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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  August  30,  978/Bhadra
 8,  900  (Saka)

 tad  *

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr,  Deputy-SpEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 राष्ट्रीय  कपड़ा  निगम  को  हुई  हानि  और

 इसका  कार्यकरण

 *510.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 उद्योग  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  गत  तीन  वर्षों  में  राष्ट्रीय
 कपड़ा  निगम  (मध्य  प्रदेश)  के  कार्यकरण  के

 बारे  में  जांच  की  गई  है;

 (@)  यदि  हां,  तो  क्या  इसके  कार्यकरण

 में  कोई  भ्रनियमितता  पाई  गई  है;

 (ग)  क्या  सरकार  का  ध्यान  इस  बात

 की  ओर  दिलाया  गया  है  कि  इस  निगम  को
 मध्य  प्रदेश  में  चलाई  जा  रही  सात  कपड़ा
 मिलों  से  डेढ़  करोड़  रुपये  की  हानि  हो  रही  है;

 (घ)  क्‍या  इस  निगम  के  लेखों  की  लेख

 परीक्षा  नहीं  की  गई  है;  और

 (=)  यदि  हां,  तो  इस  निगम  के  कार्य-

 करण  में  सुधार  लाने  के  लिए  क्‍या  कार्यवाही
 की  गई  है  ?

 उद्योग  मंत्री  (६11  जाज  फर्नान्डीस)  :

 (क)  से  (४).  एक  विवरण  सप्ना-पटल  पर

 रखा  जाता  है
 2588  8

 विवरण

 (क)  और  (ख).  राष्ट्रीय  वसत्न  निगम

 (मध्य  प्रदेश)  लि०  के  कार्यक्ररण  की  कोई
 जांच  नहीं  की  गई  थी  ।  किन्तु  कुछ  विशिष्ट

 शिकायतों  के  अनुसरण  में  राष्ट्रीय  वस्त्र  निगम

 (धारक  कम्पनी)  द्वारा  जांच  की  गई  थी  ।

 जांच  से  किसी  प्रकार  के  अनियमितता  की

 पुष्टि  नहीं  हो  सकी  है  ।

 (ग)  राष्ट्रीय  वस्त्र  निगम  (मध्य

 प्रदेश)  लि०  द्वारा  चलाई  जा  रही  सिविल

 मिल्स  में  हो  रही  हानि  का  सरकार  को  पता

 है  ।  इस  मिल  में  i975-76  से  श्र्ब  तक  हुई
 वर्ष-वार  हानि  का  विवरण  निम्नलिखित  है  i

 वर्ष  हानि  (करोड़  रुपयों  में  )

 1975-76  8.46  (लेखा  परीक्षित)

 1976-77  7.68  (अनन्तिम)

 (भुगतान  की  गई  बोनस

 की  88.  33  लाखं  रुपये

 की  राशि  निकालकर )

 1977-78  .  .  5.27  (श्रनन्तिम )

 1978-79  .  20  (अनन्तिम )
 (अप्रैल  से  जून,  78)

 (घ)  राष्ट्रीय  वस्त्र  निगम  (मध्य

 प्रदेश)  लि०  के  वर्ष  i974-75  और

 1975-76  के  लेखों  की  पहले  ही  लेखा
 परीक्षा  हो  चुकी  है  श्र  उन्हें  स्वीकार  किया
 जा  चुका  है।  976-77  के  लेखों  की  लेखा
 परीक्षा  पूरी  होने  वाली  है  ।
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 Ce  (8)  इन  मिलों  के  कार्यकरण  में  सुधार
 [करने  के  लिए  फिए  गए/किए  जाज  अभ्युपाय

 निम्नलिखित  हैं  :--

 (i)  मशीनों  का  ग्राघुनिकीकरण  /
 पुनरमेबीकरण;

 (ii)  केसद्रीयकृत  झाधार  पर  कच्चे
 माल  की  इकट्ठी  ज्यादा  परिमाण
 में  प्राप्ति;

 (iii)  उत्पादन  पद्धति  में  विविधीकरण
 करना;

 (iv)  सुधरी  हुई  विपणन  नीति;

 (५)  भारी  हानि  उठाने  वाली  मिलों
 का  तकनीकी  झाथिक  सर्वेक्षण
 करना;  भौर

 (vi)  कार्यभार  झौर  श्रमिक  शक्ति  का

 बुक्तिकरण  |

 शी  हुकम  म्द  कछबाय  :  माननीय  मन्वी
 जी  मे  जो  विधरण  सभा  पटल  पर  रखा  है  इसमें
 जो  हानि  बतायी  है  बहू  इस  प्रकार  है  कि
 1975-76  %  8  करोड़  46  लाख,  1976-
 77  में  7  करोड़  68  लाख,  इस  प्रकार  से  घाटा
 बढ़ता  जा  रहा  है  |  मेरा  कहना  है  कि  यह
 चाटा  बढ़ा  है,  7  करोड़  से  ऊपर  है  ।  मैं  इसके
 झांकड़े  देना  बाहता  हूं  :

 मालवा  मिल्स,  इन्दौर  में  6  लाख  रु०
 का  नुकसान  है;

 कल्याण  मिल्स,  इन्दौोर  में  9  लाख  ह०
 का  नुकसान;

 स्वदेशी  मिल्स,  इन्दौर  में  7  लाख  bo
 का  नुकसान;

 ताप्री  मिल्स,  ब्रहानभुर में  3  लाख  रु०
 का  चाटा,

 बंगाल  काटन  मिल्स,  राजनन्दगांव  में
 0  साख  ०  का  बाटा;
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 भोपाणष  टैक्सटाइल्स  मिल्स  में  8  लाख

 So,  SF  बाह्य  झौर
 होरा  मिल्स,  उज्जैन  में  8  लाख  र०  का

 चाटा ।

 यह  घाटा  कुल  मिला  कर  Gi  लाख  का  है  ?

 ह 6  इन्होंने  मेरे  प्रश्न  के  उत्तर  में  यह
 कहा  था  कि  वहां  मज़दूरों  ने  काम  करने  से
 इंकार  कर  दिया  इसलिये  वहां  घाटा  हो  रहा  है  1
 मैं  प्रापफके  माध्यम  से  बताना  चाहता  हूं
 कि  एन०  डी०  सी०  की  7  मिलों  में  धाटा  हो
 रहा  है,  ऐसा  मन्ती  जी  का  कहना  है  मेरा
 कहना  है  कि  वहां  पर  जो  7  प्राइबेट  मिल्स  हैं
 उनमें  करोड़ों  So  का  मुनाफ़ा  हो  रहा  है,  भौर
 यह  ऐसा  समय  है  कि  सब  भिलें  कमा  रही  हैं  t
 इतना  ही  नहीं  इन्दोर  टैक्सट  इल्स  में  जिसको
 हाल  ही  में  मध्य  प्रदेश  शासन  मे  झपने  हाथ॑  में
 लिया  है,  प्रारम्भ  के  लीन,  चार  महीनों  को
 छोड़  कर,  डेढ़  लाख  रु०  से  3  लाख  रु०  प्रति
 माह  का  मुनाफ़ा  हो  रहा  है।  जबकि  उसमें
 प्रोसेसिंग  समान  नहीं  है  ।  तो  इनकी  मिलें  धाटे
 में  का  रही  हैं,  जबकि  प्राइवेट  मिलें  मुनाफ़ा
 कमा  रही  हैं,  क्या  मस्ती  जी  को  इस  सम्बन्ध
 में  कोई  जानक  री  है  ?

 शो  जाले  फर्गाश्डीस  :  उपाध्यक्ष  महोदय,
 यह  सही  है  कि  मध्य  प्रदेश  की  एन०  टी०  सी०
 मिलें  धाटे  में  हैं  भौर  मानतीय  सदस्य  ने  जो
 प्रांकड़े  दिये  हैं,  वे  भी  बिल्कुल  ही  सही  हैं,
 मगर  एन०  टी०  सी०  की  कुल  सबसीडियरीज
 में  मध्य  प्रदेश  और  पश्चिम  बंगाल,  ने  दो
 हैं  जो  श्राज  अधिक  घाटे  में  चल  रही  हैं  ।
 सिर्फ  निजी  क्षेत्र  के  मिलों  में  ही  मुनाफा  होता
 है,  एन०  टी०  सी०  में  घाटा  होता  है,  ऐसी  बात
 नहीं  है।  तमिलनाडु,  प्रान्भ्र  प्रदेश,  उत्तर  प्रदेश
 झौर  गुजरात,  ये  जो  एन०  टी०  सी०  की  4
 सबसीडियरीज़्  हैं,  ये  इस  समय  मुनाफे  .में
 अल  रही  हैं  t

 पश्चिम  बंगाल  प्रोर  मध्य  प्रदेश  के  घाटे
 का  जो  सव.ल  है,  इसके  जो  कारण  मैंने  पहले
 सदन  में  रखे  हैं,  वही  कारण  हैं  जितके  बारे  में
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 विचार  करते  की  जरूरत  है।  हम  फनी
 तरफ से  प्रवत्मशील  हैं.कि  इस  कारणों  को  हर
 किया  जाग्ये;।  मध्य  िश  में  7  मिलों  में  कुल
 28  हज़ार  मजदूर  हैं  और  उनमें  से  4  हआर इस
 समय  सरप्लस  हैं  7  4  हजार  सरप्लस  मजदूरों
 का  मतलब  हैं  कि  महीने  में  25  लाख  श्षये
 यानी  साल  भर  में  3  करोड़  रुपये  तनख्वाह
 हम  दे  रहे  हैं  जिसके  लिये  कोई  उत्पादन
 हमें  नहीं  मिल  रहा  है  t

 मध्य  प्रदेश  के  भ्रन्य  किसी  निजी  मिलों  में
 या  हिस्दुस्तात  के  सभी  मिलों  में  एक
 मजदूर  4  लूम्स  को  देख  रहा  है  1  मध्य  प्रवेश
 के  हमारे  एन०  टी०  सी०  में  एक  बरहानपुर
 की  मिल  को  छोड़  कर  एक  मजदूर  सिर्फ  वो
 ही  लूम को  देखने  के  लिये  तैयार  हैं।  974

 «  में  एक  एग्रीमेंट  हुमा  शौर  उस  एग्रीमेंट  को
 अमल  में  लाने  से  वहां  पर  मजदूरों  ने  इंकार
 किया  है  ny  हम  मध्य  प्रदेश  के  मुख्य  मन्त्री,
 उद्योग  मन्त्री,  श्रम  मन्‍्त्री  से  मिजी  तौर  पर
 मिले  हैं,  उनसे  कहा  है  कि  मजदूरों  के  संगठनों
 से  बातचीत  करो  शौर  इसमें  से  उचित  रास्ता
 निकालो  i  भ्रभी  मध्यप्रदेश  की  सरकार  से
 पता  चला  कि  उन्होंने  भ्पने  लेबर  कमिश्नर
 को  अम्बई  की  मिलों  को  देखने  के  लिये  कहा
 है  ।  उनसे  एन०  टी०  सी०  के  मजदूर  संगठनों
 के  प्रतिनिधियों  को  ले  जाने  को  कहा  ।  जो
 जानकारी  मुझे  मध्य  प्रदेश  सरकार  की  झोर
 से  मिली  है,  उससे  पता  चलता  है  कि  यूनियन
 के  नेता  यह  कहते  हैं  कि  बम्बई  में  जाने  का
 मतलब  4  लूम  चलाने  का  है।  इसके  लिये  हम
 तैयार  नहीं  ।  विशेष  परिस्थिति  मध्य  प्रदेश
 में  चल  रही  है  |  जहां  सारे  देश  में  एन०  टी०
 सी०  की  मिलें,  मुनाफे  की  भोर  जा  रही  हैं,
 इस  वक्‍त  मध्य  प्रदेश  में  धाटे  में  ही  चल  रही
 हैं पौर  झगर  यह  सिलसिला  इसी  तरह  से
 चलता  रहा  तो  उस  पर  हमें  फिर  विचार
 करना  पड़ेगा  कि  इन  मिलों  का  भविष्य  में  क्या
 किया  जाये  ।

 श्यो  हुकम  ह... ज  कछवाय  :  माननी प्र  मंत्री
 जी.ने  प्रश्य  का  उत्तर  कुछ  बुमाफिराकर
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 दिया  है  घौर  सही  जानकारी  नहीं  दी  है।  मैं
 इस  बात  से  इरंका र  नहीं  करता  हूं  कि  मजदूरों
 में  4  सांचे  चलाने  से  इन्कार  कर  दिया |
 ध्रालिर  यह  क्‍यों  ?  उज्जैन  में  विनौद
 मिल,  एन ०  टी०  सी०  इस्दौर  टैक्सटाइल  मिल,
 इस्दौर  में  हुकमचन्द  मिल,  राजकुमार  मिल,
 भंडारी  मिल,  रतलाम  में  सज्जन  मिल,
 ग्वालियर  में  जे०  सी०  मिल,  हन  सब  में  4
 सांचे  चल  रहे  हैं।  वहां  चल  रहें  हैं  या  नहीं
 चल  रहे  हैं,  भ्राखिर  कारण  क्‍या  हैं।  एक
 ही  पार्टी  की  यूनियन  को  मान्यता  सारे  प्रदेश
 के  मिलों  में  है  हमने  कहा  कि  पूरी
 सपोर्ट  देंगे,  भ्रापको  सहयोग  देंगे,  लेकिन  हमारा
 सहयोग  लेने  से  इन्कार  कर  दिया  ।  इसकी
 झाड़  में  बहुत  सी  बातें  हैं,  मुझे  जब  भी  समय
 मिलेगा,  मैं  सारी  बातों  का  उल्लेख  करूंगा  ।

 लेकिन  मैं  जानना  चाहता  हूं  कि  प्रधिकारी  इस
 प्र  एक्शन  क्यों  नहीं  लेते  ?  इसका  कारण
 यह  है  कि  एन०  टी०  सी०  के  चेयरमैन  ने
 सारे  ग्रधिकार  अपने  हाथ  में  ले  लिये  हैं,
 माल  खरीदने  का,  बेचने  का  और  स्टाक
 पचेज  का  काम  सत्र  उनके  हाथ  में  है  ।
 किसी  भी  टैक्निकल  भझ्रफसर  को  मिल  के
 कंट्रीलर  झौर  प्रबंधक  बदल  नहीं  सकते
 हैं,  प्रौर  उनका  इन्ट्रेस्ट  मिल  को  मुनाफे  में
 लाने  का  नहीं  है  ।  गलत  गे  से  ग्रपने  को  लाभ

 पहुंचाते  हैं।  वहां  के  जो  कंट्रोलर  हैं,  उनको
 कोई  हक  नहीं  है  कि  उनको  हटा  सकें  या
 किसी  को  एप्वाइन्टमैंट  दे  सकें  ।  सारे
 अधिकार  चेरमैन  ने  छीन  लिये  हैं।  उसका
 परिणाम  यह  है  कि  यह  ब्ननियमिताएं  हो
 रहीं  हैं,  किसी  की  कोई  सुनता  नहीं  है  ।
 किसी  को  एप्वाईल्टमैंट  देना  हो  तो  यह  करेंगे

 दूसरे  मेरे  प्रश्न  के  उत्तर  में  यह  कहा  है  कि
 यहां  कुछ  मजदूरों  की  कुछ  समस्याएं  हैं  प्रापने
 यह  भी  कहा  कि  कोई  ग्रे  कपड़ा  नहीं  बेचा  है  ।
 मैं  एक  ही  मिल  का  उदाहरण  देना  चाहता  हूं  ।
 उज्जैन  की  हीरा  मिल  से  जो  ग्रे  क्लाथ  बेचा
 गया  है,  उसके  झांकड़े  इस  प्रकार  हैं---«
 जनवरी,  978  iH  3,8  7,452  मीटर,
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 फरवरी,  978  :  93,732  मीटर,  मार्च,
 978  :  64,14  मीटर,  अप्रैल,  978  :

 1,96, 373 मीटर, मई, मई,  978  :  1,52,728
 मीटर  और  जून,  978  :  2,76,035  मीटर

 इस  का  टोटल  है  4,70,46l  मीटर  |

 इतनी  बड़ी  मात्रा  में  ग्रे  क्लाथ,  हरा  कपड़ा,

 इस  बात  के  बावजूद  बेचा  गया  है  कि  प्रासेसिंग

 प्लांट  बहुत  बड़ी  क्षमता  में  लगे  हुए  हैं  ।

 उज्जैन  में  इन्दौर  टेक्‍्सटाइल  मिल  में  प्रासेसिंग

 प्लांट  नहीं  है,  मगर  वह  भी  मुनाफा  कमा  रही

 है  ।  मेरा  कहने  का  मतलब  यह  है  कि  वहां
 पर  बहुत  बड़े  पैमाने  पर  अनियमिततायें  हो

 रही  हैं,  जिससे  बड़ा  घाटा  हो  रहा  है  ।

 मैंने  पीछे  एक  प्रश्न  पुछा  था  कि  विदेशों

 में  भेजने  के  लिए  विभिन्न  मिलों  में  कितना
 कितना  कपड़ा  बनाया  गया  ।  उस  प्रश्न  के

 उत्तर  में  सरकार  की  ओर  से  यह  बताया
 गाया  कि  यह  बताना  सार्वजनिक  हित  में

 नहीं  है  |  झ्राज  भी  ऐसी  पार्टियां  हैं,  जिन्होंने
 विदेशों  में  हजारों  गांठे  बेची  हैं।  साल  से

 ऊपर  हो  गया  है,  मगर  उन  का  पेमेंट  आज

 तक  एन०  टी०  सी०  को  नहीं  हुआ  है,  जिसका

 डेमरेज  और  बैंक  ब्याज  हम  भर  रहे  हैं  ।

 वहां  पर  ये  जो  अ्रनियमितायें  हो  रही  हैं,
 उन  का  मल  कारण  है  वहां  का  चेयरमैन  |
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि  क्‍या

 वह  वर्तमान  चेयरमैन  को  हटा  कर  कोई

 दूसरा  आदमी  वहां  लायेंगे,  ताकि  पालिसी  में

 परिवतंन  हो  और  मिलों  को  मुफा  होने  लगे  ।

 वर्तमान  चेयरमैन  की  मंत्री  महोदय  का  पुरा
 सहयोग  और  सपोर्ट  प्राप्तहै  ।  जब  वर्तमान

 चेयरमैन  के  विरुद्ध  विभिन्‍ल  प्रश्न  उठाये  गये,
 तो  उन्होंने  मंत्री  महोदय  के  पैर  पकड़  लिये

 उसके  बाद  मंत्री  महोदय  बराबर  उन्हें  पना

 आशीवाद  देते  आ  रहे  हैं  और  उन  के  खिलाफ

 कोई  भी  कार्यवाही  नहीं  करना  चाहते  हैं  ।

 श्री  जाज॑  फ़र्ात्डीस  :  माननीय  सदस्य

 की  चेयरमैन  के  बारे  में  और  श्त्य  मसलों  के

 बारे  में  जो  राय  है,  उसके  बारे  में  मुझे  कुछ
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 कहना  नहीं  है।  उनका  अपना  एक दृष्टिकोग़
 है  और  वह  उसको  -रख़  कर  चल  सकते  हैं.।
 जहां  तक  घाटों  का  स॒वाल  है,  मैंने  बताया.क्ि

 इन  मिलों  में  इस  समय  21,000  मजदूरों
 में  से  4,000  मजदूर  आवश्यकता  से  भ्रधिक

 हैं

 श्री  दीनेत  भट्टार्चाय:  कैसे  मालम  हुआ

 What  was  the  basis  of  this  assess-
 ment?  Was  there  any  physical  veri-
 fication?

 श्री  जाज  फ़र्नान्डीस  :  इस  बारे  में  अध्ध्यन

 हुआ  है  और  उसकी  रिपोर्ट  हमारे  पास  है,  जो

 एक  निष्पक्ष  रिपोर्ट  है  ।

 जहां  पूरे  मध्य  प्रदेश  में,  और  समूचे
 देश  में,  स्पिनिग  मिलों  में  चार  लूम्ज़  एक

 मजदूर  चलाता  है,  वहां  एन०  ठी०  सी०  की

 सात  मिल्ों  में  से  छः  में  सिर्फ  दो  लूम्ज  चलाये

 जा  रहे  हैं।  ताप्तीमिल  में  976-7  में

 सिर्फ  7  लाख  रुपये  का  घाटा  हुआ  है  |

 इस  का  कारण  यह  है  कि  वह  मध्य  प्रदेश  में

 एन०  टी०  सी०  की  एक  मिल  है,  ज़हां  चार

 लूम्ज  एक  मज़दूर  चलाता  है  |

 दूसरा  कारण  यह  है  कि  पिछले  साल

 अक्तूबर  से  इस  साल  के  जून  महीने  तक  वहां
 पर  20  प्रतिशत  बिजली  की  कठौती  की  गई

 थी,  जो  कि  सारी  टेक्‍्सटाइल  मिलों  पर  लागू
 की  गई  थी,  और  जुलाई  से  वह  कंठौती  20

 प्रतिशत  से  25  प्रतिशत  कर  दी  गई  है  ।

 मेरे  पास  एन०  ठी०  सी०  की  मिलों  के  बारे  में

 जुलाई  के  आंकड़े  हैं।  खाली  मध्य  प्रदेश  में

 एन०  टी०  सी०  में  45  लाख  रुपये  का  घादा

 है  और  पश्चिमी  बंगाल  में  एन०  टी०  सी०

 में  57  लाख  रुपये  का  घाटा  है,  जबकि  सारे

 देश  में  एन०  ठी०  सी०  की  मिलों  में  सिर्फ़

 3  लाख  रुपये  का  घादा  है  a  «974

 से  ले  कर  आज़  तक  नएुन०  टी०  सी०  के

 बनने  से  ले  कर  आज  तक--इतना  बंढ़िया

 मुनाफा  एन०  टी०  सी०  में  कभी  नहीं  हुआ
 ह,  जितना  कि  पिछले  जुलाई  मासममें  हुझ्ा  |

 एन०  टी०  सी०  -गुजरात  में  मुनाफा
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 53  बाग़,  पये,  तामिलताड़  पौड,  पांडीचेरी
 में  49  लाख,  एन०  टी०  सी०,  aia  अदेश-
 में  42.  लाख  जौर  एत०  टी०  जी०,  उत्तर
 प्रदेश  में  2  लाख  पंये  का  सूताफा  हुआ  है  t
 लेकिन  एल  टी०  सी०  मध्य  प्रदेश  में  45
 लाख  रुपये  शौर  एन०  टी०  सी०,  पश्चिमी
 बंगाल  में  57  लाख  रुपये  का  घाटा  हुआ्मा  हैं  ।
 जो  स्वदेशी  मिलें  पहले  घाटे  में  चल  रहीं  थी,
 जब  से  सरकार ने  उन्हें  भ्रपने  हाथ  में  लिया  है,
 तब  से  उनमें  23  लाख  रुपये  का  मुनाफा
 हुआ  है  i  जुलाई  महीने  में  उन्होंने  इतना
 रेकार्ड  प्राफिट  दिया--23  लाख  नेट  ।

 इसलिए  मध्य  प्रदेश  का  जो  मामला  है
 उस  मामले  को  वहां  दरभ्रसल  जो  बातें  हैं,
 मिलों  को  चलाने  की  जो  बात  हूँ,  बट्टों  की
 प्रोडक्टिविटी  का  जो  सवाल  है,  बिजली  का
 जो  मामला  है,  इन  सारे  मामलों  को  दुरलक्ष्य
 कर  के  चेयरमैन  या  किसी  प्रफसर  के  नाम  से
 हो  किसी  माननीय  सदस्य  को  श्राक्षेप  उठाना
 हो  तो  मैं  इस  की  कोई  सफाई  दे  नहीं  सकता

 हूं  ।  भ्रगर  वहां  के  मजदूरों  की  कोई  समस्या
 है  जो  एन  टी  सी  के  शौर  मजदूरों  के  साथ
 जूड़ी  हुई  है  तो उस  को  हल  करने  के  लिए  मैं
 तैयार  हूं

 श्री  हुकम  चम्द  कछवाय  :  मेरा  जवाब
 नहीं  भ्राया  ।  मैंने  पूछा  था  कि  जो  गलत
 पालिसी  बनी  है  परवेज  को,  माल  खरीदने
 शौर  बेचने  की,  सारा  सामान  चेयरमैन
 खरीदते  हैं  भौर  बेचते  हैं  -  इस  का  उत्तर

 नहीं  श्राया

 ची  जाज  फ़र्तास्डोस  :  दूसरा  कोई  तथ्य

 नहीं  हैं  ।  हर  काम  के  लिए  नियुक्त  प्रप्रिकारी
 ह्  लोग  प्रपणा  काम  करते  हैं  1

 कणी  नारायण  पांडेय  :  क्‍या

 यहि  सही  है  कि  मध्य  प्रदेश की  एन  टी  सी  मिलों
 के  पास  लगभग  35  हुजार  गंडें  बिना.  बिके

 “पड़ी  हैं  जित  का  मूल्य  करीब  ४  करोड़  रुपग्रे

 BHABRA  a  7800  (SAKA)  Orgt..  Anewers  ३0

 Serh a  Lal  ग्रह  की.  सही.  है;  'कि  उन्होंने
 क्ता  कपड़ा  जो  :  एक  ही  ककालिटी  का

 प्रा  उस  को  11.1  व्याफ्ारियों  को  2  दुफ्या
 648  मीटर  घोर  |.  किन्‍्हीं  दूसरे  व्यापारियों

 को  2  रपये  4  पैसे  मीटर  बेंचा  है  भौर  इसी
 प्रकार  से  कछ  न्य  उदाहरण  भी  हैं  जिन्  में
 खरीद  शौर  बिक्री  में  ग्रनियमितताएं  बढ़ती  गई
 हैं।  प्रनेक  बातें  हैं।  कपड़े के  थान  पर  9
 मीटर  लिखा  होता  है  किन्तु  कई  बार  8
 मीटर  भिकलता  है,  जिन  के  कारण
 मध्य  प्रदेश  की  मिलों  को  निरन्तर  घाड़ा  हो
 रहा  है  घोर  जैसा  कि  माननीय  सदस्य  ने  कहा
 है  चेय  रमैन  के  सम्बन्ध  में,  क्या  थे  दोषी  हैं  या
 दूसरे  अ्रध्िकारी  दोषी  हैं,  इस  बात  को  कोई
 ज़ानकारी  अप  ने  प्राप्त  की  है  ?  मैं  यह.
 भी  जानना  चाहूंगा  कि  क्‍या  चेयरमैन  की
 नियुक्ति  के  समय  मध्य  प्रदेश  राज्य  सरकार
 से  सलाह  या  परामर्श  ली  गई  थी  और  उस,
 के  बाद  उन  की  नियुक्ति  की  गई  थी  ?

 ो  जाज  फ़र्मान्डीस  चेयरमैस  की
 नियुक्ति  जनवरी  i977  मेंहुई  थी।  मुझे
 मालूम  नहीं  कि उस  समय  राज्य  सरकार  से
 सलाह  मशविरा  हुप्ना  था  या  नहीं  हुभा  था  1
 मैं  इस  की  जानकारी  ले  लूंगा  L  जहां  तक
 कपड़ा  क्रिस  दाम  में  बेचा  गया,  किस  दाम  में
 चीजें  खरीदी  गई,  इस  में  कहां  तक  भ्रनियमित-
 ताएं  हुई  हैं,  इस  के  बारे  में  कई  शिकायतें
 झाई  हैं  ।  उन  सारी  शिकाग्रतों  पर  हम  ने
 जांच  की  है  ।  हमें  उस  जांच  से  ऐसी  कोई
 चीज  मिली  नहीं  है  जिस  से  हम  यह  कह  सकें  कि
 इस  में  क्सी  तरह  का  भी  गलत  काम  हमा
 है

 डा०  लक्ष्मी  नारायंण  पांडेय  :  वह  जो
 mid  ज्विता  बिकी  हुई  पड़ी  हैं  उस  का  उत्तर
 नहीं  श्रापा  ।  #पया  इस  मासले  में  गहसई  से

 *  जांच  करें

 श्यो  जाऊं  फ्र्तान्‍्डोस]
 :
 हमारे  पास  इंस

 की  कोई  जानकारी  नहीं  Bor  मैं.  इस  की
 जानकारी  हासिल  करुंगा
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 SHRI  DINEN  BHATTACHARYA:
 Ty  the  reply  given  by  the  hon.  Minis-
 ter  he  has  stated  that  the  NTC  milis
 in  West  Bengal  have  incurred  a  loss
 of  Rs.  57  lakhs  in  the  month  of  July.
 May  I  know  whether  it  is  a  fact  that
 in  most  of  the  mills  in  West  Bengal
 as  in  Madhya  Pradesh,  during  the  pre-
 vious  regime,  thousands  of  workers
 were  given  employment  by  the  Cong-
 ress  Ministers  and  those  workers  have
 still  no  work.  Are  you  going  to...

 AN  HON.  MEMBER:  This  is  irre-
 levant.

 SHRI  DINEN  BHATTACHARYA:
 Why  irrelevant?  All  goonda  elements
 have  been  appointeg  there.  I  am  mak-
 ing  this  statement  with  a  full  sense
 of  responsibility.  If  any  one  wants
 to  challenge,  come  to  me,  I  will  show
 you.  Are  you  going  to  institute  an
 inquiry  into  the  working  conditions  in
 West  Bengal?  If  you  go  to  any  mill,
 you  will  find  that  there  is  no  cotton,
 no  raw  material  ang  the  managements
 were  connected  with  the  previous  Gov-
 ernment.  Are  you  going  to  institute
 an  inquiry  by  an  impartial  agency  or
 by  your  Government?

 SHRI  GEORGE  FERNANDES:  I
 have  no  evidence  in  my  possession;
 nor  has  anyone  ever  made  this  charge
 so  far  that  workers  have  been  re-
 cruited  for  political  considerations  in
 the  NTC  Mills  in  West  Bengal.

 In  so  far  as  the  Hon.  Member’s  sug-
 gestion  about  an  enquiry  into  the
 working  of  the  NTC  Mills  is  concern-
 ed,  I  have  set  up  a  Committee  of  Trade
 Unionist  representatives  of  Central
 organisations,  I  have  set  up  the  Com-
 mittee  of  Trade  Unionist  representa-
 tives  to  investigate  and  report  on  the
 working  of  all  the  NTC  Mills.in  the
 country,  including  the  West  Bengal
 NTC  Mills.  I  have  280  told  the  Tex-
 tile  Trade  Union  leaders  of  West  Ben-
 gal  that  if  they  wish  to  constitute  a
 special  Task  Force  to  study  the  work-
 ing  of  the  NTC  Mills  in  West  Bengal
 and  come  forward  with  any  recom:
 mendations  that  would  enable  us  to
 run  the  mills  profitably,  |  will  accept
 the  recommendations.  (Interruptions).
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 sit  water  :  माननीय  उपाध्यक्ष  महोदय,
 माननीय  हुकम  चन्द  कछवाय  जी  ने  मध्य
 प्रदेश  के  एन  टी  सी  के  गड़बड़  घोटाले  के  बारे
 में  झभी  हाल  में  प्रेस  में  एक  बयान  दिया  था,
 मैं  माननीय  मन्त्री  जी  का  स्पष्ट  उत्तर  चाहता
 हैं  क्या  उनका  ध्यान  कछवाय  जी  के  उस  स्पष्ट
 वक्तव्य  की  झोर  गया  है.  ?  यदि  हूं,  तो
 उनकी  कया  प्रतिक्रिया  है  ?

 शी  जाज  फ़र्मान्डीस  :  उपाध्यक्ष  महोदय,
 माननीय  सदस्य  कछवाय  जी  का  बयान
 हमने  देखा  है  जो  पिछली  फरवरी  शौर  उसके
 बाद  मई  में  आया  था,  जिसमें  कहा  गया  है  कि
 मध्य  प्रदेश  के  एन  टी  सी  में  बहुत  गड़बड़
 घोटाला  है,  उसके  लिए  वहां  के  चेयरमैन
 जिम्मेदार  हैं  भौर  उसके  लिए  उद्योग  मंत्री  भी
 जिम्मेदार  हैं।  उद्योग  मंत्री  को,  कछवाय  जी
 के  अनुसार,  वहां  के  चेयरमैन  एक  लाख  रुपया
 घूस  भी  देते  हैं  ।  यह  बात  उन्होंने  भ्रपने
 बयान  में  कही  हैं  ।  हमने  इस  मामले  को
 प्रधान  मंत्री  के  पास  भेज  दिया  श्रौर  कहा  धाप
 इस  की  जांच  करावायें  t  प्रधान  मंत्री  जी
 ने  उस  पर  जांच  करके  कह  दिया  कि  यह
 बिल्कुल  निराधार  है.  T  हमने  इस  मामले
 को  ला  मिनिस्टर  के  पास  भेजा  है  ताकि
 इसमें  जो  भी  कानूनी  कार्यवाही  होनी  है  वह
 ही  जाये  ।  मैं  श्री  दीनेन  भट्टाचार्य  भर  श्री
 हुकम  चन्द  कछवाय  जी  से  इतना  ही  कहूंगा
 कि  दस  सदन  के  किन्हीं  भी  सदस्यों  की  एक
 कमेटी  बनावें  श्र  इस  मामले  की  जांच  करावयें
 शरीर  भ्रगर  इसमें  से  एक  शब्द  भी  सच  निकले  तो
 मैं  राजनीतिक  जीवन  से  हट  जांऊगा  बरना  जो
 झारोप  लगाने  वाले  हैं  वे  क्षमा  मांगें--मैं  उन
 झौर  किसी  चीज़  की  अपेक्षा  नहीं  करूंगा

 Notificationg  of  tribal  areas  in  Andhra
 Pradesh

 9513.  SHR:  a  NARASIMHA  RED-
 DY:  Will  the  Minister  50१  HOME  AF-
 FAIRS  be  plezsed  to  state;

 (a)  whether  it  is  a  fact  that  there
 are  a  good  number  of  villages  in
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 Andhta  Pradesh  where  tribal  popula-
 tion  is  more  than  50  per  cent  and  they
 are  not  notifieg  as  scheduled  areas;

 Ab)  whether  it  ig  also  a  fact.  that
 there  are  a  good  number  of  villages
 in  Andhra  Pradesh  where  Tribal  po-
 pulation  is  lesg  than  50  per  cent  and
 in  some  villages  there  is  negligible
 tribal  population  and  yet  they  all
 have  been  declared  as_  scheduled
 areas;  and

 (cy  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  There  are  villages  with  more
 than  50  per  cent  tribal  population  out-
 side  the  Schedule  Areas  of  Andhra
 Pradesh,  and  also  villages  with  less
 than  50  per  cent  tribal  concentration
 within  the  Scheduled  Areas.

 (९)  The  Government  of  India  are
 of  the  view  that,  by  and  large,  only
 compact  areas  with  more  than  50  per
 cent  tribal  population  should  be  sche-
 duled.

 SHRI  G.  NARASIMHA  REDDY:  Is
 it  a  fact  that  the  Andhra  Pradesh  Gov.
 ernment  has  recommended  to  the  Gov-
 ernment  of  India  that  all  the  villages
 which  have  a_  tribal  population  of
 more  than  50  per  cent  may  be  declared
 as  scheduled  areas  and  villages  where
 there  is  less  than  25  per  cent  of  tribal
 population  but  which  have  already
 been  declared  as  scheduled,  may  be
 de-scheduled?  If  this  is  so,  what
 action  has  the  Government  of  India
 taken  on  the  recommendation  of  the
 Andhra  Pradesh  Government?

 SHRI  DHANIK  LAL  MANDAL;  No
 Sir,  we  have  not  got  any  such  propo-
 sal,  we  are  awaiting  such  a  proposal.

 SHRI  G.  NARASIMHA  REDDY:  In
 the  answer,  it  is  said:  TS

 “(c)  The  Government  of  India
 are  of  the  view  that,  by  and  large,
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 only  compact.areas  with  more  than
 50  per  cent  tribal  population.  should
 be  scheduled.”

 This  being  so,  what  action  is  the  Gov-
 ernment  of  India  going  to  take  in  re-
 gard  to  villages  where  the  tribal  90-
 pulation  is  less  than  50  per  cent  but
 which  are  already  declared  as  sche-
 duled  areas?  Are  they  going  to  de-
 schedule  these  areas?

 SHRI  DHANIK  LAL”  MANDAL:
 This  schedule  was  promulgated  in
 3950  and,  at  the  time  of  promulgation
 of  this  schedule,  only  those  villages
 with  more  than  55  per  cent  of  tribal
 population  must  have  been  scheduled.
 Subsequently,  some  outsiders  might
 have  gone  into  the  villages  and  push-
 eq  back  the  tribals  outside  the  villages,
 so  that  the  percentage  of  their  popu-
 lation  has  decreased.  Now,  in  view
 of  the  policy  that  only  compact  areas
 with  a  population  consisting  of  more
 than  50  per  cent  of  tribals  should  be
 scheduled,  if,  on  the  ground  that  the
 villages  have  now  a  population  of
 less  than  50  per  cent  of  tribals,  we
 de-schedule  these  areas,  it  will  be
 giving  an  incentive  to  outsiders  and,
 therefore,  the  Government  of  India  do
 not  consider  it  proper  to  accept  this
 suggestion.

 SHRI  ्  KISHORE  CHANDRA  8.
 DEO:  In  Andhra  Pradesh,  especially
 in  Srikakulam  and  Visakhapatnam,
 there  are  areas  where  tribals  are  still
 living,  though  their  percentage  may
 be  less  than  50  per  cent.  I  would  like
 to  know  whether  the  tribals  living  in
 villages  where  their  population  is  less
 than  50  per  cent,  will  get  the  same
 facilities  as  tribals  in  scheduleq  areas
 get  from  the  Central  Government  and
 various  agencies  of  the  Central  Gov-
 ernment  like  the  Regional  Develop-
 ment  agencies  etc.  I  would  also  like
 to  know  whether  the  Land  Transfer
 Act  would  apply  to  tribals  in  the  non-
 scheduled  areas.

 SHRI  DHANIK  LAL  MANDAL:  As
 this  is  co-terminous  with  scheduled
 areas  only  the  tribals  living  in  sche-
 duled  areas  will  get  the  facilities  of
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 ch  iad,  But,  for  tribais  living  out-
 side  the  80683  also,  we  ate  thinking
 of  introducing  some

 SHRI  P.  VENKATASUBBAIAH:

 i

 ¥re  a'lavge  number  of  villages
 ६,  ‘will  not  cothe  practically  under

 “stheduleg  areas  but  ‘where  there  is  a
 Taree  ‘tribal  population.  I  would  like
 to  know  whether  a  separate  Corpo-
 ration  will  be  constituted  for  them  so
 thet  the  benefit  will  go  directly  to
 the  tribal  population  in  areas  where
 the  number  is  less  than  in  scheduled
 areas.

 SHRr  DHANIK  LAL  MANDAL:  As
 T  have  atready  said,  in  the  Sixth  Pian
 ‘we  are  thinking  of  taking  compact
 areas  comprising  19,000  tribal  popuia-
 tion  into:  scheduled  areas  and,  where
 the  population  ig  less  than  10,000,  for
 them  also  we  will  consider  same
 scheme.

 a  छविताम  प्रमेल  :  मैं  आप  के  माध्यम
 से  मानमीय  मंत्री  जी  से  जानना  चाहता  हुं--
 अनुसूचित  जतिय़ों  शौर  अनुसूचित  जनजातियों
 को  i950  में  सूच्चीयद्ध  कर  दमा  गग्मा  था,
 लेकिन  कुछ  जातियां  अभी  भी  ऐसी  हैं  जो
 फ़ाइनेसाली  बीक  हैं,  जित  को  अनुसूचित
 जातियों  की  लिस्ट  में  मिलाया  जाना  भ्रस्यन्त
 झाबपयक.है  ।  इसी  प्रकार  से  कुछ  टी०  डी०
 बलज़स हैं,  जो  ध्नुसूजित  तिर्बाचन  क्षेत्र  घोषित
 दहीं  हैं,  उनक|  विधान  सभाई  प्रतुसंचित
 निर्वात्नन,  क्षेत्र  घोषित  किया  जाता  ग्त्यन्त
 आवश्यक  है  ।  इसी  प्रकार  दत्तिया-सिहोर
 में  घोवी  प्रौर  कुम्हार  जातियों  को  प्रतुमूचित
 जातियों  में  रखा  है,  लेकिन  वाकी  मध्य  प्रदेश

 में  नहीं  हैं--इन  को  सम्पूर्ण  मध्य  प्रदेश  में
 आतुसूचित  जाति  घोषित  किया  जाय  1

 pea  प्रदेश  सरकार  ने  कुछ  जातियों  को

 अनशुचित  जातियों  में  मिलाने  के  ज्तु  झाप  के
 'पास  प्रस्तीव  भेजा  है,  मैं  जानना  चाहता  हु  कि
 केन्द्रीय  शासन  ने  उस  पर  क्या  कार्यवाही  की

 हैं  |  Bey

 a  श्रो,तिह वाल  संदल  :  महोदय,  यह
 प्रश्न  इस  प्रश्न  से  नहों  उठता  है,  लेकिन  फिर
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 भी  मैं  माननीय  सदस्त्य
 को  जानकारी  देना

 चाइवा  हूं--नाडत्होवि  झुंपरनि,  पका, में  जेइयूल्ह,
 कास्टस  शौर  शे  ह॒यूल्ड  ट्राइब्स  झाडर  के  प्रमेष्ड-

 मैट  तथा  उस  के  इन्टरेन्सिव  रिवीजन  की  बात
 कहीं  हैननइस  के  लिम  उप्यूक्षत,  समय  भाति
 फर  हम  लोग  शिचार  करेंगे  ny

 शो  छवि  राम  झयंल :  यह  उपयुक्त
 समय  कब  तक  ्ायेगा,  क्या  पांच  सालों  में
 झा  जायेगा  |

 शी  झोम  प्रकाश  1... ड  :  मैं  मंत्री  महोदय
 से  जानना  चाहता  हं--माननीय  मंत्री  जी  ने
 श्पने  उत्तर  में  स्वीकार  किया  है  कि  बाहर  के
 लोग  ट्राइवल  एरियाज  में  जा  कर  बस  गये  हैं,
 जिस  की  वजह  से  उन  को  वहां  से  निकल  जाता
 पड़ा  है,  और  वे  लोग  माइनारिटी  में  श्रा  गये
 हैं  भौर  जबकि  श्राप  ने  ट्राइवल  एरियाज  के
 लोगों  को  संरक्षण  दिया  है,  तो  क्या  श्राप  इस
 प्रकार  की  कोई  जांच  कमेटी  बैठाएंगे  कि  जिन
 लोगों  ने  ट्राइवल  एशिया  शौर  शड्यूल्ड  एरिया
 के  लोगों  की  जमीन  हड़प  ली  हैभ्ौर  उन  को
 भगा  दिया  है,  उन  की  जमीन  वापस  दिलाने
 के  लिए  बाहर  के  लोगों  से  जमीन  छीनी
 जाएगी  ?

 ची  धतिक  लाल  मण्डल  -  उपाध्यक्ष
 महोदय,  इस  के  लिए  जांच  कमेटी  बैठाने  की
 पर[वश्यकता  नहीं  है  ।  इस  पर  तो  बराबर
 रिव्यू  होता  रहता  है  कि  जो  लैंड  एलाइनेशन
 होता  है  और  मान-द्राइबल  लोगों  के  पास
 जमीन  चली  गई  है,  तो  उस  के  लिए  कानूत
 बने  हए  हैं  भौर  हम  कोशिश  कर  रहे  हैं  कि  उन

 /  का  हम्पलीमेटेशन  हो शोर  जमीन  उन  लोगों
 को  वापस दे.  टी  जाए.  a  (ध्यबधान)

 Shortage  of  Imported  Raw  Material

 514  SHRI  S.  8,  SOMANI:  Will  the
 Minister!  af  INDUSTRY  “be  pleased  to
 state tdi LK

 fe).  whetker  .  Government  have
 tushy,  foreign  .collabpratign,  and,  im-
 port  of  raw  material  machinery,  etc.
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 0४03  so  as  to
 bas िफिि  io  tfidse

 6)  it''s,  What  are  the  details  of
 such  :twojects  the:  implementation  -of
 which.  is  presently  hampered  because
 of  shortage  of  imported  raw  materials
 machinery,  ठें  “and

 (c)  what  are  the  details  of  the
 scheme:  finalised  in  this  regard?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  While  in  bilateral  negotiations
 and  consortium  meetings,  discussions
 do  take  place  for  assistance  in  the
 form  of  credits,  aid,  technical  know-
 -how  etc.,  no  collaboration  and  assis-
 tance  for  import  of  raw  materials  and
 machinery  have  been  _  specifically
 sought  by  Government,  as  such,  to
 accelerate  the  implementation  of  any
 specific  industrial  projects.

 In  the  Secretariat  for  Industrial  Ap-
 provals,  located  in  the  Department  of
 Industrial  Development  and  which  pro.
 vides  the  Secretariat  for  the  Foreign
 Investment  Board,  no  information  is
 available  about  proposals  involving
 negotiations  on  Government  to  Gov-
 ernment  basis.

 Public  Sector  Undertakings,  may
 sometimes,  seek  foreign  collaboration
 for  implementation  of  various  projects
 but  such  negotiations  are  not  sponsored
 by  Government,  per  se,

 (b)  and  (c).  Government  are  not
 aware  of  any  projects  the  implemen-
 tation  of  which  are  presnetly  hamper-
 ed,  because  of  shortage  of  imported
 raw  materials,  machinery,  etc.  With
 adequate  resources  of  foreign  exchange
 avhilaBle;  Government  have  been  able
 te,  meet.  all-  suck  requizements  and  in
 fect,  the  import  policy  has  been  fur-
 ther  liberalised  only  recently  ‘vide
 statement’  pwasenited  to.  Lok  Sabha.  by
 the  Minister..of  ce,  Civil  Sup-
 plies  and  Co-operation  on  28-17-1078
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 at  एस०  एस०  सोमाती  :  मानतीय
 उपाध्यक्ष  महोदय  जिस  तरह  का  जवाब
 स्टेटमेंट  में  मन्खीं  महोंदेय  मे  दिया  हैं,  उस

 'अवांब  की  देखत ेसे  साधारणतया  पता  गलता

 है  कि  उद्योग  के  सम्बन्ध:  में.  ने  जातने  बाला
 व्यक्ति  भी  इस  प्रकार  का  जवाब  नहीं  देगा  ।

 यह  ह. ! ह  वास्तव  में  शित,  मच्छालय,  सह-
 कारिता  अल्तालय  शौर  उद्योग  मन्त्रालय  से
 सम्बन्धित  है  और  आपने  इस  मामले  पर  दूसरे
 मन्लालयों  से  विचार  न  करके  वैसा  का  वैसा
 जवाब  दे  दिया  है।  हमारी  भ्रायात  नीति  का

 मुख्य  लक्ष्य  यह  है  कि  कैपिटल  गुड्स  का
 इम्पोर्टस  बढ़े  भौर  देश  में  उत्पादन  बढ़े  +
 झायात  के  कारण  हमारे  उत्पादन  की  क्षमता
 बढ़नी  चाहिए  और  इसको  प्रोत्साहन
 देना  चाहिए  ।  पिछले!  i6  महीनों  में  हम  लोगों
 ने  देखा  है  कि जबसे  जनता  सरकार  का  शासन
 प्राया  है  तब  से  इस  मामले  में  वृद्धि  नहीं  हुई
 है  शौर  न  उत्पादन  बढ़ा  है  और  न  जितने
 इम्पोर्ट्स  की  प्रावश्यकता  है,  उतना  इस्पोर्ट
 बढ़ा  है।  भ्रापके  आंकड़े  बताते  हैं  कि  पिछले
 साल  केबल  5  करोड़  .रुपये  की  मशीनरी  का
 झायात  किया  गया  है  जो  कि  इस  देश  की  क्षमता
 को  देखते  हुए  बहुत  कम है।  आपने  स्टेटमेंट  में
 यह  बात  कही  है  कि  बिदेशी  मुद्रा  का  प्रचूर
 उपलब्धता  के  कारण  आयात  करने  में  कोई
 कठिनाई  नहीं  है  1  फिर  मैं  एक  बात  यह  पूछना
 चाहता  हूं  कि  i5  महीने  में  हमारे  देश  में  उत्पादन
 में  गति  क्‍यों  नहीं  आई  झौर  भाप  कहते  हैं  कि
 इसमें  कोई  कठिनाई  नहीं  है  ।  मैं  भ्रापको
 उदाहरण  दे  सकता  हूं,  ड्रग्स  व  अन्य  कम्पनीज
 का  और  दूसरे  लोगों  की  शिकायतें  भी  श्र
 रही  हैं  ।

 MR.  DEPUTY-SPEAKER:  You  will
 have  to  put  a  question  now.

 ी  एस०  एस०  सोमायो  :  लोगों  की
 शिकायतें  यह  श्र  रही  हैं  कि  शझायात:  न  होसे
 के  कारण  उन  की  पौष्टरी  में  उनको  प्रोडक्शन
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 बन्द  करना  पड़ेगा  |  यह  शिकायत  मुझे  पी
 भी  मिली  है।  इसलिए  मैं  यह  विनवेदन  करना

 चाहूंगा  +  इस  मामले  में  प्रोडक्शन  को  गति  देने
 के  लिए  झाप  क्‍या  कर  रहे  हैं  ?

 श्री  आर्ज  फ़र्माल्डोस  :  माननीय  सदस्य  ने

 इस  प्रश्न  के जवाब  को  ठीक  न  बता  कर  कई

 बातें  कहीं  हैं  7  प्रगर  प्रश्न  को  पढ़ा  जाएं,  तो

 उपाध्यक्ष  जी,  भाप  देखेंगे  कि  प्रश्न  यह  है  :

 “whether  Government  have  sought
 foreign  collaboration  and  import  of
 raw  material,  machinery,  etc.  for
 certain  industrial  projects  so  as  to
 accelerate  the  implementation  of
 those  projects...”

 Government  has  not  sought  any  col-
 laboration  for  any  project.

 अगर  किसी  पब्लिक  सैक्टर  प्रन्डरटेकिग  या
 किसी  प्राइवेट  सेक्टर  की  कम्पनी  ने  किसी
 विदेशी  मशीनरी  बगैरह  के  श्रायात  के  लिए
 अजियां  दी  हों,  तो  वह  मामला  चलता  रहता
 है  लेकिन  सरकार  ने  किसी  प्रकार  की  सरकारी
 स्तर  पर  ऐसी  बात  नहीं  की  ।  माननीय  सदस्य
 ने  कई  बातें  यहां  कह  दी  हैं।  पिछले  साल
 15  करोड़  रुपये  के  कैपिटल  गुड्स,  मशीनरी

 हिन्दुस्तान  में  लाने  का  काम  हम  लोगों  ने
 किया  ।  मेरे  पास  आंकड़े  नहीं  हैं  लेकिन  हो
 सकता  है  कि  माननीय  सदस्य  को  बात  सही  हो,
 मगर  पिछले  साल  हमारे  देश  ने  600  करोड़
 रुपये  के  कैपिटल  गुड्स,  मशीनरी  अर

 इक्यूपमेंट्स  विदेशों  को  निर्यात  किये  हैं  जय

 हमारा  देश  निर्यात  करने  की  स्थिति  में  है,  तो

 हम  भ्रायात  नहीं  कर  रहे  हैं  कैपिटल  गुड्स  का,
 इस  शिकायत  का  कोई  मतलब  नहीं  समझ  में
 झाता  है।  भौधोगिक  उत्पादन  घट  गया  है,  यह
 कहा  गया।  पिछले  साल  हिन्दुस्तान  में  इस्पात
 का  इस्तेमाल  5  प्रतिशत  बढ़  गया,  सीमेंट
 का  साढ़े  7  प्रतिशत  बढ़  गया  शौर  पूंजी  20
 प्रतिशत  झचिक  लग  शई  छुछ  क्षेक्ों  में  कमियां
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 महसूस  कर्स  हैं  -  इसलिए  कमियां  महसूल
 कर  रहे  हैं  कि  जो  उत्पादम  शक्ति  है  कसको
 कम  महुसूस  करने  लगे  हैं  सेकिन  मैं  मह  बता
 द  कि  इस  साल  पिछले  चार  महीनों  में
 झौद्योगिक  उत्पादन  में  8  प्रतिशत  की  बढ़ोतरी
 हो  गई  है।  हमारे  उद्योग  मम्ख़ालय  से  सम्बन्धित
 जितने  उद्योग  हैं,  उनमें  सालाना  भ्रौद्योगिक
 उत्पादन  इस  साल  लगभग  1200  करोड़
 होना  चाहिए  भौर  इन  चार  महीनों  में  पिछले
 चार  महीनों  की  तुसना  में  50  प्रतिशत  बृद्धि
 हो  गई  है  ।  जो  कभी  नहीं  हुआ  है  v  जहां
 विकास  हो  रहा  है  वहां  माननीय  सदस्य  कहते
 हैं  कि घटता  जा  रहा  है।  उनकी  यह  जो  शिका-
 यत है  यह  मेरी  समझ  में  नहीं  भाई  है।
 यह  तो  उत्पादन  की  बात  हुई  ।

 ड््ग्ज  कम्पनियों  वाले  शिकायतें  कर
 रहे  हैं  उनका  यह  भी  कहना  है।  यह  हो  सकता
 है  कि  जो  विदेशी  कम्पनियां  हैं,  डग  कम्पनियां
 हिन्दुस्तान  में  हैं  बे  शिकायत  कर  रही  हों
 क्योंकि  सार्वजनिक  तौर  पर  थे  क्राम  कर  रही
 हैं  ।  लेकिन  ड्ग्ज  के  मामले  में  कुछ  एक  नीति
 बन  गई  है  जिसकी  सदन  में  चर्चा  भी  हुई
 है  ।  लेकिन  इस  मामले  में  हमारे  पैट्रोलियम
 एण्ड  कैमसिकल्श  के  मन्त्री  ही  जानकारी  दे
 पाएंगे  ।  लेकिन  श्रौद्योगिक  कोलबोरेशन  का
 या  विदेशी  मशीनरी  को  मंगाने.का  जहां  तक
 मामला  है  जहां  उस  की  जरूरत  है  बह  लाई  जा
 रही  है  लेकिन  अनावश्यक  तौर  पर  इसको
 लाने  की  कोई  जरूरत  हम  महसूस  नहीं  कर
 रहे  हैं  t

 wt  एस०  एस०  पश्लोमानी  :  एक्सपोर्ट
 झौर  इम्पोर्ट  के  लिए  दो  कमेटियां  बनाई  गईं
 हैं  ।  एलेग्जेंडर  कमेटी  की  सिफारिशें  दा  चुकी
 हैं।  दूसरी  साहनी  कमेटी  है  जो  विचार  कर
 रही  है।  क्‍या  मन्त्री  महोदय  बताएंगे  कि
 एजैग्जेंडर  कमेटी  की  ग्रायात  के  बारे  में  क्या
 सिफारिशें  हैं  भर  साहती  कमेटी  किन  मुद्दों
 पर  विचार  कर  रही  है  या  किन  मुद्दों  परप्ठसको
 विचार  करने  के  लिए  कहा  गया  है  ?
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 aft  जारज  omtedier  :  इस  प्रश्न  को  मेरे
 सहयोगी  कामर्स  मिनिस्टर  से  पूछता  पड़ेगा  ।

 ये  दोनों  कमेटियां  उनकी  तरफ  से  बमाई  गई  हैं।

 SHRI  S.  R..DAMANI:  It  is  a  matter
 of  satisfaction  that  our  country  has
 made  great  progress  in  setting  up  of
 industries  and  many  items  are  produ-
 ced  in  the  country;  and  the  raw-mate-~
 rials  are  also  produced  in  the  coun-
 try.  May  I  know  from  ‘the  hon.  Minis-
 fer  specifically  whether  his  Ministry
 has  drawn  up  a  list  of  industries  in
 ~hich  they  are  going  to  allow  foreign
 sbuaboration?  What  are  the  items  and

 e  raw-materials  they  are  going  to
 Import  for  the  industries  for  which
 there  is  not  sufficient  production  in
 the  country? Nome

 SHRI  GEORGE  FERNANDES:  We
 have  drawn  up  a  list,  but  I  require
 notice  to  present  the  details.

 sit  फिरंगी  प्रसाद  :  मैं  स्पष्ट  जानना

 चाहता  हूं  कि  क्या  श्रौद्योगिक  परियोजनाओं
 से  सम्बन्धित  मशीनों  सम्बन्धी  कमी  सरकार

 '  के  नोटिस  में  आई  है  या  नहीं  झाई  है  ?  श्री

 सोमानी  के  प्रश्न  के  उत्तर  में  मन्त्री  महोदय  ने

 यह  कहा  है  कि  उनका  इ्येय  कुछ  विदेशी

 कम्पनियों  का  माल  बिकवाने  सम्बन्धी  है  ।
 कया  मन्त्री  महोदय  स्पष्ट  करेंगे  कि उनको  यह
 कंसे  पता  चला  है  ?  क्‍या  कल्पना  के  आधार

 पर  ही  उन्होंने  यह  कहा  है  ?

 श्री  आार्ज  फर्मार्डीस  :  जहां  विदेशी

 सशीनरी  की  बैलेंसिग  इक्विपमेंट  के  रूप  मे

 झथवा  भोरिजनल  इक्विपमेंट  के  रूप  में

 जरूरत  है  वहां  वह  लाई  जाएगी  लेकिन  जहां

 हमारे  देश  में  मशीनरी  बन  सकती  है  और

 उसके  इस्तेमाल  से  हमारा  झौद्योगिक  विकास

 हो  सकता  है  हां  विदेशी  मशीनरी  लाने  का

 काम  हम  नहीं  करेंगे  ।
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 Plaaning  of  targets  for  energy,  stec¥
 borrowing  capecity  in  Sixth  Plan.

 9515,  SHRI  R.  K.  MHALGI:
 DR,  BAPU  KALDATE

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  there  has  been  any  ad-
 verse  effect  of  the  present  economic
 trends  in  the  international  market  on
 the  planning  of  targets  for  energy,
 steel  and  borrowing  capacity  for  the
 Sixth  Plan;  and

 (b)  whether  there  ig  any  proposal
 to  restructure  or  remodify  policies  to
 reach  the  targets  in  this  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 SHRI  R.  K.  MHALGI:  J  am  surpri-
 sed  to  know  from  the  Government  that.
 the  present  international  economic
 trends  are  not  deterimental  to  the
 targets  for  energy,  50९९)  and  the  bor-
 rowing  capacity  in  the  Sixth  Five  Year
 Plan.  There  has  been  a  continuous
 demand  for  the  power  and  steel  both
 from  industry  and  the  State  Govern-
 ments  for  domestic  as  well  as  irriga-
 tion  purposes.  Then  how  is  it  that  the
 Government  has  failed  to  provide  ade-
 quate  quantity  of  energy  and  steel  to
 them?

 SHRI  MORARJI  DESAI:  What  has
 a  foreign  government  or  international
 situation  to  do  with  the  production  of
 power  in  this  country?  We  are  gene-
 rating  power,  but  it  is  not  being  pro-
 duced  to  the  full  capacity.  That  is
 true;  that  is  being  geared  up;  and  more
 power  will  be  generated  and  interna-
 tional  trends  will  not  have  any  effect.
 Our  demand  for  steel  might  go  up  to
 over  40  million  tonnes  in  the  next  4-5
 years.  We  will  be  producing  47  mil-
 lion  tonnes.  So,  there  is  no  difficulty
 about  it.  In  cases  of  some  particular
 steel,  it  is  possible  that  we  may  have
 to  import  it  from  outside,  but  that
 does  not  go  beyond  5.5  per  cent  of  the
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 ‘whole  requirement.  Therefore,  it
 not?  Micel¢?  26:  ४३७८६  ह.  Thay  wet!

 ‘Have  telf  Him.  Ido  not  Know  why
 he  is  surprised.

 SHRI  R.  K.-MHALGI:  The  targets
 fixed  by  the.  Planning  Commission  in
 ‘respect  of  energy  and  steel  have  been
 ‘changed  even  before  they  have  been
 discussed  with  the  State  Governments.
 The  meetings  between  the  Energy  and
 -other  Ministries  have  not  resulted  in
 any  progress  in  go  far  as  definite  in-
 crease  in  production  of  energy  and

 -steel  is  concerned.  May  I  know,  why?

 SHRI  MORARJI  DESAI:  Who  said
 ‘this,  I  do  not  know.  Energy,  which
 was  being  produced  upon  only  4400
 mw  in  U.P.  now  has  come  to  1800.
 How  does  he  say  that  it  has  not  in-
 creased?  This  is  the  position  in  all
 the  States  practically.

 चौधरी  बलबीर  सिंह  :  क्या  प्रधान  मन्‍्त्री
 ज़ी  बतायेंगे  फि  यह  पायी  के  जो  प्रोजेक्टस

 न्श्के  हैं  इनसे जो  बिजली  पैदा  होनी  है  उनको
 क्लीयर  करने  में  सरकार  क्या  स्टैप  ले  रही  है
 ताकि  वह  जल्दी  क्लीयर  हो  जायें  7  और  उनसे
 जो  बिजली  बेदा  होनी है  उससे  देश  को  लाभ
 सिले  ?

 शी  मोरारलो  देसाई  :  तीन  स्टेटों  में
 इसमें  कई  जगह  मतभेद  हैं।  उस  मतभेद  का
 निवारण  चल  रहा  है,  कुछ  तो  हो  भी  गया  है,
 कुछ  हो  रहा  हैं।  इसमें  भी  जो  काम  रुक  गया
 था  वह  दागे  बढ़ेगा  ऐसा  मेरा  विश्वास  है  a

 जनियर  टेक्मोकल  असिस्‍टेंट  (हिस्दो)  के
 पब  पर  प्रमुतृच्ित  जाति  तथा  प्रनुसूचित

 जबजाति  के  उम्भीदवार  की  नियुक्ति

 M516  भरी  राम  जिलास  पासवाल  A
 क्या.  शुचना  शौर  प्रसारण  मन्नी  यह  बताने
 की कृपा करेंगेकि :. .. करेंगे  कि  :  |

 कं)  क्‍या  गृह  मस्वालय  के  निथमों  के

 सुस्त,  अनुसूचित  जातियों  तथा  भनुसूत्रित
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 के  लिए  पोग्य
 उम्मीदबार  न  मिलने  ह:  +  केसी
 लगातार  तीने  भर्ती  वर्षों  तक  भागे  ले  जाये
 जाते  हैं

 खि)  तीन  वर्ष  की  इस  भ्रवंधि  के  बोतने
 पर  यदि  इस  वर्गो ंमें  से  किसी  एक  वर्ग  के
 उम्मीदब।र.  मिल  जाते  हैं;  तो  प्क्य्य  इन  बर्गों
 के  लिए  प्रारिक्षत  पदों  को  उनका  आरक्षण
 समाप्त  किए  जाने  से  द्रव  इन  जातियों  के  लिए
 परस्पर  बदला  जा  सकता  है

 (ग)  क्‍या  उसेका  ध्यात  इस  बात  की,
 थ्रो  दिलाया  गया  है  कि  उनके  मन्त्रालय  में

 पझनुसुचित  जातियों  तथा  अनुसूचित  जन-
 जातियों  के  लिए  प्रारक्षित  जूनियर  टैक्‍्नीकल
 प्रसिस्टेंट  (ऐडवर्टाइजिंग  हिन्दी)  का  पद
 दन  जातियों  का  योग्य  उम्मीदवार  उपलब्ध
 होने  पर  भी  प्रनारक्षित  कर  दिया  गया  था;
 और

 (ध)  यदि  हां,  तो  इस  बारे  में  उनकी
 प्रतिक्रिया  क्या  है  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI!
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  Vacancies  reserved  for  Schedu-
 led  Castes  and  Scheduled  Tribes  are
 treateq  as  reserved  for  the  respective
 categories,  but  are  inter-changeable
 only  in  the  third  year  to  which  the
 vacancies  afe  carried  forward.

 (c)  The  post  in  question  was  re-
 served  for  Scheduled  Tribes  candidate.
 The  question  of  considering  Scheduled
 Caste  candidate  for  the.  pest  did  not
 arise  as  the  vacancy  dig  not  fall  in
 the  thirg  year  of  its  being  carried  fér-
 ward  and  was  thus  not,  inter-change-
 able.

 (d)  Does  not  arise.

 श्री  राम  घिलास  पासवान  :  उपाध्यक्ष

 महोंदेय,  एक  तरफ़''  शेडयूल्ड  कास्ट्स  भौर

 शेडयूर्ड  द्राइब्स  के  वीजबेंशनः  “की  ज्वात
 चलती  है  झौर  जो  प्रश्न  है,इसके  जवाब  में.एक
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 उच्जीदवार  की  उभ्मीदधारीं  के  तहत  लंगोतार
 मैं  एक  बच  से  इसके  पीछे  पड़ी  हुआ  हैं,  भौर

 में  भ्रापकों
 दीकुकटसी

 जानेकारी  1... अ  हूं  ।
 यह  पहला  निकला  है  i976  में
 शौर  उसका  नम्बर  है  2034/9/76/  उंस
 समय  में  यह  पोस्ट  रिजर्व  नहीं  थी  ।  फिर
 इसी  पोस्ट  को  दुबारा  निकाला,ग्रय्रा  le  8-77
 को  शेडयूल्ड  ट्राइब्स  के  लिए[ड्रिजर्व  थी.भौर  उस
 पर  शेड्यूल्ड  द्राइब्स  के  उम्मीदवार  उपस्थित
 नहीं  हुए  थे,  भ्रावेदन-पत्न.  नहीं  किया  ।  एक
 शैड्यूल्ड  कास्ट  के  उम्मीदवार  श्री  लक्ष्मण
 राव  ने  प्रारवेदन-पेल  दिया  थी  जिसेंके  पास
 बारी  योग्यता  थी,  लेकिन  उसको  इंटरव्यू  के

 नहीं  बुलाया  ।  फ्रिर  16-8-77.  को
 मैंने  मूचमा  भ्ौर  प्रसारण  मन्त्री  जी  को  लिखा,
 पुन:  25-2i-77  को  रिमाइनडर  दिया  ।

 7  दिसम्बर  को.  इनके  यहां  से  मेरे  पास  जवाब
 ऑाया  कि  भ्राप  इस  सम्बन्ध  में  गृह  मन्त्रालय
 से  सम्पर्क  स्थापित  करें  t  मैंते  मानसीय  प्रधान
 मन्‍त्री  जी  प्रौर  गृह  राज्य  मन्त्री  जो  की  लिखा,
 शौर  उन्होंने  जो  जंवाब  भेजा  है  उसमें  कहा
 हैकि:

 १  अग्रतीत  किये  जाने  के  तीसरे  वर्ष  को
 “समाप्ति  पर,  यदि  ग्रनुसूचित  जातियों  तथा

 पझनुसूचित  जनजातियों  में  से  किसी  एंके  भी
 वर्ग  के  उम्मीदवार  उपलब्ध  हों,  तो  ऐसे
 प्रारक्षणों  को  समांप्त  करने  से  पहले  झारक्षणों
 की  इन  जातियों  में  भ्दला  बदली  की  जा
 सकती  है।'

 यह  गृह  मम्ती  का  जवाब  झाया  |  उसके
 बाद  उसी  पोस्ट  के  लिये  तीसरा  विशापंत
 लिकला,  उसकी  सख्या  है  47/77,  दिनांक
 26—-2977  वह  पोस्ट  शेंदपूल्ड  ट्रांइब्ज  के
 लिये  सुरक्षित  था,  लेकित  उस  समय  भी

 इंटरव्यू  वहीं  लिया  क्‍या,  उस  समय  लक्ष्मण
 राम  मैं  इंटरंध्यू  दिया  7  चौंथी  वार  फिर  उस
 पोस्ट  को  fo  qo  बी०  पी०  511/85/77
 के  मशाजिक  8-3-77  को  प्रकाशित  कियो
 गया  झौर  इस  बार  इस  पोस्ट  को  प्रसुरक्षित

 BHADRA“s,  f000  (SAKA)
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 3  और  दिया  मेथी ।  मैंगे इसे  समीन  मै ं6:  7-  7  7
 ay  हायरेफ्टर 'अंभ्रल  हीं०  ०  ची०  Ho  को

 कोनें  कियां  और  उनसे  कहा  कि  यह  पोस्ट
 उम्भौदवार  के  लिये

 'रिंजवेंड  है  भौर  यर्दि  शेड्यूल्ड  ट्राइम्श  के
 उम्मीदवार  नहीं  हैं,  तो  ेंइपूल्ड  कास्ट  के

 उम्मीदवार  योग्य  हैं,  तो  गृह-मस्क्षॉलय  के
 श्रादेश के  प्रंनुंसोर  प्राप  इंसकी  शेड्यूल्ड  कास्ट

 '  के  लिये  रिजर्व  कर  दें  ।  उन्होंने  कहा  कि  मैं
 ' झभी  कुछ  ही  पहले  भ्रार्या  हूं,  इसको  दूसरे

 लोग  देखेंगे  ।

 मैं  यह  कहना  चाहता  हूं  कि  जिस  व्यक्ति
 की  उस  पीस्ट  पर  नियुक्ति  हुई  है  बहु  भ्रंनुसूचितः
 जन-जाति

 सा  घन  जाति
 के  नहीं  हैं

 झौर  उनकी  बी०  ए०  पांस  है
 शौर  6  साल  का  भ्रनुभव  है  ny  जिस  उम्मीदवार
 के  सम्बन्ध  में  मैं  कह  रहा  हूं,  श्री  लक्षण  राम
 के  सम्बन्ध  में,  वह  बी०  ए०  बी०  एल०  हैं
 शौर  8  साल  का  उसी  डिपाटमैंट  में  उनका

 अनुभव  है  t  इतनी  सारी  क्वालीफिकेशन  होने
 के  बावजूद  भी  इस  सम्बन्ध  सें  मैंने  प्रधान  मंत्री
 की  फिर  लिखा  कि  इस  तरह  की  ज्यादती
 वहां  चल  रही  है  ।

 मैं  यह  पूछना  चाहता  हूं  कि  जो  पोस्ट

 शेड्यूल्ड  ट्राइब्श  के  उम्मीदवार  के  लिये
 रिजर्व  हो  झौर  3  साल  की  उसकी  अचधि

 पूरी  भी  नहीं  हुई  हो,  उस  3  साल  की  श्रवधि
 के  भीतर  ही  उसको  पसुरक्षित  क्यों  कर  दिया
 गया  ?  झौर  जिस  भझ्रादमी  को  रखा  गया,  उसे
 जनरल  सीट  सें  क्‍यों  लिया  गया  जबकि

 झ्नुसूचित  जाति  के  उम्मीदवार  उससे  ज्यादा
 योग्य  मे?

 शी  लाल  कृष्ण  झ्ाइवाणों  माननीय
 सदस्य  को  कुछ  गलतफहमी  है।  मैं  स्पष्ट  करना

 चाहूगा  कि  शड बत्थ  ट्राइब्श  के  लिये  प्रगर
 कोई  स्थान  'रिचवेड  है  तो  उसे  शडयूल्ड  ट्राइब्श

 ,  मे  बदलकर  शहूमूरड  कास्ट  कौ  देने  की  व्यवस्था
 3  साल  के  बाद  होती  है,  लेकिन  उस  स्टेज  पर
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 केवल  ्शडुयूहड  -द्राइग्ड: के  लिये  ही  रंजन  है
 Jt  can  be  converted  only.  jn  the  third

 year  of  carrying  forward,
 not  now.

 मैं  प्रापकों  बताऊँ  कि  इसके  लिये  बिल्कुल
 कठोर  नियम  डिपार्ठमेंट  ज्ाफ  gq  tre  की
 तरफ  से  बनाया  गया  है  कि  प्रगर  किसी  स्थान
 पर  गड्यूल्ड  ट्राइब्ज  का  कैडीडेट  एवेलेबल
 नहीं  है  तो  क्या  करना  चाहिये  ।  यहां  तक  कि

 शड्यल्ड  ट्राइब्स  की  संस्थाद्ों  को  लिखा
 जायेगा  कि  आप  उपलब्ध  कराइये,  एम्प्लायमेंट
 एक्सचेंज  में  मांगा  जाता  है  कि  आप  हमको
 उपलब्ध  कराइये  ।  जब  बिर्कुल  ही  कहीं  से
 उपलब्ध  नहीं  होते  तो  उसके  बाद  डियार्टमेंट
 आफ  पसॉनेल  की  अनुमति  से  जनरल  एडवर-
 टाइजमेंट  कराया  जाता  है  और  उसके  बाद
 भी  अगर  शड्यल्ड  ट्राइव्ज  का  बौंडीडेट  प्राता
 है,  तो  उसको  प्रेफरेंस  दिया  जाता  है।  यह  सारी

 प्रक्रिया  पूरी  करने  के  बाद  भी  जब  नहीं  हुभा
 तो  डी-रिजवंशन  हुआ,  शौर  डी-रिजब् शन
 के  बाद  भी  यदि  स्थान  रिक्त  है  तो  शहूयल्ड
 ट्राइब्ज  के  लिये

 नाता  point  is  carried  forward,  it  is  not
 abolished,  and  it  is  carried  forward  in

 ‘the  thirq  year.  After  this  if  still  a
 Scheduled  Tribes  candidate  is  not
 available,  then  it  will  be  given  to  a.
 Scheduled  Castes  candidate.

 इसमें  गलतफ  हमी  समझने  की  है  ।  कहीं  पर
 भी  किसी  प्रकार  की  धांधली  नहीं  हुई  है  ।

 शी  शाम  बिलास  पासवान  :  उपाध्यक्ष
 महोदय,  मंत्री  महोदय  सदन  को  गुमराह  कर
 रहे  हैं  ।  मैं  कहता  हू  कि  बह  पोस्ट  शड्यल्ड
 ट्राइव्श  के  लिये  रिजर्वड,  थी,  उसको  डी-
 रिजर्वेशन  कर  दिया  गया,  भाप  चाहें  तो  पूरी
 'फाइल  मैं  झापको  दे  सकता  हूं,  श्राप  एक्जामिन
 कर  लीजियेगा  ।  यह  पोस्ट  3977  में  निकली
 और  शव  978  है,  तो  3  साल  कैसे  पूरा हो
 गया  ?  1977  %  शड़्यूल्ड  ट्राइब्ज  के  लिये
 निकली  है,  978  में  कहते  हैं  कि  डि-रिजर्वेशन
 कर  दिया  गया  |  जो  शडयल्ड  ट्राइब्ज  के  लिये
 पोस्ट  'रिड्ड  हो  वह  अभी  भी  उसके  लिये
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 forks  a.  झापने  उस.  फ्र  किसी  की.-बढाली
 नहीं  की  है,  भौर  उस  पर.  शड्पल्ड  ट्राइस्ज  की
 ही  बहाली  करेंगे  n  भ्रगर  3  सास  तक  शड्यूह्ड,
 ट्राइब्श  का  उम्रीदबार  नहीं  सिलेगा  तो  3  साल
 के  वाद  शब्मूल्द  कास्ट  को  आप  देंगे,  यह
 जबाब  दें  ?

 शो  लाल  कृष्ण  झाइबाणी  :  मानतीय
 सदस्य  ने  कुछ  बातें  कही  है,  मैंने  उत्तर  दिया  है,
 लेकिन  फिर  से  वह  मुझे  कुछ  बतायेंगे  तो  मैं
 उनको  देखूंगा  (व्यकषान)

 को  राम  बिलास  पता  मैंने  पूछा
 है  कि  क्‍या  वह  पोस्ट  अभी  खाली  है  ?

 SHRI  L.  K.  ADVANI:  I  have  alrea’y
 stated  that  that  particular  post  was
 dereserved.  It  has  been  filled  up.  But
 that  point  has  been  carried  forward.

 (Interruptions)
 SHRI  VASANT  SATHE:  I  think

 this  is  a  glaring  instance  of  injustice
 and  violation  of  rules,  as  has  been
 pointed  out  by  the  hon.  Member,  Shri
 Ram  Vilas  Paswan.  If  this  vost  was
 reserved  for  Scheduled  Tribes  and
 within  three  years  if  you  do  not  get
 a  Scheduled  Tribe  candidate,  then.
 according  to  the  Government,  it  woutt
 be  interchangable  and  open  for  a
 Scheduled  Caste  candidate.  The  prin-
 ciple  is  that  if  there  is  to  be  an  inter-
 change,  it  has  to  be  between  the  Sche-
 duleq  Castes  and  Scheduled  Tribes,
 who  both  belong  to  backward  commu-
 nity.  I  would  like  to  know  how  is  it
 that  before  three  years  are  over,  tak-
 ing  advantage  of  some  _  technicality,
 you  dereserved  it  and  filled  it  up  with
 a  candidate  who  does  not  belong  either
 to  Scheduled  Caste  or  Scheduled  Tribe
 and  who  has  lesser  qualifications  than
 the  Scheduled  Caste  candidate.  If  you
 had  to  fill  it  up,  why  did  you  not  pre-
 fer  the  Scheduled  Caste  candidate  who
 is  duly  qualified?  How  can  the  Gov-
 ernment  get  away  by  saying  that  they
 deserved  it  and  filled  it  up  with  an.
 outsider  and  yet  they  are  going  to
 carry  it  forward  after  it  has  been
 dereserved?  This  is  misleading  the
 House,  pea
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 SHR  L.  K.  ADVANI:  I  will  explain.
 In  this  matter,  very  strict  and  '  detailed
 instructions  have  been  laid  down  be-
 cause...  (Interruptions)I  am  willing  to
 have  a  second  look  at  the  whole  prob-
 lem.  There  is  no  problem  about  that.
 But  I  would  like  to  make  it  clear  that
 this  inter-changability  of  a  Scheduled
 Tribe  seat  to  a  Scheduled  Caste  seat
 is  after  carrying  it  forward  for  three
 years.  But  there  is  no  provision  say-
 ing  that  before  these  three  years  are
 over,  it  cannot  be  deserved  because...
 (Interruptions)

 मैं  यह  भी  कहना  छाहूंगा  कि  ये  नियम
 हम  ने  नहीं  बनाए  हैं,  ये  नियम  (व्यवधाम)
 MR.  DEPUTY-SPEAKER:  Mr.  Pas-

 terruptions).  Mr.  Kachwai,  please
 want,  please  take  your  seat  now.  (In-
 take  your  seat,

 SHRI  L.  K.  ADVANI:  I  have  taken
 due  notice  of  the  feelings  of  this  House
 in  this  matter.

 थी  राम  अवधेश  सिह  :  प्वाइंट  श्राफ
 झ्ाइर  ।  एक  सवाल  के  जवाब  में  प्रधान  मंत्री
 जी  कुछ  जवाब  देते  हैं,  गृह  मंत्री  जी  कुछ  जवाब
 देते  हैं  ,्रौर  माननीय  मंत्री  जी  कछ  जवाब
 देते  हैं,  यह  क्‍या  मामला  है  ?

 उपध्याक्ष  महोदय  :  प्रधान  मंत्री  का  कोई
 जवाब  इस  पर  नहीं  हुआ  है  ny  आप  ब्रेंठ
 जाइए  ।  कोई  प्वाइंट  अाफ  आर्डर  नहीं  है  ।

 There  is  no  point  of  order.  (Interrup-
 tions).

 Mr.  Kachwai,  pleased  take  your  seat.

 SHRI  L.  K.  ADVANI:  I  have  taken
 due  notice  of  the  sentiments  of  the
 House  and  will  have  this  matter  re-
 examined.  (Interruptions).

 शी  बागुग  सुलस्मदुई  :  उपाध्यक्ष  महो-
 दय,  मैं  यह  जानना  चाहता  हूं  कि  जब  यह
 अनुसूचित  जन-जाति  के  लिए  रिश्  था  तो
 मासनीय  मंत्री  महोदय  बताएं  उन्होंने  प्रादि-
 वासियों  की  कित  किन  संस्थानों  को  इस  के
 लिए  लिखा  था  कि  कौडीडेट  नहीं  मिला  ?
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 यहां  पालियामेंट  में  भ्रनुसूचित  जाति  श्रौर
 प्रादिवासियों  के.  वेलफेयर  की  एक  कमेटी
 है  क्‍या  उस  को  उन्होंने  लिखा  या  किसी
 आईिवार्स  संतद  संदेस्य  को  लिखा  इस  के
 बारे  में  ?  (smwara) .  .  .
 SHRI  L.  K.  ADVANI:  We  have  re-

 cognised  some  Scheduled  Caste  and
 Scheduled  Tribes’  Associations:  I  will
 have  to  find  out  which,  exactly  they
 are.  But  due  notice  was  given  to  all
 the  Associations,  and  it  was  advertised
 in  the  papers  also.

 (Interruptions).

 MR.  DEPUTY-SPEAKER:  Yes,  we
 80  to  the  next  question.

 Report  on  plang  for  improvement  of
 facilities  in  Calcutta  and  Haldia

 Ports
 *517,  SHRI  CHITTA  BASU:  Will

 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  ask-
 ed  the  authorities  of  the  Calcutta  Port
 to  submit  a  report  to  Government  on
 their  Plans  for  the  improvement  of
 facilities  in  Calcutta  and  Haldia  dur-
 ing  the  Sixth  Plan  period;

 (b)  if  so,  whether  such  a  report  has
 since  been  received  by  Government;

 (९)  if  so,  salient  features  of  the  re-
 port;  a

 (d)  action  taken  thereon?

 THE  MINISTER  OP  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (d).  The
 Working  Group  on  Ports  constituted
 in  October  977  made  certain  recom-
 mendations  for  port  development  for
 the  period  978—83.  The  Planning
 Commission  suggested  a  review  of  these
 recommendations,  To  facilitate  this
 review,  the  Major  Ports  were  asked
 to  indicate  their  revised  requirements.
 In  pursuance  of  this,  Calcutta  Port
 Trust  has  submitted  certain  rroposals
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 for  the  development  of  Calcutta/Hsl-
 dia  port  involving  &  sum  of  Rs.  97.58
 crores  for  costinuing  and  new  eche-
 meg.  .  The  schemes  include  acquisition
 of  cargo  (includi

 7  aera
 hand-

 ling  equipment  anii*feating  craft,  cons-
 truction  of  quarters  for  employees,
 execution  of  rivér  tYdiriing:  works  ‘diid
 dredging.

 SHRI  CHITTA  BASU:  '  There  are
 three  main  changes  ‘in  the  pattern
 of  development  which  ‘have  ‘been  re-
 kommended,  but  the  Handling  facilities
 in  the  Calcutta  Port  8879  remain  out-
 moded.  I  would  like  to  know  whether
 the  Government  propose  to  renovate
 some  of  the  handling  facilities  pertain.
 ing  to  the  Port  of  Calcutta  so  as  to
 improve  the  handling  facilities  there,

 SHRI  CHAND  RAM:  We  have  re-
 ceived  a  report  from  the  Port  Trust  and
 it  is  under  examination.  We  shall  be
 taking  a  decis!ou  by  the  end  of  this
 month  or  in  efirly  September.

 SHORT  NOTICE  QUESTIONS

 Rise  in  Price  of  Sdit  due  to  Non-allot-
 ment  of  Wagotis  for  Movement

 S$.N.Q.  4.  SHRI  K.  T:;  KOSALRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  price  of  salt  in
 Eastern  parts  of  India,  Bihar,  Assam,
 Arunachal  Pradesh,  Manipur,  Tripura,
 Nagaland  etc,  has  heen  rising  conti-
 nuously;

 tb)  whether  it  is  also  a  fact  that
 because  of  shortfall  in  the  allotment
 of  wagons  for  moverient  of  5  to  7
 lakhs  tonnes  of  imlicensed  and  licen-
 sed  galt  from  Tamil  Nadu,  this  price
 tise  has  taken  place

 (९)  the  steps  proposed  to  be  taken
 by  Government  to

 yer
 for  expe~-

 ditious  movement  of  salt  ‘to  the  needy
 areds  aNd  for  its  supply  to  consumers
 at  reasénable  price;  atig
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 stocks  going.  weste?
 Woe  ह...

 THE  MINISTOR  क  INDUSTRY
 (SHRI  GEORGY  ‘FRRMANDESY):  :  (aki
 teNay.  A”  stdtemetit'te  कते  ह. उ  tbe

 of  the  House.

 Statement

 (a)  There  hag  been  no  réport  of  ‘any
 increase  in  retail  prices  of  salt  in
 Bihar  and  Mizoram  during  the  period
 January  to  June,  ‘1978.  The  prices  of
 salt  fn  Nagaland,  Manipur,  Arunachal
 Pradesh  and  Meghalaya  showed  an
 upward  trend  during  the’  first  quarter
 of  the  curtent  year  but  had  stabilised
 during  the  second  quarter.  In  Tri-
 pura  and  Assam  _  prices  have  shown
 an  upward  trend  during  the  second
 quarter  of  1978.

 (9)  Salt  is  not  moved  to  Assam,
 Arunachal  Pradesh,  Tripura  and  Naga-
 land  from  the  salt  sources  in  Tamil
 Nadu  and  consequently  any  short  sup-
 ply  of  wagons  does  not  affect  the  pri-
 ces  of  salt  in  those  states.

 (c)  The  following  steps  have  been
 taken  by  the  Central  Government  to
 expedite  movement  of  salt  to  needy
 areas  and  to  mairitain  prices:—

 (i)  Railways  have  been  requested
 to  provide  adequate  number
 of  wagons  for  movement  of
 salt;

 (ii)  In  addition  to  the  sea  move-
 ment  of  salt  to  Calcutta,  rail
 movement  is  also  being  per
 mitted  up  to  25  wagons  ver
 day;  Mt

 (iii)  The  State  ‘Goveflimetts  of
 Assam  and.  West  Bengal  have
 made  arrangements  through
 State  Agencies  ह  butk  ‘pur-
 chases  of  ‘salt  at  froduction
 centre  and  distribution  in,  the
 Districts  according  to  require-
 ments:
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 div)  The  State  Governments  have
 been  requested  to  draw  plans
 to  increase  production  of  salt;

 (v)  Export  of  salt  has  been  banned
 except  to  Nepal,  Bhutan  and
 Maldives  and  certain  special
 consignments;

 (vi)  Import  of  rock  salt  from
 Pakistan  has  been  permitted;
 and

 (vii)  A  high  level  committee  is  be-
 ing  appointed  to  survey  the
 Present  status  of  the  salt  in-
 dustry  and  make  recommenda.
 tions  to  maximise  production
 and  improve  distribution  of
 salt.

 {d)  Government  have  no  plans  to
 export  salt  to  foreign  countries  except
 to  Nepal,  Bhutan  and  Maldives  or  by
 way  Of  special  consignments.

 SHRI  K.  T.  KOSALRAM:  In  this
 conection,  the  hon.  Minister  has
 written  to  me  a  letter  which  is  quite
 contrary  to  his  statement  now.  I  want
 to  know  whether  it  is  a  fact  that  the
 zonal  scheme  =  evolved  on  the  recom-
 mendation  of  the  Salt  Commissioner
 by  the  Railway  Ministry  imposing
 restriction  on  the  allotment  of  wagons
 for  movement  under  the  zonal  scheme
 discriminates  between  licensed  salt
 and  unlicensed  salt.  That  is,  licensed
 sult  alone  can  be  given  priority  under
 C  category  and  no  priority  for  unli-
 censed  salt  is  evolved  by  the  Salt  Com-
 missioner.  If  so.  this  is  against  the
 very)  clear  assurance  0  the  Govern-
 ment  of  India  as  expressed  in  the  press
 note  of  23rd  April.  1948,  that  under
 the  new  policy,  salt  produced  in  units
 covering  not  more  than  i0  acres  wil
 not  be  subject  to  any  condition  by  way
 of  storage,  transport  and  sales,  which
 was  again  reiterated  in  the  press  note
 of  lith  May,  1955.  In  spite  of  the
 fact  that  even  last  year  West  Bengal
 purchased  90  per  cent  of  the  Salt  from
 unlicensed  small-sector  in  Tuticorin,
 this  year  the  Salt  Commissioner  has
 written  to  the  West  Bengal  Govern.
 ment  to  buy  only  _  licensed  salt  and

 2588  LS—2
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 not  unlicensed  salt.  How  are  you
 tolerating  this  act  of  discrimination on  the  part  of  the  Salt  Commissioner?

 SHRI  GEORGE  FERNANDES:  The
 entire  question  of  salt,  both  in  terms of  manufacture  and  movement,  is  now
 the  subject  of  enquiry  by  a  Committee
 that  we  are  setting  up.  I  am  aware  af
 the  various  difficulties  that  have  been
 experienced  in  Pursuing  the  earlier
 movement  restrictions  and  other  allied
 problems  that  have  arisen  with  them.
 I  am  hoping  that  once  this  committee
 goes  through  the  entire  question  and
 gives  its  report,  the  present  difficulties
 that  are  experienced  regarding  move-
 ment  of  salt  will  be  resolved.

 SHRI  K.  T.  KOSALRAM:  The  Minis-
 ter  has  written  to  me  a  letter  stating
 categorically  that  during  the  period
 January  to  June  this  year  at  Tuticor.
 in  wagons  toaded  by  licensed  manu-
 facturers  rose  to  3332  as  against  235:
 for  the  same  period  last  year,  compar. ed  to  92  wagons  loaded  by  unlicensed
 manufacturers  this  year  tor  the  same
 period  as  against  587]  in  January— June,  W977,  leading  to  rise  of  price  of
 salt  in  Bihar  and  other  areas.  The
 other  thing  is,  how  is  it  that  the  Salt
 Commissioner  has  thought  it  fit  to
 ignore  the  Government  policy  of  no
 discrimination  between  licensed  and
 unlicensed  manufacturers  of  salt  and
 has  taken  action  to  protect  solely  the
 interests  of  licenced  manufacturers
 and  to  put  restrictions  on  the  unlicens-
 ed  manufacturers  in  the  small-scale
 sector  with  a  view  to  finish  them,  in
 spite  of  the  small  scale  sector  contri-
 buting  even  last  year  a  lot  in  the  ex-
 port  trade  of  salt  whose  quality  has
 been  recognised  by  the  Government.

 If  improvement  of  neighbourly  re-
 lations  has  governed  the  decision  to
 ailow  import  of  one  lakh  tonnes  of
 salt  from  Pakistan  under  O0.G.L.,  I  do
 not  know  how  this  quantitative  restric-
 tion  will  be  enforced  unless  the  import
 is  canalised  through  our  STC.  Does
 not  the  same  reason  hold  good  for
 allowing  export  of  salt  to  Bangladesh,
 Singapore  etc.,  to  whom  we  have  been
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 traditionally  experting  salt  for  the  last
 six  years?

 +
 MR.  DEPUTY-SPEAKER:  I  am

 sorry,  you  cannot  go  on  making  a
 Speech.  You  have  to  put  the  question.

 SHRI  K.  T.  KOSALRAM:  With  this
 year’s  production  at  70  lakh  tonnes,
 ban  on  export  should  be  lifted,  keep-
 ing  in’  mind  that  Government  had
 allowed  export  of  two  lakh  tonnes  last
 year  with  production  figure  being  at
 45  lakh  tonnes,  according  to  the
 Minister.  Whether  the  Minister  is
 aware  that  the  Pakistan  salt  is  being
 imported  at  Rs.  650  per  tonne  while  the
 Tuticorin  Salt  is  only  Rs.  50  per  tonne.

 MR,  DEPUTY-SPEAKER:  Let  the
 Minister  answer  whatever  question  he
 has  put.  Mr.  Kosalram,  please  tuke
 your  seat.

 SHRI  GEORGE  FERNANDES.  As
 far  as  the  prob’em  of  railway  move.
 ment  is  concerned,  the  hon.  Member  is
 right  when  he  says  that  in  the  over-
 all  movement  of  wagons  there  has
 been  a  decline.  This  is  due  to  a  vatie.
 ty  of  factors,  because  we  have  been  ex-
 periencing  bottlenecks  in  the  transpor-
 tation  of  cement,  coal  and  other
 materials.  In  this  kind  of  situation,
 there  has  been  the  problem  of  finding
 the  requisite  number  of  wagons  for
 the  movement  of  coal.  Again,  for  in-
 Stance,  in  the  Southern  Railways,
 which  is  the  point  which  the  hon.
 Member  ig  raising,  I  am  in  agreement
 with  him.  I  am  not  disputing  his
 point.  In  the  Southern  Railways,  as
 against  the  requirement  of  1,538,
 wagons  on  the  broadgauge  and  metre-
 gauge  per  month,  the  number  of
 wagons  that  have  been  made  available
 in  the  last  few  months  is  1,301;  that  is
 the  average  number  of  wagons  that
 have  been  made  available.  So,  we  १7९
 trying  to  resolve  this  problem.  We
 are  trying  to  see  how  we  can  use  the
 coastal]  shipping  to  take  salt  north-
 wards.  Some  of  the  old  pre-war  rules
 and  regulations  also  need  to  be  re-
 viewed  and  reconsidered.
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 In  so  far  as  production  of  salt  is
 concerned,  I  would  like  to  assure  the
 House  that  this  year  we  shall  be  hav-
 ing  a  production  of  over  60  lakh
 tonnes.  Our  efforts  are  to  increase
 the  production  further.  So  far  as  our
 requirement  is  concerned,  the  edible
 salt  requirement  of  the  country  would
 be  s7  lakh  tonnes.  For  industrial
 purposes  we  shall  he  needing  another
 2t  iakh  tonnes.  We  have  a  large
 carry  over  from  last  year.  We  ure
 producing  more  than  adequate  salt
 this  yaar.  Once  the  Committee  that
 has  been  set  up  has  completed  its  work
 and  the  old  rules,  vye-laws  and  regula-
 tions  that  come  in  the  way  of  proper
 movement  of  sult  und  production  of
 salt  are  modified  or  revised,  we  shall
 see  that  things  are  set  right.

 SHRI  R.  VENKATARAMAN:  There
 is  an  acute  distress  in  Tuticorin
 among  both  licensed  and  unlicensed
 salt  producers,  There  is  a  large
 uccumulated  stock,  which  has  not  been
 cleared.  The  real  question  which  the
 Minister  has  not  answered  is  why  the
 Government  is  making  a  distinction
 betweea  licensed  and  unheensed  salt
 producers  and  why  is  it  that  the  rail-
 ways  are  not  clearing  the  salt  produc-
 ed  0४  the  unlicensed  salt  producers  in
 the  area.  If  you  go  back  to  the  Gan-
 dhi  Irwin  Pact  and  the  subsequent
 orders  issued  by  the  Government,  they
 have  said  that  there  will  be  no  dis-
 tinction  between  licensed  and  unlicens-
 ed  salt  producers.  Having  given  this
 undertaking,  now  they  are  trying  to
 clear  the  stock  of  only  licensed  pro-
 ducers,  and  not  that  of  the  unlicensed
 producers  to  whom  the  wagons  »re
 not  allotted.  Will  the  Government
 see  to  it  that  the  discrimination  het-
 ween  licensed  and  unlicensed  produ~
 cers  of  salt  are  removed  and  the  stocks
 of  both  will  be  cleared?

 Then  the  hon.  Minister  has  mention-
 ed  in  his.statement  that  the  Bengal
 and  Assam  Government  have  been
 asked  to  make  bulk  purchases.  I
 would  like  to  know  how  much  bulk
 purchases  have  been  made  under  that
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 category  and,  if  nothing  has  been  made
 so  far,  will  he  at  least  now  see  that
 bulk  purchases  are  made  by  those
 Governments?

 SHRI  GEORGE  FERNANDES:  I  am
 quite  in  agreement  with  the  hon.  Mem-
 ver  about  removing  this  distinction
 between  licensed  and  unlicensed  cate-
 gories  of  salt  manufacturers.  But  as
 I  have  said,  the  Committee  will  go  in-
 to  all  these  questions  and  we  will  come
 forward  We  will  come  forward....
 We  will  see  that  there  is  no  cause  for
 any  complaint  in  the  future.  So  far
 as  bulk  purchases  by  the  Bengal  and
 Assam  Governments  are  concerned,  I
 will  need  notice.  But  I  shall  find  out
 the  position  and  inform  the  hon.  Mem-
 her  about  it.

 चौप्ररी  बलबीर  सिंह  :  नमक  श्राज
 गरीब  आदमी  के  लिये  सबसे  जरुरी  चीज़  है  ।
 जिन  लोगों  को  सब्जी  या  दूसरी  चीज़ें  नहीं
 मिल  सकते:  है,  वे  नमक  से  ही  रोटी  खाते
 हैं  ।  इसलिये  दूसरी  सव  जरूरतों  को  छोड़
 कर  सबसे  पहले  प्रयोग्टी  दे  कर  नमक
 पहुंचाना  चाहिये  ।  क्‍या  मंत्री  महोदय  यह
 आश्वासन  देंगे  कि  नमक  की  कमी  किसी  भी
 जगड़  नहीं  होगी  शरीर  रारकार  बाकी  सारी
 चीजों  को  छोड़  कर  नमक  पहुंचाने  में  प्र  यो-
 रिर्टी  देंगी  ?

 श्री  जाजं  फंर्तानडोस  :  उपाध्यक्ष  महोदय,
 नमक  की  हमारे  यहां  कमी  नहीं  है,  जितनी
 आवश्यकता  है,  उप  से  काफ़ी  अधिक  नमक
 का  उत्पादन  हमारे  यहां  इस  साल  हो  चुका
 है  शरीर  हा  रहा  है  शीर  हम  निर्यात  करने  की
 स्थिति  में  रहेंगे  7  शायात  करने  की  स्थिति
 में  हम  नहीं  रहेगे  t

 PROF.  SAMAR  GUHA:  It  is  a
 matter  of  regret.  Although  the  hon.
 Minister  is  saying  that  there  is  no  lack
 of  production,  that  there  is  surplus  pro-
 duction,  it  has  been  drawn  to  the
 attention  of  the  Government  several
 times,  last  year  and  the  year  before
 also,  that  there  has  been  scarcity  of
 salt  in  the  eastern  region  as  a  result
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 of  which—a  representation  was  made
 to  the  Union  Minister—they  had  to
 stop  the  supply  of  salt  even  to  Bangla-
 desh  because  the  supply  was  to  be
 made  to  West  Bengal,  Bihar  and
 other  States.  Why  it  took  so  much
 of  time  to  regularise  the  supply  of  salt
 to  the  eastern  region  although  repea-
 tedly  the  matter  was  drawn  to  the
 attention  of  the  Government  by  the
 concerned  State  Governments  in  the
 eastern  region?

 Secondly,  he  has  stated  in  his  state-
 ment  that  the  State  Governments  have
 been  requested  to  draw  plans  to  in-
 crease  production  of  salt.  In  West
 Bengal,  there  is  a  possibility  of  increas-
 ing  the  production  of  salt,  particularly
 in  the  Contai  area.  The  production
 can  he  increased  ten  times.  That  has
 been  stated  by  the  Government  here
 and  the  statement  has  been  made  on
 behalf  of  the  Central  Government.  I
 want  to  know  from  the  Government
 what  steps  have  been  taken  to  increase
 the  production  of  salt  in  the  Contai
 area.  I  want  to  know  the  latest  posi-
 tion,  what  are  the  difficulties  and  what
 is  the  Government  doing  about  it.

 SHRI  GEORGE  FERNANDES:  The
 Government  of  West  Bengal  has  offered
 land  for  the  production  of  salt  in
 the  Contai  area.  I  am  informed  that
 immediately  after  the  puja,  the  land
 will  be  handover  to  the  Government
 and  the  work  on  the  project  will
 start.  It  is  possible,  in  my  view,  to
 produce  salt  in  areas  other  than  the
 traditionally  salt  producing  areas,  We
 are  examining  that.  The  moment  the
 report  of  the  Committee  comes,  we
 shall  see  how  far  we  can  go  ahead
 with  it.  This  includes  Orissa  also.

 As  regards  the  scarcity  in  the  east-
 ern  region  to  which  the  hon.  Mem-
 ber  referred,  the  scarcity  in  the  past,
 as  I  said,  was  due  to  primarily  the
 problem  of  movement  of  salt.  We
 have  been  able  to  overcome  that  pro-
 blem  and,  I  hope,  particularly  in  the
 north-eastern  region,  the  States  will
 move  in  very  effectively  and  hold
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 adequate  stocks  of  salt  so  that  no-
 body  is  allowed  to  profiteer  or  other-
 wise  create  an  artificial  scarcity.

 PROF.  R.  K.  AMIN:  The  shortage
 of  salt  in  some  areas  ig  not  because
 of  lack  of  production  in  the  country
 transport  facilities,  I  know  it  for
 but  it  is  because  of  the  lack  of
 certain  that  in  Gujrat  a  lot  of  pro-
 duction  is  possible  and  is  available.
 But  the  lack  of  transport  facilities  has
 created  the  shortages  elsewhere  in
 the  country.

 Will  the  hon.  Minister  ensure,
 firstly,  that  all  the  potentialities  of
 increasing  the  production  of  salt  can
 be  examined  and  implemented  and,
 secondly,  to  remove  the  transport
 bottlenecks!  If  that  is)  removed,
 then  the  problem  of  shortages  could
 be  solved  ail  over  the  country.  There
 is  no  need  of  importing  of  salt  what-
 soever.  Will  he  examine  it?  Will  he
 muke  an  arrangement  {to  remove  the
 transport  bott!eneck  and  see  that  all
 the  potentialities  of  increasing  the
 Production  of  salt  are  examined
 quickly?

 SHRI  GEORGE  FERNANDES:  Yes,
 Sir.  I  amin  full  agreement  with  the
 hon.  Member  that  not  only  we  stop
 the  import  of  salt  but  will  be  in  a
 position  to  export  as  well.

 Kidnapping  and  murder  of  two  child-
 ren  in  Delhi

 +
 S.N.Q.  5,  SHRI  KANWAR  LAL

 GUPTA.
 DR.  RAMJI  SINGH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  is  it  g  fact  that  the  Commission-
 er  of  Police  for  Delhi  has  announced a  reward  of  Rs.  2,000/-  gor  providing clue  for  the  recovery  of  two  children
 (Brother  and  Sister)  who  were  kid-
 napped;
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 (b)  if  so,  the  details  thereof  and
 efforts  made  to  recover  the  children;

 (c)  is  it  a  fact  that  the  two  children
 have  been  murdered;  and

 (a)  if  so,  the  details  thereof  and
 the  steps  taken  by  the  Government  in
 the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFATRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  A  statement  is  laid  on  the
 Table  of  the  House,

 श्री  कंवर  लाल  गुप्त  :  उपाप्यन  महों-
 दय,  मंत्री  महोदय  ने  जो  वयाल  दिया  है  शोर
 समाचार-पत्र  में  भी  जो  आया  है...

 श्री  हकस  चन्द  कछवाय

 सुनना  चाहता  है.  बयान  क्‍या  है  ?
 सारा  सदन

 MR.  DEPUTY-SPEAKER:  TI  think,
 the  Minister  muy  read  out  the  state-
 ment.

 श्री  धनिझ्त  लाल  मण्डल  :  26/27  प्रगरत
 की  रात  को  श्री  संजय  चौपड़ा  और  कन  गीता
 चोपड़ा  ने  सरदार  पटेल  मार्ग  पर  रजरती
 हुई  कारों  से  लिपट  लेने  की  ऋकंशिग  की  ,
 ््न्हे  झ्ावतणयाणी  ते:  युव-वाणी  के  कार्यक्रम
 में  भाग  लेता  था  ओर  सांय  7  बज  आकाण-
 वाणी  पहुंचना  था  ।  FY  एम०  एम०  चोपड़ा
 रात  के  लगभग  9  बजे  प्रय+  बच्चों  को  वापस
 लेने  के  लिग्रे  आकाशवाणी  गये  परन्तु  उनको
 कहा  गया  कि  लड़का  व  लड़की  ने  उग  शाम
 को  स्टूडियों  में  अपने  आने  की  सूचना  नहीं  दी
 है।  उक्त  सूचना  के  प्राप्त  होने  पर  गुमशुदा
 बच्चों  का  विस्तृत  हुलिया  देते  हुये  वायरलेस
 संदेश  दक्षिण  जिले  के  सभी  धानों  तथा  प्रन्य
 जिला  नियंत्रण  कक्षों  को  उनके  क्षेत्रों  में  तलाश
 करने  के  लिये  भजे  गये।  गुमशुदा  व्यक्तियों  के
 दस्ते  को  भी  सूचित  कर  दिया  गया  ।  गुमशुश
 बच्चों  का  विशेष  ठप  से  निर्जन  स्थानों  में  तथा
 उनके  भ्रासपास  पता  लगाने  के  सभी  संभव
 प्रयत्त  किये  गये  |
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 2.  पहले  दक्षिण  जिला  नियंत्रण  कक्ष
 में  8.53  बजे  सूचना  प्राप्त  हुई  थी  कि  एक
 कार  गोल  पोस्ट  आफिस  से  राष्ट्रपति  भवन
 की  श्रौर  जाती  हुई  देखी  गई  थी  और  इस  कार
 जिसका  रजिस्ट्रेशन  नं०  एच०  आर०  के०
 8930  था  में  यात्रा  करती  हुई  एक  महिला
 से  सहायता  करने  की  आवाजें  सुनाई  दी  थी  ।
 इसके  बाद  एक  श्रन्य  व्यक्तित  ने  राजेन्द्र  नगर
 थाने  में  सूचना  दी  कि  उसने  रजिस्ट्रेशन  नं०
 एच०  श्रार०  के०  8930  की  एक  कार  देखी
 भी  जिससे  सहायता  करने  की  आवाजें  सुनाई
 दी  थीं  |  तत्काल  ही  सभी  चलती  फिरती
 गाड़ियों  तथा  स्थिर  वेन्‍द्रों  को  सावधान  कर
 दिया  गया  ।  गुमशुदा  श्री  संजय  चोपड़ा  शौर

 कुमारी  ग॑ता  चौपड़ा  के  बारे  में  सूचना  प्राप्त
 होने  के  बाद  खोज  तेज  कर  दी  गई  ?

 कक
 SHRI  JYOTIRMOy  8080:  Do  not

 shield  the  Police  inefficiency.

 SHRI  DHANIK  LAL  MANDAL:  I
 will  never  shield  any  Untruth.

 दिल्‍ली  के  बाहर  आस-पास  के  थानों  की
 कार  का  पता  लगाने  के  लिए  वायरलैस  संदेश
 भेजे  गए  और  सिंग  होम  तथा  अ्रस्पतालों  में
 जांच  करने  के  लिए  तुरन्त  कार्यवाहियां  की
 गई  ।  पेट्रोल  पम्प  तथा  सर्विस  स्टेशनों  को
 विशेष  संदेशवाहको  के  जरिये  कार  को  पकड़ने
 के  लिए  सावधान  भी  कर  दिया  गया  ।  सभी
 पड़ौसी  राज्यों  को  तलाशी  दल  भेजे  गये  ।

 स्कूल  और  कालेज  में  जहां  दो  गुमशुदा  बच्चे
 यहूते  थे  पूछताछ  भी  की  गई  1

 3.  जबकि  गुमशुदा  बच्चों  का  पता
 लगाने  के  प्रयत्न  अभी  तक  किये  जा  रहे  थे,
 बान्द्रीय  नियंत्रण  कक्ष  में  सुचना  प्राप्त  हुई  कि
 लड़के  और  लड़की  के  शव  राजेन्द्र  नगर  थाने
 के  क्षेत्राधिकार  में  अपर  रिज  रोड  के  निकट
 बन  क्षेत्र  भें  पड़े  देखे  गये  हैं  -  इन  शवों  की  पह-
 चान  कु०  गीता  चौपड़ा  और  संजय  चौपड़ा  के
 रूप  में  कर  ली  गई  V  शवों  पर  छुरे  "  कई  जख्म
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 थे।  राजेन्द्र  नगर  थाने  में  भारतीय  दंड  संहिता
 की  धारा  302  के  अधीन  एफ  प्रथम  सुच्ता
 रिपोर्ट  सं०  465,  दिनांक  29-8-78  दर्ज
 की  गई  है  1  घटना-स्थल  पर  वास्तविक  सुराग
 प्राप्त  करने  के  लिए  एक  अराध  दल  तथा
 स्वान  दस्ता  बुलाया  गया  था  ।  और  आगे
 जांच  पड़ताल  की  जा  रही  है

 4.  सरकार  शोक  संतप्त  परिवार  के
 प्रति  अपनी  हार्दिक  सहानुभूति  व्यक्त  करती
 है  1  सरकार  ने  दिल्‍ली  पुलिस  को  इत  बुनदिल
 अपराध  का  पता  लगाने  तथा  दाषियों  को  दंड
 देने  में  कोई  कसर  बाकी  न  रहने  देने  के  लिये
 निदेश  दिया  है  1

 श्र  कंवर  लाज  गुप्त  :  दिल्‍ली  में  एबडक्शन
 की  घटनाएं  तो  बहुत  हुई  हैं  पहले  भी  लेकिन
 जिस  तरह  का  केस  यह  हुआ  है  और  जिस  तरीके
 से  दो  बच्चों  को  कत्ल  किया  गया  है,  मैं  दिल्‍ली
 में  पैदा  हुआ  ‘  दिल्ली  के  इतिहास  में  कभी
 ऐसा  नहीं  हुश्ना  है  ।  जो  पोस्ट  मार्टम  रिपोर्ट
 भी  है  उममें  यह  कहा  गया  है  कि  जो  कल्परिट्स
 थे  वे  रेप  या  एसाल्ट  करने  के  लिए  उनको  नहीं
 ले  गए  थे,  कोई  इनतरह  को  बात  उसमें  नहीं
 थी  झऔर  न  ही  पंसा  धंधा  बनाने  की
 बा:  थी  इसका  मतलब  यह  है  कि  यह
 प्री-प्लान्ड  कांस्प्रेसी  मर  करने  की  थी  और
 इसमें  दोनों  बहन  भ्रौर  भाई  का  जिस
 तरह  का  मर्डर  हुआ  यह  वारबेरिक  था,
 गूसम  था  प्रौर  इनहयूमन  था  ऑर

 it  has  jolted  the  confidence  of  the  en-
 tire  capital  yng  the  whole  country  and
 thi.  House  also.

 मैं  मंत्री  महोदय  को  कहना  चाहता  हूं  कि  इस
 घटना  से  दिल्ली  में  इतना  पैनिक  फैल  गया  है
 कि  श्राज  सुबह  जब  मैं  अपने  बच्चों  को  छोड़ने
 के  लिये  गया  तो  जितने  माता  पिता  पहले  अपने
 बच्चों  को  छोड़ने  आया  करते  थे  उससे  आज
 तिग ने  ज्यादा  थे  क्योंकि  हर  एक  को  डर  लगता
 है।  तो  इस  तरह  का  पैनिक  और  फ़ोलिंग
 झाफ़  इनमेक्योरिटी  बढ़ी  है।
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 भ्रभी  मंत्री  जी  ने  कहा  है  प्रपने  वक्तव्य
 में  कि  इनंको  सूचना  मिल  गई  थी  6  बजकर
 53  मिनट  पर  कंट्रोल  रूम  में  ।  इसी  तरह

 से  राजेन्द्र  नगर  थाने  में  भी  6  बज  कर  30  मिनट
 पर  सूचना  मिली  थी,  भगवान  दास  ने  दी  थी
 भौर  एक  इन्दरजीत  सिंह  ने  दी  थी  ।  और  दोनों
 ने  जो  बात  बतायी  थी  वह  करीब-करीब  एक
 जैसी  थी  शौर  मोटर  का  रंग  भी  एक  था  t
 इनके  पास  यह  भी  सूचना  थी  कि  मोटर
 अशोका  होटल  से  दो  दिन  पहले  चुरा  ली  गई
 थी,  उसका  रंग  भी  यही  था  ।  यह  सब  कुछ
 होने  के  बाद  मंत्री  महोदय  यह  कहते  हैं  कि
 हमको  जब  साढ़े  6  बजे  या  पौने  सात  बजे
 खबर  मिली  तो  शापने  कार्यवाही  की  ।  मैं
 कहना  चाहता  हूं  कि  कोई  कार्यवाही  नहीं  की,
 मैं  पुलिस  को  चार्ज  करता  हूं  (व्यवधान)
 और  जब  बहू  लिखाने  के  लिये  गये  राजेन्द्र
 नगर  थाने  में तो  उनको  कहा  गया  कि  मंन्दिर
 मार्ग  में  पड़ता  है,  किसी  को  कहा, गया  कि
 तीसरी  जगह  पड़ता  है।  कंट्रोल  रूम  ने
 l0  बजे  जाकर  के  थाने  में  सूचना  दी  है

 (व्यवधान)

 तो  मैं  मंत्री  महोदय  से  पूछना  चाहता,
 हूं  कि इस  तरह  की  जो  एक  क्रिमिनल  नेग्लीजेंस
 है  पुलिस  की  और  कंट्रोल  रूम  से  सूचना  मिलने
 के  बाद  भी  थाने  में  खबर  करने  गये  ।  शभ्गर
 पुलिस  समय  रहते  कार्यवाही  करती  तो  सम्भवत:
 इन  बच्चों  की  जान  बच  सकती  थी  ।  तो
 क्‍या  मंत्री  जी  इस  बात  की  जांच  करायेंगे  कि
 कितने  बजे  उनको  सूचना  कंट्रोल  रूम  में  मिली;
 और  कितने  बजे  राजेन्द्र  नगर  थाने  में  मिली
 श्र  उस  बीच  में  जब  तक  बच्चों  के  माता
 पिता  ने  वहां  जाकर  रिपोर्ट  नहीं  कर  दी  साढ़े
 9  बजे  के  करीब  श्रौर  उसी  बीच  में  कत्ल  हुआ,
 तब  तक  पुलिस  ने  क्‍या  कार्यवाही  की  ?
 क्या  इसके  बारे  में  आप  किसी  इंडिपेंडेंट
 अथौोरिटी  से  जांच  करायेंगे  ताकि  पुलिस  को
 सजा  दी  जा  सके  ”

 प्न्म््ा
 दूसरा  सवाल  यह  है  कि  झापका  जो

 कंट्रोल  रूम  है,  हम  भी  कई  बआर  टेलीफ़ोंन
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 करते  हैं,  बहू  इतना  गंदा  है  उनके  पास  कोई
 इलेक्ट्रानिक  मैप  नहीं  है,  मोनिर्टारिंग  सिस्टम
 नहीं  है,  भौर  उनसे  झगर  भाई०  जी०  पुलिस
 का  टेलीफ़ोन  नम्बर  पूछें  तो  कहते  हैं  कि  देख
 कर  बतायेंगे  ।  तो  क्या  श्राप  कंट्रोल  रूम
 को  स्ट्रगथन  करने  के  लिये  जो  मौडने  ड्रविवपमेंट
 हैं  वह  लगायेंगे  और  वहां  पर  कोई  जिम्मेदार
 आदमी  बैठायेंगे  ?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  It  is  natural
 that  in  such  a  gruesome  crime,  the
 feelings  are  bound  to  be  roused  and
 turned  against  the  Police.  If  what
 my  hon,  friend  says  is  true  that  infor-
 mation  was  given  in  one  Police  thana
 and  they  referred  to  another  thana
 and  then  they  referred  to  a_  third
 thana,  I  will  find  it  gut,  If  it  is  so,  I
 will  certainly  take  ac’  Da  against  those
 officers,  But  to  run  down  the  whole
 police  administration  is  not  fair.  No
 work  will  be  done  if  that  is  how  we
 are  going  to  talk  about  it,

 The  Naval  Officer  had  come  to  my
 house  on  the  27th  at  4  O'clock  and  he
 had  given  information  that  a  car  was
 found  abandoned  near  Karnal  and  we
 immediately  got  in  touch  with  the
 LG.  and  found  that  the  car  was  there.
 It  was  abandoned.  After  that  the
 whole  thing  was  pursued.  But,  that
 was  after  the  murder  had  been  com-
 mitted,  9  am  told  that  there  is  a  gang
 of  criminals  which  has  come  from
 Bombay  which  is  responsible  for  this
 crime.  But,  that  also  is  being  investi-
 gated  to  the  best  of  our  capacity.
 But,  I  will  certainly  enquire  into  the
 complaint  about  the  negligence  of  the
 Police  Officers  of  the  Thana  concern-
 ed.  It  is  no  business  of  a  police  offi-
 cer  of  any  police  thana  to  tell  anybody
 who  comes  and  gives  information  that
 he  should  go  and  qo  that  elsewhere.
 That  is  notright  at  all.  I  will  certain-
 ly  look  into  that.  About  the  con-
 trol  room—well,  I  have  not  seen  the
 Control  Room  and  therefore.  I  can-
 not  say  anything  about  it.  If  it  does
 not  operate  properly  it  will  be  set
 right.  That  is  all  I  can  say.
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 eat  कंबर  लाज युत :  मेरा  छयाल  है  कि

 माननीय  प्रधान  मंत्री  जी  को  कुछ  गलतफहमी
 इस  बारे  में  है।  पानीपत  में  जिस  कार  के
 बारे  में  आप  कह  रहे  हैं,  उसका  फेक  नम्बर
 था,  7क्चप्रती  जिस  गाड़ी  में  मर्डर  हुम्ना  है,
 वहू  पकड़ी  नहीं  गई  है।

 मैं  एक  सवाल  और  माननीय  मंत्री  जी
 सें  पूछना  चाहता  हूं  ।  श्राज  ही  अखबारों  में
 पढ़ा  कि  जमुना  का  रेलवे  ब्रिज  4  थानों  में
 श्राता  है  ।  इसका  आधा  हिस्सा  राइट  हैंड
 का  एक  थाने  के  ग्रन्तर्गत  आता  है,  झ्राधा

 हिस्सा  लैफ्ट  हूँड  का  दूसरे  थाने  के  अन्तर्गत
 आता  है  और  दूसरी  तरफ  के  श्राघे  हिस्से
 इसी  तरह  2  और  थानों  के  भ्रन्तर्गत  ति  हैं  ।
 इस  तरह  से  जमुना  ब्रिज  इज़  कन्ट्रोल्ड  बाई
 फोर  पुलिस  स्टेशन्ज  ।  आपने  श्रखबार  में
 पढ़ा  होगा  कि  यूनिवर्सिटी  के  एक  लेक्चरर
 ने  कंप्लेंट  की  तो  थाने  वाले  ने  पूछा  कि
 श्राप  पुल  के  बाई  तरफ  थे  या  दाई  तरफ
 थे,  पहले  वाले  हिस्से  में  थे  या  दूसरे  हिस्ले
 में  थे  ।  यह  झापने  ठीक  किया,

 I  am  thankful  to  you  for  this.

 दूसरा  सवाल  यह  है  कि  पहला  मौका
 नहीं  है  कि  मर्डर  हुआ  हो  भौर  अनट्रेस्ड  हो  ।
 झापको  याद  होगा  कि  सदर्न  एंड  रोड  पर
 साहनी  की  वाइफ  का  मर्डर  हुआ,  इसी  तरह
 में  महारानी  बाग  में  डबल  मर्डर  हुआ,  जनकपुरी
 मर्ईर  हुआ  इस  5,  6,  8  महीने  में  बहुत  सारे
 मईर  के  केस  हुए  केकित  अभी  तक  कल्परिट्स
 का  कोई  ट्रेस  नहीं  हुश्न  है  ।  मैं  जानना  चाहता
 हूँ  कि  क्या  माननीय  मंत्री  जी  कोई  एक्सपर्ट
 डिटेक्टिन  का  सैल  बनायेंगे,  जो  इन  अन-
 रिजोल्ट  क्राइम्स  की  तलाश  कर  सके  ।

 इसके  श्रलावा  हम  लोग  तो  जेल  में  रहे
 हैं,  ाप  तो  प्रके  रे  रहे  थे,  लेकिन  हमारे  साथ
 ये  बैड-करैक्टर  के  लोग  भी  थे  वहां  ऐसे,
 ऐसे  लोग  थे  जिन्होंने  i5,  15  और  20
 20  बार  डाके  डाले  और  मर्डर  किये  और  उसके
 बाद  भी  थे  जमानत  पर  चले  जाते  हैं  V  मैंने
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 कल  ही  एक  पुलिस  झआफिसर  से  बात  की  है  ।
 उसने  कहा  कि  हम  क्‍या  कर  सकते  हैं,  हमने
 एक  केस  पकड़ा जो  कि  .5  बार  रौबरी  भर
 डाके  में  गिरफ्तार  हो  चुका  था,  लेकिन  अब
 उसकी  फिर  जमानत  हो  गई  ।  तो  क्या
 सरकार  ऐसा  कानून  बनायेगी  जिसमें  सख्ती
 से  इन  अन-सोशल  एलीमैंट्स  शौर  जो  गुंडे  हैं,
 उन  पर  कार्यवाही  की  जा  सके  |  यह  मेरा
 सवाल  हैं  ?

 SHRI  MORARJI  DESAI:  The  grant
 of  bail  was  made  easy  only  by  this
 House.  Otherwise,  it  was  difficult
 before  and,  if  my  hon.  friends  are
 prepared,  I  am  prepareg  to  tighten  it
 at  the  first  available  opportunity  and
 also  to  initiate  proceedings  against
 goondas.  But,  if  my  hon.  friends  will
 accept  that  kind  of  q  Bill,  then,  I  am
 prepared  to  bring  it.  Therefore,  that
 will  not  be  difficult.  There  is  another
 deficiency.  Here  I  agree  that  our
 investigation  capacity  has  not  risen
 very  high.  That  is  my  ex-
 perience  of  quite  a  few  years.  We
 have,  therefore,  to  find  out  ways  and
 means  how  best  the  investigating
 capacity  and  detection  capacity  is
 sharpened  and  made  better.  If  my
 hon’ble  friend  can  suggest  the  name
 of  any  expert,  I  am  prepared  to  ask
 him  for  his  suggestions.  That  is  all
 I  would  like  to  say.

 डा०  रामजी  सिंह  :  उपाध्यक्ष  महोदय,
 सेना  के  एक  कर्मचारी  के  दो  बच्चों  की  भरी
 राजधानी  में  जिस  प्रकार  से  निर्मेम  हत्या  हुई
 है,  और  इस  बारे  में  पुलिस  ने  जिस  प्रकार  की
 उदासीनता  का  परिचय  दिया  है,  इससे  श्राज
 समस्त  राष्ट्र  का  हृदय  मर्माहत  है।

 घटनाचक्र  इस  प्रकार  घटा  कि  वे  बच्चे  6  बजे
 लिफ्ट  के  लिए  तैयार  थे  श्र  6-45  बजे
 पुलिस  के  दो  थानों,  राजेन्द्र  नगर  श्रौर  मन्दिर
 मार्ग  पुलिस  स्टेशन,  पर  यह  खबर  दी  गई  |
 मैं  यह्‌  जानना  चाहता  हूं  कि  इन  पुलिस  थानों
 में  कितने-कितने  बजे  सूचना  दी  गई  ।
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 यह  तो  स्पष्ट  है  कि  6-45  बजे  ने
 दो  थातों  को  सूचना  दी  गई,  लेकिन  जब  तक
 इन  बच्चों  के  माता-पिता  से  सूचना  प्राप्त

 नहीं  हुई,  तब  तक  पुलिस  ने  कोई  कार्यवाही
 नहीं  की  ।  इसीलिए  श्ाज  का  स्टेट्समन
 लिखता  है

 “Almost  four  hours,  hours  which
 proved  to  be  vital,  were  lost  by  the
 police  in  tackling  the  kidnapping—
 subsequently  leading  to  murder.
 Even  before  the  kidnapping  of  the
 children  had  been  reported  by  their
 parents,  police  had  received  g  good
 tip-off  as  they  could  ever  hope  to
 get  in  a  caSe  of  that  sort.”

 यह  स्पष्ट  है  कि  पुलिस  ने  चार  घंटों

 सक  कोई  कार्यवाही  नहीं  की  ।

 दूसरा  प्रश्त  यह  है  कि  क्या  ये  हत्यायें

 पूर्वनियोजित  थीं  या  किसी  विशेष  उद्देश्य  से

 की  गई  थीं  इस  विधय  में  भी  हमारे  गृह
 मंत्री  ने कोई  जानकारी  नहीं  दी  है।

 तीसरा  प्रश्न  यह  है  कि

 Ta  नहोइ;  :  माननीय  सदस्य

 जानते  हैं  कि  एक  सदस्य  केवल  एक  ही  प्रश्न

 पूछ  सकता  है

 णाज  राज्जी  Fox:  उपाध्यक्ष  महोदय,
 मे  सब  एक  ही  प्रश्न  के  पार्ट  हैं।

 इन  दोनों  बच्चों  के  मृतक  शरीर  पचास

 पचास  गज  पर  क्यों  पाये  गये,  इसके  बारे  में

 पुलिस  ने  अभी  तक  क्‍या  कहा  है  ?  बताया

 गया  है  कि  रात  के  2  बजे  चरवाहों  ने  सूचना
 दी  क्या  रात  के  2  बजे  सूचना  दी  जाती  है  ?

 जब  श्री  एन०  के०  सिहल,  गडीशनल  पुलिस
 कमिश्नर  से  इस  बारे  में  पूछा  गया,  तो  उन्हें  ने

 कहा  :
 “probably  a  cow  had  strayed  out.”
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 क्या  2  बजे  रात  को  गायें  बाहर  जाती  हैं  ny
 इस  वारे  में  राजेन्द्र  नगर  पुलिक्ष  स्टेशन  के
 एस ०  एच०  झो०  ने  जवाब  दिया  :

 “He  might  have  been  grazing  the
 cattle,”

 क्या  रात  के  2  बजे  गायें  चराई  जाती  हैं  ?
 इस  प्रकार  का  थे  -ज्षिम्मेदाराना  उत्तर  सही
 नहीं  हो  सकता  है।  मैं  यह  जानना  चाहता
 हूं  कि  इस  घटना  को  दो  दिव  हो  गये  हैं  ;
 गृह  मंत्रालय  को  इसके  सम्बन्ध  में  भ्रभी  तक
 क्या  जानकारी  मिली  है  I

 दिल्‍ली  पुलिस  की  व्यवस्था  के  सम्बन्ध
 में  हम  कुछ  नहीं  कहने  हैं  ।  शाहदरा  कस  में
 ट्रायल  जज  ने  कहा  था  :

 “TH  investigation  of  Crime
 Branch  did  not  come  up  to  the  ex-
 pectation  but  even  police  officer
 tried  to  help  the  accuseq  who  be-
 Jonged  to  their  brotherhood.”

 ता  हम  यह  कहना  चाहते  हैं--
 Criminals  are  a  source  of  income  to
 the  police  officers.

 इसके  संबंध  में  जब  तक  बुनियादी  ढंग
 से  कोई  काम  नहीं  करेंगे  लब  तक  दिन्लो  के
 अपराधों  का  झंत  नहीं  हो  सकता  ॥

 SHRI  MORARJI  DESAI.  My  hon.
 friend  can  make  the  strongest  criti-
 cism.  He  does  not  lose  anything  in
 doing  it.  But  I  cannot  accept  that
 criticism,  unless  Iam  convinved  about
 it.

 I  have  said  already  that  I  will  go
 into  it  very  thorougly  and  if  there  is
 any  negligence  on  the  part  of  any
 police  officer  he  will  be  very  severely
 dealt  with.  I  have  said  that  already.

 But,  I  don’t  know  how  he  _  has
 investigated  and  found  out  all  these
 things.  I  cannot  understand  _  this,
 ‘uterruption)  Papers  speak  more
 strongly  than  anybody  else.  That  is
 quite  true.  But  it  is  not  such  an  easy
 matter.  I  wish  we  could  provide  that
 hing  sense  so  that  the  moment  we
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 know  something,  we  can  find  it  out.
 That  has  got  to  be  cultivated.  It  is
 not  done  in  any  country  so  far  to  that
 extent.  But,  we  have  got  to  make  an
 attempt  to  do  so.  That  is  what  I  said
 and  we  are  trying  to  do  so.

 SHRI  EDUARDO  FALEIRO:  Mr.
 Deputy  Speaker,  Sir,  this  incident,
 tragic  and  horrifying  as  it  is.  .,(Inter-
 ruption)

 MR,  DEPUTY  SPEAKER:  Every-
 body  wants  to  put  a  question.  I  am
 sorry,  I  cannot  call  everybody.  But  |
 Phall  call  some  of  you.  I  know  that

 you  are  vitally  interested.  I  might “call  you,  But  it  does  not  mean  that
 you  should  be  called  at  the  very  first
 instance.  I  would  like  to  tell  this  to
 hon,  Members,  because,  this  is  a  thing
 which  crops  up  every  time.  If  a
 particular  Member  stands  up,  he
 should  not  think  that  ne  will  be  call-
 ed  first.  Order  please.  Now,  Shri
 Faleiro.

 SHRI  EDUARDO  FALEIRO:  Mr.
 Deputy  Speaker,  Sir,  this  incident,
 tragic  and  horrifying  as  it  is,  is  but  a

 sign  of  a  much  deeper  malaise.  Sir,
 there  is  absolute  co'lapse  of  the
 administration,  of  law  and  order,
 everywhere  in  the  country,  and  parti-
 cuiarly  in  Delhi.  Now.  sir,  the  main
 reason,  to  my  mind,  is  this,  This
 country  for  the  first.  time  in  its
 history—and  this  has  never  happened
 even  during  the  worst  periods  of  its
 history—is  going  on  practically  with-
 out  a  Home  Minister  for  the  last  about
 six  months.  For  four  months  the
 Home  Minister  was  i'l  and  was  not
 functioning  at  all.  And  today  pre-
 cisely  two  months  are  completed  since
 the  Home  Minister  has  resigned.
 Therefore  what  I  would  like  to  know
 is  this;  I  know  the  hon.  Prime  Minis-
 ter  has  very  many  duties  and  very
 many  obligations  and  so  he  cannot
 apply  his  mind  as  much  as  is  required
 to  the  Home  Ministry  of  this  great
 country  of  ours.  I  would  like  to
 know  and  this  country  would  very
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 much  like  to  know  from  the  hon.
 Prime  Minister  when  we  can  count  on
 a  full-fledged,  independent,  Home
 Minister.

 SHRI  VAYALAR  RAVI:  Shri  S.  N.
 Mishra.

 SHRI  MORARJI  DESAI:  That  is
 a  question  for  me  to  decide.

 MR.  DEPUTY  SPEAKER:  It  does
 not  arise  out  of  it.

 SHRI  MORARJI  DESAI:  I  am  not
 going  to  say  anything  about  it.  I
 have  not  thought  anything  about  it.

 But,  Sir,  it  is  not  true  that  I  am
 not  devoting  fuly  attention  to  it.

 I  have  been  keeping  in  touch  with
 this  every  day.  But  I  cannot  say
 immediately  that  the  police  officers
 are  not  sleeping  over  it.  As  I  have
 said,  they  have  not  cultivated  that
 kind  of  hind  sense  or  that  capacity. We  have  got  to  find  it  out.  Certainly
 we  are  move  concerned  than  anybody
 else  in  this  matter.  True,  you  can-
 not  have  y  more  gru¢some  murder.
 But,  even  if  it  is  less  gruesome,  that
 also  is  a  matter  of  concern.  We  have
 got  therfore  to  find  Ways  and  means
 to  do  it  and  we  are  trying  to  do  it.

 श्री  शिजर  कुमार  मल्हीत्रा  :  उपाश्यक्ष
 महोदय,  यह  जो  हृदय  बिदारक  घटना  हई  है
 उस  से  दिल्ली  ही  नहीं  सारे  देश  के  लोगों  को
 श्राग्था  हट  गई  है।  कल  शाम  को  दिल्लो
 की  बाध  से  ज्यादा  मार्केट  लोग  6  बजे  बन्द
 कर  के  चले  गए  आर  उस  समय  मार्केट  बन्द
 करते  हुए  सब  जगह  प्रोटेस्ट  में  उन्होंने  टेजीफोन
 भी  किया  कि  इस  तरह  की  हालत  हो  रही  है।

 मैं  प्रधान  मंत्री  जी  से  यह  कहना  चाहता
 हूं,  उन्होंने  कहा  कि  इस  में  पुरे  जोर  से  जांच
 कर  रहे  हैँ,  परन्तु  जब  तक  कि  थे  अपराधों
 पकड़े  नहीं  जाये  था  जिन  लोगों  ने  इसमें
 गफलत  की  उन  को  सजा  नहीं  मिलती  सब
 यह  नहीं  कहा  Wi  सकता  कि  गमननगंट  इसके
 बारे  में  पूरी  तरह  से  सीरियन  हे  इस  के  बारे

 वी वब तक
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 में प्राज  तक  कोई  भी  ऐसा  कदम  दिखाई  नहीं  दे

 रहा  है।  किसी  का  यह  कहना  है  कि  6  बज

 कर  53  मिनट  के  ऊपर  या  7  बजे  इन्फार्मेशन
 मिल  गई  और  दो  बहादुर  आदमियों  ने  उन  का
 पीछा  कर  के  पुलिस  में  जा  कर  के  खुद  रिपोर्ट
 की  कि  उन्होंने  एक  लड़की  शौर  लड़के  को

 लिल्लाते  हुए  सुना  है  और  उन  की  गाड़ी  शंकर

 रोड  पर  जा  रही  है।  शंकर  रोड  पर  पुलिस
 की  हमेशा  एक  चौकी  रहती  है  परमानेंट,
 उस  चौकी  को  किसी  ने  इन्फार्म  करने  की

 कोशिश  नहीं  की  कि  यह  गाड़ी  इधर  से  जा  रही
 है,  इस  गाड़ी  को  वे  चेक  करें  और  इस  को

 पकड़ें  7  चार  घंटे  तक  किसी  ने  उस  रिपोर्ट

 पर  विश्वास  तक  नहीं  किया  i  उन  का  पिता

 27  तारीख  को  प्रधान  मंत्री  से  मिलता  है

 और  वह  राष्ट्रपति  को  भी  मिला  ।  कल

 शमशान  अभि  में  रोते  हुए  पागल  बन  हुए
 उन  के  पिता  ने  कहा  कि  में  देश  के  प्रधान  मंत्री

 से  मिला,  राष्ट्रपति  से  मिला  शौर  मेरे  बेटे

 श्रौर  बेटी  की  लाश  26  त  रीख  से  वहां  पड़ी

 रही  ।  29  तारीख  तक  लाश  का  कोई  पत्ता

 नहीं  सका ...  (व्यवधान)
 पुलिस  के  तोन  चार  सो  ग्रादमी  उस  एरिया  को

 कम्ब  करके  उसमें  से  डेड  वाडी  का  पता  लगाते

 28  तारोख  की  शाम  को  6  बज  डड  बडो  का

 पता  लग  गया,  चरवाहे  ने  सी  भ्रार  पी  को

 बताया  लेकिन  उस  आदमी  ने  कहा  कि  उसमें

 मेरा  जरिस्डिक्शन  नहीं  है  शार  फिर  उसने

 अगले  दिन  जाकर  रात  को  दो  बजे  पुलिस  को

 इन्फाम  किया  ।  प्रधान  मंत्री  जी  ने  कहा  कि

 अगर  किसी  की  गफलत  पाई  गई  तो  कार्यवाही
 करेंगे  लेकिन  इससे  बड़ी  गफलत  की  बात  शरीर

 क्या  हो  सकती  है  ?  कम  में  कम  जिन्होंने

 यह  लापरवाहा  का  उन्हीं  क ेखिलाफ  का्येबाही

 हो  जाती  t

 दूसरी  वात  यह  कही  जाती  है  कि  बम्बई

 का  कोई  गैंग  आपा,  अखबारों  में  भी  इसके  बारे

 में  छपा  है  तो  इसके  बारे  में  मैं  न  पता  किया  है,

 बम्बई  का  बह  ब्रादमी  पुलिस  कस्टडी  से  तीन

 बार  भाग  चुका  है  और  हवालत  से  भाग  चुका
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 है।  तो  उसके  बारे  में.  जब  मालूम  हमा  कि
 बह  दिल्‍ली  से  झाया  हुआ  है  तो  उत्के  लिए
 पूरी  तौर  से  कार्यवाही  होनी  चाहिए  थी
 लेकिन  कोई  कार्यवाही  नहीं  की  गईं  a  मैं
 जानना  चाहता  हूं  क्या  यह  सच  है  कि  विलिग-
 बन  प्रस्पताल  में  एक  आदमी  ण्ट्टो  कराने
 के  लिए  आया  जिसके  हाथ  पर  चाक्‌  लगे
 हुए  थे  ?  उसने  कहा  कि  चोट  डाकुों  से
 लगी  है  उसको  पुलिस  ने  वहां  से  जाने
 दिया ।  हो  सकता  था  कि  उससे  कोई  बाइटल

 प्रफ  मिलता  लेकिन  उसके  बारे  में  कोई  पता
 नहीं  लगाया  गया  a

 प्राइम  मिनिस्टर  ने  कहा  कि  पुलिस  का"
 जनरल  क्रिटिसिज्म  ठोक  नहीं  है  पर  क्या  यह
 सही  नहीं  है  कि  दिल्ली  की  पलिस  पुरी  तरह
 से  मार्ड्नाइज़  नहीं  है  ?  क्‍या  यह  सही  नहीं
 है  कि  महाँ  पर  9  पुलिस  स्टेशन्स  सैकान  किए
 गए  लेकिन  वहां  पर  एक  भी  गाड़ी  नहीं  दो  गई?
 में  ने  चार  दिन  पहले  एक  पुलिस  स्टेशन  पर
 टेलीफोन  किया  कि  फलाने  थाने  में  कोई  भी

 गाड़ी  या  मोटर  साइकिल  नहीं  है,  बोस  मोल
 के  एरिया  के  लिए  कोई  भी  गाड़ी  नहीं  है  तो
 मुझे  जवाब  मिना.  कि  9  थाने  सग्शन  हुए
 लेकिन  एक  भी  गाड़ी  हमारे  पास  नहीं  है,  अगर

 इसके  लिए  हम  माड़ी  देंगे  तो  बह  कहीं  से
 निकरालनी  पड़ेगी  बौर  फिर  वहां  पर  कोई

 गाड़ी  नहीं  रह  जायेगी  ।  में  प्राइम  मिनिस्टर
 से  यह  कहना  चाहता  हूं  कि  गृह  मंत्रालय

 इतना  जोर  लगा  रहा  है  लेकिन  दिललो  को

 पुलिस  के  माडनाईजेशन  के  लिए  उमसने  क्या

 किया  है  ?  दिल्‍लों  पुलित  का  कन्ट्रोल  झूम

 मार्ड्नाइज़  नहीं  वहां  पर  सुचना  मिलने  के

 बाद  सभी  जगह  प्राटोमेटिक  वाको-टाकी  से,
 बायरलेस  से  खबर  हो  सके-यह  व्यवस्था  भो

 नहीं  है  ।

 जब  मैं  मिला  था  तब  उनके  पिता  ने  मुझ
 से  कहा  था  कि  मेरे  ब  चों  के  साथ  जो  होता
 था  वो  हो  गया  परल्तु  ब  ऐसी  दुर्घटना  राज-
 नीतिशों,  लोकसभा  के  सदस्यों  के  परिवारों
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 के  साथ  न  होने  पाये,  मैं  चाहता  हूं  प्रधान  मंत्री
 जी  इस  सारे  मामले  को  देखें  7  लोग  पूछते  हैं  कि
 जय  सुन्दर  डाक्‌  के  मामले  में  इतना  कुछ  हो  रहा
 है  तो  क्या  इस  काण्ड  के  लिए  नहीं  हो  सकता
 है  ?  श्भी  तक  इस  मामले  में  कोई  प्राइज  भी
 घोषित  नहीं  की  गई  है  ।  मैं  चाहूंगा  इसके
 लिए  कोई  बड़ी  प्राइज़  घोषित  की  जाये  और
 उन  कलप्रिट्स  को  पकड़ा  जाये  ।

 SHRI  MORARJI  DESAI:  The
 hon.  Member  should  know  that  a
 prize  has  already  been  announced,
 but  I  do  not  understand....

 AN  HON.  MEMBER:  Only  Rs.
 2000/-

 SHRI  MORARJI  DESAI:  One  can
 give  more;  as  much  as  you  want.  I
 wish,  somebody  ‘gives  me  the  informa.
 tion.

 My  hon.  friend  complained  about
 the  thanas  not  being  equipped  with
 cars.  He  has  met  more  than  g  dozen
 times  in  this  month,  but  he  has  not
 mentioned  this  once  to  me.  I  wish,
 he  had  mentioned  it  to  me,  then  I
 could  have  known  it.  This  isa  general
 malady  of  which  the  hon.  Member  is
 complaining  here.  He  should  have
 told  me  about  it.

 When  the  charge  was  taken  by  me,
 I  fuund  that  even  some  posts  of
 policemen  were  not  fully  filled  up;
 steps  are  being  taken  to  do  all  that.
 But  we  cannot  do  these  things  in  a
 day,  it  requires  some  time.  It  is  very
 easy  to  say  all  that.  He  said  about
 the  man  from  the  Willingdon  Hospi-
 tal  going  there;  I  know  nothing  about
 it.  If  I  get  the  name  of  the  persons,
 I  will  certainly  pursue  it  and  find  out
 whoever  are  responsible  for  it  and
 deal  with  it.

 SHRI  JANARDHANA  POOJARY:
 Sir,  the  city  of  Delhi  has  become  the
 city  of  crimes  and  I  am  sorry  to  say
 that  the  Government  has  become
 Powerless  and  the  law  and  order
 situation  non-existent  and  our  Prime
 Minister  has  become  complacent  and
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 nobody  is  interested  in  the  law  and
 order  situation  of  this  country  today.
 There  are  so  many  Chopras  in  this
 country  who  are  suffering  today.
 There  are  also  so  many  Harijans
 suffering,  because  of  this  attitude  of
 the  Government.  If  you  do  not  take
 action  in  time,  definitely  our  law  and
 order  situation  will  be  deteriorat-
 ing  at  a  faster  rate.

 MR.  DEPUTY  SPEAKER:  Mr.
 Poojary,  you  have  to  come  to  the
 issue,  and  not  do  general  lecturing
 here.

 SHRI  JANARDHANA  POOJARY:
 At  6.45  p.m.  on  that  day,  Inderjit
 Singh  went  to  the  police  station  and
 lodged  a  complaint.  Oral  complaint
 was  lodged,  when  the  Station  House
 Officer  in  the  police  station  asked
 him,  it  seems,  to  give  it  in  writing.
 Even  Section  54  of  the  Criminal
 Procedure  Code  does  not  contemplate
 it.  Is  the  Goverment  going  to  take
 action  against  such  a  Station  House
 Officer?

 SHRI  MORARJI  DESAI:
 replied  to  that  already.

 MR.  DEPUTY-SPEAKER:  He  has
 said  that  he  will  take  action.

 I  have

 SHRI  JYOTIRMOY  BOSU:  Instead
 of  making  politics  out  of  it,  I  would
 put  a  specific  question  to  Mr.  Mandal
 who  has  made  a  closer  study  of  the
 file.  Is  there  any  information  that  a
 car  was  coming  near  Gole  Dak  Khana
 and  a  man  neay  the  taxi  stand  heard
 two  children  weeping  and  shouting
 from  inside  a  car,  and  the  car  rushed
 out—and  they  informed  the  Police?
 Yet  the  Police  did  not  take  any  action
 till  such  time  as  the  murder  was
 committed.  Is  it  a  fact  or  not?  If
 so,  what  action  does  Government  pro-
 pose  to  take  against  the  officer  who
 was  responsible  for  it?

 SHRI  MORARJI  DESAI:  I  certain-
 ly  will  pursue  this  information  and
 find  out;  but  I  do  not  know  why  that
 van  did  not  pursue  the  car.  I  cannot
 understang  it.
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 MR.  DEPUTY  SPEAKER:  Mr.
 phyamnandan  Mishra.

 SHRI  L.  छू.  DOLEY  rose

 MR.  DEPUTY  SPEAKER:  Mr.
 Doiey,  please  tuke  your  seat.  Noth-
 ing  will  go  on  record—whatever  you
 are  saying.

 (Interruptions)  **

 SHRI  SHYAMNANDAN  MISHRA:
 J  am  afraid  the  answer  given  does  not
 do  justice  to  us.  I  will  point  out  a
 few  instances.  in  the  very  first  line,
 it  is  not  quite  comprehensible  why
 ‘night’  should  have  been  mentioned
 in  place  of  evening.  It  was  6  o’clock
 and  so  ‘evening’  shoulg  not  have  been

 ‘convaited  into  night,  in  the  answer.
 Secondly.  it  js  just  beyond  me  why
 both  26th  and  27th  are  mentioned  in
 the  answer:

 “26/27th”.  The  date  was  one,
 viz,  26th;  and  yet.  why  is  it  men-
 tioned  “26  /27th''?
 T  will  now  come  to  ths  point  where

 Mr.  Chopra.  the  father,  went  to  AIR,
 Alter  that,  the  answer  is  not  quite
 clear.  When  did  he  register  his
 complaint?  “.mmcediately”  after  the
 receipt  of  th-  information—one  does
 not  know  what  ‘immediately’  means.
 A  person  like  me  would  be  rather
 meticulous  about  it,  namely,  as  to
 when  the  information  was  recitived
 frum  the  parent.  So  it  is)  also  not

 clear  from  the  answer.

 l  proceed  further  to  the  second
 paragraph,  where  it  is  said:  “that  at

 .6.53  p.m.  it  was  noticed  ‘that  a  car
 was  seen  gaing  from  the  Gole  Post
 Office  towards  the  Rashtrapati  Bhavan’
 and  cries  asking  for  help  were  heard
 from  a  woman  travelling  in  that
 car.”  Now,  again  it  js  not  mentioned,

 .as  to  who  noticed  the  car.  Is  it  difi-
 cult,  after  4  days,  to  inform  the  House

 .that  a  particular  persons  had  noticed
 the  car,  and  that  that  particular  per-
 son  had  gone  to  the  police  station
 nearby,  or  where  the  police  was,
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 somewhere  nearabout  him,  namely,
 the  informant  who  had  noticed  it?
 That  also  is  vague.

 Then  I  come  to  the  point  which
 should  be  very  much  in  the  minds  of
 hon,  members.  When  such  an  infor-
 mation  is  received  in  any  police
 station,  does  that  information  remain
 confined  to  that  police  station  or  is  it
 transmitted  to  the  highest  authority?
 J  ask  you,  if  it  were  the  son  of  an
 M.D.  or  the  son  of  @  member  of  the
 Council  of  Ministers,  would  not  the
 information  have  gone  tu  the  highest
 person?  In  such  mitlers  one  shoud
 think  that  there  will  be  a  rule  that
 it  would  be  transmitted  to  the  highest
 authority  in  the  police.  In  this  case,
 ong  would  particularly  ask:  was  the
 informaton,  whey  it  was  received  at
 the  police  station  nearby,  transmitted
 to  the  ugnest  uuthority?  Jf  it  was
 not  transmitted,  why  ws  it  not
 transmitted?  If  it  was  transmitted  to
 the  highest  authority,  what  action  was
 taken  thereon?

 Finaly,  we  have  noticed  that  for
 quite  some  time  there  has  been  a
 yreat  senre  of  insecurity  of  Hfe  and
 property  in  Delhi,  P:  it  not  time  now
 for  the  Government  to  sif  पर  and  do
 something  about  if,  so  that  there  is
 a  sense  of  confidence  amongst  the
 mone  geo?  Tf  that  ais  so,  what  steps
 do  the  Government  propose  to  take  in
 the  matter?  For,  if  near  this  tower  of
 power,  that  is,  Dethi,  there  is  9  inis
 sense  of  insecurity,  it  radiates  all  over
 the  country  and  that  creates  a  kind
 of  situation  which  no  Government
 tan  look  upon  with  any  kind  of  com-
 placency.  I  would  like  to  know  what
 steps  the  Government  propose  to  take
 in  this  matte:.  The  House  is  very
 serious  about  it.  The  whole  country
 is  very  .erious  about  it,  Something
 has  to  be  done  urgently  in  Delhi  so
 that  a  sense  of  security  again  returns
 to  this  place,

 SHRI  MORARJI  DESAI:  The  only
 effective  way  of  securing  safety  is
 thai  when  a  crime  takes  place,  it
 should  he  investigated  immediately  and

 **Not  recorded.
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 the  culprit  should  be  foung  and
 punished  properly.  Unless  that  is
 done,  there  cannot  be  proper  security and  that  is  what  I  am  discussing  with
 the  Police  Commisioner,  For  that
 mobile  squads  and  many  other
 arrangements—are  to  be  made.

 It  hag  gone  on  for  several  years  like
 this.  I  have  been  staying  here  for  22
 years  and  I  found  that  there  was
 laxity  in  ail  these  matters.  But  now  we

 are  trying  to  tone  it  up.  (Interrup-
 tions).  {t  is  very  easy  for  you  to  do
 all  this.  I  must  take  it;  I  cannot
 quarrel!  with  jt.  It  is  a  serious  thing, ‘I  have  no  doubt,  but  y  do  not  think
 thay  ix  going  to  solve  the  matter.  As
 1  a  we  are  trying  to  find  out  what
 best  method  can  be  applied  to  ensure
 that  the  police  administration  is  more
 efficient.  At  the  same  time,  we  have
 ai-o  to  see  that  there  is  full  coopera-~
 tiun  by  the  people  with  them,  Many
 times  it  js  found  that  witnesses  do
 not  come  forward  to  give  information.
 In  thi,  matter,  if  information  was
 given  and  it  was  not  pursued,  I  have
 said  that  We  will  certainly  take  action

 nst  the  officer  coneerned  and  sce
 that  proper  punishment  is  given  to
 him.  That  I  have  said.  All  this  will
 be  done.  But  it  is  not  posible  for
 Me  to  give  a  minute  to  minute  account
 because  I  have  not  obtained  such
 avrount  ‘Night’  is  no,  mentioned
 hore.  It  is  mentioned  प  P.M?

 SHRl  SHYAMNANDAN  MISHRA:
 “On  the  night  of  26th/27th”.  This  is
 the  statement  given  by  the  Minister.
 Please  read  the  statement,

 SHRI  MORARJI  DESAI:  I  am
 reading  the  statement.  What  he
 referred  to  was,  when  the  parents came  and  jnformed,  that  was  at  night.

 SHRI  SHYAMNANDAN  MISHRA:
 That  was  at  what  time?

 SHRI  MORARJI  DESAI:  “At  about 9  P.M.”.  That  is  what  it  says.
 SHRI  SHYAMNANDAN  MISHRA:

 He  went  to  the  A.LR,  at  about  9  P.M.
 immedistely  after  that,  what  was  the
 time?  You  must  be  very  meticulous

 ase

 about  it.
 SHRI  MORARJI  DESAI:  I  will find  out  and  Jet  the  hon.  Member
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 know  if  he  is  interesteg  in  that.  I
 will  certainly  find  out.  I  have,  there--
 fore,  said  that  we  will  go  into  all
 thes  matters  and  find  out  if  there  is-
 any  laxity  anywhere;  in  that  case,-
 proper  punishment  will  be  given,  In’
 future  it  will  be  seen  that  these
 things  do  not  happen.

 SHRI  A,  BALA  PAJANOR:  The
 statement  of  the  hon.  Minister  will
 not  give  any  confidence  to  the  people.
 The  very  fact  that  a  Short  Notice
 Question  has  been  given  notice  of  and
 admitted  shows  the  seriousness  which
 we  attach  to  this  problem,  on  which
 Snri  Vasant  Sathe  was  very  emotional
 yesterday.  As  Shri.  Kanwar  Lal
 Gupta  has  rightly  pointed  out,  this
 incident  has  shakey  the  confidence  of
 the  people  of  this  country,  particular-
 ly  in  the  capital  city,  about  the  law
 and  order  situation.  I  am  afraid  the
 vaswers  that  are  being  given  by  the

 Government  are  not  giving  any  con-
 fidence  to  the  people,  If  you  look  at
 the  statement  of  the  Minister  of  State
 for  Home  Affairs,  it  is  highly  shabby;
 I  aia  sorry  to  say  that.  Because,  he
 was  saying  these  children  tried  to  take
 a  lift;  that  ig  what  is  mentioned  if
 you  go  through  the  report  that  is
 being  given,  I  cannot  understand
 this.  I,  has  been  revealed  now  that
 the  car  has  been  stolen  from  some-
 where  and  they  have  used  jt.  That
 shows  -that  it  is  a  pre-pianned  thing.
 So,  to  suggest  that  these  two  youngs-
 ters,  they  were  trying  to  take  a  lift
 and  then  this  occurred  is  not  the  right
 way  of  stating  things.  They  are  the
 children  of  an  officer,—their  photo-
 graphs  we  have  seen  in  all  the
 papers—ang  they  were  in  the  process
 of  going  to  attend  a  programme,  That
 is  why  I  say  that  you  are  not  creating
 confidence  by  this  answer.  The  very
 fact  that  we  are  discussing  it  shows
 the  seriousness  we  attach  to  it,  We
 could  not  get  back  the  children  to
 their  parents;  that  ig  obvious,  But  it
 is  high  time  that  we  try  to  create
 some  confidence  in  the  minds  of  the
 people.

 I  could  have  appreciated  if  the
 Prime  Minister  hag  come  forward

 and  said  that  within  24  hours  the
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 people  responsible  for  it  would  be
 brought  to  book.  Such  a  categorical
 answer  in  this  House  wouid  have
 created  in  this  country  a  fecling  of
 confidence,  because  I  have  bitter
 experience  of  dealing  with  police  my-
 relf.  I  am  not  blaming  the  police  as
 such.  I  am  in  agreement  with  the
 principle  in  the  approach  of  the  Prime
 Minister  that  the  police  force  should
 not  be  demoralised.  But  this  is  not
 the  first  time  the  police  as  behaved
 like  this.

 I  can  give  my  own  experience.  I
 have  also  lodged  a  complaint  with  the
 Delhi  police  some  three  years  back.
 The  Prime  Minister  was  mentioning
 about  his  being  in  Delhi  for  22  years
 and  his  experience.  Let  me  narrate
 my  experience.  I  was  going  in  the
 Connaught  Circus  with  my  wife  and
 the  purse  was  snatched  away.  T  gave
 a  complaint  to  the  police.  They  in-
 sisteg  On  a  written  complaint;  they
 Were  not  prepared  to  take  an  oral
 compieint,  Then  I  had  to  disclose  my
 identity  and  they  were  asking  for  the
 identity  card,  which  was  also  lost
 along  with  the  purse.  It  is  only  after
 this  that  the  Police  Commissioner
 and  the  Deputy  Commissioner  came
 to  my  North  Avenue  flat  and  they
 took  my  complaint.  Then  I  got  back
 my  jdentity  card  through  the  post
 office.  That  seems  to  be  the  modus
 operandi  here.  But,  beyond  that
 identity  card,  nothing  happened  up  to
 ‘this  moment.

 Shri  Kanwar  Lai  Gupta  was  men-
 ‘tioning  that  his  children  are  saying
 ‘that  they  are  afraid  of  going  out.  In
 that  background,  this  kind  of  state-
 ment  cannet  create  any  confidence  in
 the  peopl:  or  pacify  the  people  and
 this  is  not  the  kind  of  statement  which
 is  expetced  of  this  Government.  So,
 I  want  a  categorical  statement  as  to
 what  they  are  doing.  Let  the  Prime
 Minister  say  that  within  24  hourg  the
 culprits  will  be  prought  to  book.  Such
 kind  of  statement  alone  can  help
 restore  the  confidence  of  the  people.

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  miracle  I  can  perform  in
 24  hours.  I  cannot  make  a  wrong
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 promise.  If  they  ask  me  to  do  that,
 I  cannot  do  that,  As  I  said,  we  are
 trying  our  best  to  see  that  these
 things  ere  remedied  as  5000  as  possi-
 ble.  That  is  what  we  are  trying  to
 do.  Beyond  that,  |  cannot  say  any-
 thing  else.

 SHRI  VASANT  SATHE:  This
 whole  episode  climaxes  the  situation
 that  is  prevailing  in  the  country.  It
 is  not  an  isolated  strange  incident.
 Today  my  actually  goes  to  the
 parents  of  these  youngsters,  parti-
 euluily  the  mother.  Vou  have  seen  the
 photograph  in  the  Hindustan  Times,
 how  dazed  the  poor  lady  js.  Now,
 such  cvents  must  have  taken  place
 for  many  a  mother.

 The  question  is:  What  ere  you
 going  to  do?  I  know.  no  miracle  is
 going  to  be  performed,  as  you  sav,  in
 24  hours.  Nobody  expects  it  from
 you.  But  at  the  same  time,  nobody
 should  also  say,  as  some  high  digni-
 tary  is  reported  to  have  said  this
 moining  to  same  important  Jcaders  in
 the  town,  “Why  are  you  so  panicky?
 In  America,  there  is  a  murder  every
 two  minites.  We  ure  much  better.”
 It  is  shocking.  Are  we  trying  to  come
 pars  ourselves  like  that,  till  we  reach
 those  standards,  that  everything  is

 all  yight  in  our  country?)  As  my  hon.
 friend  said}  you  have  to  think  in
 terms  of  reorganising  and  inspiring
 confidence  jn  the  police  force.

 श्री  राज  नाराश्ण  :  नाम  बोलिये  ह  ई
 डिगनिटरी  कोन  था  ?  किसने  भ्रापकों  कहा  ?

 श्री  बसन्त  साठे  :  यह  में  नहीं  बोलना
 चाहता  ाप  क्‍यों  जुलाना  चाहते  हैं  ?

 If  you  are  challenging  me,  it  is  a
 different  thing.  Let  me  tell  you,  I
 am  told  that  the  Prime  Minister  said
 to  Mr.  Radha  Raman  and  others  who
 went  and  met  him  this  morning.  Let
 him  clarify.

 What  I  want  to  know  from  the  hon.
 Prime  Minister  is  this,  Please  do  not
 make  a  scapegoat,  of  anybody  today
 under  the  pressure  of  some  officers.
 Already,  for  the  past  few  months,
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 there  is  a  feeling  in  the  police  force,
 ‘since  the  Sunder  daku  case  that  “if
 the  Government  is  against  us  and
 wants  to  pressurise  us  for  having
 done  something,  why  should  we  do
 jt?"  The  whole  police  force  today
 appears  to  be  absolutely  apathetic  to
 all  this.  They  say,  “All  right;  let
 things  deteriorate.  What  do  we  have
 ta  do?”,  Are  you  going  to  set  them
 right  by  taking  action  against  a
 couple  of  officers  or  making  a  few  of
 them  scapegoats?  You  have  to  think
 of  re-organising  the  whole  police
 force  and  creating  confidence  in  the
 poiice  force.  I  know,  if  the  police  force

 _  tomorrow  means  business  in  the
 )weapital,  they  can  create  confidence.

 (oe
 potice  is  not  that  inefficient.

 °
 The  oniy  question  is,  you  are  fail-

 ing.  Don’t  blame  the  police  force.
 As  a  Government,  you  are  failing  to-
 day  to  inspite  the  Police  force.  That
 is  why  the  situation  is  deteriorating.
 What  are  you  going  to  do  about  it?  I
 would  have  expected  you  or  the
 Home  Minister  to  tender  his  resigna-
 tion  on  this  to  satisfy  the  people  if
 that  could  have  been  the  right  thing.
 Don’t  make  a  scapegoat  of  some-
 body.

 SH]I  MORARJI  DESAI;  There  is
 no  question  of  making  a  scapegoat
 of  anybody.  I  agree  with  him  entire-
 ly  that  there  shoulg  be  no  panic  in  the
 police  force:  they  shoulg  not  be  let
 down.  But  where  there  has  been
 a  deliberate  failure  or  negligence,  the
 punishment  has  to  be  given  and  those
 who  have  done  the  work  well  have
 to  be  rewarded.  That  confidence  has
 to  be  given  to  them.  That  is  all  I  am
 saying.  When  you  condemn  the  whole
 police  force  like  that,  Icannot  agree
 with  that  kind  of  condemnation.  That
 is  what  I  have  been  trying  to  say.

 He  referred  to  my  tale  with  Mr.
 Radha  Raman,  this  morning,  I  wish
 he  had  reported  in  the  context  in
 which  we  had  a  discussion.  I  did  not
 want  to  lessen  the  gravity  of  this
 crime  by  that  reference.  I  said,
 these  things  happen  there  because  it
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 is  quite  a  different  kind  of  society;
 we  cannct  have  any  complacence
 with  this.  But  he  did  not  ask  him,
 what  he  was  doing  when  he  was  in-
 charge?  Are  you  _  forgetting  that?
 You  know  what  can  be  done  and  what
 cannot  be  done,  Therefore,  please  let
 me  know  what  should  we  do.  I  am
 prepared  to  do  jt.  That  he  did  not
 tell  him,  I  wish  he  had  told  him  the
 whole  thing  in  a  proper  context,  I
 am  prepared;  let  him  come  and  we
 can  talk  together  and  see  if  व्‌  am
 wrong,  Any  stick  is  good  enough  to
 beat  a  Government  in  this  matter.
 The  Government,  is  certainly  respon-
 sible.  I  cannot  say,  it  is  not  responsi-
 ble.  Government  is  blamed  in  this
 matter.  That  is  bound  to  be.  But
 ultimately  jf  has  to  be  shown  that
 We  are  negligent  about  it,  that  we  are
 not  trying  to  do  all  that  we  can.  That
 is  all  that  I  have  got  to  plead.  I  have
 nothing  more  to  say.

 श्रीमती.  प्रहिल्‍्था  पी०  रांगनेकर
 गवनेमेन्ट  और  मिनिस्ट्री  की तरफ  से  इस  सवाल
 को  गंभीरता  से  नहीं  लिया  जाता  है,  ऐसा
 मेरा  कहना  है,  क्योंकि  दहम  दिनों  से  दिल्‍ली
 में  औरतों  मन  में  अ्न-सिकक्‍त्र।  रिटी  की  भावना

 है।  6  च्ज  के  याद  शाम  को  कोई  भी  औरत
 दिल्‍ली  रास्ते  पर  नहीं  जा  सकती  है,  इस
 तरह  का  अनुभव  हम  पालियामेंट  के  मेम्व्र्स
 को  भी  हया  है,  आप  मिसेज  गोरे  से  पूछ्िय्रे,
 शाम  को  हमें  भी  यह  अनुभव  मिला  है  कि  हमारे
 पर्सेज  स्नैच  करने  की  कोशिश  हुई  ।  तो  इस
 तरह  से  अ प-सिक्य  रिटी  की  भावना  बढ़ती
 है।

 मैं  प्रधान  मंत्री  जी  से  यह  पूछना  चाहती
 हूं  कि  बम्बई  में  भी  ररन  राघव  की  तरफ  से
 इस  तरह  से  मडर  हो  रहे  थे  शर  करीबन
 0  मडंर  हुए  थे,  और  लोगों  में  प्रन-सिक्‍य:-
 रिटी  की  बड़ी  भावना  हुई  थी,  लेडिन  वहां  3
 प्राफिससे  नियुक्त  किये  गये  इस  एक  ही  सवाल
 के  लिये,  लेकिन  यहां  कुछ  भो  तय  नहीं  किया
 गया  है,  ऐसा  दीखता  है,  तो  यहां  गवर्तमेंट  क्या
 खास  झाफिसस  को  लगायेगी  ?  धाज  हम
 लोग  देखते  है,  पेपर  में  भी  भाता  है  कि  गर

 ्य
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 मंत्री  महोदय  के  लड़के  को  कोई  किडनप  कर  लेता

 है  तो  पुरी  क्राइम  ब्रांच  उसमें  लगाई  जाती  है,
 लेकिन  ऐसा  लगता  है  कि  इप  सवाल  पर  पूरी
 क्राइम  आंच  नहीं  लगाई  गई  है।  जय  तक  प्रधान
 मंत्री  बम्बई  से  मदद  नहीं  लेंगे  कि  वहां  किस
 तरह  से  खास  भ्रफसर  श्राया  है,  वम्बई  से
 एक  क्रिमिनल  भागकर  दिल्लो  आया  है,
 उसका  नाम  बिल्ला  है,  मुझे  मालूम  नहीं  कि
 यहां  इसके  लिये  कोई  मशोनरी  है  या  नहीं,
 वहां  स्पेशल  मशीनरी  है  ्रगर  शाप  उसे  यहां
 भो  ले  लेंगे  तो  जिस  तरह  से  रामन  राघव  को
 पकड़ा  है,  यहां  भी  कर  सका  हैं।  इप  तरह  से
 अगर  करेंग  तो  लोगों  में  थिण्यास  होगा  कि  आप
 सोरियस  हैं  ग्रौर  यहां  पर  श्राज  ही  किसी  ऐसे
 नये  यंत्र  लगाने  का  ऐलान  किया  जाना  चाहिये
 जिससे  पता  लगे  कि  आप  किस  तरह  से
 सोचत  है,  उससे  लोगों  में  फिश्क्ास  होगा  ।
 इतना  ही  नहीं,  लोगों  18  सहकार  जब  तक
 शाप  नही  लेत  हैं,  इसमें  कुछ  होने  बाला  नहीं
 हूं  ।  रामन  राघर  के  लिय  लोगों  ने  एरिया
 एरिया  में  बिजिलेंत  कमेटो  बनाई  था  और
 रात  को  पहरा  देना  शुरू  कर  दिया  था
 अगर  आप  उनसे  मदद  लेंगे,  तो  लोगों  को
 बिए  स  पैदा  होगा  ।  में  जानता  चाहता  हूं
 के  इस  रे  म॑  अधान  मंत्रा  जा  कुछ  करगे  या
 नही  ?

 SHRI  MORARJI  DESAI:  As  far
 us  I  know,  some  police  officers  have
 come  from  Bombay  and,  according  to
 the  information  obtained,  they  are
 working  in  collaboration.  A  gang  has
 come  from  Bombay  to  Delhi,  So,  that
 also,  is  there.  We  are,  therefore,  try-
 ing  to  re-arrange  the  whole  Police
 administration  in  order  to  see  that
 things  are  better  managed  and  better
 arranged,  so  that  there  is  full  securi-
 ty  restored  to  the  people.  There  35
 a  sense  of  insecurity:  I  cannot  deny
 that?  How  can  I  deny  it?  But,  it  is
 going  on  for  quite  some  time,  and
 it  has  increased.  I  do  agree.  There-
 fore  our  urgent  duty  is  to  see  that
 we  put  the  whole  thing  right  as  fast
 and  as  soon  as  we  can.
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 टाटा  रोबिन्स  फ्रेजर,  जमशेदपुर  ट्वारा
 निभित्र  वस्तुएं

 “sit.  श्रो  दह  प्रताप  पाइईगो  :  क्‍यों
 उद्योग  मंत्री  निम्नलिखित  जानकारी  देने
 वाला  एक  विवरण  सभा-पटल  पर  रखने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  बहु-राष्ट्रीय  कम्पनियों  के
 सहयोग  के  साथ  रोबिन्स  फ्रेजर,  जमशेदपुर.
 द्वारा  निमित  माल  देश  में  अनेक  लघु  उद्योगों
 द्वारा  भी  बनाया  जाता  है  श्रौर  एलीकन  कम्पनी*

 (गूजरात)  मैकनल  भारत  कम्पनी  (धनबाद)
 एलीवेरी  कम्पनी  (कलकत्ता)  आदि  द्वारा
 निर्मित  वस्तुएं  टाटा  रोबिन्स  फ्रेजर  कम्पनी
 द्वारा  निरमित  वस्तुओं  से  बेहतर  है  ;

 (ख)  टाटा  रोबिन्स  फ्रेजट  कम्पनी  को
 सरकार  दवारा  उब्ल्य  रोविन्स  कम्पनी

 (अमरीका)  और  जी०  एच०  सी०  फ्रेजर
 कम्पनी  (ब्रिटेन)  के  साथ  सहयोग  करने  की

 अनुमति  किन  कारणों  से  दी  गयी  है  ;  शौर

 (ग)  इन  कम्पनियों  के  स्प  सहयोग
 समझौता  कब  समाप्त  होना  है  और  क्या  उसके

 पश्चात्‌  सरकार  का  विचार  टाटा  रोबिन्स
 फ्रेजर  कम्पनी  को  अपने  सहयोग  समझौते
 का  नवीकरण  करने  की  प्रनुमति  देने  का  है  ।

 उद्योग  मंत्रा  (श्री  जाज  फ़ान्डास)  :

 (क)  मे०  ठाटा  राबिन्स  फ्रेजर  (टी०  श्रार०
 एफ०  )  लिमिटेड  द्वारा  निर्मित  काफी  भात्ता
 में  सामान  उठाने  वाले  उपकरण  के  निर्माण
 के  लिये  भ्रावश्यक  कुछ  हिस्से  पुर्जे  लघु  उद्योग
 क्षेत्र  में  भी  तैयार  किये  जा  रहे  हैं।  ये  मुख्यतया
 परम्परागत  किस्म  के  कनवेयर  कम्प नेन्ट
 हैं  1

 मे०  एलीकन  इंजीनियरिंग  कम्पनी
 लि०  (गुजरात),  मैकनल  भारत  इंजीनियरिंग
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 wordt  लिमिटेड  (कूमारघुबी,  धनबाद)
 तथा  न्पूभ  एलनबैरी  कम्पनी  (न.कि  ऐलीबरी
 कम्पनी  जैसप  कि  मानवीय  सदस्‍््य  द्वारा  कताया
 गया  है)  कलकत्ता  बड़े  पैमाने  के  उद्योग  क्षेत्र
 मेंह।  काफी  मात्रा  में  सामान  उठाने  वाले
 उपकरण  भाग  तौर  से  क्रेताओों  की  प्रावश्यकताभों
 को  पूर्ति  के  भ्रनुरूप  बनाये  जाते  हैं  तथा  टाटा
 राबित्स  फ्रेजर  द्वारा  निमित  उपकरण  भ्न्य
 एकक़ों  द्वारा  निर्मित  उप्रकरणों  की  क्वालिटी
 के  हैं  1

 (@)  मे०  टाटा  राबिन्स  फ्रेजर  लिमिटेड
 को  अपैस,  962  में  में०  हैविट  राबिन्स
 इंक,  अमेरिका  शौर  जी०  ई०  सी०  इंगलेंड
 के  फ्रेबर  एण्ड  चाल्मस  इंजीनियरिंग  बम्से
 के  साथ  विदेशी  सहयोग  की  मंजूरी  इसलिए
 दी  गई  थी  कि  देश  में  श्रावश्यक  विभिन्न  बल्क
 मैठेरियल  दैडलिंग  उपकरण  का  प्रमोग  भौर
 उसकी  थिभिन्न  किसमें,  क्षमता,  सोफे  स्टीकेशन
 में  वृद्धि  हो  रही  थी  और  इस  प्रकार  विदेशी
 तकनीकी  सहयोग  की  जरूरत  पड़ी  ।  इस  बात
 पर  ध्यान  दिया  जाये  कि  माननीय  सदस्य  द्वारा
 बताई  गई  सभी  कम्पनियों  के  विदेश  सहयोग
 समझौते  हैं  वास्तव  में  सरकारी  क्षेत्र  के
 एकक  जैसे  माइनिंग  एण्ड  एलाइड  मशीनरी
 कारपोरेशन  तथा  भारी  हंजीनिर्यारिग  निगम
 इस  क्षेक्ष  में  अपने  संयंत्र  की  क्षमता  तथा
 प्रौदयोगिक  कार्यकुशलता  बढ़ाने  के  लिए
 प्रसिद्ध  विदेशी  निर्माताध्यों  स ेसहयोग  कर  रहे
 हैं!

 (ग)  टाटा  राबिस्स  फ्रेजर  के  विदेशी

 सहयोगियों  से  समझौते  दिसम्बर,  i978  7

 समाप्त  होने  वाले  हैं।  कम्पनी  ने  हाल  में

 ही  इस  समझौतों  में  दागे  पांच  वर्ष  की  अवधि

 की  वृद्धि  के  लिए  झावेदन  किया  है।  उनकी

 यह  प्रार्थना  सरकार  के  विधाराधीन  है  तथा

 इस  पर  निणैय  मामले'  के  गुजों  के  प्राधार  पर

 किया  जायेगा  |
 2588  LS—3.
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 Shifting  of  Centra]  Governmest  Off.
 प्ण्व्क,  from  Meghalaya

 512.  SHRI  SAUGATA  -ROY:  Will
 the  Minister  of  HOME  AFFAIRS’  ‘be
 pleased  to  state:

 (a)  whether  reports  have  been  re-
 ceived  about  attacks  on  _non-tribals
 in  Meghalaya;

 (9)  whether  a  local  youth  organi-
 sation  has  asked  for  Centrat  Govern-
 ment:  Offices  to  be  shifted  from  Me-
 ghataya;  and

 (c)  if  so,  the  response  af  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 According  to  the  information  receiv-
 ed  from  the  Government  of  Megha-
 laya,  there  have  been  some  such
 incidents.  The  Government  of  Megha-
 laya  have  been  requested  to  take
 effective  steps  to  prevent  and  deal
 with  such  incidents.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Excesses  during  Emergency  in  Delhi

 *5i8,  SHRI  BALAK  RAM:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  is  the  number  of  comp-
 Jaints  received  by  the  Ministry  dur-
 ing  April,  977  for  probe  by  Shah
 Commission  regarding  excesses  com-
 mitted  during  emergency;  and

 (७)  whether  it  is  a  fact  that  the
 excesses  committed  by  the  Judicial
 Officers  of  Delhi  State  were  exempt-
 ed  from  the  purview  of  the  Shah
 Commission;  if  so,  what  are  the  rea-
 song  thereof?

 THE  MINISTER  OF  STATE.  IN
 THE  MINISTRY OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Since  the  Shah  Commission  was
 constituted  only  in  May,  197,  there
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 was  no  question  of  referring  comp-
 laints  received  in  April  877  to  the
 Commission.  ‘The  Commission  itself
 invited  complaints  and  prescribed
 the  dates  by  which  such  complaints
 were  to  be  furnished  to  the  Commis-
 sion,

 (b)  No  request  was  made  to  the
 Commission  to  exclude  any  matter
 within  its  terms  of  reference.  It  was
 Jeft  entirely  to  the  Commission  to
 take  such  action  as  the  Commission
 deemed  appropriate  in  respect  of
 complaints  received  by  them.

 Principal  Secretary  to  Prime  Minister

 *519,,  SHRI  VAYALAR  RAVI:

 SHRI  K.  P.  UNNIKRISHNAN:
 Will  the  PRIME  MINISTER  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri
 V.  Shankar  Principal  Secretary  to
 Prime  Minister  was  connected  with
 certain  private  business  firms  and  the
 organisation  of  Trade  and  Industry;

 (b)  if  so,  the  details;  and
 (c)  his  relation  with  them  at  pre-

 sent?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  Yes.
 Previously  Shri  V.  Shankar  was  con-
 nected  with  the  following  industries
 as  Director: —~

 lL  Telesound  India  Ltd.  New
 Delhi.

 2.  The  Benares  Hotels  Ltd,  Va-
 tanasi,

 3  Southern  Petrochemical  In-
 dustries  Corporation,  Madras.

 ro  Ananta  Electric  Lainp  Works
 Pvt,  Ltd.,  Varanasi.

 8.  Vibhuti  Glass  Works  Ltd.,  Va-
 ranasj,

 6.  The  Benares  State  Bank  Ltd.,
 Varanasi.
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 १,  Roger  Engineering  Pvt;  768
 Calcutta.

 Mohan  Meskin  Breweries  Ltd.,
 Solan.

 9.  Akbar  Overseas  Catering  Cor-
 poration,  and  with  the  following  as
 Consultant:—

 l.  Orient  General
 Calcutta.

 2,  Orient  Paper  Mills,  Calcutta.
 3.  National  Engineering  Indus-

 tries,  Jaipur,
 4.  Netherlands  Offshore  Co.,

 Delft,  Holland.
 5.  A.  B.  Bofors,  Sweden.

 Industries,

 He  was  not  connected  with  any
 organisation  of  trade  or  industry  but
 was  Directar  of  Economic  and  Scien-
 tific  Research  Foundation,  which  is
 a  registered  organisation  but:  with
 which  the  Federation  of  Indian  Cham-
 ber  of  Commerce  and  Industry  is  as-
 sociated.

 (c)  All  these  connections  have  been
 terminated  since  l-4-977  and  he  is
 not  connected  with  any  of  them  at
 present,

 Andaman  Cellular  Jail

 *520.  PROF.  SAMAR  GUHA:
 SHRI  BAPUSAHEB  PARU-

 LEKAR:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:

 (a)  whether  representatives  of  ex-
 Andaman  prisoners  recently  met  the
 Prime  Minister,  Finance  Minister  and
 Others  and  placed  a  memorandum  for
 fulfilment  of  the  earlier  commitment
 of  the  Government  for  converting
 Andaman  Cellular.  Jail  into  a  Nation-
 a]  Museum;

 (b)  if  so,  the  facts  about  the  text
 of  the  memorandum;  and

 (c)  the  reaction  of
 thereto?

 Government
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 THE  MINISTER  OF  STATE  IN
 THE  (MINISTRY OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c}.  A  memorandum  was  recently
 presented’  to  the  President  of  ‘India
 and  the  Prime  ‘Ministér  on  behalf  of
 the  ex-Andaman  Political  Prisoners’
 Fraternity  Circle,  Calcutta,  in’  which
 two  demands  were  made  namely  (i)
 the  preservation  of  the  Cellular  Jail
 at  Port  Blair  as  a  National  Memorial
 and  (ii)  enhancement  of  pensions  to
 the  ex-Andaman  political  prisoners

 2.  With  regard  to  the  demand  for
 the  preservation  of  the  Cellular  Jail,
 in  November,  97l,  Government  de-
 cided  that  the  approach  towards  this
 should  be  to  maintain  its  gaunt  seve-
 rity  as  this  would  be  the  most  effec-
 tive  and  poignant  memorial  of  all.
 The  ex-Andaman  -  Political  Prisoners’
 Fraternity  Circle  were  informed  that
 Government  proposed  to  carry  out
 essential  maintenance  and  repair
 works  to  keep  the  structure  of  the
 Cellular  Jai]  at  Port  Blair  in  good
 condition.  Acccording  to  Andaman
 and  Nicobar  Administration,  some
 items  of  repairs  have  been  completed.
 However,  certain  items  of  repairs  in
 the  Entrance  Block  and  the  three
 Wings  can  be  undertaken  only  after
 they  have  been  vacated.  The  names
 of  the  freedom  fighters  finalised  in
 consultation  with  the  ex-Andaman
 Political  Prisoners'  Fraternity  Circle,
 Calcutta,  have  been  inscribed  on  30
 marble  plaques  and  these  are  being
 installed  in  the  Cellular  Jail,

 3.  The  Government  are  not  wholly
 satisfied  with  the  progress  of  convert-
 ing  the  Cellular  Jail  into  a  National
 Memorial  and  have  directed  the  An-
 daman  and  Nicobar  Administration
 to  have  the  two  wings  vacated  by  the
 end  of  ‘1978,  A  time-bound  program-
 me  to  construct  alternative  jail  ac-
 commodation  so  that  the  entire  pre-
 mises  could  be  vacated  is  under  con-
 sideration.

 _  4.-‘The  demand  for  enhancement  of
 pensions  fo  the  ex-Andaman  political
 prisoners  is  under  consideration.
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 के  मामले

 #524  हो  राम  कबर  बेरका

 भी  चतुर्भुज  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि.  क्‍या  पुलिस  भ्ायुक्त  प्रणाली  भारंम्भ  हो
 जाते  के  बाद  सरकार  का  विधोर  एरिया
 मजिस्ट्रेट  के  न्यायालय  में  धारा  07/150
 झथवा  107/151  के  भ्रधीन  एक  ब्  पुराने
 अनिर्णीत  शिकायत  के  मामले  निपटा  देनें  झौर
 उनको  सहायक  प्रायुकत  के  कार्यालयों  में
 स्थानानतरित  न  करने  का  है  ताकि  हन.
 प्रति्णीत  मामलों  से  उन  पर  भ्रत्यधिक  बोझ
 न  पड़े  भौर  वे  भपना  पूरा  ध्यान  नये  मामलों
 का  तुरन्त  निपटान  करने  पर  दे  सके  ?

 गृह  संजालय में  राज्य  मंत्री  (ओ  धनिक
 लाल  मण्डल)  :  जी  नहीं,  श्रीमन्‌  बास्तव
 में  मामले  संबंधित  उप-प्रभागीय  सहायक
 प्रायुक्तों  को  हस्तान्तरित  कर  दिये  गये
 हैं।

 बूरन्पंबार  उपग्रह  छोड़ा  जाना

 +522,  शो  सुखेख  जिह:  क्‍या  प्रस्तरिक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  सरकार
 द्वारा  दूर-संचार  उपग्रह  कब  तक  छोड़े  जाने
 की  संभावना  है  ?

 प्रधान  मंत्रो  |  (शो  भोरारजी  देसाई)  :

 भारतीय  प्रन्तरिक्ष  प्रनुसंधान  संगठन  (इसरो )
 द्वारा  बनाये  जा  रहे  भारतीय  प्रायोगिक  भू-
 स्थायी  संचार  प्रौद्योगिकी  उपग्रह  (एप्पल)
 के  मई,  .980  %  छोड़े  जाने  की  संभावना
 है  ।  प्रथम  इन्सैट-  उपग्रह,  जो  कि  दृर-संचार
 मौसम  चिज्ञान  शौर  दूरदर्शन  के  शअचालन
 संबंधी  प्रयोग  के  लिये  एक  बहु-प्रयोजनीय
 उपगृह  है,  के.  98  की  प्रथम  तिमाही में
 छोड़े  जाने  की  संभावना  है  -  oe
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 बढ़ाया  जानो

 525,  ६  ईश्वर  चौधरों  :  बया
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  प्रथम  श्रेणी
 के  क्रितने  भ्रक्षिकारियों  की  सेबा-सवद्धि  जन,

 क्
 से  मार्ज,  977  के  बीच  बढ़ाई  गई  ;

 (छ)  इसका  भौचित्य  क्‍या  है  ?

 Rig  भंत्रालय  में  राज्य  मंत्रो  (भो  एस०
 To  पादिल)  :  (क)  शौर  ्य)  चूंकि
 मंत्रालय/विभाग  60  वर्ष  की  भायू  तक  सेवा
 में  बुद्धि  की  मंजूरी  देने  के  लिए  सक्षम  हैं,
 इसलिए  भ्रपेक्षित  सूचना  तत्काल  उपलब्ध
 नहीं  है  1  इसे  एकत्र  किया  जा  रहा  है  शौर
 ज्यों ही  उपलब्ध  हो  जाएगी  इसे  सदन  के  पटल

 पर  रख  दिया  जाएगा  ।

 Starting  of  Business  by  Multinationals
 in  India

 9524  SHRI  D.  N.  TIWARY:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 (a)  whether  Myltinational  Corpora-
 tions  are  being  encouraged  to  start
 their  business  in  India;

 (b)  if  so,  the  number  and  names
 of  Multinational  Corporations  who
 have  signified  their  assent  to  start
 business  in  India;  and

 (c)  the  number  of  licences  07
 works  entrusted  to  them  and  the
 amount  thereof?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Government's  policy  in  this  regard  is
 set  owt  in  paragraphs  hy  25  and  26  of
 the  Statement  on  Industrial  Policy
 presented  to  Parliament  on  December
 23,  1977
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 (b)-and  (०),  The  details  af  ali  Let
 ters  of  Intent.  and  Industrial  Lioen
 ces  including.  name  of  the  party,  item
 of  manufacture,  capacity,  location  of
 the  project  etc.  are  published  in
 ‘Weekly  Bulletin  of  Import  Licences,
 Export  Licences  and  Industrial  Licen-~
 ces”  and  “Monthly  List,  of  Letters  of
 Intent  and  Industrial  Licences”,  Fur-
 ther,  quarterly  lists  giving  full  details
 of  all  collaboration  proposals  including
 those  involving  foreign  equity  partici-~
 pation  approved  by  Government  are
 also  issued.  These  lists,  inter-alia,  in-
 dicate  the  name  of  the  Indian  Com-
 pany,  the  name  of  the  foreign  calla-
 borator,  the  item  of  manufacture  and
 whether  the  proposal  involves  foreign
 equity  participation.  Copies  of  these
 publications/lists  are  available  in  the
 Parliament  Library.

 Sevurity  of  Wemen  Werkers  in  BHEL

 *525,  SHRI  RAJ  SHEKHAR  KO-
 LUR:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  what  measures  ate  taken  in
 BHEL  to  ensure  security  of  women
 workers  from  exploitation  by  supe-
 riors;

 (b)  whether  any  complaints  against
 individual  officer  or  officers  have
 been  received;  and

 (c)  if  so,  what  curative  steps  have
 been  taken?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Exploitation  of  workers  (including
 women  workers)  by  superior  js  mis-
 conduct,  unbecoming  of  a  pubic  ser-
 vant,  prohibited  under  rule  4(l)  (ii)
 of  the  Conduct,  Discipline  and  Ap-
 peal  Rules  of  Bharat  Heavy  Fiectri-
 cals  Limited.  Any  violation  of  this
 rule  is  punishable  under  the  disci-
 pline  rules  upto  the  maximum  penal-
 ty  of  dismissal  from  service.  Com-
 plaint  of  exploitation  by  a  superior
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 from  a  waman  worker  is  viewed  se-
 Tiougly  and  where  the  charge  of  ex-
 ploitation  is  proved  strict  action
 would  lie  under  the  above  rule.

 (b)  Yes,  Sir.  One  complaint  has
 been  received  recently,

 (९)  The  complaint  is  under  investi-
 gation  departmentally,

 Elimination  of  Disparity  created  in
 Higher  Services  by  non-implementa-
 tien  of  Rule  of  Reservation  fer  5.C.

 and  S.T.

 *526.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  ४९
 pleased  to  state:

 (a)  what  steps  have  been  or  are
 proposed  to  eliminate  the  disparity
 created  in  higher  cadre  of  services  in
 the  Ministry  by  non-implementing
 the  rule  af  reservation  meant  for
 Scheduled  Castes  and  Tribes;  and
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 (b)  what  is  the  position  of  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  the  total  strength  of  higher  ser-
 vices  during  the  last  three  years  in
 the  Ministry?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  ta)
 This  Ministry  has  been  implementing
 the  rules  of  reservation  meant  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes,  wherever  applicable,  in  the
 matter  of  making  appointments/pro-
 motions  in  higher  cadres  of  services.
 Efforts  are  constantly  being  made  to
 make  up  the  deficiency  in  the  num-
 ber  of  Scheduled  Castes  and  Sche-
 duled  Tribes  to  the  extent  possible.
 It  is,  also  proposed  to  take  special
 measures  to  fill  the  gap  wherever
 exists,

 (9)  The  position  is  shown  in  the
 statement  laid  on  the  Table  of  the
 House.

 Statement

 Total  No.  of

 S.No.  Position  as  on  A  a
 No.  of  Officers  belonging

 nistry

 T.  U+T-I975  .  209  6  I

 a  er-976  I95  7  x

 3.  ‘Bet91977  हा  हे  is  20  8  !

 4  Tt-7978  ary  10  |

 5B  §-8-3978  26  I2  !
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 dee  एण्ड  कम्पनी  लिसिटेड  में  प्रभुतनचित  उद्योग  संत्री  पौ  जा  फर्ाप्डैस)  :

 जातियों/पझनृसुचित  जनजातियों  के  एवं  झम्य  (क)  .  अप्रैल,  973  को  जैसप  ुच्ड

 कर्मचारी
 कम्पनी  लिमिटेड  में  कर्मचारियों  की  कुल

 0527  शनी  झार०  एल०  कुरोल  :  संख्या  निम्नलिखित  थी  —

 क्या  उद्योण  मंत्री  यह  बताने  की  कृपा  करेंगे

 fe:
 श्रेणी  संख्या

 (क)  जैसप  एण्ड  कम्पती  लिमिटेड  —_—  —_—

 में  अप्रैल,  973  को  सेवाझों  के  क्रमानुसार  प्रथम  श्रेणी  84
 ग्रेड  में  पृषक-पृथक  कुल  कितने  कर्मचारी  थे  ;  ।  दिवतीय  श्रेणी  694

 वय)  तब से  प्रशिक्षुओं  सहित  क्रमानुसार  (पर्यवेक्षी  स्टाफ  सहित  )
 सेवाधों  में  कुल  कितने  कर्मचारी  नियुक्त  किये  तृतीय  श्रेणी  7i3
 गये  भौर  उनमें  भनुसूचित  जातियों/भनुसूचित  चतुर्थ  श्रेणी  9435
 जनजातियों  के  कर्मचारियों  की  पृथक-पृषक  (कामगारों  सहित) संख्या  कितनी  है  ;  शौर  *

 स्वीपर  48

 (ग)  भनुसूचित  जातियों/भ्रनुसूचित  जन-

 जातियों  के  पिछले  शेष  पदों  को  भरने  के  लिए  कुल  044
 क्या  प्रबंध  किये  गये  है  ।॥

 उपरलिखित  तिथि  को  भ्रनुसूचित  जातियों  तथा  प्रनुसूचित  जन-जातियों  से  संबंधित  कर्म-
 चारियों  का  चोई  पृथक  लेखा  नहीं  रखा  जाता  था

 (w)  अप,  973  से  नियुक्त  श्रेणीवार  कल  कर्मचारियों  ची  संख्या  निम्नलिश्चित  हैं  ae

 भर्ती  किये  गये.  प्रतु०  जाति/भ्रनु०जनजाति  से  भर्ती
 श्रेणी  कर्मचारियों

 की  किये  गये  कर्मचारियों  की  संख्य
 संब्या  भनु०  जाति  अनु०  जनजाति

 प्रथम  श्रेणी  9  खडे
 हिवीय  श्रेणी  (पर्यवेक्षी  स्टाफ  सहित)  265.  8  ॥|
 तृतीय  श्रेणी  4

 चतुर्थ  श्रेणी  (कामगारों  सहित)  286  28  5
 स्वीपर  कुछ  नहीं  कुछ  नहीं  कुछ  नहों

 कुल  ” 564  36
 i

 6 mee:
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 I=4~973  से  प्रशिक्षुओं  की  भर्ती  की  स्थिति  निम्न  प्रकार  है  me

 प्रशिक्षुभरों  की  श्रेणी  भर्ती  किए  गए.  प्रनु०  जाति/प्रनुण  जनजाति  से

 प्रशिक्षुभों  की  भर्ती  कि:  गय  प्रशिक्षुओं  की  संख्या
 संख्या

 प्रनु०ण  जाति  श्रनु०  जनजाति

 ट्रेड  प्रशिक्षु  84  33  2

 ग्रेजुएट  प्रशिक्ुकों  (इंजीनियर्स )  29  5

 इंजीनियरिंग  प्रशिक्ष,  (मैंडविच)  है  4

 एल०एम०ई०/|एल०ई०ई०  प्रशिक्ष  9  2

 कुल  273  44  2

 (ग)  निम्नलिखित  तरीकें  प्रपनाक*  अनुसूचित  जाति/श्रनुमृचित  जनजाति  से  संब  घित  व्यक्तियों
 के  लिए  सुरक्षित  पदों  के  बैकलाग  को  समाप्त  करने  के  लिए  प्रयत्न  कि.  जा  रहे  हैं  —

 (क)  केवल  अनुसूचित  जातियों/प्रनूसूचित  जनजातियों  के  लिए  सुरक्षित  पदों  का.  पृथक
 से  रोजगार  अधिसूचाएं  जारी  करना

 (ख  श्रतुसूचित  जातियों/प्रनुसुचित  जनजातियों  के  हितों  का  प्रतिनिधित्व  करने  वाले
 संगठनों  में  रिक्त  पदों  की  सूचना  का  प्रचार  करना  ;

 (ग)  अनुसूचित  जातियों/ग्र  सचित  जनजातियों  के  व्यक्तियों  को  भर्ती  क ैलिए  रोजगार
 कार्यालयों,  स्थानाय  संसद  सदस्यों  तथा  विधान  सभा  सदस्यों  अादि  से  सीधे  सम्पर्क
 करना

 Goods  Booking  Agents

 528,  SHRI  K.  PRADHANI:  Will
 tha  Minister  of  SHIPPING  AND

 TRANSPORT  be  pleaseg  to  state:

 (a)  whether  Government  have
 made  any  study  regarding  the  goods
 booking  agents  and  lorry  operators
 for  haulage  of  goods;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  07  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).
 A  Committee  was  appoint-
 ed  by  Government  on  2-8-1977  to

 study  the  different  systems  prevalent
 ‘jn  the  business  of  goods  transport

 viz.,  parcel  booking,  ful]  truck  bhook-
 ing  and  consignments’  which  are
 transhipped  once  or  more  than  once
 in  transit.  with  a  view  to  finding  out
 the  present  cost  of  operation,  both
 of  trucks  and  of  transport  companies
 and  to  recommend  the  principles  to
 he  followed  or  the  factors  to  be  taken
 into  account  by  the  authorities  con-
 cerned  in  fixing  a  reasonable  rate  of
 commission  which  may  be  retained
 by  booking  agencies  and  charges,  if
 any,  that  may  be  recovered  by  the
 booking  agencies  from  consigners  or
 consignees.  The  Committee  has  not
 yet  submitted  its  report.



 १9  Written,  Answers

 Shortage  of  Salt  due  to  Inadequate
 arrangements  for  Transport

 *529,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state;

 (a)  whether  India  ts  self-sufficient
 in  salt  production;

 (b)  quantity  of  salt  produced  dur-
 ing  the  last  two  years;

 (c)  whether  shortages  are  felt  in
 respect  of  supplies  of  salt  in  some

 regions;

 (d)  if  so,  whether  such  shortages
 are  due  to  inadequate  transport  ar-
 rangements;  and

 (९)  the  steps  Government  propose
 to  take  to  remedy  the  above  situa-
 tion?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Yes,  Sir.

 (b)  The  production  of  salt  in  the
 country  during  the  last  two  years
 was  as  under:

 Year  Production

 3978  40.76  lakh  tonnes

 igmt  43.38  lakh  tonnes

 (९)  40  (e).  According  to  the  assess-
 ment  made,  the  monthly  average
 loading  of  0,72l  wagons  was  re-
 quired  during  the  period  from  Janu-
 ary  to  June,  978  from  broad  and
 Metre  gauge  stations  on  different
 railways  to  meet  the  edible  salt  re-
 quirement  of  States  under  the  zonal
 acheme  but  the  actual  loading  of  edi-
 ble  salt  on  account  of  Hcensed  and
 unlicensed  salt  manufacturers  from
 broad  and  metre  gauge  stations  on
 different  railways  was  “Tht  wagons
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 per  month  during  this  period.  There
 should  therefore  be  no  shortage  of
 edible  salt  due  to  inadequate  trans-
 port  arrangements

 Effect  of  Trombay  Effluents  on  Salt
 Prepared  from  Sea-Water

 "530.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 edible  salt  prepared  from  sea-water  in
 Bombay  is  getting  radio  active  due  to
 Trombay  effluent;  and

 (b)  if  so,  what  steps  Government
 have  taken  or  are  going  to  take  in
 this  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Edible  salt  is
 prepared  by  refining  the  salor  evapo-
 rated  crude  salt.  This  is,  therefore,
 radioactive  because  of  the  presence  of
 naturally  occurring  radioactive  potas-
 sium  in  it.  The  radioactivity
 observed  is  less  than  1/10,000,  of  the
 maximum  permissible  limit.  This  has
 no  relation  to  any  of  the  activities  of
 the  Department  of  Atomic  E-ergy.

 (b)  Government  has  been  keeping
 a  close  watch  on  the  radioactivity
 content  of  the  solar  evaporated  crude
 salt  for  the  last  20  years  and
 there  is  no  cause  for  concern  in  this
 regard.

 Daily  Broadeasting  of  Nepali  News
 Bulletin  by  Gawhati  All  India  Radio

 Station
 *531,  SHRI  K.  B.  CHETTRI:  Will  the

 Minister  of  YNFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Nepali  regional  news  is
 broadcast  only  two  days  in  a  week
 from  ‘Gauhati  All  India  Radio  Station;

 (b)  if  so,  the  reasons  thereof;
 (c)  whether  the  daily  broadcast

 of  Nepali  regional  news  is  under  the
 consideration  of  the  Government;  and

 (d)  if  not,  the  reasons  thereof?
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 बड  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (a).  Though  regio-
 nal  news  im  Nepali  language  is  broad-
 cast  only  twice  a  week,  Gauhati  Sta-
 tion  relays  daily  Nepali  news  bulletins
 of  the  External  and  Home  News  Bulle-
 tins.  In  addition,  the  two  regional
 newg  broadcast  in  Assamese  also  serve
 the  listeners,  including  the  Nepalis.
 Any  change  will  adversely  affect  the
 programme  content  of  the  Gauhati
 Station  which  has  already  a  high
 quantum  of  news.

 गुजरात  के  लिए  योजना  परिव्यय  में  कमी

 #532.  श्री  भर्मस्फ्  भाई  पटेल  :
 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  केन्द्रीय  सरकार  मे  गुजरात
 सरकार  से  कहा  है  कि  वह  राज्य  की  छठी
 पंचवर्षीय  योजना  के  प्रस्तावों  के  लिए  बित्तीम
 व्यवस्था  में  लगभग  460  करोड़  रु०  की
 कमी  करे  ;  भौर  यदि  हां,  तो  कब  तथा
 झसके  क्‍या  कारण  हैं  ;

 (ख)  क्या  केन्द्रीय  सरकार  ने  पहले
 गुजरात  सरकार  से  कहा  थ।  कि  af  छठी
 पंचवर्षीय  योजना  के  सिए  लग्रश्म  2375
 करोड़  रुपयों  के  प्रस्ताव  तैयार  करे  तथा  बाद
 में  मह  महा  कि  2375  करोड़  सों के  अभय
 ro7s  करोड़  रुपयों  के  प्रस्ताव  प्रस्तुत  करे

 झौर  यदि.हां,  तो  उसके  क्‍या  कारण हैं;  भौर

 (ग)  गुजरात  सरकार  द्वारा  केन्द्रीय
 सरकार  को  राज्य  की  छठी  पंचवर्षीय  योजना
 के  लिए  कितनी  धनराशि  के  अस्ताव  अंतिम
 रूप  से  अस्तुत  किए  गए  तथा  "किस  तिथि  को

 प्रस्तुत  किए  गए  |

 प्रन्नान  मंत्री  (भी  मोसरजो  देसाई)  :

 (क)  और  (दस).  जी,  नहीं।  1978-83
 की  प॑  चर्वर्धीय  योजना  के  लिए  प्रस्त,व  तैयार
 करने  के  संबंध में  मार्गदर्शी  किद्वांतों  में,  गुजरात

 g2

 at  create के  लिए  परिवष्यय  के  975
 करोड़  ६०  के  'हरम्शिक  झौर  भस्थाई  शॉकड़ि
 बलाश  गए  थे  केबल  यही  एकम  ब्या  है

 “जो  गुजरात  सरकार  को  सूंचित  की  गई  है  Ve

 (ग)  गुजरात  राज्य  सरकार से  प्रस्ताव
 झ्ब  तक  प्राप्त  नहीं  हुए  हैं

 रजि  मैदान,  शिमला  में  भाचण

 4939.  Bo  शामली  सिह  :  या!
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भूतपूर्व  स्वास्थ्य  मंत्री,  श्री
 राज  नारायण  से  किसी  सरकारी  अधिकारी
 ने  गरज  मैदान,  शिमला  में  भाषण  न  देंने  के
 लिये  कहा  था  ;

 (@)  क्‍या  उस  मैदान  भें  भावण  देंगे
 पर  प्रतिबन्ध  है,  यदि  दहां,  तो  उसके  क्‍या
 कारण  हैं  ;  और

 (ग)  क्‍या  हां  कभी  किसी  नेता  से
 कोई  भाषण  दिया  है  ?

 पह  मंत्रालय  लें  राज्य  मेंरी  (वो  बनिक
 लाल  मच्दल)  :  (क)  और  (ल).  छिमाकस
 प्रदेश  सरकार  द्वारा  भेजी  गई  सूचना  के
 अनुसार  उप-पश्रायुक्त  तथा  पुलिस  झनीक्षक
 शिमला  ने  श्री  राज  नारायण को  स्फट  किया
 जा  रिज  का  प्रधोग  केवल  सांस्कृतिक,  धामिक
 तथा  सरकारी  समरोहों  के  लिए  ही  क्य्पि
 जाता  है  भौर  रिज  पर  राजतीतिक  द्यों  को
 सभा  कस्मे  की  अनुमति  महीं  दी  जाती  है  4
 बहुत  समय  से  चली  भा  रही  परम्परा  के
 धनुसार  |  राजतीतिक  सभाप्नों  के  करमे
 की  अनुसतति  महों  दी  जाती  है  क्योंकि  शिमला
 एक  पर्यटक  केन्द्र  ह ैभ्रौर  रिज,  हिल  स्टेशन  का
 एक  महत्वपूर्ण  मैदान  है  त्या  'माल  रोड  के
 निकट  केचल  एक  मात्र  ऐसा  स्थान  है  जहां
 पर्यटक  झौर  झासपड़ोस  के  निबासी  घूस  फिर
 सकते  हैं  ओर  धाराम  कर  सकते  हैं।
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 (सर)  पिछले  दिनों  प्रधान  मंत्री  भौर

 अन्य  मंत्रियों ते  रिज  पर  सभाझों को  सम्बोधित
 कमा  है  जब  ऐसी  सभाभों  का  भावगोजन
 सरकारी  समारोहों  के  रूप  में  सरकार  द्वारा
 किया  गया  है।

 Houses  to  the  Warrant  Officers  of  the
 LAF.

 4940.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  DEFENCE  be  pleased  to  state:

 (a)  whether  no  houses  of  the  laid
 out  specificationg  are  available  to  the
 Warrant  Officers  of  the  IAF  and  their
 equivalenis  in  the  other  services.
 When  the  minimum  amount  permis-
 sible  to  have  such  accommodation  by
 Government  is  only  Rs.  300;  whereas
 the  rates  for  similar  purpose  for  the
 officers  were  enhanced  from  Rs.  €00  to
 Rs,  800  anu  800  to  Rs.  000  respective-
 ly  with  effect  from  June  976  totally
 ignoring  the  case  of  class  II  officers
 such  as  Warrant  Officers  in  the  IAF
 and  their  equivalents  in  other  servi-
 ces;  and

 (b)  if  so,  what  action  is  being  initiat-
 @d.  against  the  Director  of  Military
 Estate  for  his  oversight  or  such  delicate
 issues?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  As  explained  in  answer  to  Unstar-
 red  Question  No,  3355  cn  9-8-1978,  the
 difference  in  rental  ceilings  for  hiring
 houses  for  officers  and  others  arises  out
 of  differences  in  entitlement  of  plinth
 area  of  accommodation.  The  question
 of  revision  of  rental  ceilings  for  person-
 ‘nel  below  officer's  rank  in  respect  of
 various  stations  has  to  be  examined
 with  reference  to  availability  of  houses
 for  hiring  within  the  existing  ceilings.
 The  revision  of  rental  ceilings  is  to  be
 taken  up  by  the  Service  Headquarters
 with  the  Government  and  not  ky  the
 Director  General  Defence  Lands  and

 ‘Cantonments  whose  task  {s  only  to
 make  administrative  arrangements  for
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 hiring  of  houses  on  requisition  made
 by  the  Services,  disbursement  of  rent,
 ete.  The  Service  Headquarters  have
 finalised  certain  proposals  in  this  re-
 gard  and  have  sent  the  supporting
 statistical  data  to  the  Director  Gene-
 tal  Defence  Lands  and  Cantonments
 for  scrutiny  and  comments  with  refe-
 rence  to  availability  of  houses  within
 the  existing  ceilings.  On  receipt  of  the
 final  proposals,  the  case  will  be  consi-
 dered  further  by  the  Government.

 Orders  received  by  M/s.  Overseas
 Enterprise  from  Burn  Standard

 Company

 494i.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  M/s.  Overseas  Enter-
 prise  got  orders  valued  Rs,  20/25  lacs
 from  Burn  Standard  Company  Burn-
 pur  a  public  undertaking,  without  fol-
 lowing  the  normal  procedure  of  place-
 ment  of  order;

 (b)  whether  the  said  firm  i.e.  M/s.
 Overseas  Enterprise  is  registered  with
 Research,  Design  and  Standard  Crga-
 nisation  and  has  its  office  of  its  own:

 (c)  how  many  orders  this  particuiar
 firm  got  from  Burn  Standard  Compa-
 ny  during  ‘1976-77  Order  No.,  date
 value  of  order;

 (ay  whether  against  Order  No,  24071.
 ISW  dated  i3th  February,  1976,  850
 Kgs.  of  rejected  materials  on  the  basis
 of  company’s  approval  of  SKC’s  Memo
 dated  6th  October,  ‘1976;

 (९)  if  80,  the  reason  therefor;  and

 (ft)  whether  the  owner  of  M/s.  Over-
 seag  Enterprise  is  related  to  a  high  offi-
 cfals  in  the  Controller  of  Accounts
 Department  of  Burn  Standard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI.
 MATI  ABHA  MAITI):  (a).  No,  Sir.

 (b).  Yes,  Str.
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 (c)  Altogether  seven  numbers  of
 orders  were  placed  on  this  party
 valued  at  Rs  2,82,006.92  during  ‘1976-77.
 Details  of  orderg  and  value  thereof  is
 given  below!—

 Order  No.  Date  Value

 mgo7  =  .  10-4-76  19,980° 00
 6592  '29°7-76  28,550° 00, 00
 6592s  29-7-76  38,5:0°00
 6592s  +  1410-76  351920" 00.
 5026  &»  e  5-9-76  10,050" 00°
 jo26  &»  2  10-10-76,  40,286 00 00
 6556.  «64-77  79,610" 92

 Tora,  2,52,906- ga 92

 (d)  Order  No.  2407-ISW  dated
 18-2-76  was  placed  on  Overseas  En-
 terprise  for  supply  of  4000  Kgs.  M.S.
 rivets  to  specification  I5-255.  Full
 quantity  was  supplied  by  party.  850
 Kgs.  of  rivets  had  to  be  rejected.  How-
 ever,  200  Kgs.  out  of  the  rejected  lot
 were  consumed  under  orders  of  Shop
 Manager  to  maintain  continuity  of  pro-
 duction,  Balance  of  650  Kgs.  were
 teturned  to  the  suppliers.  This  fact
 was  intimated  to  suppliers  on  25th
 November,  976/24th  December,  ‘1976.
 On  6th  October,  1976,  internal  report
 to  rejection  wag  sent  to  Planning  Offi-

 Pa
 by  the  Store  Keeper  (Components)

 KC.

 (९)  Rejection  was’  due  to  the  mate-
 rial  being  not  upto  required  specifica-
 tion  pe

 (f)  Yes,  Sir.  Shri  A.  R.  Mukherjee
 Controller  of  Accounts,  Burnpur
 Works—of  M/s.  Burn  Standard  Com-
 pany,  is  related  to  the  owner  of  M/s.
 Overseas  Enterprises,

 वच्डकारण्य  शरणार्थियों  के  धम  परिवर्तन
 का  समाचार

 4942,  श्री  श्रोम  प्रकाश  ध्यागी  :  क्या
 भृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 os  /  (क)  इन  समाचारों  में  क्या  सत्यता
 जिदेशी  मिश्री  मारीशापई  (सुन्दर-वन )

 BHADRA  8,  900  (SAKA)  Written  Answers  96

 में  दण्डकारण्य  के  हजारों  'शरगाधियों  को
 सहायता  का  लालच  देकर  उनका,धर्म  परिवर्तत
 करने  की  कोशिश  कर  रहे  हैं  ;

 (@)  यदि  हां,  तो  क्या  सरकार  का
 विचार  इन  समाचारों  की  जांच  करने,  भौर
 मिशनरियों  के  विरुद्ध  काररवाई  करने  का  है  3
 भौर|

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 ?

 गृह  मंत्रालय सें  राज्य  संत्री  पों  धतिक
 लाल  ewer):  (क)  से  (ग).  जो
 सूचना  उपलब्ध  है  उससे  समाचार  में  लगाये
 गये  झारोप  सिद्ध  नहीं  होते  हैं।  फिर  भी

 Nee  निगरानी  रखी  जा  रही  है  भौर  किसी  व्यक्ति
 के  विरुद्ध  भ्रवांछनीय  गतिविधियों  में  भ्रस्तंग्रस्त
 पाये  जाने  के  कारण  कारंवाई  करना  यदि
 झावश्यक  हो  जायगा  तो  उपयुक्त  कानून  के
 झनुसार  उचित  कारंवाई  की  जाएगी  ।

 T.V,  Licence  Registered  upto  81-12-1973

 4048.  SHRI  AMARSINH  V.  RAT-
 HAWA:

 SHRI  AHMED  M.  PATEL:

 Will  the  Minister  of  INFORMA-~
 TION  AND  BROADCASTING  be
 pleaseq  to  state:

 (a)  the  number  of  T.V.  Licences  re=
 gistered  ag  on  3l-2-977;

 (b)  the  number  of  T.V.  Licences
 renewed  for  the  year  ‘1978;

 (c)  the  number  of  cases  in  which
 licence  has  not  been  renewed  ag  on
 30-76-1978

 (१)  the  measures  taken  by  Govern-
 ment  to  pursue  the  licence  hulders  to
 get  their  licences  renewed;  and

 (e)  the  action  taken  against  the defaulters?
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 THE  MINISTER  OF  INFORMATION
 AND  ‘SROADCASTING  (SHRI  L.  K.
 ADVANI):  fa)  ‘The  number  of  TV
 licences  in  force  ag  on  3-l2-977  was
 6,76,615.

 (b)  and  (c),  The  information  is
 being  collected  and  will  be  laid  cn  the
 Table  of  the  Lok  Sabha.

 (d)  and  (९),  The  Wireless  Licence
 Inspector  first  issues  8  notice  to  the
 defaulters  pointing  out  the  legal  conse-
 quences  and  requesting  them  to  get
 their  licences  renewed  within  5  days  of
 the  receipt  of  the  notice.  Where  there
 is  no  response,  the  Inspector  pays  a
 perscnal  visit  2nd  explaing  the  provi-
 sion  of  the  Law  {o  the  holder  of  the
 पुष्य  vet,  Licemces  who  fail  to  get  their
 licences  renewed,  in  spite  of  these
 efforts,  ate  ‘prosecuted.  Anti-evasion
 drives  are  also  orgatilsed  ‘to  detent  sets
 without  jicences,

 Comfyact  with  the  Forg  Aevegpace
 and  -Commanication  Corporation  for
 Supply  of  Satefiftes  ang  Allieq  Bnquip-

 ment

 4944.  SHRI  SARAT  KAR:
 SHRI  AHMED  M.  PATEL:

 Will  the  Miniater  of  SPACE  be
 pleased  to  state:

 (a)  ‘whether  the  Union  Government
 have  entered  imto  @  contract  with  the
 Ford  Aerospace  and  ‘Communication
 Corporation  of  the  United  States  for
 the  supply  of  ‘satellites  and  allied
 equipment  for  the  Indian  ‘National
 Satellite  system;  and

 (b)  if  so,  the  detafls  thereof?

 THE  PRIME  MINISTER  (HRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  On  July  21,  1978,  the  Depart- ment  of  Space-has  awarded  2  firm fixed  price  contract  for  the:two  INSAT-
 I  flight  spacecraft  ang  allied  equip- Ment  and  services  to  the  Bord  Aero-
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 space  ang  Communications  Corporation of  the  U.S.A.  The  INSAT-I  spacecraft, first  of  which  ig  to  be  ‘buppited  28
 months  from  July  za,  1978,  and  the
 second  51  months  from  that  date  are
 multi-purpose  geo-stationary  —_  orbit
 spacecraft  for  providing  operational
 telecommunications,  mateorology  and
 television  services  in  the  country.
 The  contract  also  covers  supply  of
 satellite  control  equipment  for  the
 Master  Control  Facility  being  estab-
 lisheg  in  India,  certain  launch  support
 services  such  as  orbit  raising  and  de-
 ployment  of  the  spacecraft  in  final
 orbit  and  initial  manning  of  the  Master
 Control  Facility  for  i80  days  follow-
 ing  the  launch  of  the  first  spacecraft
 during  which  the  Master  Control  Faci-
 lity  operation  is  to  be  gradually  passed
 On  to  the  Department  of  ह...  person-
 nel.  The  fixed  fire  delivery  price  of
 the  Contract  is  US  $  60.496  rmfilion,
 Le.,  about  Rs.  50:44  craves  in  terms  of
 the  prevailing  rate  of  exchange.  In
 addition,  under  the  Contract,  ithe  ‘Con-
 tractor  may  ‘become  enttiled  to  earn
 additional  amounts  upto  US  $  68.mi!-
 lion,  fe.,  about  Rs.  7.8  crores,  depend-
 ing  on  the  actwal  pevformance  of  ‘the
 two  spacecraft  in  geo-stattonery  orbit
 during  their  respective  7  year  deaign
 lives,

 Electrification  of  Villages  in
 ‘Moghalaga

 4945.  SHRI  P.  A.  SANGMA:  Will
 the  Minister  of  ENERGY  be  pleased  to
 state:

 (a)  total  number  of  villages  0९०४०
 fled  in  Meghalaya  (district-wise)  so
 far:  ang

 (b)  total  amount  sanctioned  for  rural
 electrification  during  this  friancial
 year?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a).  Out  of

 a  total  of  4,383  viflages  In  Meghalaya
 425  were  electrified  az  on  Slat  suly
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 .9f8:  Divteichwise  detailé  are  as  fol-

 Fest  Khasi  Hills  a  न  376
 West  Khasi  Hills.  .  50
 Est  Garo  Hill,  4०
 ‘West  Garo  Hill  .  .  43

 Jaintia  Hills  2.  we  6

 425

 (by.  «~The  Annual  Plan  for  1978-79
 provides  for  an  allocation  of  Rs.  3.06
 crores  for  rural  electrfication  in  Megha-
 laya.  Details  are  ag  follows:—

 Rs.  crores

 REC  Normal  Programme  .  292

 EHT  Transmission  Line.  0°75

 MNP  tog

 Tora.  3°06,

 4946.  भरी  सुरख  झा  सुमग ः.  क्या
 खद्य  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  प्रौोगिक  गृहों  द्वारा  ग्रामीण
 क्षेत्रों  में  उद्योगों  की  स्थापना  के  प्रस्ताव  को
 किस  सीमा  तक  क्रियान्वित  किया  गया  है
 झयवा  क्रियान्वित  किया  जायेगा  जैसे  कि
 भारत  सरकार  द्वारा  घोषित  प्रौद्योगिक  नीति
 में  परिकल्पना  की  गई  है  ;

 (ख)  कौन-कौन  से  भ्रौद्योगिक  गृह
 ग्रामीण  उचौगों  की  स्थापना  के  लिये  भ्रव  तक
 श्ागि  जाये  हैं  शौर  उन्होंने  इस  प्रयोजन  के
 लिये  कित-किल  स्थानों  का  चयम  किया  है;
 श्र.

 (मं)  कया  बिहार  के  भ्रामीण  क्षेत्रों  में
 भो  भौप्रोशिक  ब्सार  का  ऐसा  कोई  कार्यक्रम
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 क्  स्वित  कबा  जायेशा  और  जदि  हां,  पे
 तत्संबंधी  ब्यौरा  क्या  है  ?

 उद्योग  संत्रालय  में  राज्य  मंत्री  (श्रीमती
 झाभा  आाइति)  (क)  से  (ग):  भौधोंगक
 लाइसेंसों  की  स्वीकृति  के  लिए  झ्ौद्योगिक
 चरानों  से  प्राप्त  प्रस्तानों  पर  जिनमें  ग्रामीण
 क्षेत्रों  भें  स्थापित  किये  जाने  वाले  उच्चोग  भी
 शामिल  हैं,  23  दिसम्बर,  977,  को  संसद
 के  सामने  प्रस्तुत  किये  गए  श्रौद्योगिक  नींति
 सम्बन्धी  विवरण  के  धनुसार  बिदार  किया
 जाता  है।  भ्रौद्योगिक  नीति  सम्बन्धी  विवरण
 में  यह  स्पष्ट  किया  गया है  कि  i972  की
 जनगणना  के  प्रनुसार  5  लाख  से  भ्रधिक
 जनसंख्या  भाले  शहरी  क्षेत्रों  तथा  दस  लाख
 से  अधिक  की  जनसंख्या  वाले  विभिन्न  महा-
 नगरों  की  सीमा  भें  नये  भ्रौद्योगिक  एककों
 को  शौर  भ्रधिक  लाइसेंस  जारी  नहीं  किये
 जायेंगे  ।  इस  मिर्णथ  को  प्रभाव  भें  लाने  के
 लिए  दिनांक  26  झप्रैल,  977  को  एक
 झपेक्षित  प्रधियूचना  भी  जारी  कर  दी  गई
 है  1  फरवरी,  973  के  नीति  सम्बन्धी  विवरण
 में  उल्लिखित  एकाधिकार  प्रतिबन्धात्मक
 व्यापार  व्यवहार  के  भ्न्तर्गत  ग्राने  वाले  उप-
 क्रमों  पर  लगाए  गए,  प्रतिबन्ध  लागू  रहेंगे
 तथा  उन्हें  उद्योग  (विकास  तथा  विनियमन)
 झ्रधिनियम  के  लाइसेंस/करण  उपबन्धों  से
 कोई  छूट  नहीं  दी  जाएगी  ।

 सभी  भ्ौद्योगिक  लाइसेंसों  संबंधी  ब्यौरे
 जिनमें  उपक्तमों  का  नाम,  उत्पादन  की  वस्तु,
 क्षमता,  स्थापना-स्थल  झादि  होते  हैं,  ''वीकली-

 बुलेटिन  श्राफ  इण्डस्ट्रियल  लाइसेंसेज,  इम्पोर्ट
 लाइसेंसेज  एण्ड  एक्सपोर्ट”/  “इण्डियन  ट्रेड
 जनरल्स”  तथा  मन्थली  लिस्ट  भ्राफ  "लैट्स
 प्राफ  इन्टैट  एण्ड  इण्डस्ट्रियल  लाइसेंसेंज”  पें
 प्रकाशित  किए  जाते  हैं  ।  इन  प्रकाशनों  की
 प्रतिषां  संसद  के  पुस्तकालय  में  उपलब्ध  हैं  ।

 बिहार  राज्य  के  उपत्षमों  को  977
 तथा  i976  (जनवरी-जन)  में  दिये.  गये
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 ऋद्ोगिक  शाइतेंतों  तथा  झाशव-पत्मों  की
 संदया  नीचे  दी  गई  है  —

 at  झोसोगिक.  आशयनयत्ों
 लाइसेंसो ंकी  की  संख्या

 संख्या

 977  6  2

 978(i#-
 यरी-जूग)  7  4

 AUGUST  |  30,  978  aogst

 हथकरधा  कपड़े  को  खरीद

 4947.  शनी  गोविम्धराम  मिरी  :

 शी  लक्मी  मारायण  पांडेय  :

 श्री  छवबिराम  श्र्यमम  :

 श्  कचरूलाल  हेनराज  जेन  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रखित  भारतीय  हथकरषा  वस्त्र
 विपणन  सहकारी  समिति  तथा  दस्तकारी
 और  हथकरवा  निर्यात  निगम  द्वारा  गत  तीन
 वर्षों  के  दोरान,  राज्यवार  खरादे  गये  हथ-
 करवा  फाड़े  का  ब्योरा  क्या  है  ;

 (@)  क्‍या  उन  राज्यों  के  प्रतिनिधियों
 ने  केन्द्रीय  सरकार  तथा  उन  संगठनों  को
 कोई  ग्रभ्यावेदन  दिये  हैं  जहां  सें  इत  संगठनों
 द्वारा  पर्याप्त  मात्रा  में  खरीद  नहीं  की  गई  थी;

 (ग)  उक्त  राज्यों  से  धिक  खरीद
 के  लिये  संगठन  क्या  कार्यवाही  कर  रहे  हैं  ;

 (ध)  क्या  इन  संगठनों  ने  उक्त  राज्य
 सरकारों  भ्रथवा  राज्यों  के  हंधकरथा  निदेशकों
 के  साथ  कोई  वार्ता  आरम्भ  की  है  ;  भौर

 (8)  क्या  राज  सहायता  की  राशि
 बढ़ाये  बिता  हयकरना  जतता  कपड़ा  योजना
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 के  प्रन्तर्गठ  उत्पादत  बढ़ाता संचव  यहीं  है,  aft
 हां,  तो  क्या  केन्द्रीय  सरकार  राज्यों  को-  और
 अधिक  राज  सहायता  देने  के  लिये  सहमत  हो
 गई  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (भोमती
 झामा  साइतिं)  :  (क)  विगत  तीन  बचों  में
 अखिल  भारतीय  'हथकरणा  बस्त  विपणन
 सहकारी  समित  (भाल  इण्डिया  हैन्हलूम
 फेब्रिक्स  मार्केटिंग  को-झापरेटिव  सोसाइटी)
 तथा  हस्तकोशल  तथा  हंथकरथा  निर्यात

 .निगम  (हैण्डीकाफ्ट्स  एण्ड  हैन्डलूम  एक्ट, पोट
 कारपोरेशन)  .  द्वारा  हथकरणे  के  खरीदे  गधे
 कपड़े  का  परिम,ण  बताने  वाला  एक  विवरण
 संलग्न  है  1

 (ख)  विकास  आयुक्त  (हथकरथा)  के
 कार्यालय  में,  हुई  झनेक  बैठकों  में  राज्य  के
 सरकारी  ग्रधिकारियों  द्वारा  उनके  राज्य  से
 इन  संगठनों  द्वारा  अधिकाधिक  खरंदारी
 करने  की  प्रावश्यकता  पर  बल  दिया  गया  है  1

 (ग)  और  (घ).  जिन  राज्यों  में  कम
 खरीदारी  की  गई  है  !  उनसे  हैंडीक्राफ्टस
 एण्ड  हैंडलूम  एक्सपाट  कारपोरेशन  द्वारा
 खरीदारी  किये  -जाने  का  विचार  है  बशत
 कि  वे  निर्यात  करने  योग्य  उपयुक्त  म,ल  प्रतियोगी
 मूल्य  पर  बनाये  प्रतियोगी  मूल्य  पर  निर्यात्‌
 करने  य.म्य  कपड़ा  शुनने  आर  उसका  बिक/स
 करने  हेतु  राज्य  निदेशकों  तथा  विभिन्न
 राज्य  परियोजनाओं  से  सम्पर्क  भी  रखा
 जा  रहा  है।

 छड़ी  योजनावधि  से  सहकारी  क्षेत्र  में
 किये  जाने  वाले  प्रध्चिक  उत्यादन  के  अलुरूप
 ही  कपड़ा  समितियों  द्वारा  सहकारी  क्षेत्र  से
 अधिक  खरीददारी  किये  जाने  हेतु  कदम
 उठाये  जा  रहे  हैं  7  विपणन के  क्षेत्र  से  यह
 भारी  जिम्मेदारी  उठाने  हेतु  समिति  की
 पुनंरचना  करने  के  भभ्युपाय  सुझाने  के  लिए
 सरकार  द्वारा  एक  समिति  की.  नियुक्त  की
 गई  है  ।  भाशा  है  कि  बह  सरकार  को
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 शीघ्र  ही  प्रती  रिपोर्ट  पेश:  कर  देगी  r
 संचिति  की  रिपोर्ट  मिनी  ही  श्रनुतर्ती  कार्यवाही
 प्रारम्भ  कर  दी  जायेगी  ।

 (६31  जनता  कपड़े  के  फुडकर  मूल्य
 तवा  मिलों  द्वारा  इसी  किस्म  के  बनाये
 गत्रे  कन्ट्रोल  के  करड़े  के  मूल्य  केभ्त्तर  के  आधार

 दी  जाती  है.  ।  मार्च,  i979  तक  जनता
 कपड़े  के  उत्पादन  को  बढ़ाकर  2000  लाख
 मीटर  प्रतिवर्ष  करने  का  विचार  है।  9
 अगस्त,  1978  को  राज्य  सरकार  के  भ्रधि-
 कारियों  के  साथ  हुई  एक  बैठक  के  अनुसार
 जनता  क्लाथ  उत्पादन  में  दी  जाने  वाली

 पर  हबकरषे के  जतता  क्माथ  पर  राजसहायता
 विधरण

 झखिल  सारतोय  हचकरथा  चह्त्र  विपणन  सहकारी  समिति  लि«.

 975—76,  1976-77,  तथा  1977-78  की अवधि  में  देश के  अन्दर  बिक्री  डिपो  के  लिये
 खरीदे  ग।  कपड़े  का  मूल्य  दर्शाने  वाला  विवरण  ।

 राजपहायता  समीक्षाधीन  है  ।

 राज्य  1975-76(%o)  1976-77(%o)  1977-78  (३०)

 आंध्र  प्रदेश  .  20,56,  064  28,06,154  (28,15,557

 इासाम  5,499  6,092  7,769

 ब्रिहार  .  4,75,470  9,58,180  12,  20,234

 गजरात  .  .  5,67,943  9,  (24,762  8,38,604

 दिल्ली  41,07,344  34,14,556  ” 30,60,635

 हरियाणा.  वि  (35,49,  625  44,03,063  48,15, 236

 जम्मू  व  काश्मीर  :  11,37,391  13,46,003  12,09,039

 क्वेरल  :  मर  14,93,094  11,36,318  13,70, 223,

 कर्नाटक  ;  (47,41,300  43,14,024  49,  00,415,

 मणिपुर  हि  ‘  1,38, 086  1,36,297  81,750

 मध्य  हे  ढ  4,  10,  630  2,09,950  2,  77,  502

 महाराष्ट्र  .  .  नि  20,  38,  207  24,  05,  576  29,19,496

 उड़ीसा  .  नि  द  5,89,  286  4,  26,900  3,97,504

 पं  जाब  .  .  25,631  38,38,  560  44,828

 तमिलनाडु...  .  1,75,61,817  1,34,91,575  "1,34,57,589

 उत्तर  प्रदेश  .  न  72,85,818  80, 27,832  1,00, 30,235
 To  बंगाल  ७  -  .  (21,59,786  24,00,441  26,07,418

 पांडिचेरी  ;  न  न  i6,362

 राजस्थान  न  न  _  14,214

 योग  y83,92,07]  4,64, 46,283,  5,00,93,611
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 सारतोन  दरस्तकारी  तथा  हथयकरणा  भिर्धात  निगल  fro

 विगत  तीन  वर्षों  में  खरीदे  गये  हथकरणा  के  कपड़े  का  राज्यवार  ब्यौरा

 राज्य  1975-76  1976-77  1977-78

 झांध  प्रेश  .  .  «.  38,08,072  48,  16,951  4,06,610

 बिहार  है  है  312-787  2,20,  005  91,362

 दिल्ली  न  ड़  ह  12,14,329,  10,69, 162  34,93,195

 बुजरात  54,381  8,778  70,637

 हरियाणा  है  गा  हे  184,368  18,122,711  5,47,535

 जम्मू  व  काश्मीर  7,90,701  2,48,  690  2,27,814

 कर्नाटक  .  .  4,833,146  24,25,333  28,  42,799

 केरल  वि  93,20,198  1,04,67,179  1,23,95,968

 महाराष्ट्र  .  52,37,750  44,35,  000  74,66,  265
 मध्य प्रदेश...  वि  ‘41,061  30,072  71,67,261

 उड़ीसा  ‘  कुछ  नहीं  कुछ  नहीं  1,28,425

 पंजाब  ‘  *  :  4,  28,  397  ‘19,29,783  24,16,750
 पॉडिचेरी  :  654  कुछ  नहीं  कूछ  नहीं
 राजस्थान  .,  है  डर  1,39, 082  ‘4,62,  966  2,  26,  29

 तमिलनाड  1,46,21,669  1,73,51,924  1,95,13,131

 उत्तर  प्रेश  3,02,769  3,28,030  99,388

 बेस्ट  बंगाल  .  861,811  2,38,030  1,39,520

 योग  द  3, 78,27,306  4,72, 21,397  5,72,62,877

 लादी  तथा  प्रामोद्योग  में  सम्मिलित  किये  (छ)  यदि  हां,  तो  इन  उद्योगों  के  नाम
 जाने  वाले  उद्योग  क्‍या  हैं  ;  भौर

 4948.  भरी  एस०  एल०  शोमानी  :
 (ग)  क्या  खादी  तथा  प्रामोद्योग  भ्रयोग :उच्चोग  मंत्री  यह  बताने  की  क्षपा  करेंगे

 चय  जब
 ४४०७४

 का  के  पास,  छठी  पंचवर्षीय  योजना  के  दौरान

 (क)  ऐसे  उद्योगों
 लगाये  जाने  वाले  नये  उद्योगों  के  बारे में  विकास

 क)  क्या  सरकार  ने  ऐसे  उ

 क्
 कार्य  क्रमों  को  विशेष  रूप  से  आरम्भ  ब-रने  +

 की  विस्तृत  सूची  पर  स्वीक्षति  दे  दी  है
 पांचवीं  पंचवर्षीय  योजना  में  खादी  तथा  लिये  अपेलित  तकनीकी  जानकारी

 तथा

 ग्रामोधोगों  में  सम्मिलित  किया  जाना  था;  कर्मचारी  हैं  ?



 7  Written  Answers  BHADRA  8,  900  (SAKA)

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भोम।ति
 झामा  माहत्ति)  :  (क)  से  गढ,  खादी  एवं
 ्ामीण  उद्योग  श्रायोग  अधिनियम,  1956

 (1956  क,  6)  की  प्रनुसूची  में  जिसमें

 खादी  और  22  प्रामीण  उद्योग  शामिल  हैं

 जनवरी,  978  में  “लोक  वस्त्र  कपड़े  का

 उत्तादव  जैवी  एक  नई,  मदर  के  समावेश  के

 अनिरिका  कोई  तथा  उद्याग  पांचवीं  अथवा

 ह...  पंच्र्षीय  योजनः  H  खादी  एवं  ग्रामीण

 उबो  आदयाग  के  क्षेत्राधीत  नहीं  लाथा  गया

 है  1

 ¥armarking  of  Funds  for  Tribal  Sub-
 Plans  by  Central  Ministries

 4949.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  OME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  his  Ministry  intimated
 the  policy  decision  to  all  the  Ministries
 at  Centre  to  earmark  funds  for  tribal
 ‘sub-plan  areas;

 (b)  if  so,  the  Ministries  which  have
 so  far  earmarked  funds  for  these  areas
 for  the  year  ‘1978-79  and  rest  of  the
 Plan  period;

 (c)  if  not,  the  reasons  thereof;  and

 (a)  the  Ministries  which  have  so  far
 studied  and  identified  the  development-
 al  problems  of  tribal  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir.

 (9)  to  (a).  The  exercise  is  being
 done  by  the  concerned  Ministries  as  a
 Part  of  formulation  of  medium-term
 Plan  1978—83,
 2588  LS—4
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 Programmes  in  Regional  Radio  Stations
 Yregarding  Activities  of  Legislatures

 4950.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleas-
 eq  to  state:

 (a)  whether  it  is  a  fact  that  as  a
 result  of  inadequate  publicity  in  the
 newspapers  about  the  activities  of  the
 electeg  legislators  about  the  work  they
 are  raising  the  issues  in  the  Legislature
 bodies  for  the  welfare  of  their  consti«
 tuents,  the  need  is  being  felt  that  some
 via  media  be  provided  to  legislators  so
 ‘that  they  can  apprise  their  consti-
 tuents  about  these  issues;

 (b)  if  so,  whether  Governinent  have
 a  proposal  to  include  a  regular  pro-
 gramme  in  Regional  Radio  Stations
 and  invite  concerned  legislators  to
 apprise  their  constituenis  through
 radios;  ang

 (c)  if  not,  his  own  reaction  in  this
 regard?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (c).  Regional
 news  bulletins  include  matters  raised
 by  legislators  in  various  legislative
 bodies,  depending  on  the  newsworthi-
 ness  of  the  items.  These  bulletins
 mention  the  names  of  the  legislators
 also  to  the  extent  possible.

 (b).  No,  Sir.

 Representation  from  Dismissed  Service
 Men’s  Association,  Kerala

 4951.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  DEFENCE  be

 ‘pleaseg  to  state:

 (a)  whether  the  Ministry  have  receiv.~
 @d  a  representation  from  the  ‘Dismis-
 sed  Service  Men’s  Association’,  Kerala
 State  Committee,  Chala,  Cannanore
 regarding  the  problem  of  thousand  of
 employees  whose  services  were  termi-
 nated  after  police  verification;



 99  Written  2

 (b)  if  50,  the  details  thereof;

 (०)  whether  it  is  a  fact  that  few  of
 these  victims  on  police  verifications  are
 people  whose  services  were  terminated
 during  emergency;  and

 (d)  in  view  of  this  what  action  Gov-
 ernment  have  taken  for  these  people?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  We
 have  received  two  representations  from
 the  Association  one  dated  21-92-1977
 addresseq  to  the  Unicn  Minister  of
 Industries,  in  January,  1978,  and  the
 other  dated  28-7-1978  addressed  tg  the
 Defence  Minister,  in  August  ‘1978,

 (b)  In  the  first,  the  Association  had
 _demanded  the  abolition  of  what  it  calls
 “political  police  verification”  by  the
 Centre  and  the  States,  and  the  re-
 instatement  of  persons  dismissed  on
 account  of  such  verification  duriag  the
 period  960—977.

 In  the  second  representation,  the
 Association  has  sought  the  :2-instate-
 ment  of  15  Army  personnel  ‘disntissed’
 during  the  Emergency.

 (c)  and  (d).  The  services  of  some  of
 the  recruits  were  terminated  as  per
 normal  rules.  No  victimization  due  to
 the  Emergency,  or  otherwise,  appears
 to  be  involved  in  any  of  these  cases.
 Nevertheless.  a  review  of  all  such  cases
 is  in  progress.

 Licence  to  Big  and  Small  Entrepre-
 neurs  for  setting  up  of  Industries  in

 Backward  Areas

 4952.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  what  is  the  number  of  licences
 granted  to  big  business  and  small  en-
 trepreneurs  to  set  up  industries  in  the
 backward  areas  in  the  country:

 (b)  the  number  of  industries  set  up
 988  a  result  thereof;  and
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 (c)  what  is  potential  of  employment
 created  for  the  people  of  the  areas
 concerned?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  85  Indust-
 tial  Licences  were  issued  during  the
 calendar  year  ३977  and  January-June,
 978  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  ‘1951  for
 selting  up  of  new  undertakings  in  the
 backward  areas  of  the  country.  Of
 these,  2  industrial]  licences;  were  issued
 to  undertakings  registered’  under  the
 MRTP  Act,  ‘1969.

 (b)  An  Industrial  licence  is  issued
 with  an  initial  validity  period  of  2
 years,  which  can  be  extended  for  an-
 other  period  of  2  years  on  the  Lasis  of
 adequate  justifieation.  It  gerecally
 takes  about  3  to  4  years  for  an  indust-
 rial  licence  to  fructify.  It  is,  there-
 fore,  not  possible  to  indicate  at  this
 stage  the  number  of  industries  set  up
 as  a  result  of  industrial  licences  issued
 during  the  period  from  !-!-i977  to
 30-6-1978.,

 (c)  Information  in  regard  to  employ-
 ment  potential  of  the  schemes  for
 which  industrial  licences’  Rave  heen
 issued  during  the  above  mentioned
 period  is  not  readily  available.

 दो  ०परव्तियों  को  गिरफ्तारी

 4952.  फादर  एम्थली  श्रम्‌  :  क्‍या
 नौबहन  शौर  घरिवरम  मंत्री  यह  बताने
 की  कृपा  करेंगे  किः

 (क)  क्या  मद्रास  की  एक  सौवहन  कंपनी
 के  साथ  89,000  रुपये  का  घोटाला  करने  के
 झ्रारोप  पर  दो  व्यक्तियों  को  गिरफ्तार  किया
 गया  है  भ्रौर  उनमें  से  एक  उस  कम्पनी  का
 निदेशक  हैं;  भौर

 (छल)  यदि  हां,  तो  इस  बात  को

 सुनिश्चित  करने  के  लिये  क्‍या  प्रबंध  किये
 जायेंगे  कि  भविष्य  में  इस  प्रकार  की  घटनायें
 ने  हों  धौर  यदि  नहीं,  तो  उसके  यो  कारण

 हैं?

 300



 Jol.  Written  Answers  BHADRA  8,  1900  (SAKA)

 @rage  ate  बरिषहन  अंत्रालध.  में
 जचारी  च्कस्य  जंत्री  ो  चांद  राज)  :

 (क)  एसी  कोई  सूचना  उपलब्ध  नहीं  है  '

 (ख)  प्रश्न  नहीं  उठता  ।

 Appointment  from  Open  Selection
 Quota  in  H.A.L.,  Bangalore

 4954.  SHRI  TULSIDAS  DASAPPA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  in  HAL  Bangalore,  ins-
 tructions  were  issued  for  reserving  25
 per  cent  of  the  open  selection  quota
 for  appointment  to  ‘trade  III  exclu-
 sively  for  the  ex-management  trainees
 and  similar  reservations  for  ex-design
 trainees  in  addition  to  the  reservation
 of  the  percentage  posts  to  the  Schedul-
 ed  Castes  and  Scheduled  Tribes  ard
 Backward  Classes,

 (b>)  whether  Government  are  aware
 that  such  reservation  for  ex-design
 trainees  ang  ex-management  trainees,
 by  depriving  the  opportunities  to  others
 working  in  the  same  grade  viz.,  Grade-
 I,  and  doing  similar  or  some  nature
 of  work  is  violative  of  Art.  6  of  the
 Constitution  of  India;  and

 (९)  if  so,  what  Government  propose
 to  do  jo  rectify  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  Such  reservations  do  not  violate
 Article  6  of  the  Constitution.

 (९)  Does  not  arise.

 Broadcasting  of  Regular  Rural  Pro-
 grammes  over  A.LR.  Stations  in

 Arunachal

 4985.  SHRI  BAKIN  PERTIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  no  station  in  Arunachal
 Pradesh  is  broadcasting  regular  rural
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 programmes,  farm  ami  home  pro-
 grammes  or  intensive  agriculture
 programme  and  such  important  pro-
 grammes  like  radio  lessens  in  agricul-
 ture  etc.;

 (b)  Government's  plans  us  to  give
 proper  education  in  greatly  neglected
 and  underdeveloped  people  of  Aruna-
 chal  Tribes  in  this  regard;

 (c)  is  there  any  plan  to  start  morn-
 ing  and  afterncon  programmes  from
 the  present  radio  statiens  in  Aruna-
 chal;

 (d)  if  so,  from  what  date  the  Gov-
 ernment  will  start  these  programmes;
 and

 (e)  if  not,  what  is  the  volicy  of  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  The  three  Radio
 Stations  of  Arunachal  Pradesh  ie.
 Passighat,  Tezu  and  Tawang,  are  serv-
 ing  a  useful  educational  purpose
 through  their  informative  and  cultu-
 ral  programmes  of  local  and  rural
 bias,  in  conjunction  with  the  broad-
 casts  from  the  Dibrugarh  All  India
 Radio  Station  in  a  targe  number  of
 tribal  languages/dialects  for  the
 Arunachal  Pradesh.  However,  the
 three  Stations  of  Arunachal  Pradesh
 do  not  have  any  specialised  programme
 Unit.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 (e)  It  is  proposed  to  set  up  a  full-
 fledged  radio  station  at  Itanagar  during
 the  6th  Plan  period.  This  will  provide
 a  more  sustained  and  improved  service
 to  the  people  of  Arunachal  Pradesh.

 Cases  of  Traffic  Offences  Pending  in
 Dethi  Courts

 4956.  SHRI  s.  G.  MURUGATYAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  stale:

 (a)  whether  a  number  of  cases  of
 traffic  offences  are  pending  in  the
 Delhi  Courts  for  a  long  ‘ime,
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 (b)  if  80,  the  details  and  reasons
 therefor;  and

 (c)  the  steps  being  taken  to  dispose
 of  these  cases  immediately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 to  (c).  There  is  a  backlog  of  cases
 because  the  rate  of  institution  of  chal-
 lans  is  higher  than  the  rate  of  disposal
 of  cases.  Efforts  ere  being  made  to
 set  up  more  courts  to  clear  the  arrears.
 Some  of  the  other  reasons  for  delay  in
 disposal  are  incorrect  address  of  the
 accused,  subsequent  change  in  address,
 and  change  in  ownership  of  vehicles.

 महात्मा  गाँधी  को  हत्या  के  संबंध  में  श्री
 केतकर  के  विद्ध  जांख

 4957.  भी  केशवरात्र  घोंडगे  :  या
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 ह;  :

 (क)  महात्मा  गांधी  की  हत्या  के
 संबंध  में  श्री  केतकर  के  विरुद्ध  जांच  भरारम्भ
 करने  के  क्‍या  कारण  हैं  ;  भ्रौर

 (ख)  जांच  कार्य  को  छोड़  देने  के  क्या
 कारण  हैं  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक
 लाल  सष्ड न)  :  (क)  महात्मां  गांधी  की  हत्या
 के  पड़यन्त्र  के  बारे  में  जांच  श्.योग  जिसके
 अध्यक्ष  श्री  जस्टिस  जें०  एल०  कपूर  थे
 के  निष्कर्ष  भारत  सरकार  द्वारा  राज्य
 सरकार  को  भेज  दिए  गए  थे।  श्रायोग
 इस  परिणाम  पर  पहुंचा  था  कि  श्री  सी०  बी०
 केतकर  महात्म  गांधी  के  जीवन  के  खतरे  की
 झ्राशंका  के  बारे  में  निश्चित  सूचना  देने  में
 असफल  रहे  थे  ।  इन  गलतियों  के  कारण
 उन्होंने  भारतीय  दण्ड  संहिता  की  धारा
 76  &  अन्तगेत  एक  प्रथम  दृष्टया  श्रपराध

 किया  था।  इसलिए  राज्य  सरकार  ने  5
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 दिसम्बर,  970  को  श्री  केतकर  पर  मुकदमा
 चलाने  का  निर्णम  किया  ।  परन्तु  6  मई,
 i976  को  उन्हें  जुडिशल  मेजिस्ट्रेट  द्वारा

 मुक्त  कर  दिया  गया  था  ।

 (ख)  मुक्त  किये  जाने  के  विरुद्ध  बम्बई
 उच्च  न्यायालय  में  8  सितम्बर,  976  को
 एक  भपील  दायर  की  गई  थी  जांच  न्याय  लय
 द्वारा  मुक्त  किये  जाने  के  तथ्य,  श्री  केतकर
 की  आयु  के  साथ-साथ  उनकी  शारीरिक
 दुबलता  पर  विचार  करने  के  पश्चात्‌  राज्य
 सरकार  ने  उच्च  न्याय,लय  में  भ्रपील  करने  पर
 जोर  न  देने  का  निर्णय  किया  था  ny

 Shifting  of  Salt  Commission’s  Office
 from  Jaipur  to  Gujarat

 4958.  SHRI  F.  9.  GAEKWAD:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  of  Gujarat
 have  made  a  proposal  to  Central
 Government  to  shift  the  office  of  Salt
 Commissioner  to  Gujarat  from
 Jaipur;

 (b)  whether  State  Government  have
 also  made  a  proposal  to  estabiish  a
 separate  Salt  Cess  Board  to  ensure
 proper  utilisation  of  salt  cess  collec-
 tion;  and

 (c)  if  so,  Government's  reaction  to
 these  two  proposals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT]  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  These  matters  are  covered,
 inter  alia,  by  the  terms  of  reference  of
 the  Salt  Enquiry  Committee  which  is
 being  set  up  to  undertake  a  com-
 prehensive  review  of  the  Salt  Industry.
 The  Central  Government  would  take
 decisions  ir.  these  matters  after  con-
 sidering  the  report  of  the  proposed
 Committee.
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 स्टेफल  धागे  के  मूल्यों  में  बृद्धि  का  भागलपुर
 में  बुनकरों  पर  प्रभाव

 4959.  श्री  युवराज  :  क्या  उद्योग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  राज्य  के  भागलपुर
 में  दो  लाख  बुतकरों  की  दशा  “स्टेपल”
 घागें  के  मूल्यों  में  भारी  बुद्धि  भ्रोर  रंगने  वाले
 पदार्थों  की  अनुपलब्धता  के  कारण  दिन-
 प्रति-दिन  बहुत  शोचनीय  होती  जा  रही  है
 भौर  यदि  हां,  तो  “स्टेपल'धध  गे  के  मूल्य  बढ़ाने
 के  लिये  उत्तरदायी  व्यक्तियों  के  विरुद्ध  कब
 तक  कड़ी  कार्यवाही  की  जायेगी  शौर  वह
 कार्यवाही  किस  प्रकार  की  होगी;  शर

 (ख)  बुनकरों  को  उचित  मूल्यों  पर
 “स्टेपल”  धागे  की  सप्लाई  के  लिये  क्‍या
 व्यवस्था  की  जायेगी  तथा  यह  व्यवस्था  कब
 की  जायेगी  शौर  यदि  नहीं,  तो  उसके  क्‍या
 कारण  हैं  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (श्रीमती
 शध्राभा  माइति)  :  (क)  श्र  (ख).  सूचना
 इकट्ठी  की  जा  रही  है  भौर  सभा  पटल
 पर  रख  दी  ज यगी  ?

 Closure  in  Aluminium  Utensils
 Industry

 4960.  SHRI  AHMED  M.  PATEL:
 Wil  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Small
 Scale  Industries  manufacturing  alu-
 minium  utensils  in  the  country  parti-
 cularly  in  Gujarat  State  are  facing closure  due  to  shortage  of  material;

 (b)  the  steps  taken  by  Government
 for  the  safeguard  of  these  industries;

 (९)  whether  the  small  scale  indus-
 trial  units  have  represented  in  this
 regard;  and

 (d)  if  so,  steps  Government  have
 taken  in  this:  regard?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Govern-
 ment  are  fully  aware  of  the  difficulties
 being  faced  by  small  scale  units  all
 over  the  country  in  getting  sufficient
 quantities  of  aluminium  required  for
 utensils  due  to  shortage  of  indigenous
 production,

 (b)  The  shortfall  is  being  met
 through  imports.

 (c)  Government  have  _  received  re-
 presentations  from  the  small  scale
 units  about  shortage  of  aluminium.

 (d)  Arrangements  have  been  made
 to  distribute  the  imported  material
 to  meet  the  shortage.

 Import  of  Plant  and  Equipment  by
 B.ELE.L.

 496l.  SHRI  S.  S.  DAS:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  8B.H.E.L.  propose  to
 have  massive  imports  of  plant  and
 equipment  for  power  programme  of
 the  country;  if  so,  details  of  the  same;
 and

 (b)  the  recommendations  of  the
 BHEL,  to  achieve  the  Sixth  Five  Year
 Plan  power  target  of  8000  Mw?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No,  Sir.

 (b)  The  power  programme  of  (18,500,
 MW  for  the  Sixth  Plan  has  been
 analysed  in  detail  by  BHEL  and  steps
 to  increase  the  capacity  of  the  manu-
 facturing  plants  have  been  taken.
 Investment  proposals  to  augment  the
 capacity  of  the  boiler  plant  and  tur-
 bine  plants  have  been  made.  Keeping
 in  view  the  present  capacity,  the  time
 frame  of  build-up  of  additional  capa-
 city  and  the  delivery  requirements,
 selective  import  of  critical  components
 will  be  made.  BHEL  have  built  up  the
 project  engineering  and  project
 management  expertise  and  are
 strengthening  their  organisation  so
 that  the  power  targets  can  be  met.
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 Sale  of  Cement  in  Small  Packets

 4962.  SHRI  NATVARLAL  8.  PAR.
 MAR:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  the  cement  is  sold  in
 bags  and  permits  are  issued  to  con-
 sumers  by  the  Civil  Supply  Depart-
 ments  in  Delhi  and  various  parts  of
 the  country  only  for  bags;

 (b)  what  steps  are  being  followed
 for  making  available  cement  in  retail
 i.e.  one  kg.  to  two  kg.  or  5  kg.  to
 ordinary  needy  and  poor  consumers  at
 reasonable  price;

 (c)  whether  it  is  a  fact  that  those
 who  need  cement  for  filling  the  holes
 or  plastering  the  patches  in  walls  or
 fer  putting  electric  wires  or  water
 pipes  have  no  arrangement  for  buying
 small  bit  of  cement  and  they  have  to
 purchase  it  a‘  fantastically  high  price
 from  retailers;

 (d)  whether  Government  propose
 to  advise  the  State  Governments  to
 authorise  licensed  holder  stockists  of
 cement  to  sell  a  fixed  percentage  of
 the  commodity  to  those  who  stand  in
 need  of  small  quantities  of  cement
 urgently;  and

 (e)  the  details  in  this  respect?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OP  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  There  is  no  such  proposal  at
 present.

 (c)  to  (e).  It  is  not  considered
 desirable  to  encourage  sale  of  loose
 cement  in  quantities  of  less  than  a
 bag.

 Land  allottea  to  Schoo!  in  ्,  K.
 Puram,  New  Dethi

 4963.  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 HOME  AFFATRS  be  pleased  to  state:

 (a)  whether  complaints  have  been
 receivet  by  the  Police  and  his  Minis-
 try  regarding  illegal  obstruction,
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 trespass,  theft  and  removal  of  land
 marks  by  Government  servants  and
 their  Welfare  Associations,  on  iand
 Officially  allotted  to  a  School  in
 Sector  III,  R.K.  Puram,  New  Delhi,
 resulting  in  serious  danger  of  breach
 of  peace;  and

 (b)  if  so,  the  action  the  Police  and
 his  Ministry  have  taken  to  ensure
 proper  possession  and  use  of  the  land
 to  the  lawful  allottees  and  the  action
 taken  to  bring  the  wrong-doers  to
 book?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b)  A  complaint  dated  27-
 6-78  from  Secretary,  K.G.  and  Junior
 School  Parents  and  Teachers  Associa-
 tion,  Sector  ITI.  R.  ्,  Puram,  New
 Delhi.  was  received  by  the  R.  हू,
 Puram,  Police  and  this  Ministry.  It
 was  alleged  therein  that  the  residents
 as  well  as  the  office  bearers  of  the
 Residents  Welfare  Association  of
 Sector  III,  R.K.  Puram  were  causing
 obstruction  in  running  the  said  School.
 Enquiries  revealed  that  a  piece  of  land
 in  front  of  quarters  Nos.  609  to  628
 in  Sector  HI,  R.K.  Puram,  was  allotted
 to  K.G,  and  Junior  School  to  be  run  by
 Parents  and  Teachers  Association.
 This  was,  however,  objected  to  by  the
 residents  of  the  area  and  the  office
 bearers  of  the  Residents  Welfare
 Association,  Sector  ITI,  ्,  K.  Puram.
 According  to  the  Delhi  Police  the
 matter  was  amicably  settled  on  the
 intervention  of  the  Member  Metro-
 politan  Council  and  the  Municipal
 Councillor  of  the  area  on  ‘16-7-1978.,

 Quantity  of  Newsprints  aliotted  to
 daily  ‘Samaj’

 4964.  SHRI  PADMACHARAN  SAM-
 ANTSINHERA:  Will  the  Minister
 of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state:

 (a)  whether  in  Orissa,  the  only
 oldest  heavily  circulated  daily  Oriya
 newspaper  (Samaj)  which  goes  to
 every  remote  corner  of  the  State  had
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 mot  been  published  with  full  pages  on
 28th  Juiy  for  short  supply  of  news-
 print  papers;

 (b)  if  so,  total  number  of  circula-
 tion  of  the  daily  Samaj  newspaper
 (Oriya)  and  total  quantify  of  news-
 print  papers  allotted  in  the  year  1977-
 78  and  ‘1978-79;

 (c)  among  the  allotment  when
 actually  the  newsprint  papers  had
 ‘been  received  by  the  newspaper:

 (d)  real  cause  for  not  receiving  the
 allotted  newsprint  papers  in  full
 quantity  in  time;  and

 (e)  action  taken  on  the  representa-
 tion  from  the  Editor  of  paper  to  the
 Minister?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  It  has  come  to  the
 notice  of  Government  that  the  daily
 ‘Oriya  newspaper  ‘Samaj’  was  publish-
 ed  in  four  pages  on  July  28,  1978.

 (b)  and  (c).  The  circulation  of
 Samaj  has  been  shown  in  the  Annual
 Statement  furnished  hy  the  paper  as
 58,688  copies  per  publishing  day  for
 the  year  ‘1977.

 As  regards  the  quantity  of  news-
 print  allotted,  it  is  presumed  that  the
 information  required  is  the  entitle-

 ment  of  newsprint  worked  out.  In
 1977-78,  the  paper’s  entitlement  came
 to  5.l  mts.  of  newsprint.  After  all
 adjustments  for  excess  drawn  and
 short  consumption  and  advances  made
 in  ‘1976-77  and  1977-78,  the  balarice
 entitlement  due  was  256.78  mts.  made
 up  of  5.27  mts.  of  imported  news-
 print  and  205.51  to  be  supplied  by
 NEPA.

 This  quantity  of  5.27  mts.  of  im-
 ported  newsprint  was  released  to  the
 paper  on  July  20,  978  by  STC  from
 their  buffer  stock,  Calcutta.

 The  authorisation  for  Nepa  (indigen-
 ous  newsprint)  for  quantity  of  205.5l
 mts.  of  newsprint  was  issued  by  the
 Office  of  RNI  on  March  2,  ‘1978.  Its
 validity  stands  extended  to  31-8-1978.

 As  for  ‘1978-79,  no  application  has
 yet  been  received  from  the  paper.
 However,’STC  has  allotted  450  mts.  as
 advances  for  ‘1978-79.

 (d)  The  main  reason  is  that  the
 paper  submitted  the  application  for
 aliotment  of  newsprint  for  the  year
 (1977-78,  only  a  month  before  the
 expiry  of  the  licensing  year.

 (e)  No  such  representation  has  been
 received.

 Expenditure  on  Naticna]  Highways
 in  Maharashtra

 4965.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  expenditure  incurred  on
 National  Highways  in  Maharashtra
 during  ‘1977-78  and  outlay  approved
 National  Highway-wise  for  the  current
 year;

 (b)  whether  Government  have
 received  some  -proposals  from  the
 State  Government  407  allotment  of
 more  funds  and  conversion  of  State
 highways  into  National  Highways
 taking  up  major  repairs  etc,  and

 (c)  if  so,  details  thereof  and  decision
 taken?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  During  ‘1977-78,
 Rs.  724.98  lakhs  were  spent  on  deve-
 lopment  of  National  Highways  in
 Maharashtra.  A  provision  of  Rs.  670
 lakhs  has  been  made  for  1978-79  as
 detailed  below  National  Highway-

 (Rs.  in  lakhs)

 N.H.No.  Rs.  Lakhs

 3.  हर  273°  24
 4.  ge  ०4
 6  ror 65
 7.  मु  18°  39
 a.  .  Fi  5°8
 Qo.  20°35
 3  4°49
 Woe  47°54
 50  ाक

 Toran  670-00
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 (b)  and  (९).  No  request  has,  as  yet,
 been  received  from  the  Maharashtra
 Government  for  allotment  of  more
 funds  during  1978-79.  They  have,
 however  proposed  2  routes  for  in-
 clusion  in  the  National  Highway
 system.  Due  to  financial  constraints,
 it  has  not  been  possible  to  accede  to
 this  request.

 CBI  enquiry  into  BHEL  Advertise-
 ments

 4966.  SHRI  SKARIAH  THOMAS:
 Will  the  Minister  of  INDUSTRY  be
 Pieased  to  state:

 (a)  whether  the  CBI  made  any
 enquiry  into  the  allegation  of  issuing
 of  advertisement  through  a  particular
 agency  by  the  BHEL  Chairman,

 (b)  if  so,  what  are  the  findings  of
 the  enquiry;  and

 (c)  the  action  taken  on  the  report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Nos,  Sir.

 (b)  and  (c).  Do  not  arise.

 EX-INA  pergonnel  in  Government
 Employment

 4967.  SHRI  SUSHIL  KUMAR
 DHARA;:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  ex-INA  (Indian
 National  Army)  personnel  who  are  at
 present  employed  in  various  Minis-
 tries/Departments  of  the  Central
 Government,  and

 (b)  the  number  of  above-mentioned
 ex-INA  personnel  who  joined  Central
 Government  service  on  or  before,  25
 December,  95]  and  are  still  in
 service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 Since  appointments  to  various  posts/
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 services  are  made  by  the  different
 Ministries/Departments  controlling  the
 cadre,  the  information  asked  for  in
 part  (a)  and  (b)  of  the  question  is
 not  available  with  us.

 Assistance  to  States  for  modernisa-
 tion  of  Police  Forces

 4968.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  break-up  of
 amount  given  to  each  State/U.T.  for
 modernisation  of  their  Police  Forces
 during  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 A  statement  showing  Central  Finan-
 cia}  assistance  released  to  the  State
 Governments  under  the  Scheme  for
 Modernisation  of  Police  Forces  from
 1975-76.  to  1977-78  is  appended.

 Information  in  respect  of  Union
 Territories  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House
 after  it  is  coilected.

 Statement

 Central’  Financial  Asststance  released  to  the  State
 Governments  under  the  Scheme  for  Modernisation

 of  Police  Forces  from  1975-76  ०  1977-78.

 Ss.  No.  Name  of  State.  Central
 Assistance

 released.
 (Rs.  in  lakhs;

 Te  Andhra  Pradesh  155°08
 2.  Assam  73°00
 3.  Bihar  76"  30
 4  Gujarat,  98-36
 5.  Haryana  ढ़  40°80
 6.  Himachal  Pradesh  @  ठ गठ
 4.  Jaramu  &  Kashmir.  28-98
 8.  Karnataka  a3"  ०5
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 Name  of  State  Central
 Assistance

 released
 (Rs.  in  lakhs)

 ह  Kerala,  59°90
 to.  Madhya  Pradesh  :  106"  40
 ut.  Maharashtra.  146°  00
 2.  Manipur  ’  हे  22°65
 13.  Meghalaya  के  37°26
 i4.  Nagaland  शा  90०
 15  Orissa,  हा  63:00
 16,  Punjab  49'  35
 We  Rajasthan  334°  57
 18,  Sikkim,  a  1800
 ig.  Tamil  Nadu,  166: 54 54
 20.  Tripura.  5  शा  12
 1,  Uttar  Pradesh  75784
 22.  West  Bengal.  .  118"  92

 १४५१  2)  मे  749°  95

 T.V.  facilities  for  Rural  Areas

 4969.  SHRI  ANNASAHEB-  GOT-
 KHINDE:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  573  on
 26-7-1978  regarding  T.V.  facilities  for
 Rural  Areas  and  state  the  names  of
 the  places  alongwith  their  States,
 where  the  proposed  eight  relay  centres
 are  going  to  be  located?

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  Besides  Asansol
 (West  Bengal)  and  Kasauli  (Himachal
 Pradash),  which  are  approved  schemes
 of  the  V  Plan,  it  is  proposed  to  have
 T.V.  Relay  Centres  at  the  following
 places:

 (i)  Cuttack  Orissa
 (ii)  Murshidabad  West  Bengal
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 (iii)  Ajmer  Rajasthan
 (iv)  Varanasi  Uttar  Pradesh

 (४)  Vijayawada  =  Andhra  Pradesh
 (vi)  Panaji  Goa,  Daman  an  d  Diu

 (vii)  Medurai  Tamil  Nadu
 (viii)  Jammu  Jammu  &  Hashmir

 मध्य  प्रदेश  के  लिये  छठी  योजना:

 4970.  श्री  कचरालाल  हेमराज  ह ८ ड  :

 क्या  योजना  मंत्री  यह  बत  ने  को  कपा  करेंगे
 कि  :

 (क)  क्‍या  योजना  झ्ायोग  ने  श्न्य
 र.ज्यों  के  सथ-स/भ  मध्य  प्रदेश  के  लिए
 छठी  पंचवर्षीय  योजना  प्राप्त  कर  ली  है  ;

 (ख)  मध्य  प्रदेश  के  छठी  योजना

 (i978-83)  के  लिए  व्यवस्था  करते
 समय  योजना  आयोग  ने  किन  मापदंडों  को:

 दृष्टिगत  रखा  है  ;

 (ग)  योजना  श्रायोग  द्वारा  निर्धारित
 विभिन्‍न  राष्ट्रीय  लक्ष्यों  में  मध्य  प्रदेश  से  क्या
 योगदान  झपेक्षित  है  ;  भौर

 (घ)  क्‍या  मूल्य  वृद्धि  को  ध्यान  में.
 रखते  हुए  योजना  आयोग  द्वारा  किये  गये
 प्रावधान  से  राज्य  के  लिये  निर्धारित  लक्ष्य
 प्राप्त  हो  जायेंगे  ?

 प्रधान  मंत्रो  (थी  मोरारजो  देसाई)  :

 (क)  जी,  नहीं  1

 (ख)  से  (घ).  मध्य  प्रदेश  की  978~—
 83  की  पंचवर्षीय  योजना  के  लिए  परिव्ययों

 शौर  लक्ष्यों  को  योजना  श्रायोग  द्वारा  राज्य:

 सरकार  के  साथ  विचार-विमर्श  करने  के  बाद,,
 संसाधनों  की  उपलब्धता  सहित  सभी'  संगत'
 कारकों  को  ध्यान  में  रखकर,.  निर्धारित  किया.
 जाएगा  ।
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 ‘Granting  of  permanent  commission

 4971.  SHRI  SURAJ  BHAN:  Will
 ‘the  Minister  of  DEFENCE  be  pleased
 ‘to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘SSRC  officers  of  the  Army
 Dental  Corps  are  given  two  chances
 for  grant  of  permanent  regular  com-
 ‘mission;

 (b)  whether  SSRC  officers  who  are
 granted  second  or  subsequent  chance
 for  PRC,  have  to  lose  their  seniority
 ‘by  one  year  for  pay  and  promotion;

 (c)  whether  in  two  cases  the  above
 rules  have  not  been  adhered  to,  there-
 by  giving  rise  to  serious  discrimina-
 tion  between  the  officers  of  the  same
 category;

 (d)  whether  any  representation
 have  been  receiveg  by  Government
 against  this  discrimination;  and

 (e)  if  so,  what  decision  has  been
 ‘taken  on  the  said  representation?

 ‘THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,

 ‘Sir.

 (9)  As  per  orders  issued  on  23-8-56,
 seniority  of  officers  granted  P.  9,  0.
 in  their  second  attempt  was  to  be  re-
 duced  by  one  year.  This  provision  of
 cut  in  seniority  was  abolished  in  July
 1966,  but  it  was  stipulated  that  cases
 of  those  officiers  whose  seniority  was
 reduced  on  grant  of  P.  R.  C.  prior  to
 Apri  3966  would  not  be  re-opened

 (c)  to  (९),  It  has  recently  come  to
 light  that  in  case  of  one  officer  the  cut
 in  his  seniority  by  one  year  was  impos-
 ed  whereas  ina  few  other  cases,  no  such
 cut  was  effected.  A  representation
 trom  the  affected  officer  has  been  re~
 ceived  and  ts  under  consideration.
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 Production  of  documentary  film  on
 Henry  Louis  Vivian  09०४०

 4972,  SHRI  A.  E.  T.  BARROW:  Will
 the  Minister  6  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  do-
 cumentary  film  on  Henry  Louis
 Vivian  Derozio  (1809-1832),  the  Angio-
 Indian  poet  and  the  first  National
 Bard  of  Modern  India  is  being  fro-
 duced  by  the  West  Benga!  Govern-
 ment;

 (b)  the  name  of  the  person  taking
 the  role  of  Henry  Derozio;

 (c)  the  language  in  which  the  film
 is  being  produced;

 (d)  the  length  of  the  film;  ang

 (e)  whether  a  synopsis  of  the  film
 is  available  and  _  if  so,  the  source
 from  which  it  may  be  obtained?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (e).  No,  Sir.
 No  documentary  film  on  Henry  Louis
 Vivian  Derozio  is  being  produced.
 However  a  full  length  feature  film
 on  the  life  and  activities  of  Henry
 Louis  Vivian  Derozio  is  being  produ-
 ced  by  West  Bengal  Government.
 The  name  of  the  person  playing  the
 role  of  Derorio  is  Ujjal  Sengupta.
 The  film  is  being  produced  in  Bengal,
 Its  length  would  be  approximately
 12,008  running  feet  according  to  the
 scheme  submitted  by  the  Director  of
 the  film.  The  synopsis  of  the  film
 can  be  obtained  from  the  Govt.  of
 West  Bengal.

 सध्य  प्रदेश  के  विदिशा  झौर  शबसेत्  जिसे  मे
 लासोण  _  विज्यतीकरण  योजना

 4973.  भी  राधवजो :  क्या  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  क ेविदिशा  भौर  रायसेन
 जिलों  को  उन  प्रामीण  विद्युतीकरण  योजनाझों
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 के  भाम  क्या  हैं  जिन्हें  केन्द्रीय  सरकार  के  भनु-
 शोदन  के  लिए  भजा  गया  था  भौर  झभी  तक
 अनिर्णीत  हैं  ;

 (ख)  ये  योजनाएं  कब  भेजी  मई  थीं
 सथा  केन्द्रीय  सरकार  से  झब  तक  क्या  कार्य-
 याही की  है  ;  शौर

 (ग)  इन  योजनाधों  को  कब  तक

 अनुमोदित  किये  जाने  की  संभावना  है  ?

 ऊर्जा  मंत्री  (क्री  पे०  रामचनाम)  :

 (क)  श्रौर  (ख):  मध्य  प्रदेश  की  दो  ग्राम

 विश्युतीकरण  स्कीमें--एक  विदिशा  जिला  के
 टेरा  ग्रौर  सिरोंज  खण्डों  क ेलिए  तथा  दूसरी
 रायसेन  जिला  के  सिलवानी  खण्ड  के  लिए-
 मध्य  प्रदेश  बिजली  बोर्ड  से  क्रमश:  24-2-
 978  शौर  30-3-1978  को  प्राप्त

 हुई  थीं।  हन  स्कीमों  का  मूल्यांकन  मार्च
 मई,  978  में  किया  गया  था  तथा  मूल्यांकन
 दल  की  टिप्पणियों  को  दृष्टि  में  रखकर
 संशोधन  हेतु  ये  स्कीमें  राज्य  बिजली  बोर्ड
 को  पअप्रैल/मई,  978  को  लौटा  दी  गई  थीं  1
 ये  दोनों  स्कीमें  राज्य  बिजली  बोर्ड  में  विचारा-
 घीन  हैं  ;

 (ग)  संशोधित  स्कीमें  राज्य  बिजली
 बोर्ड  से  प्राप्त  होने  पर  निगम  अनुमोदन  के
 लिए  उन  पर  विज्ञार  करेगा  t

 केलीय  सच  अ्पूरो  सें  सब  इन्सपेक्टरों  की
 ती

 4974.  शी  राज  केशर  सिंह  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कर्मचारी  चयन  आयोग  ने

 हाल  में  सव-इंसपेक्टरों  (केन्द्रीय  जांच  ब्यूरो)
 के  पदों  के  लिए  भ्रावेदन  पत्र  श्रामंत्रित  किये
 थे;

 (ख)  क्या  पद  के  लिये  स्नातक,  स्तर.
 को  न्यूनतस  शैक्षिक  निर्धारित  अहत  के

 Written  Answers  ng

 सथ  50-55  प्रतिशत  ज्कों  को  शर्त  लभाने
 है  50  प्रतिशल  से  बम  अंक  प्र.प्स  करने  बाले
 हजारों  उम्मीदवारों  पद  के  लिये  ग्रावेदन
 देने  के  भ्रबसर  से  वंचित  रह  भये  है  ;

 (ग)  क्या  बढ़ती  बरजगारी  को  देखते
 हुए  एक  खुली  प्रतिय  गिता  के  लिए  इस  प्रकार
 की  शर्तें  लगाना  संबधानिक  एवं  सामाजिक
 न्याय  की  दृष्टि  से  कम  अंक  प्राप्त  करने  वाले
 हजारों  उम्मीदवारों  के  हितों  के  विरुद्ध  है  ;

 (घ)  यदि  हां,  तो  क्या  सरकार  50-
 55  प्रतिशत  कों  की  शर्त  को  समाप्त  करेगी

 झोर  इ  न  पदो  को  फिर  से  विशापित  करेगी  ;
 और

 (=)  यदि  नहीं,  तो  इस  समाजिक  ग्रन्याय
 को  जारी  रखने  का  कया  भ्रौजषित्य  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्रों  (श्री  एस०
 डी०  पाठिख)  :  (क)  जी  हां,  श्रीमान

 (@)  उभ्मीदवारों  के  लिए  निर्धारित
 शैक्षिक  भ्रहंता  किसी  मान्यता  प्राप्त  विश्व-
 विश्यालय  की  डिग्री  ही  है।  प्रश्न  में  उल्लिखित
 जसी  कोई  शत  नहीं  रखी  गई  है  1  फिर  भी,
 रिक्तियों  की  कुल  संख्या  (20)  को  और
 पिछले  वर्षों  में  उम्मीदवारों  के चयन  अनुभव
 को  ध्यान  में  रखते  हुए,  उम्मीदारों  को  सचना
 के  लिए  सार्ग  निर्देशन  के  रूप  में  यह  भ्रधिसचित
 किया  गया  था  कि  पिछले  वर्षों  में  “डिग्री/
 स्नाकोत्तर  डिग्री  परीक्षा  में  कुल  अंकों  के  55
 प्रतिशत  से  कम  बंक  लेने  वाला  कोई  भी  सामान्य
 उम्मीदवार  तथा  45  प्रतिशत  से  कम  जंक
 लेने  वाला  अनुसुचित  जाति/अ्रनुसचित  जन
 जाति  का  कोई  भी  उम्मीदवार  टेस्ट/साक्षात्कार
 हेतु  प्रारम्भिक  चयन  में  सफल  नहीं  हो  सका  था”

 (ग)  से  (ड).  पिछले  वर्षों  में  चुने  गए
 उम्मीदवारों  के  कों  की  प्रतिशतता  बताने
 का  मुख्य  उद्देश्य,  प्राकांक्षी  उम्मीदवारों  को,
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 आवेदन  पत्र  भरने  से  पहले  अपने  अ्रवरूरों  का
 उचित  मूल्यांकन  करने  में  सहायता  देना  है  ।

 किन्तु  इस  शर्त  से  भ्रंकों  की  कम  प्रतिशतता
 वाले  उम्मीदवारों  को  उक्त  पद  के  लिए  श्रावदन
 करने  पर  कोई  रोक  नहीं  है  ।  इसलिए  बस्सी
 अन्याय  का  प्रएन  ही  नहीं  उठता  t

 Atrocities  on  Harijans  in  Bihar

 4975,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  cases  of  artroci-
 ties  on  Harijans  and  Adivasis  written
 or  forwarded  by  the  MPs  in  the
 State  of  Bihar  in  general  and  Dhan-
 bad  in  particular  that  have  received
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 by  the  Ministry  since  January,  978
 with  facts  in  detail  and  the.  nature  of
 atrocities  referred;

 (b)  the  number  of  cases  in  which
 the  Ministry  has  the  information  of
 final  action  from  the  State  Govern-
 ment  and  the  number  of  caseg  in
 which  the  MP,  have  been  informed
 accordingly;  and

 (c)  whether  it  is  a  fact  that  the
 progress  in  this  direction  is  very  un-
 satisfactory,  if  so,  the  reasons  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  DHANIK  LAL
 MANDAL):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 Details  of  communications,  as  per  records,  receticd  from  Members  of  Parliament  on  atrocities  on  Harsjans and  Adicvasis  in  the  State  of  Bihar  since  January,  1978  aye  given  below  :

 Name  of  the  Hon,  Metn-
 ber.

 Date  of  his  communication  and
 subject  matter  of  representations forwarded.

 Action  taken

 Shri  A.  K.  Roy

 Shri  A.  K,  Roy  .

 Shri  A.  K.  Roy

 r8th  March,  1978.  Three  repre-

 aand  March,  1978.

 arijan  lady  of tion  from  a
 regarding  a  land Begusarai

 dispute.

 sentationsfrom  Harijans  (two
 from  Monghyr  District  and
 one  from  Dhanbad  District)
 regarding  harassment,

 49th  March,  i9  ve  Representa-  Acknowledged  by  the  Minister  of
 State  Government  of  Bihar  was.
 moved  to  ensure  that  proper action  against  the  cffender
 was  taken  in  accordance  with
 law  and  proper  help/assistance afforded  to  the  aggrieved  on
 priority  basis.  They  were  also
 requested  to  intimate  the  result
 of  the  enquiry  direct  to  the  MP.

 Acknowledged  by  the  Minister  ft
 State.  Copies  of  the  represen- tations  were  sent  to  the  State
 Government  and  4  report called  for.  An  interim  reply has  since  been  received.  that  the
 report  would  be  sent  immedia-
 tely  on  receipt  from  Distric
 authorities,

 Represen-
 tations  from  two Harijans  (one
 from  Dhanbad  Distt.  and  the
 other  from  Hazari  Bagh  Distt.)
 regarding  harassment  and  re-
 ‘garding  alleged  beating  up  of
 a

 prisonersin  the  Hazari-
 gh  Jail  in  November,

 1976.

 Acknowledged  by  the  Minister  cf
 State.  Copy  of  the  represen- tation  was  sent  to  the  State
 Government  and  areport  called
 for  which  is  sti}!  ewaited.
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 Sl.  Name  of  the  Hon.  Mem-
 No.  ber.  Date  of  his  communication  and  Action  taken

 bj  matter  of  repre: forwarded,

 ro  Shri  A.  K.  Roy  Gth  April,  1978.  Representation  Acknowledged  by  the  Minister
 of  four  Adivasis  ladies  of  Dhar  of  State.  Copy  of  the  represene
 Kera  Collicry  in  Dhanbad  re-  tation  was  sent  to  the  State
 garding  molestation.  Government  and  a  reportcal-

 led  for  which  is  still  awaited.
 5.  Shri  A.  K.  Roy  igth  April,  1978.  Two  re-  Acknowledged  by  the  Minister  of

 Harijans  =  State.  Copy  of  the  repres  ntae resentations  from
 lone  from  Dhanbad  Distt.  and
 the  other  from  Hazari  Bagh
 Distt.)  regarding  land  dispute
 etc,

 '8th  April,  1978,  Representa- tion  boat  Kisto  Hadi  of village Khedari,
 ,  5.  Shri  A.  K.  Roy

 7.  ShriA.K.Roy  «
 from  4  members  of  a  Hari-
 jan  family  of  Distt.  Dhanbad
 complaining  against  harass-
 ment  and  requesting  for  a  Job
 in  the  Bokaro  Steel  Project.

 8.  ShriA.K.Roy  ७

 ata  safer  place.
 0.  Shri  A.  K.  Roy  from  a  Harijans  of  Dhanbad

 District  against of  land.
 ३०,  ShriA,K.Roy  .  agth  May,  978,  Three  represen- tations  from  Hrijansof  Mon-

 ghyr  and  Dhanbad  Distt.  re-
 garding  atrocities  against  them.

 का.  ShriA,  K.Roy  6th  June,  1978.  Representation from  weaker  sections  in  Dhan-
 bad  regarding  harassment
 against  them.

 5th  May,  1978,  Representation from  Harijans  and  Minority communities  of  Shimla  Baghal
 Colliery  of  Dhanbad  Distt.
 regarding  their  rchabilitation

 24th  Mav,  1978.  Representation
 dispossession

 tion  was  sent  to  the  State
 Government  and  a  report led  for  which  is  still  awaited.

 Acknowledged  by  the  Minister  og State.  The  representation
 along  with  a  copy  of  covering
 letter  were  sent  to  the  Govern-
 ment  of  Bihar  (under  intima-
 tion  to  the  Hon.  M.P.)  with
 the  request  that  instructions
 may  be  issued  to  the  ccn-
 cerned  authorities  for  expedi-
 tious  and  sympathetic  action
 in  these  cases,  and  to  intimate
 the  factual  position  to  the
 Hon’ble  MP.

 a6thApril,:978.  Representation  Acknowledged  by  the  Minister  of
 State.  Copy  of  the  represene tation  was  sent  to  the  Stare
 Governmentanda  report  called
 for  which  is  still  awaited.

 Do.

 No.

 Acknowledged  by  the  Minister  cf
 State.  ‘The  representation  aiong
 with  a  copy  of  covering  Ietter
 were  sent  to  the  Government  of
 Bihar  lanes

 intimation  to  the
 Hon'ble  MP)  with  the  request
 that  instructions  may  be  issued
 to  the  concerned  authoritic:  for
 expeditious  and  sympathetic
 action  in  these  cases,  and  to
 intimate  the  factual  position  to
 the  Hon’ble  M.P.

 A  copy  of  the  representation  was
 sent  to  the  Govt.  of  Bihar  and  a
 report  was  called  for  which  i
 still  awaited,



 723  Written  Answers  AUGUST  30,  3978  Written  Anewerr  #24.

 Sl.  Name  of  the  Hon,  Mem-  Date  of  his  communication  and  Action  taken.
 No.  ber  subject  matter  of  representions forwarded.

 हद,  Shri  A.  K.  Roy  qth  June,  1978.  Representation  Acknowledge
 -d  by  the  Minister  off

 from  two
 Harjjansof

 Dhanbad  =  Suate,  e  representation
 Distt  regarding  atrocities
 against  them,

 13.  Shri  A.  K.  Roy”  2oth  June,  1978,  Representation
 of  the  Harijans  of  Dhanbad
 Distt.  regarding  atrocities.

 t4.  ShriA.  K.  Roy.  SOU  July,  978.  Representation
 regarding  murder  of  Adivasi  of
 Dhanbad  District  by  another
 person  (Teli  by  Caste).;

 45.  Shri  A.  हि,  Roy
 ing  committed  by  Ganga
 Goshala  on  Adivasis  of  Chak

 a8th  July,  1978.  Atrocities  be-

 along  with  a  copy  of  covering
 letter  were  sent  to  the  Govt.  of
 ihar  (under  intimation  to  the
 Hon.  M.P.)  with  the  request
 that  instructions  may  be  issued
 to  the  concerned  authorities  for
 expediti  and  sympathetic
 action  in  these  cases,  and  to
 intimate  the  factual  positon  to
 the  Hon,  MP,

 Do.

 Do.

 A  copy  of  the  representaticn  was
 sent  to  the  Goverrmert  ef
 Bihar  and  areport  was  called
 for  which  is  «till  awaited, Narayan  of  Dhanbad,

 Complaint  against  Vigilance  Officer

 4976.  SHRI  MANORANJAN  BHAK-
 TA.  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  vigilance  and  carpet  sections
 in  the  All  India  Handicrafts  Board
 are  headed  by  one  Officer  against
 whom  there  have  been  maximum
 complaints;

 (b)  if  so,  all  complaints  against  the
 Carpet  Centres  are  ultimately  reach-
 ing  the  same  senior  officer  and  that
 is  the  reason  why  there  have  been
 no  genuine  investigations;  and

 (c)  why  it  ig  not  possible  to  give
 over  these  complaints  with  immediate
 effect-in  public  interest  to  some  other
 officers?

 THE  MINISTER  OF  STATE  IN
 THR  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b),  The  Vigilance  Officer  of  the  All
 India  Handicrafts  Board  functions  as

 Special  Assistant  to  the  Head  of  the
 Organisation,  viz.  Development  Com-
 missioner  (Handicrafts),  in  all  vigi-
 lance  and  allieq  matters.  He  is  also
 looking  after  the  overall  policy,  plan-
 ning,  guidance  and  coordination  work
 in  respect  of  carpets  and  overseeing
 implementation  work  in  Northern,
 Central  and  Eastern  Regions.  Veri-
 fiable  complaints  received  by  the
 above  Officer  have  been  got  duly
 investigated,  subject  to  relevant  Gov-
 ernment  instructions.

 (c).  Does  not  arise.

 Production  of  HMT  watches  in
 Srinagar  Unit

 4977.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  whether  it  is  proposed  to  raise
 production  of  the  Srinagar  Unit  of
 the  HMT  watch  factory;  and

 (9)  if  80,  the  detalls  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes,
 Sir.

 (b)  It  is  proposed  to  instal  balanc-
 ing  plant  and  machinery  for  increas-
 ing  the  capacity  at  the  Srinagar
 Watch  factory  from  3  lakh  watches
 to  5  lakh  watches.  Additional  em-
 p'oyment  of  about  300  is  estimated.

 Empleyment  of  Civilians  in  the  Field
 Ammunition  Depots

 4978.  SHR]  KISHORE  LAL:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  all
 categories  of  civilian  viz.,  clerks;
 Mazdoors,  Packers  and  Carpenters
 are  employed  in  all  the  Field  Ammu-
 nition  Depots;  and  3

 (b)  if  so,  why  are  the  civilian
 store-keepers  not  employed  in  these
 Field  Ammunition  Depots,  who  are  fit
 for  field  service?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir.  The  categories  of  civilian  staff
 employed  in  Field  Ammunition  De-
 pots  are—

 (i)  Locally  controlled  industrial
 Staff  such  as  tradesmen  and  Maz-
 doors,

 (ii)  Locally  controlled  non-indu-
 Strial  staff  such  as  Daftry,  Fire-
 men,  Fire  Engine  Drivers,

 (iii)  Centrally  controlled  non-in-
 dustrial  staff  such,  as  Clerks  and
 Supervisory  Fire  Staff.

 (b)  Military  personne]  are  employ-:
 ed  in  charge  of  stores  in  Field  Am-
 munition  Depots  ag  these  units  are
 required  to  issue  ammunition  to  the
 troops  round  the  clock  and  when-
 ever  called  upon  tp  do  so.  Civilians
 generally  reside  away  from  the  De-
 pots  and  have  restricted  working
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 hours.  Hence,  it  is  not  in  the  operae
 tional  interest  to  employ  civilian:
 store-keepers  in  Field  Ammunition.
 Depots.

 Number  of  C.0.R.  Licences  issued

 4979.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  INDUSTRY  be-
 pleased  to  state:

 (a)  how  many  COB  licenceg.  are  is-
 sued  during  last  3  years,  in  which
 capacities  are  to  be  determined  in
 future;

 (9)  the  names  of  units,  present
 capacity  approveg  and  reasons  for  de-
 ferring  the  decision  of  actual  produc-
 tion  achieved;  and

 (ec)  under  what’  provisions  of  I.
 (D  and  R)  Act,  rules  and  regulations
 COB  licences  were  issued  and  under
 what  rules  capacities  to  be  fixed  are
 deferred;  was  it  mentioned  in  notifi-
 cation  of  COB  licences,  if  so,  details
 of  the  same;  if  not,  how  would  Gov-
 ernment  plug  the  loophole?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)
 The  number  of  COB  Hcences  issued
 from  ist  January,  4976  to  30th  June,
 397g  with  provisional  capacities  total
 23.

 (b)  The  names  of  the  parties  and.
 the  provisional  capacities  approved  in
 each  case  are  given  in  the  attached’
 statement.  The  reasons  for  fixing
 provisional  capacities  in  these  cases
 are  explained  in  reply  to  part  (c)
 below.

 (९)  Provisions  contained  in  Sec-
 tion  3(])  (9),  (9)  and  (c)  of  the:
 Industries  (Development  and  Regu-
 lation)  Act,  95  provide  for  grant  of
 COB  licences  to  industrial  undertak-
 ings  in  certain  circumstances.  men-
 tioned  therein.  Capacities  to  be  en-.
 dorsed  on  carrying-on-business  _lic-
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 vences  are  governed  by  executive  ins-
 ‘tructions  and  not  under  any  rules
 made  under  the  Industries  (Develop-
 ment  ang  Regulation)  Act.  The  cri-
 teria  followed  while  fixing  capacities
 in  COB  licences  are  as  under:.

 (a)  Where  production  hag  been
 established  and  reported  for  a
 period  of  more  than  one  year  prior
 to  the  specified  date,  the  capacity
 may  be  fixed  at  the  level  corres-
 ponding  to  the  highest  annual  pro-
 duction,  subject  to  a  minimum
 ‘economic  capacity  to  be  determined
 in  respect  of  the  concerned  indu-
 -stries/products,  whichever  is  higher.
 ‘There  may,  however,  be  cases
 where  it  may  not  be  practicable  to
 ‘fix  a  minimum  economic  capacity.
 In  such  cases,  the  capacity  will  be
 fixed  provisionally  on  the  basis  of

 wpeak  production  in  any  of  the  pre-
 ‘vious  years.

 Names  of  the  party  and  the  Provisional
 capacity  approved
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 (b)  Where  production  had  com-
 mented  within  less  than  one  year
 before  the  specified  date  or  the  un-
 dertaking  has  not  yet  gone  into
 production,  the  capacity  may  be
 provisionally  determined  on  the
 basis  of  the  minimum  economic
 capacity.  But  in  cases  where  it  is
 not  practicable  to  fix  the  minimum
 economic  capacity,  the  capacity
 may  be  provisionally  determined
 on  the  basis  of  the  capacity  claimed
 or  the  computation  baseq  on  plant
 and  equipment  installed.

 (cy  Where  a  minimum  economic
 capacity  or  a  provisional  capacity
 is  fixed,  this  capacity  will  have  to
 be  fixed  finally  on  the  basis  of  the
 highest  annual  production,  after
 the  unit  has  been  in  production  for
 a  period  of  3  years,
 These  criteria  are  uniformally  ap-
 plied  in  all  cases  of  COB  licences.

 Statement
 wowed  in  C.0.B.  Licence  issued  during  i976,  5977
 Fanuary—June  7976

 Sl.  No.  Name  of  the  party  Item  manufacture  and  provisional  capacity
 approved

 2  3

 t  Mis.  Kalyan  Industrial  Corporation, Calcutta.
 2  Mys.  Technical  Cables,  Mandyal,  (A.P.)

 3  M/s.  Rajasthan  Transmission  Wires,  Jaipur,
 (Rajasthan).

 AAC/ACSR  Conductors  above  r9  Strands—
 3500  MT.  (Provisional).

 AAC/ACSR  Conductors  above  r9  Strands—
 2,000  tonnes  p.a.  (Provisional)

 AAC/ACSR  Conductors  above  39  Strands—
 5,000  M.T.  (Provisional)

 Agricultural  Implements  (Ghamalla  ~—  2,000 4  Mis.  Steel  &  Allied  Products,,  Calcutta

 5  M/s.  Aluminium  Cables  &  Conductors  (UP) Pvt.  Ltd.,  Calcutta.
 ‘6  M/s.  Basant  Udyog,  Calcutta

 7  M/s.  Ranger  Breweries  Ltd.,  New  Delhi.

 8  Ms.  Sona  Pistilleries  Private  Ltd.,  New
 Delhi

 tonnes  (Provisional).
 AAC/ACSR  Condurtors  above  39  Strands—

 2,200  M.T.  (Provisional)
 Agricultural  Imp]  viz.  Ghamellas,

 Parhalas,  Shovals,  Kodali  e¢tc.—2,000
 tonnes  (Provisional)

 Indian  Made  Foreign  Liquors  —:00.  bulk
 kilolitres.  (Provisional)

 Malt  Whiaky—450  bulk  Kilolitres
 (Provisional)
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 ’  2  3

 9  Mb.  Patiala  Distillers  &  Manufacturers  Inditm  Made  Foreign  Liquors  and  Country
 (Pvt.)  Led.,  Distt.  Patiala  (Punjab).  =

 ‘T--1100°  bulk  kilolsres.
 (Provisional)

 Mjs.  West  India  Distilieries  Pvt.  Ltd.,  Indian  Made  Fi  Liquon—tico,  bulk
 Bangalore.

 ,
 kiloLitres  (on  a  provisional  basis)
 (Provisional)

 an  Mjs,  Kay  Distillery  Industries  Ltd,,  Bombay  Indian  Made  Forcign
 Liquor

 and  [County
 Liquor-:  770०  bulk  Kilo!
 (on  provisional  basis)

 oe  Mis.  Jammer  ‘Taluka  Sugar  Cane  Producers  Indian  Made  Foreign  —  Liquors~  675  bulk
 Processing  Coop.  Society  Ltd.,  Maha-  Kilolitres
 rashtra  (on  provisional  basis)

 13  Mf.  Vidarbha  Liquor  |  Corporation,  Country  Liquor-°  450  bulk  Kilolitres.
 Nagpur  (on  provisional  basis)

 4  Mis.  Himachal  Pradesh  Mineral  and  In-  Country  Liquor---ri00  bulk  kilolitres.

 ria  Development  Corporation  Ltd  (on  provisional  basis)
 jad

 15  Mis.  Shree  Satpuda  Tepi  Parisar  Sahakari  Country  Liquor—t!00  bulk  kilolitres
 Sakhar  Karkhana  Ltd.,  Distt.  Dhulia  (on  provisional  basis)
 (Maharashtra)

 36  Mis.  Konkan”  Agro’  Marine  Industries  Pvt.  Indian  Made  Foreign  Liquors  and,  Country
 Ltd.,  Bombay.  liquor:  1100.  bulk  kilolitres

 (on  provisional  basis)

 Wy  Mis.  Maharashtra  Manufacturing  Corpora-  Country  Li  -1100:  bulk  [kilolitres
 tion,  Bombay.  (on  poovie  onal  basis)

 38  M/s.  Metal  Fittings  Pvt.  Ltd..  New  Delhi  Carbon/Alloy  Stainless  Steel  Forged
 Fittings  3000  tonnes  (on  —  provisiona
 hasis).

 2.  CarbonjAlloy  Staintess  Steel  Extruded
 Fittings-—g000  tonnes
 (on  provisional  basis)

 ig  Mis.  Ramon  DistilleriesLtd.,Bombay  Indian  Made  Foreign  quer
 and  Ccuntry

 liquor—-t:00  bulk  Kilolitres
 (on  provisional  basis

 a0  Mis.  Kalburgi  Distilleries,  Distt.  Dharwar  Indian  Made  Foreign  Liquors—rs00  Kilo-

 (Kamataka)
 litres  (on  provisional  basis)

 a  Mis.  Indo  Lowen  Brau  Breweries  Ltd.,  New  Malt  Whisky--6oo  bulk  Kilolitres
 Delhi.  (on  provisional  basis)

 2a  Mjs.  Orient  Steel  &  Industries  Ltd.,  Calcutta  Mild  Steel  and  Carbon  Steel  Section  includ-
 ing  rods  etc.—7,000  tonnes
 (on  provisional  basis)

 a3  Indian  Made  Foreign  Liquor  1100,  bulk Mjs.  Vorion  Chemicals  and  Distilleries,
 Madras.  Kilolitres

 (on  provisional  basis)

 LS—5
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 School  Boy  crushed  by  DTC  bus  on
 Mandir  Marg,  New  Delhi

 4980.  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  the  number  and  names  of
 schools  functioning  on  the  Mandir
 Marg,  New  Delhi  and  the  total  num-
 ber  of  students  studying  in  them;

 (b)  whether  it  is  a  fact  that  on  the
 Peshwa  Road—Mandir  Marg  Crossing
 there  is  heavy  traffic  and  no  traffic
 policeman  remains  there  to  conduct
 the  traffic  which  causes  accidents  and
 loss  of  life;

 (c)  whether  it  is  a  fact  that  on  the
 10th  August,  978  morning  a  DTC
 bus  crushed  a  schoole  boy  on  this
 crossing;

 (d)  whether  it  has  also  been  alleg-
 ed  that  even  the  policemen  from
 Mandir  Marg  Police  Station  which  is
 very  close  to  the  place  of  accident
 reached  there  after  more  than  2
 hours;  and

 (e)  whether  Government  would
 enquire  into  the  laxity  on  the  part  of
 police  personnel  of  Mandir  Marg
 Police  Station  and  transfer  the  per-
 sons  responsible  from  there  and  also
 post  a  traffic  policeman  there  ‘Pere
 manently  at  least  during  school  hours
 and  also  direct  to  instal  traffic  lights
 on  thig  crossing;  if  so,  when  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  following  seven  schools
 having  a  total  of  about  7,700  students
 are  functioning  on  the  Mandir
 Marg:

 LW  St.  Thomas  Girls  Hr.  Sec.
 School.

 2  Daya  Nand  Model  Girls  Hr.
 Sec.  School.

 3.  Raisina  Bengali  Girls  and  Boys
 Hr.  Sec.  School.
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 4,  N.P.  Boys  Hr,  Sec,  School.
 5.  DTEA  Boys  and  Girls  Hr  Sec,

 School.
 6.  Hercourt  Butler  Hr.  Sec.

 School.
 7.  Bhai  Parma  Nand  _  Shishu

 Niketan.
 (b)  A  traffic  constable  ig  being

 deputed  to  regulate  traffic  during
 the  peak  hours,  '

 (c)  Yes,  Sir.  A  DTC  bus  fatally
 knocked  down  a  school  boy  ageq  22
 years.

 (d)  and  (e).  No,  Sir.  The  infor-
 mation  from  the  Police  Control  Room  ~
 was  received  at  0757  hours  at  P.  S.
 Mandir  Marg  and  one  S.J,  from
 there  reached  at  the  place  of  accident
 at  0759  hours.  The  traffic  point  is
 now  being  manned  by  ag  constable
 from  7  A.  M.  to  8  A.  M.  also.  Re-
 strictiong  have  also  been  placeq  -on
 the  maximum  speed  for  all  vehicular
 traffic.  Electric  blinkers  also  exist
 for  cautioning  motorists.

 Central  Government  Employees  con-
 sumer  Cooperative  society

 4981.  SHRI  SHIV  SAMPATI  RAM:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  the  names  of  employees  of  the
 Central  Government  Employees  Con-
 sumer  Cooperative  Society  Ltd.
 New  Delhi  against  whom  shortages
 have  been  found  in  physical  verifica-
 tion  of  the  goods  handled  by  them
 during  the  last  three  years  ending
 On  30th  June,  978  each  year;

 (b)  the  particulars  of  shortages
 found;

 (c)  the  action  taken  against  each  of
 them;  and

 (d)  whether  there  is  any  such  em-
 ployee  against  whom  shortageg  have
 been  found  for  more  than  one  time
 ang  if  so,  the  particulars  thereof  and
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 the  action  taken  or  proposed  to  be
 taken  against  such  persons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  (a)  to
 (d).  The  information  is  being  collected
 and  will  be  placed  on  the  Table  of
 ‘the  house  in  due  course.

 ‘Purchases  made  by  Central  Govern-
 ment  Employees  Consumer  Coopera-

 tive  Society.

 4982.  SHRI  DALPAT  SINGH  PARA.
 STE:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  Whether  it  has  come  to  the
 notice  of  the  Government  that  the
 cleaning  material  liquid  soap,
 phenyl  and  cleansing  powder  sold  by
 the  Central  Government  Employees
 Consumer  Cooperative  Society  Limi-
 ted,  New  Delhi  through  its  various
 branches  and  ‘P’  Block  store  are  not
 purchased  by  the  Society  from  stan-
 dard  companies  and  are  purchased
 from  their  favourite  persons  and  thus
 sub-standard  goods  are  supplied  at
 high  rates;

 (b)  the  reasons  for  which  the
 Society  does  not  purchase  goods  from
 standard  companies;  and

 (c)  whether  Government  would  is-
 sue  instructions  in  this  regard  and  if
 ‘No,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  8,  D.  PATIL):  (a)
 No,  Sir.

 (9)  and  (c).  Do  not  arise,

 Officers  of  Central  Government  Em-
 ployees  Consumer  Cooperative

 Society.
 4983.  SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  C.  B,  I.  enquiry  was
 recently  conducted  against  some  offi-

 BHADRA  8,  900  (SAKA)  Written  Answers  734

 cers  of  the  Central  Government  Em-
 ployees  Consumer  Cooperative  Soci~
 ety  Ltd.,  New  Delhi;

 (9)  if  so,  the  names  of  the  officers
 and  the  charges  against  each  of  them;
 ang

 (c)  the  outcome  of  the  enquiry  and
 the  action  taken  against  the  officers
 concerned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  D,  PATIL):  (a).
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Manufacture  of  Bearings  by  TVs.  Group

 4984.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  many  small  and  medium
 scale  industries  are  already  engaged
 in  the  manufacture  of  Bearings;

 (b)  whether  applications  for  manu-
 facture  of  Bearings  by  Joint  Sector
 Undertakings  and  others  are  pending
 with  Government;  and

 (c)  if  so,  for  what  compelling
 reasons  the  application  of  T.Vs.
 Group  is  being  favoured?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (c).
 There  are  four  units  in  the  organised
 sector  manufacturing  Bimctal  Bear-
 ings.  On  a  recent  review  of  the  indus-
 try,  as  well  as  applications  rejected  in
 the  past,  one  of  the  cases  was  consider-
 ed  for  recommendation  to  LC-MRTP
 Committee.  Whether  the  concerned
 applicant  of  the  recommended  case
 belongs  to  large  house  or  not  has  not been  decided.  Decision  on  the  appli+
 cation  has  yet  to  be  taken,
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 Roag  Accidents  in  Delhi

 4985.  ‘SHRI  AGHAN  SINGH  THA-
 KUR:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  how  many  persons  died  in  road
 accidents  in  Delhi/New  Delhi  during the  last  two  months;

 (b)  the  number  of  persons  who  died
 in  accidents  with  D.T.C.  buses;

 (c)  the  action  taken  by  Police  De
 partment  against  the  Drivers  of  such
 vehicles:  ang

 (१)  what  steps  are  being  taken  to avOid  such  accidents,  particularly  with DTC  buses,  in  future?
 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS “(SHRI  DHANIK  LAL  MANDAL):  fay 309  persons  died  in  road  accidents  in

 the  capital  during  the  last  two  months.
 *(B)  १5  persons  died  in  accidents  in-

 volving  D.T.C,  buses.

 a
 (५)  The  Delhi  Police  haye  register-
 cases  u/s  304A  IPC  against  the  dri- vers  of  such  vehicles,
 (a  The  folowing  measures  have been  taken  to  minimise  the  number  of

 road  accidents:
 (i)  Trafic  police  is  making  sur- Prise  checks  to  detect  over-speeding and  negligent  and  drunken  driving. Mobile  courts  are  prosecuting  the offenders  on  the  spot.

 —
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 (ii)  Lectures  are  being  given  on
 road  safety  to  D.T.C.  drivers  as  patt
 of  the  Roag  Safety  Education  drive.

 (tii)  D.T.C.  bus  stops  are  being
 located  away  from  traffie  junctions.

 (iv)  D.T.C.  have  also  set  up  check ing  squads  to  check  hazardous  driv-
 ing  by  their  drivers.

 (v)  Restrictions  are  being  imposed
 on  certain  roads  for  loading  and  un-
 loading  and  parking  and  making
 entry  one  way.

 (vi)  Efforts  are  also  being  made  to
 widen  and  improve  roads  and  to
 construct  more  cycle  tracks,

 Reservations  for  S.C,  and  S.T.  in  Indian
 Dethy  Police  (Computer)  Cell

 4986.  SHRI  RAM  LAL  RAHI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  in  none  of  the  grades
 in  Indian  Delhi  Police  (Computer)  Cell,
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  is  complete;  and

 (b)  if  so,  the  efforts  being  made  ti
 complete  it  and  the  time  hy  which  all
 the  reserved  posts  will  be  filled  in?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  The  sanctioned  strength  of
 staff  in  the  Delhi  Police  Computer  Cell
 is  as  below:

 Civilian  Key  Punching  Operator
 Assit.  Commissioner  of  Police  Inspector

 we

 t  I  4

 Of  the  above  posts,  one  post  of  Key
 Punching  Operator  ig  reserved  for
 Scheduled  Caste  Candidate.  The  posts of  Key  Punching  Operators  inchiding the  one  reserved  for  Scheduled  Caste

 candidate  were  advertised  but  to  crndi-
 date  from  Scheduled  Caste  applied  for
 the  post.  As  such  the  post  could  not
 be  filled  up.
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 Hindustan  Andoian

 4987.  SHRI  LALJI  BHAI:
 PROF.  R.  K.  AMIN;

 Wiil  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  what  is  ‘Hindustan  Andolan’  and
 -which  organisations  or  persons  are
 running  it;

 (b)  whether  suggestion  regarding
 special  court  for  trial  of  Smt.  Indira
 Gandhi,  former  Prime  Minister,  as  the
 Tesult  of  the  opinion  poll  conducted  by
 the  Andolan  bas  been  received  by
 Government;  and

 (e)  if  so,  the  factuai  position  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Hindustani  Andolan  is  a  movement
 started  in  January  974  in  Bormbay  by
 Shri  Madhu  Mehta,  a  leader  of  the
 erstwhile  Swatantra  Party,  to  highlight
 und  fight  against  social  and  economic
 evils  and  to  generate  public  opinion  in
 regard  to  various  issues  of  national  im-
 portance,

 (b)  No,  Sir,

 (c)  Does  not  arise.

 Purchase  of  U.S.  Planes  and  Deep
 Penetration  Aircrafts

 4988.  SHRI  JYOTIRMOY  ‘BOSU:
 Will  the  Minister  of  DEFENCE  be
 pleaseg  to  state:

 (a)  whether  the  Indian  Air  Force  is
 contemplating  to  buy  U.S.  planes  now
 in  Australia;

 (by  if  80,  details  thereof;  and

 (ec)  whether  Government  are  also
 anxious  to  buy  deep  penetration  air-
 crafts  worth  several  thousands  crores

 ‘of  rupees?
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 “THE  MINISTER’  OF  DEFENCE
 (SHRI  JAGJIVAN.  RAM):  (a)  No,  Sir,

 (०)  Does  not  arise.

 {c)  The  House  ig  aware  of  the  deci-
 sion,  in  principle,  to  acquire  a  new
 type  of  aircraft  to  replace  the  Canber-
 ras  and  the  Hunters  which  are  due  to
 be  phased  out  of  service  in  the  coming
 years.  As  a  decision  about  the  type
 of  aircraft,  and  the  number  to  be  ac-
 quired,  has  still  to  be  taken,  it  is  not
 possible  to  indicate  the  total  cest  in-
 volved  at  this  stage.

 शाहजहांपुर  स्थित  शायुध  कारजानों  के
 कर्ंचारियों  को  मुश्नत्तिल  किस्म  जाना

 4989.  श्री  दवाराण  शाक्य  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  शाहजहांपुर  स्थित  आयुष
 कारखाने  के  24  कमवारियों  को  सितम्बर/
 अक्तूबर,  974  में  मुअत्तिल  कर  दियः  गया
 था  यद्यपि  उन्हें  सेशन  कोर्ट  न ेबरी  कर  दिया  था
 तथा  बहुत  से  संसद  सदस्यों  ने  उन्हें  बहाल
 किये  जाने  का  अनुरोध  किया  था  ;

 (@)  क्‍या  स्थल  सेना  मुख्यालय  ते
 उन्हें  अपने  भादेश  संध्या  वी०भ्राई०  जी०
 362/dt/9€/fio  ए४०  अरा र०  दिनांक  i2

 जुलाई,  978  में उन्हें  सेवा  &  हटाने  के
 बारे  में  कारण  बताओ  नोटिस  दिया  है  ;  और

 (ग)  यदि  हां,  तो  उन  कर्मचारियों  ज्
 बहाल  करने  के  लिए  सरकार  मे  क्या  कार्यवाही.
 की  है?

 रक्षा  मंत्रालय  में  राज्य  मंत्री  प्रो०  शेर
 सिह)  :(क)  इन  कर्मचारियों  को  प्रभुशास-
 नात्मक  का  रंवई  के  रूप  में  निलम्बित  किया  गया
 था  और  यह  कारंबाई  न्यायालय  के  भामले
 से  संम्बद्ध  नहीं  थी  ।  उनकी  बहाली  के  सबंध
 में  कुछ  संत्रद  सदस्यों  से  अनुरोध  प्र  प्त  हुए
 हैँ
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 (@)  कारण  बताशो  नोटिस  कारणाने
 के  महू  प्रबंजक  ने  जारी  किए  थे  सेना  मुख्यालय
 ने  नहीं  ।

 (ग)  कारण  बताओं  नोटिसों  के  उत्तरों
 पर  विचार  करने  के  बाद  7  कमचारियों  को
 बहाल  किया  जा  चुका  हैं।  शब  7  मामलों
 में  कारण  बतायी  नोटिस  के  जवाब  में  प्राप्त
 उत्तरों  पर  सक्षम  प्रधिकारी  विचार  कर  रहे
 हैँ।

 Talks  with  Undergroung  Nagas

 4990.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleaséd  to  state:

 (a)  whether  Central  Government
 have  allowed  former  underground
 Naga  leaders  to  contact  the  “hawks”
 comping  on  the  border  inside  Burma;

 )  if  80,  the  details  thereof;

 (८)  the  reasons  for  giving  such  per-
 mission;

 (d)  the  result  of  their  meeting  with
 the  hawks;  and

 (९)  the  further  steps  being  taken  in
 this  direction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a).
 No  Sir.  हैं

 (b)  to  (e).  Do  not  arise.  However.
 the  ex-underground  Nagas  who  are
 signatories  to  the  Shillong  Agreement
 have  expressed  g  desire  to  meet  their
 other  colleagues  still  in  the  under-
 ground  with  a  view  to  persuading  them
 to  accept  the  Agreement.

 Pollution  of  Ganga

 40¢!.  *  SHRIMATI  PARVATHAI
 KRISHNAN,  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  six-
 man  Committee  set  up  to  examine  the
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 possibility  of  nuclear  pollution  of
 Ganga  by  the  spy  device  left  atop
 Nanda  Devi  by  the  CIA  in  964  has.
 not  yet  been  able  to  autline  the  terms.
 of  reference  of  the  enquiry;

 (b)  whether  the  said-  Committee  has
 met  any  time  afier  its  formation;  and

 (९)  what  are  the  details  and  ressons.
 for  soft  pedalling?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  terms  cf
 reference  of  the  Committee  set  up  to:
 Study  the  effect  of  nuclear  device
 planted  atop  Nanda  Devi  are  set  out
 in  a  Government  Resolution  is:ued  on
 May  4,  ‘1978.  It  is,  therefore,  rot
 necessary  for  the  Committee  to  outline:
 its  own  terms  of  reference.

 (b)  and  (c).  The  Committee
 has  met  formally  once.  In
 addition  the  Chairman  and
 Members  have  held  further  discussions.
 and  consultations  amongst  themselves
 and  also  with  specialists  in  the  fields
 concerned.  The  work  of  the  Commit-.
 tee  is  progressing  satisfactorily.

 सी०  ifs  एल०  द्वाश  प्रचार  कार्य  पर  व्यय

 4992.  श्री  रीतलाल  प्रताद  मां  :
 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 कोल  इंडिया  लिमिटेड  द्वारा  प्रचार  कार्य  पर
 प्रति  वर्ष  कितनी  धनराशि  खर्च  की  जाती  हैं
 तथा  कोयले  का  उपयोग  करो  वुक्षों  को बचाओ,
 इस  प्रचार  का  भौचित्य  क्या  है  ?

 ऊर्जा  मंत्री  (श्री  पो०  रामचगान)  :

 सूचना  एकत्र  की  जा  रही  है  श्रौर  सभा  पटल
 पर  रख  दी  जाएगी  ।

 Facilities  to  Delegates  of  A.LC.C.  at
 C.S.L0.,  Chandigarh

 4993.  SHRI  BHAGAT  RAM:  WilE
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  All  India  Congress  Com-
 mittee  (AICC)  delegates  for  Kama
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 ‘Gata  ‘Maru  Sesson  held  duritig  the
 emergency  near  Chandigarh  were  given
 free  accommodation  and  other  facili-
 tied  at’  the  Central  Scientific  Instru-
 ment,  Organisation  (C.S.I.0.),  Chandi-
 garh;

 (b)  whether  huge  expenditure  was
 incurred  for  the  renovation  of  newly
 converted  Guest  Houses  for  this  pur-
 pose;  and

 (०)  the  reaction  of  Governmeint  and
 what  action  hag  been  taken  against  the
 persons  rsponsible  for  it?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Np,  Sir.

 (b)  No,  Sir.

 roy  Dees  not  arise.  a

 Ban  on  Jammu  and  Kashmir  Peaks

 4994.  SHRI  C.  K.  JAFFER  SHA-
 RIEF.  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 levied  the  ban  on  Jammu  and  Kashmir
 peaks;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  number  of  teams  from
 abroad  expected  to  attempt  them
 during  the  current  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  There  is  no  bay  on  climbing
 peaks  in  the  open  areas  in  Jammu  &
 Kashmir,  subject  to  the  observance  of
 the  prescribed  conditions  in  this
 regard,

 (by  Does  not  arise,

 .  (७)  Seven.

 जोमने-धोरछा  पम  बिजली  पीजनों,  मध्य

 4995.  श्री  लक्ष्योनाराणण  नायक  :

 नया  ऊर्जा  मंत्री  यह  बताने  की  श््पा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  की  पर  स ेसरकार.
 को  जामने  ओरछा  पन-बिजली  योजना
 प्राप्त  हुई  है  ;

 (ख)  क्‍या  केन्द्रीय  सिचाई  और  दिदुयुत
 ब्तयोग  ने  उसकी  जांच  पड़ताल  श्रारम्भ
 कर  दी  है  ;  भौर

 (ग)  यदि  हां,  तो  उसके  लिये  कब  तक

 मंजूरी  दिये  जानें  की  संभादना  है

 ऊर्जा  मंत्री  (0 इ  पी०  रामअन्शग).  :

 (क)  से  (ग).  बेतदा  नदी  पर  झोरछा  बहु-
 उद्देश्यीय  परियोजना  &  संबंध  में  परियोजना
 रिपोर्ट  (दो  जिल्दों  में  जिनके  साथ  ड्राइंगों
 की  जिल्दें  नहीं  थी)  के  दो  सेट  मध्य  प्रदेश

 सरकार  से  केन्द्रीय  जल  आयोग  7  श्रगस्त,
 978  3  प्राप्त  हुए  थे।  केन्द्री०  जंल  आयोग

 और  प्रत्य  संबंधित  भ्रभिकरणों  में  परियोजना

 रिपोर्ट  की  दिस्तृत  जांच  एक  साथ  किए  जाने

 के  लिए  राज्य  प्राधिकारियों  के  पास  से  समूची
 परियोजना  रिपोर्ट  की  श्रधिक  प्रतियों  की

 प्रतीक्षा  है  ।

 टाटा  रोबिन्स  फ्रेजर,  जमशेदपुर  द्वारा
 डत्यदित  वस्तुएं

 4996.  श्री  ह... ह  प्रताप  घोड़ंगो:  क्‍या

 उद्योग  मंत्री  यह  बताने  की  श््पा  करेंगे  कि  :

 (क)  बिहार  के  हिसभूम  जिले  में

 बहु-उद्देशीय  प्राइवेट  कम्पनी,  टाटा  रोबिन्स
 फ्रेजर  द्वारा  उत्पादित  निर्यात  योग्य  वस्तुओ्रों
 के  नाम  कया  हैं  ;  भौर

 (ख)  टाटा  रोबिन्स  फ्रेजर
 कम्पनी

 ने  किन-किन  देशों  को  भ्रव  तक  अपनी  वस्तुझों
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 का  तिर्यात  किया  है  झौर  हससे  कितनी  विदेशी

 मुद्रा  अजित  की  गई  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्रीमती
 आधा  मात)  :  (क)  टाटा-रोबिन्स  फ्रेजर
 जो  एक  मैर-सरकारी  कम्पनी  है,  श्राइडलर
 रोबरों,  बाइश्रेटिग  स्‍्करीनों,  सेकशनल  भर  माइन
 कन्वेयरों,  इण्डस्डियल  चेनों,  बायर  स्क्रीन
 क्लाथ,  वाइन्डरों,  ट्रियलरों,  ऋ्शरों,  बोर,
 कोल  प्रेपरेशन  इक्वियमेंट  शौर  मेटीरियल
 हँँडलिग  इक्विपमेंट,  जिनमें  स्टैकर  सम्मिलित
 हैं,  स्टैकर-कम-रिक्लेयर  शिप  लोडर/
 अनलोडर,  जनरल  कन्वेय र,  श्लौर/कोल  हैंडलिंग
 प्लॉट  और  कोल  कशरीज  सहित  कोल  प्रपरेशन
 प्लॉट  का  निर्माण  करती  है|  ये  सभी  वस्तुएं
 निर्यात  योग्य  है  विशेषरूप  से  उपकरणों  की

 सम्पूर्ण  बस्तुएं/हिस्से  पुर्जे  शर  सब-सिस्टम
 भी  या  तो  फालतु  पुर्जो  के  रूप  में  या उपकरण
 सम्भरणकर्तभों  द्वारा  निर्यात  योग्य  है।

 खि)  कम्पनी  ने  To  सी०  सी०  के
 जरिए  कुबेत  को  8.  65  लाख  रुपये  मूल्य  के
 कन्वेयरों श्रौर सीधे  ही  जोडंन को  2.3  लाख
 रुपये  मूल्य  की  स्क्रीनों  का  निर्यात  किया  1
 इलके  अलावा,  कम्पनी  ने  निम्नलिखित  आआई०
 डी०ए०  परियोजनाभों  को  उपकरणों  की  सप्लाई
 और  पभ्रधिष्ठापन  करके  =  973-74  से
 1979-78  तक  की  ग्रवधि  में  20.7

 लाख  रपये  की  विदेशी  मुद्रा  भी  कमाई  है,
 जो  सरकार  द्वारा  निर्यात  क्रयादेश  माने  गए
 थे  ;  जिसके  लिए  भारतीय'  सम्भरणकर्ताओ्रों
 को  भुग्रतान  विदेशी  मुद्रा  में  किए  जाते  हैं  ।

 (1)  एफ०  ए०.  सी०  टी०  इंजीनिर्या रिंग
 एण्ड  डिजाइन  श्रार्गनाइजेशन,  कोचीन  t

 (2)  नया  नांगल  प्रोजेक्ट,  भारतीय
 उर्वरक  निगम  सिमिटेड  |

 (3)  सिन्दरी  आ्राधुनिकीकरण  परि-

 बजना,  भारतीय  उर्वरक  निगम  बिमिटेड  ।
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 चिथिन्  पाहियों  द्वारा  की  बई  बचाओं
 के  उत्तर  में  इसने  भ्रपमे  उत्पादों  की  हं  भी
 प्रस्तुत  की  हैं,  जिनका  मूल्म  6  करोड़  शपयें  है।

 Investment  by  E.E.C.  Countrie,  ‘im
 India

 4997.  SHRI  T.  A.  PAI:  Will  the
 Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  did  the  Prime  Minister  ask  the
 E.E.C.  countries  to  invest  in  India;
 and

 (9)  what  js  the  nature  of  invest-
 ment  ‘he  envisages?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MAITI):  (a)
 No  specific  suggestion  was  made  by
 the  Prime  Minister  to  the  E.E.C.
 countries  to  invest  in  India,

 (b)  Does  not  arise.

 Generation  of  power  in  States

 4998.  SHRI  ARJUN  SINGH
 BHADORIA:

 SHRI  RAMANAND  TIWARI:
 SHRI  KANWAR  LAL

 GUPTA:
 DR.  VASANT  KUMAR

 PANDIT:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:
 (a)  the  total  amount  of  electricity

 in  Mega-watts  being  generated  at  :pre-
 sent  in  the  country,  State-wise  as
 against  its  demand;

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  augment  the  generation
 of  electricity;  and

 (6)  the  details  of  programme  in  this
 regard  for  the  next  two  years  as  also
 during  the  curent  year?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 The  peak  demand  for  power  and  the
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 actual]  peak  demand  met  in  the  vari-
 ous  systems  during  the  month  of  July
 978  is  given  in  Statement  attached.

 (b)  and  (c).  The  following  steps
 are  being  taken  to  augment  genera-
 tion  of  electricity  in  the  country:

 —Maximising  generation  from
 existing  power  plants,  by  im-
 proving  their  availability  and
 performance;

 —training  of  Operation  and
 Maintenance  staff  of  power
 stations  to  secure  better
 operation  and  maintenance  of
 power  generation  facilities;

 --Reducing  transmission  and  dis-
 tribution  losses;

 -~transfer  of  power  from  surplus
 to  deficit  areas;

 —Distribution  of  power  following
 a@  system  of  national  priorities

 and  discouraging  wasteful
 and  ostentatious  consump-
 tion;

 ~—Expediting  commissioning  of
 new  generating  units;

 —Ensuring  early  stabilisation  of
 newly  commissioned  generat-
 ing  units;

 The  draft  5-years  plan  978—83  at-
 taches  high  priority  to  meet  the  grow-
 ing  demand  for  power  and  wiping  out
 the  backlog,  Jt  envisages  addition  of
 about  8500  MW  of  generating  capa-
 city  during  the  plan  period.

 The  targetted  programmes  of  addi-
 tions  to  generating  capacity  during
 the  current  year  and  the  next  two
 years  are  as  fqllows:—

 1978-79  =  3857  MW
 1979-80.  2803  MW
 1980-81,  3028  MW

 Statement

 Stale-wise  peal  demand  for  power  and  peak  demand  met  during  July,  1978.

 July,  7978
 State  Peak  demand  Peak  demand  met*

 requirement  (MW)  (MW)

 Andhra  Pradesh  87  87
 Anam  Not  available
 Bibar  S.E.B.  500  354
 Gujarat  7007  3007
 Haryana  504  594
 Himachal  Pradesh  6  हा
 Jammu  &  Kashmir  338  2
 Karnataka  72०0  97
 Kerala  514  574
 Madhya  Pradesh  3030  678
 Maharashtra  2505  2077

 4
 Nora:  *Includes  imports  from  neighbouring  systems  and  excludes  exports  to  neighbouring systems.
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 July,  3978

 State  Peak  demand  Peak  demand  met*
 requirement  (MW)  (MW)

 Manipur  se  Not  available
 Meghalaya  .  .  Not  available

 Nagaland.  .  Not  available

 ‘Orissa  नि  5  400  400
 Punjab  go8  908
 Rajasthan.  न  हे  नि  500  450
 Sikkim  Not  available
 Tamil  Nadu  that  354
 Tripura  .  .  Not  available
 Uttar  Pradesh  =  ¢  e  .  .  न  4846  353t
 D.V.C.  है  हर  .  850  60g
 West  Bengal  252
 CESC

 1000
 sue

 —,
 Directions  Re,  acknowledgement  of
 communications  received  from  M.Ps.

 4999.  SHRI  K,  T.  KOSAL  RAM:
 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  he  had  issued  direc-
 tions  to  his  colleagues  that  the  com-
 munications  received  from  MPs.
 shoulg  be  acknowledged  by  Ministers
 themselves  and  not  by  their  personal
 staff;

 (b)  if  so,  whether  any  of  the
 colleagues  in  the  Council  of  Ministers
 has  sought  exemption  and  if  so,
 reasons  thereof;  ang

 (c)  whether  the  Prime  Minister  75
 aware  of  the  feelings  of  the  M.Ps.  for
 the  practice  not  being  adhered  to  by
 the  Finance  Minister  in  particular?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  In  a  letter  to
 my  colleagues  in  the  Council  of
 Ministers  I  had  stressed  the  desir-
 ability  of  communications  from  Mem-

 bers  of  Parliament  being  acknow-
 ledged  and  final  replies  sent  under
 their  signature.

 (b)  No  Sir.

 (c)  Hon’ble  Members  will  appre-
 ciate  that  in  the  case  of  heavy  mail
 it  may  not  be  possible  for  a  Minister
 to  acknowledge  the  letter  himself,  In
 this  particular  case,  y  understand  that
 the  Finance  Minister’s  mail  from
 M.Ps,  quite  heavy.

 Freedom  fighters  pension

 5000.  SHRI  M.  N,  GOVINDAN
 NAIR:

 SHRI  K,  A.  RAJAN:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:

 (a)  whether  the  Kerala  State  Gov-
 ernment  has  requested  the  Centre  to
 stop  the  recovery  of  freedom  fighters
 pension  given  to  some  of  the  freedom
 fighters  in  the  State  and  also  to  keep
 pending  the  order;



 1a  ‘Written  Answers  BHADRA  8,  7900  (SAKA)  Written  Answers  50

 प्)  if  so,  how  many  such  persons
 ate  served  the  order  for  recovery,
 the  reasons  therefor  and  Govern-
 ment’s  reaction  to  the  State  Govern-
 ment’s  requests  in  this  regard;

 (c)  whether  the  Kerala  Assembly
 has  urged  the  Centre  through  a  non-
 official  resolution  to  treat  the  Pun-
 napra-Vayalar  Struggle  ang  Mopiah
 Rebellion  as  part  of  freedom  struggle
 for  the  purpose  of  sanction  of  freedom
 fighters  pension;  ang

 (d)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  In  70  cases  pension  has  been
 cancelied  and  applicants  requested  to
 pay  back  the  amount  wrongly  drawn.

 The  State  Government  have  re-
 quested  for  waiving  the  recovery  of
 wrongly  drawn  pension,  The  whole
 question  of  recovery  of  wrongly
 drawn  pension  is  under  consideration.

 (ec)  Yes,  Sir.  The  Resolution  has
 been  received  on  the  17th  August
 ‘1978  through  Kerala  Government.

 (d)  The  Resolution  has  requested
 for  grant  of  pension  to  those  who
 participated  in  the  ‘Malabar  Rebel-
 lion’,  Punnapra-Vayalar  and  Kavum-
 bai  strugg.es,

 The  question  of  recognition  of  these
 incidents  as  part  of  the  freedom
 struggle  has  been  carefully  considered
 and  it  has  been  decided  that  none  of
 these  incidents  qualify  for  being
 treated  as  part  of  the  national  free-
 dom  struggle.

 ‘Betting  up  of  Lok  Vastra  Units
 5001.  SHRI  CHHITU  BHAI  GAMIT:

 Will  the  Minister  of  INDUSTRY  ४९
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  set  up  ‘Lok

 Vastra’  (Janata  cloth)  units  in  the
 country;

 (b)  ig  so,  the  names  of  the  States
 which  have  expressed  their  interest
 in  this  regard;  and

 (c)  the  details  of  the  working  of
 this  scheme  and  the  amount  of  assis-
 tance  given  by  Central  Government
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  Government  has  agreed,  in  prin-
 cipie,  to  the  setting  up  of  20  Lokvastra
 Units  initially  through  the  agency  of
 Khadi  and  Village  Industries  Com-
 mission.

 (b)  Eight  States  and  two  Union
 Territories  have  shown  jnterest  in  the
 scheme,  These  are  States  of  Kar-
 nataka,  Tamil  Nadu,  Andhra  Pradesh,
 Madhya  Pradesh,  Assam,  Orissa.
 Jammu  &  Kashmir  and  Haryana  and.
 Union  Territories  of  Tripura  and.
 Delhi.

 (c)  The  Khadi  and  Village  Indus
 tries  Commission  is  examining  the
 operational  aspects  of  the  Lockvastra
 Scheme.  The  Government  will  pro-
 vide  assistance  in  the  shape  of  interest
 subsidy  on  loans  raised  by  the  Lok-
 vastra  Units  from  the  Banking  Insti-
 tutions,

 Closure  of  Rubber  Factories  in
 Haryana

 5002.  SHRI  RAGHBIR  SINGH

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHR]  SHYAM  SUNDER
 GUPTA:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  thousands  of  Rubber  Factories  in
 Haryana  have  been  facing  acute  srort-
 age  of  raw  material  and  they  are
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 likely  to  shut  down  ag  a  result  there-
 of;  and

 (by  if  so,  whether  Government
 propose  to  meet  their  demand  to
 avoid  closure  of  these  factories?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT:  ABHA  MAITI):  (a)

 Yes,  The  Government  is  aware  that
 the  small  scale  units  are  facing
 problems  due  to  non-availability  of
 natural  raw  rubber.  According  to
 census  data  of  small  scale  industries,
 the  number  of  rubber  based  units  in
 Haryana  is  about  one  hundred  only.

 (9)  The  Government  is  already
 seized  of  the  matter  and  is  consider-
 ing  steps  to  resolve  the  problems.

 M/s.  Siemen's  Contract  with  B.H.E.L.

 5003.  SHRI  RAMDEO  SINGH:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  Since  when  M/s.  Siemens  con-
 tracts  with  BHEL  was  more  or  less
 finalised  and  the  broad  outlines  of  the
 arrangements  arrived  at  during  976
 and  thereafter;

 (b)  the  technological  capacity  of
 M/s.  BHEL  three  years  ago  and  the
 programme  of  upgrading  technology
 in  the  coming  five  years;

 (c)  whether  jt  is  a  fact  that  there
 is  a  proposal  to  raise  annual  turnover
 of  BHEL  to  2200  crores  by  1983-84;
 and

 (d)  the  extent  to  what  M/s.  Sie-
 mens  wil)  get  the  share  in  profit  etc.,
 what  is  the  present  percentage  BHEL
 is  giving  to  them  for  technological
 agreements?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MaAITI):  (a)
 BHEL  entered  into  three  agreements
 with  Siemens  during  974  and  975
 and  one  agreement  with  KWU,  subsi-
 diary  of  Siemens  in  ‘1976,  A  proposal
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 to  enter  intp  another  agreement  with
 Siemens  for  a  number  of  products
 and  systems  is  under  consideration.

 (b)  BHEL  manufacture  a  number
 of  products  for  the  power  and  indus-
 trial  field.  Steps  to  update  the  tech-
 nological  capacity  are  being  taken.
 The  technology  in  the  field  of  boilers,
 auxiliaries,  compressors,  etc.  were
 kept  updated  and  are  to  international
 standards;  to  upgrade  technology  in
 the  area  of  electrical  products  like
 transformers,  motors,  hydro-genera-
 tors  etc.  proposals  are  under  consi-
 deration.  Arrangements  for  securing
 fmproved  technojogy  for  turbo  sets
 have  bern  made,

 (c)  Yes,  Sir.  Based  on  the  current
 indications  of  the  power  programme
 and  the  growth  in  the  industrial  sec-
 tor,  BHEL’s  turnover  is  expected  to
 reach  Rs.  200  crores  by  1983-84,

 (d)  M/s.  Siemens  will  not  get  any
 share  in  the  profit,  The  collaboration
 proposa)  under  consideration  en-
 visages  payment  of  lumpsum  of  DM
 5  million  per  year  for  ten  years  and
 a  royalty  of  8  per  cent.  BHEL’s
 existing  agreements  with  Siemens
 provide  for  a  royalty  payment  of  45
 per  cent  and  for  the  agreement  with
 KWU  2-4  per  cent.

 बूर-वर्शन  को  ट्रांसपोर्ट  घूनिट  के  कार्यकरण
 को  जांच

 5004.  थी  ही०  एश्०  कमो  :  क्‍या

 |  सूचना  और  प्रसारण  मंत्री  दिनोक  9  जुलाई,
 978  के  झअतारांकित  प्रश्न  संख्या  579  के

 उत्तर  के  संबंध  में  यह  बताने  की  शष्प  करेंगे
 किः

 (क)  हस  मामले  में  किसने  अधिकारियों
 का  हाथ  है  तथा  इस  मामले  का  ब्यौरा  क्‍या
 है;

 (ख)  गत  दो  वर्षों  में  इन  अधिकारियों
 के  बिद्द्ध  कार्यवाही  न  करने  के  कया  कारण
 हैं  ;
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 ४
 (a)  क्‍या  सरकार का  उन्हें  बचाने  का

 बिचार  है  ;  भौर

 (3)  यदि  नहीं,  तो  इस  मामले  के
 परिणामों  को  कब  तक  विदित  करा  दिया
 जायेगा  ?

 सूचना  प्लोर  श्रसारण  मंत्री  (ओ  साल

 कृष्ण  आाववाणो) :  (कफ)  22  फरवरी,
 978  के  भ्रतारांक्ति  प्रश्न  संख्या  302

 के  भाग  (क)  के  उत्तर  में  उल्लिखित  3
 ध्यक्तियों  में  से,  भागे  जाच-पड़ताल  फे  परिणाम-
 स्वरूप  दो  व्यक्तियों  के  विरुद्ध  भ्रारोपों  को

 छोड  दिया  गया  है,  जबकि  एक  भ्रन्य  व्यक्ति
 के  विरुद्ध  कारंवाई  शुरू  की  गई  है।  इस
 प्रवार  भरत  7  व्यक्तियों  के  विरुद्ध  कार्यवाहियां
 चल  रही  हैं  1

 (@)  और  (7).  दोषी  पाए  जाने  वाले
 व्यक्ति  (व्यक्तियों)  के  विरुद्ध  कार्रवाई

 प्रनुणासनिक  कार्यवाहियों  के  पुरा  होने  पर
 की  जाएगी  ।  किसी  भी  दोषी  व्यक्ति

 (व्यक्तियों)  को  सरकार  हारा  बचाने  का
 कोई  प्रश्न  नहीं  है  t

 (घ)  का्यबाहियों  को  शीध्र  पूरा  करने
 &  प्रयास  किए  जा  रहे  हैं,  किन्तु  कोई  विशिष्ट
 खमय  सीमा  नहीं  दी  जा  सकती,  क्योंकि
 नियमों  में  निर्धारित  विस्तृत  प्रक्रिया  का

 _ झगुसरण  किया  जाना  है।

 हिन्दी  के  टाइपराइटरों  के  “को  बोद  सें
 परिषतंन

 5005.  शी  बूजराण  सिंह:  क्या

 चह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  हिन्दी  परिषद्‌  ने

 हिन्दी  टाइपराइटरों  के  वर्तमान  “की  बोर्ड”
 में  परिवतन  करने  के  विरुद्ध  निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ;
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 (er)  क्‍या  वर्तमान  “की  बोर्ड”  में  कोई
 खामियां  हैं  ;

 (भ)  यदि  हां,  तो  इन्हें  दुर  करने  के
 लिए  सरकार  का  विचार  क्या  कारंबाई  करने
 का  हैं;  तथा

 छ)  क्‍या  समिति  ने  सार्वजनिक  क्षेत्र  में
 टाइपराइटर  बनाने  का  निर्णय  किया  है  1

 गह  संत्रालय  में  राप्य  मंत्रों  (श्री  'धमिक
 लाल  रष्डल):  (क)  से(घ).  केन्द्रीय  हिन्दी
 समिति  ने  26  मई,  1976  की  बैठक  में
 हिन्दी  (देवनागरी)  टाइपराइटरों  में  सुधार
 के  प्रस्ताव  पर  विचार  किया  और  टाइपराइटरों
 को  सुधरा  हुआ  मानक  रूप  देने  का  निर्णय
 किया  ।  इसके  पहले  देवनागरी  टाइपराइटरों
 के  कुजीपटल  में  5  बार  परिक्तेत  किये
 जा  चुरो  हैं  बोस-वार  परिवर्तन  करने  से
 टाइपिस्टों  भौर  झ्ाशूलिपिकों  को  तो  असुक्षिधा
 होती  ही  है,  टाइपराइटर  निर्माताश्रों  को  भी
 हानि  होती  है  nN  इसलिए  यह  तय  किया  गया

 है  कि  सुधरा  हुआ  मानक  रूप  देने  के  बाद

 कुछ  समय  तक  कुंजीपटल  में  कोई  परिवर्तत  न
 किया  जाए।  इस  सुधरे  हुए  नवोनतम  कुंजी-
 पटल  में  पिछली  सभी  खामियां  दूर  करने  को
 कोशिश  की  गई  है।  फिलहाल  इस  बारे  में
 और  कोई  कारंबाई  करना  प्रावश्यक  प्रतीत

 नहीं  होता  ।

 (8)  जी  हां,  श्रीमान  ।

 Incentive  to  Cement  Industries

 5006.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  what  are  the  details  offered  by
 Government  to  give  incentives  to
 cement  industries;

 (b)  whether  these  incentives  are
 being  offereq  in  consultation  with  the
 Tariff  Commission;  and
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 -(c)  whether  these  incentives  will
 give  room  for  rise  in  prices  of  cement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA:MAITI):  (a)  The  fol-
 lowing  incentive  to  cement  industries
 have  been  announced  by  the  Govern-

 ‘ment:  4
 A  cash  incentive  of  Rs.  30  per

 ton  for  every  tonne  of  additional
 production  of  cement  over  the  best
 production  of  each  manufacturing
 unit  during  the  Jast  three  financial
 years  or  85  per  cent  of  its  licensed
 capacity  whichever  is  higher.

 (b)  ang  (c).  No,  Sir.

 Expenditare  incurred  on  installation
 of  new  Telephone,  and  additiong  and

 alterations  by  the  Director,  CS.L0.
 Chandigarh

 5007.  SHRI  DINESH  JOARDER:
 ‘Will  the  Minister  of  SCIENCE  AND
 ‘TECHNOLOGY  be  pleaseg  to  state:

 (a)  whether  Government  sre  aware
 that  the  Director,  CSIO,  Chandigarh
 has  incurreg  huge  expenditure  on  the
 installation  of  new  telephones  and  is
 making  additions  and  alterations
 ‘against  the  advice  of  his  Accounts  Offi-
 cer  in  the  last  few  years;

 (b)  if  so,  how  much  expenditure  was
 incurred  and  whether  the  sanction  of
 the  competent  authority  was  obtained
 before  incurring  the  expenditure;  and

 (c)  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b),.  A
 sum  of  Rs.  20,400  was  paid  to  the  P&T
 Department  for  installation  of  5  new
 connections  and  one  extension  with  the
 sanction  of  the  competent  authority.
 The  Finance  ang  Accounts  Officer  of
 the  Organisation  only  drew  attention to  the  economy  inctructions  of  the
 Government  of  India,  issueg  in  May, 1977  which  were  taken  into  considera~
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 tion.  These  telephones/extension  were
 sanctioned  after  verifying  thejr  essen~
 tiality.  ah

 (८)  Does  not  arise,

 Decrease  in  per  capita  Consumption
 of  Cloth

 5008.  SHRI  D.  D.  DESAI:  Will  the
 Mirlister  of  INDUSTRY  be  pieaseg  to
 state:

 (a)  whether  the  per  capita  con-
 sumption  of  cloth  in  the  country  has
 come  down  from  l7  metres  in  974  to
 33.3  metres  this  year;

 (0)  if  so,  whether  this  is  que  to  the
 high  cost  of  textiles  and  the  emphasis
 laid  on  exports  of  available  cloth  by
 Government;  and

 (c)  the  steps  taken  to  remedy  the
 situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  JNDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (c).  Per
 capita  availability  of  cloth  for  con-
 sumption  from  974  to  2976  is  given
 below:

 3974  4.60  metres
 975  4.56  metres
 976  33.78  metres  (Provisional)

 It  is  true  that  per  capita  consumption
 ef  cloth  has  been  decreasing.  This
 treng  is  mainly  arising  out  of  stagnant
 effective  demand  for  textiles  due  to
 recessionary  conditions.  Increased  ex-
 ports  are  also  a  consequence  of  stag-
 nant  indigenous  effective  demand.  In-
 creased  durability  on  account  of  in-
 creased  use  of  durable  non-cotton
 fibres  and  also  changes  in  sartorial
 patterns  have  also  contributed  to  the
 decline  in  the  per  capita  consumption.
 per  capita  supply  and  consumption
 can,  to  some  extent,  be  increased  by
 improved  ‘purchasing  power  of  the
 consumers;  efforts  to  augment  supply of  textiles  will  be  taken  as  part  of  our
 programmes  for  the  New  Plan.
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 Intarchangesbility  in  the  name  of
 ४  «.  Promotional  prospects.

 6009.  SHR]  NIRMAL  CHANDHA
 JAIN:  ‘Will  the  Minister  of  INFOR-
 MATION  -AND.  BROADCASTING  be

 pleased:  to  state:

 (a)  are  the  Government  aware  that
 All  India  Radio  Programme  Staff  Asso-
 ciztion  has  strongly  protested  against
 the  Government’s  move  in  respect  to
 the  interchangeability  in  the  name  of
 promotional  prospects;

 (b)  do  Government  also  not  feel
 that  thig  proposal  of  interchange-
 ability,  if  put  into  operation  would
 create  serious  difficulties  as  the  jobs
 of  the  programme  staff  are  highly
 technical;  and

 (c)  Government’s  view  in  this  res-
 pect?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K.  ADVANI):  (a)  to  (c).  Yes,  Sir.
 The  Verghese  Committee  on  Autonomy
 for  Akashvani  and  Doordarshan  re-
 commendeg  inter-alia  that  programme
 staff  including  staff  artists  should  be
 brought  under  a  single  unified  cadre.
 The  All  India  Radio  Programme  Staff
 Association  has  expressed  the  fear  that
 if  this  recommendation  is  accepted  by
 Government,  it  may  affect  their  pro-
 motional  prospects.

 Government  have  not  yet  taken  any
 decision  on  the  various  recommenda-
 tions  of  the  Verghese  Committee.  It
 is,  therefore,  premature  at  this  stage
 to  express  any  view  in  this  regard.

 Instructions  to  stop  re-employment
 5010,  SHRI  PURNANARAYAN

 SINHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  it  is  g  fact  that  some
 State  Governments,  Local  Bodies,
 Education  Boards,  Public  and  Private
 Sector  Undertaking  re-employ  men
 and  women  after  their  retirement  on
 reaching  an*age  of  superannuation

 though  they  are  required  to  ma
 room  ‘for  younger  employees  ang  fré
 recruitment;  ae  fi

 (b)  whettier  Government  propose to issue  an  order  to  all  concerneg  to  stop
 extension  and  fresh  recruitment  of
 retired/superannuateg  persons  in  view
 of  the  acute  unemployment  problem;
 and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Central
 Government  have  no  jurisdiction  over
 State  Governments,  Local  Bodies,  Edu-
 cation  Boards  ang  Private  Sector
 Undertakings  in  this  matter  as  they
 have  their  own  system  of  secruitment.
 In  public  sector  undertakings  of  Cen-
 tral  Govt,,  appointments  to  posts  car-
 rying  a  pay  scale  of  Rs.  2500—3000
 and  above,  of  officers  beyond  the  age
 of  58  years  ig  resorted  to  only  in  ex-
 ception  cases  with  the  approval  of
 Central  Government  wherein  internal
 expertise  of  requisite  calibre  is  not
 available.  In  other  eases  Publie
 Sector  Enterprises  themselves  grant
 extension  of  service/re-employment
 to  officials  beyond  the  age  of  58  years
 in  similar  exceptiona]  circumstances.

 (b)  and  (c).  Does  not  arise  in  view
 of  reply  to  part  (a)  of  the  question.
 News  item  capti  oned  “Ship  Engines

 Rusting  as  SCI  Deliberates”

 50!l.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  item  pub-
 lisheq  in  ‘Hindustan  Times’  of  I?th
 June,  978  ‘Ship  Engine  rusting  as  SCI
 deliberates’;  and

 (b)  if  so,  Government's  reaction
 thereon?

 THE  MINISTER  OF  STATE  IN.
 CHUARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SARI
 CHAND  RAM):  (a)  Yes,  Sir.
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 ‘Vikramaditya’,  the  main  engine  and
 ‘other  equipment  procureg  by  Mazagon
 Dock  for  this  vessel  remained  unutilis-
 ed,  Mazagon  Dock  was  not  prepared
 ‘to  construct  the  vessel  as  per  terms  of
 the  contract  signed  on  28th  June  i972.
 However,  they  now  propose  to  utilise
 the  engine  and  other  equipment  for  a
 passenger-cum-cargo  vessel  for  the
 Andaman  Services,  for  which  they  are
 developing  general  arrangements  end
 specifications,

 Loans  to  Ex-Servicemen
 5012.  SHR!  G.  Y.  KRISHNAN:  Will

 the  Minister  of  DEFENCE  be  pleas-
 ed  to  state;

 (a)  whether  Government  have  san-
 ctioneqd  any  amount  under  any  new
 scheme  for  giving  loans  to  the  ex-
 servicemen  for  setting  up  smal]  indus-
 tria)  ventures;  and

 “(b)  if  so,  the  details  regarding  this
 scheme  and  the  details  regarding  the
 ‘terms  of  the  loans  as  well?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 Centra]  Managing  Committee  of  the
 ‘Special  Fung  for  Reconstruction  and
 Rehabilitation  of  ex-Servicemtn  have
 approved  a  scheme  for  giving  subsidy
 by  State  Governments  from  State
 Special  Fung  on  interest  charged  on
 loans  by  banks  from  ex-Servicemen
 entrepreneurs  for  setting  up  small
 scale  industria]  ventures.  However,
 the  Central  Government  88  such  has
 not  sanctioned  any  amount  under  any
 new  schemes  for  giving  loans  to  ex-
 Servicemen  for  setting  up  smal]  in-
 dustria]  ventures.

 (b)  The  details  of  the  scheme  are
 given  in  the  attacheg  statement.

 Statement

 (ay  Eligibility

 (i)  The  Ex-servicemen  desirous
 of  getting  a  subsidy  on  the  rate  of
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 interest  should  apply  to  the  bank
 for  getting  their  scheme  and  loan
 approved  subject  to  9  maximum
 limit  of  Rs.  25,000.  Only  those  oases
 where  the  schemes  have  been  ap-
 proved  by  the  bank  for  the  sanction
 of  a  loan  will  be  considered  for  the
 grant  of  subsidy,

 (४)  The  proposal  will  be  cansi-
 dereg  in  case  of  those  eligible  Ex-
 servicemen  under  the  scheme  who
 have  not  got  any  benefit  from  Gov-
 ernment  sources  for  their  resettle-
 ment.

 (iii)  The  subsidy  will  be  admissi-
 ble  to  the  Ex-servicemen  and  to  the
 actual  dependents  of  the  deceased
 service  personnel  ag  defined  in  SRO
 234  of  September  1966,

 (b)  Rates  of  Subsidy

 The  subsidy  will  be  admissible  to
 the  entrepreneurs  as  under—

 (i)  Loans  upto  Rs.  6,000.
 The  rate  of  interest  payable  to  the

 entrepreneur  will  be  4  per  cent  ‘pa.
 The  difference  between  the  rate  of  in-
 terest  charged  by  the  bank  and  4  per
 cent  will  be  re-imbursed  for  a  period
 of  three  yeurs  from  the  date  of  sran:
 of  loan.

 (३४)  Loans  above  Rs,  5,000  and  upto
 Rs.  25,000

 The  rate  of  interest  payable  by  the
 entrepreneur  will  be  7  per  cent  p.a.
 The  difference  between  the  rate  of
 intrest  charged  by  the  bank  and  4  per
 cent  will  be  re-imbursed  for  a  period
 of  three  years  from  the  date  of  grant
 of  loan,

 (c)  Procedure
 (i)  The  proposal  for  the  subsidy

 will  be  examined  by  the  Secretary
 Zila/Rajya  Sainik  Board,  who  will
 submit  their  recommendation  to  the
 Managing  Committee  of  the  State
 Special  Fund  for  approval.

 (ii)  The  number  of  instalments  of
 repayment  will  be  fixed  by  the  bank
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 will  be  for  a  period  of  three  years.

 (iii)  The  subsidy  will  be  payable
 quarterly  direct  to  the  Ex-service-
 men  and  woulg  be  conditional  on  the
 entrepreneur  paying  the  instalment
 of  loan  and  interest  regularly
 throughout  the  year.  If  at  any  time,
 he  is  irregular  or  default,  in  the  re-
 payment  he  will  not  be  eligible  for
 the  grant  of  subsidy  from  that  date.
 However,  the  Financial  Sub-Com-
 mittee  of  the  concerneg  State  can
 consider  each  case  on  its  merits.

 (iv)  The  entrepreneur  will  pro-
 duce  from  the  bank  concerned  certi-
 ficate  regarding  payment  of  last
 instalment  ang  interest  on  due  date.
 On  receipt  of  this  certificate  the
 subsidy  will  be  re-imburseg  to  the
 entrepreneurs.

 2.  As  the  implementation  of  the
 scheme  can  only  be  done  successfully
 at  the  State  and  District  level,  the
 State  Governments  have  been  request-
 ed  to  adopt  it.  The  Central  Manag-
 ing  Committee  of  the  Special  Fund  has
 further  decideg  that  in  case  the  States
 felt  the  need  to  augment  their  funds
 to  meet  this  expenditure,  they  could
 approach  the  Central  Managing  Com-
 mittee  for  this  purpose.

 3.  The  gcheme  ensures  that  the  re-
 covery  of  the  loan  will  be  the  res-
 possibility  of  the  banks  and  the  ad-
 vantage  of  low  rate  of  interest  will  be
 available  to  deserving  Ex-servicemen.

 Rata  India  Ltd.

 8018.  SHRI  MAHI  LAL:  Will  the
 Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Bata  India  Ltd.  is  a
 multinationa]  company  in  India;

 ९89)  whether  it  is  a  monopoly  con-
 cern  in  terms  of  MRTP  Act;
 2688  LS—6

 (c)  the  total  amount.m  Indien,  or
 ‘foreign  currency  it  repatziatel  qut  ft
 India  during  last  5  years;  and  A

 (a)  whether  Government  would
 consider  the  desirability  to  stop  the
 business  of  this  Company  like  that  of
 Coca  Cola  Company  in  view  of  policy
 of  putting  more  emphasis  on  ruraj  and
 small  industries  in  the  country;  snf

 (९)  if  not,  the  reasong  therefer?:

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Mesars.
 Bata  India  Limiteg  wag  operating  as  a
 subsidiary  of  Messrs.  Leader  AG.,
 Switzerland.  The  Company  has,  how-
 ever,  brought  down  its  foreign  equity
 to  40  per  cent  with  effect  from  1th
 October,  1977,  in  terms  of  the  Foreign
 Exchange  Regulation  Act,  1978,

 (b)  The  Company  is  registered
 under  Section  26  of  the  MRTP  Act  as
 an  Undertaking  to  which  Section
 20(a)  (i)  of  the  Act  applies.

 (c)  The  total  amount  repatriated  by
 the  company  during  the  last  three
 years  is  aS  follows:—

 1975-76  Rs.  2,00,837
 ‘1976-77  Rs,  14,02,500,
 ‘1977-78  Rs,  37,80,927

 (d)  and  (e).  No,  Sir.  The  case  of
 this  company  is  not  on  par  with  that
 of  Coca  Cola  Company  which  did  not
 agree  to  the  dilution  under  FERA  to
 40  per  cent  direct  non-resident  invest-
 ment.

 Take  over  of  Maruti  Ltd.

 5014,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:  ’

 (a)  whether  it  is  a  fact  that  the
 Maruti  Ltd.,  is  closed  since  long;

 (b)  do  Government  propose  to  take
 over  Maruti  Ltd;

 (c)  if  not,  why  not;  and
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 (a)  what  specific  steps  Government
 propose  to  take  to  provide  employment
 to  the  labourers  and.  other  staff  of
 Maruti  Ltd.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a):  Yes,  Sir.

 (b)  to  (d).  Government  are  con-
 sidering  what  is  to  be  done  with  the
 assets  and  facilities  of  M/s.  Maruti
 Limited.

 Production  of  Cotton  Yarn  Tubes
 5015.  SHRI  MUKHTIAR  SINGH

 MALIK:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  all  the  big  mills  in  the
 country  have  started  producing  cotton
 yarn  tubes;

 (b)  whether  it  is  a
 viously  mills  used  to
 smal]  scale  entrepreneurs,

 fact  that  pre-
 sell  yarn  to

 (c)  whether  it  is  also  a  fact  that  by
 producing  tubes  they  are  saving  excise
 duty  while  they  used  to  pay  on  yarn:
 and

 (9)  if  so,  what  action  Government
 contemplate  to  save  the  small  indus-
 try?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b):
 Only  soms  mills  have  undertaken
 winding  of  sewing  thread  on  tubes  for
 sale  in  the  market.  Many  mills  con-
 tinue  to  sell  the  yarn  to  small  scale
 entrepreneurs  who  perform  this  func-
 tion.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 3A  National  Highway
 50i6.  SHRI  0.  B.  CHUHETRI:  Will

 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  3lA  National  Highway
 is  not  according  to  the  National  High
 way  standard;
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 ‘(b)  whether  the  broadening.  of  :this
 Highway  is  ‘under  the  consideratien  of
 Government;

 (०)  if  so,  the  details

 (d)  if  not,  the  reasons  thereof?
 thereof;  and

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (d).
 The  National  Highway  3lA  has  not  yet
 been  developed  to  National  Highway
 specifications.  The  present  efforts  are
 directed  towards  stabilising  the  exist-
 ing  road  rather  than  widening  it.  This
 highway  passes  through  geologically
 unstable  ‘terrain  which  is  further
 subject  to  erosion  by  floods  in  the
 River  Teesta.  It  is  apprehended  that
 any  widening  of  the  road  at  this  stage
 of  instability  would  further  aggravate
 the  problem.

 Moreover,  this  highway,  with  a  for-
 mation  width  of  6.09  metres,  is  capable
 of  meeting  the  present  traffic  require-
 ments  commensurate  with  safety.

 Report  on  Block  level  Planning

 50i7.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Government  have
 accepted  or  rejected,  fully,  or  partially
 the  recommendations  of  the  Dantwaia
 Committee  on  _Block-level  Planning;
 and

 (b)  if  so,  reasons  therefor?.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  Re-
 commendations  of  the  Committee  are
 under  examination.

 नगरों  में  सड़क  दुधटमाओं  में  बद्ि

 5018.  चौधरी  राम  गोपाल  सिंह  :

 क्या  गौवहुन  हौर  परिवहन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  बड़े  नंगरों  में

 सड़क  दुधेटनाशों  में  हुई  लगातार  वृद्धि  के

 कारण  उत्पन्न  स्थिति  पर  विचार  किया  है;
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 ४
 (थ)  यदि  हां,  तो.  क्या  दुर्घटनाशों  को.

 शीकने  के  लिए  वर्तमान  कानून  में  संशोधन

 करने  का  प्रस्ताव  है;  झौर

 (ग)  दि  हां,  तो  तत्संबंधी  रूपरेखा

 क्या  है  झौर  यदि  नहीं,  तो  सरकार  का  इस

 बारे  में  क्या  प्रन्य  उपाय  करने  का  विचार  है  ।

 नोबहन  और  परिवहन  मंत्रालय  में

 प्रभारी  राज्य  मंत्री  (शी  चांद  राम)  :

 (क)  जी,  हां।

 (@)  भर  (ग).  शराब  श्रौर  नशीली

 वस्तुओं  के  नशे  में  मोटर  गाड़ी  चलाने  के
 अपराध  के  लिए  और  बड़ी  सजा  की  व्यवस्था
 करते  के  लिये  भौर  दो  पहियें  की  गाड़ी  के
 ड्राईवर  शौर  पिलियन  सवार  के  लिए  हैलमिट
 का  पहनाना  आवश्यक  करने  के  लिए  पिछले
 वर्ष  मोटरगाड़ी  भ्रधिनियम  i939  में  संशोधन
 फिया  गया।  इसके  भलावा  उन  व्यक्तियों  के
 चालन  लाइसेंस  रद्द  करने  के  लिए  संबंधित
 प्राधिकरणों  को  भ्रधिकार  दिए  गए  है,  जो
 तेज  और  लापरवाही  से  चलाने  के  प्रपराध,
 जिससे  व्यक्तियों  की  मृत्यु  होने  की  या  गहरी
 चोट  पहुंचाने  के  दोषी  पाये  गए  हों  ।

 कानून  के  बारकार  उल्लघन  के  विरुद्ध
 निरोधक  के  रूप  में  कार्य  करने  के  लिए  पहले
 के  इसी  प्रकार  के  अपराध  करने  के  तीन  वर्षो
 के  भीतर  किये  गयें  दूसरे  या  बाद  के  भ्रपराध
 के  लिये  अधिनियम  के  प्रंतर्गतः  संबंधित
 अपराध  के  लिए  दिए  गए  जुर्माने  की  अधिकतस
 राशि,  जो  एक  चौथाई  से  कम  न  हो,  का  जुर्माना
 लगाना  न्यायालयों  के  लिए  ग्रावश्यक  किया  जा
 रहा  है।  इस  प्रयोजन  के  लिये  उपलब्ध
 i7-8-78  को  इस  सभा  में  पुनर्स्थापित

 मोटरगाड़ी  (संशोधन)  विधेयक  i978  #
 शामिल  किया  गया  है

 he  nM  ao  Wag
 Realisation  of  advance  rent  for  Build~
 ing  Hired  by  Nationa]  Hydro  Electric

 Power  Corporation

 50I9.  SHRI  BEDABRATA  SBARUA:
 Will  the  Miniser  of  ENERGY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Na-
 tional  Hydro  Electric  Power  Corpora-
 tion  Ltd.,  New  Delhi  has  failed  to
 adjust  or  realise  the  amount  of
 Rs.  3,26,000  paid  as  advance  rent  for
 the  building  hired  by  them  for  indefi-
 nite  period;

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  recover  this  amount  from
 the  landlord;

 (c)  whether  some  agreement  was
 entered  into  for  this  deal  by  the  Com-
 pany  with  the  landlord;  and

 (9)  if  so,  the  details  thereof?

 THE  MINISTER  OF  ENERGY  (SHRI
 P,  RAMACHANDRAN):  (a)  to  (9):
 The  accommodation  hired  by  the  Cor-
 poration  is  at  “Manjusha”,  57,  Nehru
 Place,  New  Delhi.  It  comprises  62
 flats  owned  by  different  persons,  The
 Corporation  entered  into  separate
 lease  deeds  with  the  owners  of  these
 flats.  The  agreement  provides  for
 Payment  of  some  advances,  partly  at
 the  time  of  booking  the  accommoda-
 tion  and  partly  at  the  time  of  delivery
 o¢  its  possession.  In  the  case  of  27
 flatg  3  months’  rent  was  payable  at
 the  time  of  initial  booking  and  3
 months’  rent  at  the  time  of  taking  de-
 livery  of  possession.  For  3  flats  ad-
 vance  rent  was  paid  for  6  months  at
 the  time  of  booking  the  accommoda-
 tion.  In  the  case  of  the  remaining  2
 flats,  advance  rent  was  paid  for  9  and
 2  months  on  taking  possession  of
 accommodation,

 A  total  amount  of  Rs.  454543.80  was
 paid  to  the  owners  of  these  flats  as
 advance  of  rent.  Out  of  advance  80
 paid,  Rs.  325354  was  unadjusted
 balance  as  on  3lst  March,  ‘1977.  The
 entire  advance  rent  paid  has  been  ad-
 justed  against  rent  dues  upto  Decem-
 ber,  1977,
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 Building  of  Sassoon  Dock  in  Bombay

 5020.  SHRI  0,  B.  PATIL:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Sassoon  Dock  in  Bom-
 bay  was  built  more  than  a  hundred
 Years  ago  to  facilitate  berthing  a
 hundred  or  so  fishing  country  crafts;

 (b)  whether  number  of  fishing
 country-crafts  have  increased  many fold  in  the  last  hundred  years  and  that
 in  recent  years  there  is  an  addition  of
 hundreds  of  mechanised  boats  also;

 ल्)  whether  no  additional  facilities
 have  heen  provided  for  berthing  fish-
 ing  crafts  in  Sassoon  Dock;

 (dy  whether  Government  are  aware
 that  because  of  the  congestion  in  “Sas-
 soon  dock”  fishermen  lose  hundreds
 of  valuable  fishing  hours  and  recently
 put  to  incalculable  loss  which  is  not
 beings  compensated  in  any  way;  and

 (e)  what  was  the
 ‘1877-78,  and  in
 dock?

 total  income  in
 i977-78  at  Sassoon

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT(SHRI
 CHAND  RAM):  (The  subject  matter  of
 the  question  pertains  to  the  Ministry
 of  Agriculture  and  Irrigation  (Deptt.
 of  Agriculture).  The  reply  below  has
 been  prepared  on  the  basis  of  informa-
 tion  furnished  by  them).

 (a)  Sassoon  Dock  built  between
 869—-875  for  general  cargo  sailing

 vessels  is  presently  used  by  fishing
 vessels  only.

 (b)  There  has  been  increase  in  fish-
 ing  crafts  using  the  Dock.  At  present
 about  540  mechanised  boats  and  7
 trawlers  use  it.

 (९)  and  (da).  Congestion  at  Sassoon
 Dock  on  account  of  insufficient  berth-
 ing  space  has  resulted  in  fishermen
 losing  time  in  landing  fish  as  well  as  in
 getting  suppliers  for  the  disposal  of
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 the  catch.  But  the  scope  for  improv.
 ing  facilities  at  Sassoon  Dodtk  being
 limited  because  of  its  location,  cap-
 struction  of  a  fishing  harbour  south
 of  Sassoon  Dock  at  a  cost  of  Ra  496
 lakhs  has  been  sanctioned  and  the
 work  has  started.  In  addition,  since
 September,  1973,  Kassara  Bunder  also
 has  been  set  apart  exciusively  for
 landing  fish.

 (e)  The  total  income  from  Sassoon
 Dock  in  1977-78.  was  Rs.  5,74,512.91,,
 Figures  for  the  year  ‘1877-78  are  not
 available.

 अध्य  प्रदेश  सें  विश्वासपुर  सटगवन  फोमला
 खान  में  झरष्टाचार  के  झारोदों  के  आरे  में

 शिकायतें

 502).  मौ  इयामलाल धुर्व॑  :  क्‍या

 कर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  मध्य  प्रदेश  में
 सरगजा  जिले  में  विश्ञामपुर  भटगवन  कोवला
 खान  में  काम  करने  बाले  प्रधिकारियों  के  पिसुद्ध
 अनियमितताभों  भौर  श्रष्टाचार  के  आारोपों
 के  बारे  में  कुछ  शिकापतें  मिली  हैं  ;

 (ख)  यदि  हां,  वो  की  गई  शिकायतों
 का  मुख्य  ब्यौरा  क्या  है  ;  औौर

 (ग)  सरकार  ने  इस  बारे  में  क्‍या
 कार्यवाही  की  है  ?

 ऊर्जा  मंत्री  भी  पी०  रामचनान)  :

 (क)  से  (ग).  केन्द्रीय  जांच  ब्यूरो  ने  976
 में  छ्द्टी  यात्रा  रियायत  बिल  में  प्रनियमितता
 के  बारे  में  कार्यकारी  इंजीनियर  (ई०  एण्ड
 एम०),  क्षेत्रीय  वर्कशाप,  विश्रामपुर,  तथा
 क्षेत्रीय  लेखा  भ्रधिकारी,  विश्रामपुर  के  कार्यालय
 के  लेखा  भ्रधिकारी  भौर  एक  लोपर  डिवीज़न
 बलों  के  खिल  फ  एक  शिकायत  दर्ज  की  भौर
 उसकी  तहकीकात  भी  की  थी  ।  विभागीय
 जांच  के  शाद  केन्द्रीय  सतकंता  झायोग  की

 सलाह  से  कार्यकारी  इंजीनियर  को  बड़ी
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 wen,  दिलकाने  खि  मामले  को  पंतिम
 राज  ६... ३  जा  रहा  है  ।  जहां  तक  इस  मामले
 से  संबद  लेखा  अधिकारी करर  लोध्र  ठिवीजन
 अलर्क  की  बात  है,  सतकंता  भ्रायोभ  के  क्वार
 से  उनके  खिलाफ  विभागीय  जांच  की  जरूरत
 नहीं  है  ।

 Licence  to  M/s.  Talikoti  Cements  and
 Chemicals  Ltd.

 6022.  SHRI  K.  B.  CHOUDHARI:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 ~  (a)  whether  it  is  a  fact  that  a  li-
 cence  for  a  cement  factory  at  Talikoti
 eas  been  given  to  M/s.  Talikoti  Cement
 and  Chemicals  Limited;

 (o)  what  is  the  progress  in  the
 matter  so  far  and  when  the  factory  is
 tikely  to  be  commissioned  and  start
 funetioning;

 (c)  in  case  the  present  establish-
 ment  is  unable  to  commission  the  fac-
 tory,  whether  Government  itself  will
 come  forward  in  establishing  a  factory

 it  Talikoti,  in  view  of  the  availability
 of  raw  material  in  abundance  in  Tali-

 eth,  Bijapur  district:  and

 ६  (da)  ig  So,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSRY  (SHRIMATI

 .ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  The  applicant  company  had
 vngaged  M/s.  Ibcon  Pvt.,  Ltd.  as  their
 consultants  and  got  Oe  project  report
 made  by  them.  They  have  submitted
 its  project  report  to  the  Industrial
 Development  Bank  of  India  along  with
 their  loan  application.  But  the  In-
 dustrial  Development  Bank  of  India
 did  not  clear  the  loan  application  and

 ynegested
 to  the  Company  to  explore

 the  possibility  of  setting  up  of  the  vro-
 ject  in  the  joint  sector  by  associating
 a  State  level  agency,  which  the  Com-
 Pany:  hag  not  yet  been  able  to  arrange.
 The  Company  is,  however,  making  all
 ‘efforts  to  implement  the  project.
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 (c)  There  is  no  such  proposal  at
 present.

 (d)  Does  not  arise.

 Price  Rise  of  Scooters

 5023.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  prices  of  scooters
 have  gone  up  after  decontrol;  and

 (b)  if  so,  to  what  extent  af  increase
 in  each  type  of  scooter  and  justifica-
 tion  given  by  the  manufacturers  for
 the  increase?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b):
 The  statutory  control  on  distribution
 of  scooters  which  was  rescinded  with
 effect  from  lst  January,  1978,  was  last
 applicable  to  Bajaj-50  Bajaj  Chetak
 and  Priya  scooters.  The  price  increa-
 ses  effected  since  the  removal  of  the
 distribution  control  are  Rs.  6.33  for
 Bajaj-50;  Rs.  77.75  for  Bajaj  Chetak
 and  Rs.  02.66  for  Priya  scooters.  The
 manufacturers  have  reported  that  these
 price  increases  have  been  necessitated
 hecause  of  cost  increases  of  various  in-
 puts  elec.  Price  increases  have  also
 been  effected  in  respect  of  some  other
 makes  of  scooters  wiich  were  not  go-
 verned  by  the  statutory  control  on  dis-
 tribution  of  scooters  and  are  not  con-
 nected  with  the  removal  of  distribu-
 tion  control.

 wet  ढ्रब्ढसे  लिमिडेड  फंक्टरो,  प्रतापगढ़
 का  पूरा  हो  जाना

 5024.  श्री  सुरेन्द्र  विक्रम
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  प्रतापगढ़  में
 सरकारी  क्षेत्र  में  बनने  वाला  श्राटों  टरैक्टर्स
 लिसिटेड  नामक  कारखाना  कब  तक  पूरा  हो:
 जाएगा  शौर  उस  पर  कुल  कितमी  लागते
 झायेगी  ;  और



 बता  Written  Answers

 (ख)  क्‍या  सरकार  इस  कारशाने  को
 शीत  पूरा  करने  शौर  चालू  करने  के  लिए
 शीघ्र  वग  उठायेगी  ?

 उद्योग  मंत्रालय  सें  राज्य  मंत्रों  (भश्रोमतो
 झामा  माइति) :  (क)  और  (ख).  झाटो

 ढक्ट्स  लिमिटेड,  जो  उत्तर  प्रदेश  सरकार  का
 एक  उपक्रम  है,  को  पिछड़े  जिले  प्रतापगढ़
 में  स्थापित  करके  कृषि  ट्रैक्टरों  का  निर्माण
 करने  के  लिये  एक  भ्ोद्योगिक  लाइसेंस  दिया
 गया  है।  विदेशी  सहयोग  की  मंजूरी  दे  दी
 गई  है  ।  स्थल  का  विकास,  संयंत्र  का  ले  झाउट,
 बेंडर  डैवलपमेंट  भ्रौर  प्रोसेस  इंजीनियरी  से
 संबंधित  कार्य  बस्तुत:  पूरा  कर  लिया  गया  है  ।
 परियोजना  का  और  आगे  कार्यान्वयन  राज्य
 सरकार  और  योजना  ्रायोग  से  परियोजना
 की  जीव्यया  के  संबंध  में  किये  गये  संशोधित
 अध्ययनों  के  बारे  में  स्वीकृति  मिलने  पर  किया
 जाएगा  ।  परियोजना  पर  3  करोड़  रुपये
 के  विनियोजन  की  कल्पना  की  गई  है।

 1978-79  के  लिय  वाषिक  योजना

 5025.  श्री  गंगा  भक्त  सिह  :

 श्री  झनग्ल  राम  जापसजाल  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  वर्ष
 i978-79  के  लिए  वाषिक  योजसा  एक

 अप्रैल,  978  से  चालू  हो  गई  है  किन्तु
 इस  ह.  के  लिए  वाधिक  योजना  रिपोर्ट
 अभी  तक  संसद  में  प्रस्तुत  नहीं  की  गई  है  ;

 (ख)  यदि  हां,  तो  वर्ष  i978-79
 के  लिए  वाधिक  योजना  रिपोर्ट  तैयार  न  किये
 जाने  के  क्या  कारण  हैं  तथा  इसे  किस  तिथि
 सक  सभा  पटल  पर  रख  जाने  की  सम्भावना

 है;  भौर
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 (7)  इस  सम्भस्ध  में  बॉचिक  योजना
 रिपोर्ट  के  श्रभाव  में  योजना  की  क़ियाम्विति
 के  लिए  मार्यदर्शी  सिद्धान्तों  की  व्यवस्था  करने
 के  लिए  सरकार  क्या  कार्यबाही  कर  रही  है  2

 प्रधान  मंत्री  (श्री  मोरारणो  देसाई)  :
 (क)  से  (ग)  :  978-79  की  बाधिक

 योजना  का  दस्तावेज  तैयार  किया  जा  रहा  है
 श्लौर  संसद  के  भ्रगले  सत्र  में  सभा  पटल  पर
 प्रस्तुत  किया  जाएगा  ।  योजना  में  क्षेत्रीय
 परिव्ययों  को  978-79  के  लिए  केन्द्रीय
 बजट  के  दस्तावजों  में  बताया  गया  है  t

 वाधिक  योजना  के  दस्तावेज  में  978-79°
 के  लिए  कार्यक्रमों  की  रूपरेखा  देने  और
 उत्पादन  के  लक्ष्यों  को  निर्धारित  करने  के
 अलावा,  योजनाबद्ध  निवेश  में  पिछले  वर्ष
 के  निष्पादन  की  समीक्षा  दिए  जाने  को  भ्राशा'
 है  ।  केन्द्र  और  राज्यों  में  कार्यकारी  अ्रभिकरणों
 से  मार्च,  1978  तक  योजना  के  निष्पादन  के
 ब्यौरे  प्राप्त  किए  यए  हैं  ।  इस  सूचना  के  परितुलक
 शौर  विश्लेषण  में  कुछ  समय  लगता  है।

 चालू  वित्त  वर्ष  के  आरम्भ  होने  से
 पहले  केन्द्रीय  मंत्रालयों,  राज्य  सरकारों  झौर+
 संघ  शासित  क्षेत्रों  क ेसाथ.  योजना  के  संक्रियात्मक
 ब्योरों  के  संबंध  में  विचार-विमर्श  किया  गया  है
 झौर  उन्हें  निश्चित  किया  गया  है,  तथा  978—
 79  के  लिए  संबंधित  वार्षिक  बजटों  में  सरकारी

 क्षेत्र  में  परिव्ययों  क ेलिए  आवश्यक  धनराशि
 की  व्यवस्था  की  गई  है,  इसलिए  योजना  के
 दस्तावेज  को  तैयार  करने  धौर  प्रकाशित  करने
 में  लगने  वाले  समय  से  वार्षिक  योजना  के
 कार्यान्वयन  पर  प्रभाव  नहीं  पड़ने  बाला  है  t

 Modernisation  of  Machinery  by  BHEL

 5026.  SHRI  छ  RAJAGOPAL  NAIDU:.
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  BHEL  is  modernising
 its  machinery  to  bring  it  to  Interna~
 tional  Standards;  and
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 (b)  if  so,  the  cost  invélved  in  the
 process?  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a):  Yes,  Sir.

 (b);  BHEL  have  plans  to  invest
 Rs.  267  crores  in  978—83  for  creating
 additional  capacity  and  modernising
 the  existing  equipment  so  as  to  meet
 the  increased  demand  of  power  gene-
 ration  and  other  industrial  products
 and  services  expected  during  978—83.

 Setting  up  of  Mini  Industrial  Estates

 5027.  SHRI  K,  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  has  a  pro-
 posal  under  consideration  to  set  up  a
 country-wide  net  work  of  mini  Indus-
 trial  estates  in  rural  and  urban  areas;
 and

 (b)  if  so,  the  details  of  the  plan  end
 stepg  being  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MaAITI):  (a)  No,  Sir.
 The  industrial  estates  are  set  up  by
 the  State  Government/Union  Territory
 Administrations,

 (b)  Does  not  arise.

 Visit  of  General  Manager,  Delhi  Trans-
 port  Corporation  D.R.T.C.  to  U.K.

 5028,  SHRI  BRIJ  BHUSHAN
 TIWARI.

 SHRI  BHAGAT  RAM:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  purpose  of  the  visit  of  Gene-
 ral  Manager,  Delhi  Transport  Corpo-
 ration  to  United  Kingdom  during
 ‘1975-76;

 (b)  whether  his
 any  result  to  the
 Corporation;  and

 visit  had  yielded
 advantage  of  the
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 (c)  if  so,  details  thereof?

 Tay  ;
 | Fy toa nl
 VG

 THE  MINISTER  OF  STATE  IN-  ;
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  RANSPORT  (SHRI
 CHAND  RAM):  (a)  At  the  invitation
 of  the  British  Government,  a  team  of  |
 Transport  Managers  from  India  con-_
 sisting  of  Shri  S.  K.  Sharma  (D.T.C.),
 Shri  S.  N.  Kakar
 Transport  Corporation),
 Nayyar  (Ahmedabad
 Transport)  and  Shri
 (Executive  Officer,  Association  of
 State  Road  Transport
 was  deputed  by  Government  of  India
 to  visit  England  in  September,  975  to
 study  the  working  ०  the  transport
 undertakings  in  that  country.

 Shri  A.  K.

 (b)  and  (c):  No  direct  benefit  can
 be  said  to  have  accrued  to  DTC  by  the
 visit  of  its  General  Manager  as  he  had
 to  leave  DTC  shortly  after  his  return
 from  U.K.  However  based  on  informa~
 tion  gathered  during  the  visit,
 he  suggested  various  measures
 for  improving  management  of
 transport  systems  in  his  book  “Produc-
 tivity  in  Road  Transport”.  Officials  of
 the  Transport
 Laboratory,  London,  also  appreciated
 the  work  done  by  this  Corporation  in
 developing  direction  oriented,  nobal
 pattern  of  bus  operations  and  recom-
 mended  joint  project  work  for  further
 research  in  the  field.  This  project  is
 under  implementation  by  the  Associa-
 tion  of  State  Road  Transport  Under-
 takings.

 Participation  of  Workers  in  Textile
 Mills

 5029.  SHRI  हे,  K.  MHALGI;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  there  ig  any  proposal  to
 form  cooperatives  of  workers  working
 in  the  Textile  Mills  taken  over  and  to
 tun  these  mills  through.  the  Coopera-
 tives;

 (Calcutta  State

 Municipal
 R.  C.  Sinha

 Undertakings)  _

 a

 peace,

 and  Road  Research
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 (b)  if  so,  the  details  thereof;  and

 i  {e)  if  not,  what  is  the  ratio  of  parti-
 dpation  of  workers  in  managing  these
 ils  vis-a-vis  the  Management?

 |  THE  MINISTER  OF  STATE  IN  THE
 MQNISTRY  OF  INDUSTRY  (SHRI-
 MATT  ABHA  MAITI  (a)  to  (c).  Par-
 icipation  of  workers  in  the  manage-
 aent  in  most  of  the  NTC  mills  at  pre-
 ‘emt  is  through  shopfloor  committees/
 int  councils.  In  2)  the  Subsidiary
 Yorporations  of  the  NTC,  except  NTC
 ‘Gujarat),  Joint  Bipartite  Committees
 yave  been  formed  at  each  subsidiary
 ‘wel.  In  these  Bipartite  Committees,
 ‘qual  representation  has  been  given  to
 he  workers  and  the  management.  A
 tudy  group  composed  of  representa-
 ives  of  Central  Trade  Union  Federa-
 ion  is  currently  considering.  inter
 lia,  the  overall  policy  op  workers’
 ‘articipation  in  management  in  NTC

 te  Wo  झाई०  सोबेन्ट  केक्टरी,  नपा  गांव

 और  नीपब  में  बनियों  और  कर्मवारियों  को
 भर्ती  के  बारे  में  विवाद

 5030.  Sto  weet  नारायन  पाण्डेय  :
 क्या  उचयोग  मंत्री  यह  बताने  की  कपा  करेंगे
 कि;

 (me)  क्‍या  मया  गांव  और  नीमच,
 मध्य  प्रदेश  में  स्थापित  किये  जा  रहे  सी०  सी०

 प्राई०  सीमेस्ट  कारखाने  में  अमिकों  शौर  कर्म-
 'बारियों  की  भर्ती  और  कार्य  के  प्रश्त  पर

 जुल  ई  977  के  प्रथम  सप्ताह  मं  एक  विवाद

 उठा  था;

 (a)  यदि  हां,  तो  यह  विधाद  किन

 ह ५  समस्याओं  के  बारे  में  उठा  था  ;

 (ग)  इसको  हल  करने  के  लिये  क्या
 अयत्न  किये  गये  झयवा  कार्यवाही  की  गई;

 और

 ष  क्या  यह  भी  सच  है  कि  रोजगार

 +$  बआामने  में  स्थानीय  लोगों  को  प्राथमिकता

 पहीं  दी  जाती  है  ?
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 were  wares  %  राज्य  मंत्री  (भोजी
 भाभा  माइति)  :  (क)  से  (थ).  सीमेंट
 कारपोरेशन  कर्मचारी  संध  नीमच  परियोजना
 से  अबत्थकों  द्वारा  विचार  किये  जाने  के  लिखे
 एक  सांग  पत्र  किया  था  t  तिमम  के  प्रबन्धकों
 ध्रौर  कर्मचारी  संध  के  बीच  भ्रापपी  बातचीत
 से  8  जुलाई,  977  को  एक  समझौता  किया
 मया  था  ।  तमझोते  की  शर्तों  में  मुख्य  रूप
 दे  भिभ्नलिखित  बातें  थीं  _—

 (i)  जो  कामगर  कुरकुम्ता,  मांदर  भजधा
 बोकाजन  से  स्थानांतरित  होकर
 नीमच  परियोजना  में  जाये  हैं
 श्रथवा  नीमच  में  नियुक्त  किये
 गये  हैं  चन्हें  उनके  अजित
 झवकाश  में  की  गई  कटौती
 को  ध्यान  में  रखते  हुए  दो  विशेष
 बेतन  बुद्धि  दी  जायेंगी;

 (il)  जिन  कामगारों  की  त्योहार  की
 राष्ट्रीय  प्रतिबंधित  और  भाकस्मिक

 छुट्टियां  कम  कर  दी  गयी  थीं
 उन्हें  तीन  विशेष  बेसन  वद्धियां
 दी  जायेंगी

 (iii)  भाष्यता  प्राप्त  संध  के  पदाधि-
 कारियों  को  संघ  का  कार्य  करने

 के  लिए  विशेष  भ्राकस्मिक  अवकाश
 दिया  जायेगा  t

 (iv)  उपस्थिति  नामावली  के  पअ्रनुसार
 काम  करने  वाले  कर्मचारियों  को
 240  दिन  की  लगातार  सेवा  पूरी
 कर  लेने  के  बाद  कारखाना
 अधिनियम  के  उपबंधों  के  श्रनुसार
 अजित  भ्रवकाश  का  लाभ  दिया
 जायेगा  t

 (५)  परियोजना  स्थल  पर  चाय  कैन्टीन
 चलाने  के  लिए  300  रुपये  की
 राजसहायता  दी  जायेगी  ।

 (vi)  साईकिल  खरीदने  की  भप्रिम
 राशि  बढ़ाकर  300  रुपये  कर
 दी  जायेगी  t
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 (vit)  कामकर  हारा  त्यौहार  | ,!. अ
 के  रूप  में  200  रुपये  की  राशि
 एक  वर्ष  में  एक  ही  त्यौहार  भथना
 100-100  रुषये  की  राशि  एक

 कैलेंडर  वर्ष  में  दो  छमाहियों  में
 अलग-अक्षग दो  त्यौद्वारों कर  ली
 जा  सकती  है  1

 {viit)  मदि  कोई  कामगर  किसी  दिन
 9  82  से  भ्रधिक  काम  करता  है
 अथवा  किसी  सप्ताह  में  48  घंटे

 से  चिक  काम  करता  है  तो  उसे
 समयोपरि  भत्ता  मजदूरी  से

 दुगुनी  दर  पर  दिया  जायेगा  ।

 {ix)  समझोता  दोनों  पाटियों  के  लिए
 तीनवर्षों  की  झवधि  के  लिए
 वैध  शौर  वश्ध्यकारी  होगा  t

 जहां  तक  मीमच  कारखाने  में  रोजगार
 के  लिए  भर्ती  का  सम्बन्ध  है,  स्थानीय  लोगों
 को  वरीबता  दी  जाती  है  1

 Srheme  for  ‘Dunkani  LTC  Project

 =93l.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  ENERGY
 be“  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  9908  on  the
 0th  May,  I978  regarding  scheme  of
 Dunkuni  LTC  Project  ang  state;

 (a)  whether  according  to  the  re-
 viseq  feasibility  report  the  Project
 hag  been  finally  taken  up  and  neces-
 sary  orders  have  been  placed  with
 the  contractors  after  scrutiny  of  the
 tenders;

 (b)  if  so,  the  progress  made  so  far
 jn  implementation  of  the  project;

 (c)  what  would  be  the  actual  cost
 ®  the  project  and  what  amount  has
 so  far  been  utilised;  and

 (a),  whether  time-bound  programme
 hag  been  scheduled  in  terms  of  con-
 tracts  placed  with  the  contractors?
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 THE  MINISTER  OF  ENEBGY
 (SHRI  P.  RAMACHANDRAN);  (a)
 and  (b).  The  revised  feasibility  re-
 port  was  prepared  in  September,  1977
 and  tenders  received  upto  3l-4-l976.
 Evaluation  of  tenders  for  selecting
 parties  and  approval  of  competent
 authorities  is  under  process.

 (c)  and  (d).  The  supplementary
 note  on  the  revised  feasibility  report
 envisages  cost  of  the  project  to  about
 Rs.  483  crores  to  be  completed  in
 about  40  months  after  placing  orders.

 Appointment  of  Regular  Persons  in
 Piace  of  ad  hoc  Persons

 5032.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  several  officers  and
 highly  paid  personne}  are  still  work-
 ing  on  ad  hoc  basis  in  A.LR.  and
 Te  Va

 (b)  reasons  for  their
 working  on  ad  hoc  basis;

 continuous

 (९)  when  Government  would  like
 to  appoint  regular  officers  in  their
 place;  ang

 (dy  when  they  are  being  reverted
 to  their  original  posts?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (d).  Yes,
 Sir.  Some  of  the  appointments  are
 being  treated  as  ad  hoc  pending  dis-
 posa]  of  court  oases.  In  the  case  of
 some  of  the  posts,  steps  have  already
 been  taken  to  convene  Departmental
 Promotion  Committees  for  regular
 appointments.  In  some  other  cases,
 DPC  has  already  been  held  and  regu-
 lar  appointments  are  expected  to  be
 made  shortly  or  the  caseg  are  pend-
 ing  for  finalisation  or  amendment  of
 Recruitment  Rules.  While  all  possi-
 ble  steps  are  being  taken  to  make
 these  appointments  on  a  regular  basis,
 as.  quickly  as  possible,  it  is  not  pos-
 sible  to  fix.  a  time  limit.
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 tate  Level  Committee  for  Distribu-
 tion  of  Paper

 5033.  CHOWDHRY  BALBIR  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  any  circular  O.M.
 letter  was  written  by  Ministry  of
 Industry  in  4974  or  so  to  all  the  Chief
 Ministers  including  the  Union  Terri-
 tories  of  Delhi  for  forming  a  State
 jJevel  Committee  for  the  distribution
 of  white  Printing  Papers  for  copy  and
 text  books  and  Educational  Purpose
 to  the  Exercise  Books  manufacturers
 and  publishers;

 (b)  if  so,  the  details  of  such  circu-
 Jars  and  letters  and  purpose  for  writ-
 ing  the  same;

 (ey  the  names  and  States  of  the
 persons  who  were  nominated  /selected
 in  the  same  Committee  of  Delhi;

 (d)  how  many  meetings  of  the  said
 Committees  were  held  for  Delhi
 Union  Territories  since  its  formation
 to  June,  1978;

 (e)  the  names  of  the  persons  atten-
 ded  such  meetings  on  each  concession
 and  the  decisions  taken  in  each  such
 meetings;  and

 (f)  the  action  taken  on  each  deci-
 sion  and  the  outcome  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  (a)
 nd  (b).  Yes,  Sir.  It  was  suggested
 by  the  Ministry  of  Industry  in  June,
 394  that  the  various  State  Govern-
 ments/Union  Territories  should  set
 up  State  Level  Committees  for  the
 distribution  of  white  printing  paper
 for  the  Educational  Secto..  The  State
 Level  Committees  would  direct  allot-
 tees  (exercise  book  manufacturers
 and  text  book  publishers)  to  draw
 supplies  from  the  nominated  milis,
 keep  a  watch  on  the  activities  of  the
 exercise  book  manufacturers  and
 small  publishers  with  regard  to  uti-
 lisation  of  paper  allocated  to  them  as
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 well  ag  on  the  production  pattern  be-
 ing  meintained  by  the  mills  located
 within  their  State  Jurisdiction.  It
 was  further  suggested  that  the  Re-
 gional/State  Level  Committees  should
 consist  of  the  following: —

 l.  One  representative  relating  the
 Education  Department  of  the
 State  Government  or  the
 Union  Territory  where  State
 Level  Committee  is  located—
 Chairman.

 2.  One  representative  each  relat-'
 ing  to  Education  from  the
 other  State/Union  Territories
 in  the  region.

 3.  One  representative  from  th®
 Industries  and  Supplies  De-
 partment  of  the  State/Union
 Territories  in  the  region  in-
 cluding  the  State  where  the
 Committes  will  be  located.

 4.  One  representative  each  from
 the  Universities  in  the  region.

 5.  Representatives  of  exercise
 book  Manufacturers.

 6.  Representatives  of  local  pub-~
 lishers  of  books.

 7.  Representatives  of  the  Paper Traders.  2

 (c)  The  Committee  set  up  by  the
 Delhi  Administration  for  deciding  the:
 distribution  of  paper  to  the  educatio--
 nal  sector  consists  of  the  following
 persons:

 Secretary  Education.
 Director  of  Education.
 Director  of  Vigilance.
 Joint  Director  of  Industries.
 Deputy  Commissioner  of  Food  &

 Civil  Supplies,
 6.  Sales-tax  Officer.
 7.  Deputy  Director  of  Education.

 The  recommendations  of  the  Com-
 mittee  are  approved  by  the  Chief
 Executive  Councillor  before  allot-
 ments  are  made.

 B®
 &
 ३७
 eH
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 इसे)  to  (p.  It  is  understood  that
 the  Committee  meets  once  in  every
 quarter  to  decide  the  distribution  of
 paper.  On  the  basis  of  the  allocations
 made  by  the  Committee,  the  allottees
 plece  orders  on  the  nominated  mills
 and  draw  supplies.  A  watch  is  being
 kept  on  the  proper  utilisation  of  the
 paper.  The  Central  Government  has
 Bo  record  of  the  number  of  meetings
 held  actually  or  details  of  the  persons
 who  attended  the  meetings  or  deci-
 sions  taken  in  each  meeting.

 झाइनेंस  पेराशूट  कैबटरी,  कामपुर  में
 झधिकारियों  शो  पवोश्नति

 5034.  श्री  भगोहुर  लाल  :  क्‍या  रक्षा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कुछ  महीने  पूर्व  झानेंस

 वैराशूट  फैक्टरी  कानपुर  में  कुछ  कर्मचारियों
 को  पदोज्नति  संबंधी  नियमों की  पूर्ण  भवहेलना
 करते  हुए  सुपरवाइजर  'ए'  के  रूप  में  पदोध्मत
 किया  गया  था  क्योंकि  वे  कुछ  अ्रधिकारियों
 के  चाहते  व्यक्ति  थे  जिसके  परिणामस्वरूप
 प्रभावित  कर्मचारियों  को  विवश  हो  कर
 न्याय  पाने  के  लिए  इलाहाबाद  उच्च  न्यायलय
 में  जाना  पड़ा;  और

 (ख)  क्या  प्रभावित  कर्मचारियों  को
 इस  संबंध  में  न्याय  दिलाले  तथा  कर्मचारियों

 ण्बं  विभाग  का  समय  भ्ौर  पैसा  बचाने  झौंर
 कर्मेचारियों  को  बरिष्ठता  के  भ्राधार  पर  पदो-
 स्ति  किये  जाने  के  लिए  कोई  जांच  किए  जाने
 का  विचार  है  ?

 रक्षा  मंत्रालय में  राज्य  मंत्री  (प्रो०  शेरसह)
 (क)  जी  नहीं  ये  पदोन्नतियां  भर्ती  नियमों

 के  अनुसार  ही  की  गई  थीं।  इसलिए  जिन
 कर्मचारियों  का  अधिक्रमण  किया  गया  था

 हे  रि  याचिका  दायर  करने  के  लिए  मजबूर
 किए  जाने  का  प्रश्न  नहीं  उठता  tv

 (ख)  जी  नहीं  ।

 विदेशों  से  श्रदबारी  काक  तथा  सशीनरी
 की  खरीद

 5035.  भी  राजेंद्र  कुमार  शर्मा  :
 क्या  सूचना  झोर  प्रसारण  मंत्री  यह  बताते  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  सस्ती  दरों  पर
 प्रखवारी  कागज  तथा  मशीनरी  की  खरीद
 के  लिये  विदेशों  में  अपने  प्रतिनिधि  भेजने  का
 निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  इस  पर  कितनी
 रीश  खर्च  होगी;  और

 (ग)  इस  प्रयोजन  के  लिये  किन-किन'
 देशों  के  साथ  बातचीत  करने  का  विचार
 है

 सूचना  जौर  प्रसारण  संत्री  ी  लाल
 कृष्ण  झाडवाणी)  :  (क)  जी,  नहीं  |

 (ख)  और  (ग).  प्रश्न  नहीं  उठते  ।

 Transfer  of  Indian  Language  Unit  to
 Publicationg  and  Information  Direc-

 torate  (CSIR)
 5036.  SHRI  RAMJILAL  SUMAN:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  374  on  22908  June,  977  and
 state:

 (a)  whether  Government  have  fina.
 lised  the  decision  to  transfer  the
 administrative  control  of  the  Indian
 Languages  Unit  (CSIR)  to  the  Publi-
 cations  &  Information  Directorate
 (CSIR);  and

 (b)  if  not,  the  probable  date  by
 which  the  decision  will  be  finalised
 on  the  issue?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  No,
 Sir.  The  matter  is  still  under  consi-
 deration.
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 Crtmes  by  Bangladesh  intruders  in
 Dinajpur  District  West  Bengai

 5087.  SHRI  MOHD.  HAYAT  ALI:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  the  number  of  persons  (Indian
 Nationals)  killed,  and  the  number  of
 cattle  lifted,  and  robberies  committed
 hy  the  Bangladesh  intruders  in  the
 villages  situated  alongwith  the  border
 area  under  West  Dinajpur  District
 (West  Bengal)  during  ‘1977-78;  and

 (b)  the  compensation  given  to  the
 affected  families,  ang  the  preventive
 measures  Government  propose  to  take
 for  the  safety  of  life  and  property  of
 the  villagers  residing  along  the  India-
 Bangladesh  Border?

 ‘THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  According  to  the  information
 furnished  by  the  State  Government,
 while  no  Indian  National  was  killed
 and  no  robbery  was  committed  by
 the  Bangladesh  intruders  during  the

 year  ‘1977-78  alongwith  the  border
 ;area  under  West  Dinajpur  district,
 75  cattle  were,  however,  lifted  by
 ‘them.

 (b)  No  compensation  has  been  paid,
 @s  none  of  the  affected  families  ap-
 Rlied  for  the  same.  Necessary  pre-
 ventive  measures,  such  as  setting  up
 of  additional  camps  between  various
 BOPS  by  BSF,  setting  up  of  anti
 dacoity  police  camps,  during  dark
 fortnights  have  been  taken  up.  Pat-
 rolling  by  BSF  and  Police  has  been
 intensified  in  the  affected  areas  and
 resistance  groups  have  been  activated.

 Collaboration  between  BHEL  and
 West  German  Multinational

 Siemens
 5038.  SHRI  P.  K.  KODIYAN:  Will

 the  Minister  of  INDUSTRY  be  pleased
 to.  state:

 (a)  whether  Government  have
 _given  its  approval  for  the  proposed
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 broad  based  collaboration  between
 Bharat  Heavy  Electricals  Limited  end
 West  German  Multinational  Siemens;
 and

 (b)  if  so,  what  are  details  of  the
 project  and  other  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITD:  (e)

 No,  Sir.

 (b)  BHEL  have  submitted  an  ap-
 plication  for  a  broad  based  collabora-
 tion  with  Schemes  AG.  The  seage
 covers  products  like  transformers,
 switchgears,  motors,  hydrogenerators,
 power  electronics,  TG  sets  upto
 200  MW,  Condensers,  Porcelain,  ete.
 and  systems  engineering  for  power
 and  industrial  fields.  The  proposed
 agreement  is  for  a  period  of  .5  years
 and  it  envisages  a  payment  of  DM
 50  million  as  lumpsum  payable  in  ten
 yearly  instalments  and  a  royalty  of
 .8  per  cent  on  the  turn-over  covered
 under  the  technical  scope  of  the  agree-
 ment.

 The  proposal  is  being  examined,  in
 the  concerneq  Departments  of  the
 Government.

 कोफला  कामों  में  युवकों  को  प्रशिक्षण

 5039.  श्री  यह  दत्त  शर्मा  :

 शी  Ly  लखन्ध  wat:

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कपा  करेंगे
 कि;

 (क)  क्या  यह  सन्त  है  कि  देश  में  कोयला
 खातों  में  प्रशिक्षण  की  व्यवस्था  करदी  गई
 है;

 (ख)  दि  हां,  तो  गत  वर्ष  विभिजल्
 कोयला  बातों:  में  कितने  युवकों  को'  प्रशिश्षण'

 दिया  गया  भौर  उनमें  से  कितने  युवकों  को
 रोजगार  प्रदान  कर  दिया  गया;  और
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 (म)  हू  प्रक्रिक्षण  लेने  के  ह. ह  भी
 कितने  युवकों  को  रोजगार  नहीं  मिल  सका
 है?

 कर्जा  मंत्री  (भी  पी०  रामचनान)  :

 (क)  जी  हां  a

 (a)  ate  (ग),  पिछले  ष  कर्मचारियों
 के  सेवा  कालीन  प्रशिक्षण  के  प्रतिरिगत,  प्रशिक्षु
 अधिनियम  की  व्यवस्थाप्रों  के  भ्रनुसार  कोल
 इंडिया  लि०  और  उसकी  सहायक  कम्पनियों
 े  काफी  संख्या  में  लोगों  को  प्रशिक्षण  दिया
 गया  ।  विभिन्न  कम्पनियों  में  प्रशिक्षित
 किए  और  सेवा  में  लिए  गए  लोगों  की  संख्या
 इस  प्रकार  है  —

 प्रशिक्षित  रोजगार  में

 कम्पनी  व्यक्तियों  की  लगे

 संख्या  व्यक्तियों  की
 संख्या

 बेएको  0लि०  5i9  300

 झा०्को०्कोलि०  307  67

 को  9  ०  प्लि ec
 (मुख्यालय  )  20

 कोल  इंडिया  लि०  कौ  प्रन्य  सहायक
 कम्पनियों  के  बारे  में  स्थिति  का  पता  लगाया
 जा  रहा  है  !

 सहूर्षि  प्ररिद  झाझम,  पांडिजेरी  में  सौर  ऊर्जा
 उपकरण  का  विकास

 5040.  थो  यमुना  प्रसाद  शास्त्रों  :
 कया  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  पांडिचेरी  स्थित  महर्षि
 झरविन्द  श्राधम  में  सौर  ऊर्जा  द्वारा
 अलित  उपकरण  विकसित  किया  गया  है;

 Written’  Answers  १86

 रत)  यदि हाँ,  A  क्या  ह... अ  स्थानों
 पर  ्व्प्त  रयोगशम्कार्धी  में  शी  सौर  ऊर्जा
 का  उपयोग  करने  के  लिए  फ़्येग  तथा  अनु-
 संधान  किये  जा  रहे  हैं  ;  भौर

 (य)  यदि  हॉ,  तो  इस  दिशा में  भ्रन  तक
 कितनी  प्रगति  हुई  है  ?

 ऊर्जा  अंत्रो  भी  बी०  रामणणाम)  :

 (क)  सौर  ऊर्जा  के  प्रमोग  संबंधी  प्रौद्योगिकी
 का  विकास  करने  के  लिए  भ्ररकिन्द  भ्राश्रम,
 पांडिचेरी  ने  अनुसंधान  परियोजनाएं  हाथ
 में  ली  हैं  ।

 (@)  झौर  (ग),  पन्विंग,  कृषि  उत्पादों
 को  सुखाने,  बिजली  पैदा  करने,  पानी  को
 गमे  करने,  स्थान  को  गर्म  तथा  ठंडा  करने,
 प्रशीसललन  तथा  शारे  पानी  को  परीसे  योग्य
 बनाने  झौर  पानी  का  झासवन  करने  भ्रादि
 जैसे  विभिन्न  कार्यों  में  सौर  ऊर्जा  का  इस्तेमाल
 करने  के  लिए  झनुसंघान  ौर  उत्पाद  विकास
 का  एक  समेकित  कार्यक्रम  शुरू  किया  गया  है।
 सौर  ऊर्जा  के  झनेक  यंत्रों  जैसे  सोर  जल  हीटरों,
 कृषि  उत्पादों  के  लिए  सौर  शोषकों  सौर

 विद्युत  संयंत्र,  सौर  प्रशीतलन  प्रणालियों,
 सौर  आासवन-यंत्रों  ग्रादि  के  प्रोटोटाइप  सफलता-
 पूर्वक  विकसित  कर  लिए  गए  हैं  झौर  देश  के
 विभिन्न  भागों  में  इनके  क्षेत्र-परीक्षण  किए
 जा  रहे  हैं।  कुछ  महत्वपूर्ण  अनुसंधान  तथा
 विकास  परियोजनाएं  निम्नलिखित  हैं  जिनमें
 उल्लेखनीय  प्रगति  हुई  है  :--

 --भश्नामलय  विश्वविद्यालय  द्वारा  प्रतिदिन
 एक  मीटरी  टन  धान  सुखाने  वाले  बंब
 का  प्रोटोटाइप;

 राष्ट्रीय  औद्योगिक  विकास  निगम,  नई
 दिल्‍ली  द्वारा  प्रतिदिन  .0  मीटरी  टन
 झ्रनाज  सुखाने  वाला  यंत्र;

 --भारत-पश्चिम  जमती  सहयोग  समझौते
 के  प्रन्तगेंत  भ  रतीय  प्रौद्योगिकी  संस्थान,
 मद्रास  के  सहयोग  से  भारत  हैबी  इलेकिट्र-
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 wee  लिमिटेड  हारा  0  किलोवाट
 का  प्रोयोगिक  सौर  विद्युत  संबंक्र ;

 --भारत  हैपी  इलेक्ट्रिकल्स  लिमिटेड  तथा
 राष्ट्रीय  भौतिकी  प्रयोगशाला  भोर
 श्री  अरविन्द  झाशम,  पांडिचेरी  सहित
 झनेक  संस्थानों  द्वारा  सोर  जल-तापन
 प्रणालियां  ।

 -+जल  के  झसवन  के  लिए  सेन्‍्ट्रल  साल्ट
 तथा  मेराइन  कैमिकल्स  रिसर्च  इन्स्टी-
 च्यूट,  भावनगर  द्वारा  सौर  आासवन-
 यंत्र;

 --फोटो-बोल्टोय  प्रक्रिया  के  जरिए  सौर-
 ऊर्जा  को  सीधे  ही  विद्युत  में  परिवर्तित
 करने  हेतु  सौर  सेलों  क ेविकास  के  लिए
 सेंट्रल  इलेक्ट्रॉनिक्स  लिमिटेड  द्वारा
 अनुसंधान  और  विकास  का  समन्वित
 कार्यक्रम;

 ---भारत  हैवी  इलेक्ट्रिकल्स लिमिटेड,  पंजाब
 कृषि  विश्वविद्यालय,  भ्ररविन्द  प्राश्रम,
 पांडिचेरी  भ्रादि  सहित  प्रनेक  संस्थानों
 द्वारा,  सौर  ऊर्जा  के  श्रवशोषण  के  लिए
 सौर  संग्राहक  तथा  सौर-संकेन्द्रक  |

 ‘International  ‘Society  for  Krishna
 Consciousness

 504].  DR.  BALDEV  PRAKASH:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  complaints  have
 recently  been  made  to  Government
 on  the  workers  of  International  So-
 ciety  for  Krishna  Consciousness;  and

 (b)  if  so,  whether  Government
 have  conducted  an  enquiry  into  their
 working?

 THE  MINISTER  OF  STATE  IN
 THI  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANiIK.  LAL  MANDAL):
 (a)  and  (b).  A  complaint  received
 recently  against  the  management  of
 ISKCON  temple  in  Juhu  (Bombay)
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 has  been  referred  to  the  Goverment
 of  Maharashtra  for  a  report.  .  7

 स्टेशन  निदेशकों  तथा  डिप्टी  लीफ  प्रोडयूसरी
 को  नियुक्ति

 5042.  श्री  नवाब  सिह  चौहान  :

 क्या  सुचता  कोर  प्रतारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  विगत  चार  वर्षों  के  दोराम,
 सीधी  भर्ती  द्वारा  तथा  पदोन्नतियों  द्वारा,
 झलग  श्रलग  कितने  स्टेशन  निदेशकों  तथा

 डिप्टी  चीफ  प्रोड्यूसरों  की  नियुक्ति  की  गई;
 भौर

 (ख)  क्या  डिप्टी  चीफ  प्रोड्यूसरों  को

 स्टेशन-निदेशक  के  पदों  पर  परदोन्नत  नहीं
 किया  जाता  है;  यदि  नहीं,  तो  इसके  क्‍या

 कारण  हैं  ?

 सुखना  शोर  प्रधारण  मंत्रों  (शी  लाल

 कृष्ण  झाडवाणी)  :  (क)  पिछले  चार  वर्षों
 के  दौरान  केन्द्र  निदेशक  (सामान्य  ग्रेड)  और

 उप  मुख्य  प्रोड्यूसर  के  रूप  में  नियुक्त  किए
 गये  व्यक्तियों  की  संख्या  इस  प्रकार  है  —

 नियुक्ति  की  नियुक्त  किए  गए  व्यक्तियों
 पढ़ति  की  संख्या

 केन्द्र  निदेशक.  उप  मुख्य
 (सामान्य.  प्रोड्यूसर

 ग्रेड)  के  के  रूप  में
 रूप  में

 सीधी  भर्ती  23  tog

 विभागीय  पदो-
 क्षति  ,  |  4
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 (@)  उप  मुख्य  प्रोश्यूसरों,  जो  स्टाफ

 भ्ा्िस्टों  की  श्रेणी  में  प्राते  हैं,  के  बारे  में

 केक  निदेशक  (सामान्य  ग्रेड)  के  नियमित

 “सिविल  पदों  पर  पद्सेश्नति  के  लिए  विचार  नहीं
 किया  जाता,  क्‍योंकि  भर्ती  नियमों  के  अनुसार
 वे  उसके  लिए  पात  नहीं  हैं  ।

 Guidelines  for  dealing  with  political
 demonstrations

 5043.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  HOME  AFFAIRS  be.

 ‘a
 to  state:

 4
 (a)  whether  there  is  any  proposal

 under  the  consideration  of  Govern-
 ment  to  convene  an  all-party  meet-
 ing  to  lay  down  norms  of  conduct
 and  guidelines  for  the  police  in  deal-
 ing  with  political  demonstrations;
 and

 (b)  if  so,  the  details  thereof?

 ,_  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 ASHRI  DHANIK  LAL  MANDAL):
 (a)  No,  Sir.

 i
 «  (b)  Does  not  arise.

 Heavy  and  Medium  Scale  Sick
 Industries

 5044.  SHRI  S.  R.  REDDY:  Will  the
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  details  regarding  the  num-
 ber  of  heavy  and  medium  scale  sick
 ‘industries  as  on  the  3Ist  March  ‘1978;

 i"  (9)  the  names  and  locations  of  these
 industries  together  with  the  amount  of
 capital  investment  made  in  each  of

 =
 and  their  production  capacity;

 nD
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 (c)  the  number  of  the  workers  ren-
 dered  unemployed  as  a  result  of  the,
 closures  of  these  industries?

 THE  MINISTER  OF  STATE  IN  THE,
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and’  (b).
 It  is  difficult  to  have  precise  figures
 regarding  the  exact  number  of  heavy
 and  medium  scale  sick  industrial  ‘units
 in  the  country,  as  there  is  no  com-
 prehensive  standard  universally  ac-
 cepted  definition  of  a  ‘sick’  unit.  Rough
 estimates  of  ‘sickness’  in  industry  cen
 be  hag  from  (i)  the  number  of  units
 assisted  by  the  Industrial  Reconstruc-
 tion  Corporation  of  India  which  has
 been  specially  set  up  to  give  financial
 assistance  to  sick  industrial  units  for
 their  revival/reconstruction;  (ii)  in-
 formation  available  with  the  special
 cell  constituted  in  the  Reserve  Bank  of
 India  to  deal  with  sickness  at  the  inci-
 pient  stage  may  throw  some  light  on
 the  subject.  According  to  the  Reserve
 Banks’  instructions,  the  Commercial
 Banks  are  expected  to  submit  quarter-
 ly  statements  of  all  sick  units  enjoy-
 ing  aggregate  bank  credit  of  Rupees
 one  crore  and  above;  (iii)  number  of
 industrial  undertakings  whose  manage.
 ment  is  taken  over  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  95l  by  the  Central  Government.
 These  details  are  given  below:

 (i)  The  Industrial  Reconstruction
 Corporation  of  India  have  sanctioned
 reconstruction  assistance  amounting
 to  Rs.  50.74  crores  approximately  to
 5  large  and  44  medium  scale  indus-
 trial  undertakings  including  3  indus:
 trial  undertakings  whith  have  since
 been  nationalised.

 (ii)  The  quarterly  statements  for
 the  period  ending  September,  4977
 submitted  by  the  Commercial  Banks
 to  the  Reserve  Bank  of  India  in  res~
 pect  of  sick  industrial  units  enjoying
 aggregate  bank  credit  of  Rupees  one
 crore  and  above  indicate  that  there
 are  289  sick  units  involving  total
 bank  credit  of  Rs.  85845  crores.
 The  industry-wise  break-up  of  the
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 sick  units  and  aggregate  bank  credit  involved,  are  indicated.  below:

 Industry  No.  of  Sick  Units  Amount  involved
 IRs.  i  eroreif)

 y  Engineering  8  ।  «©  6  अश्तरकक
 2  Iron  and  Steel.  oe  .  20  nor
 §  Textile  (excluding  NTC  Mille)  73  260°  40
 4  jute.  न  .  °  go  79°  85.
 5  Chemicals  5  *  7  94°75
 6  Cement  नि  नि  .  3  1090
 7  Rubber  5  airee
 8  Sugar  .  .  द. 14  40°40
 9  Others  :  98  83-4०

 Tora.  .  डे  289  858°  45

 (iii)  The  management  of  53  indus-
 trial  undertakings  has  been  taken
 over  by  the  Central  Government
 under  the  Industries  (Development  &
 Regulation)  Act,  1951.  A  notifica-
 tion  taking  the  management  of  M/s.
 Rai  Bahadur  Hardutrai  Jute  Millis
 Pvt.  Ltd.  Katihar  has  also  been
 issued  on  18,6.1978.,

 2.  The  incidence  of  sickness  is  par~
 ticularly  high  in  Textile,  Cement,
 Sugar,  Engineering  and  Jute  Industry
 on  account  of  obsolescence  of  mecha-
 nical  equipment.  The  IDBI,  IFCI  and
 the  ICICI  are  jointly  implementing  the
 soft  loan  scheme  under  which  the  finan.
 cial  assistance  is  given  to  these  indus-
 tries  on  liberal  terms,  Loans  worth
 Rs.  75.38  crores  were  sanctioned  in
 respect  of  22  applications  till  the
 30th  June,  1978.

 (०)  The  industry-wise  information
 Yegarding  industrial  units  lying  closed
 in  the  country  and  othe:  details  per-
 taining  to  them  are  not  centrally
 maintained  in  this  Ministry.  However,
 information  which  is  centrally  collect-
 ed  by  the  Ministry  of  Labour  on  fac-
 tories  registered  under  the  Factories
 Act,  1948,  which  are  lying  closed  for

 short  or  long  duration  is  given  in  stan-
 dard  tabulated  forms  published  in  the
 Indian  Labour  Journal  which  ig  a
 regular  monthly  publication  of  the
 Labour  Bureau,  Ministry  of  Labour,
 Government  of  India.  Copies  of  this
 publication  are  available  in  the  Par-
 liament  House  Library.

 हथकरघा  उद्योग  को  बढ़ावा  वेने  को  योजदा

 5045.  श्री  भारत  सिह  चौहान  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  ने  हथकरथा  उद्योग
 को  बढ़ावा  देने  के  बारे  में  योजना  स्वीकार
 कर  ली  है  ;

 (@)  यदि  हां,  तो  गत  एक  वर्ष  के
 दौरान  उक्त  योजना  के  अन्तर्गत  इस  उद्योग
 को  क्‍या  रियायतें  दी  गई;  शौर

 (ग)  झगामी  बे  में  इस  सम्बन्ध  में
 क्या  नये  उपाय  करने  का  विचार  है  ?
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 उद्योग  मंत्रालय  में  राज्य  मंत्री  (ओमतों
 श्राभा  माहति):  (के)  जी  हाँ।  भारत  सरकार

 अ्रध्ययन दल  की  सिफारिंशें  स्वीकार  कर  ली

 हैं  तंथा  वह  निम्नलिखित  हंथं्करणी  विकॉस

 शमां  को  क्रियान्वित  कर  रहीं  हँ

 L  गहन  हथकरथा  विकास  परियोजनाएं  |

 2  निति  उत्पादन  परियोजनाएं  |

 3.  प्रारम्भिक  हुथकरणा  सहकारी  सब्रि-
 तियों  को  बताने/पुनः  झारम्भ  करने  हेतु  शेयर
 पूंजी  सहायता  |

 4  शीर्षस्थ  हंधरकंथा  सहकारी  समितियों

 6  राज्य  हंधकरणा  गिंगमों के  लिए  लेंगर

 पूंजी  में  सहायता  ।

 7  जनता  काडर  ' यॉजितां भों  के  लिए
 शेयर  पूंजी  t

 8.  भारतीय  प्रबंध  संस्थान,  प्रहमदाबाद
 तथा  बैकुंड  मेहता  नेशनल  कोझ्ापरेटिव  दुनिंग
 कालेज,  पुणे  में  हथकरधा  विकास  के  लिए
 कर्मचारियों  को  प्रशिक्षण  ।

 (ख)  उपयुक्त  योजनाप्ों  के  लिए
 भारत  सरकार  द्वारा  केन्द्रीय  योजना  के  भ्रधीन
 वित्तीय  सहायता  राज्यों  की  वाषिक  योजना
 के  अलावा  दी  जा  रही  है।  ब्योरा  विवरण
 में  दिया  गया  हैं  ।  इसके  प्रलावा  977—
 28  में  20  प्रतिशत की  छूट  देने  की  योजना

 भी  मंजूर  की  गई  थी  ।
 के  लियें  शेयर  पूंजी  में  सहायता  ।

 (ग)  विभिन्न  बिकास  योजनाएं  अधिक
 5  करंथे  ते  पू  तथा  करथे  के  बाद  की  धनराशि  खच  करके  तथा  वास्तविक  रूप  में

 प्रिष्करण  सुविधाएं  ।  शामिल  करके  चलाई  जा  रही  हैं  t

 विवरण

 i  योजना  का.  नाम
 है

 दो  गई  रिया/यर्ते

 ४७७४७  ७७5  acl a
 ,  गहन  हथकरधा  विकास  परियोजना

 2.  लियाँत  उत्पीदन  लियति  उत्पन  बर्पोजेगाथों  के
 ॥ उ

 इन  परियोजनाओं  के  भ्रन्तगंत  सहकारी  समितियों
 से  बाहर  के  बुनकरों  का  पता  लगाया  जाता

 है  ,  तथा  उन्हें  करघों  का  प्रापुनिकीकरण
 करने,  धागों,  रंगने,  के  सामान  और  रसायनों
 की  सप्लाई  करने,  परिष्करण  सुवधिभों  तक-
 मीकी  सहायता  तथा  बनकरों  द्वारा  तैयार
 किए  गए  कपड़े  का  विपणन  करने  के

 रूप  में  एकमुश्त  सहायता  दी  जाती  है  ।
 राज्यों  को  1977-78  में  इस  योजना
 के  लिए  257.47  लाख  रुपये  ऋण
 के  रूप  में  तथा  i2:.23  लाख  रुपये
 झगुदान  के  रूप  में  स्वीकृत  किए  गये
 थे।

 द
 प्रश्तेगंत

 सहकारी  संबत  में  बेहिरं  के  बुतकरों
 का  पता  लगाया  जाता  है  तथा
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 योजना  का  नाम  दी  गई  रियापतें

 हर
 ;

 weet  का  पभ्राधुनिकोकरण  करते,  थनों,
 रंगने  का  सामान  अौर  रसायनों  की  सप्लाई
 करने,  परिष्करण  सुविधाएं  देने,  तकभीकी

 सुविधाशों  तथा  बुनकरों  द्वारा  तैयार
 किए गए  कपड़े  का  विपणम  करने  के  रूप
 में  एकमुश्त  सहायता  दी  जाती  है  ।
 राज्यों  को  i977-78  में  इस  योजना  के
 लिए  67.50  लाख  रुपये  ऋण  के  रूप
 में  तथा  22.50  लाख  रुपये  झनुदान  के
 रूप  में  स्वीकृत  किए  गए  थे

 3.  हथकरथा  प्राथमिक  सहकारी  समितियों  इस  योजना  के  पन्तर्गत  बुनकरों  को  बमकरों  को
 के  गठन/पुनः  झारम्भ  करने  के  लिए  सोसायटी  से  00  रुपये  के  प्रंश  खरीदने
 अंश  पूंजी  सहायता  के  लिए  प्रंशपूंजी  ऋण  सहायता

 दी  जाती  है  जिसमें  से  r0  रुपये  ब्रनकरों
 द्वारा  झंश  के  रूप  में  दिये  जाते  हैं  तथा
 90  रुपये  राज्य  सरकार  द्वारा  ऋण  के

 खप  में  दिये  जाते  हैं  भारत  सरकार  हस
 योजना  को  उतनी  ही  राशि  देकर  कार्यान्वित
 करने  के  लिए  राज्यों  को  ऋण  दे  रही  है
 तथा  1977-78  %  राज्यों  को  235
 लाख  रुपये  की  सहायता  दी  गई  थी

 4.  शीषस्थ  हथकरधा  सहकारी  समितियों  इस  योजना  के  झन्तर्गत  राज्य  शीर्षस्थ  हथक  रथा
 के  लिए  अंश  पूंजी  सहायता  सहकारी  समितियों  को  बिक्री  से  होने

 बाली  झाय  बढ़ाने  के  लिए  तथा  प्राथमिक
 हथकरधा  समितियों  द्वारा  बनाए  गए
 हथरकथा  कपड़े  को  बेचने  के  लिए
 झौर  भ्रधिक  खुदरा  दुकानें  खोलकर
 उतनी  ही  राशि  का  योगदान  करके  राज्य
 सरकारों  के  माध्यम  से  झंश  पूंजी  ऋण
 दिए  जाते  हैं  |  1977-78  में  इस
 योजना  के  लिए  राज्यों  को  330  लाख
 रुपये  की  ऋण  सहायता  दी  गई  थी  |

 करे  ले  तवा  करणे  के  बाद  की  इस  योजना.  के धम्तांत,  करधे  से.  ष  तथा
 :  प्रिष्करण  सभ्यस्धी  चुनिनाएं  करने  के  बाद  की  परिष्करण  संबंधी  सुविधाएं

 कप  जैसे  रंगाई  छपाई  चिकता  बनाने,  ब्लीविय  करने
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 पीजा  का माम  aan  रियायतें

 तथा  हीट  ड्रीहमेंग्ट  आदि.  के  लिए  राश्य
 सरकारों  के  माध्यम  से  ऋण  सहागता
 दी  जाती  है  |  1977-78  में  इस
 योजना  के  लिए  राज्यों  को  00  are:
 रुपये  की  पूर्ण  सहायता  दी  गई  थी  a

 6.  राज्य  हथकरधा  तिममों  के,  लिए  प्रंश्  इस  योजना  के  झन्तर्गत  राज्य  हयकरधा |.
 पूंजी  सहायता  निगमों  को  खुदरा  दुकानें  स्थापित  करने

 तथा  इनकी  बिंक्री  से  भाय  बढ़ाने  के
 लिए  उतनी  ही  राशि  देकर  राज्य,

 सरकारों  के  माध्यम  से  झंश  पूंजी  में
 सहायता  दी  जाती  है  |  1977278
 में  इस  योजना  के  लिए  राज्यों  को  r98
 लाख  रुपये  की  सहायता  मंजूर  की  गई
 थी  1

 7.  जनता  कपड़ा  योजना  इस  योजना  के  भ्रन्तर्गत  मूल्य  नियन्त्रण  के
 प्रमुसार  धोतियां  तथा  सार्छिया  बनाई  जा
 रहीं  हैं  भौर  इस  योजना  के  प्रन्तगंत
 हथकरघा  कपड़े  के  उत्पादन  पर  प्रति

 वर्ग  मीटर  i  रुपये  की  राज  सहायता
 दी  जा  रही  हैं  ।  योजना  में  शामिल
 किए  गए  हथकरधा  बुनकरों  को  पूरे  साल
 रोजगार  देने  की  व्यवस्था  इस  योजना  में

 की  गई  है  |  1977-78  में  इस
 योजना के  लिए  राज्यों  को  206.  24  लाख
 रुपये  की  सहायता  स्वीकृत  की  गई  थी

 8  gare  विकास  के  लिए  भारतीय  इस  योजना  के  झन्तर्गत  राज्यों  में  हथयकरभा
 प्रबन्ध  संस्थान  (इन्डियन  इन्स्टीट्यूट..  बिकास  के  प्रभारी  प्रवन्धकीय  कर्मचारियों
 भ्ाफ  मेनेजमेन्ट)  भहमदाबाद  तथा  को  भारतीय  प्रवन्ध  संस्थान  (इन्डियन
 बैकुष्ठ  मेहता  नेशनल  इन्स्टीट्यूट  श्राफ  इन्स्टीट्यूट  प्राफ  मेनेजमेन्ट)  प्रहमद.बाद
 कोझापरेटिव  मेनेजमेम्ट,  पुण ेमे ंकामिकों.  में.  प्रशिक्षण  दिया  जा  रहा  है  तथा
 का  प्रशिक्षण  वरिष्ठ  कामिकों  को  बैकुष्ठ  मेहता  नेशनल

 इन्स्टीट्यूट  श्राप  को-भापरेटिव  मेनेजमेम्ट
 पुणे  में  प्रशिक्षण  दिया  जा  रहा  है  ।
 1977-78  में  इन  संस्थानों  को  i.60
 लाख  रुपये  की  सहायता  दी  गई  थी  ।
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 Atrocities  on  Harijans  in  1977-78

 $046,  SHRI  0.  6.  GAWAT:  Will  the

 Minister  of:  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  the  number  of  incidents  in  each
 stata’  Which  reldte  io  atrocities  against
 Schedulég  Castes  during  the  year  ‘1977-
 78;

 (b)  the  numberof  persons  belong-
 ing  to  Scheduled  Castes  killed  in  the
 incidents  arising  out  of  atrocities;  and

 fc)  the  relief,  if  any;  given  by  Cen-
 tral  Government  or  State  Govern-
 ments  to  the  families  of  the  victims?

 atiouit  30,  ite  : ‘written  AnsWerd  ©
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 THE  MINISTER  or
 sry
 STATE  IN  THE

 MINISTRY  OF  H  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.

 (c)  Relief  in  such  cases  is  provided
 by  the  State  Governments  on  the
 merits  of  each  case.

 Statement

 According  to  the  information  received
 from  thé  State  Governments/U.T.  Ad-
 ministrations,  the  number  of  cases  re-
 gistered  under  the  I.P.C.  involving
 crimes  against  members  of  Scheduled
 Castes  for  the  period  from  1-4-1977  to
 31-3-1978  and  the  number  of  persons;
 belonging  to  Scheduled  Castes  killed
 in  such  incidents  during  the  same
 period  is  given  below: —

 No  of  persons  belong- State  No.  of  cases
 registered  ing  to  Scheduled

 Castes  killed  in  those
 meidents

 !  2  3

 t.  Andhra  Pradesh  87  5
 a.  Bihar.  -  752  (upto  Feb.  24  (upto  Feb.

 78)  78)
 3.  Gujarat  499  tg
 4.  Haryana  38  6
 ्  Himachal  Pradesh  54  Nil

 6.  Karnataka  89  30
 १.  Kerala.  370,  4
 8.  Madhya  Pradesh  1798  63
 9.  Maharashtra  709  3

 16.  Ofissa  87  |
 344  ‘Penjab  ”  "3a

 IR.  Rajasthan  .  495
 13.  Tamil  Nadu  54

 {upto  Dec.
 2  (upto  Dec

 .  7  77
 4  Utter  Pradesh  eT  .  पिक
 i  West  Bengal  OC  4  t

 “16  Dadra  &  Nagar  Haveli  6  1

 1  ro  Delhi  4  Nil

 18.  Pondicherry  tee  4  2

 .  Information  is  Nilin  respect  of  remaining  States/U.T.  Administrati
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 Clashes  with  Harlians

 8047.  SHRI  K.  OBUL  REDDY:.

 SHRI  YAGYA  DATT
 SHARMA:

 Will  the  Minister  of  HOME  AP.
 FAERS  te  pleased  to  state

 (a)  the  specific  steps  Government
 are  contemplating  to  avert  the  clashes
 and  disturbances  between  Scheduled
 Castes  and  other  dominant  communi-
 ties  हु

 (b)  the  steps  Government  specifically
 Propose  fo  take  to  improve  the  econo-
 mic,  social  and  living  conditions  of
 Scheduled  Castes  and  Scheduled
 Tribes  and  other  economically  weaker
 sections  of  the  country;  and

 (c)  whether  Government  propose  to
 create  a  separate  Ministry  to  take
 care  of  Scheduled  Castes,  Scheduled
 Tribes  and  other  weaker  sections  and
 to  improve  their  living  conditions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Offences  against  members  of
 Scheduled  Castes  (such  as  murder,
 rape,  grevious  hurt,  serious  mischief or  arson  in  respect  of  their  property)
 etc.  are  punishable  under  the  law  and
 come  within  the  definition  of  “Public
 Order”  which  is  a  State  subject  accord-
 ing  to  the  Seventh  Schedule  of  the
 Constitution.  Substantive  action  under
 the  law  in  such  cases  has  to  be  taken
 by  the  State/UT  Government  concern
 ed.  However,  the  Centre  keeps  in
 close  touch  with  them  in  this  matter.
 Various  suggestions  have  been  sent  to
 them  from  time  to  time  to  expedite
 Measyres  aimed  at  removing  the basic  factors  responsible  for  such
 incidents  and  for  strengthening  the
 administrative  machinery  to  ensure
 Prompt  and  effective  action  in  guch
 cases,  to  provide  protestion  to  the
 weaker  section  and  to  instil  a  sense
 of  secudty  among  them.  .The  Prime
 Minister  has  also.  initiahed  a:  dialogue

 removal

 with  the  leaders  of  Opposition  parties in  the  Parliament  on  thig  subject  .in
 order  to  evolve:  a  national  pqnsensus.

 (oy  The  Government  of  India/State
 Governments  have  drawn  up  specific schemes  for  the  educational,  economic and  social  development  ‘of  the  Sch. Castes  ‘Sch.  Tribes.  No  such  schemes
 have  been  drawn  up  by  the  Govt.  of
 India  for  other  economically  weaker
 Sections  which  is  done  by  the  State
 Governments  at  their  own  level  The
 main  objectives  of  the  five  Year  Plan
 3978—83  are  employment  generation, reduction  in  poverty  and  provision  of
 basic  needs  and  services.  The  strategy of  development  for  the  Sch.  Castes
 and  Sch.  Tribes  layg  greater  emphasis
 on  identification  of  schemes  under  the
 general  sectors  of  development  which
 would  be  of  particular  benefit  to  these
 groups.  In  order  to  improve  the
 economic  conditions  of  Sch.  Castes’  a
 new  Integrated  Rural  Development
 Programme  has  been  drawn  up  for
 500  blocks  where  the  Sch.  Castes
 constitute  more  than  20  per  cent  of
 the  population.  Besides  this,  some
 special  programmes  for  the  economic
 development  of  these  groups  are  pro-
 posed  to  be  taken  up  during  the
 Plan,

 The  main  thrust  under  the  Back-
 ward  Classes  sector  will  be  to  raise
 the  literacy  percentage  and  improve
 educational  levels  of  these  groups
 through  pre-matric  and  _  post-matric
 scholarships,  coaching,  boarding
 grants,  etc,  Greater  emphasis  will  be
 placed  on  girls’  education  and  check-
 ing  wastage  and  drops-outs.  The

 of  untouchability  will  be
 pursued  vigorously  by  the  setting  up
 of  special  Cells,  intensification  of
 publicity  and  propaganda  and  the
 active  involvement  of  voluntary
 agencies,  It  is  proposed  to  strenthen
 the  machinery  for  the  implementa-
 tion  of  the  Protection  of  Civil  Rights
 Act.

 The  Tribal  Sub  Plan  schemes  which
 have:  been  prepered  with.  reference, 40
 the  apecific  needs  of  eagh.  area  of
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 tribal  concentration  of  50  per  cent  and
 above  and  operating  through  180,
 Integrated  Tribal  Development  Pro-
 jects  will  be  intensified.  It  is  propos-
 ed  to  identify  pockets  of  10,000
 population  living  contiguously  and  of
 ‘whom  50  per  cent  are  tribals  and  in-
 ‘elude  these  pockets  in  Tribal  Sub
 Plan.  Elemination  of  exploitation  has
 been  accorded  highest  priority.

 (c)  There  is  no  such  proposal  be-
 fore  the  Government.

 Strikt  by  Employees  of  N.D.M.C.

 5048.  SHRI  S.  R.  DAMANTI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  reasons  for  the  recent
 strike  by  the  electricity  workers  of
 the  NDMC  and  for  how  many  days  it
 continued;

 (b)  the  extent  of  loss  suffered  in
 installationg  as  a  result  of  the  report-
 ed  sabotage  by  the  striking  workers;

 (०)  whether  the  strike  wag  anti-
 cipated  by  the  NDMC;  and

 (d)  the  reasons  for  their  failure  to
 avert  it  in  time  and  how  it  was  settled
 ultimately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  The  Nai  Delhi  Palika  Vid-
 yut  Pradaya  Karamchari  Sangh,  a  re-
 cognised  Union  of  N.D.M.C.  workers
 gave  notice  of  strike  on  ‘1-5-1978  in
 support  of  certain  demands.  Though
 there  were  24  demands,  the  salient  de-
 mands,  related  to  payment  of  ex-gratia
 for  97i.72  and  ‘1977-78;  formation  of
 a  separate  cell  for  the  electricity  wor-
 kers;  payment  of  Motor  Cycle/Scooter
 and  Cycle  allowance  ond  promotion  of
 Junior  Engineers  (Electrical)  to  the
 post  of  Asstt.  Engineer  (Electrical).
 The  Labour  Commissioner  was  in-
 formed  -ef  the  strike  notice  on  2-5-I978.
 Simultaneously  consillation  —_  machi-
 hery  ‘was  ‘set  in-  motion,  Meetings

 AUGUST  ३6,  i978  :
 “og

 were  held  by’  fhe  N.D.M.C.  with  the
 representatives  of  the  Sangh  with  a
 view  to  arrive  at  an  amicable  settle.
 ment.  The  workers,  however,  conti-
 nued  with  their  agitation  in  the  form
 of  relay  dharna,  daily  demonstrations,
 bunger  strike  etc.  and  finally  on
 6-86-78  they  announced  a  24  hours  tool
 down/pen  down  strike.  The  tool
 down/pen  down  strike  was  continued
 as  general  strike  and  it  lasted  from
 6th  to  i4th  June,  1978.

 During  the  strike  a  number  of
 installations  in  the  sub-stations,
 switching  stations,  feeder  pillars  and
 road  lighting  system  were  found  to
 have  been  interfered  with  and  put
 out  of  action,  An  attempt  had  also
 been  made  to  drain  out  the  trans.
 former  oil  while  the  transformer  was
 in  service,  and  to  cut  the  High  Ten-
 sion  cable  feeding  transformer.  Name
 plates  of  a  large  number  of  High
 Tension  and  medium  voltage  Switch
 boards  had  been  erased,  their  operat-
 ing  handles  removed  and  a  number
 of  feeder  pillars  completely  defused.
 A  sum  of  Rs.  20,000  (approx.)  has
 been  spent  by  the  N.  D.  M.  C.  on
 material  purchased/issued  from  stock
 for  restoration  of  supply.

 The  strike  ended  on  the  interven-
 tion  of  the  Lt.  Governor  Delhi  who
 assured  the  striking  workers  a  speedy
 consideration  of  their  demands.

 Directory  of  Scientific  Instruments
 by  SCIO,  Chandigarh

 5049.  SHRI  A,  K.  SAHA;  Will  the
 Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (ay  whether  Central  Scientific  In-
 struments  Organisation,  Chandigarh
 has  brought  out  a  Directory.  of  Scien-
 tific  Instruments;

 (b)  if  so,  in  how  much  time  this
 was  compiled  ang  the  total  expendi-
 ture  incurred  on  it;  and

 (०)  the  amount  earned  on  account  of
 selling  the  Directories?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI:  DESAI):  (a)  Yes,  Sir.

 (b)  The  Directory  wag  compiled  in
 less  than  two  years.  An  expenditure
 of  Rs.  64,985/-  was  incurred  on  it.

 (९)  About  Rs.  42,272/-  so  far.

 Objectives  and  functions  of  D,  I.  6.

 5050.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  INDU-
 STRY  be  pleased  to  state;

 (a)  what  are  the  objects  ang  func-
 tions  of  the  District  Industrial  Cen-
 tres;

 (b)  what  immediate  functions  are
 being  undertaken  by  these  Centres  at
 present;

 (c)  what  steps  are  taken  by  these
 Centres  in  the  absence  of  infrastruc-
 ture  facilitie;  for  the  efficiency  and
 successful  running  of  small  industries; and

 (d)  what  are  the  criteria  laid  down
 by  the  District  Industrial  Centre  to
 make  the  sick  unit  economically  viable?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  and
 (b).  A  statement  is  attached.

 (c)  The  responsibility  for  provid-
 ing  infrastructure  facilities  rests  with
 the  State  Government/Union  Terri-
 tory  Administrations,  The  district
 Industries  Centres  will  promote  rural
 and  ‘cottage  industries  by  working closely  with  the  agencies  involved and  responsible  for  the  provision  of
 infrastructure  fatilities  like  the  State
 Electricity  Boards,  Municipalities, Panchayats  ete.’  The  economic  inves-
 tigation  of  the  District  will  help  in
 identifying  stitable  growth  centres which  can  Whia  themselves  to  the  pro- vision  of  suitable  infrastructure  in
 the  fopm  of  mini  industrial  estates  to
 be  set-up  by.  State  Governments/Uni- on  Territory:  Administrations,"

 (d)  The  District.  Industries  Cen~
 tres  will  endeavour  to  assist  sick units  in  the  light  of  the  statement
 made  by  Minister  of  Industry  in  the
 Lok  Sabha  on  the  5th  May;  978  in
 regatd  to  measure,  to  be  taken  by
 Government  for  dealing  with  sick
 industrial  undertakings,

 Statement

 The  Industrial  Policy  announced  in
 Parliament  on  23-l2-977  emphasi- sed  the  need  for  vigorous  develop- ment  of  Cottage  and  Small  Scale  In-
 dustries,  widely  dispersed  in  rural
 areas  and  Small  towns.  Industry  has
 so  far  clustered  roung  metropolitan cities  and  other  large  towns,  contri-
 buting  to  haphazard  growth  of  towhs and  had  createg  regional  imbalances.
 So  much  so  that  more  than  60  per cent  small  scale  units  in  the  country are  accounted  for  by  50  urban  centres
 including  the  four  metropolitan  areas of  Delhi,  Bombay,  Calcutta  and  Mad- ras.  It  is  to  correct  these  imbalances that  the  new  policy  envisages  setting
 up  of  District  Industries  Centres  in each  District  in  the  country  to  act as  a  single  administrative  authority to  give  all  clearances  and  Provide  all promotional  support  and  guidance  to
 intending  entrepeneurs.  The  Dis- trict  Industries  Centres  will  have Powers  to  give  all  clearances  without the  entrepreneur  visiting  the  State Headquarters.  One  of  the  significant functions  of  the  District  Industries Centres  is  to  carry  out  economic  inves. tigation  of  the  district's  potential  for
 development  including  its  raw  mate. rial  and  other  resources.  The  Cen- tre  will  prepare  feasibility  reports for  possible  projects  in  the  districts, They  will  help  entrepreneurs  obtain credits,  raw  materials,  machinery  and equipment.  The  Centres  will  ६80 assist  the  entrepreneurs:  in  matket-
 ing  their  products  Dy:  giving  them
 market  information,  advice  ang  as~ sistance.  They  will  also  provide
 guidance  in  quality  contro!  and  attange for  research,  extension  and  entrepite: neurilal  training,  .
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 Each  District  Industries  Centre  is  Section  Officers,  bel  to  -Claas
 nérmaly  heeted  by  a  ‘General  Mana  HI  (now  Group  ‘C’)  g.-in.  the

 in  the  ‘following  dissiplines:
 @)  Economic  Investigation.

 (2)  Machinery  and  Equipment

 (3)  Research,  Extension  and
 Training

 (4)  Raw  Materials

 (5)  Credit

 (6)  Marketing

 (7)  KVI,  RIP  and  RAP.

 The  programme  is  a  Centrally  spon-
 8070  scheme  which  it  to  be  implemen-
 ted  by  the  State  Governments/U.  T
 Administrations  through  their  Indu-
 tries  Departments.  Central  financial
 assistance  @  Rs.  5.00  laghs  non-re-
 curring  and  75  per  ecnt  of  the  recur-
 ring  expenditure  limited  to  Ra.  3.75
 lakhs  per  District  Industries  Centre
 will  be  available,

 The  functionaries  of  these  Centres
 are  presently  undergoing  training  at
 various  institutions.  On  completion
 of  thier  training  they  are  to  address
 themselves  to  the  objective  of  promo-
 ting  Small  and  Cottage  industries  in
 their  respective  areas.

 Ad-hec  premotions  to  Accounts,  Offi-
 cets  in  Badarper  Thermal  Power  Pro-

 jects

 -905l.  SHRI  RAM  PRASAD  DESH-~-
 MUKH:  Will  the  Minister  of  ENERGY
 be  pleased  to  state  how  many  Section
 Officers  on  deputation  have  been  given
 ad  hoc  promotion  to  Accounts  Off-
 cer  Class  Ii]  Gazetted  in  each  grade
 (from  -@lass  I  to  III):  including  80/
 ST  persons  during  ‘1975876  and  1977-78
 in:  the:  Office  of  Firvencial  Adviser  and
 Chie  Accounts  Officer,  Badarpur  Ther-
 mal  power:  project?

 ‘THE  MINISPER  OF  ENERGY
 (SHRI,  BAMACHANDRAN): “Three

 Office  of  the  Financial  Adviser  and
 Chief  Accounts  Officer,  Badarpur
 Thermal  Power  Projéct  were’  appodin-
 ted  88  Accounts  Officer,  Clasg  II  (now
 Group  ‘B’)  during  the  period  ‘197-76
 to  1977-78  as  under:

 ‘1975-76,  l
 1996-77,  2
 ‘1977-78  nil

 Gas  Based  Electrieity  Station

 5052.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  qa  fact  that  Gov-
 ernment  of  Gujarat  has  asked  for  gas
 based  electricity  station  on  the  coastal
 area  of  Saurashtra;  and

 (b)  if  so,  what  are  reactions  of  Gov-
 ernment  of  India?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a).  Yes,  Sir.
 A  reference  was  received  {rom  Chief
 Minister,  Gujarat  in  the  Ministry  of
 Petroleum,  Chemicals  and  Fertilisers  in
 this  regard.  However,  no  feasibility  re-
 port  for  a  gas  based  electricity  station
 in  Saurashtra  has  been  received  in  the
 Central  Electricity  Authority.

 (b)  The  Ministry  of  Petroleum,
 Chemicals  and  Fertilizers  had  consti-
 tuted  a  working  group  to  study  the
 utilisation  of  off-shore  gas  in  Gujarat.
 This  group  submitted  its  report  in
 February,  978  and  its  recommenda-
 tions  have  been  broadly  accepted  ty
 the  Government.  The.  working  group
 baseg  its  recommendations  on  the
 assumption.  that  nateral  gas  is  so  valu-
 able  a  raw.  material  that:  every  effort
 must.  be  made.to  utilise  it.  in  the  high
 priority  uses.such  as  in  the  manufac-
 ture  of  fertilizer  etc.  As  such:  the
 working.  group  ‘has.  not.  considered:  the
 question  of.supply of  a:maturat  gas  for the  generation  pf-additienal  peer.  cs
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 5053.  भरी  देव  नारायण  यादव
 कया  म्ह  मंत्रो  यह  बताने  को  कृपी  करेंगे  कि|

 (क)  मार्च,  977  से  मार्च,  978
 तक  को  श्रवेधि  में  मंत्नांलय  को  आसूचना
 शाखा  द्वारा  कितने  एक्राधिकार  यरुंहों  के
 उद्योगों,  ध्यापार  कहििसरों  प्रोर  क्रा्यकथों  पर
 छापे  मारे  गये  तथा  कितने  एकाधिकार  है .]
 के  विरुद्ध  मामले  दर्ज:  किये  गये  तथा  कितने
 एकाधिकार  भृहों के  मसले  भर्निर्भीत  हैं  ;

 (ख)  इस  प्रवधि  के  दौरान  इन  एकाधि-
 कार  गहों  से  सम्बद्ध  कितने  व्यक्तियों  ने  विदेश
 जाने  के  लिए  पासपोर्टों  के  लिए  अवेदन  पत्र
 दिये  ;  श्रौर...

 (ग)  उन  व्यक्तियों  के नाम  तथा  उनकी
 संख्या  कितनी  है  जिनके  मामले  में  मंत्रालय  से
 मह  सिफारिश  की  गई  थी  कि  उन्हें  पासपोर्ट
 न  दिये  जायें  t

 गृह  मंत्रालय  में  राज्य  शंत्रो  (भो  एस०
 डी०पाटिल): (क)  से  (ग).  सूचना  एकत्र  की
 जा  रही  है  शौर  सदन  के  पटल  पर  रख  दी
 जाएगी

 तेर-ब्रकारी  उकेदरों  हारा  कोबला  ग्वक़ाना
 झौर

 5054.  भी  रामासन्द  लिथारी  :'  क्‍या
 ऊर्जा  मंत्री महू  बताने  की.  कृपा  करेंगे  कि  :

 (क)  क्‍या  कोमला  खानों  के  रास्‍्ट्रीय-
 करण  के  बाद  सरकार  ने  यह  भांदिश  शारी
 किये  हैं  कि  किसी  भी  कोयला  खास  में  कोपता
 उतारने  और  चहाने  का  कार्य  किसी  रैर-सरकॉरी
 हेकेंदौर  को  न॑.,सौंपा  जाये  धर

 (ल)  यदि  ह,  तो  क्या  शनागूड़िया,
 |.  सौ०  एंल-  ,  पर्वत  |... | |  ,  में

 यह  कार्य  प्रद-भी  मै रत्सरकारी  जकेवासों  बाड़,
 किया  द (ई  रहा  है?

 ऊर्जा  -मंजी  (को  Mo  उतबचनाम :) 2.
 पक  'कौयंला  लादने  भौर  उतारने  के  लिए

 ठेका  अमिकों की  प्रती,  ठेका  भमिक  (बिलि-
 बमन  ौर  उन्मूनल)  भधिनियम  के  भष्ीव,
 फंरवरी,  .7975  से  बन्द  कर  दी  गई  है  ।

 (ख)  दामागुड़िया  कोलियरी  में  कोयला
 ढोने  का  काम  साइडिग  तक  ठेकेदार  ट्रकों
 से  कश्ते  हैं।  इस  प्रकार  की  दुआई  में  लादने
 शौर  उतारने  का  काम  प्रासंगिक  है  +

 उैगनों,  द्वारा  कोयले के  प्रेषंम  #  लिए  लादते
 झौर  उतारने  का  काम  कोई  ठेकेदार  नहीं
 करता  है  V

 Quality  and  Performances  Test  of
 Zetor  253l  Tractors

 5055.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  HM.T.  Zetor  2532
 Tractor  was  recently.  teated  at  Budni
 Tractor  Testing  Centre  for  quality  and
 performance  and.  if  .so,  the  result.  of
 the  test;

 (b)  whether  the  Tractor  was  found
 to  be  6  H.-P.  in  place  of  25  H.P.  noti-
 fied  by  the  H.M.T.;  and

 (ce)  what  steps  were  taken  to  com.
 pensate  the  farmers  who  purchased
 these  tractors  in  the  belief  that  it  is
 25  H.P.  and  not  36  H.P.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (c).  One
 HMT  Zetor  2542  -éractor  selected.  for
 full  tests.  ‘by  the.  Budnl--Tractor:  Traine
 ing  and  ‘Testing  Station  was  tested-at
 -Budni  dusing  May-June  8OTT  “When
 partial  tests  were  conducted,  the  re
 sults  showed:  a  variation’  in  Horse
 power  at.power  takeoff  GTO)  te.  क्ष HP  at  PTO  as  against  18  सफर  ot  PRO
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 desired.”  At  BMT's  request,  the  ®trac-
 tor  was  withdrawn.  Ag  per  rules,  an-
 other  tractor  will  be  selected  by  Budni
 Station  for  complete  tests.  After
 complete  tests  are  carried  out  and  the
 report  ig  made  available,  appropriate
 action  will  be  taken  in  the  matter  by
 HMYT.:  HMT  are  however,  following
 rigid  test  standards  on  engine  and
 calibration  of  fuel  injection  equipment
 and  maintaining  field  contacts  to  en-
 ure  quality  and  performance.

 “Throwing  of  “Bittern”  into  Sea

 5056.  SHRI  ANANT  DAVE:  Will  the
 ‘Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 -of  the  fact  that  several  salt  workers  in
 Kutch  District  are  throwing  the  “bit-
 ,tern”,  the  ‘liquid  gold’  back  into  the
 sea  water  after  recovery  of  common
 salt;

 (b)  if  so,  what  action  inclusive  of
 Legislative,  Government  propose  to
 take  in  order  to  prevent  this  costly
 national  loss;  and

 (c)  will  Government  assist  any  co-
 operative  movement  if  it  desires  for
 bittern  process?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  It  is  within
 the  knowledge  -of  Government  that
 bitterns  left  after  extraction  of  salt  is
 not  being  fully  utilised  for  gainful
 purposes  in  many.  parts  of  the  country
 including  Kutch  District.

 (b)  and:  (c).  Government  ‘set  ४59  a
 Study  Group  bn  the  ‘exploitation  of  salt
 and  sea  water  for  manufacture  of
 marine  chemicals,  which  inter-ulia  exa-
 minddd  the  ‘question  of  ‘utilisatiorit:  of
 bitterns,  The  recommendations  of  the
 Study  Group  sre  under  consideration
 of  Governiinért,  +
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 SC  and  SF  Empivyer,  ta  ‘Burvey  cf
 India

 5057.  SHRI  BR.  L,  KUREEL:  Will  the
 Minister  ‘of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  the  total  strength  category-wise
 of  civilians  in  Survey  of  India  Office
 and  strength  of  Scheduleg  Caste  and
 Scheduled  Tribe  employees  in  each
 category;

 (b)  total  posts  Alled  by  promotion
 in  each  category  during  the  years  ‘1976-
 77  and  978  respectively  and  number
 of  SC  and  ST  promoted  in  each  cate-
 gory;  and

 (c)  whether  selection  Committee  has
 drawn  up  panel  for  higher  promotion
 recently,  if  so,  number  of  general
 candidates  and  SC  and  ST  included
 therein  separately?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  The  in.
 formation  is  being  collected:  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  possible.

 Karnataka-Kerala  Boundary  Dispute

 5058.  SHRI  JANARDHANA  POOJ-
 ARY:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  contem-
 plating  a  fresh  attempt  to  solve  the
 border  dispute  between  Karnataka
 and  Kerala;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  and  (b)  As  stated  earlier  also,
 such.  matter..can  he  satisfactorily  te
 solved  only  on  the  basis  of  willing  cor
 operation  and  tonsenstis  amtong  the
 State  Governments  concerned.  The
 Central  Government  would:  assist  con-
 cerned  State  Govprnments  in  arriving
 at’  such  mutually’  acceptable  solution.
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 Changes  का  Prédiaction  of  BHEL

 5039.  SHRI  N.  SREEKANTAN  NAIR:

 SHRI  VAYALAR  RAVI

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 make  any  material  changes  in  the  pro-
 duction  of  BHEL;

 @)  if  so,  what  are  the  proposals;
 and

 (c)  how  far  do  they  affect  the  pre-
 sent  arrangement  of  production  and
 the  reaction  of  the  collaborators  of
 BHEL  to  such  proposals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITi):  (a).  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Murders  in  Dethi

 5060.  SHRI  TARUN  GOGOI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  a
 short  period  of  24  hours,  preceding  on
 the  30th  May,  1978,  2  murders,  two
 attempted  murders  and  three  robberies
 were  reported  in  the  Capital;

 (b):.whether  any  arrests  have  been
 Made.  and  efforts  are  being  made  to
 bring  the  culprits  involved  in  the
 critnes  in  the  police  net

 (c)  whether  it  is  not  a  fact  that  such
 murders,  attempted  murders,  robbe-
 ries  have  become  a  routine  affair  in
 the  capital  most  of  which  go  unre-
 ported;  and

 (a)  the  steps  Government  propose  to
 take:  to  balt  such  horrifyirig  ificidents
 in  general  and  in  the  Capital  in  parti-
 cular?

 oa  RLY  va
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 “THE  MINISTER  OF  STATE  IN  THA
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  One  case  each  of  murder  ~a’nd
 attempt  to  murder  and  two  robbories
 were  reported  within  24  hours  preced-
 ing  30th  May,  ‘1978,

 (o)  Yes,  Sir.  Two
 been  arrested.

 Persons  have

 (c)  No,  Sir.  There  is  special  em-
 phasis  on  free  and  proper  registration.

 (d)  The  following  steps  have  been
 taken  to  check  the  crime:

 (i)  Intensive  toot  and  mobile  pat-
 rolling  both  during  day  and  night  is
 being  done.

 (ii)  Armed  pickets  are  being  de-
 tailed  at  strategic  points  to  check
 movements  of  criminals  at  cdd
 hours,

 (iii)  Surveillance  over  known  rl-
 minals  ig  being  strengthened  and
 records  of  criminals  updated.

 (iv)  Externment  proceedings
 against  criminals  are  being  stepped
 up.

 राष्ट्रीय  कपड़ा  मिगम  के  प्रंतर्गत  शिक्षित
 बेरोशगारों  को  रोजगार  उपलब्ध  कराते

 के  लिय  योजना

 506i.  भी  हरगोबिन्द  बर्मा  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  राष्ट्रीय  कपड़ा
 निगम  के  अन्तर्गत  शिक्षित  बेरोजगारों  को
 रोजगार  उपलब्ध  कराने  के  लिए  कोई  योजन”
 तैयार  की  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  योजना  लागू
 कर  दी  गई  है  ;  यदि  नहीं,  तो  इसके  कया
 कारण  हैं.  ?

 4

 उद्योग  मंत्रांलय  में  राज्य  मेंत्री  (श्रीमती,
 झामा  माइति)  :  (क)  भौर  (शव).  राष्ट्रीय
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 नियम  इसने  गढ़ते  हुए  शिवस्व  कार्य-

 कलाप  के  मध्यम  से  शिक्षित  बैकरों  को

 खासतौर  से  ग्रादीण  दौर  प्रध्नं-सहरी  इलाकों

 में  स्वनियोजंन  की  सुकिश्ायें  प्रदात  करने  की

 एक  योजना  तैयार  करे  रहा  है।  भाशा

 योजना  जीभ  लागू  हो  जायेगी  ।

 Attendance  Allowance  to  Disabled
 Servicemen

 §062.  SHRI  AMAR  ROY  PRADHAN:
 Will:the  Mimister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  disabled  service-
 men  who  have  submitted  their  claims
 so  far  during  ‘1977-78  for  the  constant
 attendance  allowance,  State  -wise

 figures;

 (b)  the  amount  so  far  given  to  them,
 State-wise  figures;  and

 (c)  whetber  the  sanctioned  amount
 for  the  constant  attendance  allowance
 ig  very  Meagre  considering  the  p-esent
 price  hike:  if  so,  whether  Government
 would  like  to  enhance  it,  and  if  not,
 the  reasons  therefor?

 THE  MINISTER"OF  STATE  IN  THE
 MINISTRY  OF  '  DEFENCE  (PROF.
 SHER  SINGH):  (a)  and  (b).  Informa-
 tion  required  is  not  readily  available.

 «)  Based  on  the  recommendations
 of  the  Third  Pay  Commisson,  the  rates
 of  Constant  Attendance  Allowance  for

 fficers  and  pe  l  below  officer
 rank  were  revised  from  Rs:  45  to  Ra.  60
 per.  month  and.from.  Rs.  85  to.  Rs.  45
 per  month,  in  March  976  and  Decem-
 ber  974  respectively,  with  retrospec-
 tive  effect  from  l--973  There  is  no

 =
 wel  for.  further  revision  ofthese

 Ta’
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 rent;  स्विति.  के  1... ड  arc.  fee  गये
 व्यक्तियों  को  बिये  गये  विशेषाधिकार

 5.063.  थ्रो  भ्हादीपक  सिह  शाक्य  :

 क्या पह  मंत्री  यह  बताने की  ह््पों  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  ज़िन  व्यक्तियों
 को  भ्रापात  स्थिति  के  दौरान  जेल  हुई  थी
 उन्हें  स्वाधीनेता  चैंनानों  घोषित  कर  दिया
 गया  है  ;

 वय)  बदि  हां,  तो  क्‍या  उन्हें  पेंशन
 को  छोड़कर  अन्य  वही  विशेषाधिकार  दिये
 जायेंगे  जो  उन  स्वाधीनता  सेनानियों  को  दिये
 जा  रहे  हैं  जिन्होंने  i942  के  ध्लान्दोलन  में
 भाग  लिया  था  ;  और

 (ग)  ये  विशेषाधिकार  अब  तक  कितने
 व्यक्तियों  को  दिये  गये  हैं  t

 गृह  संग्रालय  में  राज्य  मंत्री  (भरोधनिक
 लाल  मण्डल)  ::(क)  जी  नहीं,  शीमान  ।
 (ख)  शौर  (ग).  प्रश्न  नहीं  उठता  t

 जयपुर  उलोग  लिमिडेंड  के  सोमेंट  कारखाने  | 32
 सरकार  हारा  निंभण  में  लिया  जाना

 5064.  बो  मोठा  लाल  प्रदेश  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  हूपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  जयपुर  उद्योग
 लिमिटेड,  सवाईमाधोपुर.  (राजस्थान)
 के  सीमेंट  कारणाने  को  अपने  नियंत्रण  में
 लेने  का  भ्रस्तिम  निर्णय  ले  लिया  है  जिससे
 उक्त  कारखाने  को  ठीक  ढंग  से  चल्लाया  जा  सके
 भौर  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है
 भर  यदि  नंहीं,  तो  इंसकैं  क्या  कारण  हैं  ;

 (ल)  क्या  यह  सच  है  कि  विशीप संस्थाशों  भौर  सरकारी  एजेंसियों  हारा  इसकी
 सहायता  दिये  जाने के  दावजूद  प्रह  कयदबाना
 स्मलम्श  कप  से  त्वसत  जनेशी  स्थिति  में  नहीं
 g
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 MOY  बया उक्त,  पर उल्लादत:
 शुस्क के  केशों  इपये!अंकांया  हैं;  जिनेमदि' त.

 बसूली  सम्भव  नहीँ  हैं

 (:):  मद्ि  gt,  है... ड  काश्जाबे
 चर  उत्वीदने  शुल्क  को  कितनी  रॉशि  बकेंया
 है  भौर  उसकी  वसूली:  के  लिए  क्या  कार्यवाही
 की जा  रही  हैं.  भौर...यदि  इस  सम्दन्धु  ,में
 कोई  कार्यवाही  नहीं की  जा  रही  है,  तो  हसके
 क्या  कारण  हैं  ;  भौर

 n{®)  कया  उप्युक्षा  कारखाने  की
 स्थिति  के  बारे  में  चिन्ता  ष्वक्त  की  जा  रहीं.
 है  लेकित  कारथात्ार  द  ब्रिति  विभाग  इस
 भाभले  में कमता  चचप्पी  साथे हुये  हैं;  यंबिं  हां
 तो  इसके  क्या  कारण  हैं  ।

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भीमती
 झाभा  माइति)  :  (क)  से  (७).

 विवरण

 संकटप्रस्त  भौच्योगिक  एककों  के  बारे  में
 सरकार  की  वर्तमान  नीति  स्वयं  विसोय
 संख्कनों  के  सम्बावधान  में  संकट्प्रस्त  एककों
 की  पुनः  स्थापना  की  योजना  बनाते  की  है  भौर
 इन्‌,  संस्थानों  द्वारा  पुन'  सप्रपित  करने  हेतु
 झावश्वक  समझे  जाने  वाले  परिय्ेनों  को
 करने  में  सहायता  करने  की  है।  यही  जयपुर
 उद्योग  लिमिटेड,  सबाईमाधोपुर  की  पुनंस्थापना
 का  झाधार  है  v

 सरकार  ने  विभिन्न  विकल्पों  पर  विचार
 करने  के  उपरान्त  उद्योग  (विकास  तथा
 विनियेमन)  भ्रधितियम  1951,  की  धारा
 75  के  भ्रधीस  कंपनी  के  कार  की  पूर्ण और  समग्र

 जांच  करमे  के  लिये  एक  निकाय  की  नियुक्ति
 करते  हुए  एक  भावेश,  चिलाका  27  जुलाई,
 L978  को  ज़ारी  क्या.  ै  ह. अ  समिति
 आर  सप्ताह  की  झबधि  | अ  प्रपनी  रिपोर्ट  प्रस्तुत

 “कैं  प्राप्त  र  चा अंद्साद  हो  अुणाबु्ों:
 बंसी को  हांथ'  में  लगे  के  प्रईन  जोखि  की...
 जायेगी  ।  i

 a  कह  कहना. सही  वहीं  होगा:  कि  अतरक्षाने
 द्वारा  देय  उत्पादन  शुल्क  की  रकम कौ  वसूली
 करना  भ्रसम्भव  है।  उत्पादन  शुल्क  की
 रकम  की  प्रदायगी  के  लिये  कारंखानें  ने  दो
 ब्रान्ड  सथा  6  करोह  42  लाख,  रुपये  मुल्य
 का  एंक  गिरंदी  का  दस्तावेज  लिखा:  है;  जिसके.
 झंकर्गत  कम्पनी  की  परिसर्येत्तियाँ
 संयंत्र  त्यों  मंशीनिं  स्ट्ॉकि-शा ट्रेड दंड  तंथो,  भादे
 बक :है.।  ह...  कृपा  -गिरवी  वातावेज  के

 उपबब्धों  के  प्रंतर्मत  वशुसी  कीं  जी  सकती  है।
 कारेशानों  को  पअस्थेंगित  उत्पादन  शुल्क  के
 $13,  28,  759.  75  रुपये  पांच  बराबर
 बराबर  किश्तों  में  देने  होंगे  -  24  सितम्बर,
 978  तक  उत्पादन  शुल्क  की  रकम  की

 पहली  किश्त  1,62,65,751.95.  रुपये
 भौर  ब्याज  का  भुगतान  करना  होगा।  चूंकि
 पहली  किश्त  देने  का  समय  ऑ्भी  नहीं  हुमा
 है  झतणएब  इस  समय  कम्पनी  के  हाथ  में  लिये
 जाने  का  प्रश्त  ही  नहीं  उठता  ।

 ‘Submission  of  ‘Tenders  by  B.BL.E.L.

 5065.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  how  many  international  tenders
 have  been  submitteg  by  BHEL  during
 last  three  years;  names  of  the  count-
 ries,  organisations,  details  of  tenders
 Te:  value  etc.  and  their  fate,  whether
 accepted  or  rejected;

 (b)  whether  it  is  also  a  fact  that
 BHEL  submitted  Libyan  tender  on  loss
 basis;  and

 (c)  if  go,  the  broad  features  and
 reasons  for  submitting  a  losing  ten-
 dér;  the  broad  features  of  penalty
 Clause  and  what  penalty  BHEDL  will
 have  to  pay  for  Tripoli  West  thermal
 Station  Project?



 279  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  “INDUSTRY  (GHRI-
 MATI  ABHA.  MAITD:.  (a).  BEBEL
 over  the  last  three  years  has  submit-
 teq  over  200  export  tenders.  Details
 of  major  offers  (valued  at  over  Rs  5
 crores)  submitted  against  internation-
 al  tenders  directly  to  the  customer  are
 given  gt  Anneure—I,

 (b),  No,  Sir.

 (०,  BHEL  have  got  a  contract  of
 installing  2x  20  MW  sets  as  expansion
 to  Tripoli  West  Power  Station  and
 Sub-Station  on  a  turnkey  basig  for  a
 sumh  of  Libyan  Dinar  32,293,  87  equal
 to  about  Re.  87  cores.  This  contract
 also  includes  the  operation  and  main-
 tenance  of  the  Power  House  for  a
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 periog  of  four  years.  The  main  950
 ject  will  be  completed  in’  la70.  and
 BHEL’s  responsibility  towards  opera
 tion  and  maintenance  will  be  till  1983,
 The  final  position  of  profit  or  loss  will,
 therefore,  emerge  only  in  1983.  How-
 ever,  tn  the  case  of  the  execution  of
 the  job,  there  is  a  cost-over.  sun  on
 civil  works  and  it  is  expected  that
 losses,  if  any,  will  be  marginal.

 The  details  of  the  penalty  clauses
 are  furnished  vide  Annexure-Il.
 BHEL’s  work  at  the  site  is  being
 closely  monitored  keeping
 in  view  the  time  schedule
 agreed  to  by  the  customer  and,  there-
 fore,  no  penalty  on  account  of  delay  in
 completion  is  anticipated.  BHEL  is
 also  not  anticipating  any  penalties  aris-
 ing  due  to  actual  performance  being
 less  than  the  guaranteed  level.

 Annexure  I

 4  Detials  of  major  international  tenders  submitted  directly  to  customers  by  BHEL.

 8.No.  Country  Customer  Tender  Details  Approx.  *Result oy  value
 (Rs.  crores)

 I  a.  3  4  5  6

 1:  Libya  Electricity  Corporation  of  Tripoli  West  Power  96-8  A
 Tripoli,  Libya  Station  2x3990  MW

 a  NewZealand  New  Zealand  Electricity  8x§3MW  Hydro  155  PA
 Depee.  .  Turbing&  Gener rators

 3  Tasmania  Hydro  Electric
 Tasmania.

 4  New  Zealand
 partment

 Commission  of  25  8:MW  Hydro
 6:00  “oR

 Turbines
 Generators.

 New  Zealand  Electricty  De-  2x
 ai  Taal  Hydro

 B10  PA
 Generators  Pen-
 stock  Valves.

 §  Tanzania  TANESCO  Hydro  =  Turbines,  gr  PA
 +  Generators,

 Power  Transformers
 :  6  Kuwait  me  Ministry  of  Electricity  and  3575०0  MW  Boilers  44:00  KR.

 "Water.  >

 7  Saudi  Arabia  Wadi  Jizan  Electrification”  42  MW  Power  woe  A
 “Scheme.  Station  te

 8  Morocco  National  De‘L’  Electricite  .  Power  Tranifornios  =  gy  R

 9  Dubai  .  Ministry  of  Electricity  snd  gx  $o"MW  Thermal  4s'9  R
 ™  Water.”  ay  Power  Station  tn  me

 amma  —
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 ‘  Dose  ©

 10  Malaysia  National  Electricity  Board,  PraiPower  Station.  33°9  PA
 Malaysia  Steam  Generators

 and  Turbo  Genera-
 od  tors.

 t)  Malaysia  National  Elecricity  Board,  Pasir  Gudang  Power
 Malaysia”  Steam  99°:  एक

 Generators.  and
 हि  Turbo  Generators.  og

 2  United  Arab,  UAE  Ministry  of  Electricity  Switch  and  08  R
 Emirates  &  Water.  Traseoresess

 79  Romania  |  Industrial  Exports  Romania  Oil  Rigs  ro6  R

 14  Thailand  Electricity  Generatin  Hydro  Turbines,  Te  PA.
 Authority  of  Thailand.  Generators  and

 Transformers.

 i5  Nigeria
 Nees

 Electric  Power  Equipment for  §ub-  76  |
 uthority.  station

 6  Libya  *  Blectrleity  Corporation  of  Tripoli  East.  Power  ITO  R
 Tripoli,  Libya.  Station

 १7.  Ghana  Volta  River  Authority  «  4x40  MVA  Hydro  To  हि
 Generator

 38  Romania  METAROM  Foreign  Trading  Electric  Drives  &  30  0  uc
 Co.  of  Romania.  controls

 ig  Jordan  Jordan  Electricity  Authority  2x66MWThermal  42:0  UC
 Power  Station

 20  Malaysia  +  Sabah  Electricity  Baord  Yenam  Pangi  Hydro  73  UC
 हि  कै  Electric  Scheme.

 ai  Iraq  a  3°2  UG
 nee  Oe

 *A  Accepted  (Order  Received).
 PA  Part  Accepted  (Part  order  received).
 R  Rejected  (Orders  Lost)
 UC  Under  ideration  (  १३  finad  ‘decision  not  yet  taken).

 Annexure  0

 (i)  Penalty  for  delay  in  completion
 If  the  contractor  shall  fail  to  cam-

 plete  the  works  in  accordance  with  the
 Contract  except  the  matenance  thereof
 as  provided  in  Clwuse  0.05  (Defects)
 and  guch  tests  as  afte  to  be  made  in
 accordance  with  Clause  9.0  (Tests  on
 completion)  within  the  Time  for  com-
 Pletion  or  any  extension  of  such  time,
 there  shalt  be-dedueted  from  the  Total
 Contract  Price  a  sum.  af.money  equal to  0.2  per  cent  of  such  fraction  of  the

 Contract  Price  as  would  on  the  due
 completion  of  the  ‘Works,  be  properly
 attributable  to  such  portion  of  portions
 only  of  the  Werks  as  cannot  in-conse-
 quence  of  the  said  failure  be  put  to  the
 use  intended,  for  each  week  or  pro-
 rata  between  the  Time  for  Completion
 of  the  Works  as  aforesaid  and  the  ac-
 tua}  dafe  of  Cofpletion,  but  the  suit
 so  deducted  shall  not  in  any  case
 exceed  5  per  cent  of  the  total  Contract
 Price  and  such..deduction.  shall  be.  ia
 full  satisfaction  of  the  Contractos'y
 ability  for  the  said  failure.
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 4ii)  Penalty  against  shortfall  in  perfor-
 mance

 The  Contractor  agrees  to  pay  to  the
 Elettricity  Corporation  ‘Tripoli  the
 following  sums;

 (a)  LD  35,000  for  each  tenth  of  one
 percent  or  fraction  thereof  tnat  the
 Continuous  Net  Power  Output  of  the
 unit  is  less  than  the  above  guaran-
 teed  value.

 (b)  LD  10,600  for  each  tenth  of
 one  percent  or  fraction  thereof  that
 the  Net  Overall  Plant  Heat  Rate  is
 worse  than  the  above  guaranteed
 value

 wa  “स्पितिंग  रिंग  क्रम  की  लागंत

 5066.  शी  मदन  तिदीरी :  .  क्या
 उद्योग  मंत्री  यह  बताने  की  क्षपा  करेंगे  कि  :

 (क)  पूर्णतया  नये  “स्पिनिग  रिंग  फ्रेम"
 की  लागत  क्या  हैं  ;  भौर
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 के  सये  रिंग  फ्रेम  की  कौमत  मोटर,  स्ट्रार्टर
 तथा  परदों  श्रादि  जैसे  उपांगों  को  छोड़कर
 लगभग  .76  लाख  रुपये  है  t

 (ख)  पुराने  रिंग  फ्रेम  की  कोई  स्टैबडें
 कीमत  नहीं  है  तथा  यह  क्रेता  तथा  विक्रेता  के
 दवारा  तय  की.  जाती  है।  तथापि,  यह  समझा
 जाता  है  रिंग  फ्रेम  प्रवर्श्षों  की  कीमत
 5,000  भौर  10,000  रुपयों  के  रेंज  में  होगी।

 शोट  तमाचारपत्रों,  पत्रिकाशों  धौर  मंगजीनों
 को  सरकारों  विज्ञापन

 5067.  श्री  शरद  यादव  क्या
 सूचना  टोर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  गत  बारह  महोनों  में  बड़े  समाचारपत्रों
 शौर  छोटे  सम्राजा  रपत्ों  को  दिये  गये  बिज्ञापनों
 की  कीमत  शरीर  गत  दो  वर्षों  में  उनको  दिये
 गये  विज्ञापनों  की  कीमत  का  अनुपात  क्‍या
 था?

 सूचना  धोर  प्रपारण  मंत्रों  (क्री  लाल
 (ख)  पुराने  रिंग-फेम  का,  जब  उसकी  कृष्ण  झावचाणी)  :  सुचना  लघु,  मन्नौली

 बिक्री  उसके  वजन  के  प्नुसार  की  जाती  है,  घ्ौर  बढ़ी  श्रेणियों  में  समाचारपत्रों  को  उनकी
 मूल्य  कितना  है  ?  परिचालन  संख्या  के  प्रमुसार  रिलीज  किए

 जाने  वाले  विज्ञापनों  के  प्राधार  पर  रखी  जात
 उद्योग  बं्रालय  में  राज्य  मंत्री  (भीमतो  है।  गत  तीन  वर्षों  के  संगत  झांकड़े  इस  प्रका

 झासा  माइति)  :  (क)  440  स्पिण्डिल  t:—

 क्रम  श्रेणी  स्थान  कालम  प्रतिशलता  लायत  रुफ्यों  में  प्रतिशतता
 सं०  सेंटीमीटरों  में

 पु  1978-76  गज  है  Tats  Lope
 1. लघु  28,  29,669  69.  92  70,96,  879  §32.  i6

 ४:  मह्तोली  10,60,310  23.3%  .  63,24,676  28.  66

 नग  i  और.  2  (38,89,979,  85.54.  (134,231,553  ot  ™  “a0, 92
 3,  बड़ी  GB7AI9  4G:  BEAT  Md.  an  “39.  28

 neta
 nplib

 ee  _  बल  cry  ahhh  bitte  व  का  अब  आह  लुक  मई ss  cmanmnithaadan  bimeaaitiatoen  mae  meneame
 सध केत मै  Bins  00  8  FREE,”  “100.  00
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 1976-77

 l.  लघु  .  29,88,  202  67.92  87,6,6I  36.96

 2.  मझौली  8,37,575  9.04  §7,2,93  24.26

 योग  1 भ्ौर  2:  38,25,776  86.96  +144,38,542  61,  22

 3.  बड़ी  5,774,154  3.04  91,  48,080  38.78

 योग  1,  2  और  3  43,99,930  00.00  (235,86,622  i00.  004

 1977-78

 .  लघु  ०  16,34,853  49.  48  51,76,845  22.0

 2.  मझौली  9,35,319  28.3  64,01,451  27.33

 योग  i  और  2:  25,70,i72  77.79  115,78,296  49.43

 3.  बड़ी  7,34,048  22.2]  118,43,373,  50.57

 योग  डे  और  3  33,04,  220  100.  00  (234,21,669  100.  00

 टिप्पणी  i:  लघु  :  5,000  तक  की  परिचालन  संख्या  वाले  समाचारपत्न  |

 मझौले  115,000  और  50,000  के  बीच  की  परिचालन  संख्या  वाले
 समाचार-पत्र  |

 बड़े  :  50,000  से  भ्रधिक  की  परिचालन  संख्या  वाले  समाचारपत्र  |

 टिप्पणी  2:  संसद  में  7  नवम्बर,  977  को  घोषित  की  गई  विज्ञापन  नीति  के
 झनुसार,  2,000  से  कम  परिचालन  संख्या  वाले  समाचारपत्र  सरकारी
 विज्ञापनों  के  लिए  अपात्र  हो  गए  ।  इसके  परिणामस्वरूप,  काफी  संख्या  में

 लघु  समाचारपत्न  विज्ञापन  और  दृश्य  प्रचार  निदेशालय  की  माध्यम  सूची
 में  से निकाल  दिए  गए  जिसके  कारण  977-78  के  दोरान  लघु  समाचार-
 पत्रों  के  हिस्से  में  कमी  हुई  ।  श्न्य  कारणथा  सजाव  ठी  विज्ञापनों  पर
 व्यय  पिछले  ब्ष  के  275,97,0i8  रुपए  के  स्तर  से  घ  ८करे  1977-78
 के  दौरान  85,84,  82  रुपए  हो  जाना  ।

 2588  LS—8,
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 Manufacture  of  Submarines  In  India

 5068.  SHRI  RAGHUBIR  SINGH
 MACHHAND:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sub-
 marines  are  not  manufactured  in  In-
 dia,  if  so,  the  reasons  thereof;

 (b)  number  of  submarines  import-
 ed  by  Government  during  the  last
 three  years  and  foreign  exchange
 spent  thereon;  and

 (c)  whether  Government  propose
 to  manufacture  submarines  indigen-
 ously  or  with  some  collaboration  of
 some  foreign  country  and  if  so,  the
 details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (०).
 Owing  to  lack  of  requisite  technical
 know-how,  it  has  not  been  possible
 so  fur  to  build  submarines  in  our

 Initially,  construction  has
 to  be  undertaken  in  collaboration
 with  a  foreign  shipyard  who  is  pre-
 pared  to  transfer  the  technology.
 Government  have  recognised  the
 need  for  indigenous  construction  of
 submarines  and  technical  discussions
 with  a  number  of  shipyards  are  in
 progress.  A  final  decision  wil]  be
 taken  after  complete  evaluation  of
 the  offers.

 No  submarines  have  been  imported
 during  the  last  three  years.

 आई-सेटल  बयरिंग  के  उत्पादन  के  लिये
 बड़े  ब्लोद्योगिक  गृह  से  प्रावेदन-पत्र

 5069.  श्री  विजय  कुमार  सत्होत्रा  :

 Bo  |  were  कुमार  पंदित  :

 कया  उद्योग  मंत्री  वह  बताने  की  क्षपा  करेंगे
 बि:

 (क)  क्‍या  बहू  सच  है  कि  एल०  सी०
 एम०  आर०  टी०  सी०  ने  बड़े  ओदयोगिक

 गृद्दों  के  विस्तार  तथा  भ्राधिक  शक्तियों  के
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 ware  पर  प्रतिबन्ध  लगाने  की  सरकार  को
 घोषित  नीति  के  विर्द  बाई-मैटल  बीर्यॉरिंग
 के  उत्पादन  के  बारे  सें  टी०  वी०  एम०  कम्पनी

 समूह  के  बढ़े  ौदयोगिक  गृह  से  सम्बन्ध
 मैसस  सुन्द रम  ब्लेटन  लि०,  मद्रास  के  चेयरमैन
 तथा  प्रबंध  निदेशक  के  आवेदन  पत्र  को  हाल
 सें  रवीकार  कर  लिया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  मार्चे,
 976  %  कम्पनी  कार्य  विभाग  ने  उसके

 आवेदन-पत्र  को  अ्रस्वीकार  कर  दिया  था
 तथा  टी०  वी०  एम०  कम्पनी  समूह  के  बढ़े
 ओआऔदयोगिकदः  गहे  को  आशयगत्र/प्रौदयोगिक
 लाइसेंस  देने  थे  लिए  उन  प्रावेदन-पत्न  को

 पुनः  स्वीकार  कर  लिया  गया  है;  और

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 उद्योग  मत्रादा  में  रा,  मंत्र!  (श्रीमतो
 झाभ  माइति)  (क)  से  (ग)  .  उद्योग
 की  हाल  ही  में  की  गई  समीक्षा  के  आधार
 पर  एक  मामले  से  आशय  सन्न  जादी  करने  की
 सिफारिश  का  सुझाव  दिया  गया  था  |  यह
 पहले  स्वीकार  किए  गए  मामलों  में  से  एक
 है  तथा  पिछड़े  क्षेत्रों  में  स्थापना  स्थल  कं
 योजनाओं  पर  फिर  से  विचार  करने  के  लिए
 इसकी  समीक्षा  ऋरनी  पड़ी  थी  ।  क्या  संबंधित
 आवेदक  बड़े  ्रौदपोगिक  गृह  का  है  प्रथवा
 नहीं इस  पर  द्रभी  निश्चय  नहीं  किया  गया  है।
 आवेदन  पर  सरकार  दवारा  प्रभी  अंतिम  रूप
 सें  निर्णय  क्रिया  जाता  है

 water  य्रेनियम  को  छड़ों  में  लबबोल  फिया
 जाना

 5070.  भरी  रास  सेवक  हजारी  :  क्‍या
 परमाणु  ऊर्जा  मंत्री  यह  बताते  की  कपा  करेंगे
 कि

 (क)  क्या  प्रमरीका  द्वारा  भेजा  गला
 यूरेनियम  हैदराबाद  में  छड़ों  में  धबदील  कर
 लिया  गया  है;  और
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 (ख)  यदि  हां,  तो  पहू  तारापुर  में

 इस्तेमाल  के  लिये  कब  तक  उपलब्ध  हो  जायेगा  ?

 प्रधान  मंत्री  (६ |  मोरार्जी  देसाई  ):
 (क)  जी,  नहीं  ।

 (@)  प्रश्न  ही  नहीं  उठता  1

 Transfer  of  the  Haig  Barracks  at
 Malappuram

 ‘5071.  SHRI  G.  M.  BANATWALA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  Ministry  had  in-
 formed  the  Government  of  Kerala  in
 or  about  August,  977  that  pursuant
 to  the  request  of  the  Kerala  Govern-
 ment  instruction  had  been  issued  to
 the  local  Military  Authorities  for
 transfer  of  the  Haig  Barracks  at  Ma-
 lappuram  to  the  State  Government  to
 enable  it  to  house  the  Government
 Canege;

 (b)  if  so,  why  the  instructions  have
 not  as  yet  been  carried  out;  and

 (c}  what  steps  have  been  taken
 to  expedite  the  transfer?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  Yes,  Sir.

 (b)  and  (०),  Transfer  of  Defence
 assets  is  still  outstanding  for  two
 reasons,  First,  the  unit  located  at
 Malappuram  has  not  yet  moved  out.
 Secondly,  the  State  Government  has
 Not  been  able  to  hand  over  the  entire
 land  required  by  the  Army  at  Trivan-
 drum  and  Mookkunnamalai.  The
 State  Government  has  been  advised
 to  expedite  the  handling  over  of  the
 land  to  the  Army.  Steps  are  also  being
 taken  by  this  Ministry  to  expedite
 the  transfer  of  assets  to  the  State
 Government.

 सरकारी  नोकरी  के  लिये  प्रावेदकों  द्वारा  जमा
 की  गई  राशि

 5072.  श्रो  नाथू  हू  :  क्‍या  गृह  मंत्री
 ग्रह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  -है  कि  केन्द्रीय
 सरकार  के  विभिन्न  कार्यालयों  में  नौकरी  के
 लिए  प्रावेदत  करते  समय  बेरोजगार  लोगों
 द्वारा  'पोस्टल  आडरों'  के  रूप  में  बड़ी  राशि
 जमा  की  जाती  है  ;  और

 (@)  इस  प्रथा  को  समाप्त  करने  के  लिए
 सरकार  का  क्‍या  कार्यवाही  करने  का  प्रस्ताव
 है?

 गृह  मंत्रालय  में रायप  मंत्री  (श्री  एस०
 Bio  पाठदिल)  :  (क)  जी  नहीं  श्रीमान,
 केवल  फार्मो  का  विकी  मूल्य  तथा  उन  पर
 कार्यवाई  के  लिए  निर्धारित  फीस  ही  वसुल
 की  जाती  है,  जो  अपेक्षा  कम  है  ।

 (ख)  उपयुक्त  (क)  को  ध्यान  में
 रखने  हुए  प्रश्न  नहीं  उठता  ।

 जब्पुर  में  दुरदर्णन  कार्यक्रम

 5073.  भरी  जगदीश  प्रशाद  माथुर  :
 क्या  सूचना  झोर  प्रसारण  मंत्री  यह  बताने
 की  छुपा  करेंगे  कि  :

 (क)  जतपुर  दूरदर्शन  केन्द्र  से  किये
 गए  प्रनारणों  की  अवधि  क्या  है  ;

 ख)  क्या  वर्तमार  कार्यत्रमों  के  बारे
 में  दूरदर्शन  के;  दर्शकों  कं  रुचि  झोर  विचारों
 को  जानने  के  लिये  सरकार  द्वारा  कोई
 प्रयास  किये  गये  हैं  ;

 (ग)  क्या  यह  सच  &  कि  राजस्थानी,
 भाषा  लोक  नृत्थ  और  कला  की  दृष्टि  से
 स  केन्द्र  श्र्ब  तक  कोई  कार्यक्रम  प्रसारित
 नहीं  किया  गया  है  ;
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 (घ)  क्या  भोपाल  से  प्रसारित  भ्रांगन
 कारकम'  भी  राजस्थान  के  लोगों  क ेजीवन  को
 चित्रित  नहीं  करता  है;  जौर

 (2)  जनपुरक्रेन्द्र  सेरुचिकर  श्र  प्रभावी
 क्र्यकर्मो  को  प्रसारित  करने  सम्बन्धी  सरकार
 की  योजना  का  व्यौरा  क्या  है  ?

 सूचना  झोर  प्रसारण  मंत्री  भो  लाल

 कृष्ण  ग्राडवाणो  )  :  (क)  जयपुर
 हुरदर्गत  प्रेयण  केन्द्र  शाम  को  प्रतिदिन  दो
 घंटे  का  कार्यक्रम  ब्रौर  सुबह  सप्ताह  में  पांच
 दिन  (बधवार  श्रौर  रविवार  को  छोड़कर)
 श्राघ  घंटे  का  प्राथमिक  शिक्षा  कार्यक्रम
 टेलीकास्ट  करता  है  ।

 (ख)  जी,  हां  t

 (ग)  जी,  नहीं  y  इस  प्रकार  के  कार्यक्रम
 टेलीकास्ट  किए  जा  रहे  हैं  1

 (घ)  ऐमा  अनुमान  है  कि  यह  संदर्भ

 कृषकों  की  सम्बोधित  श्राध  घंटे  के  उस  कार्यक्रम
 के  बारे  में  हैं  जो  जयपुर,  रायपुर  ग्रौर  म्‌जफ्फर-
 पुर  के  दूरदर्शन  प्रेषण  केन्द्रों  से  सप्ताह  में  छः
 दिन  टेलीकास्ट  होता  है।  (भोपाल  में  कोई

 दूरदर्शन  ट्रांसमीटर  नहीं  है)  ।  छः:  कार्य  क्रम
 में  से,  एक  को  विशेष  रूप  से  प्रत्येक  प्रेषण
 केन्द्र  को  निदेशित  किया  जाता  है  और  शेष

 कार्यक्रम  सभी  केन्द्रों  क ेलिए  एक  समान  हैं।

 एक  समान  कायंत्रमों  में  अन्य  राज्यों  के
 साथ-साथ  राजस्थान  को  भी  स्थान  मिलता

 है।

 “(e)  फिलहाल  तीनों  प्रेषण  केद्ठों
 के  लिए  कार्यक्रम  दिल्‍ली  स्थित  बेंस  प्रोडक्शन
 सेंटर  में  तैयार  किए  जाते  हैं  जिसे  यथाशीध्र

 जयपुर  स्थानांतरित  करने  का  प्रस्ताव  है।
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 Freedom  of  Press

 5074.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister
 of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  of  President  of  the  All  India
 Newspapers  _  Editors’  Conference

 which  appeared  in  Hindustan  Times
 dated  9th  July,  978  saying  that
 Some  state  Ministers  had  recently
 taken  an  unduly  aggressive  attitude
 towards  the  press  and  some  _  State
 Ministers  have  threatened  correspon-
 dents  with  dire  consequences;

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  These  matters  fall  within  the
 purview  of  State  Governments.  Such
 complaints  can,  however,  be  taken
 Cognisance  of  by  the  Press  Council
 when  it  is  set  up.

 sit  राम  सागर,  संसद  सदस्य  पर  हमला

 5075.  श्री  रास  नरेश  कुशवाहा  :
 क्या  गृह  मंत्री  यह  बताने  की कपा  करेंगे  कि  :

 (क)  कया  उन्हें  8  जून,  i978  को
 वाराणसी  में  कबीर  चौरा  स्थान  पर  श्री  राम
 सागर  संसद  सदस्य  पर  किये  गये  हमले  की
 जानकारी  है  ;

 ख)  उन  व्यक्तियों  के  नाम  क्‍या  हैं
 भौर  इस  हमले  के  पीछे  उनका  क्‍या  उद्देश्य  था  ;

 (ग)  इस  गैर-इन्सानी  कार्य  क्रे  लिये
 जिम्मेदार  लोगों  को  क्‍या  सजा  दी  गई  है  ;
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 (थ)  क्या  ऐसी  घटनाओं  को  रोकने
 के  लिये  सरकार  मे  कोई  कदम  उठाये  हैं  ;
 अर

 (=)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है  द्रौरे  यदि  नहीं,  तो  इसके  कारण  कया  हैं  ?

 गृह  मंत्रालय  में  राज्य  मंत्रों  ो  धधनिक
 लाल  मण्डल)  :  (क)  जी  हां,  श्रीमन्‌  1

 (ख)  एक  हिन्दी  दैनिक  “ग्राज”  की
 मिती-जस  का  ड्राइकर  श्री  ललन  मिश्रा
 तथा  उप  समावार-पत्र  के  एक  करमंचारी
 क्री  दीतानाथ  पर  हमने  में  श्रन्तग्रंस्त  होने
 के  प्रारोप  हैं  7  यह  वारदात  एक  सड़क  दुधेटता
 के  परिणामस्वरूप  हुई  थी  तथा  इसके  पीछे
 किसी  गुप्त  ग्रभिप्राय  के  होते  का  संदेह  नहीं
 किया  जाता  है  1

 (ग)  प्रमिपृक्त  लवत  मिश्रा  को  न्यावालय
 में  आरोप  पत्र  दिया  गया  है  तथा  मामला
 विवाराधीन  है।  अभियुक्त  दीनानाथ  को
 गिरफ्तार  कर  लिया  गया  है  तथा  उसके
 विरुद्ध  जांच-यड़ताल  की  जा  रही  है।

 घ)  और  ($)  घड़ता  में  अस्तग्नेस्त
 #  व्यक्तियों  के  विरुद्ध  उत्तर  प्रदेश  सरकार  ने

 a

 तुरन्त  कार्यवाही  की  है  भीर  इसका  अच्छा
 प्रभाव  होगा  |

 Hoarding  of  Raw  Jute  during  ‘1977-18

 5076.  SHRI  L.  L.  KAPOOR:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  names  of  persons  jute  mills
 etc.  who  were  found  to  have  com-
 mitted  the  offence  of  hoarding  raw
 jute  during  1977-78,  date  of  detection
 of  each  caSe  and  quantity  of  raw  jute  ५
 involved;

 (b)  whether  any  prosecution  was
 Jaunched;  and

 (c)  if  (9,  details  and  results  of  such
 prosecutions  with  latest  position  in
 each  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITI):  (a)
 The  names  of  the  jute  mills  which
 were  found  to  have  violated  the  or-
 der  issued  by  the  Jute  Commissioner
 with  regard  to  limit  on  stock  holding
 of  raw  jute,  date  of  detection  of  each
 case  and  quantity  of  raw  jute  involv-
 ed  are  given  below:

 S.No.  Name  of  the  Mill  Co.  Date  of  Permissible  Stocks
 Detection  limit  of  held  in
 of  case  stock  mill

 holding  godowns
 (in  000  up  country
 qtls)  and  in-

 transit  (in
 600०  qtls.)

 3  Bally  (No.  t)
 2  Birla

 Anglo-India
 Champdany
 Shree  Bajrang

 aun

 pp
 w

 Raigarh

 71891977  38°  4  70°6
 7-¥2*977  57°6  896

 TV 7e1291977  B00,  155"  6

 7-2-I977  39°  २  Tog"  7
 5-4-1978  30°  98-8 8.

 oo  5-4-1978  20°  4  ao



 235  ‘Written  Answers  AUGUST  30,  978°  ‘Written  Answers
 =

 36

 25  Fibre  Processors  {Twine  Unit)

 S.No.  Name  of  the  Mill  Co.  Date  of  Permissible  Stecks
 Detection  limit  of  held  in
 of  case  stock  in  mill

 holding  —_  godowns
 (in  000°  upcountry
 qtls.)  and  in

 transit  (in ooo  qtis.)

 Chitavalsah  §-4-3978  gto  625
 8  Gen.  Industrial  Society  Th  1978,  qos  Guar

 9  Hooghly  1geg1978-  876  43°2
 to  Bally  (No.  2)  5°4-978  to&  crane
 rt  Delta  ¥9-4-078  4o4  649
 iz  Hukumehand  5-4°978  "44  lOHst

 33  Relianee  ryeq-tazu  4970  48  6

 ag  Rameshwara  .  ड़  वसना फयी  74  gus

 5  Megna  .  5-4-1078  49०  gi
 36  India  .  r5-4-5078  ah  o  48-6

 37.  Gourepore  नवा  I978  १३9  39°7
 38  Alliance  5-4-0478  Pray  30°7

 19  Shree  Mahadeo  1741978  a8  me

 20  Mahabir  A197  Bo  2660

 ai  Kamarthatty  19-47-1978  4  0  60
 a2  New  Gujarat  1724-1978  माग  By

 23°  Union  .  I7-4°978  iz  6  १०'  ३

 24  Auckland  V7  O78  2G  300
 «  I7-4-978  720  47

 (b)  and  (ed.  Office  of  the  Jute
 Commissioner  had  issued  show-cause
 notices  +o  all  the  above  units.  How-
 ever,  after  examination  of  each  case,
 criminal  prosecutions  were  launched

 against  the  following  four  mills:

 i.  M/s.  Birla  Jute  Mfg.  Co.
 2,  M/s.  Bally  Jute  Co.  Ltd.
 3,  M’s.  Anglo-India  Jute  Mills

 Co.,  Ltd.,  and
 4.  M/s.  The  Champdany  Jute  Co.

 Ltd.

 The  affected  parties  moved  the  Cal-
 cutta  High  Court,  and  the  Hon’ble
 High  Court  quashed  the  entire  pro-
 ceedings  against  these  parties.

 IAS  Officers  of  Tamil  Nadu  Cadre
 5077.  SHRI  R.  MOHANARAN-

 GAM:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  IAS  officers  be-
 longing  to  the  Tamil  Nadu  Cadre
 row  working  in  the  Central  Govern-
 ment  in  various  assignments;
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 (b)  the  details  thereof;

 (९)  the  number  of  Central  Gov-
 ernment  Officers  now  working  in
 Tamil  Nadu  Government;  ang

 (d)  the
 ments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8,  D,  PATIL):  (a)  45  (ex-
 cluding  one  oticer  presently  on
 foreign  assignment).

 details  of  their  assign-

 (b)  The  information  is  given  in
 the  attached  statement.

 (c)  and  (d).  There  is  no  system  of
 deputation  of  Central  Government

 officers  to  work  in  the  State  Govern-
 ments.

 Statement

 Posts  Number  of
 Officers

 Joint  Sceretary  and  equivalent and  above  Qi

 Director/Deputy  Secretary  and
 equivalent.  2  के  35

 Under  Secretary  and  equivalent,  9

 Liquidation  of  Shipping  Companies

 5078.  SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  SHIPPING

 AND  ‘TRANSPORT  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  many  shipping  companies  in  In-
 dia  will  soon  be  forced  to  resort  to
 liquidation,  although  no  ship  has  been
 laid  off  so  far  and  things  are  fast
 deteriorating  in  the  shipping  industry
 due  to  the  prevailing  wortd  situation;
 and

 (b)  whether  any  steps  have  since
 been  taken  by  the  Government  to
 save  the  shipping  companies  from
 the  present  crisis  and  if  not,  the
 reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Ag  a  result  of
 acute  depression  in  the  freight  mar-
 ket,  the  shipping  companies  the  world
 over,  are  facing  financial  difficulties,
 Indian  Shipping  Companies,  al-
 though  not  affected  to  the  same  ex-
 tent  as  shipping  companies  in  most
 other  countries  are  also  facing  prob-
 Jems  of  liquidity.  This  is  affecting
 different  Indian  Shipping  Companies
 variously  dependent  upon  the  compo-
 sition  of  their  fleets,  etc.

 (b)  The  recommendations  of  the
 National  Shipping  Board  along  with
 the  suggestions  received  from  the
 Indian  National  Shipowners’  Associa-
 tion  are  under  consideration.

 हथकरघा  संगठनों  द्वारा  खरीदारी

 5079.  श्री  छबिराम  ध्रगल :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  किन-किन  राज्यों  ने,  जहां
 हथकरधघा  संगठनों  ने  उत्पादन  की  समुचित
 ढंग  से  खरीदारी  नहीं  की  है,  खरीदारी  करने
 के  लिये  केन्द्र  सरकार  को  शौर  इन  संगठनों
 को  अ्रभ्यावेदन  दिया  है  ;  शौर

 (ख)  केन्द्र  सरकार  की  उस  पर  क्या
 प्रतिक्रिया  है  ;

 उद्योग  मंत्रालय  में  राज्य  मंत्री  श्रीमती
 झ्राप्ा  माइति)  :  (क)  और  (ख)  समझा
 जाता  है  कि  प्रश्न  में  संदर्भित  संगठनों  से
 ्राशय  भ्रखिल  भारतीय  हथकरघा  वस्त्र
 विपणन  सहकारी  समिति  व  भारतीय
 हस्तशिल्प  तथा  हथकरघा  निर्यात  निगम
 लिमिटेड  से  है।  विकास  भायुकत,  हथकरपा
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 के  कार्यालय  के  साथ  हुई  विभिन्न  बैठकों  में
 राज्य  सरकार  के  अ्रधिकारियों  ने  भ्रखिल
 भारतीय  हयकरघा  वस्त्र  विषणन  सहकारी
 समिति  वहस्तशिल्प  तथा  ह्करष्ण  विकास
 निगम  द्वारा  अधिक  खरीदारी  करने  की
 झ्रावश्यकता  पर  बल  दिया  है।  इन  दोनों
 संगठनों  से  इस  बारे  में  बात  की  गई  है  तथा
 इन  राज्यों  से  अधिक  खरीदारी  करने  की
 झावश्यकता  पर  जोर  डाला  गया  है।  उपयुक्त
 मूल्यों  पर  निर्यातयोग्य  किस्मों  के  कपड़े  का
 विकास  करने  व  उनका  पता  खगाने  के  लिए
 राज्य  निदेशकों  व  विभिन्न  राज्य  हथकरघा
 परियोजनाप्रों  से  सम्पर्क  बनाए  रखने  के
 लिए  हस्तशिल्प  तथा  हथकरथा  निर्यात  निगम
 ने  अपनी  सहमति  व्यक्त  की  है।  कपड़ा
 सोसाइटी  के  बारे  में  विपणन  क्षेत्र  में  इसके
 द्वारा  भ्रधिक  उत्तरदायित्व  संभालने  हेतु
 सोसइटी  के  पुनर्गठन  के  तौर-तरीके  सुझाने
 हेतु  सरकार  द्वारा  नियुक्त  समिति  अपनी
 रिपोर्ट  शीघ्र  प्रस्तुत  करेगी  ।  समिति  की
 रिपोर्ट  प्राप्त  हो  जाने  पर  श्रप्नेतर-कार्रवाई

 शुरू  की  जाएगी  t

 Separate  censor  board  for  Malayalam
 Films

 5080,  SHRI  दि  M.  SUDHEERAN;
 Will  the  Minister  of  INFORMATION
 &  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  got
 any  proposal  for  a  separate  Censor
 for  Malayalam  Films;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI).  (a)  and  (b).  A  pro-
 posal  has  been  received  by  the  Board
 of  Film  Censors  for  opening  &
 separate  Regional  Office  of  the  Board
 in  Kerala  for  certifying  Malayalam
 films.  The  Board  hag  not  yet  made
 any  recomemndation  to  Government
 in  this  behalf,
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 T.V,  Station  at  Nagpur

 §08l.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (ay  when  Government  is  going  te
 instal  T.V.  Station  in  the  Nagpur
 Division  of  Maharashtra;

 (b)  whether  Government  feel  that
 the  students  and  the  farmers  of  Vidar-
 bha  also  should  learn  from  the  T.V-
 as  otherg  in  the  country;  and

 (c)  reasons  for  delay  in  starting  a
 T.V.  station  at  Nagpur?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (ce).  Tele-
 vision  js  a  useful  medium  for  all,  in-
 cluding  students  and  farmers  of
 Vidarba,  But  due  to  constraints  on
 financial  resuorces  and  low  priority
 acocrded  to  Television,  there  is  70
 proposal  at  present  to  set  up  a  TV
 Station  in  Nagpur.

 Allegation  of  Corporation  made  by
 former  Home  Minister

 5082.  SHRI  EDUARDO  FALEIRO:
 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 former  Home  Minister  Shri  Charan
 Singh  recently  made  allegations  of
 corruption  against  the  Prime  Minis-
 ter's  son  and  others  and  also  suggest-
 ed  an  inquiry  against  the  above  per-
 sons  and  some  other  Ministers  and
 their  relations  and  wives;  and

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (9).  The
 former  Home  Minister  Shri  Charan
 Singh  has  made  no  specific  allega-
 tions  against  any  one  and  therefore
 there  ig  no  case  for  an  inquiry.
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 Landslides  in  Ranigunj  Coal  Mining
 Area  in  West  Bengal

 5083,  PROF.  DILIP
 CHAKRAVARTY;

 SHRI  SUSHIL  KUMAR
 DHARA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  land-
 slides  are  taking  place  in  Ranigunj
 coal  mining  area  in  West  Bengal;

 (b)  whether  the  vacuum  created
 by  the  raising  of  coal  is  not  being
 fiilled  up  by  sang  as  js  obligatory  on
 the  mining  authority;

 (c)  whether  an  exodus  of  the  in-
 habitants  of  the  Ranigunj  Town  and
 Kuilti  area  is  taking  place  due  to  this;

 (१)  the  steps  proposed  to  be  taken
 by  the  Government?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 to  (d).  The  Ranigunj  coalfield  is  one
 of  the  oldest  where  coal-mining
 operations  have  been  taking  place  and
 the  old  miners  due  to  unsientific  and
 haphazard  mining  left  areas  which
 are  prone  to  subsidence  and  many  are
 unapproachable.  Surface  structures
 in  Ranigunj  and  Kulti  towns  have
 been  increasing  in  spite  of  the  fact
 that  the  hazargd  of  subsidence  has
 been  brought  to  the  notice  of  the  State
 Government  many  a  time  py  the
 Director  General,  Mines  Safety,

 At  present,  2  collieries  under
 Eastern  Coalfields  Ltd.  are  existing  in
 Ranigunj  coalfield  and  in  40  such
 collieries  hydraulic  sands  towing
 is  adopted.  6  more  coliieries
 would  be  taken  up  for  such
 stowing  in  future.  In  other  collieries
 stowing  is  not  considered  necesasry
 for  the  presnt.  However,  sand  stow-
 ing  and/or  other  means  of  protective
 measures  are  adopted  in  areas  where
 there  are  important  surface  structure
 and  buildings,

 The  position  of  subsidence  and  cor-
 Tective  measures  to  be  taken  was
 brought  to  the  notice  of  the  State

 Government  and  it  was  suggetsed  that.
 an  area  development  authority  be.
 constituted  immediately  to  identify
 and  if  necessary  organise  transfer  of
 inhabitants,  diversion  of  railway  lines.
 @nd  roads,  etc.  Subsequently,  the
 matter  was  again  brought  up  for
 discussion  with  the  specially  invited
 representative  of  the  State  Govern-
 ment  on  ‘17-68-1978  in  the  sixth  meet-
 ing  of  the  Coal  Conservation  and
 development  Advisory  Committee
 held  at  Calcutta  ang  jt  was  unani-
 mously  decided  that  the  area  develop-
 ment  authority  be  immediately  form-
 ed  under  the  West  Bengal  Govern-
 ment  with  representatives  of  coal
 companies.,  Coal  Controller  and  Direc-
 tor  General,  Mines  Safety.  This
 authority  has  beén  proposed  with  a
 view  to  making  it  a  focal  point  for
 integrated  devlopment  of  the  area
 including  diversion  of  railway  lines,
 road,  or  transfer  of  inhabitants,  if
 necessary,  etc,  This  authority  might
 also  evolve  the  frame-work  for  in-
 troducing  any  legislation  to  be  applied
 for  the  development  of  the  area.

 Further  action  is  dependent  on  the
 action  taken  by  the  State  Govern-
 ment.

 Amount  given  to  Maharashtra  for:
 providing  employment

 5084.  SHRI  R,  छू.  MHALGI:  Will
 the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  how  much  amount  has  been
 provided  to  Government  of  Maha-
 rashtra  during  the  period  of  ‘1977-78,
 and  1978-79  under  the  Central  Scheme
 of  employment  to  educated  persons;

 (b)  how  many  persons  were  bene-
 fited  by  such  aid  provided;  and

 (c)  what  are  the  general  guidelines
 for  the  State  Government  for  utilising
 such  assistance?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No  Central
 Scheme  of  employment  for  educated’
 persons  as  such  in  operation  in.
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 Maherashtra  or  any  other  State  in
 1978-79  or  was  in  operation  in
 i977-78,

 (b)  and  (c),  Do  not  arise.

 Appointment  of  Outstanding  Sports-
 men  in  Government  Departments

 5085,  SHRI  RAJKESHAR  SINGH:

 SHRI  BALAK  RAM:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  sate:

 (a)  whether  Government  have  issu-
 ed  any  orders  regarding  appointment
 of  outstanding  sportsmen  in  the
 services  of  all  the  Government  De-
 partments/Ministries/  State  Govern-
 ments/Public  Undertakings  on  priori-
 ty  basis  by  reserving  sufficient  quota
 for  them;  and

 (b)  ig  not  whether  such  orders  are
 proposed  to  be  issued  now  and  some
 percentage  reserved  for  sportsmen  in
 all  the  appointments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  0,  PATIL).  (a)  and  (b).
 Under  the  existing  instructions,  the
 Secretary  of  a  Ministry/Department
 or  the  Head  of  a  Department  under  it
 may  recruit  in  relaxatioin  of  proce-
 dure  for  recruitment  a  meritorious
 sportsman  to  a  Group  ‘C’  or  Group
 D’  service/post,  direct  recruitment  to
 which  is  made  otherwise  than  through
 a  competitive  examination,

 The  question  of  reserving  some
 Group  ‘C'  or  Group  ‘D’  posts  to  faci-
 litate  greater  intake  of  meritorious
 sportsmen  is  at  present  under  consi-
 deration.

 As  regards  State  Governments  and
 Public  Sector  Undertaking  they  dv
 not  come  under  the  purview  of  these
 instructions  as  they  are  free  to  frame
 their  own  recruitment  rules.
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 Naval  Bases  in  Indian  Ocean  *

 5086.  SHRI  K.  MALLANNA,  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state  the  names  of  the  countries
 which  have  so  far  built  naval  bases
 in  the  Indian  Ocean  alonwith  their
 approximate  naval  strength  in  each
 case?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  The  USA
 and  France  are  known  to  have  Naval
 base  facilities  in  Islands  under  their
 control  in  the  Indian  Ocean.  Other
 Maritime  powers  operating  in  the
 Indian  Ocean  are  known  to  use  base
 facilities  available  with  littoral  coun~
 tries.  Government  have  no  precise
 information  about  the  Naval  strength
 in  each  of  these  bases.

 Misuse  of  Property  of
 Chalisgaon  Textile  Mill,

 N.T.C.’s
 Maharashtra

 5087.  SHRI  R.  K,  MHALGI:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Manager,  National  Textile  Corpora-
 tion  Ltd,  19,  Kasturba  Marg,  New
 Delhi  and  the  Director,  N.T.C.  Ltd.,
 southern  region.  Bombay  received
 representations  dated  Ist  March,  2978
 from  Bharatiya  Mazadoor  Sangh,
 Nasik  (Maharashtra)  in  regard  to  the
 misuse  of  property  of  N.T.C.’s  Chalis-
 gaon  Textile  Mill,  Maharashtra;

 (b)  if  so,  whether  the  authorities
 concerned  investigated  the  matter  and
 with  what  result;  and

 (c)  if  matter  is  not  investigated,  the
 reasons  thereof  and  when  now  it  shall
 be  investigated  and  result  known  to
 conserned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  ang  (b).
 The  representation  receivegd  by  the
 National  Textile  Corporation  (Holding
 Company)  and  its  subisdiary  viz.
 National  Textile  Corporation  (South

 <
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 Maharashtra)  from  the  Bhartiya
 Mazdoor  Sangh,  Nasik  contained  the
 following  allegations:—

 (i)  Shri  K.  D.  Patil,  a  Congress
 Party  Leader,  was  appointed  as
 General  Supervisor  in  the  mill  and
 ig  being  paid  salary  even  though  he
 does  not  regularly  atteng  the  mill;

 (ii)  Shri  Patil  is  cultivating  agri-
 cultural  land  belonging  to  the  mill;
 and

 (iii)  Some  of  the  interested
 officers  of  the  mill  have  proposed
 to  divide  the  agricultural  land  of
 the  mill  into  housing  plots  and  sell
 the  same  at  concessional  rates  to  a
 number  of  officers  or  some  other
 favoured  person.
 The  investigation  made  by  the  sub-

 sidiary  revealed  that  the  allegation  at
 (i)  above  is  incorrect.  Shri  Patil’s
 attendance  or  absence  is  marked
 regularly.  As  regards  the  allegation
 at  (ii)  above,  the  position  is  that
 while  the  mill  was  under  the  Maha-
 rashtra  State  Textile  Corporation,
 Shri  Patil  had  been  permitted  to  culti-
 vate  the  land  belonging  to  the  mill.
 However,  when  the  matter  came  to
 the  notice  of  the  subsidiary  after  the
 mill  was  transferred  to  it  on  its
 nationalisation,  it  was  decided  that  no
 private  person  be  permitted  to  culti-
 vate  the  Jand  of  the  mill.  The  alle-
 gation  at  (iii)  is  incorrect.

 (ce)  Does  not  arise.

 Number  of  Radig  Licence  Issued
 5088.  SHRI  K.  PRADHANI.  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  number  of  radio  licences  issued
 from  February,  977  to  March,  ‘1978;

 (b)  the  number  of  radio  receiving
 sets  of  foreign  make  which  were  given
 exemption  and  to  what  extent;  and

 (c)  whether  Government  have
 given  any  concession  to  the  tribal
 people  also  regarding  some  exemption
 in  licences?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  Statistics  of
 radic  licences  are  maintained  only
 calender  yeur-wise.  At  the  end  of
 1977,  the  number  of  radio  licences
 issued  fresh  and  renewed  was
 2.00,96,453,

 (b)  No  separate  information  on
 number  of  radio  receiving  sets  of
 foreign  make  is  maintained  in  respect of  free  licences  issued.  However,
 diplomats  are  exempted  from  paying
 licence  fee,

 (c)  No,  Sir.

 Over  Staying  of  Foreigners

 5089.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (ay  whether  it  is  a  fact  that  some
 foreigners  are  still  staying  in  the
 country  after  the  expiry  of  their
 visas;

 (b)  if  so,  the  number  of  such
 foreigners;  and

 (c)  whether  some  foreigners  have
 been  asked  to  leave  the  country  after
 they  were  found  indulging  in  the  ill-
 egal  activities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  There  may  be  cases  in
 which  some  foreigners  are  stay~
 ing  in  the  country  even  after  the  ex-
 piry  of  their  visag  or  authorised
 period  of  stay.  In  some  of  these
 cases,  applications  for  extension  of
 stay,  which  might  have  been  made,
 might  be  under  consideration,  In
 other  cases,  suitable  action  i

 be

 against  the  foreigner  concerndg  in
 accordance  with  the  laws  relating  to
 foreigners,  whenever  necessary.  It
 is,  however,  not  possible  to  indicate
 the  actual  number  of  foreigners!  over:
 staying  at  a  given  point  of  time,  as  it.
 keeps  on  varying.
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 (c)  I¢  any  foreigner  comes  to  notice
 for  indulging  in  illegal  activities,
 action  is  taken  against  him  under  the
 appropriate  law.

 wearer  से  श्रादियासो  बच्चों  का  भ्रपहरण

 5090.  श्री  ओम  प्रकाश  त्यागो:

 श्री  ज्योतिमंध  बसु  :

 श्री  यादवेज  बत  :

 क्या  गृह  मंत्री  यह  ज्ताने  की  कपा  परेंगे
 किः

 (क)  क्या  बिहार  राज्य  में  जमशेदपुर
 शहर  से  40  किलोमीटर  की  दूरी  पर  स्थित
 नरसान्दा  गांव  से  कुछ  समाजविरोधी  तत्वों
 ने  दस  आदिवासी  बच्चों  का  अपहरण  करके

 उन्हें  पंजाब  के  होशियारपुर  जिले  में  दासों  के
 रूप  में  बेच  दिया  ;  भौर

 (ख)  यदि  हां,  तो  सरकार  ने  इन

 गुण्डों  के  विरुद्ध  क्या  कार्यवाही  की  है  श्रौर
 इस  बात  को  सुनिश्चित  करने  के  लिए  क्‍या
 कार्यवाही  की  है  कि  भविष्य  में  ऐसी  घटनाएं
 नहीं ?

 गृह  मंत्रालय  में  राज्य  मंत्रों  (श्री  धनिक
 लाल  मण्डल)  :  (क)  और  (ख).  राज्य  सरकार
 से  प्राप्त  सूज्ना  के  प्रनुसार  जिला  सिहभूम
 थाना  चाईवास  मुफ्फसिल,  गांव  नसरसांदा
 के  एक  चक्रधर  सुन्दी  नामक  लड़के  द्वारा
 शिकायत  की  गई  थी  कि  खुंटी  के  प्रसाद

 माचुआ  तथा  मोहन  मास्टर  द्वारा  उसे  तथा
 उसी  गांव  के  9  अन्य  लड़कों  को  400  रुपये
 प्रति  मास  के  वेतन  पर  नौकरी  दिलाने  का
 प्रलोभन  दिया  गया  था  शौर  होशियारपुर  जिले
 में  बेच  दिया  गया  था  ।  ललेन्द्र  सिह  तथा

 मोहन  मास्टर  के  विरुद्ध  भारतीय  दंड  संहिता
 को  धारा  363/370/371/374  &  भ्रधीन
 एक  फौजदारी  का  मामली  दर्ज  किया  गया  है।
 प्रसाद  माचुआ  झौर  मोहन  मास्टर  जो
 नाबाखिस  लड़कों  को  प्रलोभन  देकर  खुन्टी

 तथा  वहां  से  पटराटू  ले  गये  थे  गिरफ्तार
 कर  लिया  गया  है।  जांच  पड़ताल  की  जा

 2
 रही  है।

 Bridge  over  Najafgarh  Drain,  Delhi

 5091.  SHRI  CHATURBHUJ,  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  there
 is  a  provision  in  the  Delhi  Master
 Plan  to  construct  a  bridge  over  the
 Najafgarh  Drain  connecting  Raja
 Garden,  Tagore  Garden  and  Shivaji
 College  with  Punjabi  Bagh  Extension;

 (b)  if  so,  what  steps  have  been
 taken  to  construct  the  bridge;  and

 (e)  the  time  by  which  the  bridge
 is  likely  to  be  ready?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM).  (a)  Yes,  Sir.

 (by  and  (ce).  The  Delhi  Administra-
 tion  who  are  concerned  with  this  pro-
 ject,  have  already  started  the  con-
 struction  of  this  bridge.  The  Delhi
 Administration  have  reported  that
 due  to  slow  progress  on  the  work  by
 the  original  contractor,  that  contract
 had  to  be  rescinded  and  fresh  tenders
 ate  now  to  be  invited.  The  work  is
 expected  to  be  completed  by  March,
 1980.

 Accumulation  of  Salt  in  Western
 Region

 5092.  SHRI  AMARSINE  Vv.
 RATHAWA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  huge
 quantity  of  salt  has  been  accumulated
 in  salt  belt  in  Western  region;

 (b)  if  so,  the  reasons  therefor;

 (९)  the  estimated  loss  incurred  dur-
 ing  the  rainy  season;  and
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 (d)  the  measures  taken  by  “Govern-
 mentto  clear  it  and  save  ‘the  salt
 producers?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT!  ABHA  MAITI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Government  hag  not  so  far
 received  any  report  of  such  loss  dur-
 ing  the  present  monsoon  season.

 (d)  Does  not  arise.

 आकाशछार्ण  केन्द्र  दरभांगा  से  स्थानोय  संथिली
 भाषा  में  कार्यक्रमों  का  प्रस्गरण

 5093.  श्री  सुरेद्ध झा  सुमन :.  :  क्‍या
 सूचना  और  जरण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तरी  विहार
 में  आकाशवाणी  केन्द्र  दरभंगा  के  अ्रसारण
 क्षेत्र  में  आने  वाले  क्षेत्र,  में  सामान्यतः  मैधिली
 भाषा  बोली  जाती  है  ;

 (ख)  वया  यह  भी  सच  है  कि  उक्त  क्षेत्र

 मुख्यतः  श््पि  क्षेत्र  है  श्रीर  ग्रामीण  लोग  मैथिली
 भापी  है  ;

 (ग)  क्‍या  उपयक्त  मैथिली  भाषी
 ग्रामीण  क्षेत्र  में  श्वक  में  धषि-विकास  के
 प्रोत्साहन  के  लिए  स्थानीय  मैथिली  भाषा  में
 कार्यक्रमों  के  प्रसारण  को  सरकार  वांछनीय
 समझती  है  ;  भौर

 (घ)  यदि  हां,  तो  वहां  पर  इस  प्रकार
 की  व्यवस्था  कब  तक  की  जायेगी  झौर  यदि
 नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 सूचना  झोर  प्रसारण  संत्र/  (अं  लाख
 कृष्ण  ह्राइब/णो)  :  (क)  से  (घ).  दरभंगा
 केन्द्र  जिस  क्षोत्र  में  सेवा  प्रदान  करता  है  वह
 मुख्यतः  ध्ाषि-क्षेत्र  है  ।  मैधिली  भाषी  लोगों
 को  सेवा  प्रदान  करने  के  लिए  दरभंगा  केन्द्र
 से  जो  कार्यक्रम  मैथिली  में  या  तो  कम्पीभर

 किए  जाते  हैं  या  पूर्णस्प से  प्रसारित  किए  जाते
 हैं;  उतकी  मात्रा  इस  प्रकार  है  :--

 qa)  ग्रामीण  कार्यक्रम
 प्रतिदिन  45  मिनट  ;

 (2)  बच्चों  के  लिए  कार्यक्रम
 सप्ताह  में  35  मिनट  ;

 (3)  साहित्यिक  कार्यक्रम
 मास  में  35  मिनट  ;

 देहाती  कार्यक्रम  गाम  घर'  मुख्यतय।  मंथिली
 में  प्रसारित  होता  है  और  इसमें  कभी-कभी
 हिन्दी  के  कार्यक्रम  भी  शामिल  किए  जाते  हैं  t

 नबा  परियहन

 5094.  थी  सुरेख  झा  सुमन  :  क्‍या

 नौवहन  शौर  परिवहन  मंत्री  यह  वत्ताने  की
 क््पा  करेंगे  कि  :

 (क)  क्या  यात्री  और  माल  यातायात्त
 में  दिन  प्रतिदिन  बुद्धि  को  देखते  हुये  सरकार
 देश  में  नदी  परिवहन  का  विकास  करना
 बांछनीय  समझती  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 बिचार  देश  की  नदियों  में  नौ-परिवहन  के
 विकास  के  लिए  सर्वेक्षण  कराने  का  है  ;  और

 (ग)  यदि  हां,  तो  सरकार  इस  संबंध
 में  अपनी  नीति  कब  तक  धोषित  कर  देगी  ?

 नोबहन  प्लीर  परिवहन  मंत्रालय  में
 प्रभारी  राज्य  मंत्री  शी  चांद  राम)  :

 (क)  जी,  हां  ।

 (ख)  पहले  भी  जलमार्गो  में  से  कुछ
 का  जल  सर्वेक्षण  किया  गया  है।  कुछ  शेष

 महत्वपूर्ण  जलमार्गो  के  ऐसे  सर्वेक्षण  पंच्र  वर्षीय
 थोजता  978-83  के  दौरान  कराते  का
 प्रस्ताव  है।
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 (7)  पंचवर्षीय  गोजना  1978-83
 के  ससौदे  को  स्वीकृति  दी  जाएगी  तब  नदी

 परिवहन  के  विकास  के  लिए  नदियों  के  जल
 सर्वेक्षण  संबंधी  नीति  को  श्रंतिम  रुप  दिया
 जाएगा  |

 Opening  of  Military  School  and
 College  in  Bihar

 5095.  SHRI  SURENDRA  JHA
 SUMAN:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  there  is  any  new
 scheme  before  Government  for  open-
 ing  military  schoo!  ang  college  in
 Bihar;

 (bi  if  so,  where  and  when;  if  not,
 whether  Government  desire  to  impart
 military  training  there:  and

 (c)  if  so,  what  immediate  action  will
 be  taken  in  this  regard?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (८).
 There  is  no  proposa!  before  the  Gov-
 ernment  for  opening  any  military
 school  or  college  in  Bihar.  The
 requirements  of  military  training  are
 being  appropriate’y  looked  after.

 राजभवन  का  श्रहमदाययड  मे.  स्ंधोनगर
 स्थाना  करण

 5096,  शी  धर्मासिह  भाई  प्टेंप  :  क्या
 गृह  मंत्री  यह  दताने  की  #पा  करेंगे  कि  :

 (क)  क्‍या  यह  सर  है  कि  गुजरात
 सरकार  ने  राजभवन  को  अहमदाबाद  से
 गांधीनगर  स्थानान्वरित  करने  के  खिए  हाल
 ही  में  केदीय  सरकार  में  भ्रनुमत्ति  मांगी  है,  यदि
 हां,  तो  कब  शरीर  किस  प्रकार  की  मांग  की  गई
 है;

 (ख)  क्‍या  केन्द्रीय  सरकार  मे  राजमबन
 को  अहमदाबाद  से  गांधीनगर  स्थानान्तरित
 करने  की  अनुमति  दे  दी  है,  यदि  हां,  तो  कब
 और  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ;

 AUGUST  30,  1978  Written  Answers  249

 (7)  राजभवन  को  प्रहमदाबाद  से
 मांधीनगर  स्थानान्तरित  करने  की  प्रनुमति
 कब  दी  जायेगी  ;  दौर

 (4)  राजभवन  को  भप्रहमदाबाद  से
 गांधीनगर  स्थानान्तरित  करने  के  लिए  गूजरात
 सरकार  ने  कया  कारण  विये  हैं  ?

 सह  संत्रालय  में  राज्य  मंत्री  (श्री  धनिक
 लाल  च्डल)  (क)  जून,  1978  में

 गुजरात  सरकार  ने  गुजरास  के  राज्यपाल  के
 सरकारी  निवास  को  भशहमादावाद  से  गांधी
 नगर  में  “वी  ग्राई  पी गैस्ट  हाउप'  के  नाम
 से  ज्ञात  भवत  में  स्थानार्त  रिलत  करने  का  प्रस्ताव
 क्रिया  था  |

 (@)  राज्य  सरकार  के  प्रस्ताव  को
 स्वीकार  कर  लिया  गया  है  शौर  गुजरात  के
 राज्यपाल  का  सरकारी  निदास  !  4  भ्रगस्त  9  7  8
 से  प्रहमदा  &  मांधीनगर  स्थानानपरिल
 कर  दिया  गया  है।

 (गे)  प्रश्न  नहीं  TTT.

 (a)  राज्य  के  मंत्रिमण्डल  द्वारा  फरवरी,
 973  में  सरकारी  निवास  को  गसांधीनगर

 गुजरात  राज्य  की  नई  राजधानी  जहां
 सचिवालय  श्रौर  राज्य  सरकार  के  प्रन्य
 कार्यालय  स्थित  हैं  स्थानानतिरित  करने  के
 संबंध  में  किये  गये  निर्णय  को  कार्यान्वित  करने
 के  लिए  |

 गुजरात  को  कोयले!  को  सप्याई

 $097.  भो  धर्मेसिहूं  भाई  बहेंगे:

 प्रो  पो०  who  भावतंकर  :

 क्या  ह 1 | ह  मंत्री  यह  बताने  की  क्या  करेंगे
 1:

 (#)  गुजरात  को  अप्रैल,  3978
 से  31  जुलाई,  i978  तक  प्रत्येक  भहीने
 में  किसने  बैगन  कोयला  दथा  कितने  टन  कोयला
 प्रायंटित  किया  गया  ;
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 (=)  क्‍या  यह  सच  है  कि  गुजरात  को,
 उसकी  प्रतिमास  3500  वैयनों  की  मांग
 की  जगह  केवल  2500  बैगत  को  4ता  झावंटित
 किया  गया  ;  जौर

 गि)  क्‍या  यह  सच  है  कि  गुजरात  सरकार
 के  उद्योग  मंत्री  ने  कोपले  को  कप्ती  दूर  करने
 के  लिए  एक  टेलेक्स  संदेश  भेजा  था  भोर  यदि
 हां,  तो  कब  और  उसका  ब्यौरा  क्या  है  तथा

 गुजरात  में  उद्योगों  के  लिए  कोयले  को  कमी

 दूर  करने  के  लिए  सरकार  ने  शब  तक  कथा

 कार्येदही  की  है  ।

 ह. |  मंत्रों  (श्री  यो"  रामसखन)  :

 (क)  और  (ख).  गुजरात  के  लिए
 प्रभ  7978  से  माहबार  सम्पूर्ण  कार्यक्रम
 तथा  चार  पहिए  काले  आवंटित  वेगन  नीचे
 दि  ता माए  Ro

 महाना  कार्यक्रम  आवंटन

 अप्रेल  27688  बैगन  9526  47

 मई  26804  ..  I550]  mn

 जून  2646)  ,  I5486  on

 जुलाई  =  2.466  I6244  a

 ae,  यह  सय्य  नहीं  हैं  कि  गुजरात
 को  उसकी  3500  वेगनों  को  प्रतिमास  मांग
 की  ऊगह  कोयले  के  केवल  2500  बैगन  हो
 झावंदिन  किए  कर  थ  I

 (ग)  गुजरात  सरकार  से  समय-समय
 पर  राज्य  में  कोयले  की  कथित  कमी  के  बारे
 में  जानकारी  मिली  है।  गुजरात  को  कोयला
 भेजने  के  लिए  सेन्ट्रल  इंडिया  कोलफीत्डस
 झधिक  माक्ता  सें  बैंगनों  की  सप्लाई  हेत  गुजरात
 सरकार  तथा  रेलवे  के  प्रतिनिधियों  के  बीच

 बातचीत  हुई  है।  हाल  ही  में  वैगनों  की
 सप्लाई  में  सुधार  हुआ  है।
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 gore  केग्त्र  के  बिना  राज्य

 5098.  श्रो  धर्मेसिह  भाई  बढेत:

 शो  एस०  झार०  Yo  एस०
 ब्रधालानायड  :

 श्री  सो०  के>  जाकर  शरोफ:

 को  पी०  ए०  संगमा:

 श्रो  ए०  आर०  बदोनारायग  :

 कप  सूचना  शौर  प्रतारण  मंत्री  यह  बताने
 की  छात्रा  करेंगे  कि  :

 (क)  उन  राज्यों  के  नाम  क्या  हैं  जहां
 इस  समय  कोई  दूरदर्शन  केन्द्र  नहीं  है  ;

 (@)  पने  राज्यों  के  क्‍या  नाम  हैं  जहां
 छडी  पचवर्षीय  योजना  के  दौरान  दूरदर्शन
 केन्द्र  घोल  जायेंगे  ;

 (ग)  गुजरान  में  दूरदर्शन  केन्द्र  किस
 स्थान  पर  खोला  जायेगा,  किस  बप  खोला
 जायेगा,  तथा  इसकी  क्षमता  क्‍या  होगो  ;

 (घ)  एक  नया  दूरदर्शन  केन्द्र  खोलने
 पर  अन्‌  मानतः  कितनी  राशि  खर्च  होती  है  ;

 ()  उन  राज्यों  के  क्‍या  नाम  हैं  जहां
 एक  से  अधिक  दूरदशन  है  ;  और

 (4)  एक  ही  राज्य  में  एक  से  प्रधिक

 दूरदर्शन  केन्द्र  खलने  के  क्‍या  कारण  हैं  ?

 सुता  ओर  प्रतवारण  मंत्री  पश्न  लाज

 कृष्ण  झाढ़बाणी)

 (क)  असम

 हरियाणा

 हिमाचल  प्रदेश

 मणिपुर
 मेघालय

 केरल
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 नागालैंड

 सिक्किम

 विपुरा

 दिल्ली  के  सिवाए  सभी  संघ  शासित  क्षेत्र

 (ख)  छठी  पंचवर्षीय  योजता  प्रवधि
 के  दौरान  कार्यान्वयन  के  लिए  निम्तलिखित
 प्रस्ताव  विचाराधीन  है  :

 पूर्णकररेण  दूरदर्शन  केन

 0  गुजरात  (अ्रहमदाबद)

 2  कर्नाटक  (बंगल:र)

 3  केरल  (त्रिवेन्द्रम)

 दूरदर्शन  रिले  केन्द्र

 आन्ध्र प्रदेश  (विजववाड़ा)
 2.  गोवा,  दमन  और  दीव  (पणजी)
 3.  जम्मू  व  कश्मीर  (जम्मू)
 4  उड़ीसा  (कटक)
 5  राजस्थान  (प्रजम्ेर)
 6.  समिलनाइ  (मदुरै)
 7.  उत्तर  प्रदेश  (ब।राणसी)
 8.  पश्चिम  बंगाल  (मुर्शिदाबाद)

 टिप्पणी  :  1)  कसोली  (हिमाचल  प्रवेश)
 और  झासनसोल  (पश्चिम
 बंगाल)  के  रिले  केन्द्र  पहले

 की  पंचवर्षीय  योजना  की
 स्वोष्टत  स्कीमें  हैं।  इनको
 भी  कार्यास्ववन  के  लिए
 हाथ  में  पलिया  जा  रहा  है।

 (2)  लखनऊ  दुरदशन  केख
 के  एक  रिले  केन्द्र  के कानपुर
 में  स्थापना  का  काम  चल
 रहा  है।  इसके  1978  में
 चालू  होने  की  उम्मीद  है।
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 (@)  गुजरात  राज्य-  में  पिचशित
 दूरदर्शन  प्रेषण  केन्द्र  पहले  से  ही  काम  कर
 रहा  है।  छठी  पंचवर्षीय  योजना  ( 1978-83)
 के  अन्तगंत  प्रस्तावित  पूर्णक्पेण  दूरदर्शन  केन्द्र
 0  किलोकाट  के  ट्रांसमीटर  के  साथ  भ्रहमदा-

 बाद  में  स्थापित  किया  जायेगा  ।

 (ष)  लगभग  4  करोड़  रुपए  ।

 (5)  ौर  (च)  किसी  भी  राज्य  में
 एक  से  प्रधिक  दूरदर्शन  केन्द्र  नहीं  है।  महाराष्ट्र
 शौर  उत्तर  प्रदेश  में  एक  एक  रिले  ट्रांसमीटर
 हैं  जो  क्रमशः  पुणे  भौर  मभुरी  में  हैं  जो  बम्नई
 शौर  दिल्ली  के  दूरदशंन  केन्द्रों  का  सेवा
 क्षेत्र  बढ़ाने  के  लिए  हैं  1

 भागलपुर  होकर  मया  राष्ट्रीय  भार्ग

 5099.  Yo  रामजी  सिह:  क्‍या
 नोबहन  श्रोर  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  जया  सरकार  बिहार  के  प्रम  लीय
 मुख्यालय  भागलपुर  होकर  कोई  नया  राष्ट्रीय
 मार्ग  बनाने  की  प्रावश्यकता  महसूस  करती  है  ;

 (ख)  यदि  हां,  तो  इस  दिशा  में  क्या
 प्रगति  हुई  है  ;

 (ग)  क्या  चम्पातगर-नाथनगर  से
 भागलपुर  भ्राने  की  सड़क  तंग  होने  के  कारण
 प्ोटरगाड़ियों  के  चलने  में  काफी  व्यकधान
 पढ़ता  है  ;  पौर

 (घ)  क्या  सरकार  उपरोक्त  कठिनाई
 पर  काबू  पाने  के  लिए  कोई  बाई-पास  बनाने
 की  योजना  पर  विचार  करेगी;  यदि  हां,
 तो  कब  तक  झोर  उपका  ब्यौरा  क्या  है?

 मौध्कुग  पौर  परियहुत मंत्रालय  में  प्रभारी
 शल्य  मंत्री  (भी  भांश  राम)
 (क)  और  (4)  :  भारत  सरकार  के  पास  ऐसी
 कोई  मांग  नहीं  है।  चागलपृर  राज्य  शड़क
 पर  पढ़ता  है  भौर  इसलिए  इसके  विकास  का
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 उलरदायित्व  राज्य  सरकार  का  है।

 (7)  भौर  (घ).  इस  सड़क  के  आरे  में,
 जिसमें  इस  पर  बाई-पास  भी.  शामिल  है
 राज्य  सरकार  से  कोई  रिपोर्ट  प्राप्त  नहीं  हुई
 है।  यह  एक  राज्य  सड़क  है  और  राज्य  सरकार
 ही  मामले  से  संबंधित  है।

 शाक्ष्यों  को  राजधातियों  में  दृशदर्शन  केफ्नों  को
 स्थापना

 5100.  थी  एस०  एस०  सोमानी  :
 क्या  सूचना  शौर  प्रसारण  मंत्री  यह  वताने
 की  कृपा  करेंग  कि  :

 (क)  क्‍या  सरकार  का  विचार  सभी
 राज्यों  को  राजधानियों  में  दूरदर्शन  केन्द्र
 खोलने  का  है;  प्रौर

 (a)  यदि  हां,  तो  इस  योजना  को  कब
 सक  क्रियान्वित  कर  दिया  जायेगा  ?

 सूचना  और  प्रसारण  मंत्री  (भो  लाख
 कृष्ण  भ्राद्याजो)  :  (क)  झौर  (ख).  छठी
 बंचवर्षीय  योजना  के  दौरान,  तीत  राज्यों
 अर्थात्‌  गुजरात,  कर्नाटक  भौर  केरल  की
 राजधघानियों  में  दृरदर्शन  केन्द्र  स्थापित  करने
 नका  प्रस्ताव  है।  सभी  राज्यों  की  राजधानियों
 में  दुरदर्शन  केन्द्रों  की  व्यवस्था  करने  मे ंविसीय
 संसाधनों  की  विवःट  कमी  शौर  दूरदशन  को
 दी  यई  प्रत्प  प्राथमिकता  के  कारण  कुछ
 शर  समय  लगने  की  सम्भावता  है।

 Installation  of  New  ALR.  Station  in
 Orissa

 50l.  SHRI  GIRIDHAR  GOMANGO:
 Win  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to

 |state:

 (a)  whether  Government  have  fina-
 Jised  the  proposais  to  set  up  new

 रू

 Stations  in  the  State  of  Orissa
 in  Sixth  Plan:

 (b)  if  so,  which  are  the  place
 selected  for  the  stations;.and

 (c)  funds  provided  for  the  initial
 works  of  the  proposed  Radio  Stations?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI);  (a)  No,  Sir.

 (b)  and  (ce),  Do  not  arise.

 कागज  तथा  गता  मिलें  तथा  उनकी  क्षमता,
 उत्पाधन  झोर  कागज  को  खपत

 ‘5102.  श्रो  हुकुम  स्  werd  :
 क्या  उत्तोग  मंत्री  कागज  मिलों  की  संख्या
 तथा  कागज  के  मामले  में  प्रात्मनिर्भरता
 के  बारे  में  8  माय,  978  के  झ्तारांकित
 भ्रणन  संख्या  927  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  #पा  करेंगे  कि  :

 (क)  क्‍या  87  मिलें  कागज  और  गत्ता
 थमा  रही  हैं  भौर  दि  हां,  तो  प्रत्येक  मिल  की
 विभिन्न  प्रकार  का  कायज  तथा  गत्ता  बनाने
 की  लाइसेंस  प्राप्त  क्षमता  कितनी  है  ;

 (ख)  उन  मिलों  के  नाम  क्‍या  है  जिनका
 उत्पादन  लाइसेंस  क्षमता  से  कम  हो  रहा  है
 तथा  उन  मिलों  के  नाम  क्‍या  हैं.  जिन्होंने
 उत्पादन  क्षमता  के  विस्तार  के  लिए  सरकार
 से  भ्रतुरोध  किया  है  ;

 (ग)  भारत  में  अखलबारी  कागज  की
 कुल  खपत  कितनी  है  शौर  क्या  स्वदेश  में
 ही  मांग  पूरी  करने  के  लिए  कोई  नीति  बनाई
 गई  है;

 (घ)  किस-किस  देश  से  कितना-कितना
 कागज  किस  मूल्य  पर  भायात  किया  गया  भौर
 कितने  झखवारी  कातज  के  लिए  चुगतात
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 रुपये  में  नहीं  बल्कि  बस्सु  विनिमय  के  भ्राधार
 पर  किया  गया  ;  शौर

 (7)  बया  मैसूर  पेपर  मिल्स  द्वारा  80,000 |
 मीटरी  टन  तथा  भ्रखबारी  कामज  परियोजना
 द्वारा  75,000  मीटरी  टन  कागज  का  वापिक
 उत्पादन  श्र्ब  पूरी  तरह  प्रारम्भ  हो  चुका  है
 शौर  यदि  हां.  तो  उस  कागज  का  उत्पादन
 लगभग  क्या  है  तथा  उसका  बिक्रय  मूल्य
 ब्या  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (भ्रोमतो
 जाना  माइली)  :  (क)  कागज  मिलों  की
 लाइसेंसी, त  क्षमता  को  बताने  वाला  एक
 विवरण  (विवरण-संख्या-]))  सभा  पटल
 पर  रखा  गया  है  |  [प्रल्थालय  में  रखा  गया
 बेखिये  संख्या  एल  A~275/78]

 (a)  केवल  8  एकक  भअ्रपनी  पूरी  क्षमता
 से  उत्पादन  कर  रहे  हैं;  ये  इस  प्रकार  हैं  —

 (i)  इंडियन  काई  बोर्ड  इंडस्ट्रीज,  कलकता

 (पश्चिम  बंगाल )

 (ii)  एवरेस्ट  पेपर  मिल्स  (प्रा०)  लि०,
 कलकत्ता  (पश्चिम  बंगाल)

 (iii)  प्रोरिएल्ट  पेपर  मिल्स,  माली

 (म०  प्र०)

 (iv)  पेपर  एन्ड  पल्प  कन्वरसन  लि०,  पूता
 (महाराष्ट्र)

 (५)  पन्दया  नेशनल  पेपर  मिल्स,  बेलागूला
 (कर्नाटक)

 (vi)  पश्रमरावती  श्री  बेंकटेश्वर  पेपर  सिल्स
 बादमलपेट  (  तमिलनाडु)

 (vii)  स्पैशलिटी  पेपर  लि०,  गॉडल  (गुजरात  )

 (Vili)  eer  drawer  लि०,
 (उड़ीसा)

 रायागढ़ा

 जिन  मिलों  ने  अमता  में  पर्याप्त  गिस्तार
 करते  के  लिए  आवेदस  किया  था,  उतके  नाम
 मीचे  दिए  गए  हैं  —

 ()  मैसस  मन्दया  नेशनल  पेपर  मिल्स,
 बेलागूला  (कर्नाटक)

 (.. मैससं  स्ट्रा  प्रोडक्ट्स  लि०.  नयी  दिस्‍खी

 (iil)  मैसस  सिरप॒र  पेपर  मिल्‍्म  (भ्रा०  श्र०)

 (iV)  मैसर्स  एवरेस्ट  पेपर  मिल्स  (ote)
 लि०,  कलकत्ता

 (५)  मैस  जयन्त  पेपर  मिल्स  लि०.  वम्बई

 (Vi)  मैसर्स  प्ोरिएन्ट  पेपर  मिल्म  लि०,
 कलकल्प

 (Vii)  मैससे  पेपर  ह  पत्य  कन्यर्सन  लि०,
 पूना

 (ग)  देश  में  प्रखबारी  कागज  की
 खपत  का  अनुमान  2  लाख  मी०  टन  से  कुछ
 अधिक  लगाया  गया  है।  सरक।र  देशी  भांग
 को  पूरा  करने  के  लिए  भ्रसखवारी  कारज  मिलों
 की  स्थापना  को  प्रोत्साहन  दे  रही  है।

 (ध)  1976-77  में भ्रसाबारी  कागज
 तथा  कागज  और  'कगज-गक्‍्ते  के  देश-धार
 झायात  को  द्शाने  वाला  एक:  विवरण  (बिवरण-
 2)  सभा  पटल  पर  रखा  गया  है  [क्र्थाशल  भें

 रखा  गया  |  देखिए  संध्या  एन  A-2753/78]
 गत  दो  वर्षों  में  वस्तु-बिनिमय  के  झाधार  पर
 किसी  भी  देश  से  अखबारी  कागज  पग्रायात

 नहीं  किया  गया  है।

 (३)  जी,  नहीं  a  979  #  मध्य  थे
 केरत  झखबारी.  कागज  परियोजना  तथा
 98  तक  मैसूर  पेपर  मिल  अरद्यवारी  कामण
 परियोजना  के  चालू  किये  जाने  की  बाशा  है;
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 Instalintion:  of  New  कछ,  Stations

 5108.  SHRI  MADHAVRAO  SCIN«
 DIA:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  ४९
 pleased  to  state:

 (a)  details  of  the  T.V.  coverage  ex-
 pected  to  be  expanded  during  the  next
 two  years;

 (b)  its  break  up  for  different  re-
 Bions  of  the  country  particularly  of
 Central  region  covering  Madhya  Pra-
 desh;

 (c)  whether  the  expansion  program-
 me  is  being  worked  out  and  imple-
 mented  in  phases;  and

 (d)  if  so,  salient  features  thereof?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (d).  A  permanent
 tower  at  Lucknow,  a  TV  Centre  at
 Jullundur  and  a  TV  Relay  Centre  at
 Kanpur  are  likely  to  be  commissioned
 during  the  next  two  years.  While  the
 Lucknow  Centre  will  cover  an  addi-
 tional  range  of  3  kms.,  the  Jullundur
 and  Kanpur  Centres  will  have  a  range
 of  80  kms.  in  Punjab  and  part  of  Hima-
 chal  Pradesh  and  75  kms.  in  Uttar
 Pradesh  respectively.  The  existing
 TV  coverage  in  the  other  regions  of
 the  country  including  Madhya  Pra-
 desh  is  not  likely  to  be  further  ex-
 tended  during  the  next  two  years.

 Family  Accommodation  for  Armed
 Forces  Petyennei

 §l04.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  fact  that  family
 accommodation  for  the  Armed  For-
 ces  Personnel  in  Headquarters,  Can-
 tonments,  etc.,  is  not  adequate  to  meet
 the  demands  for  the  same;

 (b)  if  80)  whether  as  a  result  the
 authorities  have  accommodation  from
 private  house  owners  in  these  areas
 on.  hing  basis  to.  accemmodate  the  per-
 aonnel  but  the  charges  are  generally
 higher  than  what  it  is  for  similar  type

 of  accommodation  provided  in  Civil
 Services;  a

 (ec)  if  so,  whether  it  is  also  a  fact that  as  a  result  of  this  Defence  Ad-
 ministration  has  to  bear  heavy  finan-
 cial  burden;  and

 (१)  if  so,  what  steps  are  being  taken
 to  make  sufficient  accommodation
 available  at  cheaper  rates?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (०). There  is  deficiency  in  married  accom-
 modation  for  members  of  the  Armed
 Forces.  To  make  up  this  deficiency, hiring  of  private  houses  has.  to  be
 resorted  to.  Rents  paid  for  houses
 hired  depend  upon  the  scale  of  accom-
 modation  provided,  the  prevalent  mar-
 ket  rents  in  the  locality  etc.  The
 rent  is  fixed  by  a  board  of  officers
 taking  all  factors  into  account  and
 the  local  civil  authorities  are  also  as-
 sociated  with  it.  The  question  of  rent
 being  excessive  or  the  Defence  Min-
 istry  having  to  bear  extra  burden,
 therefore,  does  not  arise,

 As  indicated  in  page  9  of  the  An-
 nual  Report  of  the  Ministry  of  Def-
 ence  for  77-78  and  in  answer  to  Un-
 starred  Question  No.  888  given  in
 Lok  Sabha  on  26-4-1978,  the  existing
 deficiencies  are  to  be  made  up  over
 a  period  of  3  years  from  1978-79  at
 an  estimated  cost  of  Rs.  500  crores  at
 current  price  level.  The  need  to  hire
 civilian  houses  will  continue  to  exist
 till  the  existing  deficiencies  are  made
 up  under  the  overall  plan.

 Withdrawal  of  Permits  issued  by
 DTC,

 §05.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  Delhi  Transport  Cor-
 poration  is  considering  to  withdraw
 the  permits  issued  in  previous  years
 to  private  bus  owners  which  were
 issued  on  contract  basis  for  augmen-
 tation  of  bug  services  in  the  capital;
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 (b)  if  90,  the  number  of  private
 buses  to  be  withdrawn  plying  on  DTC
 routes;  and

 (c)  whether  Government  propose
 to  purchase  new  buses  to  make  up  the
 shortages  and  if  so,  the  number  of
 buses  likely  to  be  purchased  and
 funds  needed  for  the  purpose?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.  There
 fs  no  proposal  to  reduce  the  number
 of  private  buses  operating  under  the
 contre!  of  the  D.T.C.  during  the  cur-
 rent  financtal  year.

 (b)  Does  not  arise,

 (९)  237  new  buses  are  proposed  to
 be  purchased  during  the  current  fin-
 ancial  year,  including  94  for  replace-
 ment  of  old  buses.  A  provision  of
 Rs.  3.65  crores  has  been  made  in  the
 current  year’s  budget  for  this  purpose.

 Warrant,  agaimet  released  Naxallies

 8i06.  SHRI  C.  K.  CHANDRAPPAN:
 ‘Wit  the  Minister  of  HOME  APFAIRS
 be  pleased  to  state:

 (8)  whether  it  is  a  fact  that  the
 Wes  Bengal  Government  has  re-
 issued  fresh  warrants  against  the
 Naxalites  who  ate  already  freed;  and

 (b)  if  nn,  the  reasons  and  Union
 Government's  reaction  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 PAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a>  No,  Bir.

 ao  Does  not  srtes.
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 Letters  of  Intent  te  Retain
 Government

 ‘5107,  SHRI  धत  हू,  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a>  how  many  projects  State  Gov-
 ernment  of  Kerale  are  going  to  set  up
 during  Sixth  Five  Year  Plan;

 (b)  what  sort  of  help  Central  Gov-
 ernment  are  rendering  far  industrial
 development  in  Kerala;  and

 (८)  how  many  letters  of  intent  Gov-
 ernment  have  sanctioned  so  far  tu
 Kerala  Government  since  the  forma-
 tion  of  United  Front  Ministry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  Sixth  Five  Year  Plan  (i978-83)
 of  the  State  Goveraoments,  including
 Kerala,  are  yet  to  be  finalised.

 (b)  The  Centra!  Government  en-
 courages  setting  up  of  industries  in
 backward  areas  in  all]  States,  includ-
 ing  Kerala,  through  the  Central  In-
 vastment  Subsidy  Scheme.  In  the
 years  1976-77  and  ‘1977-78,  Rs.  39.34
 lakhs  and  Re.  126.82,  lakhs  respective-
 ly  were  reimbursed  to  the  State  Gov-
 ernment  under  this  scheme.  The  Cen-
 tral  Government  aiso  allotted  Rs  25
 lnkhe  to  Korela  Government  under
 the  Margin/Beed  Money  Scheme  in
 1977-78.  A  sum  of  Rs.  96.25  jakhs

 has  been  sanctioned  tor  establishment
 of  2]  District  Industries  Centres  in
 the  State,  during  the  current  finan-
 cial  year.

 (6)  The  total  number  of  letters  of
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 Represeniation  from  Retited  Primary
 Teachers  of  Kirkee

 5108,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  DEFENCE  be  pleased
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 ‘THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI);  (a)  and  (b).  A  re-
 presentation  from  Doordarshan  Tech-
 nical  Employees  Association  (unre-

 to  state:

 ia)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  joint  repre-
 sentation  dated  20th  June,  3978  from
 a  number  of  reused  Primary  Tea-
 chers  of  Kirkee  Cantonment  Board
 (rune,  Maharashtra)  in  regard  to  the
 penson-cum-gratuily  scheme  with  se-
 quest  to  cover  the  teachers  who  have
 retired  trom  lst  April,  (1066;

 ‘b)  whetner  it  is  not  a  fact  that
 ihe  reasoning  made  out  tn  the  repre-
 sentation  35  convincing;  and

 ics  af  su,  what  action  Government
 have  taken  or  propose  to  take  soon
 on  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF,  SHER  SINGH):  ia)  Yes,  Sir.

 (b}  and  ec),  Government  have  con-
 sidered  the  above  representation
 alongwith  several  other  represents-
 tions  received  from  retired  employees
 of  various  Cantonment  Boards  esking
 for  retraspective  effect  to  be  given  to
 the  scheme  from  dates  as  far  back  as
 i062.  ह  has  not  been  found  possible
 to  agree  to  their  request.

 Representation  from  the  Employees  of
 ‘TLV.  Matton

 5109,  SHRI  VAYALAR  RAVI:  Will
 the  Monister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  ‘whether  the  Government  fe-
 ceived  any  representation  from  the
 TV  employees,  Bombay;

 (४)  if  80,  what  are  the  main  issues;
 and  a

 (6)  reaction  of  Government  there-
 to?

 cognised)  Bombey  regarding  general
 service  conditions  of  engineering  per-
 sonne}  in  Doordarshan  and  problems
 faced  by  them  at  Bombay,  has  been
 received.

 (९)  The  local  problems  have  been
 looked  into  and  appropriate  action  is
 being  tuken  by  the  Directorate  Gene-
 ral,  Doordarshan,  Matters  regarding
 general  service  conditions  have  to  be
 examined  in  consultaticn  with  Direc-
 torate-General,  Al]  India  Radio,  and
 other  Departments  concerned.

 Selection  ef  Malayalam  Files  ‘Kediyet-
 tam’  for  International  Film  Festival

 ‘5110,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 ia)  the  films  selected  for  Interna-
 tiana)  Film  Festivals;

 (b)  the  basis  of  selection  of  these
 films;  and

 (c}  the  reasons  why  ‘Kodiyettam’
 an  award  winning  Malayalam  film  was
 not  selected  for  any  important  Inter-
 national  Film  Festival?

 THE  miNISTER  OF  INFORMA-
 TION,  AND  BROADCASTING  ¢€SHRI
 L.  K.  ADVANI):  (a)  A  list  of  feature
 films  ‘selected  ‘between  August,  ‘1977

 and  July,  978,  for  International  Film
 Festivals  abroad  is  attached.

 (b)  The  films  were  selected  by  the
 Central  Panel  constituted  for  selec-
 tion  of  films  for  International  Film
 Festivals,  on  the  recommendations  of
 the  Regional  Panels  at  Bombay,  Mad-
 rag  and  Calcutta.  The  pane?  consists
 of  film  makers,  film  critics,  journal-
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 ists  and  persons  representing  the  al-  the  Brisbane  festival  in  Australia.
 lied  arts  literature,  drama,  dance  and  The  Producer,  however,  did  not  want
 music.  to  enter  the  film  for  this  festival.  He

 .  was  also  advised  to  enter  it  in  the
 (c)  The  film  ‘Kodiyettam’  was  re-  Panama  film  festival  which  is  compe-

 commended  by  the  Central  Panel  for  titive.

 Fi  Filene  cleared
 wn

 India  Panel  1977-78),  apte  326  July,
 107.

 Panel  Mosting  held  on  28th  August,  1972.
 a  Ghattashradha  (Kannada)  नि  ci  Tehran  taternational  Film

 Festival,

 Re  Pallavi  (Kannada)  or  Manimuszakam  (Malayalam).  Asian  Film  Festival  (Bangkok)

 3  Swami  (Hindi)  «..  eee  ह  Cairo  International  Film
 Festival,

 co  Ishwar  Vidyasagar  2  ww  eet  any  suitable  festival.

 Panel  mosting  held  on  December,  41977,
 t.  Tabbatiys  Nenade  Magane  {Kannada}.  A  Berlin  Film  Pesival

 2.  Sandhya  Raag  (Asamesc)  *  e  +  ०  }

 g-  Jatayo  (Bengali)  ७»...  «०५  द  +  Gani  Film  Festival

 .o  Shaque  (Hindi)  5  ew  ee  Anta  हप्ता  Bestival,  Sydney.

 Panel  Mesting  held  on  April,  1978.
 १.  Oka  Oorie  Katha  (Telugu)  in  Competition  1  Karlovy  Vary
 2,  Bhumika  (Hindi)—in  Competition
 3.  Sandhya  Raag  (Asamesc)—foe  the  Young  शिफा  Makers

 Synposium

 ro  Kokila  (Kanuads)—iovited  eatry  to  Karlovy  Vary

 ro  Ghatseheadcha  Maanheisn  Film  Femivai

 6.  Risbya  Shrings  }

 7  Tabbeliya  Nenade  Magane  6  we  Teskant  Film  Festival

 है.  Kitaab  e  $  ७  @©  #  @  +  }
 gq  Jait  Re  Jait  eo  -  ©  «©  «  «  +  }kocnrae  File  Fenival

 to,  Kanchana  Seethe  }

 a,  ०... 1

 ।.  Kanneshware  Ramee.  oo  «  ०  ७  नि  +  *

 ye"

 Pim  Festival

 AB.  Kanchana  Sexha
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 75.  Jait  Re  Jait  .
 36,  Ghaai  Ram  Kotwal

 37.  Kendura  °  .  .  .
 +8,  Manimusakkam

 49.  Anugraham
 20.  Safeed  Haathi  °  द
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 ढ़  १  New  York  Film  Festival

 |  The  saloniki  Film  Festival

 °  .  Tahran  Children’s  Film  Festibal
 at.  Nagara  Hole—The  Commitice  members  desired  that  the  Gijon  Children  Film  Festival

 film गा  should  be  re-edited  and  the  entire  duet  scquence should  be  removed.
 उ,  Amoiiniyude  Attinkutty  हे
 23.  Yakshangana  .  .  -
 84.  Mohiniyttom

 24.  The  Panel  cleared  the  invited  entry  Avtar

 rm  The  Panel  cleared  the  iach  vey  Sotha  Kalyanam

 the  Godhuly  न
 20.  Rannevhwar  Rama

 a0  Awraherathuhii  Kaauthai
 ae  Ishwar  Chander  Vidya  Sagar

 a).  Lowe  Stary

 gz  ६०  of  che  Field

 93.  Maovata  Ka  Sangam
 94.  Maha  Kumbh

 Sha  Keadiyrtsom
 a6.  Chulika  श्र

 37  Shaque

 gf.  Sectha  Kalyanam

 बुक  Chilika  Terey

 Betting  up  of  D.T.C,  Depot  Opposite
 Panjabi  Bagh  Club

 Suh  SHRI  CHATURBHUS:  Will  the
 Minister  of  SHIPPING  AND  TRANS.
 PORT  he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  site
 Raa  been  earmarked  for  a  DTC  Depot
 Opposite  Punjabi  Bagh  Club  on  Ring
 Road  in  West  Dethi,

 ey  if  ३0,  what  steps  have  been  taken
 49  get  up  the  Depot;  and

 .  »  Salerno  Film  Festival
 °  .  +  }  Besaancon  Film  Festival

 }
 (Short  Film)

 Avellino  Film  Festival

 London  Film  Festival

 ihe
 Sebastian  Film  Festival

 J
 0  w
 International  Religious  Film

 Festival—Friedberg
 3)  Grenbble  Film  Festival
 ("Shorts  only)

 *  Brisbane  Film  Festival

 .  24th  Asian  Film  Festival, \  Sydney
 Jj

 ६९)  the  time  by  which  the  Depot  is
 likely  to  start  functioning?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  site  has  been
 earmarked  for  a  bus  station/change
 over  point  and  not  for  a  depot.

 (b)  The  Architectural/structural
 drawings  are  being  finalised  and  the
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 construction  work  will  be  taken  in
 hand  after  obtaining  the  approval  of
 the  Municipal  Corporation  of  Delhi.

 (c)  The  bus  station  is  likely  to
 start  functioning  after  about  one  and
 a  hall  years.

 D.T.C.  Bus  Service  between  Paschim-
 puri,  Punjabi  Bagh  and  Moti  Nagar

 5l2.  SHRI  CHATURBHUSJ:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:  ’

 (a)  whether  it  is  a  fact  that  there
 is  a  provision  to  link  DDA  Janata
 Flats-Paschimpuri/Punjabi  Begh  Ex-
 tension  with  Moti  Nagar  by  direct  re-
 gular  D.T.C.  Bus  Service;

 (b)  if  so,  what  steps  have  veen
 taken  in  this  regard;  and

 (c)  the  time  by  which  service  is
 likely  to  operate?

 THE  MINISTER  OF  STATE  IN.
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Both  the  places  are
 already  connected  by  the  services  of
 Reute  910,  and  by  a  mini  bus  route
 Operating  under  D.T.C.  These  services
 are  considered  adequate  for  the  exist-
 ing  traffic  needs  of  the  localities  and
 there  is  no  proposal  to  introduce  शान
 other  route.

 (pb)  and  (ce).  Do  not  arise.

 Strength  of  the  Personnel  in  H.A.L.
 Bangalore

 5l3.  SHRI  TULSIDAS  DASAPPA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  strength  of  the  personnel  in
 the  Hindustan  Aijrcraft  Limited,
 Bangalore,  just  before  the  transforma-
 tion  inte  Hindustan  Aeronautices  Ltd.,
 in  October,  964  and  also  on  Ist  June,
 978  In  Hindustan  Aeronautics  Limit-
 ed  in  the  following  grades—t.  Manag-
 ing  Directors,  2.  Senior  General  Mana-
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 ger,  3.  General  Managers,  4  Dy.  Gene-
 ral  Managers,  5.  Grade  f  to  Grade  ा
 (separately  fpr  each  grade),  .

 (b>  whether  there  are  any  proposals
 to  further  increase  the  strength  in  the
 grades  of  Managing  Directors  etc.;  and

 (c)  if  so,  what  is  the  justification
 for  such  an  increase  in  these  cadres
 und  also  the  financial  implications?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  QF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  to  (८).  Information
 is  being  collected  and  will  be  placed
 om  the  Table  of  the  House.

 Increase  in  Transmitter  Range  of
 A.LR.  Stations  in  Arunchal

 Pradesh

 114.  SHRI  BAKIN  PERTIN:  Wil
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  lo
 State.

 (६)  the  reasons  why  the  three  Radio
 Stations  in  Arunachal  Pradesh  are  stiil
 low  power  stations,  rediating  pro-
 grammes  within  a  radius  of  just  9
 kms.  each  while  Radio  stations  started
 later  in  other  tribal  areas  namely
 Aijawal,  {mphal,  Silchar  etc.,  in  the
 North  East,  Sambalpur,  Jeypore  in
 Orissa.  Rewa,  Ambikapur  in  Madhya
 Pradesh,  are  all  better  placed,  radiat-
 ing  programmes  on
 transmitters,

 (b)  the  plans  of  Government  to
 cover  the  entire  Arunachal  Pradesh;
 and

 (c)  whether  Government  propose
 to  set  up,  even  with  the  present  finan-
 cial  and  power-supply  constraints, at
 least  10  =  kilowatt  =«_  stations  In  these
 three  places  namely,  Pasighst,  Tezu
 and  Tawang?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (GHBI  L.  K.
 ADVANI):  (a)  Arunachal  Pradesh.  38
 one  of  the  most

 bab
 ara

 on

 thinly  populated

 more  powerful
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 :

 The  thtee  low
 power  stations  were  primarily  set  up
 areas  in  the  country.
 to  cater  ta  the  needs  of  the  areas
 having  some  concentration  of  popula-
 tion.  The  position  in  the  other  tribal
 areas  referred  to  in  the  question  ‘s
 different  inasmuch  as  the  areas
 around  those  radio  stations  are  com-
 paratively  thickly  inhabited.

 (७)  It  ls  proposed  to  set  up  a  full-
 fledged  radio  station  at  the  new  capi-
 tal  at  Itanagar  to  provide  improved
 coverage  in  the  State.

 (¢)  Due  to  constraint  on  resources,
 there  is  no  proposal  to  upgrade  ‘the
 power  of  theese  three  transmitters  for
 the  present

 Foreigners  Chalaned  in  Kule  District

 5LI5.  SHRI  8.  G.  MURUGAIYAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  eight
 foreigners  were  challaned  in  Kulu
 district  for  travelling  without  valid
 travei  documents;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yea,  Sir.

 (b)  Three  Italian,  three  French  and
 two  Swiss  nationals  were  arrested  in
 Kulu  District  far  not  being  possession
 of  valid  travel  documents.  Of  these,
 six  have  been  convicted  by  the  Court.
 The  cases  against  two  French  nationals
 are  pending.

 Hindystan  Salt  Works  at  Kharaghoda

 ‘$118.  SHRI  F.  है  GAEKWAD:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  of  Gujarat
 have  represented  abaut.  handing  over

 Geverament's  Hindustan  Salt
 Works  at  Kharaghoda  in  Saurashtra

 “(ascay “wtaion  2n94

 to  56  State:  Government's  that:  its.
 operation  would  be  further  expanded. to  give.  jobs  to  20,000  880  more  people
 atid

 (b)  if  so,  whether  Government.
 would  favourably  consider  the  propo-
 sal?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  the  matter  is  covered,  inter  alia,.
 by  the  terms  of  the  Salt  Enguiry  Com-
 mittee  which  is  being  set  up  to  under-
 take  a  comprehensive  review  of  the.
 Salt  industry.  The  Central.  Govern.
 ment  would  take  a  decision  in  the
 matter  after  considering  the  report  of.
 the  proposed  Committee.  ‘

 B.H.E.L's  Collaboration  Agreement
 with  Siemans

 5i7.  SHRI  5.  8,  DAS:  Will  the  Min-
 ister  of  INDUSRTY  be  pleased  to-
 state:

 (a)  whether  it  is  a  fact  that  broad
 outlines  of  Siemans  agreement  for  col--
 laboration  with  BHEL  was  finalised
 during  the  time  when  the  presant
 Secretary,  Ministry  of  Industry  was-
 Chairman  of  BHEL;  and

 (b)  the  details  of  the  recommenda-
 tlans  of.  the  present  Secretary  of  In-
 dustry  Ministry  in  regard  to  BHEL
 collaboratian  agreement  with  Siemans?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No,  Sir

 (b)  Does  not  arise.

 गया  में  सहात्मा  गांधी  का  स्मारक

 8ii8.  ओ  ईश्वर  चौधरी  :  क्‍या
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे कि

 :

 (क)  क्‍या  सरकार  की  इस  बात  की
 असकारी  है  कि  बिहार  राज्य  में  धन्तर्राषट्रीय
 ब्याति  के  बगर,  मया  के  मध्य  में  गारसी  चौक
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 में  स्थित  राष्ट्रपति  के  स्मारक के  साथ  मिःदनीय
 व्यवहार  किया  जा  रहा  है  शौर  उसके  भास

 प्रास  गांजा,  भांग  भ्रौर  शराब  की  गैर-कामूनी
 अंग  के  बिक्री  की  जा  रही  है;  भौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 द्वारा  क्‍या  कार्यवाही  की  जा  रही  है  श्रौर  यदि
 +कोई  कार्यवाही  नहीं  की  गईं  है,  तो  इसके  क्‍या
 -कारण  हैं  ?

 गृह  मंत्रालय  में  शाज्य  मंत्री  (ओ  धनिक
 लाख  मण्डल):  (क)  झौर  (ख).  बिहार
 “सरकार  ते  सूचित  किया  है  कि  पिछली  अप्रैल,

 १978  ले  मादक  पदाथों  की  अबध  बिक्री
 के  विरुद्ध  उनके  प्रभियान  के  दौरान  गया  में
 महात्मा  गांधी  स्मारक  के  निकट  शराब  की
 झषंघ  बिक्री  के  4  मामलों  तथा  गांजे  के  3

 “मामलों का  पता  लगा  है|  स्थानीय  प्राधिकारियों
 को  पुनः  सचेत  कर  दिया  गया  है  तथा  वे  श्रावश्यक
 मिगरानी  रख  रहे  हैं।

 Petitioners  in  Keshavananda  Bharat
 Case

 §9.  SHRI  K.  LAKKAPPA:  Will
 “the  Minister  of  ENERGY  be  pleased
 -to  state:

 (a)  of  the  coal  mining  companies
 ‘which  were  the  petitioners  before  the
 “Supreme  Court  in  Keshavananda  Bha-
 rati  case  of  1973,  which  compahies  had
 still  writs  pending  be-ore  the  Courts
 4p  Delhi  when  the  Coal  Mines  Nationa-
 Mzation  (Amendment)  Act,  i978  came
 into  force;

 (b)  the  names  of  the  companies
 which  withdrew  their  petitions  after
 the  Amendment  Act  referred  to  above
 came  Into  force;

 (c)  the  mames  of  the  companies
 which  have  filed  freah  petitiong  or
 appeals  before  the  courts  in  Delhi  ie.,

 “High  Court  or  Supreme  Court;  and

 ""(d)  the  matters:  in  brief  raised  in
 seach  petitions  or  appeals?

 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN):  (a)  to
 (a):  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Cenfirmation  of  Employees

 5120.  SHRI  BALAK  RAM:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  class  III  emplo-
 yees  of  the  Delhi  Administration  who
 have  put  in  more  than  ten  to  fifteen
 years  of  satisfactory  service  and  are
 still  temporary  or  on  ad  hoc  basis  and
 how  many  of  them  belong  to  the  Sche-
 duleq  Castes/Tribes  or  other  back-
 ward  classes;

 (b)  what  is  the  period  of  time  for
 which  the  ad  hoc  arrangements  are  nor-
 mally  made;

 (c)  what  is  the  policy  of  the  Gov-
 ernment  regarding  their  confirmation,
 and

 (d)  how  long  Government  propose
 to  take  to  confirm  these  employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c).  Information  is  being  collected
 from  the  various  offices  and  depart-
 ments  of  the  Delhi  Administration  and
 will  be  Jaid  on  the  Table  of  the  House.

 Order  placed  on  M/s,  Siprace  Auto
 Lea.

 $i2].  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  orders
 were  placeq  on  M/s  Sirraco  Auto  even
 before  its  Factory  was  started,  where-
 as  the  normal  practice  followed  hy
 Defence  guthorities  is  to  assess  the
 capability  of  the  concern;

 (b)  whether  huge  orders  were  ple-
 ced  before  the  competency  of  the  con-
 cern  wag:  verified  or  recommended;  /



 -  ६0)  whether  after  placing  orders,
 several  defects  were  noticed  in  the
 important  spares  manufactured  by  this
 firm  and  it  allied  concerns  and  investi-
 gations  were  carried  out  by  Govern-
 ment;

 (a)  whether  as  late  as  March,  978
 the  assessing  authorities  have  not  con-
 sidered  it  feasible  to  approve  this  firm
 and  even  then  repeated  bulk  orders
 have  been  placed  on  this  concern  by
 Defence  authorities  and  Vehicle  Fac-
 tory,  Jabalpur;  and

 (e)  whether  Government  will  get
 this  whole  matter  investigated  and

 agancel  the  previous  orders  and  stop

 <Plascement
 of  fresh  orders?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No,  Sir.  Orders
 were  placed  only  after  requisite  veri-
 fication  by  Controller  of  Inspections
 (Vehicles),  Ahmednagar.

 (b)  No,  Sir.

 (c)  No,  Sir.  Generally  the  supplies
 conformed  to  prescribed  specifications
 except  at  times  when  only  minor  de-
 fects  were  noticed  and  were  rectified

 wby  the  firm.

 +  (a)  Only  such  orders  were  placed
 -on  the  Firm  fer  which  its  production
 capacity  had  been  verified  by  concern-
 ed  authorities,

 (e)  The  question  does  not  arise.

 Action  against  hoarfers,  speculators
 ang  Blackmarketeer;

 $122,  SHRI  MOHINDER  sINGH
 SAYIAN  WALA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 ‘vigil/watch  on  them  last

 (b)  if  so,  whether  some  fresh  ins-

 bel  iegeon
 have  been  given  to  them

 More  concerned  and  vigilant the  matter;  and
 =  »

 (c)  the  reaction  thereof?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS (SHRI  DHANIK  LAL
 No,  Bir.  MANDAL):  (a)

 (b)  and  (c).  Do  not  arise.

 शजनीतिज्ञों  हारा  भारतोम  बाय  सेवा  के
 जिमानों  का  उपथोग

 5123.  थी  शग  प्रकाश  ह्वागी  :क्‍्या
 «मा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  समाचार  सही  है  कि
 भूतपूर्व  केन्द्रीय  मंत्री  श्री  पी०  सी०  सेठी  भौर
 भी  बें्लराव  तथा  श्री  हरिदेव  जोशी
 ने  दिनांक  25  जून,  975  को  विमान
 द्वारा  दिल्ली  से  भोपाल,  बासवाड़ा,  जयपुर और  भश्रन्य  शहरों  की  यात्रा  की  .थी  ;

 ;
 (4)  क्या  बिमान  का  उपयोग  करने

 के  लिए  उपयुक्त  भ्रनुसति  प्राप्त  कर  सी  गई  थी  ;

 (ग)  यदि  नहीं,  तो  विमान  उपलब्ध
 करने  के  लिये  जिम्मेदार  प्रधिकारी  के  विरुद्ध
 पा  कार्यवाही  की  गई  है  ;

 iit  (भ)  क्‍या  विमान  किराया  या  खर्च

 नि
 कर  लिया  गया  है  ;  भर

 4
 (#)  यदि  नहीं,  तो  उसे

 कु  करने  के
 लिये  क्या  कार्यवाही  की  जा  लि

 पी  हिम
 लगजीवन  भ)

 क)
 से  (४).  जी  हां,  यह  सही  है  कि  सर्वश्री

 पी०  सी०  सेठी  ौर  जे०  वेन्गलराब  ने
 25  जून,  975  को  वायु  सेना  के  विभांन
 से  याज्ञा  की  थी  भौर  यह  विमान  इन  स्थानों
 से  होकर  गया  था  tv
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 यह  मामला  शाह  भायोग  की  रिपोर्ट  में
 भी  है  भोर  इस  मामले  पर  झायोग  के  निष्कर्यों
 और  टिप्पणियों  के  अनुसार  इस  समय  शौर
 जागे  विचार  किया  जा  रहा  है।

 Ceompisint  against  the  Announcer
 ro  Working  In  Dethi  T.V,  Centre

 5i24.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleaseg  to  state:

 (a)  whether  a  woman  Annguneer  of
 Dethi  Television  Centre  is  engaged  in
 publicity  work  of  a  private  Television
 manufacturing  company  through  news-
 है...  and  periodicals  and  her  photo
 also  appears  therein;  and

 (b)  if  so,  whether  Government  do
 not  have  any  objection  in  this  regard?

 THE  MINISTER  OF  INFQRMA- TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  It  has
 come  to  notice  that  a  photograph  of  a
 Senior  Presentation  Announcer  of
 Dethi  Déordarshan  Kendra  was  being
 used  for  the  publicity  work  of  a  pri-
 vate  television  manufacturing:  com-
 pany,  She  has  been  asked  to  explain
 because  her  conduct  appeared  to  be
 in  violation  of  the  terms  of  her  con-
 tract,

 Opening  of  Rew  coal  mines.
 ह.

 9135.  SHRI  AHMED  M.  PATEL:
 SHRI  SUBHASH  CHANDRA

 BOSE  ALLURI:
 Will  the  Minister  of  ENERGY  be

 pleased  to  stite:

 (a)  whether  only  old  coal  mines  are
 giying.their  production  an#no  new
 mines  have  been  opensd;  .

 (b)  if  a0,  the  reasons  therefor;
 {c).,  whether  any  survey  has  deen

 conducted,
 to  qpen  nig  onal  mines;

 and
 (व)  if  the  detalis  therect?

 THE  MNOSTER
 ्

 “inERGY (SHRI  P.  RAMACHANDRAN):  |  "(ay
 and  (b).  ‘No,  Sir.  OE

 (c)  and  (d).  The  strategy  of  coal
 production  involves  long  term  and
 sbart-term  projects.  Thea  .coal  com-
 panies  are  carrying  out  surveys  to
 locate  projects  so  that  it  may  be  pos- sible  to  meet  the  requirement  for  coal in  the  country.  This  is  a  continuous,

 Process.
 Thirty-four  short  gestation  projects have  been  identified  and  more  are  in

 the  process  of  identification  and  ad- vance  action  ts  being  taken  in  most  of the  projects.

 Some  of  the  new  projects  identified’ for  implementation  are  indiceted  be- Jow:  —

 Béstan  Goatfields  Ltd.
 ३.  Kumarakhals  Open:

 a.  Rajpura  a
 3+  Bansra
 4  Shampur  ie
 5-  Kapeara  oo
 6.  Phurustumpor  oe
 7:  Shanjea  |...  Underground
 B. Seanje 1  |
 a  Nakrakonda  7

 to.  Rajmahal  Opencast

 Me  Kesangarh  .  Gpencast
 Senciast’



 2.  Setpura  ITT

 39  Lajkura.  .  ”

 Complaints  regarding  tapping  of  Tele-
 phones

 5126,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Wil  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fect  that  Govern.
 ment  have  received  complaints  that
 the  telephones  of  politicians,  journa-
 lists  and  inteRectuals  were  being  tap-
 ped;

 ९४)  whether it  is  a  fact  that  the
 Chief  Minister  of  Tripura  had  com-
 plained  that  his  telephone  was  being
 tapped  ‘and’  fiat  the  Tripura  Legisla-

 written  Answers,’  BHADRA.8,  3909.<SAKA}  Written,  Angier?  ~  2uz

 (c)  what-steps  have  Deen  ‘taken  in  *
 fais’  eguneatinn

 Mined
 Pues  3

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  DHANIK  YALL’  MANDAL):  -
 (a)  No  each  complaint  bas  come...to  ~
 notice.

 (b)  It  is  understood  that  Chief
 Minister,  Tripura  spoke  to  Minister  of
 Communications  on  ‘15-7-1978  regarding
 tapping  of  his  telephone.  The  Resolu-
 tion  passed  by  the  Tripura  Legisletive
 Assembly  was  regarding  improving
 P&T  services  in  Tripura.

 (९)  Consequent  on  this  matter  being
 raised  in  Rajya  Sabha,  inquiries  were
 made.  Agartala  telephone  exchange  is
 @  manual  one  and  the  possibility  of
 double  or  cross  connections  cannot  be
 ruled  out.  There  was  nothing  to  indi-
 cate  that  the  telephone  of  the  Chief
 Minister  of  Tripura  was  being  tapped.

 महाने  के  साथुन  की  कभी  झोर  & ई  बिलावट

 5127,  श्यो  ईश्वर  चोधरो:  कया  उद्योग

 मंत्री  यह  बताने  की  कुपा  करेंगे  कि:

 (क)  क्या  सरकार  को  हमाम,  सबसे,

 लाईफबुआय  प्ाादि  ब्रांडों  के  नहाने  के  साबुनों
 की  भारी  कमी  एवं  उसमें  मिलाबट  के  समावार

 प्राप्त  हुए  हैं;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  हैं  ;

 श्ौर

 गि)  इस  बारे  में  स्थिति  को  सुधारने
 के  लिए  सरकार  द्वारा  कया  कदम  उठाए  जाने

 हैं?

 a  योग  कंबालर  में  wm  मंत्री  (भोभती

 झाना  बाइति):  (क)  जी  नहीं  ।

 (जल)  भौर  ग)  प्रश्न  नहीं  डब्ते  ।



 महत्वपूर्ण  यों  पर  निुक्तियां

 (5128.  शो  हुकम  -  wou  :  क्‍या

 उद्योग  मंत्री  मह  बताने  की  हपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  कपड़ा  निगम  (मध्य
 प्रदेश)  का  वर्तमान  चैयरमैन  एवं  प्रबन्ध
 निदेशक  निग्रम  के  अन्तर्गत  चल  रहो  मिलों  में
 प्रबन्धक  तथा  उपभ्रबन्धकों  के  पदों  पर  अपने
 झ्रादमियों  को  नियुक्त  कर  रहा  है  ;

 (@)  यदि  हां,  तो  क्‍या  ऐसे  महत्वपूण
 पदों  पर  नियुक्ति  करने  से  पूर्व  व्यक्ति  की
 अहताओं  को  ध्यान  में  रखा  जाता  है  भ्रथवा
 उसके  प्रपने  आादमियों  को  उच्चा  पदों  पर  नियुक्त

 या
 जाता  है  चाहे  उनके  पास  प्रनुभव  न  हो  ;

 ra

 (7)  यदि  हों,  तो  इसका  मिलवार  पूरा
 ब्यौरा  कबा  है?

 उच्तोग  मंत्रालय में  राज्य  मंत्रों  (भीगती
 भाभा  माइति)  :  (क)  जी  नहीं।

 (ख)  धौर  (ग).  प्रश्न  ही  नहीं  उठते।

 संकटग्रस्त  मिलों  में  हानि  के  कारण

 5129,  भ्री  हुकम  च्व  कछवाय  :

 भी  एड्  कलीरों : :
 कया  उद्योग  मंत्री  संकटप्रस्त  मिलों  के  बारे

 में  मा,  1978,  के  तारांकित  प्रश्न  संख्या
 32  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  क्‍या  संकटग्रस्त  सिलों  में  हानि  का

 एक  कारण  वहां के  श्रमिकों  में  भ्रसंतोष  भी  है
 तथा  क्या.  इन  मिलों  में  नियुका  किए  गए
 निदेशकों  को  कोई  अनुभव  नहीं  है  तथा  मिलों
 के  भा  में  चलने  का  यह  मुख्य  कारण  है;

 AUGUST  30,  a  Written  Answers  >

 (ख)  क्या  सरकार  का  विचार  कपड़ा
 मिलों  के  बारे  में  शीघ्ा  ही  ऐसी  नीति  की
 चोषणा  करने  का  है  जिससे  श्रमिकों  में  संतोष
 उत्पन्न  हो  सके,  उत्प.वों  में  सूघ.र  हो  सके,
 उत्पादन  बढ़  सके,  घाट ेको  समाप्त  किया
 जा  सके  झौर  प्रबन्ध  में  सुधार हो  सके  ;  भौर

 (ग)  सरकार  द्वारा  संचालित  कपड़ा
 मिलों  में  उनके  आधुनिकौक”ण  के  लिए  ऋण
 तथा  प्रनदान  के  रूप  में  कितनी  राशि  लगाए
 जाने  का  विचार  है  तथा  उसकी  क्या  क्‍या  शर्तें
 होंगी  ?

 उद्योग  मंत्रालय  सें  राज्य  संत्री  (ओभती
 झाभा  माइति)  :  (क)  में  (ग)  उद्योग  में
 संकटग्रस्तता  अनेक  कारणों  से  उत्पन्न  हो  सकती
 है,  जिसमें  क्रमिकों  में  प्रसन्‍तोष  भी  हो  सकता  है

 परन्तु  इसे  संकृटग्रस्तता  का  कोई  बड़ा  कारण
 नहीं  समझा  जा  सकता  ।  वस्त्र  नीति  7  भगस्त,
 is7a  को  ही  चोपित  की  जा  चुकी  है।

 झाशा  की  जाती  है  कि  नई  नीति  की  भोषणा
 से  उद्योग  दशा  भें  सर्वागीण  सुधार  होगा।
 राष्ट्रीय  वस्त्र  निगम  के  प्रबन्ध  के  अ्रध्नीम  बस्त्र
 मिलों  के  आधुनिकीवःरण  पर  7203  करोड़
 रुपए  का  निवेश  करने  का  विचार  किया  है  t
 ऋण  की  शर्ते  निम्न  प्रकार  है

 (i)  ऋण  की  प्रवर्धि---  4  वर्षों  तक  ऋण

 से  चुकाने  की  मोह-
 लत  सहित  9  वर्ष

 (ii)  ब्याज की  दर--  7$...  प्रतिशत
 वाधिक  |

 Private  Army  of  Nirankari  Mission

 5130,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  it  ip  a  fact  that  Sant
 Nirankari  Mission,  New  Delhi  hes
 raised  a  ptivate  army  of  uniformed
 soldiers  wearing  epaulettes  and  crost<
 belts  and  the  army  has  its.  commander.
 in-chief  and  other  regular  ranks;  and
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 (b)  the  steps  Government  propose  to
 take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 '  ss.  Workers’  Son  kidnapped  from
 Delhi  in  ‘1972

 x
 ‘$131.  SHRI  8.  5.  SOMANI:  Will  the

 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  is  it  a  fact  that  the  son  of  a
 RSS  workers  who  was  kidnapped  in
 December,  1972  has  not  been  traced  so
 far;

 (b)  if  yes,  what  are  the  reasons  for
 it;

 (c)  is  it  a  fact  that  the  Police  was
 given  tie  names  of  the  persons  in-
 volved  in  it;

 (d)  if  yes,  what  were  the  reasons
 fo:  not  tracing  out  the  kidnapped  boy;

 (९)  is  it  a  fact  that  the  persons  in-
 volved  are  very  rich  and  had  the  poli-
 tical  influence  at  their  back;  and

 (f)  it  is  a  fact  that  Delhi  Police  is
 not  taking  action  in  the  matter  because
 it  is  still  under  the  influence  of  those

 ‘persons?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No  such  case  of  kidnapping  was  re-
 gistered  in  any  of  the  Police  Stations
 in  Delhi  during  December,  ‘1972,

 (b)  to  (f).  Do  not  arise.

 Cases  of  corrtption  in  D.M.5.R.D.E.
 Kanpur

 §32,  SHRI  s.  G.  MURUGAIYAN:
 Wt  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  cases  regarding  cor-
 ruption  in  DMSRDE  Kanpur  (R&D
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 Drug)  were  reported  to  you  by  some
 Members  of  Parliament  for  high  level:
 enquiry;  and

 (b)  what  has  been  done  so  far  inr
 those  cases  and  if  nothing  has  been:
 done  so  far,  then  why  and  under  what-
 circumstances?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Cases  regarding  corruption  in.
 DMSRDE  Kanpur  (R&D  Organisation)
 were  reported  by  some  Members  of
 Parliament.  The  allegations  were
 examined  at  the  appropriate  level.  No.
 evidence  of  any  corruption  on  the  part.
 of  the  officers  of  Defence  Materials  &
 Stores  Research  &  Development  Esta-
 blishment  (DMSRDE)  Kanpur  was
 found  jn  those  case.

 Hunger  Strikes  in  Daimia,  Dadri
 Cement  Ltd.

 5133.  SHRI  KIRIT  BIKRAM  DEB.
 BURMAN:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  a  number  of  cement:
 factories  in  India  are  not  functioning
 due  to  the  internal  grievances  and
 strikes  by  the  employees/workers  of
 the  factories;

 (b)  if  so,  the  number  of  such  fac-
 tories  who  are  not  functioning  due  to:
 hunger  strikes  by  the  employees  of
 the  factories;

 (c)  whether  jt  is  also  a  fact  that
 some  employees  of  Dalmia  Dadri
 Cement  Ltd.  Haryana  have  also  gone
 on  indefinite  hunger  strike;  ang

 (d)  if  so,  what  are  their  demands
 and  what  action  Government  have
 taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-.
 MATT  ABHA  MAITT):  (a)  Six  cement.
 plants  have  reported  loss  of  produc.
 tion  due  to  labour  disputes  or  strikes.
 during  the  year  upto  the  end  of  July
 1978.

 (b)  Government  have  no  informa-
 tion  of  closure  of  any  cement  factory
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 due  to  hunger  strikes  by  the  emplo-
 yees,

 (c)  and  (d).  Some  employees  of
 ‘the  Dalmia  Dadrj  Cement  factory
 resorted  to  hunger  strike  with  effect
 from  l6th  June  978  for  redressal  of
 their  grievances.  The  hunger  strike
 was  called  off  on  8th  July  1978,  The

 ademands  made  by  the  workers  are  as
 follows:

 l.  Take  over  of  the  company  by
 the  Government.

 2.  Appointment  of  an  experienced
 IAS  officer  as  Chief  Executive.

 3.  Termination  of  the  services  of
 Executives  associated  with  the  pre-
 vious  management.

 ‘+  Workers’  participation  in  man-
 agement.

 8.  Recovery  of  Rs.  24  lakhs  from
 Shri  Rama  Krishna  Dalmia.

 6.  Recovery  of  Rs.  7.74  lakhs  from
 M/s.  Durga  Enterprises.

 7.  Payment  of  bonug  for  ‘1976.
 8  &  9.  Payment  of  arrears  of  wages

 -and  certain  other  legal  dues  to  the
 employees  during  978  (for  the
 ‘period  of  closure)  (about  Rs.  60
 lakhs).

 10.  Payment  of  Gratuity  and  uther
 -dues  to  ex-emplovees  (about  Rs.  2
 “lakhs).

 i].  Payment  to  Contractor’s  work.
 men  for  cement  icading  and  un-
 loading  of  coal  and  gypsum.

 12,  Hiega!  deduction  of  wages  from
 “quarry  workers  trom  April  976
 ‘and  :Ilegal  closure  in  March,  ‘1978.

 13.  Investigatio:  into  production
 and  tinancial  losses  of  the  com-
 pany.

 Written  Answers  AUGUST  *,  19TB,  Pe  Written,  Anewere.”  ABB’

 Government  has  issued  an  Order  on
 22nd4  July  1978  appcthting  a  bedy  of
 persons  for  making  a  full  and  complete
 investigation  intg  the  affairs  of  the
 Company  under  Section  25  of  the  In-
 dustries  (Development  &  Regulation)
 Act,  ‘1951.  Government  will  decide  on
 further  action  after  considering  the
 report  of  the  body.

 Ms
 Take  over  of  Jaipur  Udyog  Cement.

 Factory
 e

 5134,  SHRI  cor  K.  CHANDRAPPAN:
 Wilt  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  what  action  has  been  taken  or
 is  proopseq  to  take  by  Government
 in  respect  of  the  memorandum  sub-
 mitted  by  members  0?  Parliament  to
 the  Minister  of  Incuctry  on  14-5.78  for
 the  complete  take  over  of  the  Jaipur
 Udyog  Ltd.  the  biggest  cement  fac-
 tory  of  Asia;  and

 (b)  what  is  the  present  constitution
 of  the  management  in  this  cement  fac-
 tory  and  details  ther2cf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MA[T!:  (a)  After  con-
 sidering  the  various  :liernatives,  Gov-~-
 ernment  have  issued  an  Order  duted
 the  22nd  July,  i978,  appointing  a  body
 of  persons  for  making  a  full  and  rom-
 plete  investigation  irto  the  affaires  of
 the  Company  under  Section  75  of  the
 Industries  (Development  &  Regv  iation)
 Act,  1951.  Government  will  decide  on
 further  action  after  considering  the
 report  of  the  body.

 (b)  A  Statement  is  erclosed.

 Statement
 The  composition  of  the  Board  of  Directors  of  Jaipur  Udyog  Limited

 “8.No.  Name  of  Director  Interest  representing

 x  Shri  K.  L.  Barya  Director  (Incharge)  .
 a  Shri  D.  R.  Mehta  +  .

 .  Government  of  Rajasthan
 .  Do.
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 0)  (2)  (s)

 g  Shri  S.  M.  Chakravarty  Central  Government
 4  Shri  A.  P.  Maheshwary  Do.

 5  Shri  B.  K  Ghose  State  Bank  of  India
 6  Sbri  K.S.  द  Pani  .  ०  Do.

 ना
 7  Shei  S.  6.  Subrahmanyan  Life  Insurance  Gorporation
 8  Shri  N.  Khaitan  Shareholder
 9  Shri  B.  K.  Shroff  Do.

 to  Shri  N.  Nagaraj  Do.

 Nota  :—  The  maximum  aumber  of  Directors  as  provided  for  in  the  Articles  of  Association is  tz,
 प्राक्षाशवाणो,  गोरखपुर  के  झधिकारियों  के

 खिलाफ.  शिकायतें

 5135.  श्री  फिरंगी  प्रसाद  :  क्‍या  सूचना
 जौर  प्रमारण  मंत्री  यह  बतने  की  कृपा  करेंगे

 कि  :

 (क)  मार्च,  1977  से  जून,  978

 की  भ्रवंधि  के  दौरान  प्राकाशवाणी  पर  कार्य-

 क्रमों  को  देने  के  मामले  में  संसद्‌  सरस्यों  झोर

 सामान्य  जनता  से  उत्तर  प्रदेश  म  प्राकाशवाणी

 गोरखपुर  के  कितने  धषिकारियों  के  खिलाफ

 शिकायतें  मिली  हैं;  भौर

 (ख)  उनके  खिलाफ  क्या  कार्यवाही  की

 गई  है?

 सूचना झोर  प्रसारण  मंत्री  (भओ  लाल

 कृष्ण  झ्राइबणी)  :  (क)  जी,  तीन।

 ्)  अआप्त  शिकायतें  जांच  के  प्रारम्भिक

 चरण  में  हैं,  त:  फिलहाल  कोई  कार्यव'ही

 भपेक्षित  नहीं  है  ?
 2588  L.B—I0

 उत्तर  प्रदेश  के  जिलों  को  पिछड़ा  हुआ  धोषित
 किया  जाना

 5436  श्री  श्द्र  सेन  चौधरी  :  क्‍या
 योजना  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  उत्तर  प्रदेश  के
 कतिपय  जिलों  को  पिछड़ा  हुआ  घोषित  किया  है;

 (ख)  यदि  हा  तो  उनके  नाम  क्या  हैं;
 और

 (ग)  वहां  पर  पिछड़े  घोषित  किए  गये
 जिलों  के  विकास  के  लिए  सरकार  ने  क्‍या
 योजना  अपनायी  है  ?

 प्रधान  मंत्री  (ो  मोरारजी  देसाई)  :

 (क)  से  (ग).  उत्तर  प्रदेश  के  पिछड़े
 क्षेत्र  इस  समय  निम्नलिखित  कायं  क्रमों/स्कीमों
 के  प्रंतगंत  जाते  हैं  —

 L  निवेश  सहायता  की  केन्द्रीय  स्कीम  ।

 2.  वित्तीय  संस्थाओं  द्वारा  वित्तीय

 सहायता  दिये  जाने  की  स्कीम  ।

 3.  परिवहन  सहायता  की  केन्द्रीय  स्कीम  ।

 4.  पहाड़ी  क्षेत्र  विकास  कार्यक्रम  a
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 5.  जन  जातीय  उप-्योजनाएं  t

 6.  सूखा-प्रवृ्त  क्षेत्र  कायक्रम  t

 विभिन्न  कार्यक्रमों/स्कीमों  के  प्रंतगत

 चुने  गए  क्षेत्र  संलरत  विवरण  में  दिए  गए
 हैं

 विवरण

 i.  निवेश  सहायता  को  फेन्द्रीय  स्कोम

 उत्तर  प्रदेश  के  निम्नलिखित  जिलों  को
 निवेश  सहायता  की  केन्द्रीय  स्कीम  के  लिए
 पात्र  चना  गया  है।

 बलिया'  झांसी *,  भ्रल्मोडा**,  बनते  *

 फजाबाद**,  शरीर  राय  बरेली**

 इस  स्कीम  के  अंतर्गत  चने  हुए  पिछड़े
 जिलों  में  प्रीद्योगिक  इकाइयों  को  नई  इक,दइयों
 के  स्थाई  पंजी  निवेश  गरीर  पर्याप्त  विस्तार
 करन  वाली  कतंमान  इक्राइयों  द्वारा  प्रतिरिक्त
 निवश  के  15 प्रतिशत  की  दर  से  निवेश  सहा-
 यता  दी  जाती  2

 ra  वितीय  संस्था  द्वारा  रियायतो  वित्त

 उतर  प्रदेश  के  निम्नलिखित  जिलों  को
 भ्रौद्योगिक  दृष्टि  से  पिछड़े  जिलों  के  रूप  में
 चुना  गया  है  जो  वित्तीय  संस्थाधों  से  रियायती
 दर  पर  जित्त  प्राप्त  करन  के  पात्र  हैं  —

 अल्मोड़ा,  श्राजमगढ़,  बदायूं, ब  बहुराइच,
 अलिया,  बांदा,  बारागंकी,  बस्ती,  अुस्ंदशहर*,
 चमोली,  देवरिया,  एटा,  इटावा,  फैजाबाद,
 फर्सबाबाद,  फेहपुर,  गढ़बाल  गाजीपुर,
 गौँडा,  हमीरपुर,  हरदोई,  जालौन,  जोनपुर,
 झासो*  मैनपुरी,  मथुरा,  मुरादा  धाए,  पीली-
 भीम,  पियौरागढ़,ढ़,  प्रतापगठू,  रायबरेली,  राम-
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 पुर,  शाहजहांपुर,  सीतापुर,  सुल्तानपुर,  टिहरी
 गढ़वाल,  उन्नाव  धौर  उत्तर  काशी  |

 इस  स्कीम  के  भ्रंतर्गत,  भ्रौद्योगिक  वित्त
 निगम,  भारतीय  श्रोद्योगिक  विकास  बक
 तथा  भारतीय  प्रोद्योगिक  ऋण  और  निवश
 निगम  जैसी  श्रखल  भारतीय  सावधिक  ऋण
 देने  वाली  संस्थाझों  द्वारा  चुने  हुए  क्षेत्रों  में
 ग्रौद्योगिक  इकाइयों  की  रियायती  दर  पर
 वित्तीय  सहायता  दी  जा  रही  है  ।

 3.  परिवहन  सहायता

 उत्तर  प्रदेश  के  निम्नलिखित  पहाड़ों
 क्षेत्र  परिवहन  सहायता  की  में न्द्रीय  स्कीम
 के  अ्रस्वंगत  औआते हैं  —

 देहरादून,  नतीताल,  गअ्ल्मोड़ा,  पौड़ी  गढ़वाल,
 टिहरी  गढ़वाल,  पिथौरागढ़,  उत्तरकाशी  प्रीर
 चमोली  जिले  t

 $स्द्रीय  परिवहन  सहायता  स्कीम  के  झंतगतन,
 बने  हुए  क्षेत्रों  मे ंदागान,  तेल  शोधक  कारखा  हें
 पौर  विद्युत  उत्पादक  इकाइयों  को  छोड़कर
 सभी  श्रोद्योगिक  इकाइयों  को  कुछ  निर्धारित
 रेल  लाइन  समाप्त  होने  के  स्थानों/पत्तनों  से
 श्रौद्योगिक  कच्चे  सामान  और  तैयार  उत्पादों
 की  परिवहन  लागत  के  50  प्रतिशत  के.  बराबर
 सहायता  दी  जाती  है  ।

 ro  पहाड़ी  क्षत्र  जिकास  कार्यक्रम

 उसर  प्रदेश  के  निम्नलिखित  जिले

 पहाड़ी  क्षेत्र  विकास  कार्यक्रम  के  अ्रंतमंत  भ्रात

 हैं.  :--

 नैनीताल,  प्रत्मोड़ा,  पिथौरागढ़,  घमोली,
 उत्तरकाशी,  पौड़ी  गढ़वाल,  टिहरी  गढ़वाल,
 झौर  देहरादून  ।

 *जिलों  के  हाल  में  हुए  पुनर्गठत  से  यथास्थित  जिलों  का  द्योतक  है।
 *  *दिनांक  0-7-1972,  के  बाद  चुने  गये  जिलों/उप  मंडलों/तालुकों/बण्डों/तहसीलों  का

 तक  है



 ‘g3  Written!  Answers  BHADRA.8,  4000  (SAKA)  ...Wreten-anewers  294

 इस  कार्यक्रम.  के  झंतर्गत,  उत्तर  प्रदेश  के  संपूर्ण
 पहाड़ी  क्षेत्र  क ेलिए  विशेष  रूप  से  बनाई  गई
 उप-योजना  के  भ्रनुसार  पहाड़ी  क्षेत्रों  का बिकास
 किया  जांना  है

 Se  जनजातीय  उप-पोजना

 सलर  प्रदेश  के  निम्नलिखित  क्षेत्र,
 अनजातीय  उप-योजना  की  स्कीम  के  प्रंतगंत
 जाते  हैं  —

 लखीमपुर  खीरी  जिले  की  निेसन  तहसील
 के  गांव--सुरमा,  पुना,  मंगल  पुरवा,  गुब-
 रेला,  ध्यानपूर,  सोनाहा,  बांदेर  भरारी,
 चन्दर  चोकी,  बलेरा  पोया  बैलइण्डी,  मुद-
 सोचनी,  पत्रपेरा,  बरवाटा,  धुरिकया,  राम-
 नगर,  पररसिया,  सरिया  पारा,  धकिया,
 मसन  खम्ब,  पिपरौला,  जय  नगर,  बौखाटी,
 दोराही,  बिरिया,  नझोटा,  सुन्दा,  भुदा  पच्छिम,
 छेदिया  पबच्छिम.  सरहा  मंघा,  बजही,  कज-
 श्या,  बंगारन,  छिदिया  पूरव,  कौर्लपुर,
 गोलबोन्नी,  मोरा  पुरवा,  बेला  परसुबा,  ्र्घु
 मगर,  किगन  नगर  शौर  काडिया  फरेन्दा;
 गौडा  जिले  के  पेचपेरवा  ौर  गैनसारी  खण्ड  ।

 6  सूखा-प्रवस  क्षेत्र  कार्यक्रम

 उसर  प्रदेश  के  निम्नलिखित  जिले,  सूखा-
 परवत  क्षेत्र  कार्यक्रम  के  अ्रनर्गत  प्राते  हैं  :--

 मिर्जापुर,  इलाहाबाद,  वाराणसी,  बांदा,
 जालौत,  हमीरपुर  t

 सुखा-प्रवृत्त  क्षेत्र  कार्यक्रम  के  मूल  उद्देश्य
 इस  प्रकार  हैं

 (i)  ga  की  तीता  श्र  कठिनाई  के  प्रभाव
 को  निशचत  समयार्वाध  में  दूर  करना  ;

 (2).  भूमि,  जल,  पशुधन  और  मानवीय
 संसाधनों  पर  प्राथमिक  रूप  से  जोर
 देते  हुए  क्षेत्र मे ंसभी  संसाधनों  का  इृष्टतम
 उपयोग  करना;  पौर

 (3)  गांव  के  गरीबों  की  जीवन-दशाओं में
 सुधार  करता  जिनको  कमी  झोर  सूखे

 की  स्थितियों  में  सब  से  धिक  कष्ट  उठावे
 पढ़ते  हैं  ।

 Amendment  to  the  Official  Secrets  Act

 5137,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  5  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  his  Ministry  is  aware
 of  the  fact  that  the  British  Official
 Secrets  Act,  which  we  follow  here,
 is  being  amended  allowing  a  right  to
 the  people  to  having  access  to  all
 official  documents  other  than  the
 highly  sensitive  genuine  oneg  deal-
 ing  with  the  national  security  on  the
 lines  it  ig  existance  in  the  Scandina-
 Vian  countries;

 (b)  even  after  independence  what
 is  the  reason  for  India  to  follow  the
 outdated  British  pattern  Act;

 (c)  whether  the  Ministry  would
 bring  an  Act  to  guarantee  right  to
 al]  people  to  having  access  to  all  offi-
 cial  documents,  other  than  the  high-
 ly  sensitive  genuine  ones  dealing  with
 nationa]  security;

 (d)  if  5०,  getails  thereof;  and

 (e)  if  not,  reason  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  Government  have  seen  press
 reports  to  the  effect  that  the  Govern-
 ment  of  United  Kingdom  have  brought
 out  a  White  Paper  indicating  the  like-
 lihood  of  amendments  to  their  official
 secrets  Act,  The  exact  scope  of  the
 likely  amendments  jis  not  known,

 (b)  The  Official  Secrets  Act,  923
 has  been  amended  from  time  to  time
 to  meet  our  requirements.

 (c)  to  (७).  The  provisions  of  the
 Official  Secrets  Act,  923  are  design-
 ed  primarily  to  safeguard  national
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 security  and  not  to  prohibit  _Jegiti-
 mate  access  to  official  documents  and,
 therefore,  no  jegislation  to  guarantee
 access  to  official  documents,  other  than
 those  dealing  with  national  security
 is  considered  necessary.

 IC-Cum-MRTP  Committee  on  Big
 Industrial  Houses  for  Manufacture  of

 Bi-Meta}  Bearings
 5138.  DR.  MURLI  MANOHAR

 JOSHI:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 LC-Cum-MRTP  Committee  has  clear-
 ed  application  from  some  large  jn-
 dustrial  house  for  the  manufacture  of
 bi-meta]  bearings,  which  is  a  non-
 core  item,  in  preference  to  the  joint
 sector  and  other  medium  scale  entre-
 preneurs;  and

 (b)  ig¢  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).
 LC-Cum-MRTP  Committee  has  con-
 sidered  a  review  of  Bimetal  Bearing
 Industry  recently  and  has  recommen-
 ded  one  of  the  cases.  Whether  the
 relevant  applicant  belongs  to  large
 house  or  not  has  not  been  decided  by
 Government.  Decision  of  the  Gov-
 ernment  on  the  application  is  yet  to
 be  taken.  Bimetal  bearings  are  part
 of  internal  combusion  engine  falling
 in  the  Appendix-I  of  list  of  Industries
 of  licensing  policy  of  February,  1073.

 STATEMENT  CORRECTING  ANSWER
 TO  USQ.  NO,  663  DATED  (12-4-1978
 RE,  SELLING  OF  IMPORTED
 MACHINES  BY  M/S.  HINDUSTAN

 AERONAUTICS  LTD.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  In  the  answer  given
 to  part  (b)  of  the  Unstarred  Question
 No,  663  in  the  Lok  Sabha  on  12th
 April,  978  regarding  selling  of  im-
 ported  machines  by  M/s.  Hindustan
 Aeronautics  Limited  (HAL)  it  was
 mentioned  that  the  machines  were

 hired  out  to  M/s.  Suchitra  Electrogics
 (P)  Limited  at  Rs,  72,000/-  per
 annum.’  The  correct  amount  of  hire
 charges  being  collected  by  HAL,  how-
 ever,  is  Rs,  85,800/~  per  annum.

 2.  The  inaccuracy  in  the  answer  to
 the  said  Unstarred  Question  wai
 detected  during  the  course  of  further
 correspondence  with  the  Head  Office
 of  HAL  and  its  Hyderabad  Division.
 Originally  the  rental  value  of  the
 same  was  fixed  at  Rs.  6,000/-  pet
 month  viz.,  Rs.  72,000/-  per  annum  by
 Hyderabad  Division  and  was  duly
 reported  to  Heag  Office.  Later:  on
 during  interna]  audit  of  the

 =

 tion  by  the  Division  it  was  observ
 that  rental  value  shou.d  be  slight®
 higher  at  Rs,  7,I50/-  per  month  (
 Rs.  85,800  per  annum)  instead  ०
 Rs,  6,000/-  per  month.  On  negotia-
 tion  this  enhanced  rentul  value  was
 accepted  by  M/s.  Suchitra  Electronics.
 The  enhancement  in  the  rental  value
 being  only  marginal,  it  way  not  re-
 ported  to  Heag  Office  by  Hyderabad
 Division  considering  that  this  was  not
 strictly  necessary.  In  these  citcum-
 stances,  HAL,  Head  Office  inadver-
 tently  furnished  the  rental  value  a-
 Originally  fixed  at  Rs.  6,000/-  yer
 month.  Necessary  steps  have  howevit
 now  betn  taken  by  HAL  to  avoid
 recurrence  of  such  inaccuracies  in
 future.  As  there  was  no  time  for
 laying  a  correction  statement  during
 the  last  session  of  the  Parliament,  the
 required  correction  statement  is  being
 laid  on  the  Table  of  the  House  now.

 STATEMENT  CORRECTING  ANS-
 WER  TO  USQ.  NO.  3429  DATED
 9-8-1978  Re.  ARREST  OF  DR.  RAT-
 NAKAR  MAHAJAN  AND  OTHERS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 In  reply  to  parts  (a),  (b),  (c)  and
 (ad)  of  Unstarred  Question  No,  3429
 answered  On  9-8-1978,  it  has  been
 stated  in  the  reply  that  “Subsequently,
 on  an  appeal  filed  by  Dr.  Ratnaker
 Mahajan  and  two  others,  the  High
 Court  ordered  retrial  of  the  case.”
 The  fact  that  retrial  was  ordered
 from  the  stage  of  the  illegality  arising
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 from  non-compliance  with  the  provi-
 sions  of  248  Cr.  P.  C,  was  inadvertantly
 not  mentioned.  The  reply,  therefore,
 may  be  elaborated  as  below:

 “Subsequently,  on  an  appeal  filed
 by  Dr,  Ratnakar  Mahajan  and  two
 others,  the  High  Court  ordered
 retrial  of  the  case  from  the  stage
 of  the  illegality  arising  from  non-
 compliance  with  provisions  of
 Section  248  of  Cr.  P.C.”

 33.05  brs.
 PAPERS  LAID  ON  THE  TABLE

 Rerorr  oF  COMMITTEE  FOR  REVIEW  OF
 Companies  ACT  ANp  M.R.T.P.  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MAT;  RENUKA  DEVI  BARAKA-
 TAKI):  On  behalf  of  Shri  Shanti
 Bhushan,  I  beg  to  lay  on  the  Pable:—

 ६)  A  copy  of  Report  of  the  High-
 Powered  Expert  Committee  for
 review  of  the  Companies  Act,  956
 and  the  Monopolies  and  Restrictive
 Trade  Practices  Act,  ‘1969.

 (2)  A  statement  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  simultacousiy  the
 Hindi  version  of  the  Report.
 {Placed  in  Library.  See  No,  LT-
 2714/78),

 AnnuaL  Actounts  anp  Avuprr  Report
 oF  ALicaARn  Mustim  Universrry,  Ati-
 GARH  FOR  1974-75,  AnD  ‘1975-76,  AND

 STATEMENTS

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  On  behalf  of  Dr.  Pratap
 Chandra  Chunder,  I  beg  to  lay  on
 the  Table:

 a)  A  copy  of  the  Annual]  Ac-
 counts  (Hindi  ang  English  versions)
 of!  the  Aligarh  Muslim  University,
 Aligarh,  for  the  year  1974-75,
 together  with  the  Audit  Report
 shereon.

 @)  A  copy  of  the  Annual
 -Aeeounts  (Hindi  and  English  ver-

 ८  @lene)  oof;  the  Aligarh  Muslim
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 University,  Aligarh,  for  the  year
 1975-76  together  with  the  Audit
 Report  thereon.

 (3)  Two  statements  (Hindi  and
 English  versions)  showing  reasons
 fer  delay  in  laying  the  documents
 mentioned  at  (i)  and  (2)  above.
 (Placed  in  Library.  Sete  No.  LT-
 2715/78).

 PAPERS  UNDER  Arr  CorPORATIONS  RULES

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  If  beg  to  lay
 on  the  Table  a  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  ver~-
 sions)  under  sub-rule  (5)  of  rule  3
 of  the  Air  Corporations  Rules,  954:—

 roby  (i)  Summary  of  Budget
 Estimates  for  Revenue  and  Expendi-
 ture  of  the  Indian  Airlines  for  the
 year  1978-79,

 ii)  Summary  of  Actuals  for  the
 year  1976-77,  Budget  Estimates  and
 Revised  Estimates  for  the  year
 1977-78  and  Budget  Estimates  for
 the  year  ‘1978-79,  under  Capital  of
 Indian  Airlines.  [Placed  in  Library.
 See  No.  LT-2736/78].

 (2)  Gi)  Summary  of  Budget
 Estimates  for  Revenue  and  Expendi-
 ture  of  Air  India  for  the  year
 1978-79,
 (ii)  Summary  of  Actuals  for  the
 year  ‘1976-77,  Budget  Estimates  and
 Revised  Estimates  for  the  year
 (1977-78  and  Budget  Estimates  for
 the  year  i978-79  under  Capital  of
 Air  India.  [Placed  in  Library.  See
 No,  LT-277/78).

 Interim  Reporr  or  WorKING  Group
 ON  UNIVERSALISATION  OF  ELEMENTARY
 EDUCATION,  REPORT  OF  WoRKING  GROUP
 ON  VOCATIQNALIZATION,  AND  ‘DEVELOP-
 MENT  OF  HicHer  EDUCATION  IN  INDIA—

 A  Pouicy  FRAME’,  Ere.

 SHRIMAT!  RENUKA  DEVI  BARA-
 KATAKI,.  I  beg  to  lay  on  the  Table:

 am  A  copy  of  the  Interim  Report
 (Hindi  and  English  versions)  of  the
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 Working  Group  on  Universalisation
 of  Elementary  Education.  [Placed
 in  Library.  See  No.  LT-278/78].

 (2)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Work-
 ing  Group  on  _  Vocationalisation.
 [Placed  in  Library.  See  No,  LT-
 (2719/78).

 (3)  A  copy  of  the  ‘Development
 of  Higher  Education  in  India—A
 Policy  Frame’  (Hindj  and  English
 versions).  [Placed  in  Library.  See
 No.  LT-2720/78).

 (4)  A  copy  of  the  National  Adult
 Education  Progremme—An  outline
 (Hindi  and  English  versions).
 [Placed  in  Library.  See  No.  LT-
 2721/78).

 (5)  A  copy  of  the  Summary  of
 the  Report  of  the  Working  Group
 on  Adult  Education  for  Medium
 Term  Plan  978—~-83  (Hindi  and
 English  versions).  [Placed  in
 Library.  See  No,  LT-2722/78).

 (6)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Work-
 ing  Group  on  the  Sixth  Plan  Central
 Schemes  of  Physical  Education  and
 Sports.  [Placed  in  Library.  See
 No,  LT-2723/78}.

 Certirizp  Accounts  AND  Auprr  REPORT
 or  D.T.C,  For  ‘1974-75,  NoTrIFICATYON
 Unper  Merchant  Sureprnc  Ac>  AND
 PAPERS  UNDER  COMPANIES  ACT,  ETC.

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table:

 reo)  (i)  A  copy  of  the  Certified
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  Delhi  Transport  Cor-
 poration  for  the  year  1974-75,
 together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  38  of  the  Road  Transport
 Corporations  Act,  1950,
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 (ii)  A  statement  (Hindi  an@
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  docu-
 ment.  [Placed  in  Library,  See  No.
 LT-2724/78].

 (2)  A  copy  of  the  Merchant
 Shipping  (Examination  of  Engineers
 in  the  Merchant  Navy)  Amendment
 Rules,  498  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R,  3088  in  Gazette  of  India
 dated  the  l9th  August,  ‘1978,  under
 sub-section  (3)  of  section  458  of  th  .
 Merchant  Shipping  Act,  299
 {Placed  in  Library,  See  No.  L
 2725/78),

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 6I9A  of  the  Companies  Act,  1956:

 (i)  Review  by  the  Government
 on  the  working  of  the  Central
 Road  Transport  Corporation
 Limited,  Calcutta,  for  the  year
 ‘1976-77,

 (ii)  Annual  Report  of  the
 Centra}  Road  Transport  Corpors-
 tion  Limited,  Calcutta,  for  the  year
 ‘1976-77  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  Generai
 thereon.

 (4)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  papers  menh-
 tioned  at  (8)  above.  [Placed  in
 Library.  See  No,  LT-2726/78}.

 Report  or  COMMISSIONER  FoR  Lrvovi-
 stic  Minorities  IN  INDIA  FOR  THE

 Pertop  Juny  974—June,  1975,  ‘EDS.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I
 beg  to  lay  on  the  Table:

 (1)  Seventh  Report  (Hindi
 and  English  vesions)  of  the  Com-
 missioner  for  Linguistic  Minorities
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 in  India  for  the  period  July,  974
 to  June,  ‘1975,  under  clause  (2)  of
 article  3508  of  the  Constitution.

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Report.
 {Placed  in  Library.  See  No,  LT-
 2727/78.)

 NOTIFICATION  UNDER  INDIAN  RAILWAYS
 Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Railways  (Ware-
 housing  and  Wharfage)  Amendment
 Rules,  1978,  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 5.0.  2356  in  Gazette  of  India  dated  the
 19th  August,  +1978,  issue  under  section
 47  of  the  Indian  Railways  Act,  1890.
 {Pluced  in  Library.  See  No.  LT-2728/
 7B}.

 NotiFicaTIONs  UNDER  CoINAGE  AcT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:—

 q)  A  copy  of  the  Coinage  (Weight
 and  Remedy  of  Coins  of  Rupees  Fifty
 and  Ten  and  Paise  Ten  and  Five
 Coined  for  Food  and  Shelter  For
 All)  Rules,  1978  (Hindi  ang  English
 versions)  published  in  Notification
 No  $0,  278  in  Gazette  of  India
 dated  the  29th  July,  +1978,  under  sub-
 section  (3)  of  section  2]  of  the
 Coinage  Act,  1906.

 (2)  A  copy  of  Notification  No.
 S.o.  2779  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of
 India  dated  the  29th  July,  ‘1978,
 prescribing  that  coins  of  certain
 denominations  shall  also  be  coined
 at  the  Mint,  issued  under  section  6
 of  the  Coinage  Act,  1906,  [Placed  in
 Library,  See  No,  LT-2729/78].

 el
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 COMMITTEE  ON  ABSENCE  OP
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE
 Minutes

 SHRIMATI  BIBHA  GHOSH  GO-
 SWAMI  (Nabadwip):  I  beg  to  lay
 on  the  Table  Minutes  of  the  sittings
 of  the  Committee  on  Absence  of
 Members  from  the  Sittings  of  the
 House  held  on  the  3rd  ang  22nd
 August,  1978,

 430  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE
 Exoury-SeveNntH  REPORT

 SHRI  P.  ४.  NARASIMHA  RAO
 (Hanamkonda):  Sir,  I  beg  to  present
 the  Eighty-seventh  Report  on  Ex-
 cesses  over  Voted  Grants  and  Charged
 Appropriations  disclosed  in  the  Appro-
 priation  Accounts  (Railways),  (Posts
 and  Telegraphs)  and  (Defence  Ser-
 vices),  for  the  year  I976-77  and  Action
 Taken  by  Government  on  the  recom-
 mendations  of  the  Public  Accounts
 Committee  contained  in  their  Thirty-
 eighth  Report  relating  to  Excesses  over
 Voted  Grants  and  Charged  Appropria-
 tions  as  disclosed  jn  the  Appropria-
 tion  Accounts  (Railways),  (Posts  and
 Telegraphs)  and  (Defence  Services)
 for  the  year  ‘1975-76.

 ESTIMATES  COMMITTEE

 TWENTY-FIRST  REPORT  AND  MINUTES

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad);  Sir,  I  beg  to
 present  the  following  Report  and
 Minutes  of  the  Estimates  Committee:

 (i)  Twenty-first  Report  on  the
 Ministry  of  Railways—Demands  for
 Grants  (Raiiways)—Restructuring
 of  form  and  contents.

 (2)  Minutes  of  Sittings  of  Com-
 mittee  relating  to  the  above  Report.
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 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 SIXTEENTH  REPORT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  beg  to  present
 the  Sixteenth  Report  of  the  Com-
 mittee  on  Public  Undertakings  on  Jute
 Corporation  of  India—Economic
 Offences  committed  by  Jute  Trade  and
 Jute  Industry.

 (Sm  N.  K.  SHESJWALKER  in  the  Chair]

 INDUSTRIAL  RELATIONS  BILL*
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I

 beg  to  move  for  leave  to  introduce  a
 Bill  to  consolidate  and  amend  the  law
 relating  to  the  registration  of  —  trace
 unions  of  employees  and  employers.
 the  rights  and  liabilities  of  registered
 trade  unions  and  ssitlement  of  trade
 union  disputes,  the  conditions  of  em-
 ployment  of  employees  and  the  investi-
 gation  and  settlement  of  disputes  bet-
 ween  employees  and  employed  in  in-
 dustrial  establishments  or  undertak-
 ings  and  their  employers,  and  for
 matters  connected  therewith  or  inci-
 dental  thereto,  with  a  view  to  promot-
 ing  healthy  industrial  relations  leading
 to  accelerated  economic  development
 and  social  justice.

 SOME  HON.  MEMBERS  rose—
 MR.  CHAIRMAN:  Motion  moved:

 “That  leave  be  granted  to  intro
 duce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  the  registration
 of  trade  unions  of  employees  and
 employers,  the  rights  and  Llabilities
 of  registered  trade  unions  and  settle-

 +  ment  of  trade  union  disputes,  the
 conditions  of  employment  of  em-
 ployees  and  the  investigation  and
 settlement  of  disputes  between  em-
 ployees  employed  in  industrial
 establishments  or  undertaking  and
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 their  employers,  and  for  matters
 connected  there  with  or  incidental
 thereto,  with  a  view  to  promoting
 healthy  industrial]  relations  leading
 to  accelerateg  economic  development
 and  social  justice.”

 There  are  twelve  Members  who  have
 given  their  names  to  cppose  the  intro
 duction  of  this  Bill.  Out  of  that  I  am
 told  that  two  Memkerg  have  said  that
 it  is  not  legal,  that  is,  about  competen-
 ice.  Mr.  Jyotirmoy  Bosu,  are  you  on
 that  point?

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 mond  Harbour):  Yes,  Sir.

 MR.  CHAIRMAN:  Mr.  Limaye  alse?

 SHRI  MADHU  LIMAYE  (Banka):
 Yes.  I  am  going  fo  make  a  submission
 about  the  competence.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  My  pvint  is  also  that  it
 is  beyond  the  purview  ef  the  Consti-
 tution.

 MR.  CHAIRMAN:  Then  J  will  call
 you  one  by  one.  I  will  cal]  the  Mem-
 bers  in  the  order  in  which  the  names
 have  come  regarding  this  point.

 Mr.  Dinen  Bhattacharya.

 SHRI  DINEN  BHATTACHARYA:
 Mr.  Chairman,  Sir,  this  Industrial  Ke-
 lations  Bill  is  nothing  but  an  anti-
 working  class  Bill.  The  rightg  that
 the  workers  got  after  along  struggle
 are  being  sought  to  he  snatched  away
 by  thig  Bill.  It  is  an  affront  to  the
 Government's  own  Committee  that  was
 set  up.  the  constituents  of  which  were
 the  representatives  of  all  the  Central
 trade  unions,  including  the  Chambers
 and  other  organizations,  and  also  Gov-
 ernment  representatives,  They  made
 certain  recommendations  and  they
 have  been  totally...

 MR.  CHAIRMAN:  You  have  simply
 to  say  regarding  the  competence  first
 and  not  on  other  points.
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 SHRI  DINEN  BHATTACHARYA:
 ्  am  coming  to  that.  As  per  the  Con-
 stitution...

 MR.  CHAIRMAN:  Please
 yourself  to  that  only  and  not
 points.

 confine
 other

 SHRI  DINEN  BHATTACHARYA:
 As  per  the  Constitution,  the  Govern-
 ment  has  to  ascertain  the  views  of  the
 Centra?  Trade  Unions.  And  the  Cen-
 tral  Trade  Unions  have  unanimously
 made  certain  suggestions  which  have
 been  totally  overlooked  and  not  taken
 care  of  by  the  Minister.  And  the  con-
 stitutional  right  and  also  the  funda-
 mental  right  which  is  there,  to  strike
 work,  has  been  taken  away  by  this
 Bill  The  Constitution  gives  the  work-
 ers  the  right  tn  organize  themselves  in
 trade  unions.  Now  they  will  have  to
 depend  on  the  bureaucrats  and  the  offi-
 cers  to  get  a  Union  registered.  This
 Way  the  provisions  that  have  been
 made  here  are  alJ  meant  to  see  that
 the  trade  unions  completely  come
 under  the  contro]  and  whims  of  the
 bureaucrat  as  well  as  the  ruling  party.

 So  ¥  emphatically  and  eamestly
 request  the  Minister  not  to  introduce
 this  Bill,  take  it  hack  and  come  again
 with  a  fresh  Bil.

 हो  घ  लिमये  (बांका)  :  सभापति
 महोवष,  मैं  दो  दफा  नहीं  बोलने  वाला  हूं
 इसलिए  मैं  जहां  लेजिस्लेटियव  काम्पीटेंस  के
 बारे  में  बोलंगा  वही  उस  के  बाद  मेरे  जो  दो
 सीन  मह  हैं  बह  भी  सामने  रुखूंगा  ।  पहले
 मुझे  इस  बात  पर  रोय  प्रकट  करता  है  कि
 हमारी  सरकॉर  के  द्वारा  जिस  ढंग  से  विधे-
 यकों  के  बारे  में  जल्दबाजी  की  जा  रही  है  भौर
 नियमों  के  विपरीत  काम  किया  जा  रहा  है,
 हें  मैं  मानता  है  कि  संसद  की  गरिमा  श्रौर
 परम्परा के  लिए  झर्छा  नहीं  है।  इस  को  धाप
 देखिए  एक  मेमोरेंडस  कल  परिचालित  किया
 गया।  यह  मेमोरेंडस  इस  प्रकार  है--

 “Government  have  repeatedly
 announced  on  the  ftoor  of  the  House
 that  the  Industrial  Relations  Bil}
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 would  be  introduced  in  the  current
 session  of  Lok  Sabha.  As  the  Bill  is
 of  a  complex  nature,  it  has  been
 possible  to  draft  and  print  the  Bill
 only  now.  As  Government  is  keen
 to  introduce  the  Bill  during  the  cur
 rent  session  it  has  not  been  possible
 to  circulate  it  to  members  two  days
 in  advance  of  the  date  of  introduction
 as  required  under  Direction  98.7

 इस  में  केवल  दो  कारण  दिए  गए  हैं  कि  यह  एक
 बहुत  पेचीदा  उलझन  वाला  बिल  है,  इस  में
 समय  लगा  झौर  चंकि  इसी  ह... 2  में  इस  को
 पेश  करना  था  -  इसलिए  जो  निमम  हैं  या
 प्रध्यक्ष  का  जो  निर्देश  है  उस  का  पालन  नहीं
 हो  सका  ।  मैं  यह  जातना  चाहता  हूं  इतने
 महीने  से  इस  बिल  के  व  रे  में  चर्चा  हो  रही  थी,
 ऐसी  स्थिति  में  इस  को  पहले  क्‍यों  नहीं  किया
 गया  ?  इस  का  कारण  मैं  दाप  के  सामने  स्पष्ट
 रखना  चाहता  हूं  ।  हमारे  सित्र  श्री  रवीन्द्र
 वर्मा  इस  समय  दो  महरमें  संभाल  रहे  हैं  ।
 एक  तो  संसद  कार्य  मंत्रो  का  भार  वह  संभाल
 रहे  हैं  गौर  एक  मजदूर  विभाग  का  |  तो
 मजदूर  विभाग  का  काम  इतना  मुश्किल  है
 झौर  झाज  कल  औद्योगिक  रिश्तों  की  जो
 स्थिति  है  इस  को  देखते  हुए  फल  टाइम  मि-
 निम्टर  की  जरूरत  है।  लेकिन  यह  राज्य  सभा
 में  ही  वह  जो  मासला  आया  था  उस  में  ही  इतने
 उलसे  हु  थे  कि  इनको  समय  ही  नहीं  था  मजदूर
 विभाग  को  देखने  के  लिए  t  इसलिए  मेरी
 पहली  प्रार्थना  यह  रहेगी,  प्रधान  मंत्री  रहते
 तो  प्रच्छा  होता  कि  मडदूर  विभाग  के  लिए
 एक  फूल  टाइम  मिनिस्टर  होना  चाहिए  जो

 पूरा  समय  दे  सके  ।  संसद  कार्य  विभाग  जिस
 ढंग  से  चल  रहा  है  उस  को  देखते  हुए  उस  के
 लिए  भी  जैसे  पहले  होता  था,  पूरा  समय  देने
 बाला  मंत्री  होता  खलाहिए।  यह  तो  कोई
 प्रन्दरूती  बात  नहीं  है,  सदन  के  कार्य  पर  इस
 का  असर  हो  रहा  है,  इसलिए  मैं  ऐसा  कह  रहा
 हूँ,  नहीं  तो  ऊनीकृष्णन्‌  या  कोई  श्र  यह  कहेंगे
 कि  प्रन्दरझनी  मामला  ला  रहे  हैं।  इन  का
 प्रन्दरनी  मामलों  के  बारे  में  कया  दिमाग
 है,  यही  समझ  में  नहीं  झाता  ।
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 प्श्री  मधु  लिमये]
 You  have  a  very  wrong  notion  of  in-
 ternal  matters.  I  will  not  fall  into
 your  trap,  Mr.  Ravi.  (ध्यवधान  )  ती

 मैं  कह  रहा  था,  प्रापकी  मार्फत  प्रधान
 मंत्री  जी  से  प्राथंना  कर  रहा  हूं  कि

 मजदूर  विभाग  शौर  संसर्का्य  विभाग--
 दोनों  के  लिए  अलग  अलग  मंत्री  हों  शौर  पूरा
 समय  देने  वाले  हों  t

 को  श्यामनन्दन  मिश्र  (  बेगूसरय  )  :
 बर्मा  जी,  इन  दोनों  विभागों  में  से  किसके  लिए
 उपप्क्‍त  हैं  ?

 शो  मधु  लिमये  :  वह  तो  प्रधान  मंत्रों
 का  प्रधकार  है-  ऐसा  मैं  मानता  हूं  -  मुझ
 से  पूछेंगे  तो  मैं  सलाह  दे  सकता  हूं  लेकिन
 अनाहुत  तरीके  से  सलाह  देने  वाला  मैं  नहीं
 हूं  ।  परत  इस्वाइटेड  सजाह  देने  वाला  मैं  नहीं
 हूं

 अब  आप  डायरेक्शन  (I9B)  देखें
 “Provided  further  that  in  other

 cages,  where  the  Minister  desires
 that  the  Bill  may  be  introduced
 earlier  than  two  days  after  the  cir-
 culation  of  copies  or  even  without
 prior  circulation,  he  shall  give  full
 reasons  in  a  memoradum  for  the
 consideration  of  the  Speaker  explain-
 ing  as  to  why  the  Bill  is  sought  to  be
 introduced  without  making  available
 to  members  copies  thereof.....”

 ate  वगैरह  ।  तो  फुल  'रीजन्स  देने  चाहिएं  ।
 यह  तो  झापात  काल  के  लिए  प्रावधान  है  ।
 क्या  हर  दित  इसका  इस्तेमाल  होगा  ?,  मैं
 जानता  हूं  श्रधिकतर  लोगों  ने  इसका  भअ्रध्ययन
 नहीं  किया  होगा  ।  आज  जो  दूसरे  दो  विधेयक
 कराये  हैं  उनको  मुझे  भी  देखने  का  मौका  नहीं
 मिला  है  t  (व्यवधान)  मंत्री  महोदय  ते  कल
 कहा  था  कि  दो  दिल  शाने  वाले  हैं  लेकिन  मैं
 अभी  उन  पर  नहीं  झा  रहा  हूं  क्योंकि  मैंने
 देखा  ही  नहीं  है  बिता  भ्रध्ययन  किए  मैं  अपनी
 जबान  तहीं  खोलुंगा।  (व्यकधान)  मैं  इस  बात
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 को  लेकर  परेशात  हूं  कि  फिर  सबेरे  उठकर
 आईंर  पेपर  देखो,  तैयारी  करो--यह  सब  मैं
 नहीं  करना  चाहता  |  मैं  चाहता  हूं  दस  काम  से

 मुझे  छट्टी  मिले  लेकिन  दुर्भाग्य है  कि  यह  करना
 पड़  रहा  है  ।

 तो  मैं  कह  रहा  था  कि  फूल  रीजन्स  नहीं
 दिए  गए--एक  प्राक्षेप  मेरा  यह  है  ।

 दूसरे  जहां  तक  लेजिस्लेटिव  कॉंपिटेंस
 का  सवाल  है,  मैं  भ्रापका  ध्यान  क्लाज  90(4)
 को  शोर  दिलाना  चाहता  हूँ  ।  यह  नया  है,
 पुराने  इं  डस्ट्रियल  डिसप्यूट्स  ऐक्ट  में  यह  नहीं
 था।  यह  इस  प्रकार  है:

 “The  Registrar  shall  have  general
 power  of  supervision  and  superin-
 tendence  over  the  conduct  of  strike
 ballot  and  he  shall  also  decide,  in
 such  manner  a8  may  be  prescribed,
 any  dispute  pertaining  to  a  strike
 ballot  and  he  may  exercise  such
 powerg  either  on  his  own  motion  or
 on  a  request  made  in  that  behalf
 by  any  employee  or  the  employer.”

 एम्पलायर  भी  जोड़  दिया  है  |  ब  हमको  जो

 बुनियादी  प्रश्चिकार  मिला  है  वह  क्‍या  है  ?
 मै  19(1)  (सी)  की  ओर  ध्यान  दिलासा
 चाहता  हूं।  वह  है:  the  right  to
 form  associations  and  unions.
 अरब  श्राप  सोंचे  कि  यह  जो  बनियादी  मौलिक
 भ्रधिकार  है  इसकी  व्याप्ति  क्या  है,  इसकी
 मर्यादायें  क्या  हैं--इसकों  भी  हम  समझ  लें  |
 जहां  तक  इंग्लैंड  का  सवाल  है.  हम  हमेशा
 इंग्लैंड  की  बात  करते  हैं  (श्यवधान)  मैं
 मानता  हूं  हमारे  संसद  की  गरिमा  भी  उतनी

 ही  बड़ी  क्या,  उस  मे  भी  ज्यादा  हो  सकती  है।
 उसकी  झलक  झापने  परसों  दिखला  दी  a  मैं

 गुलाम  मनोवृत्ति  का  नहीं  हूं,  मैं  मालता  हूं  कि

 हिन्दुस्तान  की  संसद  नया  नकशा  प्रस्तुत  कर
 सकती  है

 मैं  बितले  ऐंड  राव  का  भाष्य  पढ़  रहा  हूं
 i9(4)  (सी)  में  भ्धिकार  की  व्याप्त



 क्यो  है,  मर्यादा  क्‍या  है,  उसके  इंप्लीकेशन्स
 क्‍या  हैं  t

 इस  में  वे  कहते  हैं
 “Right  to  Strike:—In  Halsbury's

 Laws  of  England,  290  Edn.,  Vol.  VI,
 p.  392,  the  right  to  strike,  or  the
 right  of  the  subject  to  withhold  his
 labour,  so  long  as  he  commits  no
 breach  of  contract  or  tort  or  crime,
 is  enumerated  as  one  of  the  impor-
 tant  liberties  of  a  British  subject
 which  may  be  regarded  as  of  a
 fundamental  character.”

 मतलब  केवल  ट्रेड  यूनियन  बनाने  के

 अधिकार  को  ही  नहीं,  बिटेन  में  हड़ताल  करने
 के  अधिकार  को  भी  एक  मौलिक  झधिकार
 माना  गया  है  ny  लेकिन  हमारे  संविधान  के

 तेहत  उच्च  न्यायालयों  के  जो  निर्णय  हैं,  उन
 निर्णयों  में  इस  दूरी  तक  तो  सुप्रीम  कोर्ट  नहीं
 गया  है--  क्योंकि  जो  सच्ची  बात  है,  उस

 को  ही  मैं  श्राप  के  सामने  रखना  चाहता  i
 लेकिन  मैं  पूछता  चाहता  हुं--क्या  संघ
 बनाने,  द्रेंड  यूनियन  बनाने  के  प्रधिकार  में

 अपने  ढंग  से  ट्रेड  यूनियन  चलाने  भौर  उस  में

 झनहय्‌  इंटरफोप्ररेंस  (हस्तक्षेप)  ने  होने
 देतना--मालिक  के  द्वारा  या  सरकार  के  द्वारा--
 बया  यह  भ्रप्चिकार  प्रन्तभूत  नहीं  है  ?

 इस  लिए  मैं  कहता  हुं--मैं  हड़ताल
 करने  के  भ्रधिकार  पर  नहीं  ा  रहा  हुं--

 ह... अ  the  right  to  form  associations  and
 allow  them  to  run  their  own  affairs
 without  interference  frem  the  Govern-
 ment  and  from  the  employers.  यह  मेरा

 ब्रश्न  है।  मेरा  हड़ताल  का  प्रश्न  नहीं
 है।  मैं  यह  नहीं  कह  रहा  हूं  कि  हड़ताल  का

 बुनियादी  अधिकार  है,  मैं  यह  कह  रहा  हूं
 कि  यूनियन  बनाला,  उस  के  कार्य  को  चलाना
 झौर  उस  में  हस्तक्षेप  न  होग  देना,  मालिक  या
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 सरकार  के  नियन्त्रण  से  उस  को  मुक्त  तखना
 यह  भ्रधिकार  इस  में  व्याप्त  है।  इस  लिए

 मेरा  यह  कहना  है  कि  जो  क्लाज  90  (4)  है---
 यह  संविधान  द्वारा  दिए  गए  प्रधिकार
 का  हनन  करता  है।  इसलिए

 This  Clause  is  9९7०१  the  legislative
 competence  of  this  House,

 सभापति  महोदय,  जब  लेजिस्लेटिव
 काम्पोटेंस  का  सामला  झ्राता  है--तो  ष्यक्ष
 महाँदय  भी  उसमें  झपना  निर्णय  नहीं  देते  हैं
 यह  प्रदालत  का  श्रधिकार  है।  लेकिन  यह
 मामला  इस  लिये  यहां  पर  उठाया  जाता
 है  ताकि  सदन  में  इस  पर  पूरी  बहस  हो  सके  ।
 धाप  नियम  72  को  देखिये  ---यह  नियम  इस
 प्रकार  है

 “If  a  motion  for  leave  to  introduce
 Speaker,  after

 permitting  if  he  thinks  fit,  a  brief
 explanatory  statement  from  the
 member  who  moves  and  from  the
 member  who  opposes  the  motion
 may,  without  further  debate,  put  the
 questions:
 Provided  that  where  a  motion  is
 opposed  on  the  ground  that  the  Bill
 initiates  legislation  outside  the  legis-
 lative  competence  of  the  House,  the
 Speaker  may  permit  a  full  discussion
 thereon.”

 इसलिये  मैं  चाहता  हूं  कि  जिन्होंने
 नोटिस  दिया  है,  उन  को  ही  नहीं,  बल्कि  इस
 सदन  वे;  दूसरे  ऐसे  सदस्य  जो  ट्रेड  यूनियन
 झान्दोलन  से  सम्बन्धित  हैं.  वे  भी  यदि  कुछ
 बोलना  चाहें  तो  उन  को  भी  आप  जरूर  सुनें ।

 मने  दूसरा  निवेदन  यह  करना  है
 Clause  90(1),  Chapter  VIII;  Strikes

 and  Lockouts—

 “No  employee  employed  in  gny
 essential  service  ghall  go  on  strike  in
 breach  of  contract.”

 यानी  पूरा  ब्लैंकेट  प्रधिकार  झाप  के  पास  है
 मैंने  पुराने  इण्डस्ट्रीयल  डिस्प्यूट  एक्ट
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 से  जो  निकाला  है--वह  झाप  के  सामने
 रखना  चाहता  हें  -  उस  में  कुछ  कण्डीशन्ज  दी
 हैं
 “Section  2201):  No  person  employed

 in  a  public  utility  service  shall  go  un
 strike  in  preach  of  contract--

 और  आने  हण्टोशन  ई/  है---
 (a)  without  giving  to  the  employer

 notics  of  strike,  as  hereinafter  provid-
 ed,  with'n  six  weeks  before  striking;

 (b)  within  4  days  of  giving  such
 notice;

 (९)  before  the  expiry  of  the  date  of
 strike  specified  in  any  such  notice  as
 aforesaid;  ao

 (d)  during  the  pendency  of  any
 conciliation  proceedings  before  a
 conciliation  officer  ang  stven  dayg  after
 the  conclusion  of  such  proceedings.”

 इस  तरह  से  पहले  यह  था

 sit  दीनेन  भद्दाचायं  (सीरमप्र  )  :
 अब  44  दिन  है  |

 भरी  सधु  लिमये *  वह  नीचे  हैं।  यही
 झंझट  होता  है  -  प्रव  द्राप  बताइए  कि  पहने
 सेक्शन  22  fa)  में था  और  भव  (2)  हो
 शरथ ।  यह  इतना  मोटा  दिल  है  कि  इसको
 पहले  सकनेट  करता  चाहिए  था।

 तो  मैं  बढ  कह  रहा  था  कि  पहले  के

 ऐक्ट  में,  जागे  चल  कर  देखिए.  यह  था  कि
 नोटीफिकेशन  निकालना  पहला  था  सरकार  को
 और  छ  महीने  तक  यह  लागू  रहता  था  और
 फिर  उस  वक्त  को  बढ़ाया  जाता  था
 लेकिन  श्व  यह  सिमिटेशन  तो  है.  नहीं

 यानी  मेरा  मुद्दा  यह  है  कि  जो  ता।कालिक
 बात  थी,  उस  ताकालिक  वात  को  स्थायी
 बनाया  जा  रहा  है।  अब  यह  अस्थायी  बात
 को  स्थायी  बनाने  को  जो  वात  हमारी  सरकार  ने

 शुरू  कर  दी  है,  उसके  प्रति  मैं  प्रपती  असहमति
 प्रकट  हारना  चाहता  हुँ  7  पिछली  बार  कक

 at  कि  क्रिमिनल  प्रोसीजर  कोड  में  संशोधन
 करने  के  लिए  एक  विधेयक  लागा  गया  और
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 उस  में  प्रिवेंटिव  डिटेंगन  की  जो  धारा  थीं,  उस
 को  स्थायी  बनाने  का  प्रयास  किया  गया  1

 हम  ही  लोगों  के  विरोध  के  चलते  उस  विधेयक
 को  सरकार  ने  बापस  ले  लिया  झौर  वह  अच्छा

 ही  किया  मेरी  राय  में  लेकिंग  पहले  क्या  होतः  था,
 969  से  पहले  प्रियेंटिव  हिटिंगत  का  कानून

 एक  साल  के  लिए  रहता  थाओझौर  जब  प्रल्पमत
 में  श्रीमती  इस्  गांधी  हो  गई  तो  उस  कानूत
 को  इस  सदन  में  हम  ने  पास  नही  होने  दिया ।

 यह  बात  श्री  समर  मुर्जी  सानते  हैं  मौर  दूसरे
 सदस्य  जानते  हैं  और  जब  977  में  उन  का

 दो-सिहाई  बहुमत  हो  गया  भौर  श्रीमती  पा  /ैती
 मेनन  की  पार्टी  ने  उन  का  साथ  दिया

 (ब्यवधान)..  .  थ्ीमती  पार्वती  कृष्णन  झाई  te

 एम  सोरी  t  मैं  तो  उन  का  नाम  चाबती

 ही  जानता  हूँ।  तो  में  यह  कह
 रहा  भा  कि  जब  इन  के  दल  का

 समर्थन  भिल  गया  शौर  दो-निहाई  बहुमत
 उस  को  मिल  गया,  तो  मीसा  भी  पमनिन्ट

 हो  गया,  यह  सब  शाप  यानते  हैं  जब  तक
 श्रीग्ती  इन्दिरा  गांधी  अत्पमत  में  थी,  हम
 लोगों  ने  प्रिवेंटिव  स्टिंगन  बिल  पास  नहीं

 होने  दिया  ब्रौर  उस  में  श्राप  ने  भी  मदव  की  थी

 लेकिस  o7  में  क्या  हुप्ना  कि  जय  ाप  लोग
 उनके  साथ  हो  गए,  तो  पर्मानेन्‍्ट  मीरा  प्रा
 गया  झौर  ये  लोग  भी  उस  को  पमनिम्ट  बनाने

 चाहते  थे  लेकिन  प्रास्वरिक  विरोध  के  कारण

 वैसा  नहीं  हुमा  (हयबधान)  फक
 यह  है  कि  उन  की  पार्टी  में  विरोध  नहीं  हुभ 1

 SHRI  cory  K.  CHANDRAPPAN
 (Cannanore;:  You  are  now  speaking
 about  all  this  after  your  mediation
 efforts  in  the  Janata  Party  have  failed.

 SHRI  MADHU  LIMAYE:  It  was  a
 docile  party  and  our  party  is  an  alive
 party.

 SHRI  C.  K.  CHANDRAPPAN:  t
 have  got  my  own  doubts.

 खीर  लिसये'  यह  इस्टरनल  मामला

 नहीं  होता है  हमे  लोगीं  ने  हा  ित  कर  िए  हैं
 कि  हमारी  पार्टी  गुस्तामों  की  पाही  कीं  हैं  जैसी



 sure  की  कर्टी  है  या  कांग्रेस  बाटी  है
 बचंचीन)

 wearin  महोकव  :  म्रध्‌  लिमये  जी,
 समय  का  ध्यान  रखते  हुए  श्राप  टू  दि  प्वाइंट
 बात  करें  तो  श्रेच्छा  है।  प्याइन्टवाइज
 बाप  कहूँ

 tt  we  लिभये  :  मैं  समाप्त  कर
 रहा  हुं  1  तीसरा  मामल।  है  बेरीफिकेशन
 बाला  1 ढेंड  यूनियन  के  हारा  यह  सुझाव  दिया
 गया  था  कि  बैलेट  के  जरिये  तय  किया  जाए
 कि  कौन  प्राथिष्टिक  यूनियन  है,  लेकिन  इसमें
 दो  पेंसिद्धान्यों  की  खिचड़ी  की  गई  है।  तो  मैं
 इसका  विरोध  करना  चाहता  हूं  ?  केवल  बँलेट
 से  यह  हो,  यह  फंडामेन्टल  परिसिपल  है।
 पौर  चौथी  बॉल  यह  है  कि  उद्योग  और  इंडस्ट्री
 की  जो  परिभाषा  की  गया  है,  उस
 को  सप्रीम  कोट  में  बढ़ाया  है,  इन्हों
 कम  किया  है  केवल  इन्होंने  कहा  कि--

 Two  morc  Bills  are  being  introduced.
 झौर  उन  के  जा  ग्रधिकार  हैं  उन  की  तरफ  भी
 हम  ध्यान  दे  रहे  हैं।  मैंने  इस  का  प्रध्ययन
 किया  है  1  (व्यथधान)  प्रागे  भी  पढ़ुंगा  ,

 अन्त  में  मजदुर  पंत्री  से  मेरी  प्रार्थना  है  कि
 भविष्य  में  बे  बहुत  जत्दी  से  बिलों  को  बना
 कर  परिच्ालित  करें  और  सेम्बरों  को  'हने
 का  मौका  दिया  जाए  t  वैसे  इस  विधेयक
 में  बहुत  सारी  झच्छों  बातें  हैं  ।
 इसलिए,  अब  सोगों  ने  पूछा  कि  डिबवीजन

 होगा  तो  मैंने  उन  से  यद्वी  कहा  कि  डिवीजन
 नहीं  होगा  ।  पावंती  जी  ने  मी  मान  लिया  है  कि
 िनीरत न  नहीं  होगा  |

 SHRIMATI  PARVATHI  KRISHNAN
 (Catmbatore):  |  suppose  he  does  not
 speak  for  me.  Why  does  he  attack  me?

 SHRI  MADHU  LIMAYE:  I  am  not
 attacking  you.  I  am  speaking  only
 on  MISA.

 SHRIMATI  PARVATHI  KRISH-
 NAN;  I  will  speak  for  myself.
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 SHR]  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Mr.  Chairman,  Sir,  as  far’
 as  this  Bill  is  concerned,  I  do  not  wish
 to  lose  sight  of  the  fact  that  this  is  at
 the  introduction  stage  and  we  are  not
 debating  in  the  first  reading  stage.

 Sir,  I  oppose  this  Bill,  because,  it  not
 only  violates  all  democratic  norms  and
 fundamental  rights  which  are  enjoyed
 by  the  people  of  this  country,  but,
 because,  it  is  anti-working  class,  it  is
 anti-trade  union  and  so  on  and  580  forth.

 Besides  that,  it  offends  and  it  vio-
 lates  the  various  Articles  of  the  Indian
 Constitution.  I  will  give  you  exam-
 ples.

 MR.  CHAIRMAN:  Which  are  those?

 SHRI  JYOTIRMOY  BOSU:  I  am
 just  coming  to  it,  Sir.  If  you  come  to
 clause  103)  you  will  see  this.  It  pro-
 vides  that  the  Central  Government
 may  apply  the  provision  of  the  Bill  to
 ditferent  States  on  different  dates,  The
 Bill  does  not  lay  down  any  guidelines
 and  it  does  not  say  on  what  considera-
 tion  such  different  treatment  can  be
 made.  For  people  in  the  different
 States  there  can  be  differential  treat-
 ments  and  that  will  be  violative  of
 Article  14  of  the  Constitution.

 Therefore,  this  Bill  cannot  be  Intro~
 duced  here.

 Then,  May  |  proceed,  Sir?
 Clause  24(3)  gives  power  to  the

 Registrars  of  Trade  Unions  to  compul-
 sorily  amalgamate  with  another  Trade
 Union.  This  appears  to  be  absolutely
 violative  of  Article  9  of  the  Constitu-
 tion.

 Thereforegthis  Bill  cannot  be  intro-
 duced  here.

 My  third  objection  is  this:

 Clause  933  provides  that  a  person
 shall  be  qualified  for  being  chosen  or
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 for  being  an  office-bearer  of  a  regis-
 tered  trade  union  if  he  is  already
 office-bearer  of  not  less  than  four
 Trade  Unions.

 This  also  appears  to  me  to  be  vio-
 lative  of  Article  9  of  the  Constitution.

 Then,  Sir,  Chapter  IV  contemplates
 certification  of  one  union  as  a  sole
 negotiating  body  if  it  has  the  support
 of  not  less  than  65  persons  of  the
 employees  and  there  are  similar  provi-
 sions.  They  also  appear  to  subs-

 tantially  curtail  the  fundamental
 rights  as  guaranteeq  under  Article  9
 of  a  trade  union  to  act  as  a  negotiating
 body.

 MR.  CHAIRMAN:  What  are  the
 provisions  you  are  referring  to?

 SHRI  JYOTIRMOY  BOSU:  Chapter
 IV,  Sir.  Then,  please  see  Clause  56.
 Clause  56  may  be  said  to  have  put  un-
 reasonable  restrictions  on  the  rights
 of  trade  unions.

 Then,  Sir,  Chapter  X  deals  with  un-
 fair  practices.  The  particulars  of  un-
 fair  practices  have  been  set  out  in  the
 Fourth  Schedule.  Part  II  of  the
 Schedule  restricts  various  rights  which
 are  the  fundamental?  rights  of  the  emp-
 loyers.  It  is  doubtful  whether  such
 restrictions  are  valid  restrictions.

 Therefore,  Sir,  Constitutionally  and
 otherwise,  this  Bill  cannot  be  intzro-
 duced  in  this  House.  This  is  my  res-
 pectful  submission,  Sir.

 MR.  CHAIRMAN:  Does  anybody
 want  to  say  anything  on  ‘competence’
 Mr.  Chitta  Basu,  do  you  want  to  say?

 SHRI  CHITTA  Basu  _  rosé.

 MR.  CHAIRMAN:  I  hope  the  same
 points  will  not  be  repeated.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  let

 them  speak  and  then  I  wifl  reply.
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 Otherwise  there  will  be  two  innings
 and  there  will  be  need  for  two  replies.

 MR.  CHAIRMAN:  Same  points  on
 @smpetence  wil!  not  be  repeated.  I
 have  said  that.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  You  may  give  a  composite  and
 comprehensive  reply,  just  like  the
 comprehensive  legislation.

 SHRI  CHITTA  BASU  (Barasat):
 Sir,  I  do  not  wish  to  refer  to  those
 clauses  which  have  already  been  men-
 tioned  by  Shri  Madhu  Limaye  and
 Shri  Jyotirmoy  Bosu.  I  shall  refer  to
 Clauses  22  and  34  only.  These  are  in
 addition  to  those  clauses  which  have
 already  been  mentioned  by  them.
 These  clauses  are  violative  of  Article
 9(l)(c)  of  the  Constitution  which
 means  a  person  shall  be  disqualified
 for  being  chosen  or  for  being  an  office
 bearer  for  a  registereqd  trade  union.
 There  are  certain  conditions  which  are
 against  the  independent  functioning  of
 the  trade  union  guaranteed  under  Arti-
 cle  9(l)(c).

 Then  I  come  to  Clause  34.  In  this
 clause  it  has  been  mentioned  as:

 “34(1)  In  the  case  of  a  trade  union
 of  employees  carrying  on  its  activi-
 ties  for  the  benefit  of  employees
 employed  in  one  industrial  estab-
 lishment  or  undertaking  only,  the
 number  of  office-bearers  of  such
 trade  union  who  are  not  persons
 actually  employed  in  such  industrial
 establishment  or  undertaking,  shall
 not  be  more  than  two.”

 Sir,  it  is  my  right  to  elect  office-bear-
 er,  the  number  of  which  might  be  ac-
 cording  to  the  rules  framed  by  the
 Union.  It  might  be  2,  it  might  be  3
 or  it  might  be  4.  It  will  be  according
 to  the  rules  framed  by  the  Trade
 Union.  Therefore,  this  provision  pre-
 vents  me  from  the  exercise  of  the
 fundamental  rights  of  running  my
 trade  union  without  jnterference  by
 the  Government  or  by  the  Employer.
 There  are  other  instances  also  which
 I  would  not  like  to  mention  here.  This

 wey,

 By



 propored  Bill  is  claimed  to  have  been
 the  product  of  the  consensus  reached
 in  the  tripartite  Committee  called  the
 Committee  on  the  Comprehensive
 Industrial  Relations  Bill.  My  point
 is  that  the  claim  is  pertinent.  Why do  I  say  so?  Firstly,  you  accept  on
 one  issue  and  on  other  issues,  ag  has been  mentioneg  in  the  long  title,  it reveals  that  this  was  never  right,  this
 was  never  discussed  and  no  consensus
 ‘was  arrived  at  on  thoge  issues  which
 have  been  raised  in  the  provisions  of the  Bil].  Only  one  issue  was  mem
 tioned  there.  So  far  I  have  been  re
 peatedly  saying  about  the  need  of  the
 comprehensive  legislation  regarding  the
 industrial  relations.  Therefore,  all other  issues  which  have  been  brought into  the  body  of  the  proposed  bill  were never  discussed,  no  e:  ge  of  opi nion  was  there,  and  there  was  no  con-

 Sensus  on  those  issues,  although  it  has been  claimed  that  it  is  the  product of  the  labour  of  the  Committee  on
 Comprehensive  Industrial  Relations Bil.

 Secondly,  JI  am  to  point  out  that even  those  issues  where  there  were
 consensus  have  not  found  place  in  the
 body  of  the  Bill.  There  are  some  is- sues  about  which  there  was  not  only
 unanimity  in  the  Committee  but.  cer- tain  State  Governments  have  also  sup- ported.  Even  the  employers  did  not
 express  their  difference  of  opinion. Those  issues  on  which  there  was  gen- eraJ  acceptance  by  the  Committee  pave been  left  out.  Generally  speaking,  I am  in  agreement  with  Mr.  Dinen
 Bhattacharya  when  he  says  that  this Bill  is  thoroughly  anti-working  class. The  procedure  laid  down  in  the  Bill  for
 the  settlement  of  the  disputes  and
 conditions  stipulated  for  the  resort  to
 strike,  which  is  the  only  weapon  for
 the  workers,  the  weaker  party  in  the
 dispute,  are  such  that  virtually  there
 would  be  a  statutory  ban  on  the  right to  strike.  Therefore  it  is  thoroughly
 anti-working  class.  You  have  not  dec-
 lared  the  strikes  Ulegal,  but  you  have
 made  it  8७  impossible  that  there  can- hot  be  any  legal  strike  in  this  country. The  simple  meaning  is  that  you  are
 statutorily  banning  the  strike,  the
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 last  weapon  of  the  working  class,  the
 weaker  party  in  the  dispute.

 On  the  other  hand,  what  have  you given?  You  have  treated  at  par  the
 right  to  declare  lock-outs  with  the
 right  to  strike.  The  right  to  declare
 lock-outs  is  a  weapon  in  the  hands  of
 the  exploiting  class,  i.e.  the  employers
 and  it  is  useq  as  an  aggression  on  the
 Yights  of  the  workers.  It  is  anti-
 working  class.  I  hope,  Shrj  Madhu
 Limaye  understands  this  point  that  the
 employers  and  employees  have  been
 put  together  for  the  use  of  these  wea-~
 pons.  The  employers  have  been  given
 the  right  to  use  the  weapon  of  dec-
 laring  layouts  freely.  I,  therefore,  feel
 that  it  is  not  in  the  interest  of  the
 working  class.

 Fourthly  and  lastly  this  legislation
 is  politically  motivated.  The  motive
 is  to  dissolve  the  militant  working
 class  movement.  They  want  to  have
 unions  which  function  under  the  guid-
 ance  ang  supervision  either  of  the
 Government  or  of  the  employer.  You
 want  to  rob  the  working  class  politi-
 cally.  you  want  to  dissolve  the  work-
 ing  claSs  politically;  the  object  is  to
 have.  if  you  excuse  me  to  say,  a  cap-
 tive  union,  which  works  at  the  bidding
 of  the  management  and  the  employers.
 Therefore  it  cannot  be  in  the  interest
 of  the  trade  union  movement;  it  can-
 not  be  in  the  interest  of  the  solidarity
 of  the  trade  unions;  it  cannot  be  in  the
 interest  of  healthy  employer-employee
 relations  and  it  cannot  improve  the
 deteriorating  industrial  relations  in  the
 country.

 I,  therefore,  oppose  the  introduction
 of  the  Bill  at  this  stage.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatorey;  Mr.  Chairman,  Sir,  I
 would  not  repeat  the  points  that  have
 been  made  by  other  speakers,  because
 J  do  agree  with  one  or  two  points  that
 were  made  by  Shri  Madhu  Limaye
 and  Shri  Jyotirmoy  Bosu  on  the  cons-
 titutional  part  of  it,  You  have  re-
 quested  me  not  to  repeat  the  point
 already  made,  so  I  would  refrain  from
 repetition.  I  would  like  to  say  only
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 one  thing.  Sir,  the  Statement  of  Ob-
 jects  and  Reasons  reads  very  ‘well,
 unfortunately  the  provisions  of  the
 Bill  are  at  variance  with  the  philoso-
 phy  stated  here.  For  instance,  what
 does  it  say?  It  says  that  the  National
 Commission  on  Labour:

 “....came  to  the  conclusion  that
 it  was  essential  to  create  a  climate
 conducive  to  industrial  harmony  and
 foster  proper  attitudes,  in  the  minds
 of  employers  as  well  as  employees.
 so  that  cooperative  endeavour  might
 promote  rapid  economic  progress.”

 Later  on,  it  continues  to  say:
 “The  Committee's  report  indicat-

 ed  that....”
 The  reference  is  to  the  Tripartite  Com-
 mittee.  It  says:

 “The  Committees  report  indicated
 that  there  was  a  large  measure  of
 agreement  on  some  of  the  basic  as-
 pects  relating  to  the  industrial  reta-
 tions  law  but  there  were  divergent
 views  on  some  details.”

 Then,  the  next  para:
 “In  the  light  of  the  expericnce

 gained,  the  views  expressed  by  all
 the  interests  concerned  and  the
 growing  expectations  of  the  work-
 ing  class,  it  is  considered  necessary
 to  have  a  comprehensive  Industrial
 Relations  Law,

 a“  ...Which  would  integrate  the
 3  Central  enactments,  incorporate
 some  of  the  more  important  provi-
 sions  of  the  State  enactments  and
 the  Code  of  Discipline  and  bring
 about  certain  improvements  to  meet
 the  needs  of  changing  socio-econo-
 mic  conditions,”
 This  sounds  very  very  nice.  He  was

 teferring  to  the  Committee's  report.  I
 do  not  «now  what  report  he  is  referr-
 ing  to.  So  far  as  I  am  aware,  certain
 aspects  tire  there  in  the  Bill;  and  they
 refer  tu  the  registration  of  the  unions,
 to  the  tonditions  necessary  for  regis-
 tration,  te  the  various  conciliation
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 procedures  recommended  ang  to
 the cooling-off  period—all  these  were  no’

 agreed  to  by  the  major  Central  orga-
 nizations  in  the  country.  I  am  pre-
 987९0  to  be  corrected  by  the  Minister;
 but  850  far  as  |  am  awere,  all  the  ma-
 jor  Central  organizations  dig  not
 agree  with  these.  What  js  it  that  they
 have  agreed  to?  A  little  bit  here  and
 a  little  bit  there.  The  Minister  should
 not  take  cover  behind  certain  minor
 points  to  which  they  have  agree
 and  try  and  make  out  that  they’:
 have  agreed  to  the  major  points,  )

 I  refer  particularly  to  Mr.  ००  coy
 Limaye’s  point  about  the  Registra’  hy interference  with  the  right  to  strike,
 ang  to  the  point  made  by  Mr.  Chitta
 Basu  with  regard  to  the  registration
 of  a  uniun  ete,  For  instance,  the  ques-
 tion  of  multiplicity  of  trada  unions
 has  becn  plaguing  the  trade  union
 movement.  It  has  been  discussed,
 again  and  again,  over  a  very  long  pe-
 tiod  of  time  by  the  trade  uniong  at
 various  levels.  After  the  National
 Commissioner  of  Labour  published
 its  report,  a  series  of  meetings  were
 held  with  the  various  trade  union
 organizations.  But  this  question  of
 percentages  always  plagueq  them.
 Therefore,  to  bring  in  this  percentage
 means  literally  to  emasculate  the
 trade  union  movement.  When  you
 want  l0  per  cent  in  a  new  industry—
 we  are  trade  unionists  and  he  also  is
 a  trade-unionist—we  know  how  the
 employers  go  all  out  to  threaten  the
 employees  against  joining  a  trade
 union,  especially  to  threaten  workers
 who  are  on  probation  and  who  are
 temporary;  ang  how  they  threaten
 workers  against  joining  trade  unions
 which  they  do  not  like.  Therefore,
 you  are,  ab  initio,  creating  conditions
 by  stipulating  so  high  a  percentage
 there,  for  either  a  management—or  a
 black-le¢  union-—ang  not  for  a  free,
 democratic  trade  union—to  come  into
 being.  This  is  my  contention,

 T  am  not  going  into  further  details.
 But  there  are  l  or  2  things  to
 I  shail  refer.  For  instance,  there
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 ig  another  point,  which  8898  thas  there
 should  be  no  craft  or  category-wise
 union.  ‘What  about  the  already  |  re-
 cognizeg  National  Federation  of  P&T
 Employees?  It  isa  federation  of
 unions  of  workers  in  qifferent  arms
 of  the  P&T,  Things  should  have  been
 gone  into  in  detail  and  discussed.  |
 cannot  be  asking  for  clarifications.
 But  these  things  gtrike  me  patently.

 In  addition,  there  are  these  process-
 es  where  the  Category  Council  comes
 up.  I  do  not  know  how  this  kind  of
 a  provision  will  help  the  trade  union
 movement  or  whether  jt  will  militate
 against  it.

 Then  about  the  neotiating  agent.  We
 have  been  repeatedly  saying  this  in
 May,  97i  a  convention  of  trade
 uniong  was  helq  where  unanimously
 a  certain  formula  was  evolved.  Let
 Us  go  forward  from  it,  and  not  go
 backward—as  this  Bil]  has  done.

 Now  about  ‘unfair  practices’,  It  is
 r@ally  obnoxious  that  you  put  the  ex-
 Ploited  and  the  exploiter  on  par.  La-
 bour  cannot  be  responsible  for  unfair
 practices.  No  working  class  can  be
 accused  of  it.  Take  for  example  the
 right  to  picket.  Of  course,  it  is
 couched  in  such  a  language—which
 the  Minister  may  read  out  to  me,  fro-
 bably;  before  he  does  it,  I  will  read
 it  out.  It  speaks  about  ‘intimidation’
 and  so  on.  We  know  what  intimida-
 tlon  means.  Witnesses  are  always
 paig  by  the  employers,  witnesses  who
 will  say  ‘I  was  intimidated’.  But  the
 right  of  picketing  cannot  in  this
 manner  be  restricted,  stopped  or  pre-
 vented.  I  am  not  going  into  all  the
 Practices  under  ‘unfair  practices’,  TI
 think  jt  is  unfair  that  labour  should
 have  any  ‘unfair  practices’  going  to
 be  listed  against  them—as  has  been
 Gone  in  this  Bil.

 Lastly,  there  ig  q  Chapter  3  which
 deals  with  penalties.  On  account  of
 Benalty,  the  working  class  will  bave
 ३७  face  a  lot  of  difficulty;  and  there-
 fore  all  these  matters  are  there.  That
 is  why  I  oppose  the  introduction  af
 2808  I8—2
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 this  Bill.  The  Govtrnment  has  been
 discussing  it.  I  do  not  know  for  how
 long.  The  Press  has  already  come  out
 earlier  indicating  what  the  bill  would
 be  ang  the  working  class  are  going
 to  be  landed  in  great  difficulty.  I

 .agtee  With  my  hon.  colleague  or  com-
 ‘gade.  I  do  not  know  whether  I  should
 call  him  colleague  or  comrade.

 SHRI  MADHU  LIMAYE:  You  can
 say;  comrade.

 SHRIMATI  PARVATHI  KRISH-
 ‘NAN:  I  can  say  my  comrade  Mr,
 Madhu  Limaye  and  comrade  Minister.
 He  hag  been  overburdened.  |  say  he
 should  pay  more  attention  to  the  La-
 bour  Ministry  ang  the  very  heavy
 tasks  that  are  there  in  the  Labour
 Ministry.  There  has  been  8  conven-
 tion  and  practice  in  this  country  that
 whenever  a  major  piece  of  legislation
 comes  before  the  Parliament,  the  draft
 legislation,  as  Government  conceives
 it,  is  put  before  the  trade  union
 movement  also  for  discussion  at  the
 Indian  Labour  Conference;  this  pro-
 cedure  hag  not  taken  place  this  time.
 I  think  he  is  going  to  make  a  note  of
 it  because  he  ig  going  to  tell  about  it
 in  the  committee.

 MR.  CHAIRMAN.  Why  are  you
 anticipating  a  reply?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  am  anticipating  a  reply  that
 that  Committee  he  has  in  mind  cannot
 be  equated  with  the  Labour  Confer-
 ence  or  the  Standing  Labour  Com-
 mittee.  Why  do  you  inflict  on  the
 working  class  a  Bill  that  ig  going  to
 hand  them  over  as  victims  of  the
 bureaucrats,  because  it  is  going  to:  be
 a  bureaucratic  rule  over  the  trade
 union  that  will  be  ushered  in?
 Therefore,  it  is  on  thig  matter  af
 principle  that  I  oppose  the  Bill  at  the
 introduction  stage.

 SHRI  A,  K.  ROY  (Dhanbad):  The
 Mountain  has  produced  a  mouse.  Some
 of  my  colleagues  have  referred  that
 the  hon,  Minister  $s  over-burdened
 because  he  is  already  Minister.of  शिकन
 Uamentary  Affairs  and  Labour.  But,
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 Mr.  Chairman,  now-a-days,  there  is  a
 vacancy  of  Home  Minister  in  the
 Janata  Party  Government;  and  the
 way  in  which  the  Bill  has  been  pre-
 sented,  I  propose  that  my  friend  Mr.
 Ravindra  Varma,  who  is  the  fittest
 Person,  should  become  the  Home  Min-
 ister  instead  of  the  Minister  of  Parlia.

 mentary  Affeirg  and  Labour.

 I  can  tel]  you  that  this  Bill  reminds
 us  of  that  Combination  Act  of  Great
 Britain  of  1199,  prohibiting  associa-
 tion  of  workers.

 MR.  CHAIRMAN:  You  come  to  the
 point.

 SHRI  A.  KE.  ROY.  I  am  coming  to
 the  point,  In  fact,  this  is  the  main
 point.  If  you  prohibit  the  working
 class  from  every  sphere,  from  asso-
 ciation  and  so  on,  according  ta  that
 Combination  Act  of  Great  Brimin  af
 ‘1999,  we  ure  restarting  the  whole
 thing.  My  colleagues  have  already
 Pointed  out  to  you  that  how  it  has
 curbed  the  right  to  strike,  the  right  of
 association  and  all  these  things.  I
 would  like  to  tell  the  Chairman—the
 main  purpose  of  bringing  forward  (he
 Bilt  for  which  I  repeatedly  insisteq  on
 the  Minister—that  justice  delayed  is
 justice  denied.  So,  there  must  be
 some  provision  for  this.  If  you  want
 that  the  working  class  ghould  not  be
 intimidated,  should  not  resort  to
 strike  ang  80  on,  we  must  provide  for
 it.

 Before  bringing  forward  the  45th
 Amendment  Bill,  they  informally  dis-
 culsed  it  among  all  the  political  par-
 ties  and  bad  imcorporated  all  the
 views  in  the  form  of  a  consensus
 opinion.  What  prevented  him  from
 net  doing  that  thing  here?  He  did
 not  do.  Not  only  that.  We  all  insisted
 that  this  Bill  should  be  presented  in
 the  early  stage  so  that  it  coulda  be
 thoroughly  discussed.  It  could  be
 brought  and  we  could  put  our  mind
 to  that.  But  he  has  presenteg  it  at
 the  fay  end  of  the  session  when  we

 chave  no  time  to  go  through  i,

 AUGUST  30,  978  Relations  Bill  228
 34  brs.

 MR,  CHAIRMAN:  That  point  has
 come,  Why  do  you  repeat  that?

 SHRI  A.  K.  ROY:  I  have  one  more
 point  ३०  make.  [  would  like  to  con-
 centrate  especially  on  Chapter  VI
 which  deals  with  how  to  handle  the
 industrial  disputes.  You  know  the
 biggest  lacuna,  bottleneck  and  dif—fi-
 culty  which  we  used  to  face.  I  think
 it  is  something  like  a  very  unjust  ‘act.
 This  is  against  the  spirit  of  the  Congr-
 titution  that  man  cannot  go  in  for
 judicial  remedy.  Yoy  know  that  ouny Janata  Government  is  very  judicial”
 and  judicious  minded.  But  here,  #
 some  dispute  is  referred  to  the  Minis-
 try  for  its  reference  to  adjudication
 or  arbitration,  once  the  executive  by
 way  of  discretion  disqualifies  it,  there
 the  particular  worker  has  no  way  fo
 seek  Any  remedy  or  to  seek  redressal
 of  his  grievance  and  to  go  to  any
 court,

 Last  time  also  we  said  that  thig  is
 something  by  which  we  are  handi-
 capped.  We  have  got  no  way  to  g®
 anywhere.  This  Way  of  prohibitir  ys
 the  worker,  whose  case  of  dispute  has,
 been  disinissed  by  the  Ministry,  from
 going  to  any  court  is  somewhat
 unjust.  You  have  to  rectify  this.  But
 thic  hag  been  kept  like  that.

 The  basic  point  is.  justice  delayed
 ig  justice  denied,  ang  the  Minister  on
 the  Hoor  of  this  House  assured  us  that
 he  woulg  look  into  that.  But  he  has
 taid  complicated  or  zig  zag  way  of
 solving  the  dispute.  By  this  attitude
 of  the  Government,  the  very  spirit
 with  which  this  Bill  has  to  be  brought
 ix  lost.  Therefore,  I  would  request
 the  Minister  to  revise  or  to  withdraw
 thix  new  Indian  combination  of  thr
 British  Model  of  l8th  Century  and  to
 come  back  with  the  modern  Bill.

 MR.  CHAIRMAN:  ्  may  remind
 the  hon.  members  that  it  is  just  an
 introduction  stage  and,  therefore,
 there.  shoulg  not  he  a  fulll-fedged
 apeech.

 e
 ~
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 SHB]  VAYALAR  RAVI  (Chirayin-
 ill):  I  am  not  repeating  the  points
 which  have  already  been  repeated.  |
 am  not  even  referring  to  the  Consti-
 tutional  matters,

 We  ali  expected  the  hon.  Minister
 to  bring  a  Bill  which  is  an  improve-
 ment  on  the  Industrial  Disputes  Act,
 ‘1947,  Unfortunately,  it  has  gone  back
 very  far  behind.  That  ig  the  objection
 which  ६  have  to  take.  I  am  not  refer-
 ring  to  the  legal  compétence  at  this
 moment.  Unfortunately,  the  Mimster
 cembined  recognition  ang  registration
 together  in  the  Bill.  These  are  two
 diferent  aspects.  The  Constitution
 provides  {de  the  freedom  of  associa-
 tion.  But  the  Parliament  is  not  com-
 Petent  enough  to  legislate  against  the
 registration  of  the  trade  unions  or
 right  of  association.  You  can  make
 soMe  norms  and  rules  for  recognition,
 that  is  a  different  matter.  Unfortu-
 nately,  you  are  making  this  provision
 of  registration  in  certain  clauses.  I  do
 not  want  to  reag  all  thegg  clauses.
 Clause  20  completely  denies  the  tight.
 Clause  20  reads:

 “No  craft  or  category-wise  trade
 union  shall  be  registered  under  this
 Act."

 This  is  completely  to  rule  out  certain
 categories.  The  problem  comes  in  the
 case  Of  very  big  enterprises—P&T.
 HAL,  Hindustan  Ship  Yard,  Electri-
 city  Boards.  Some  categories  have  to
 be  allowed  to  function.  Otherwisr.
 it  will  leag  to  some  unhealthy  rivalry.

 There  is  Clause  23.  [  60  not  want
 to  read  that.  There  fs  an  arbitrary
 ‘uthority  to  deny  registration  and
 ven  the  right  to  the  employee  to
 ‘orm  a  union.  Even  to-day  we  grant ecognition  or  registration  to  the  em-
 ‘eyees  automatically,  I  can  unde-
 itand  the  Minister  leying  down  some
 ‘ules  for  refusing  recognition  ,  but rape  you  are  denying  the  right  of
 ‘egistration  itself.

 Now  retrenchment  is  not  at  all
 lowed.  Y  am  a  trade  untonist  and
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 we  will  not  allow  any  law  for  re-
 trenchment.  I  cannot  fing  any  Jaw
 under  which  an  employer  can  re-
 trench  an  employee.  Here  under
 clause  83  are  giving  an  opportunity  to
 the  employer  to  retrench  an  em-
 ployee  by  giving  one  month’s  notice.
 This  clause  can  be  misused.  Even
 today  the  domestic  enquiry  clause  is
 being  misused.  There  are  examples of  employers  going  up  to  the  Supreme
 Court  to  defend  the  retrenchment  of
 a  single  employee.  So,  in  the  name
 of  surplus  or  whatever  it  may  be,  you are  giving  a  chance  to  the  employers
 fo  retrench  the  employees,  Clause  83
 Rives  complete  authority  and  power to  the  management  to  retrench  any
 employee,  It  means,  it  is  arbitrary and  it  is  in  favour  of  the  employers. It  will  be  detrimenta}  tO  the  interests of  the  working  class.

 Clauses  92  and  93  deal  with  strike.
 Right  to  strike  is  5  fundamenta]  right of  an  employee.  But  under  the  con-
 ditions  you  have  laid  gown  like  60
 per  cent  ballot  and  all  that,  in  prac- lice  you  are  completely  panning  the
 right  of  employees  to  go  on:  strike.
 Clause  93  deals  with  consequences  of
 iNlegal  strike  or  lockout.  If  the  em-
 Ployees  go  on  strike  and  if  the  court
 declares  it  illegal,  even  the  registra- tion  of  the  trade  union  will  be  can- celled.  Then  you  have  laid  down
 Provisions  for  conciliation,  arbitra- lion,  ete.  How  much  time  the  arbi-
 trator  will  take.  nobody  knows.  Any employer  can  retrench  an  employee and  then  he  has  to  go  to  a  Concilia- tion  Officer,  next  to  another  man  and
 then  thirdly  to  an  arbitrator.  Valuably time  will  be  lost  in  all  these  procesa- es,  All  the  provisions  are  very  much detrimental  to  the  interests  of  the

 working  class.  The  introduction  of the  clause  providing  for  arbitrator  is
 particularly  harmful.  When  the  Cons- titution  Amendment  Bill  was  being discussed,  when  the.  question  of  tribu- nals  to  decide  the  cage  of  Government. employees  was  being  discussed,  we saw  how  the  Law  Minister,  Shri Shanti  Bhushan,  wag  very  vocal  and defeated  all  our  amendments.  THe
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 same  persons  have  now  come  with
 this  provision  for  imposing  an  arbi-
 trator  upon  the  working  class.  In  a
 nut-shell,  this  is  compulsory  adjudi-
 cation.  For  bonus,  the  working  class
 has  to  go  on  fighting  in  court  for  one
 year.  It  creates  more  tension.  The
 cat  is  out  of  the  bag  when  I  read  the
 intention  of  the  Government  as  stated
 in  the  Statement  of  Objects  and  Rea-
 sons.  In  para  5,  page  0I,  it  says:

 “It  is  sought  to  encourage  leader-
 ship  from  within  the  trade  unions.
 The  procedure  for  registration  of
 uniong  and  other  connected  matters
 are  being  streamlined.”

 So,  the  whole  intention  is  to  dis-
 courage  anybody  coming  from  outside
 and  also  politica]  leadership,  Sir,  trade
 unionism  hag  been  developed  and
 strengtheneg  for  the  last  fifty  years
 in  this  country.  This  will  go  against
 the  interests  of  the  working  class.  I
 am  not  against  a  Bill  to  govern  indus-
 trial  relations,  but  it  must  be  an  ad-
 vanced  stage  of  legislation.  It  should
 not  take  the  country  backward,  but
 forward.  Unfortunately,  my  stood
 friend,  Mr.  Ravindra  Varma,  is  taking
 back  the  trade  union  movement  be-
 fore  900  and  odd.  That  is  why  I  am
 opposing  this.

 SHRI  K.  C.  CHANDRAPPAN  (Can-
 nanore):  Sir,  my  first  point  is,  I  agree
 with  those  who  raised  the  consti-
 tutional  competence  especially  under
 Article  9/4)(c)  of  the  Consuitution.
 I  think  it  is  good  that  they  have  done
 so.  The  second  point  ts.  if  you  read
 clauses  91,  92(4)(a),  the  First  Sche-
 dule  and  Clause  95  of  this  Bill,  it
 gives  a  glaring  picture.  That  is
 exactly  where  I  think  that  the  Janata
 Party  is  beating  a  retreat  form  some
 of  the  accepted  trade  union  rights
 vis-a-vis  the  working  class  in  this
 country.  Mr.  Madhu  Limaye  raised
 this  pont.  That  is,  declaring  a  certain
 trade  union  in  certain  sectors  of
 industry  permanently  and  placing  it
 permanently  on  the  Statute  Book.  I
 would  like  to  point  out  this  thing  as
 banned  category.  There  is  no  strike
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 possible.  No  normal  trade  union
 activity  will  be  possible.  If  you  see
 the  First  Schedule,  you  will  find  that
 No.  2  is:  “Any  railway  service,  or
 any  other  transport  service  for  the
 carriage  of  passengers  or  goods  by  air,
 water  or  land”;  No.  4  is:  “Any  service
 in,  or  any  connection  with  the  working
 of,  any  major  port  or  dock;”

 MR.  CHAIRMAN:  J  don’t  think  you
 should  read  all  these  things.  ,

 Mr.  Ravindra  Varma  read  out  the
 points.

 SHRI  C.  K.
 Coa

 ta
 ace What  I  am  saying  is  that  the  majot

 section  of  the  working  class  is  in  the
 organised  sectors.  They  are  perma-
 nently  kept  as  a  category  of  essential
 services  and  their  normal  trade  union
 functioning  is  not  possible  and  no
 strike  particularly  is  possible.  If  you
 read  clause  95,  there  is  a  difference
 in  such  trade  unions  which  are  dec-
 lared  essential.  If  anybody  extends
 any  supoprt,  they  are  punishable.
 That  is  why  I  thought  this  is  one  of
 the  most  undemocratic  provisions
 introduced  in  this  Bill,

 Now,  Sir,  technically  and  legally.
 one  can  say  strike  is  not  bad.  I  can
 say  there  is  a  de  jure  acceptance  of
 the  fact  that  the  working  class  can  £0
 on  strike,  but  if  you  really  want  the
 working  class  to  go  on  strike  accord-
 ing  to  this  Bill,  it  is  almost  impossi-
 ble.  There  is  a  de  facto  ban.

 MR.  CHAIRMAN:  |  think  this
 point  has  also  been  made.

 SHRI  0.  K.  CHANDRAPPAN:  I
 don’t  think  this  point  is  made.
 is  how  I  look  at  it.  Therefore,  Sir,
 I  think  a  Bill  which  is  seeking  to
 introduce  better  industrial  relations
 cannot  be  of  this  type  by  which  the
 major  sections  of  the  organised  work-
 img  class  will  have  to  abdicate  their
 right  of  trade  unionism  and  the  work-
 ing  class  will  have  practically  no  908-
 sibility  to  go  on  strike.  I  think  that
 will  not  ensure  a  good  trade  union
 relation  in  the  country.
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 The  last  point  is,  again  this  has
 shown  the  strange  capacity  of  the
 Janata  Government  to  bring  forward
 Bills  which  everybody  wants  those
 Bills  not  to  come.  For  example,  the
 Anti-Defection  Bill.  They  have
 brought  in  a  form  and  got  opposition
 frum  everybody,  and  here  this  Bill
 was  long  awaited  and  when  it  came,
 it  again  found  opposition  even  from
 Mr.  Madhu  Limaye.  My  friend,  Mr.
 Madhu  Limaye  gave  us  a  piece  of
 advice.

 Shri  Madhu  Limaye  told  me  “you
 tried  to  help  Indira  Gandhi  to  put  the
 MISA  into  the  statute  book.  We  recti-
 fied  it.  We  had  the  honesty  to  tell
 the  world  that  we  accept  it.  But,
 Shri  Madhu  Limaye,  after  such  a  pro-
 longed  effect  of  mediation,  failed  and
 he  was  crest-fallen  and  disillusioned.

 SHRI  MADHU  LIMAYE:  I  opposed
 the  Criminal  Procedure  Code  BilL

 SHR,  C.  K.  CHANDRAPPAN:  Of
 course,  it  is  democratic  and  constitu-
 tional  but  let  us  not  try  to  attack  each
 other.

 *SHRI  K.  RAMAMURTHY
 (Dharmapuri):  Hon.  Mr.  Chairman,
 Sir,  like  the  release  of  a  long-awaited
 Film,  the  long-awaited  Industrial  Re-
 lations  Bill  is  being  introduced  by
 the  hon,  Minister  of  Labour.

 MR.  CHAIRMAN:  I  request  the
 hon.  Member  to  make  just  points
 briefly.

 SHRI  K.  RAMAMURTHY:  This
 Bill  proves  beyond  any  shadow  of
 doubt  that  the  Janata  Government  is
 the  stooge  of  monopoly  industrialists
 of  the  country.  This  legislation  also
 swings  between  two  extremes  of  im-
 posing  manifold  restrictions  on  the
 functioning  of  the  Trade  Unions,  which
 would  in  effect  make  them  infructu-
 ous  institutions  and  prescribing  4
 minimum  of  i0  per  cent  membership
 even  for  registering  a  Trade  Union.
 As  my  hon.  friend,  Shri  Chandrap-
 pan,  pointed  out,  there  may  not  be
 de  jure  banning  of  strike  but  there
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 is  de  facto  banning  of  the  inalienable
 right  of  labour.  All  the  hard-won
 rights,  after  ceaseless  struggles  of
 centuries,  of  the  labour  are  being
 extinguished  through  this  Industrial
 Relations  Bill,  and  this  is  the  darkest
 day  so  far  as  Trade  Union  Movement
 in  the  country  is  concerned.  I  oppose
 the  introduction  of  the  Industrial  Re-
 lations  Ball.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Knowing  fully  well  that
 all  central  trade  unions  have  expres-
 sed  their  opinion  and  declared  this
 Bill  to  be  a  black  Bill,  knowing  fully
 well  that  this  Government  is  bring~
 ing  this  Bill  here  without  consulta-
 tion  and  so  it  will  be  bitterly  opposed
 outside,  leading  to  a  situation  of  con-
 frontation  between  the  working  class
 and  the  Government,  it  would  have
 been  wise  on  the  part  of  the  hon.
 Minister  not  to  introduce  the  Bill  at
 this  stage.  Before  that  he  should
 consult  the  central  trade  unions  and
 seek  their  advice.  Of  course,  a  pro-
 posal  for  reference  to  the  Joint  Com-
 mittee  is  there.  But  it  is  the  ex-
 perience  of  the  working  class  that
 when  they  come  out  openly  against  it,
 then  only  the  Government  retreats.
 This  is  the  experience  even  during
 the  last  sixteen  months.  Even  day
 before  yesterday,  in  the  case  of  the
 Anti-Defection  Bill  the  Government
 had  to  withdraw.  Government  should
 avoid  this  type  of  situation  of  con-
 frontation.  All  the  central  trade
 unions  have  denounced  the  new  fea-
 tures  which  have  been  incorporated.
 The  consensus  which  was  arrived  and
 the  recommendations  of  the  30-Mem-
 ber  Committee  have  been  completely
 rejected  and  turned  down.  Now  other
 lobbies  are  working  and  putting
 pressure.  In  the  process,  the  charac-
 ter  of  the  entire  Bill  has  been  com-
 pletely  changed.  It  is  now  an  anti-
 working  class  Bill  and  the  working
 class  will  never  accept  it.  That  is
 why  I  request  the  Minister  to  reconsi-
 der  it.

 SHRI  RAVINDRA  VARMA:  Mr.
 Chairman,  Sir,  I  am  very  grateful  in

 “The  original  speech  wes  delivered  in  Tamil.
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 a  sense  to  the  hun.  Members  who
 have  pointed  out  the  various  aspects
 of  this  very  important  Bill  that  I
 have  sought  the  leave  of  the  House
 to  introduce.

 it  is  truce  that  it  ix  a  rare  occasion
 on  which  hon.  Members  exercise  their
 right  to  oppose  the  introduction  of  a
 छा.  Somehow  or  the  other.  primari-
 ly  because  of  a  lack  of  understand-
 ing,  some  hon.  Members  have  chosen
 to  oppose  my  motion  for  leave  to
 introduce  this  Bill.

 !  would  have  liked  to  start  with
 the  objection  that  my  hen.  and  dis-
 tinguished  friend.  Shri  Madhu
 Limaye,  raised.  but  he  would  perhaps
 pardon  me  if  I  begin  by  referring  to
 the  last  words  of  my  friend,  Shri
 Samar  Mukherjee.  Because,  I  want
 to  assure  him  that,  as  far  as  this
 Government  is  concerned,  there  is  no
 question  of  inviting  any  confrontation
 with  the  working  class.  The  hon.
 Member  has  chosen  to  say  that  this
 Bill  has  been  introduced  without  re-
 ference  to  the  central  trade  union
 organisations  and  in  the  face  of  the
 opposition  of  central  trade  union  orga-
 nisations.  I  understand  the  limita-
 tions  of  this  debate,  that  this  is  not
 an  occasion  for  me  to  enter  into  a
 discussion  on  ali  aspects,  or  all
 clauses,  of  the  Bill,  but  I  submit  in
 all  modesty  and  humility  that  it  will
 be  wrong  to  say  that  there  has  been
 no  consultation  with  the  central  trade
 union  organisation.

 SHRI  R.  VENKATARAMAN
 (Madras  South):  May  I  point  out
 that....

 SHRI  RAVINDRA  VARMA:  The
 hoa.  Member  is  a  very  respected  eol-
 jeague  ang  he  has  every  right  to  ask
 a  question.  He  himself  has  been  a
 Minister  of  Labour.  I  hold  him  in
 high  regard.  Therefore,  I  shall  never
 fail  to  answer  any  question  he  aaks.
 But  I  hope  he  will  permit  me  to  deve-
 lop  my  answer  and,  at  the  end,  if  his
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 question  has  not  been.  answered,  he
 can  raise  the  question.  Therefore,  I
 would  in  the  beginning  start  by  say-
 ing  that  it  is  totally  unfair  to  say  that
 therc  was  no  consultation.

 SHRI  SAMAR  MUKHERJEE:  What
 I  meant  was  that  very  recently  all
 the  central  trade  union  organisations
 have  given  their  reactions.  Because,
 originally,  the  Committee  of  30  mem-
 bers  made  certain  recomendations
 and  we  were  expecting  that  the  Bil!
 would  incorporate  those  recommenda-
 tions.  Now  all  those  recommenda-
 tions  have  been  negatived.  So,  the
 trade  union  organisations  have  given
 their  reactions  and  they  have  declared
 this  Bill  as  a  black  Bill.  Despite  that,
 it  is  being  introduced.  So,  my  point
 is  not  that  they  have  not  been  consult-
 ed  at  all,  but  they  were  not  consulted
 before  introduction.

 SHRI  RAVINDRA  VARMA:  The
 hon.  Member  has  repeated  his  argu-
 ment,  perhaps  to  remind  me  to  ans-
 wer  it.  ३  am  grateful  to  him  for  remin-
 ding  me.  But  there  iy  no  danger  of
 mv  forgetting  the  point  even  without
 his  reminding  me.

 है| अ  is  true  that  there  is  a  difference
 between  consultution  and  the  total
 acceptance  of  a  consenstis  that  may
 emerge.  But,  as  far  as  this  particular
 Bill  is  concerned,  with  specific  refer-
 ence  to  the  question  that  my  distin-
 guished  friend,  Shri  Venkatraman
 has  asked,  I  would  like  to  inform  him,
 if  he  is  not  already  aware,  that  the
 very  idea  of  a  comprehensive  Bill
 arose  from  the  discussions  in  the
 Labour  Conference.  He  is  very  familiar
 with  the  working  of  the  Labour  Con-
 ference.  In  a  Labour  Conference  it
 is  hardly  possible,  it  is  impossible  in  a
 day  or  two  to  deal  with  a  compre-
 hensive  Bil)  of  this  kind.  Therefore,
 it  was  suggested  that  these  three
 Acts  should  be  brought  together,  and
 an  integrated  and  comprehensive
 legislation  should  be  brought  before
 Parliament,

 SHRI  rR  VENKATARAMAN:  But
 your  predecessor  has  safd......
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 SHRI  RAVINDRA  VARMA:  I  am
 sorry  to  inform  my  hon.  friend  that
 this  is  not  the  Bill  of  ‘1974,  to  which
 the  hon.  Member  is  referring.

 AN  HON.  MEMBER:  1954,

 SHRI  RAVNIDRA  VARMA:  I  do
 not  want  to  go  back  many  decades  to
 show  or  to  imply  anything  of  the
 kind,  which  my  esteemed  friend,
 Shri  Ravi  wants  to  imply.

 At  the  last  Tripartite  Conference,
 therefore,  a  Cummittee  was  specifi-
 cally  set  up  to  discuss  the  major  as-
 pects  that  should  go  into  the  compre-
 hensive  Industrial  Relations  Bill,  and
 that  Committee  met.  not  for  single  sit-
 ting  but  for  many  sittings,  and  it  pro-

 ,duced  a  report.  That  report  itself
 clearly  says  that  on  some  aspects  of
 the  question  there  has  been  an  identi-
 tiable  consensus,  and  on  some  other
 aspects  of  the  questions  discussed
 there  could  be  no  consensus.  This.
 again.  I  would  like  to  submit
 far  the  consideration  of  the  House.
 is  inherent  in  the  very  nature  of  a
 tripartite  machinery,  because  it  is
 quite  conceivable  that  on  some  major
 points  there  might  be  a  differenre  of
 opinion  between  the  employers  and
 the  emplyoees,  and  to  expect  that
 there  should  be  a  Consensus—I  do  nat
 remember  the  geometrical  phrase  for
 it—-total  identity  or  congruity  on
 every  aspect.  is  to  wait  for  eternity
 with  the  veto  being  given  to  ane  party
 or  the  other.

 SHRIMATI  PARVATH]  KRISHNAN:
 I  want  to  say  only  one  thing.  !  agree
 with  him  about  the  process  that  he  has
 gone  through.  But,  normally,  the  final
 piece  of  legislation  that  is  proposed  to
 be  introduced  is  also  put  before  the
 tripartite  body.  That  he  has  not  done
 because  there  are  some  other  things
 in  the  Bill.

 MR.  CHAIRMAN:  Let  him  complete
 the  reply.

 SHRIMATI  PARVATHI  KRISHNAN:
 T  only  wanted  to  say  that.  )  have  been
 sitting  silent....
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 SHRI  RAVINDRA  VARMA:  I
 know,  the  hon.  Member  contribuies
 both  by  eloquent  speech  and  eloquent
 silence.  But  the  hon.  Member  should
 also  contribute  by  eloquent  patience
 as  she  does  occasionally.

 The  Report  actually  says:
 “On  several  occasions,  the  mem-
 bers  expressed  a  view  that  consen-
 sus  or  unanimity  might  not  be  pos-
 sible  on  various  issues  and  that  the
 Government  might,  therefore,  have
 to  take  a  decision  on  its  own  after
 giving  due  consideration  to  qifferent
 views  of  the  committee.”

 It  is  a  unanimous  report.
 I  now  come  back  to  the  questions

 ihat  my  distinguished  friend,  Mr.
 Madhu  Limaye  raised.  I  want  to  as-
 sure  the  House  that  I  am  not  answer-
 ing  the  points  that  he  has  raised  or
 the  points  that  other  hon.  members
 have  raised  in  any  spirit  of  polemics  or
 betlicosity.  I  want  to  deal  with  the
 subject  with  the  utmost  humility  and
 frankness.

 The  question  that  he  raised  about
 invoking  Direction  19B°  of  the  Spea-
 ker,  whether  it  was  really  necessary
 to  invoke  this  Direction  to  introduce
 the  Bill,  as  he  described,  in  a  hurry,
 is  certainly  an  important  question  be-
 cause  he  linked  it  with  an  apprehen-
 sion  that  this  is  becoming  a  general
 practice.  On  behalf  of  the  Govern-
 ment.  I  would  like  to  say  that  it  will
 be  the  effort  of  the  Government  to  see
 that  this  does  not  become  a  general
 practice.

 Now  as  far  as  this  particular  Bill  38
 eoncerned,  the  anxiety  was  that  we
 should  not  allow  more  time  to  elapse
 without  the  country  without
 the  House.  knowing  what  the
 thinking  was  because.  on  a  Bill  like
 this,  the  more  consultations  you  have,
 the  greater  the  possibility  of  evolving
 an  acceptable  consensus  and,  there-
 fore.  we  thought  that  instead  of  alfaw-
 ing  this  session  to  elapse,  without  in
 troducing  the  छा,  it  will  be  a  better
 ‘ides  to  introduce  the  Bill  so  thet
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 there  wilt  be  further  discussion  in  a
 joint  Committee,  there  will  be
 further  discussion  in  the  trade
 unions,  there  will  be  further  dis-
 cussion  in  seminars  wherever  such
 discussions  take  pluce,  to  mould  a
 national  consensus  on  this  issue.
 Therefore,  I  can  only  plead  guilty  to
 the  fact  that  we  did  not  want  to  lose
 more  time.  That  wus  the  only  rea-
 son  why  we  invoked  Direction  3498
 and  requested  for  the  permission  of
 the  Speaker  to  alle  us  to  ~:troduce
 the  Bill  in  this  fashion.

 Then,  he  made  some  reference  to
 me.  I  am  always  flattered  when  a  per-
 son  like  Mr.  Madhu  Limaye—he  is  a
 good  ojd  friend  of  mine—makes  a  re-
 ference  to  me.  It  at  least  shows  that  J]
 am  not  beneath  notice.  He  said,  I  am
 over-burdened  with  two  Ministries
 and,  therefore,  he  did  not  know  how
 much  attention  I  am  able  to  pay  to
 what.  It  is  a  fact  that  I  am  in-charge
 of  two  portfolios.  My  good  friend  who
 is  absent  now  Mr.  Shyamnandan  Mish-
 ra,  asked  which  one  he  considered  to
 be  fit  for  me.  I  know,  he  avoided  an
 embarrassment  for  me  by  choosing  not
 to  reply....

 SHRI  MADHU  LAMAYE  :  If  you
 ask  my  opinion,  I  will  give  you  pri-
 vately.

 SHRI  RAVINDRA  VARMA:  I  do
 not  ask  your  opinion.  I  only  said,  he
 avoided  an  embarrassment  to  me  by
 declining  to  reply  and  left  it  to  me  to
 surmise  what  the  reply  migut  be.  !
 do  not  propose  to  answer  on  any  sur-
 mise.  The  question  of  opinions  about
 each  other  are  matters,  which,  I  think,
 should  not  be  the  subject  matter  of
 discussion  in  the  House,  because  opi-
 nions  tend  to  be  mutual.  As  far  ag  I
 am  concerned,  I  have  the  highest  res-
 pect  for  the  hon.  Member.

 Then,  the  main  point  which  I  think
 many  hon.  Members  made  about  legal
 competence  was  in  regard  to  the
 right  to  freedom  of  association.  That
 was  the  main  point.  Many  aspects  of
 the  quertion  were  referred  to,  but  the
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 main  point  was  the  right  to  freedom  of
 association.

 Now,  there  was  no  question  raised
 about  the  legal  competence  of  Parlis-
 ment  to  legislate  on  this  subject  be-
 cause  everybody  knows  that  under  En.
 tries  22  and  24,  Parliament  is  compe-
 tent  to  deal  with  this  subject.

 As  far  as  Art.  9()(c)  which  was
 referred  to,  is  concerned,  about  the
 freedom  to  form  assqciations  or  unions,
 I  would  humbly  beg  to  submit  that
 there  is  nothing  in  this  Bill,  as  it  ix
 going  to  be  introduced  in  the  House,
 which  miflitates  against  this  funde-
 mental  right.  Nowhere  is  it  said  that
 assoviations  cannot  be  formed.  Hon.
 Members  who  are  very  familiar  with
 the  Trade  Union  movement  as  well  as
 with  the  Constitution,  know  very
 well  that  there  is  a  difference  between
 the  right  to  form  an  association  and
 the  right  to  register  an  association
 under  a  particular  Act,-—it  may  be
 registered  under  the  Charitable  So-
 cieties  Act  or  some  other  Act—,  the
 tight  to  register  an  assocjation  under
 the  Trade  Union  Act,  and  thirdly  the
 question  of  recognition—to  which  my
 triend  referred—,  fourtily  the  right  of
 collective  bargaining,  fifthly  the  iden-
 tification  of  the  bargaining  agent  an,
 sixthly,  the  right  to  strike.  Now,  it  is
 not  fair  tg  say  that  this  Bill  in  any
 way  restricts  the  right  of  association.
 That  is  a  sacred  right  enshrined  in  the
 Constitution  under  Art.  9  and  there
 will  be  no  effort  at  all  on  the  part  of
 the  Government  to  inhibit  that  right.
 (interruptions)

 Therefore,  it  will  be  wrong  to  say
 that  there  is  anything  in  this  Bill
 which  inhibits  the  right  of  association.

 Now,  on  the  question  of  registration.
 I  am  not  quite  clear.  I  do  not  ever
 know  whether  I  should  seek  your
 guidance  on  this  subject.  It  may  be
 embarrassing,  if  I  do  so  because,  in  the
 discussions,  not  only  was  legislative
 competence  brought  in  but  many  parti-
 culer  clauses  of  the  Bill  were  also
 brought  In.  If  I  try  to  deaf  with  al!
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 these  Clauses,  I  would  be  taking  much
 ‘of  the  time  of  the  House  and  going  to
 the  next  stage  of  the  Bill;  and  i¢  I  do
 not  take  the  time  of  the  House  to
 deal  with  these,  it  may  lovk,  ou  tne
 record,  as  though  Government  has  no
 answer  to  these  points.  Therefore,  I
 seek  your  protection,  and  I  would  like
 to  say  that  if  I  do  not  answer  each  of
 these  points  which  I  do.  not  relate  to
 legislative  competence,  in  detail,  it  is
 not  because  there  are  no  valid  consi-
 derations  which  made  us  put  forward
 these  proposals,  but  because  we  believe
 this  is  not  the  stage  at  which  we  should
 enter  into  a  detailed  discussion  on  par-
 ticular  clauses.

 Now,  as  fay  as  the  right  to  strike  is
 concerned,  I  would  like  to  say  that
 the  Government  does  believe  that  there
 is  a  right  to  strike,  but  it  should  be
 a  peacefully  exercised.  My  hon.
 friend  Mr.  Madhu  Limaye  referred  to
 Chitale’s  book  or  something  and
 quoted  how  the  right  exists  in  England
 as  a  fundamental  right  but  he  himself
 was  very  fair  and  honest  in  admitting
 that  as  far  as  India  is  concerned  the
 Supreme  Court  has  not  held—per-
 haps  it  has  not  been  put  to  the  test
 and  perhaps  such  a  view  might  be  held
 by  the  Supreme  Court—that  the  right
 to  strike  is  a  fundamental  right.  Never-
 theless,  as  far  as  Government  is  Con-
 cerned  and  the  Janata  Party  is  concern-
 ed,  it  does  believe  that  the  right  to
 strike  is  the  ultimate  weapon  of  the
 working  cless.  This  was  said  on  the
 other  side  and  this  will  be  said  with
 equal  vehemence  on  this  side,  but  I
 would  like  to  point  out  to  the  Hon.
 Members  opposite  that  the  Hon.  Mem-
 bers  opposite  also  used  the  adjective
 ‘ultimate  weapon’....

 AN  HON.  MEMBER:  Last  weapon.

 SHRI  RAVINDRA  VARMA:  Last
 weapon  and  ultimate  weapon  per-
 haps  have  the  same  meaning.  There  is
 no  difference.  You  can  choose  a  mono-
 syllabic  word  and  I  may  use  a  multi-
 syllabic  word,  but  the  adjective  is  the
 aame,  whether  it  is  the  ‘last  weapon’

 3
 ‘ultimate  weapon’  or  ‘final  weapon’.

 ould  you  like  to  add  some  other
 |
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 thing?  Then  add  it..  The  idea  would  be
 the  same.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  only  weapon.

 SHRI  RAVINDRA  VARMA:  There
 the  cat  is  really  mewing.  I  would  have
 said  that  it  was  peeping  out  of  the
 bag,  but  the  hon.  Member  ducked;
 therefore,  I  only  say  that  the  cat  is
 mewing  and  not  peeping  out  of  the
 bag.

 This  Bill  does  not  take  away  the
 rigat  to  strike.  It  only  says  that,  before
 invoking  this  ultimate  weapon,  the
 other  steps,  the  other  methods,  should
 be  utilised;  there  should  be  negotia-
 tions,  there  should  be  conciliation,
 there  should  be  an  attempt  at  arbitra-
 tion...

 SHRI  VAYALAR  RAVI  :  For  how
 many  years?

 SHRI  RAVINDRA  VARMA:  We
 can  come  to  that.

 Ig  all  these  fail,  then  in  most  cases
 resort  to  strike  is  possible.  It  is  not  rul.
 ed  out.  But  is  it  wrong  to  say  that,  in
 the  interest  of  the  society,  every  effort,
 must  be  made  tp  settle  disputes  peace-
 fully?  Is  it  wrong  to  say  that  a  peace-
 ful  effort  should  be  made?  That  must
 be  your  view.  But  that  is  not  our
 view.  I  do  not  think  anybody  serious-
 ly  argues  or  anybody  will  have  the
 gumption  tp  say,  that  no  peaceful
 effort  should  be  made.  Whatever
 might  be  in  one’s  mind,  nobody  would
 say—and  I  am  sure  the  hon,  Member
 also  does  not  say——that  no  effort  should
 be  made  for  the  peaceful  settlement
 of  disputes,  What  this  Bill  provides
 for  is  only  a  machinery  that  will  at-
 tempt  to  achieve  a  peaceful  solution
 of  the  disputes.

 Another  complaint  has  been  that
 this  machinery  for  ‘the  peaceful  set-
 tlement  of  disputes  takes  a  long  time.
 My  hon.  friend,  Mr.  Vayalar  Ravi,  re-
 ferred  tp  it.  There  are  cases  where
 the  existing  machinery  has  taken  ter
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 wears.  And  everybody  knows  that  the
 worker  does  not  have  the  staying
 power.  The  management  may  have,
 the  employer  may  have,  but  the  em-
 ployee  does  not  have.  Therefore,  there
 must  be  a  time-bound  method  of  seving
 that  an  individual  or  collective  dispute
 is  settleg  peacefully,  the  labour  courts
 function  in  such  a  manner  that  dis-
 putes  which  are  brought  before  them
 are  settled  soon.  It  is  true  that  a  cer-
 tain  suggestion  hag  been  made  in  this
 Bill.  I  am  here  bordering  on  discuss-
 ing  details.  I  shall  not  go  further.
 Certain  periods  have  been  mentioned.
 They  can  be  abridged.  But  that  is  no
 reason  to  take  objection  to  the  whole
 Bill  or  to  say  that  it  is  anti-working
 class.  Today  it  takes  ten  years.  This
 Bill  suggests  two  months.  I  am  gure
 there  is  some  difference  between  120,
 ‘months  and  two  months.  Even  if  two
 manths  are  supposed  to  be  a  long
 period,  if  it  goes  (०  «  Select  Commit-
 tev  if  the  House  vermits  introduction
 ot  this  Bill,  certainly  you-can  bring  it
 down  further.  It  is  open  to  the  House
 to  do  so.  it  is  open  to  the  Committee
 to  do  yo.  But  to  say  that  this  is  taking
 industrial  relations  back  to  the  days  of
 Methusalah  or  Jambawan,  #s  my  hon.
 friend  opposite  may  like  to  say,  speaks
 volumes  for  the  imaginative  capacity
 of  the  hen.  Member.  but  does  not
 speak  very  much  for  his  perspicacity
 in  understanding  the  contents  of  this
 Bill.

 Then  the  question  was  raised  about
 the  right  to  strike  in  certain  cases.
 ‘My  hon.  friends  pointed  out  to  a  sche-
 dule  and  said  that  everything  would  be
 put  in  the  schedule.  May  I  try  at  this
 atage  only  to  present  the  rationale  of
 it  before  you?  Because  this  House  has
 every  right  tp  change  it.  But  the  ra-
 tionale  is  this.  Today  it  is  said  that,
 when  a  strike  is  about  to  materialise
 or  when  a  atrike  has  started,  an  effort
 is  made  to  invold®  certain  clauses  of
 the  existing  Act,  declare  the  undertak.
 ing  88  a  public  utility  service  and  ban
 the  strike;  this  is  being  done  today.
 Think  for  a  moment—I  am  only  asking
 you  to  think;  you  may  reject  it;  but
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 is  it  wrong  to  ask  you  to  think?
 whether  this  is  a  better  alternative.
 You  say,  on  the  other  hand,  that  you
 must  be  able  to  know  in  advance  what
 is  essential  for  society  and  what  is
 not  essential.  May  be,  supply  of  drink.
 ing  water  is  essential  may  be,  supply
 of  electricity  is  essential;  hospitals  may
 be  essential  as  my  distinguished  friend,
 Mr.  Ugra  Sen,  says.  There  may  be
 certain  services  which  should  never  be
 vulnerable  for  society.  It  is  conceiv-
 able.  It  is  arguable.  Such  a  ose  can
 be  presented.  It  cannot  be  dismissed
 as  illogical  or  anti-working  class  be-
 cause  electricity  is  required  for  the
 working  class  as  well.  Drinking  water
 is  required  for  the  working  class  as
 well.  It  ig  a  common  need  of  the  80-
 ciety.  Therefore,  if  it  is  said  that  u
 right  can  be  exercised,  but  it  should
 be  exercised  in  such  a  manner  that
 there  is  an  effort  at  reconciliatiqn  bet-
 ween  the  right  of  un  individual  or  a
 group  and  the  paramount  right  of
 the  society  or  the  State  to  exist,  if  it  is
 to  guarantee  those  individual  rights,  I
 beg  to  submit  that  there  is  nothing
 iNogical,  there  is  nothing  ante-diluvian
 and  there  is  nothing  anti-working  class
 in  it.  Why  are  you  shying  away  from
 that  consideration?  Certainly  have  a
 strike.  But  if  the  strike  should  mean
 that  people  should  dic  on  the  opera-
 tion  table  and  that  for  days  on  end,
 people  should  be  Jocked  up  in  lifts  be-
 cause  lifts  do  not  work  since  clectri-
 city  workers  have  gone  on  strike,  then
 certainly  not  only  the  workers  and
 the  employers  but  every  child,  every
 adult  and  every  citizen  is  concerned.
 There  must  be  same  protection,  there-
 fore,  some  method  of  reconciliation
 betweey  the  night....  (Interruptions)
 No,  no.  I  do  not  yield,  You  have  had
 your  say.  |  heard  yeu  and  you  will  now
 hear  me.  There  must  be  some  recon-
 ciliution  between  the  rights  of  the  in-
 dividual  and  the  group  and  the  80-
 ciety.  There  is  nothing  wrong.  It  is
 heing  said....

 SHRI  VAYALAR  RAVI:
 Madhu  Limaye  there?

 SHRI  MADHU  LIMAYE:  I  am
 not  called  upon  to  reply.

 Is  Mr.
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 ‘SHRI  RAVINDRA  VARMA  :  I  hope
 you  will  hear  me....  (Interruptions)

 SHRI  C.  K.  CHANDRAPPAN  :  You
 look  kike  Indira  Gandhi,

 SHRI  RAVINDRA  VARMA:  Do  I?
 1  do  not  know  in  what  way.  Perhaps
 I  teok  too  pretty  for  your  eyes,  and
 perhaps  it  is  your  old  affection  for
 Indira  Gandhi  which  is  asserting  itself.

 (Interruptions)  No,  your  affec-
 tion  might  have  changed  with  oppor-
 tunism.  Mine  has  been  consistent  op-
 position,  Please  do  not  provoke  me
 to  say  things  which  I  do  not  want  to
 say....

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Having  already  said  it...

 SHRI  RAVINDRA  VARMA:  Having
 said  it,  I  say  I  may  be  provoked  to
 say  more.

 l.was  told  that  this  Bill  is  going  back
 and  is  anti-working  class.  1  do  not
 want  to  take  the  time  of  the  House.
 I  just  want  to  point  out  one  or  two
 things.  As  I  submitted  earlier,  this
 Bill  is  not  a  Bill  to  be  taken  in  isola-
 tion  but  it  should  be  taken  with  the
 other  Bills  which  are  also  on  tie  Order
 Paper  to-day.  If  you  look  at  them
 together,  you  wil]  see  that  protection
 has  been  extended  to  many  new  areas
 where  there  was  no  protection  in  the
 past  at  all.  Now,  in  regard  to  security
 of  service,  in  regard  te  service  condi-
 tions,  in  regard  to  the  machinery  for
 settlement  of  individual  grievances.
 direct  reference  to  the  Labour  Courts
 in  individual  cases,  the  time-frame  to
 avoid  inordinate  delays  in  the  disposal
 of  suits,  larger  quantum  of  lay-off
 compensation  to  a  larger  sector  of  the
 working  class,  more  powers  to  the
 Labour  Tribunals  including  the  power
 to  summon  and  to  grant  interim  relief,
 liberalised  previsions  for  subsistence
 sNowance—in  every  respect  you  will
 see  that.  there  is  an  advance  from  the
 nast  ang  you  cannot  deny  it,  if  you
 have  read  the  Bill.  I  agree  with  my
 non.  friend,  Shri  Madhu  Limuye,  that
 if  the  Government  had  circulated  the
 Bill  earlier,  there  would  have  been
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 more  time,  and  perhaps  some  of  these
 apprehensions  might  not  have  been
 voiced.  I  plead  guilty  to  that.

 Now,  I  do  not  think  |  should  refer
 to  many  other  individual  points  that
 have  been  raised.  I  think  I  have  said
 enough  to  say  that  this  is  not  outside
 the  legislative  competence  and  this
 is  not  anti-working  class....

 SHRI  MADHU  LIMAYE:  You  have
 not  even  referred  to  it.  When  the
 Point  of  legislative  competence  is
 taken,  it  can  be  taken  on  the  ground
 that  it  is  violative  of  Art,  ‘18(2)  or  on
 the  ground  that  it  is  violative  of  Art.
 246.  The  point  here  is  that  the  clause
 which  I  read  out  and  the  clause  which
 my  friend,  Shri  Chitta  Basu  read  out
 is  violative  of  the  fundamental  rights.
 You  have  not  met  that  point  at  all.

 SHRI  RAVINDRA  VARMA:  i9-—~I
 have  said.

 SHRI  MADHU  LIMAYE:  This  is
 undue  interference  by  the  Registrar  in
 the  conduct  of  the  strike  ballot  or
 choosing  of  the  office-bearers  of  the
 Union.  You  answer  that.  This  is  not
 a  reasonable  restriction  at  all.

 SHRI  CHITTA  BASU:  You  take
 away  the  right  of  conducting  the  busi-
 ness  of  the  Union  without  interference.

 SHRI  RAVINDRA  VARMA:  Sir,  I
 do  not  think  my  hon.  friend  is  right
 when  he  gays  that  the  provision,  as  it
 exists,  takes  away  the  right  of  that
 kind.  If  there  is  any  and,  if  we  find
 on  examirtion  or  if  the  Committee
 finds  on  examination  that  there  is  such
 a  restriction,  surely,  it  can  be  altered.
 But,  our  own  study  along  with  legal
 experts  whose  services  the  Government
 can  command,  has  not  led  us  to  any
 such  conclusion.  But,  if  it  is  found,  on
 examination,  that  there  is  any  such
 restriction,  if  the  Bill  is  introduced
 and  if  Ht  is  referred  to  a  select  Com-
 mittee,  of  course,  the  Committee  can
 consider  that  and  remove  anything
 which  it  regards  as  obnoxious  or  un-
 satisfactory.  That  is  always  possible.
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 Therefore,  with  these  words,  I  would

 once  again  beg  of  the  House  not  to
 oppose  the  introduction  of  a  Bill  of

 ‘this  kind  but  to  amend  it  wherever
 they  find  that  there  is  something
 wrong,  something  objectionable.  That
 can  be  done  in  the  Select  Committee.

 Therefore,  I  will  pray  of  the  House
 not  to  oppose  the  introduction  of  the
 Bill.

 MR.  CHAIRMAN:  Now,  it  js  the
 accepted  practice,  as  pointed  out  by
 the  hon.  Members  that  the  Speaker
 does  not  give  any  ruling  on  the  point
 of  order  or  on  whether  the  Bill  is  con-
 stitutionally  within  the  legislative
 competence  of  the  House  or  not.  The
 House  also  does  not  take  a  decision  on
 the  specific  issue  on  vires  of  a  Bill.  It
 is  open  to  Members  to  express  their
 views  in  matters  and  address
 arguments  for  or  against  the  vires,  the
 consideration  of  it  by  the  House.  This
 has  been  done.  The  Members  take
 this  aspect  into  account  in  voting  on
 the  motion  for  leave  to  the  introduc-
 tion  of  the  Bill  or  on  the  subsequent
 motion  on  the  Bills.

 So  I  shall  put  the  motion  for  leave
 to  the  introduction  of  the  Bill.  The
 Motion  reads  like  this.

 The  question  is  ३
 “That  leave  be  granted  to  intro.

 duce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  the  registration
 of  trade  unions  of  employees  and
 employers,  the  rights  and  liabilities
 of  registered  trade  uniong  and  set-
 tlement  of  trade  union  disputes,  the
 conditions  of  employment  of  em-
 Ployees  and  the  investigation  and
 settlement  of  disputes  between  em-
 ployees  employed  in  industrial  estab.
 lishment  or  undertakings  and  their
 employers,  and  for  matters  connect.
 ed  therewith  or  incidental  thereto,
 with  a  view  to  promoting  healthy
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 industrial’  relations  leading  to  ac-
 celerated  economic  development  and
 social  justioe.”

 The  motion  was  adopted,
 SHRI  RAVINDRA  VARMA:  Sir,  I

 introduce  the  Bill.

 44.59  hours,

 HOSPITALS  AND  EDUCATIONAL
 INSTITUTIONS  (CONDITIONS  OF
 SERVICE  OF  EMPLOYEES  AND
 SETTLEMENT  OF  EMPLOYMENT

 DISPUTES)  BILL*  7
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  move
 for  leave  to  introduce  a  Bill  to  con-
 solidate  and  amend  the  law  relating
 to  the  conditions  of  service  of  em-
 ployees  employed  in  hospitals  and
 educational  institutions  with  a  view  to
 securing  the  welfare  of  such  employees
 and  for  the  investigation  and  set-
 tlement  of  disputes  between  such  em-
 ployces  and  their  employers,  and  for
 matters  connected  therewith  or  inci-
 dental  thereto,

 MR.  CHAIRMAN;  Motion  moved;
 “That  leave  be  granted  to  inito-

 duce  a  Bill  to  consolidate  and
 amend  the  law  relating  to  the  con-
 ditions  of  service  of  employees
 employed  in  hospitals  ang  educa-
 tional  institutions  with  a  view  to
 securing  the  welfare  of  such  em-
 ployees,  and  for  the  investigation
 and  settlement  of  disputes  between
 such  employees  and  thelr  employ-
 ers,  and  for  matters  connected  there-
 with  or  incidental  thereto.”

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  this  Bill  has  been
 circulated  only  today.  How  will  you
 expect  that  the  House  wili  accept  it?

 *Published  in  Gazetie  of  India  Extraordinary  Part  II,  gectlon  2,  dated
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 MR.  CHAIRMAN:  So  far  ag  cir-
 culation  of  the  Bill  is  concerned,  that
 is  under  the  rules.  That  has  been
 donc.

 Regarding  the  introduction  of  this
 Bill  also  there  are  three  Members
 who  want  to  object.  I  would  say  that
 you  restrict  yourself  to  the  legal  and
 constitutional  competence  of  it  only
 and  do  not  go  beyond  that.  Otherwise,
 it  becomes  a  fullfledged  debate.  What
 can  be  done  at  the  later  stage  is  being
 done  now.

 Mr.  Barrow.
 SHRI  A.  E.  T.  BARROW  (Nomi-

 mated  Anglo  Indians):  Mr.  Chair-
 man,  Sir,  I  rise  to  oppose  the  intro-
 duction  of  the  Bill—The  Hospitals  and
 Educational  Institutiong  (Conditions
 of  Service  of  Employees  and  Settie-
 ment  of  Employment  Disputes)  Bill
 by  my  esteemed  and  respected  friend
 Shrj  Ravindra  Varma.  I  shall  read
 the  relevant  portion  of  the  rule  74,
 the  second  proviso  to  this  rule  states:

 re  any  member  may
 object  to  any  such  motion  being
 made  unlesg  copies  of  the  Bill  have
 been  so  made  available  for  two  days
 before  the  day  on  which  the  motion
 is  made,  ete.,  etc.”

 MR.  CHAIRMAN:  Mr.  Barrow,  I
 request  you  to  come  a  little  ahead,  so
 that  you  may  become  a  little  audible.

 SHRI  A.  E.  द  BARROW:  As  far  as
 this  Bill  is  concerned,  #  has  come
 like  a  flash  flood  without  any  warning.
 Iam  not  going  to  be  technical  about
 not  giving  sufficient  notice,  but  my
 hon.  friend  with  his  flashy  humour,
 wit  and  brillians  of  mind  should  not
 herve  come  forward  with  this  Bill,  in
 a  flash,  without  any  previous  warning.

 Sir,  my  main  objection  to  the  Bill
 is  on  the  ground  that  the  Bill  does
 not  distinguish  between  minority-
 run  educational  Institutions  and  other
 institutions  and  is,  therefore,  violative

 of  Article  $0  of  the  Constitution.
 Article  $0  of  the  Constitution  gives
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 minorities,  whether  baseq  on  lan-
 guage  or  religion,  the  right  to  estab-
 lish  and  administer  educational  insti-
 tutiong  of  their  choice.  The  Supreme
 Court  has,  in  several  cases,  made  it
 clear  that  Article  30  confers  a  right  in
 terms  absolute,  It  is  not  like  some
 of  the  other  rights  in  the  Funda-
 mental  Rights  Chapter.  I  am  not
 claiming  that  Government  or  the
 State  does  not  have  the  right  to  re-
 gulate  minority  institutions  but  in  my
 view  this  Bil]  deprives  the  minorities
 of  the  right  to  administer  their  edu-
 cational  institutions.  Sir,  I  did  net
 have  the  time  to  go  through  the  Bill
 thoroughly  nor  do  I  have  the  time  to
 quote  from  the  various  Supreme
 Court  judgements  but  I  would  refer
 to  Clause  3  ay  which  seeks  to  set  up
 a  Grievance  Settlement  Committee
 and  then  I  refer  also  to  Clause  ll  (5)
 where  it  says;  “The  award  of  an
 arbitrator  in  respect  of  any  individual
 employment  dispute  referred  to  him
 shal]  be  final."  The  Supreme  Court
 in  several]  judgements  has  held  that
 you  cannot  take  away  disciplinary
 powers  of  a  minority  institution  and
 put  jit  in  the  hands  of  outsiders.  It  hag
 held  that  not  even  a  Vice  Chancellor
 can  override  disciplinary  powers  of  8
 minority  institution.  In  St.  Xavier's
 Society,  Ahmedabad  vs.  the  State  of
 Gujarat  and  the  University  of  Gujarat
 ‘1974,  case  it  was  made  very  clear  that
 the  disciplinary  powers  of  minority  in-
 stitutions,  ‘provided  that  they  follow
 the  laws  of  natura}  justice’  cannot  be
 interfered  with  by  any  outside  autho-
 rity.  I  am  not  saying  that  I  do  not
 agree  with  certain  statemerngg  made
 in  the  Statement  of  Objects  and  Rea-
 sons  attached  to  the  Bill,  but.....

 MR.  CHAIRMAN;  Please  conclude.

 SHRI  A.  E.  T.  BARROW;  ....I
 maintain  that  this  Bill  is  ultra  vires
 of  Article  30  and,  therefore,  I  oppose
 its  introduction.

 चौधरो  बलबीर  सिह  (होशियारपुर):
 इस  बिल  के  लिये  वकफा  चाहिये,  वह  नहीं  मिला
 है,  उस  के  बारे  में  भाप  बणा  कहना  चाहते  हैं  ?
 सभापति  महोदय  :  वह  ्ल्ज  थे  हैं  4
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 SHRI  RAVINDRA  VARMA:  Mr.
 Chairman,  I  appreciate  the  point  that
 my  hon’ble  friend  Mr.  Barrow  has
 made.  I  have  already  explained  the
 circumstances  under  which  we  had  to
 invoke  9B:  and  bring  in  the  Bill
 carly.  I  may  state  another  additional
 reason.  When  the  first  Bill  was
 sought  to  be  introduced—if  that  had
 been  the  only  Bill  that  was  intro-
 duced—it  would  have  looked  as  though
 some  workmen  who  are  today  enjoy-
 ing  protection,  under  the  Industrial
 Disputes  Act  would  cease  to  enjoy
 protection  and.  therefore,  it  was
 necessary  to  ensure  that  their  rights
 as  wel]  are  protected,  and  the  Bil!
 which  sought  to  protect  thei;  rights
 was  introduced  at  the  same  time  8६
 the  other  Bill.  This  was  the  reason
 why  we  have  introduced  the  Bills
 together  bat  I  can  appreciate  the
 point  and  the  apprehension  that  my
 distinguished  friend  has  in  his  mind.
 I  would  only  Jike  to  submit  for  his
 consideration  that  since  it  is  our  in-
 tention  to  refer  these  Bills  to  the
 Select  Committee  the  point  that  he
 has  raised  may  be  discussed  in  the

 “Select  Committee.  I  am  sure  nothing
 that  militates  against  Articles  30  and
 20  will  find  a  piace.  The  rights  of  the
 minorities  will  be,  and  shall  be  fuily
 protected.  Therefore,  if  there  is  any-
 thing  in  this  Bil)  which  attracts  the
 provisions  of  the  Constitution  that
 the  hon.  Member  has  referred  to.
 certainly,  the  Select  Committee  could
 8९९  how  inal  can  be  amended,  altered,
 or  deleted.  That  is  all  that  I  wish  to
 say.

 MR  CHAIRMAN:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  the  conditions
 of  service  of  employees  employed
 in  hospitals  and  educational  insti-
 tutions  with  a  view  to  securing  the
 welfare  of  such  employees,  and  for
 the  investigation  and  settlement  of
 disputes  between  such  employees

 The  question  is:
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 and  their  employers,  and  for  mat-
 lerg  connected  therewith  or  inci-
 dental  thereto.”

 The  motion  was  adopted,

 SHRI  RAVINDRA  VARMA:  85
 TI  introduce  the  Bill.

 EMPLOYMENT  SECURITY  AND
 MISCELLANEOUS  PROVISIONS

 (MANAGERIAL  EMPLOYEES)
 BILL*

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA),  Sir,  I
 beg  to  move  for  icave  to  introduce  ४
 Bill  to  provide  for  the  security  of
 employment  to  managerial  employees,
 the  recovery  of  amounts  payable  to
 such  employees  by  their  employers
 ang  for  matters  connected  therewith.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  ६४  Bill  to  provide  for  the  secu-
 rity  of  employment  to  manageria!
 employces,  the  recovery  of  amounts
 payable  to  such  employees  by  the:
 empjoyers  and  far  matters  con-
 nected  therewith.”

 The  motion  we  adopted,
 SHRI  RAVINDRA  VARMA:  Sir.  7

 introduce  the  Bill.

 MATTERS  UNDER  RULE  377

 (i)  NEsD  FoR  REDUCTION  IN  EXPORT  DIR
 ON  TEA

 SHRI  B.  K.  NAIR  (Mavelikara):  i
 wish  te  bring  to  the  notice  of  the
 Government  a  matter  of  urgent  pul:-
 lie  importance.  In  the  Tea  Estates  in
 our  State  there  ig  low  production  per acre  and  the  wages  ere  high.  So
 many  of  the  tea  Estates  are  on  the

 Section  2
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 verge  of  closure.  So  I  wish  to  draw
 the  attention  of  the  Government  to
 this  aspect.  The  matter  reads  like
 this:

 Early  jast  year  the  Government  of
 India  by  Notification  imposed  heavy
 increases  in  the  export  duties  on  peve-
 ral  plantation  crops  like  cardamom,
 coffee  and  tea.  This  was  done  to  se-
 cure  for  the  exchequer  some  share  of
 the  boom  in  the  prices  that  these
 commodities  were  enjoying  in  the
 foreign  markets  und  also  to  bencfit
 the  internal  consumers  by  exercising
 a  check  on  the  local  market.  [६  was
 in  appreciation  of  this  that  the  duty
 on  coffee  was  substantially  reduced.
 But  not  such  cut  has  been  effected  jn
 regard  to  tea.  The  price  of  tea,  both
 within  the  country  and  outside,  has

 down  steeply.  Already  it  has
 be  oan  affecting  the  day  to  day  work
 of  the  tea  estates.

 The  industry  employs  over  one  mil-
 tion  workmen  ung  any  economic
 Rardship  on  the  plantation  will  have
 its  immediate  adverse  effect  on  the
 employment  position.  I  would  there-
 fore  appea!  to  the  Minister  of  Com-
 merce  and  Industry  to  @xamine  this
 question  afresh  and  evolve  a  satisfac-
 tory.  solution.

 (i)  REPORTED  DAMAGE  TO  STANDING
 CROPS  DUE  TO  NON-SPRAYING  BY
 AGRO-AVIATION  DEPARTMENT.

 भी  शिवनारायण  सरसूनिया(करोलबाग)  :
 सभापति  महोदय,  मैं  नियम,  377  के  अन्तरगत
 एक  महत्वपूर्ण  विषय  पर  कृषि  मंत्री  जी  का
 वक्‍तव्य  चाहता  हूं  1

 भारत  सरका र  के  ऐबों  ऐ.बर्य श्षम  डिपार्ट
 मेंट  के  पास  45  एरियल  स्प्रे  प्लेज  हैं  .  सब
 अगहु  बाहिस  के  कारण  कीड़े  शौर  हिंड्डया
 सादी  फसलों  को  नष्ट  कर  रहो  हैं  लेकिन  मे
 एशियल  स्प्रे  प्लेज  काम  में  नहीं  लाये  जाते  ।  ये
 सारे  के  सारे  बेकार  पड़े  हैं।  इन  '्लेंज  के
 बेकार  पड़े  रहने  से  पांच  करोड़  रुपये  की  लागत
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 का  उपयोग  नहीं  हो  रहा  है।  एक  भी  प्लेन
 श्रगर  स्प्रे  करता  है  तो  उससे  हमारी  30  लाव
 रुपय  की  प्रोडक्शन  बढ़  जाती  है  ।  हमारे
 पास  45  हवाई  जहाज  हैं।  उनके  स्प्रेन  करने
 34  करोड़  रपये  को  फसल फी  कमी  का
 नुक्सान  होता  है।  यह  सारी  की  सारी  फसल
 नष्ट  हो  ज)ती  ह  इस  समग्र  जब  कि  टिड्डियां
 प्रा  रही  हैं  श्र  हमारी  स्टेट्स  उनका  मुकाबला
 नहीं  कर  पा  रही  हैं  तो  एरियल  स्प्रे  के  लिए  वे
 बिदेशों  को  आईर  देती  हैं।  इसलिए
 मैं  मही  महोदम  से  मांग  करता  हूं  कि  ने  इन
 सारे  के  सारे  प्लेस  जो  काम  में  नहीं  लाये  जा

 रहें  हैं,  उनके  बारे  में  जांच  करने  के  लिए
 पालियामेंट  की  एक  कमेटी  बिठाये  ।

 (iii)  RerorTeD  PIriABLE  PLIGHT  OF
 LABOURERS  WORKING  IN  Foop
 CORPORATION  OF  INDIA,

 aft  राम  विसलास  पासवाम  (हाजीपुर)
 मैं  ग्रापका  ध्यान  भारतीय  खाद्य  मिगम  एफ०
 सी०भाई०के  मजदूरों  कीं  दयतीय  श्रवस्था  की
 श्रोर  खीचना  चाहता  हूं  ।  भारतीय  खाद्य
 मिगम  में  सत्तर  हजार  भ्रफसर  एवं  स्टाफ  स्थायी
 हैं  जबकि  मजधुर  सिर्फ  दस  हजार  स्थायी  हैं
 शौर  करी व  बीस  हजार  अस्थायी  जिन्हें  ठकदा
 की  करता  का  शिकार  होना  पड़  रहा है  1 चन

 मजदूरों  का  काम  वजन  करना,  माल  चढ़ाना
 माल  उतारना  तथा  माल  ढ़ौना  आादि  &  t
 दाद  निगम  पे  द्वारा  ठेकेदार  को  जितना  सा

 मजदूरी  के  नाम  पर  दिया  जाता  है  उसका  एक
 चौथाई  भोग  भी  मजदूरों  को  नहों  दिया  जाता
 खाद्य  निगम  के  मजदूर  विगृत  9  महीने  से

 शान्तिपृर्ण  भ्रान्दोलन  पर  हैं।  उन  लोगों  को

 एक  ही  मांग  &  कि  निगम  द्वारा  जितना  पैसा

 उक्ेदारों  को  मजदूरी  के  नाम  पर  मिलता  हैं

 हू  सीधी  मजदूरों  को  दिया  जाए।  इस
 सम्बन्ध  में 14  भ्रमस्त  को  कृषि  राज्य  मंत्री
 श्री  भानुप्रतात  सिह  ने  तारांकित  प्रश्न  संख्या

 402  के  उत्तर  में  सदन  को  भ्राश्वासन  दिया  था

 लकिन  छेद  है  कि  सदन  में  श्राशसभ  देने  के
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 बाद  भी  भौर  हम  लोगों  द्वारा  मंत्री  महोदय
 को  व्यक्षिगत  पत्र  लिखने  के  बावजूद  भी  प्रभी
 तक  ठेकेदारी  प्रथा  को  समाप्ति  नहीं  हुई  हैँ  1
 एक०सी०भाई०के  हजारों  मजदूर  विषत  नौ
 माह  से  बेकार  बैठे  हैं।  उनके  सामने  जीवन
 मरण  का  प्रश्न  हैं

 45  brs,

 सब से  दुखद  स्थिति  20  प्रगस्त  को
 जम्मू  में  बटी  जब  मजदूर  भ्रनशन  पर  बैठे  थे
 और  पुलिस  की  मौजूदणी  में  ठेकेदार  के

 शु  ने  भू।  हड़ताल  पर  बंठे  मजदूरों  के  ऊपर
 चातक  हमला  कर  दिया  t  पिस्तौल  से  घायल
 झजदूरों  में  तीन  की  स्थिति  चिस्ताजनक  हूँ  t
 area  है  फि  घटना  घटने  के  थोड़ी  देर  पहले
 तक  77  मजदूरों  को  पुलिस  द्वारा  गिरफ्तार  कर
 लिया  गया  था।  इसी  तरह  3-5-78  को
 फरीदाबाद  में  खाय  निगम  के  मजदूरों  पर
 ठेकेदारों  द्वारा  गोली  चलाई  गई  जिम्त  में  लक्ष्मण
 नाम  का  एक  मजदूर  मारा  गया  |  2]  जुलाई
 78  को  भो  जम्म  में  खाद्य  निगम  के  मजदुरों
 पर  गॉलो  चलाई  गई  थी  जिस  में  कई  मजदुर

 बुरी  तरह  घ।यत  हुए  थे।  इस  सम्बन्ध  में  मजदूर
 यूनिवत  संबंधित  मत्ती  एवं  प्रधान  मंत्री  को
 ही  तार  द्वारा  सुचना  दी  गई  थी  1  ।

 विगत  20  अगस्त  को  घटना  से  केन्द्रीय
 अंष्डागार  निगम  प्रोब॒ला  नई  दिल्ली,
 फरीदाबाद,  हरियाणा,  श्रशोक  नगर  श्रादि
 जगहों  के  मजदूरों  में  काफी  रोव  हूँ  ।  ये
 मजदूर  प्राय.  अनुसूचित  जाति  तथा  पिछड़ी
 जाति  के  सदस्य  हैं  t

 यदि  सरकार  नें  मजदूरों  के  हित  में
 तत्काल  कोई  ठोस  कदम  नहीं  7  पा
 ठेकदारी  प्रथा  समाप्त  नहीं  की  धौर  मजदूरों
 पर  हमला  करते  व  लों  के  खिलाफ  कड़ी  फरवाई
 नही  की  तो  स्थिति  विस्फोटक  हो  सकती  हु  ।

 AUGUST  30,  978  Rule  377352

 (iv)  REPORTED  SGAKCH  OF  RESIDENCE  OF
 AN  M.P.  sy  Pouice  on  2-8-1978

 श्री  कल्याण  जन  (इंदोर):  सभापति
 महोदय,  मैं  नियम  377  के  झघीन  देश  भर  में
 चित  मती  के  पुत्र  की  रपट  पर  संसद  सकस्य
 के  घर  की  तलाशी  पर  प्रधान  मंत्री  एवं  गृह
 मंत्री  का  ध्यान  भ्राकवित  करना  चाहता  हूं  i

 ससद  सदस्य  श्री  राम  नरेश  कुशवाहा के
 घर  को  पुलिस  ने  दिनांक  23  प्गस्त  78  को
 अध्यक्ष  की  बगेर  भ्रनुमति  के  घर  लिया  व
 खनके  घर  की  तलाशी  ली  t  are  सदस्य  श्री
 राम  नरेश  कुशवाह  के  ढर  को  तलाशी  बगर
 प्रध्यक्ष  की  अनुमति  के  लेमा  हमारे  भन  को
 भयभीत  कर  रहा  हैँ  4  इस  घटना  से  संसद
 सदस्य  झपने  को  प्रसुरक्षित  महंसुस  कर
 रहे  हैं

 समाचार  पों  की  खबरों  से  यह  मालुम
 हुआ  कि  संसद्‌  सदस्य  के  घर  की  तलाशी  क्सी
 फौजटारी  अपराध  की  तहकीकात  के  तहत
 की  गई  थी  7  गत  कई  सप्ताह  से  हिन्दुसतयन
 के  झखवारों  में  इस  प्रकरण  व  घटना  सम्मन्धी
 समाच7र  छप  रहें  हैं  |

 यह  भी  समाचारों  से  श्षात  हुमा  है  कि  पुलिस
 द्वारासं  द  रूदस्य  के  घर  की  तलाशी  एक  मंत्री
 के  लड़के  की  रपट  पर  की  गई  है  (व्यवधान)
 sete

 सभापति  महोदय  :  ग्रह  रिकार्ड  में

 पहीं  जाएगा  ।  जो  आप  ने  छिख  कर  दिया  है
 उसके  झलावा  ग्रापकी  कोई  बात  रिकार्ड  पर

 नहीं  जाएगी  t

 at  कल्याण  बेतर  संसद्‌  सदस्य  के
 घर  से  कुछ  नहीं  मिला  ऐसे  भो  समाचार  हैं।

 SHRI  9,  N,  TIWARY  (Gopalganj):
 Mr,  Chairman,  Sir,  this  matter  was
 referred  on  the  floor  of  this  House  by

 *°°*Not  recorded.
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 Shri  Mani  Ram  Bagri  a  few  days  ago.
 How  cah  the  same  matter  be  referred
 agtin  and  again?

 MR.  CHAIRMAN:  I  am  sorry,  I  do
 not  know,  it  has  been  allowed  under
 Rule  377.

 SHRI  D.N.  TIWARY:  I  do  not
 think  this  should  be  alloweq  to  be
 raised  here  again.

 MR.  CHAIRMAN:  The  Speaker  has
 allowed  it.

 श्यो  कल्याण  जन  सभापति  महोदय
 इस  घटता  के  सम्बन्ध  में  इग  सदन  के  झाननोय
 सदस्यों  द्वारा  प्रधान  मंत्री  को  भी  जानकारी  दे
 दी  गई  है.  ण्से  समानार  प्रत्रशित  हुए  हैं  ny

 संगद्‌  रदस्य  मिडर  रह  कर  सपना  संसदीय  कार्य
 करते  रहे  इसके  लिये  यह  अ्रावश्यदः  है  कि  प्रधान
 मंत्री,  गृहमंत्री  इस  सारी  घटना  की  इच्चस्तरीय
 जांच  करा  कर  दोषी  व्यक्ति  को  सझा  दिलायें
 ब  संसद  सदस्यों  को  भय  रहित  करें  t

 PRESS  COUNCIL  BILL—Conid,
 Clause  S—  (Composition  of  the  Coun-

 cil  p—Conid.
 MR.  CHAIRMAN:  The  House  will

 how  take  up  further  clause-by-clause
 consideration  of  the  Bill  to  establish
 a  Press  Council  for  the  purpose  of
 preserving  the  freedom  of  the  Press
 and  of  maintaining  and  improving  the
 standards  of  newspapers  and  news
 agencies  in  India,  ag  passed  by  Rajya
 Sabha,

 Shri  Banatwalia  to  continue,

 कली  राम  च्रयघेरा  पिह  (विक्रममंग)  :
 समापति  महोदय,  हमारा  भी  नियम  377
 के श्रवन  प्रस्ताव  है  ।

 सभापति  भहोदय  :  जब  मैं  ने  नाम

 पलास  तथ  धाप  नहीं  थे  t

 wt  र्क्म  झषधेड  स्फि  :  :  मैंने  कई
 वार  लिख  कर  पूछा  कि  ह  होगा।  मुले
 (2988  LS—22.

 बहुत  जरूरी  बात  कहवी  है,  प्रोष  मु्ते
 भझनुमति  दें:

 सभापति  सहोदथ  :  मैं  नियम  के  विपरीत
 काम  नहीं  कर  सकता  पहले  मैं  तो  कह
 नहीं  सकता  था  कि  कब  झ्रायेगा

 at  राम  प्रव्धेश  सिह  :  सभापति  जी,
 दो  मिनट  लगेंगे  ।

 सभापति  महोश्य  :  प्रश्न  दो  मिनट
 का  नहीं  है।  बल्कि  नियम  का  है।  एक  बार
 जब  नाम  पुकारा  गया  और  शाप  उपस्थित
 नहीं  थे  वो  मैं  मजबूर  हैं  दुबारा  फिर  नहीं
 झ्रापकी  बुला  सकता  क्योंकि  यह  प्रथा  गलत
 पड़े  जायगी  ।  अ्ापने  जैसे  कहा  मुझसे
 पूछा,  मैंने  कहा  मैं  नहीं  बता  सकता  कि  कब
 झायंगा

 sit  राम  झवधघेश  सिह  :  झापने  कहा  4
 बजे  तक  हो  सकता  है,  कभी  भी  हो  सकता  है  t

 प्रभापति  महोदय  :  मैं  भ्रवः  झलाऊ

 नहीं  कर  सकता  |

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Sir,  I  want  to  make
 a  submission.  I,  Shri  Somnath  Chat-
 terjee  and  Shri  Dinen  Bhattacharya
 have  tabled  one  privilege  motion
 against  Shri  Dhanna_  Singh  Gulshan,
 State  Minister  for  Education....

 MR.  CHAIRMAN:  How  can  it  be
 raised  now?  You  must  cooperate  with
 the  chair.  You  must  follow  the  rules.
 व  cannot  allow  this.

 SHRI  KRISHNA  CHANDRA  HAL-
 DAR:  I  was  directed  to  send  another
 notice  uoder  Rule  2i5  ang  I  have  done
 that.  Please  allow  me  to  make  a
 mention  here....

 MR.  CHAIRMAN:  Under  what  rule?
 Iam  sorry.  I  cannot  allow.

 क्रो  राम  भ्रध्येंश  सिंह  :  सभापति

 महोद य,  मैं  व्यवस्था  का  प्रश्न  उठाना  चाहता
 हूँ  कि  क्‍या  ऐसी  व्यवस्था  है  कि,  केवल  प्रश्न
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 के  बारे  मैं,  या  मोशन  या  सूचना  के  बारे  में  है
 कि,  नाम  पुकारे  जाने  के  बाद  झगर  ब्रादमी
 तत्काल  वह  प्रक्रिया  चालू  ही  हैं,  जैसे  कि
 377  की  प्रक्रिया  चल  रही  यो,  खत्म  भी
 नहीं  हुई,  मैं  यहां  बैठा  था,  जब  झपने  नाम
 पुकारा  उस  समय  जरूर  बाहर  था,  लेकिन
 दूसरे  लोग  नियम  377  पर  बोल  रहे  थे  शौर
 उसी  समग्र  मैं  भ्रा  यया,  तो  क्‍या  मुझ  को  मौफ़ा
 नहीं  दिया  जायगा?  मैं  चाहता  हुं  कि  दो
 मिनट  का  अवसर  भाप  मुझे  दें  जिससे  मैं  भ्रपना
 पढ़  दूं  ।  दूसरे  श्राइटम  पर  झाप  चले  जाते
 तो  बात  अलग  थी।  नियम  377  के  प्रधीन
 दूसरे  माननीय  सदस्य  पढ़  ही  रहे  थे,  उसी
 समय  मैं  प्रा  गया।  भगर  कोई  भ्रायरन  करटेन
 बनों  हो  कि  उसके  बाहर  नहीं  जायेंगे  तब  तो
 बात  भ्रलग  है।  श्रन्पथा  श्राप,  मुझे  अ्रपना
 प्रस्ताव  पढ़  लेने  दें,  दो  मिनट  ही  लगेंगे।

 रखापति  सहोदय :  मैं  पग्रापफके  साथ
 सहानुभूति  रखते  हुए  नियम  के  बाहर  नहीं
 जा  सकता  मैंने  माननोय  बनातवाला  को
 बिल  पर  बोलने  के  लि;  बुला  लिया  था,
 इसलिए  मैं  मजबर  2  ny

 भरी  राम  अवधेश  सिह  :  प्राप  उसमें
 कुछ  व्यवस्था  दीजि:'  कि  ऋगर  प्राज  हम  इसे
 नहों  पढ़  पाये,  तो  आप  इसमें  भ्रादेश  दीजिये
 कि  कल  मैं  इसे  पढ़  सक्‌।

 सभापति  महंदद  :  आप  बैठ  जाइये।

 भ्रो  राम  भ्रववंश  लिह  :  सभापति
 महोदय,  धाप  यह  बताइए  कि  किस  निमम
 के  भन्‍्तर्गत  आप  यह  कह  रहे  हैं।  श्राप
 तियम  377  के  अन्तत  लोगों  को  पढ़वा
 रहे  थे।  इसमें  4  सूचनाएं  थी,  जब  भापने
 पुकारा,  मैं  उस  समय  नहीं  थः,  लेकित  जब
 यह  सुचनाएं  चल  ही  रहीं  थों,  मैं  ्  गया  ।
 भाप  बताइय  इसमें  क्या  हानि  है  प्रगर  मैं
 इसे  पढ़  देता  हूं  ।  शमी  कोई  दूसरा  बिजनेस
 लिया  नहीं  गया  है।  (व्यक्धान)

 “ast

 सभापति  भहोक्य  :  मैं  कितती  बार.
 कहूंगा  कि  धाप  बेंठ  जाइये।  मैं  कोई  नई
 प्रया  नहीं  डालना  चाहुता।  मैंने  दुसरे  स्पीकर
 को  बुलाया  है।

 श्री  राम  अवधेश  सह  :  व्यवस्था
 भ्रव्यवस्था  पैदा  करने  के  लिये  तो  नहीं  होगी  ,
 यह  क्‍या  तरीका  हुभा ?  प्राप  नियम  का
 हवाला  दीजिए  कि  किस  नियम  के  भ्ाधार  प्र
 धाप  यह  कह  रहे  हैं?  मैं  इस  पर  झापदी
 व्यवस्था  चाहता  हूं  in

 सभापति  महोदय:  प्राप  मेरी  सूनेके
 नहीं  तो  प्रत्यवस्वा  श्राप  कर  रहे  हैं।  मैंने
 नैक्स्ट  दादमी  को  काल  कर  लिया  है।
 नियम  नहीं  है,  दुसरा  विषय  होने  के  बाद
 इसे  नहीं  ले  सकते  हैं।

 थी  राम  झवधेश  सिह:  भाप  हम  को
 झल  बबट  कीजिये।

 SHRI  HARIKESH  BAHADUR  (Go
 rakhpur):  It  is  to  be  discussed  bet-
 ween  the  Chairman  and  the  hon
 Member  inside  the  Chamber,

 wt  राम  अबधेश  क्ति  :  यह  एडमिट
 हुआ  था,  बिजनेस  में  हैं।  मैं  यह  उववस्पा
 छाहता  हुं  कि  लैजिस्लेटिव  (बजनेस  के  बाद
 बोलने  का  मौफ़ा  दीजिए  t

 बनापति  भहोदय:  इस  तरीके  से  यह
 उचित  नहीं  हैं  कि  भाप  हाउस  को  दैनसभ  करें  a
 शॉप  बटिए  ।

 MR,  CHAIRMAN:  I  cannot  ह.
 beyond  the  rules.

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani):  Sir,  the  purpose  of  the  amend-
 ™Ments  is  to  ensure  that  members  are
 taken  on  the  Press  Council  from  all
 languages  mentioned  in  the  Eighth
 Schedule  of  the  Constitution,  most
 Tesptctfully  submit  to  this  House  that
 non-inclusion  of  a  member  from  any
 of  the  languages  mentioned  in  the



 a7  Press  Council
 Bill  BHADRA  8  3000  (SAKA)  Press  Councit  Bill  358

 Right  Schedule  of  our  Constitution
 will  render  the  Press  Council  incom-
 plete  to  that  particular  extent.  There-
 fore,  in  order  to  see  that  the  Press
 Council  is  complete  in  every  respect,
 in  order  to  see  that  the  effectiveness
 of  the  Press  Council  is  strengthened
 and  in  order  to  ensure  full  involve-~
 ment  of  all  the  languages,  I  have
 moved  this  particular  amendment.
 The  amendment  provides  that  in  case
 the  nominations  made  under  clauses
 (a)  and  (b)  do  not  include  any  mem-
 ber  from  any  of  the  languages  men-
 tioned  in  the  Eighth  Schedule  of  our
 Constitution,  then  in  that  case,  addi-
 tional  members  be  nominated  so  as  to

 “secure  members  from  all  languages
 »Mentioned  in  the  Constitution.

 Mr,  Chairman,  it  is  absolutely  ne-
 cessary  that  all  the  languages  men-
 tioned  in  the  Eighth  Schedule  have
 representation  in  the  Press  Council.
 ‘This  particular  point  comes  out  clear-
 ly  when  we  study  the  pattern  of  the
 language-wise  spread  of  the  Press  in
 our  country.  When  we  look  at  ‘the
 number  of  newspapers  language-wise,
 We  fing  that  in  the  year  1975,  the
 umber  of  Hindi  papers  was  3.i49
 Englich—-2559,  Urdu-—929,  Bengali—
 WN,  Marathi--748,  Gujarati—567,  Ta-
 mil—556,  Malayalam—498,  Telegu—
 418,  Kannada—348  and  80  on.

 T  must  also  emphasise  here  that
 Urdu  stands  third  in  the  list.  Further,
 I  quote  from  page  3  of  the  Press  in
 India  1076,  It  says:

 “In  respect  of  circulation,  how.
 ever,  English  language  papers  had
 the  highest,  79.38  lakhs  or  23.5  per
 cent  of  the  total.  Hindi  was  a
 close  second  with  76.02  lakhs  or
 22.5  per  cent.  Newspapers  in
 eight  Indian  languages  had  a  cir-
 culation  of  more  than  a  million
 copies  each,  and  three  of  them
 had  more  than  two  millions.  These
 included  Tamil  34.9  lakhs,  Mala-
 yailam  26.64  lakhs,  Marathi  20.i5
 lakhs,  Gujarati  9.98  lakhs,  Ben-
 gall  8.77  lakhs,  Urdu  5.82  lakhs,
 Telugu  2.66  lakbs  and  Kannada
 .38  lakhs,”

 The  point  I  am  submitting  is  that  s
 study  of  the  pattern  of  the  language.
 wise  spread  of  the  Press  will  make
 it  very  clear  that  every  language
 mentioned  in  the  Eighth  Schedule  of
 the  Constitution  should  have  8
 member  in  the  Press  Council,  This
 and  this  alone  can  give  a  sense
 of  full  participation  and  involvement
 to  the  language  press.  I,  of  course,
 congratulate  the  Government  for
 coming  forward  with  the  Bill.  Em-
 phasis  is  not  being  laid  on  English
 alone,  taking  into  account  the  langu-
 age  press.  This  is  a  very  welcome
 feature  for  which  every  credit  is  due
 and  I  congratulate  the  Government
 for  the  same.  However,  the  dedi-
 cation  that  the  hon.  Minister  has

 shown  for  the  language  press  is  par-
 tial  in  character.  I  have  moved  this
 amendment  only  to  emphasise  that
 this  dedication  should  cover  all  the
 languages  mentioned  in  the  Eigth
 Schedule.  The  logic  of  the  clause  vy
 granting  representation  to  the  langu-
 age  press  should  be  carried  to  its
 proper  conclusion.  That  can  only  be
 done  if  my  dment  is  pted  to
 ensure  that  each  and  every  language
 mentioned  in  the  Eighth  Schedule  of
 the  Constitution  has  a  representation
 and  an  opportunity  to  be  in  the  Press
 Council.  I  very  seriously  command
 this  amendment  of  mine  for  the
 consideration  of  the  House.  I  urge
 upon  the  Treasury  Benches  and  I
 urge  upon  this  House  to  extend  its
 appreva]  to  the  amendment  in  order
 to  see  that  the  Press  Council  is  made
 more  effective  and  its  effectiveness  is
 strengthened  and  in  order  to  see  that
 all  the  languages  mentioned  in  the
 Indian  Constitution  have  a  proper
 representation  in  the  Press  Council.

 SHRI  B.C.  KAMBLE  (Bombay
 South-Central):  So  far  a8  my  amend-
 ment  is  concerned,  it  has  two  fold  put-
 pose.  One  is  to  replace  the  principle
 of  nomination  by  the  principle  of
 election.  All  the  hon.  members  will
 agree  with  me  that  the  principle  of
 nomination  is  inconsistent  with  the
 maintenance  of  freedom.  A  nominat-
 ed  press  council  will  not  be  competent
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 ६0  maintain  that  freedom  because  those
 members  owe  allegiance  to  the  autho-
 rity  who  nominates,  and,  therefore,  my
 submission  is  that  if  you  want  to
 maintain  the  freedom  of  the  press,  re-
 place  this  principle  of  nomination  and
 adopt  the  principle  of  election.  There-
 fore,  ह  have  suggested  a  substitute
 Press  Council.

 Another  purpose  of  my  amendment
 is  that  the  very  composition  of  the
 proposed  Council  is  also  not  a  good
 one.  It  looks  as  if  the  members  mean
 certain  owners,  certain  editors  and
 certain  working  journalists.  That  is
 all.  This  looks  like  a  class  composi-
 tion.  It  looks  like  aristocratic  body.
 It  has  no  place  for  others—so  far  as
 subscribers  are  concerned,  readers
 are  concerned,  or  the  public  is  con-
 cerned.  If  the  purpose  of  the  Bill  is
 to  serve  the  public  and  the  public  in-
 terests,  I  am  asking  this  Government
 where  ts  the  place  for  others—for
 those  subscribers  for  the  members  of
 the  public?  Even  amongst  aristocratic
 bady,  among  this  nominated  body,  it
 looks  as  if  separate  quotas  are  given.
 Then  amongst  the  working  journalists
 there  is  a  further  sub-division  of  lan-
 guage  papers  as  also  amongst  th:
 owners.  Owner  as  a  class  is  not  taken.
 There  are  big  owners  and  there  are
 smaJl  owners.  Therefore,  mv  submis-
 sion  is  that  this  is  not  going  to  serve
 the  purpose,  Instead  of  that,  Iet  there
 be  a  certain  place  for  tie  readers  or
 for  the  public.  The  Parliament  has
 an  insignificant  place  so  far  as  the  pro.
 posed  Council  is  concerned,  Cnly  two
 or  three  members  are  to  be  nominat-
 ed.  What  I  have  proposed  is  that  5
 members  from  out  of  the  owners,
 working  journalists  and  the  specialists
 should  be  there.  There  should  he  5
 members—i0  from  within  the  Lok
 Saba  to  be  elected  by  the  Lok  Sabha
 members  and  five  from  the  Rajya
 Sabha.  Until  such  provision  5  made
 for  the  subscribers  or  members  of  the
 public,  the  representatives  of  the  peo-
 Ple  in  both  the  Houses  should  be
 able  to  represent  them.  That  is  the
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 main  purpose  for  which  |  have  moved
 my  amendment.

 15.25  hrs.

 {Suemat:  ‘PARVATHI.  KxisHNan  in  the
 Chair]

 SHRI  R.  VENKATARAMAN  (Ma4-
 ras  South):  In  my  amendment  No.
 120,  I  have  suggested  that  the  Chaim
 man  shall  be  one  who  is  or  has  been
 a  judge  of  a  High  Court  or  Supreme
 Court.  My  object  in  moving  it  is  that
 the  functions  of  the  Chairman  of  the
 Press  Council  are  quasi-judicial,  He
 is  called  upon  to  exercise  tre  functions
 of  a  quasi-judicia!  authority.  In  fact, in  clause  4  there  is  a  proviso  which
 says  that  the  Chairman  shall  decitet in  the  first  instance  whether  any  com=
 plaint  should  be  investiguted  by  the
 Press  Council  or  not.  To  ascertain
 whether  there  is  a  prima  faciv  case  or
 not,  it  requires  a  certain  judicial  pro-
 cess  and  unless  the  person  who  is
 chosen  as  Chairman  has  that  judicial
 background  and  judicial  experience,  it
 will  be  very  ditficult  for  him  to  func-
 tion  effectively  as  Chairman,  Mr.
 Borole  has  given  another  amendment
 in  which  he  has  said,  instead  of  being
 a  judge  of  a  High  Court,  he  must  be
 a  person  with  a  background  of  judi-‘
 cial  experience.  The  pgint  is  not  | wether  he  should  be  a  judg?  or  not
 The  point  really  is  that  the  Chairman
 must  have  some  legal  judicial  back-
 ground,  without  which  he  cunnot  func
 tio,  effectively  as  the  Chairman  of  the
 Press  Council.  Even  ig  the  Minister
 ह ६ 4  this  will  be  orne  in  mind  —  in
 the  selection  of  the  Chairman,  I  would
 not  press  my  amendment.

 SHRI  YESHWANT  BOROLE  (Jal-
 gaon):  Shri  Venkataraman  bas  men-
 tioned  about  the  necessity  of  the
 Chairman  bring  a  person  who  is  of
 has  been  a  judge  or  having  some  judi-
 cial  experience,  The  functions  which
 the  Press  Council  is  going  to  perform
 are  not  of  an  administrative  type  but
 will  be  of  a  quasi-jud'cial  nature.  Once
 they  are  of  a  quasi-judicial  nature,  it
 is  necessary  that  proper  inferences
 have  to  be  drawn  from  the  facts  which



 have  come  on  record.  There  has  to  be
 groper  assimilation  of  facts  and  a  97005
 per  perspective  to  be  adopted,  which  is
 possible  only  by  a  judicial  person  hav-
 ing  a  judicial  background  or  judicial
 service.  Therefore,  without  taking  much
 time  of  the  House,  I  would  like  the
 Minister  to  consider  seriously  this  par-
 ticular  amendment  which  I  have  tabled
 demanding  that  the  Chairman  should
 be  a  person  with  a  judicial  background,

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  I  have  listened
 very  carefully  to  the  arguments  ad-
 vanced  by  hon.  mzmbers  who  have
 moved  amendments  to  clause  5  which

 ‘relates  to  the  size  and  composition  of
 sthe  Press  Council.  I  may  mention  that
 ali  the  view  points  stressed  have  their
 own  importance,  because  there  is  a
 ease  for  everything.  In  fact,  when  we
 were  discussing  it  in  the  Select  Com-
 mittee  or  when  earlier  |  had  discus-
 sions  with  various  bodies  of  journa-
 lists  and  others  the  size  of  the  Coun-
 ci)  has  been  a  major  constraint.  Ori-
 ginally  it  used  to  be  27.  Now  it  has
 become  29.  Two  M.Ps.  have  been
 added.  There  has  been  a  demand  from
 all  sections—language  press,  editors
 and  working  journalists—all  of  them
 pressing  for  greater  representation.
 Me  fel,  that  on  the  whole  this  sixes

 Qf.  29  should  be  maintained.  It  should
 not  exceed.  Otherwise  it  would  be
 come  too  unwieldy.  For  example,  the
 sugegstion  given  by  Mr.  Banatwala.
 So  tar  as  the  last  point  made  by  Mr.
 Venkataraman  and  Mr.  Borole  is  con-
 cerned,  I  would  only  say  that  the
 functions  of  this  Council  are  in  a  large
 measure  quasi-judicial  and  therefore,
 this  point  had  to  be  borne  in  mind.
 But  the  Select  Committee  felt  that  it
 would  not  be  proper  to  write  this  down
 into  the  law  and  make  it  possible  for
 a  choice  of  the  Chairman  who  may
 not  be  a  judge,  but  who  is  an  out-
 standing  man  and  who  can  be  expect-
 ed  to  perform  his  role  properly.  So
 without  ruling  out  anything,  the  point
 that  has  been  made  will  be  borne  in
 mind,  wires  I bo:

 45.30  bre.

 MOTION  RE:  INCREASING  PLAY:
 OF  MONEY  POWER  IN  ELECTIONS:

 —Contd.

 MR.  CHAIRMAN:  Now  we  will  take
 up  further  consideration  of  the  motion
 moveg  by  Mr.  Unnikrisinan  on  29th
 August.  Mr.  Stephen,  the  Leader  of
 the  Opposition,  may  speak.

 SHRI  ०,  M.  STEPHEN  (Idukki):
 Madam  Chairman,  going  through  this
 motion  and  the  contents  of  this  motion,
 initially  I  want  to  make  one  or  two
 observations.

 It  makes  an  assertion  that  the  money
 power  in  elections  poses  a  grave  threat
 to  the  future  of  parliamentary  demo-
 cracy.  I  do  not  entirely  agree  with
 that  postulation.  Of  course,  it  is  some
 danger  to  the  proper  functioning  of
 democracy,  but  I  would  like  to  point
 out  that  as  emphasised  by  Mr.  Samar
 Mukherjee  yesterday,  our  people  and
 our  democracy  have  come  up  to  a  par-
 ticular  stage  in  which  they  have  re~
 peatedly  proved  that  attempts  to  in-
 fluence  election  by  money  need  not
 always  be  successful,  mostly  it  is  un-
 successful.  There  is  that  measure  of
 maturity  among  our  people.  An  ana~
 lysis  of  the  election  results  would
 certainly  indicate  that.  But  much
 more  than  that,  the  danger  of  demo-
 cracy  is  the  ineffectiveness  of  the  in-
 stitutions  that  are  created  by  the
 parliamentary  processes.  If  the  Par-
 Hament  is  not  able  to  discharge  its
 functions  fully,  if  the  Government  is
 not  redeeming  its  pledges  to  the  people
 and  if  the  Parliament  as  representative
 of  the  people  fails  ‘to  get  the  Govern-
 ment  account  for  its  failures  and  if,
 cumulatively,  a  measure  of  frustration
 results  among  the  people,  then  the
 confidence  of  the  people  in  the  integ-
 rity  and  effectiveness  of  the  institu-
 tions  will  go,  and  there  lies  the  dan-
 ger  to  parliamentary  democracy.  It  is,
 therefore,.  necessary  whenever  the
 Parliament  meets  that  the  Parliament
 gets  concerned  with  the  vital  issues
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 affecting  the  people.  I  had,  on  a  pre-
 vious  occasion,  to  state  that  as  far  as
 this  Session  was  concerned,  we  were
 functioning  in  a  manner  which  would
 give  an  impression  that  the  Parliament
 is  becoming  irrelevant  as  far  as  the
 national  issues  are  concerned.  After
 we  started  meeting,  Madam,  there  was
 the  announcement  by  the  Government
 affecting  the  sugar  policy,  affecting  the
 textile  policy,  affecting  the  economic
 structure  in  different  areas,  price  situ-
 ation  became  alarming,  money  supply
 started  increasing,  step;  were  taken
 affecting  the  foreign  policy  of  the
 Government  and  yet  we  never  cared  to
 discuss  any  of  those  issues.  When
 Parliament  behave  like  that  and
 Government  behaves  in  a_  parti-
 cular  manner,  and  Parliament  fails
 to  call  the  Government  to  account  with
 respect  to  the  acts  of  omissions  and
 commissions,  according  to  me,  it  is
 there  the  danger  to  the  Parliamen-
 tary  institutions  lies.  J  am  not  minimis.
 ing  the  importance  of  the  postulates
 envisaged  in  this  Resolution,  but  they
 are  only  partially  true;  that  is  what  I
 say.

 Coming  on  to  the  second  part  of  it,
 “as  evidenced  by  the  recent  revela-
 tions  of  collection  of  huge  funds”,  there
 are  two  things.  Firstly,  funds  were
 collected.  It  was  presumed  that  the
 entire  money  that  was  collected  was
 utilized  for  election  purposes,  The
 real  charge  is  that  it  was  not  utilized
 for  election  purposes.  What  Shri  C.
 B.  Gupta  said  was  that  out  of  the
 money  collected  by  Shri  Kanti  Desai
 for  the  elections—God  alone  knows
 how  much  was  collected—Rs.  90  lakhs
 of  collections  were  accounted  for,  Our
 Ministers  collected,  our  party  func-
 tionaries  collecteq  money;  nobody
 knows  how  much  was  collected  and
 how  much  was  accounted  for.  There  is
 no  evidence  that  this  money  was  uti-
 ized  Mor  election  purposes.  There-
 fore,  Shri  Unnikrishnan  is  very  charit-
 eble  when  he  says  “as  evidenced  by
 the  recent  revelations  of  collections  of
 huge  elections  funds”.  What  happen-
 ed  was  that  the  election  was  used  as  a
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 camouflage  for  the  purpose  of  collect+:
 ting  money,  and  the  money  went.  in
 different  directions.  The  essenve  of
 the.  matter  is  corruption  in  public
 places,

 Now  I  do  not  want  to  point  any
 finger  of  accusation  against  anybody,
 Last  time  when  the  No  Confidence
 Motion  was  moved  here,  I  had  in  my
 hand  a  bunch  of  papers  from  Shri
 Shibbanlal  Saksena.  But  I  said  that  T
 am  not  going  to  read  out  those  charges
 against  any  of  those  Ministers,  because
 I  do  not  want  to  play  the  role  of  a
 drain  inspector.  It  is  not  my  job  to
 find  out  who  collected  how  much,  from
 whom  and  how.

 But  there  is  q  matter  which  should‘
 be  the  great  concern  of  Parliament
 irrespective  of  whether  they  are  sitting
 on  that  side  of  the  House  or  this  side,
 and  that  aspect  is  the  credibility  and
 belief  that  is  gaining  ground  among  the
 people  that  things  are  not  well  and
 something  is  very  rotten  ang  stinking
 in  the  State  of  Denmark.

 Now  there  were  charges  against
 some  particular  persons,  Then  it  so
 happened  that  the  Home  Minister  of
 India  at  that  time  came  to  a  decision
 that  things  that  were  said  warranted
 a  deeper  look  and  an  investigation
 must  be  ordered.  [  am  not  one  who
 has  any  admiration  for  Shri  Charan‘
 Singh.  I  am  one  of  his  strongest  cri-
 tics.  I  have  no  adulation,  either  for  his
 integrity  or  for  his  capacity.  Never-
 theless,  the  fact  is  that  he  was  the
 Home  Minister  of  India  at  that
 time.  He  took  a  view  of  the
 whole  situation,  he  came  to  a  con-
 clusion  that  there  must  be  a  Commie
 sion  of  Inquiry  and  then  he  said:  “if
 it  is  with  respect  to  somebody  else,  I
 would  have  ordered  a  Commission  of
 Inquiry.  But,  when  the  Prime  Min-
 ister’s  son  is  involved,  when  any
 Minister's  son  is  involved,  when  any
 Minister’s  wife  is  involved,  I  am  un-
 able  to  do  that,  because  my  own
 officers  will  not  be  able  to  investi-
 gate  and  find  out  facts”,  Therefore,
 he  approached  the  Prime  Minister.  J



 that  if  it  is  another  citizen  of  India,
 he  would  have  straightway  ordered
 the  appointment  of  a  Commission  of
 Inquiry.  But  here  the  person  con-
 cerned  happens  to  be  the  son  of  the
 Prime  Minister  of  India.  Then  he
 says:  “Because  the  Prime  Minister  has
 taken  this  attitude,  I  am  now  giving
 up  my  battle  against  corruption;  be-
 cause,  if  the  Prime  Minister  is  of  this
 attitude,  it  is  impossible  to  carry  on  a
 campaign  or  take  any  action  against
 corruption."  Therefore,  he  says  “I  am

 =  completely  disheartened  man,  as  far
 as  the  battle  against  corruption  is  con-
 cerned;  so,  ]  am  giving  it  up.”

 Finally,  he  makes  an  allegation  “I
 was  removeg  from  the  Home  Ministry,
 not  for  the  reasons  stated  in  the  letter
 demanding  my  resignation,  but  for  the
 reason  that  I  demanded  an  inquiry  into
 the  allegations  against  the  sop  of  the
 Prime  Minister.”  So,  this  is  the  major
 thing  before  this  country—the  Home
 Minister  of  India  wanting  an  inquiry
 and  the  Prime  Minister  standing  in
 the  way.

 Two  questions  come  up  here.  One  is
 ‘the  concept  of  equality  before  the  law.
 If  it  was  against  somebody  else,  there
 would  have  been  a  commission
 already.  But  when  it  happens  to  be
 against  one  Shri  Kanti  Desai,  with
 whom  the  Government  have  no  rela-
 tionship,  the  country  has  no  relation-
 ship  and  the  Parliament  has  no  rela-
 tionship,  against  him  the  Commission
 will  not  operate.  The  Prime  Minister
 comes  inthe  way.  This  is  a  very
 serious  and  very  major  factor,  we  must
 understand  that.  After  that,  now  do
 the  circumstances  warrant  that  sort  of
 an  inference  in  the  question.  Now
 finally  comes  the  revelation  that  Rs.
 80  lakhs  was  collected  and  this  was
 stated  by  Mr.  Madhu  Limaye  and  Mr.
 Biju  Patnaik  and  Mr.  Vajpayee  con-
 firmed  that  this  amount  was  collected.
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 Then  comes  Mr,  Gupta  saying,  “yes,
 the  money  wag  collected  by  him,  sit-
 timg  in  the  residence  of  the  Prime
 Minister,  money  was  received  there,
 money  was  checked  there  and  money
 was  accounted  for  there,  all  in  the
 sanctum  sanctonum  of  the  Prime  Minis
 ter  of  India”  and  now  the  Prime  Min-
 ister  stands  in  the  way.  Is  it  justifiabley
 is  the  question.  If  that  happens,  where
 is  any  inquiry  possible  against  any-
 body?  Where  is  the  equality  before
 law?  If  you  woulg  tell  me,  Madam,  I
 would  take  up  the  position  that  the
 Prime  Minister  should  be  the  last  per-
 son  to  express  any  opinion  about  this

 this  ms  his  son.  He
 should  have  left  it  to  his  Cabinet  col-
 leagues  and  the  Home  Minister  and  he
 should  have  refused  to  do  anything  at
 all  about  this.  But  he  comes  in  the
 way  and  the  inquiry  is  blocked.  He
 goes  to  the  extent  of  having  a  battle
 with  the  Rajya  Sabha.  Rajya  Sabha
 is  a  part  of  the  Parliament  of  India,
 they  take  a  decision  and  that  is  not
 being  implemented.  Then  some  other
 proposals  are  put  forth  saying,  “make
 a  specific  charge”;  that  is  the  demand
 made.  May  I  repeat  that  I  have  abso-
 lutely  no  charge  at  all?  But  the  fact
 remains  that  the  doubt  has  deepened
 and  the  doubt  has  got  to  be  dispelled
 but  nothing  is  being  done  to  dispel
 that  doubt.  This  is  creating  a  complete
 subversion  of  the  confidence  of  the
 people  in  the  democratic  system  of  this
 country.

 This  is  the  greatest  danger,  I  am
 pointing  out.  The  Home  Minister  said
 that  he  wag  surrounded  by  corrupt
 persons  in  the  Government,  the  Home
 Minister  saiq  that  people  were  collect.
 ting  money,  the  Home  Minister  said
 that  huge  amounts  were  collected.
 These  are  all  what  the  Home  Minister
 of  India  said  and  he  has  come  out  a3
 if  he  is  a  martyr  in  his  battle  against
 corruption  and  that  he  was  martyred
 out.  No  explanation  has  come  for.
 ward  at  all.  What  has  the  Party  done?
 The  Party,  for  all  his  adventurous  be
 haviour,  has  now  come  out  offering
 him  the  highest  post  in  the  party  say.
 ing  “come  on,  be  the  Chairman  of  the



 Shri  ९.  M.  Stephen}
 party,  but  on  one  condition  thag  you
 withdraw  your  demand  for  an  inquiry,
 Oy  one  condition  that  hereafter  you
 would  not  speak  anything  about  cor-
 ruption  at  all,  if  you  will  conspire  with
 us,  then  the  highest  place  in  the  coun-
 try  is  before  you,  the  Chairmanship  of
 the  ruling  party  is  offereg  to  you”.  Can
 there  be  anything  more  despicable

 than  this?  Can  you  put  it  under  the
 carpet  like  this?  The  Ruling  party
 offering  the  Home  Minister,  who  was
 dismissed  and  who  says  ‘]  was  dismis-
 sed  because  I  battled  against  corrup-
 tion’,  telling  him  forget  about  the
 whole  thing,  you  come  back  to  the
 National  Council,  you  come  back  to
 the  Parliamentary  Board  ang  Mr.
 Chandraseknar  will  move  out,  you
 come  on  and  occupy  the  Chairmanship,
 only  on  one  condition,  don't  speak
 about  corruption  hereafter,  don’t  make
 any  charge  against  anybody  hereafter
 ang  withdraw  your  demand  for  an
 inquiry  and  the  throne  is  for  you,  come
 along”—that  is  the  deal  that  is  being
 struck.  Well,  Madam,  the  entire  con-
 cept  of  battle  against  corruption  is
 given  away.

 My  only  appeal  to  the  ruling  party
 48  to  consider  the  implication  of  the
 actions  they  have  taken.  May  I  in  this
 eonnection  draw  your  attention  to
 what  happened  in  England  as  to  why
 exactly  these  inquiries  were  ordered?
 There  are  two  cases  to  which  I  will
 just  invite  your  attention.  One  is  a
 case  in  which  an  inquiry  was  conduct.
 ed  unofficially  and  the  view  of  the
 Lord  Chancellor  was  that  there  were
 matters  that  should  be  investigated
 and  the  Prime  Minister  therefore  took
 the  initiative  in  securing  the  Estab-
 lishment  of  a  Tribunal.  The  investi-
 gation  was  ordered  and  the  man  was
 found  guilty.

 The  other  was  the  Bank  Rate  In-
 quiry  which  had  a  different  history.
 Once  again  the  result  of  inquiries  was
 placed,  first  before  the  Treasury  Soli-
 citor  and  then  before  the  Lord  Chan-
 eellor.  This  time,  the  Lord  Chancel-
 lor  reported  that  inquiries  had  dis-
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 closed  70  ८8६6  to  investigate.  Acco#-
 ingly,  the  Prime  Minister
 ty  proceed.  The  rumours,  howevet,
 persisted  and  the  affair  took  on  a  mote
 serious  aspect  when  members  of  the
 Opposition  associated  with  them  2
 member  of  the  Government.  At  this
 point,  the  Prime  Minister  had  little
 choice,  but  to  order  a  Tribunal,  w! hich,
 it  should  be  emphasised,  found  that
 the  rumours  had  no  foundation.  ]  am
 omphasising  this.  Here,  your  Govern
 ment  is  saying  “tell  us  the  charges,
 give  the  charges  in  writing,  give  us
 something  prima  facie  then  we  will
 order  an  inquiry."  That  is  not
 the  basis  on  which  inquiries  are
 ordered,  This  is  a  case  where
 the  Chancellor  of  the  Exche.
 quer  found  that  there  was  no
 and  the  Prime  Minister  gave  up!
 the  move  for  an  inquiry.  But  when
 the  rumours  perststed  and,  when  a
 member  of  the  Government  was  asso-
 ciated  with  the  rumours,  they  said
 that  the  Prime  Minister  has  no  alter-
 native  but  to  order  an  inquiry  come
 mission  under  the  Commission  of  Ine
 quiry  Act.  The  Commission  of  Ine
 quiry  went  into  it.  It  was  found  to
 be  wasteful,  whatever  it  might  be.
 That  is  a  different  matter.

 What  I  am  saying  is  that  the  ap-
 proach  here  is  entirely  different.  ४4
 it  not  a  prima  facie  cate  here?  Is
 it  not  a  serious  case  that  Rs  भी  lakhs
 were  collected.  May  I  ask  the  hon.
 Finance  Minister,  did  he  inquire
 where  the  money  came  from?  Did  he
 inquire  of  the  list  of  persons  who
 gave  the  money?  If  thelist  of  per-
 sons  was  given,  should  he  not  check
 up  from  the  persons  who  paid  the
 money  to  account  for  the  money,  whe-
 ther  it  was  black  money?  A  chain  of
 reactions  will  follow.  Once  you  con-
 cede  that  Rs.  90  lakhs  were  collected,
 then  a  chain  of  inquiries  will  follow.
 Any  other  Finance  Ministry
 have  immediately  got  on  the  trail  and
 should  have  found  out  the  persons
 who  suppressed  the  wholemoney.
 Here,  you  are  not  taking  any  step
 ell.  The’  main  allegations  are  here.
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 Let..us.have  a  diferent  appresch  to
 the  whole  thing.

 The  Prime  Minister,  unfortunately,
 dragged  in  the  name  of  the  Chief
 dustice  of  India  in  this  case.  It  was
 most  unfortunate  that  for  this  preli-
 minary  inquiry,  the  Chief  Justice  of
 India  must  come  in.  Supposing  the
 Chief  Justice  of  India,  after  a  preli-
 minary  inquiry,  gives  a  finding  that
 there  is  something  substantial,  then
 will  a  Commission  of  Inquiry  be  as-
 ked  to  go  into  that?  Is  there  something
 higher  than  the  Chief  Justice  of  India,
 the  Chief  Justice  of  India  giving  a
 finding  and  another  Commission  of
 Inquiry  inquiring  whether  the  finding
 given  by  the  Chief  Justice  of  India
 is  valid  or  not.  What  sort  of  a  thing
 is  this?

 Let  us  not  forget  the  fact  that  this
 is  the  Chief  Justice  of  India  about
 whose  appointment  Mr.  Shyamnandan
 Mishra  took  an  objection  and  one  of
 the  charges  of  Mr.  Raj  Narain  was
 that  this  Chief  Justice  of  India  was
 appointed  without  consultation  with
 the  Cabinet  and  another  charge  was
 that  the  opposition  to  the  appointment
 ‘of  this  Chief  Justice  of  India  was
 raised  by  the  camp  of  Mr.  Charan
 Singh.  How  can  that  inquiry  have
 ‘any  credibility?  I  am  asking  that
 ‘question.  Therefore,  the  whole  ap-
 proach  in  this  case  is  entirely
 ‘different.

 When  the  Rajya  Sabha  passed  a
 resolution,  you  call  it  recommenda-
 ‘tory.  My  hon.  friend,  Mr.  Chandrap-
 pan,  made  a  good  point  yesterday....

 SHRI  GAURI  SHANKAR  RAI
 <(Ghazipur):  On  a  point  of  order.

 The  Chief  Justice  of  India  should
 ‘not  be  discussed  that  way.

 SHRI  C.  M  STEPHEN:  I  assure  you,
 not  a  single  word  more  about  the
 Chief  Justice  of  India.

 SHRI  A.  K.  ROY  (Dhanbad):  7
 have  got  a  counter  point  of  order.
 The  Chief  Justice  of  India  or  anybody
 cannot  be  above  Parliament.

 lections.  (Motn.)

 Everybody  can  be  discussed  here.

 MR.  CHAIRMAN:  The  point  of
 order  is  not  under  discussion.

 SHRI  0,  M.  STEPHEN:  I  entirely
 agree  with  Mr.  A.  K.  Roy.  I  am  not
 going  to  advert  to  that  any  more.  I
 am  not  going  into  that.

 The  important  thing  is  to  what  ex-
 tent  the  Prime  Minister  has  gone  to
 protect  his  son.  He  has  meddled
 with  the  operation  of  the  Home  Minis-
 try.  He  has  vetoed  the  decision  of
 the  Home  Minister.  He  has  cut
 across  the  recommendation  of  the
 Home  Minister  that  a  particular
 action  must  be  taken.  When  the  peo~
 ple  speak  about  the  recommendatory
 nature,  I  do  not  understand.  The
 Commission  of  Inquiry  Act,  4952
 came.  What  was  the  position  before
 1952”  Supposing  there  was  no  Com-
 missions  of  Inquiry  Act  in  this  coun-
 try,  supposing  the  Parlisment  passes
 a  resolution  that  in  a  particular  case
 the  inquiry  must  be  instituted,  would
 you  say,  it  is  only  recommendatory?

 Is  a  recommendation  of  a  House  of
 Parliament  of  no  consequence?  is  a
 recommendation  of  Parliament  some-
 thing  you  ean  put  in  a  waste-paper
 basket,  particular  when  the  recome
 mendation  is  with  respect  to  a  matter
 about  which  sufficient  has  been  said
 and  suffieient  has  surfaced  to  creat
 deep  suspicion  in  the  minds  of  the
 people?  Is  it  not  in  your  own  interest
 that  the  clouds  must  be  removed?
 And  if  you  are  not  going  to  remove
 the  clouds,  am  I  not  justified  in  draw-
 ing  the  inference  that  your  refusal
 to  take  action  to  remove  the  clouds
 is  because  you  realise  that  the  move
 will  land  you  in  trouble  and  expose
 you  as  really  guilty?  There  is  no  es
 eaping  that  fact.

 How,  Madam,  it  is  absolutely  clear
 that  these  are  stinking  and  it  is  in
 the  interests  of  everybody  that  the
 atmosphere  must  be  cleared.  Let’  & 4
 not  take  a  rigid  attitude  about  this:
 I  am  not  speaking  as  a  member  of  the
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 Opposition  in  this  matter  but  as  one-
 of  Parliament  which  is  concerned
 about  the  whole  matter.  Let  us  have
 a  clear  look  at  it  and  let  us  respect
 the  decision  of  the  other  House  and
 do  the  same  thing.  It  is  absolutely
 necessary.  Merely  because  this  House
 alone  can  remove  a  Ministry  (In-
 terruptions)  it  does  not  mean  that  the
 other  House  is  of  no  consequence.
 The  other  House  is  not  like  the  House
 of  Lords.  Our  Upper  House  is  an
 elected  House:  it  represents  the  States
 and  represents  the  federal  character
 of  this  country.  The  MLAs  elect  the
 other  House.  It  is  a  permanent  House
 and  that  House  is  an  elected  body.
 That  House  must  pass  a  Resolution;
 that  House  must  pass  your  Constitu-
 tional  Amendment.  It  is  not  so  with
 respect  to  the  House  of  Lords.  The
 House  of  Lords  may  refuse  to  pass
 &  law,  but  the  decision  of  the  House
 of  Commons  is  final.  But  that  is  not
 so  in  the  case  of  the  other  House  here.
 Therefore,  merely  in  our  anxiety  to
 protect  one  particular  person,  let  us
 not  throw  to  the  winds  the  fundamen-
 tals  that  must  govern  the  democratic
 functioning  of  this  country.  That
 is  what  is  being  done:  that  is  what
 should  not  be  done.  Let  us  demand
 that  the  Prime  Minister  must  be  the
 last  speaker  to  speak  anything  on  this
 matter  because  the  Prime  Minister  is
 involved  in  this  matter.  The  Prime
 Minister  must  leave  it  to  his  Cabinet
 colleagues:  let  them  decide  it.  The
 Prime  Minister  stands  foursquare  be-
 cause  he  happens  to  be  his  son.  It  is
 a  thing  which  is  least  expected  of  a
 person  of  his  stature.  So,  I  would
 appeal  to  the  Prime  Minister,  through
 you,  that  he  must  consider  the  posi-
 tion  and  he  must  help  the  nation  to
 clear  the  atmosphere.  Let  there  be
 no  doubt.  The  deep  clouds  have  got
 to  be  dispelled.  If  we  accept  this
 Resolution  in  that  spirit,  this  motion
 will  have  done  a  good  serviec,  It  is
 in  that  spirit  that  I  speak.  I  make
 a  final  appeal:  the  spirit  of  the  cppeal

 —
 be  accepted  by  the  Prime  Minis-

 Elections  (Motr.)

 चिवेश  मंत्री  (भो  reer  बिहारी  ाजवेयी)
 सभापति  महोदय.  मैं  इस  विवाद  में  भाषण
 करने  के  लिपे  नहीं  खड़ा  हुभा  हूं  कल  हमारे
 मित्र  श्री  उन्नोक्नष्णन  ने  श्री  रौनक  सिंह  के
 पासपोर्ट  के  मामले  का  उल्लेख  किया  था।
 उन्होंने  यह  प्रश्न  पृछा  था  कि  श्री  रौनक
 सिह  का  पासपेर्ट  कैसे  वापिस  किया  गया  था।
 इतना  ही  नहों,  उन्होंने  यह  भी  %;रोप
 लगाया  कि  उस  समय  के  गृह-मंत्रो  ने  भ्रपने
 दामाद  को पसर  वापस  करने  के  मामले
 में  हस्तशेप  करने  दिया  ।

 महोदया,  मैं  इस  संबंध  में,  क्योंकि  मैं
 विदेश  मंत्रों  के  नाते  इस  समय  काम  कर  रहा
 हैं,  इसलिए  इस  मामले  से  जुड़ा  हु  हूं,
 मैं  सारे  लथ्य  इस  मामले  के  सदन  के  सामने
 रखना  चाहूंगा  |

 श्री  रौनक  सिंह  का  पासपोर्ट  9  मई
 को  जब्त  किया  गया  था।  बाद  में  श्री  रोसक
 सिंह  ने  इस  निर्णय  पर  पुनविचार  के  लिये
 झ्रावेदत  किया  t  प्रावेदन  के  साथ  उन्होंने

 MR.  CHAIRMAN:—Which  year?
 aft  wan  बिहारी  बाजपेयोा  :  यह

 एमजेंसी  के  दौरान  की  बात  नहीं  है,  77  की
 बात  है।

 उन्होंने  दो  शर्तें  मातता  स्वीकार  किया
 पहुसी

 ‘He  would  make  himself  available
 for  any  investigation  or  enquiry

 into  the  affairs  of  Maruti  Ltd’

 दूसरी  शर्त  बी---
 He  would  inform  Government

 about  his  programme  whenever  he
 goes  abroad.’

 लेकिन  हमने  उनके  झावेदन  पर  निर्णय
 नहीं  किया,  क्योंकि  पासपोर्ट  को  जब्त  करने
 के  मामले  उस  समय  सुप्रीम  कोर्ट  में  पड़े  हुए
 थे।  कुछ  मामले  दिल्ली  हाई  कोर्ट  में  भी  ये
 और  सरकार  उन  मामलों  के  बारे  में
 फैसलों  को  देख  लेना  चाहती  थी।
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 सिंह  से  पुन:  भ्रावेदल  किया  कि  उन्हें  व्यापार
 के  लिए,  व्यवसाय  के  लिए.  विदेशों  में  जाता
 पड़ता  है;  जब  भी  झावश्यक  हो,  बहु  जांच
 के  लिए  श्रपने  को  उपलब्ध  करने  के  लिए
 तैयार  हैं,  जो  शर्ते  रखी  गई  थीं  वे,  उन्होंने
 मान  ली  हैं,  उसके  अझाधार  पर  उन्हें
 बासपोर्ट  वापस  कर  देगा  चाहिए।  सरकार
 मे  फैसला  किया  कि  उन्हें  45  दिन के  लिए
 पासपोर्ट  दिया  जायेगा  ny  उन्होंने  उस  सुविधा
 का  उपयोग  नहीं  किया  ।  वह  प्रभी  थोड़े
 दिन  के  लिए  विदेश  गये  थे।  उन  का
 पासपोर्ट  भी  सरकार  के  पास  है।  भगर  वे
 चलें  तहीं  मानेंगे  तो  उत  का  पासपोर्ट  बापस
 सही  किया  जायेगा  ।  झदालत  भगर
 कसला  करे,  तो  सरकार  उसे  मानने
 के  लिए  तैयार  है।  मुझे  खेद;  है  कि
 मेरे  मित्र,  श्री  उन्नीकृष्णन,  ने  इस  संबंध  में
 तथ्यों  का  पता  लगाने  का  प्रयत्न  नहीं  किया  ।
 झगर  उन्होंने  पता  लगाने  का  प्रयमत  किया
 होता,  तो-वह  एक  ज़िम्मेदार  मेम्बर  हैं-वह
 ऐसा  ग्रैर-ज़िम्मेदारीपूर्णे  भारोप  नहीं
 गा  सकते  ये

 SHRI  K.  PL  UNNIKRISHNAN
 (Badagara):  Did  you  make  a  refer-

 ance  to  the  Home  Ministry?  What  did
 the  Home  Ministry  write  to  you  about
 that?

 थी  झदल  बिहारीबाजपेपी:  महोदया,
 हु  मंत्रालय  की  धोर  से  पासपोर्ट  इमपाउंड
 करने  का  सुझाव  आया  i  विदेश  मंत्रालय
 में  पासपोर्ट  इमपाउंड;  किया  ।  मैं  जानना
 चाहता  हूं  कि  इसमें  उस  समय  के  गृह  मंत्री

 के  दामाद  कहा ंसे  भाये  ।

 थी  के०  पो०  कभी  कृष्णन्‌  >  यही  तो
 मैं  पूछना  चाहता  हूं  ।

 शी  पटल  बिहारों  aTaqaT :  थी
 उच्नीकृष्णन  ने  बहुत  ग्रम्भीर  आरोप  लगाया
 है।  भारोप  भी  वही  लगाते  हैं  भौर  वही
 पूछना  चाहते  हैं।

 tections  (Motn.)
 SHRI  K.  P.  UNNIKRISHNAN:  Do

 not  get  excited.  There  is  nothing  to
 be  excited  about  like  this.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  the  eternal  right  of  Mr.  Unni-
 krishnan  to  get  excited.  |  know  you
 put  a  question.  You  did  not  make
 any  allegation.

 SHRI  K.  P.  UNNIKRISHNAN:.  Yow
 say  that  this  is  nat  true.  Please  find.
 out  whether  one  advocate,  Mr.  Juneja,
 was  involved  in  this  case,  whether  he:
 represented  the  matter.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 No  representation  from  anybody  in-
 cluding  so-called  Juneja  was  received
 by  the  Government  of  India.  I  deal
 with  impounding  of  passports;  I  deat
 with  restoration  of  passports;  and  I
 will  not  be  guided  by  the  advice  of"
 any  son-in-law  or  brother-in-law  or
 daughter-in-law.

 AN  HON.  MEMBER:  Or  even.
 mother-in-law.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  We,  the  people  of  India,  are.
 Pround  of  having  established  demo-
 eracy  in  our  country,  and  the  people:
 of  India  have  demonstrated  their  in-
 herent  strength  and  faith  in  demo-
 eracy  on  different  occasions.

 38.88  hrs,
 (Surr  M.  Saryanaravan  Rao  in  the

 Chair}
 As  in  other  democratic  countries:

 which  were  dominated  by  capitalist
 forces,  the  money-power  playing  its
 role,  in  Indian  politics  also  the  money=
 power  has  played  many  a  role,  The
 money-power  has  acted  as  the  king-
 makers.  That  is  why,  we,  including
 you,  Madam  Chairman,  the  progres-
 sive  forces  in  the  country,  want  dilu-
 tion  of  concentration  of  economic
 power  and  control  of  the  growth  of
 monopoly  houses  in  the  country.  I¢
 is  a  vicious  circle—the  monopoly
 houses  grow  and  gain  support  from
 political  power  and  the  political  par-
 ties  gain  support  from  the  monopoly
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 houses:  and  this  vicious  circle  has
 been  going  on.  That  is  why  we  have
 always  demanded  that  concentration
 of  economic  power  should  be  checked
 and  the  growth  of  monopoly  houses
 should  be  controlied.  But  we  could
 not  contral  the  growth  of  monopoly
 houses;  they  have  only  enlarged;  and
 the  victims  have  been  the  millions  of
 poor  people  of  this  country.  That  is
 why,  in  I969,  the  ugly  face  of  the
 money-power  was  witnessed  in  this
 country;  this  country  witnessed  in
 4989  how  the  money-power  could  play
 {ts  role  in  politics.  But  those  people  who
 believed  in  money  power  were
 defeated  even  though  they  had  the
 support  and  strength  of  the  money-
 power.  The  pcople  in  authority
 m  those  days  b:iieved  and
 thought  that  with  the  money.
 power  they  could  purchase
 anything,  but  the  people  of  India
 proved  that  that  imoression  was
 wrong.  When  they  believed  in  money
 power,  it  was  the  beginning  of  a  big
 fall.  Every  one  knows  what  happend
 in  the  977  elections  and  what  hap-
 pened  later  is  much  more  important
 to  be  looked  into.  Till  977  every-
 body  accused  the  Congress  Party
 and  the  Congress  Party  government
 that  they  were  responsible  for  every
 sin  and  every  evil  in  the  country  and
 they  were  subjected  to  all  sorts  of
 accusations  and  abuses.  But  what
 happens  to-day?  Congress  Party  is
 no  longer  in  power  but  a  federation
 of  four  parties  who  are  fighting  with
 one  another  all  the  time,  occupying
 important  positions  in  the  affairs  of

 ‘the  country  and  they  are  ruling  the
 country.  Are  they  free  from  the  vices
 which  you  accused  the  Congress
 with?  The  answer  is  ‘No’.  Now,  the
 Janata  Party  fought  two  Assembly
 elections  but  vou  never  accounted
 how  you  fought  the  elections  and
 how  vou  collected  the  money.  They
 never  accounted  for  it  and  we  did  not
 demand  it  at  all.  But  what  is  hap-
 pening  must  be  looked  into.  Only  the
 other  day  Shri  Madhu  Limaye,  Gene-
 ral  Secretary  of  the  Janata  Party  ex-
 pose  how  the  Janata  Party  collected

 money.  He  said  in  a  statement  that:
 he  has  written  a  letter  to  the  Prime
 Minister  where  he  has-said:  reat

 “The  talk  that  Kanti  collected
 funds  for  the  Party  in  the  recent
 Assembly  elections  I  disbelieved,
 but  now  Atal,  Biju  and  others  con+
 firm  that  he  colected  Rs.  80  lakhs.”
 This  is  what  Mr  Madhu  Limaye  has

 said.  This  is  not  a  statement  of  any
 ordinary  person  but  a  statement  of
 the  General  Secretary  of  the  Janata
 Party  and  this  has  been  confirmed  by

 Mr  C.B.  Gupta,  the  Treasurer  of  the
 Janata  Party.  What  does  he  say?

 “Mr  Kantj  Desai  in  collecting
 Party  funds  helped  me  at  the  time
 of  the  las,  Assembly  elections  be-
 cause  Jeaders  of  the  constituent
 units  were  not  of  much  help...”
 He  continued:

 “...So0  much  so  many  Ministers
 and  leaders  of  other  constituents
 excluding  Cong  (O)  and  CFD  have
 collected  funds  for  the  Assembly
 poll  but  distributeg  the  money  to
 their  candidates  and  not  accounted
 for  it.”
 This  is  what  the  Treasurer  of  the

 Janata  Party  has  said.
 Sir,  out  of  this  three  questions  arise

 I  ask  Mr.  H.  M.  Patel:  on  what  autho.
 nity  Mr.  Kanti  Desai  collected  money?
 It  is  only  on  the  authority  of  his  be-
 ing  the  son  of  the  Prime  Minister  and
 nothing  more.  If  I  go  or  somebody-
 else  goes,  can  we  collect  Rs.  90  lakhs
 in  a  minute?  Secondiy,  how  much  did
 he  collect  and  how  much  did  he
 account  for?  You  have  to  believe  his
 own  version.

 Thirdly  who  gave  the  money?  Please
 reveal  the  names  of  the  people  who
 donated  funds  to  the  Janata  Party  and
 find  out  whether  they  accounted  it?

 In  thig  connection,  it  is  worthwhfle
 to  remember---  I  do  not  ming  the
 Janata  government  instituting  another
 Commission  as  they  instituted  Shah
 Commission  and  80  many  other  Com-
 missions  and  we  never  objected  ४0
 that—you  use  the  Central  Bareaw  of
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 Investigation  against  the  former  Con-
 gress  leaders.  You  raided  their  houses
 ang  you  tortured  them.  You  have
 loaged.  FIRs  and  you  have  instituted
 many  criminal  285९8  against  the  for-
 mer  Congress  leaders.  Mr  Patel,
 under  what  authority  do  you  prose-~
 cute  the  former  Congress  leaders  when
 you  are  committing  the  same  sin?  I
 do  not  defend  anybody.  Under  what
 authority  do  you  do  that?  You  have
 No  moral  authority  to  do  it?  Will  you
 please  ask  the  CBI  to  investigate  how
 much  money  was  collected  by  Kanti
 Desai?  Will  you  please  ask  the  CBI
 tg  find  out  how  much  money  was  col-
 lected  by  the  Ministers  and  distribute
 and  accounted  for?  Wil)  you  do  it?
 Tf  you  do  it.  you  will  have  to  prose-
 cute  every  Minister  and  Kanti  Desai.
 Se  you  are  not  going  that.  You  are
 using  the  CBI  only  against  the  former
 Congress  leaders.  This  is  sheer  politi-
 cal  vendetta.  That  is  what  you  are
 doing  all  the  time.

 What  does  the  Prime  Minister  say?
 He  has  said  on  the  floor  of  the  House
 on  the  ather  day  ‘I  am  not  accountable
 for  what  Kanti  Desaf  is  doing.’  May  I
 remind  you  Mr.  Patel—this  is  975
 debate.  You  particinated  in  the  de
 bate.  Mr.  Jyotirmoy  Bosu  moved  a  no-
 confidence  motion  against  Mrs.  Gandhi
 government,  Mr.  Bosu  made  a  bliister-
 ing  attack  on  Maruti  affairs.  Mrs.
 Gandhi  said.  ‘Nothing  improper
 has  been  done’.  This  is  the
 defence  made  by  Mrs  Gandhi  for  her
 son—‘Nothing  improper  has  been  done,
 Now  Mr.  Morarii  Desai  says,  ‘f  am  not
 accountable  for  my  son.’  what  does  it
 mean?  Js  there  any  difference?  What
 moral  authority  have  you  got  to  pro-
 secut.  Mrs.  Gandhi  and  abtse  her?

 Now  about  the  Minister's  collection
 Tt  is  q  clear  case  of  the  abuse  and
 mirsuse  of  power.

 Now,  I  come  to  the  next  point.  Shri
 Charan  Singh  has  made  an  allegation.
 He  says  that  the  Prime  Minister
 surrounded  by  corrupt  men.  The
 Prime  Minister  wanted  him  to  with-
 draw  that  allegation.  But,  I  appeal

 Power  378:
 Electione  (Motn.)

 to  him  not  to  withdraw  that  allegation...
 He  can  prove  the  charge.  Who  are
 those  people  who  surrounded  him?
 First  comes  Shri  Kantibhai;  then.
 comes  Shri  Shanker  and  then  the  other
 Ministers.  I  do  not  want  to  go  into.
 details.  J  have  nothing  personally
 against  Shri  Kantibbai  Prime  Miniser’s-
 son.  In  the  No-Confidence  Motion
 debate  on  the  floor  of  this  House,  the
 Prime  Minister  defended  his  son.  He
 said,  I  quote  from  the  Debate  on  May
 llth  “he  (Shri  Kanti)  went  to  London
 from  Moscow  vis  Teheran.  lf  he-
 would  come  here  and  then  go  there,  it
 would  cost  more  money.”  I  appreciate
 it  very  much.  It  is  very  good  if  it  is
 true.  This  is  the  Air-India  time-table.
 From  Bombay  to  London  via  Teheran
 there  are  ony  three  flights.  Air  India
 xoes  to  Moscow  via  Teheran  and  from
 there  to  London.  It  is  cheaper  to  go
 from  Moscow  to  London.  Coming  from
 Moscow  to  Teheran  ang  going  to
 London  {s  not  cheap.  How  can  it  be
 The  Prime  Minister  landed  in  Teheran
 on  Friday,  28th  October.  That  was  s-
 technical  halt.  I  am  not  going  into.
 details  of  it.  There  was  no  flight  on
 Sunday.  According  to  the  chart  the
 flight  was  only  on  Monday  ang  Wed-
 nesday,  So,  he  stays  at  Teheran  for
 three  days.  At  whose  cost?  can  tell
 yuu,  Mr.  Bahuguna  privately,  that  he
 stayed  there  as  Indu  Jha’s  guest  who
 paid  this  meney.  The  Prime  Minster
 ig  misleading  the  House.  This  is  the
 Air  India  chart.  What  does  he  want
 to  Say?

 Shri  Unnikrishnan  quoted  Shri
 Kuravilla’s  case.  I  have  nothing
 against  Shri  Badamij  also.  What  was
 the  crime  that  Mr.  Kuruvilla  has  com-
 mitted  when  he  was  in  Bombay.  This
 is  a  letter  dated  March  1978.  He  asked
 the  Bombay  Office  to  dig  out  the  miss
 ing  file  of  shri  Kantibhai  Desai.  And
 he  digged  it  out.  That  was  the  only
 crime  that  Shri  Kuruvilla  had  com-
 mitted.  Mr.  Kuruvilla  is  not  at  all:
 responsible  for  the  Income  Tax  notice
 sent  to  Mrs.  Padma  Desai.  I  do  nct
 want  to  go  into  details  of  these  cases,
 You  all  know  how  Shri  Ganapathi  was.
 thrown  out  or  how  shri  Kurivilla  was
 thrown  out.  When  this  issue  was
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 raised  in  this  House.  Mr.  Patel  never
 answered  the  question  why  he  was
 asked  to  go  on  a  month's  leave  before
 ‘he  retired.  You  have  given  extension
 ‘to  Shri  Surendra  Narayan,  brother  of
 the  former  (late)  shreeman  Narayan
 ‘for  three  months  6  days.  What  is
 these  6  days  for?

 In  this  connection  I  read  from  Shri
 Morarji  Desai's  statement  on  the  floor

 of  the  House  on  May  ilth  “Whom  did
 he  influence?  That  was  the  old  style.
 This  ig  not  the  style  now.  Even  the

 ‘Prime  Minister  does  not  influence  other
 Ministers.  They  are  free  to  make  the
 ‘recommendation  that  they  want.”  But
 what  is  happening?  Shri  Kuruvilla

 ‘was  thrown  out  even  after  the  Finance
 Minister  recommended.  The  Home
 Minister,  Shri  Charan  Singh  said  that
 if  he  was  very  particular,  certainly,  he

 ‘€an  have  Shri  Surendra  Narayan  by
 giving  him,  one  month’s  extension.  The
 ‘Prime  Minister  overruled  and  gave  him
 three  months  46  days.  Is  it  not  at  the
 intervention  of  the  other  Ministers?

 ‘He  sayg  he  is  not  intervening.  Shri
 Ganapathi  was  thrown  out.  I  have
 many  examples.  I  do  not  want  to  go
 into  details.  I  am  only  pointing  out
 that  he  is  surroundeg  by  corrupt  men—
 T  have  great  respect  for  the  Prime
 Minister.  You  know  what  Shr!
 Shankar  did.  I  have  no  time  to  dea)
 with  Shri  Shankar  in  detail.  But  2
 have  to  speak  something  about  him.
 ‘To-day  there  was  a  question  in  Parlia
 ment  in  the  name  of  myself  and  Shri
 Unnikrishnan.  Shri  Shanker  has  com
 nectiong  with  business  houses  of  Birlas,
 I  do  not  want  to  read  the  details.  He
 $s  the  director  of  nine  firms—business
 houses.  He  has  written  a  book  on

 ‘Sardar  Patel  wherein  he  says—I  do  net
 want  to  reag  it—as  to  how  he  saved
 Shri  D.  P.  Mandelia,  the  Birla  man.
 when,  he  was  arrested  in  connection
 with  Mahatma  Gandhi  murder  case.
 When  he  was  arrested  in  that  conneo
 tion,  Shri  Shanker  saved  him.  He

 "Says:

 ‘T  released  him’.

 ‘AUGUST  1,  978  Money  Power.  to
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 He  says  that  in  his  book  on  page  A
 Volume  II.  He  is  the  director  |  of
 many  Birla  companies,

 MR.  CHAIRMAN:  Kindly  conclude.

 SHR]  VAYALAR  RAVI:  The  Prime
 Minister  said  that  Shri  Shanker  is  not
 intervening  in  anything.  He  is  the
 Man  connected  with  big  business.  Now
 he  ig  in  the  Prime  Minister's  Office  as
 Principal  secretary.  All  office  files
 are  passeq  through  him.  Can  you
 make  us  believe  that  he  never  inter-
 feres?  Are  we  fools  to  believe  that?
 It  is  the  place  where  angels  were
 sitting.  Now  the  devils  are  sitting.
 That  only  I  can  say.  And,  Sir,  I  do
 not  want  to  go  into  details  about  the
 activities  of  V.  Shankar.  JI  can  say
 Shankar  forced  the  Prime  Minister—I
 have  sympathy  for  you—to  write  a
 letter  to  Mohan  Dharia  on  Chaman
 Lal’s  case  which  even  Indira  Gandhi
 could  not  have  done.  The  casualty  i
 Mr,  ह:  C.  Alexander.  I  do  not  want
 to  explain  the  details  as  there  is  no
 time.  Shankar  did  it.  There  was  the
 Polyster  Filament  yarn  case  which  my
 Question  brought  to  light.  The  Prime
 Minister  signed  the  order,  who  made
 him  to  do  it?  This  V.  Shankar.  I  can
 889  Shankar  was  associated  with  con
 corde  that  is  why  Raja  Challapalli  got
 the  exemption  for  3,000  acres.  Shankar
 drafted  the  letter.  Shankar  makes
 every  appointment.  He  is  dictating
 terms  to  the  ministers  and  is  becoming
 real  ruler  over  the  Prime  Minister.

 Unfortunately,  Mr.  Chairman,  the
 Prime  Minister  thinks  he  is  right.  Ha
 is  unfortunately  so  adamant  that  he
 fg  not  prepared  to  hear  to  reasons.
 This  is  the  only  unfortunate  thing  for
 the  country  today.  What  is  the  reason
 for  Shankar  to  come?  Is  he  such  a
 brilliant  and  capable  man?  Mr.  Sub-
 ramaniam  was  telling  in  the  morning
 that  he  threw  him  out  of  the  Ministry
 of  Agriculture,  What  happended  to
 the  President  of  India.  do  not  want
 to  drag  the  name  of  the  President  of
 India.  I  will  only  quote  ‘ONLOOKER’:

 “V.  Shankar,  ICS.  is,  according to
 political  sources  claiming  proximity
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 to.  the  President...the  villain  of  the
 piece.  President  Reddy  was  report-
 edly  irked  by  Shankar's  high-handed
 effortg  to  censor  his  Republic  Day
 syeech.”

 Who  was  he?  He  wag  Secretary  to
 Mr.  Sanjiva  Reddy  when  he  was
 Minister  of  Iron  ang  Steel.  He  is  such
 4  notorious  character.  He  had  been
 shifted  from  Ministry  to  Ministry  and
 associated  with  big  business.  I  go  not
 want  to  go  into  personal  character  even
 though  many  stories  are  there.  Does
 it  mean  in  this  country  there  are  no
 capable  people?  There  ara  no  other
 capable  IAS  people  in  this  country.
 Are  there  not  people  with  integrity?
 The  Prime  Minister  must  be  like
 Ceasar’s  wife  above  suspicion.  Is  he? I  say  ‘no’  because  he  is  surrounded  by such  corrupt  people.  (Interruptions)

 MR.  CHAIRMAN:  Please  conclude
 “now.

 SHRI  VAYALAR  RAVI:  I  am  con-
 “cluding.  |  do  not  want  to  go  into  de
 taile  of  BHEL  deal  in  which  George
 Fernandes  is  involved.  For  that  I  will
 take  another  opportunity.  Siemens  is
 the  biggest  finance  source  of  Socialist
 International.  They  pay  money  to
 their  masterg  in  different  countries  in-
 cluding  India.  George  Fernandes  is
 selling  this  country  to  Siemens.  (In-
 terruptions)  I  do  not  want  to  go  in
 details.  I  am  prepared  to  prove  it
 when  I  speak  on  the  subject.  I  have
 wot  all  the  papers  and  documents.  (In-
 terruptions)

 MR.  CHAIRMAN:  Please  ennclude.

 SHR]  VAYALAR  RAVI:  I  conclude
 by  quoting  from  the  Editorial  of  the
 famous  national  newspaper  ‘Hindu’
 which  is  going  to  celebrate  its  centen-

 vary.  T  quote:

 “It  is  difficult  to  say  who,  between
 Mr.  Sanjay  Gandhi  ang  Mr.  Kanti-
 bhai  Desai,  can  claim  credit  for  gene.

 re  heat  for  the  Government
 and’  hore  ii-fecling  and  wrang-

 ling  within  a  ruling  party.”

 lections  (Motn,)
 It  further  says:

 “Whatever  the  merits  and  de-
 merits  of  the  positions  taken  by  the
 Prime  Minister  and  his  opponents  on
 each  of  the  issues,  the  real  question
 is  what  the  impact  of  all  thig  is  on
 the  quality  of  government  and  on
 the  attenti  the  people’s  man-sid-
 ed  needs  are  supposeg  to  get.  <A
 host  of  pressing  socio-economic  and
 developmental  problems  are  wait
 ing~—have  been  waiting  for  long  now
 for  solution  and  the  Janata  Goverm
 ment  has  so  far  shown  a  remarkable
 insensitivity  to  this  challenge.”

 Then  the  Editorial  in  the  Hinds
 concludes:

 “We  would  urge  upon  the  Prime
 Minister  to  gee  the  whole  problem
 from  a  national  angle,  not  what
 seems  a  rigidly  personal  one,  and
 take  the  leaq  in  displaying  the  type
 of  statesmanship  and  disinterest  thag
 Politicians  of  afl  hues  should  show
 if  the  vital  problems  of  this  vast
 and  contradictory  country  are  to  be
 tackled  in  any  meaningful  way.
 Otherwise  he,  his  Government  and
 the  Janata  Party  would  have  forfeit.
 ed  their  right  to  continue  to  be  ip
 power.”
 May  I  remind  you,  Shri  H.  M.  Patel?

 Mrs.  Indira  Gandhi  came  into  power
 as  the  daughter  of  Jawaharlal  Nehru.
 She  had  to  go  from  power  as  the
 mother  of  Sanjay  Gandhi.  Mr.  Morarij
 Desai  came  to  power  as  a  fearless,
 elderly  statesman.  But  now  he  is
 known  more  as  the  father  of  Kantas
 Desai  than  as  Prime  Minister,  I  warm
 you:  It  is  the  beginning  of  a  big  fall
 and  it  has  begun.

 SHRI  P.  K.  DEO  (Kalahandi):  2
 would  like  to  correct  the  record  re
 garding  what  my  hon.  friend  said.  ¥
 have  been  associated  with  the  Concord
 since  its  inception.  The  Raja  of  Chilla-
 palli  has  nothing  to  do  with  the  Con-
 cord.

 SHRI  VAYALAR  RAVI:  ;  stand
 corrected.
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 बोधरों  बजबोर  तह  (होशियारपुर):
 इनकी  बातों  का  हम  को  भी  जवाब  दे  देने
 दीजिए  1

 gate  महोश्य:  भ्रापफा  नाम  ही
 नहीं  है।

 ह ।  शंकर  देव  (बीदर) :  हम  कब  से
 इंतआर  कर  रहे  हैं.  भाप  को  भी  समय  दोजिए  |
 हमारा  झमेंडमेंट  है

 SHRI  छू,  P.  UNNIKRISHNAN:  In
 any  ca%e  we  have  to  extend  the  time.
 I  cannot  finish  it  so  quickly.

 MR.  CHAIRMAN:  Mr.  Unnikrishnan,
 after  all,  I  am  in  your  hands.  It  is
 for  the  House  to  decide.  I  will  not
 come  in  the  way.  It  is  already  extend.
 ed.  Time  was  extendeq  upto  4-30,
 Then,  we  have  to  take  up  the  motion
 in  the  name  of  shrirati  Parvathi
 Krishnan.

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  The  time  may  be  extended.

 ‘MR.  CHAIRMAN:  If  the  Minister
 agrees,  I  have  no  objection.

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Time  was  ex-
 tended  once  alrsady.  It  was  made
 clear  that  this  must  te  over  at  4-30
 P.M.  If  the  House  wants  to  extend
 the  time,  it  will  not  be  possible  for
 the  Government  to  find  time  tomorrow,

 MR.  CHIRMAN:  That  is  all  right.
 Now  the  hon.  Minister,  Shri  H.  M.
 Pat>t.

 PROF.  P.  5.  MAVALANKAR:  I  sce
 the  hon.  Minister's  point  thar  jit  49
 difficult  for  him  to  (ing  time  tomorrow.
 which  fs  the  list  day  of  this  sas@ion.
 But  in  view  of  the  fact  that  tho  nature
 of  the  motion  is  such  that  it  dees  nut
 ask  Govt.  to  do  anything  by  way  of
 Fecommendation—it  is  a  motion  fo.

 (Interruptions)  You  cannot  stop  us
 can  carry  it  over  to  the  next  session. We  can  have  the  rest  of  the  discuesion
 in  the  next  session,  if  it  is  possible.

 Elections  (Motn.)
 जो  शंकरदेश  :  सभापति  महोदय,

 प्रगर  मुझे  समय  नहीं  दिया  गया  तो  हम  बॉक'
 झाऊट  करेंगे।  हम  ने  भमेंडमेंट  दिया  है।
 प्रापको  हम  को  बराबर  सुनता  पड़ेगा  |

 सजभ्ापति  महोदय:  देखों  भाई;  हम
 कया  करे  ?

 क्रो  शंकर  देव:  हमें भी  पांच  मिनट  का
 समय  दीजिए  |

 शश्नपत्ति  महोदय  :  धाप  बैठिए ।

 थो  शंकर  बेव  :  प्रगर  शापने  मुझे
 समय  नहीं  दिया  तो  हम  बाक  भ्राऊट  करेंगे।

 SHRI  छू,  9.  UNNIKRISHNAN:  In
 any  case,  we  can't  finish  all  this  dim
 cussion  so  scon,  Minister  wants  time;
 [  may  need  some  timo;  that  is  defi-
 nite.  There  are  many  other  hon,
 Members  who  want  to  speuk  also.  I
 leave  it  to  you.

 MR,  CHAIRMAN:  You  move  it
 then,

 SHRI  K.  P.  UNNIKRISHNAN:  I
 muve:  That  we  may  extend  the  time
 for  another  hour,

 MR.  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  to  extend  it  by  one  hour?

 SEVERAL  HON.  MEMBERS:  No.

 The  Noes  have MR,  CHAIRMAN:
 it,  The  Noes  have  it.

 SHRL  SAUGATA  ROY  (Barrack:
 pore):  The  ruling  purty  does  not  want
 fo  root  ow!  corruption  in  its  vwn
 ranks.  They  are  using  money  power
 which  is  playing  havoe  with  the  poli-
 tical  life  of  this  country,  They  don't
 want  corruption  in  high  places  to  be
 curberl.  Whnt  can  we  do,  Sir?  We  can
 only  appeal  to  the  Chair  that  the  voice
 of  the  opposition  must  be  listened  to.
 The  eons  and  the  fathers  do  not  dom!-
 nate  this  country.  There  are.  people
 in  this  country  who  have  neither  sons
 nor  fathers  to  dominate  this  gountsy.

 Unterpuptions



 a  शंकर  बंद  ।  राज्य  सत्ता  ने  प्रस्ताव
 पारित  किया  वा  पंव्रह  सदस्यीय  समिति

 बनाने  के  लिए,  वह  भी  नहीं  बनाईं  गई  है
 (इंडरण्लंज)  द  एमेंडमेंट  दिया  है।

 मुभे

 पांच  सिनट  का  समय  प्वश्थ  मिलता  चाहिए

 SHRI  K.  ए.  UNNIKRISHNAN:
 What  does  the  Minister  for  Parlia-
 mentary  Affairs  say?  He  is  howling
 at  us.  Let  him  get  up  and  tell  us  what
 he  wants  to  gay.

 SHRI  RAVINDRA  VARMA:  Sir,  I
 take  very  strung  objection  to  the  re-
 mark  made  by  Mr,  Unnikrishnan.  No
 one  has  howled  at  anyone.

 MR.  CHAIRMAN:  Now,  the  time
 left  is  only  8  minutes,  The  Minister  has
 to  reply  and  then  the  mover  of  motion
 has  to  give  reply,  Then  where  is  the
 time?  That  means  it  has  to  go  to  the
 next  session,

 SHRI  SAUGATA  ROY:  It  has  al-
 ready  been  moved.  §0,  the  debate  on
 this  motion  can  be  extended  by  one
 hour.

 SHRI  K,  P.  UNNIKRISHNAN:
 Let  it  go  to  the  next  Session,  (Inter-
 ruptions)

 MR.  CHAIRMAN:  The  hon.  Minis-
 ter  hag  no  objection  if  it  goes  to  the
 next  session,

 SHRI  K.P.  UNNIKRISHNAN  :
 All  right,  I  have  no  objection,  But
 let  Mr.  Mavalankar  and  others  get
 time  to  speak  on  this  motion.

 (Unterruptions)
 MR.  CHAIRMAN:  J  have  already

 called  the  hon,  Minister  to  speak.

 SHRI  RAVINDRA  VARMA;  The
 difficulty  ig  that  my  good  friend  Mr
 Saugata  Roy  unnecessarily  uses  the
 opportunity  to  say  that  we  are  all  in  a
 way  against  this  discussion,  We  are
 not  agains:  this  discussion,  There  may
 be  others  who  are  against  the  discus-
 sion,  But  according  to  tbe  Order  Pa-
 per,  which  ig  based  on  the  Business
 Advisory:  Committee's  decision,  Mrs.
 2588  LS—-23,

 in,
 (Morn)  ag6

 Parvathi  Krishnan's  motioh  wil).  have
 to  be  taken  ‘at  4.30.  Therefore  unless
 there  is  a  change  and  the  House  ac-
 cepts  the  change,  we  stand  by  the
 Business  Advisory  Committee’s  ‘recom-
 mendation  that  the  motion  of  Mrs.
 Parvathi  Krishnan  should  come  up  at
 4.30,  If  she  agrees  to  take  up  her  mo-
 tion  afterwards,  then  we  can  extend
 the  time,

 MR.  CHAIRMAN:  Mrs.  Parvathi
 Krishnan,  if  you  agree....

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  I  do  not  agree  to
 this.  The  incidents  in  the  trains  are
 increasing  day  by  day.  It  is  a  very
 serious  matter,

 ‘SHRI  RAVINDRA  VARMA:  I  have
 not  asked  her  to  agree,

 MR.  CHAIRMAN:  Mr,  Minister,  let
 it  go  to  the  next  session.

 SEVERAL  HON.  MEMBERS:  No,
 No,

 SHRI  K.  P.  UNNIKRISHNAN  :  Let
 ™Me  remind  the  House  that  the  Minis-
 ter  for  Parliamentary  Affairs  who  is
 also  a  responsible  chief  whip  of  the
 Treasury  Benches  cannot  change  or
 withdraw  from  the  position  he  had
 taken  earlier.

 AN  HON,  MEMBER:  He  has  not
 said  80,

 SHRI  K.  P.  UNNIKRISHNAN:  He
 has  said  it,

 SHRI  GAURI  SHANKAR  RAI  (Gha-
 zipur):  The  House  cannot  be  bullied
 like  this,

 (Interruptions)

 SHRI  RAVINDRA  VARMA:  I  want
 to  accommodate  you,  and  that  is  why
 IT  am  say  this

 (Interruptions)
 If  the  suggestion  is  to  extend  it  by.

 half  an  hour,  the  only  way  it  can  be,
 adjusted  is  that  after  the  Half-an-Hour
 discussion,  we  agree  to  sit  for  half  an
 hour  today  iteelf.



 अंडा.  tnetbasting  lay  of

 SHR  K,  P.  UNNIKRISHNAN:  That
 is  not  ble.  We  accept  the  earlier
 spages  mn  Let  the  other  Members
 speak,  We  will  continue  this  in  the
 next  session,

 SEVERAL  HON.  MEMBERS:  No.

 SHRI  KL  P.  UNNIKRISHNAN:  He
 has  made  this  offer  and  he  must
 stick....  (Interruptions)

 SHRI  RAVINDRA  VARMA:  What
 Tesponse  does  the  House  expect  from
 me  for  this  shouting?  There  is  87
 Order  Paper.  In  the  Order  Paper,  the
 hon.  Shrimati  Parvathi  Krishnan's  mo-
 tion  has  been  put  down  at  430  p.m.
 Tt  has  to  be  taken  up  unless  she  is
 willing  to  postpone,

 MR.  CHAIRMAN:  She  is  not  will-

 SHRI  K.  P.  UNNIKRISHNAN:  You
 continue  in  the  next  session.

 SHRI  RAVINDRA  VARMA:  At  6.30
 there  is  a  Half-an-Hour  discussion.
 After  that  is  over,  if  the  House  wants,
 it  can  sit  for  half  an  hour  or  one  hour.
 but  tomorrow,  the  Government  can-
 nof  find  time.

 SHRI  K.  GOPAL  (Karuf):  Not  to-
 morrow,  it  can  be  carried  to  next  ses-
 dion.  We  are  not  particular  that  it
 should  be  taken  up  today.  You  made
 a  very  kind  offer.....  (Interruptions)

 SHRI  RAVINDRA  VARMA;  My
 offer  is  after  the  Half-an-Hour  discus-
 sion  {is  over.

 SHRI  K.  ए.  UNNIKRISHNAN:  We
 will  press  it  to  vote.  We  will  carry
 this  confrontation;  let  me  tell  you,  if
 this  is  the  attitude  that  you  are  taking

 (Inerrupions)  You  cannot  stop  us
 (Interruptions).  You  cannot  bully

 us  like  this.  (Interruptions)
 SHRI  VAYALAR  RAVI:  We  are

 least  bothered,  whether  you  conduct
 the  House  You  lamp  posts  go  on
 shouting.  (Interruptions)

 PROF,  P.  G.  MAVALANKAR:  We
 have  got  one  minute  left  before  it  is

 Elections  (Motn.)
 4.30.  If  my  friend,  -Shri  Untikeishoan,
 says  that  les  this  motion  9  to  vote,
 what  will  happen?
 voting  on  a  motion  ee  hag  aren been
 replied  to  Sy  the  Minister,  Therefore,
 if  the  Minister  of  Parliamentary  .af-
 airs  agrees,  since  there  is  no  question
 hour  tomorrow,  the  first  ane  hour  can
 be  given  to  this  and  finished  or  it  can
 be  continued  in  the  next  session.

 SHRI  RAVINDRA  VARMA:  After
 the  Half-an-Hour  discussion,  we  can
 sit  for  one  hour.

 SEVERAL  HON.  MEMBERS:  No.

 SHRI  SAUGATA  ROY:  Sir,  the  Or-
 der  Paper  must  be  followed,  At  4.30,
 Shrimati  Parvathi  Krishnan'’s  motion
 must  be  taken  up,  If  you  are  not  afile
 to  finish  today’s  business  today,  let  it
 Zo  to  the  next  session:  we  do  not  mind,
 but  this  Order  Paper  has  to  be  follow-
 ed.  We  are  prepared  only  up  to  6.30
 pm,  After  that,  we  are  not  prepared
 ta  sit.  This  House  has  been  extended
 for  the  convenience  of  the  Government
 50  many  times;  it  cannot  be  extended
 tin  late  hours  like  this.

 MR.  CHAIRMAN:  It  is  430  p.m.
 now,  we  will  take  up  the  motion  by
 Shrimat{  Parvathi  Krishnan....
 (Interruptions)

 SHRI  K.  P,  UNNIKRISHNAN:  How
 can  you?

 I  move  that  this  motion  continues  in
 the  next  session...  Unterruptions!

 PROF.  छ.  GQ  MAVALANKAR:  What
 is  the  position  with  regard  to  this  mo-
 tion?  Is  it  talked  out.  or  incomplete,
 or  adjourned?  Kindly  clarify.

 SHRI  SAUGATA  ROY:  What  is
 the  fate  of  the  Motion?

 PROF,  ह.  a  MAVALANKAR:
 Under  rule  340,  the  debate  on  this
 Motion  can  be  adjouned,  This  is  my.
 motion

 ह... क  K.  GOPAL;  Can  we  take  it
 that  this  can  be  taken  to  the  next  set
 sion?  Do  you  agree?



 बदन ५

 389°  Seriom  ‘Train  BHADRA  8,  7900  (BAKA)
 i

 Accidents  at  Sarai  39)
 Gopal  Level  Crossing  &  Naini  Stn.  (Motn,)

 MR.  CHAIRMAN:  I  do  not  know
 what  will  bappen.  Anyway,  the  Min-
 ister  of  Parliamentary  Affairs  is  say-
 ing  something.  Please  hear  him.

 SHRI  RAVINDRA  VARMA:  At  the
 end  of  the  Half-an-Hour  Discussion,
 we  can  take  this  up  for  one  hour,  It  is
 my  motion.

 MR,  CHAIRMAN:  The  Minister  of
 Parliamentary  Affairs  says  that  after
 7  p.m.  te.  after  the  Half-an-Hour  Dis-
 cussion,  there  can  be  an  one-hour  dis-
 eussion  on  this,  Mr,  Unnikrishnan,
 there  should  be  some  via  media,  We
 can  now  take  up  Mrs.  Purvathi  Krish-
 nan’s  Motion.

 »  SHRI  SAUGATA  ROY:  Agreed.
 *  SHRI  RAVINDRA  VARMA:  Put  it
 to  vote  otherwise.

 MIR.  CHAIRMAN:  The  Minister  of
 Parliamentary  Affairs  has  now  moved
 that  this  Motion  should  be  taken  up
 again  at  7  o'clock  for  one  hour,  Ic  it
 the  pleasure  of  the  House  to  agree  to
 this,

 SEVERAL  HON.  MEMBERS:  Yes,
 MR.  CHAIRMAN:  Now  we  take  up

 Mrs.  Parvathi  Krishnan's  Motion.  Mr.
 Yuvraj,  He  is  not  here.  Mr,  Kanwar-
 La}  Gupta,

 .
 36.3  bre.

 MOTION  RE  SERIOUS  TRAIN  ACCI.
 DENTS  OF  SARAI  GOPAL  FLAG
 STATION  LEVEL  CROSSING  AND

 NANI  STATION—contd.
 MR.  CHAIRMAN:  We  will  now  take

 up  further  consideration  of  the  follow-
 Ing  motion  moved  by  Shrimati  Parva-
 tht  Krishnan  on  the  23rd  November,
 977——

 “That  this  House  do  consider  the
 Statement  made  by  the  Minister  of
 Railways  in  the  House  on  the  ‘14th
 November,  1977  regarding  two  seri-
 ous  train  aceident  on  the  Northern
 Railway  +e,  level  crossing  accident
 at  Sarai  Gopal  Flag  station  on  the
 28th  August,  4977  and  collision  bet-
 ween  03  Up  Howrah-Amritsar  De-

 lux  Express  and  Up  CPC  Special
 Goods  train  at  Naini  station  on  the
 ‘10th  October,  ‘1977.

 श्री  हंबर  ज़ाल  गृप्स  :  (दिल्ली  सदर)  :
 सभापति  महोदय,  रेलवे  ऐक्सीडैंट्स  के  बारे
 में  मिसेज  पावेती  कृष्णन  ने  जो  मोशन  रखा
 है  धौर  इस  सदन  का  ध्यान  एक  बड़ी  समस्या
 की  धोर  दिलाया  है.  मैं  समझता  हूं  कि  भ्राज
 भी  माननीय  मंत्री  महोदय  ने  जो  प्रांकड़े
 सदन  के  सामने  रखे.  जिसमें  उन्होंने  बताया
 कि  बैफूट  और  डकौयटी  पिछले  साल  222
 हुई  थीं  भौर  जभी  तक  डकोयटी  228  हुई  भौर
 इसी  तरह  से  झांकड़े  बताये  कि  9.10  लाख
 रुपये  का  सामान  भी  चोरी  हो  गया  1  इसी  तरह
 से  ऐक्सीडैट्स  की  संख्या  भी  उन्होंने  दी  है
 कि  1977-78  में  866  ऐक्सीडैट्स  हुए
 जिसमें  300  लोग  मारे  गये  श्रौर  744  लोग
 जखमी  हो  गये  ।

 1978=79  के  तीन  महीनों में  259
 ऐक्सिडेंट्स  हुए  हैं,  जिन  में  94  लोग  मारे
 गये  हैं  भौर  278  इन्जर्ड  हुए  हैं।  भ्रव  तक
 जो  स्थिति  हमारे  सामने  है.  उसको  देखते  हुये
 झगर  मैं  गह  ध...  कि  रेलबे  में
 कोई  बहुत  सम्बा-भोड़ा.  खुधार
 हो  गया  है,  या  शेक्सिडेंट्स  कम  हो  गये  हैं.
 या  रेलवे  में  ट्रेवलिस  की  सेफूटी  बढ़  यई  है,
 तो  यह  ठीक  नहीं  होगा  ny  मैं  समझता  हूं
 कि  पिछले  पंद्रह  महीनों  में,  जब  से  श्री  मधु
 बंडबते  रेलबे  मंत्री  बने  हैं--वह  मेरे
 बड़े  भच्छे  मित्र  हैं  वह  प्रयास  भी
 बहुत  करते  हैं--+जितना  सुधार  होना  चाहिए
 थार,  उतना  दिखाई  नहीं  देता  है।  ऐक्सिडेंट्स
 जौर  सेफ्टी  के  बारे  में  स्थिति  प्राय:  बही
 है,  जो  पहले  थी।  मंत्री  महोदय  से  बताया
 है  कि  रेलवे  का  स्टाफ़,  उसके  लिए  ज्यादा
 दोषी  है।  हयुमेंन  एलिमेंट  पर  डिपेंडेस को
 कम  करने  के  आरे  में  उन्होंने  कहा  है  —

 “In  order  to  reduce  dependence
 on  human  elements  various  sophisti-
 cated  aids  like  ultra-sonic  detectors
 or  whee]  axles  and  rail  track  cir-
 cuiting  axles  and  automatic  warning
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 system  are  being  introduced  pro-
 gressively.  It  has  been  decided  to
 complete  track  circulting  on  =  run
 thrsugh  lines  on  all  the  stations  and
 trink  routes  by  ‘1981.  In  addition.
 trn-k  circuiting  of  100,  vulnerable
 stations  will  be  completed  by  Isth
 September.  1979."

 उन्‍होंने  979  तक  की  कहानी  बताई  शौर
 इसके  झलिरिक्त  उन्होंने  यह  भी  कहा !

 “The  number  of  accidents  a:  level
 crossing  has  marginally  increased  to
 957  during  1976-77  and  ‘1977-78.

 हमारे  देश  में  मैंड  लेबल  कासिग्ज  का
 नम्बर  14,060  है।  जहां  पर  इलैक्टरीसटी
 से  मैनिंग  नहीं  होता  है,  जहां  पर  झादमी  मैन
 करते  हैं,  मैं  समझता  हूं  कि  वहां  पर  एक्सिडेंट
 ज्यादा  होते  हैं।  सरकार  को  एक  फे  ड
 प्रोग्राम  बनाना  चाहिए  ध्रौर  एक  डेडलाइन
 तब  करनी  चाहिए  कि  श्रादमियों  के  ज़रिये
 जितना  मैनिंग  होता  है.  जिस  की  वजह
 से  कभी  कोई  आदमी  सो  जाता  है  झौर
 वस,  तांगे  या  रेढ़े  के  साथ  टक्कर  हो  जाती.
 है.  चार  या  पांच  साल  में  उसको  छत्म  कर  दिया
 जायेगा,  मैं  समझता  हं  कि  इस  बारे  में
 सस्ती  से  कदम  उठाना  चाहिए  ?

 जब  किसी  एक्सिडेंट  में  लोग  मरते  हैं.
 तो  मंत्री  महोदय  यह  घोषणा  करते  हैं  कि  जॉ
 लोग  मर  गये  हैं.  उनके  परिवारों  को  दो
 हजार  रुपये  दिये  जायेंगे।  मैं  यह  जानना
 चाहता  हूं  कि  प्राज  कम्पलसरी  हनशो  रेस  का
 जो  एमाउंट है.  वह  कितते  सालों  से  चला
 झा  रहा  है  और  क््या  सरकार  उस  एमाउंट
 को  बढ़ायंगी  7  यह  एमाउंट  कई  साल
 पहले  तय  किया  गया  था  शौर  ह.  उसको
 बढ़ाया  जाना  चाहिए  |  जितनी  मात्रा  में  रपये
 की  कीमत  कम  हुई  है.  उसी  मात्र!  में  उम
 एमाऊंट  को  बढ़ाना  चाहिए,  ताकि  झगर
 किसी  झादमी  की  एशिसर्डट  में  मृस्य्‌  हो  जाती
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 है.  हो  उसके  परिवार  को  मुनासिद  एमाउंट
 मिल  सके ।

 दूसरा  मेरा  सुझाव  यह  है  कि  ये  जो
 अनमैन्ड  लिवेल  का्सिग्स  हैं  इनकी  संख्या  कम
 करनी  चाहिए  ।  हर  साल  के  लिए  श्राप  एक
 फेज्ड  प्रोग्राम  बनाइए  जिसमें  ४  झनमन्ह  लेबेल
 क्रासिंग  ब्रावण  एम  होते  जाय॑  शौर  झ्राखिर
 में  पांच  साल  में  एक  भी  अ्तमर्ट  लेवेल  का्सिंग
 न  रह  जाय  |

 ऐसा  भी  देखने  में  आया  है  कि  जो  स्टाफ
 है,  डाइवर  हैं  या  दूसरे  स्टाफ  के  लोग  हैं  उनकी
 सुविधादों  चा  प्रभाव  होने  के  कारण  भी
 कई  बार  ऐक्सिडेट  हो  जाते  हैं।  यह  भी  कई

 बार  हहा  गया  है  कि  उनसे  ज्यादा  समय
 तक  काम  लेने  से  और  ज्यादा  देर  काम  करवाने
 से  वे  थक  जाने  हैं  प्रोर  परिणाम  यह  होता  है  कि
 िक्िसिडेंट  हा  उसे  हैं  तो  मैं  यह  चाहूँगा,  झाप
 तो  द्ेड  यशियन  लीडर  रहे  हैं.  ग्राप  को  इस
 चीज  के  बारे  में  ज्यादा  ज्ञान  है,  मुझे  तो  ज्यादा
 इसका  शान  नहीं  है.  लेकिन  जो  कानून  है  उस
 कानून  के  "रे  किसी  भी  व्यक्ति  को  इसमें
 इस्तेमाल  नहीं  क्रिया  जाना  चाहिए  और
 श्ोवर  टाइम  के  लिए  भी  नहीं  कहना  चाहिए  tv
 कई  बार  पैसे  के  लालच  में  वे  ोवर  टाइम
 करने  लग  जाते  हैं  प्रौर  ऐक्सिडेट  हो  जाते  हैं.
 जिसके  परिणामस्यरप  उसको  भी  नुकसान
 होता  है,  रेलवे  को  भी  नकसान  होता  हैं  श्र
 जो  व्यक्तित  उसमें  43  होते  हैं  उनको  भी

 नुकसान  होता  है  ।  झ्राप  को  याद  होगा  कि
 रेलवे  के  ऐक्सिडेंट  के  झन्दर  हमारे  देश  के  बहुत
 बड़े  बड़े  लोगों  की  मृत्यु  हुई  है  -  दीन  दयाल
 उपाध्याय  उन  में  से  एक  हैं  भौर  राज्य  सभा  के
 सदस्य  तथा  जो  पहले  इसी  लोकसभ्ता  के  सदस्य
 थे,  श्री  प्रकाशवीर  शास्त्री,  उनका  भी  निधन
 इसी  तरह  से  रेलवे  ऐक्सिडेंट  सै  हुआ  है।

 यह  मुझे  खुशी  है  कि  इस  साल  अभी कुछ कुछ
 महीने  से  भाहिस्ता  प्राहिसता  वह  ऐक्सिड्रेंट
 कुछ  कम  होते जाते  हैं।  पहुंले  अहुत  तेजी  साथ
 पिछले  साल  ऐक्सिडेंट  हो  रहे  थे  धौर  *

 's
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 समझता  हूं कि  उन  ऐक्सिडेंट्स  के  शन्दर  कुछ
 पोलिटिकल  मोटिवेशन  भी  था,  एक  एलीमेंट
 था  इस  देश  में  जो  सैबोटेज  कर  रहा  था।  वह
 अआहता  था  कि  इस  तरह  से  सैबोजेट  करके
 जनता  पार्टी  प्ौर  जनता  सरकार  को  बदताम
 किया  जाय  t  लेकिन  जब  में  श्राप  ने  मजबूती
 हे  कदम  उठाया  है  शौर  काफी  लोगों  को

 ढक  पर  वाज  करने  के  लिए  रखा  है,  मेरे
 खवाल  में  कोई  25  हजार  लोग  लगाए  हैं,
 उस के  बाद  से  यहचीज  प्राहिस्ता  ब्राहिस्ता
 शक  गई  है  जौर  वह  लोग  जो  सैबोटेज  कर  रहे
 थे  ब  उस  में  सफल  नहीं  हो  रहे  हैं  ।  प्राप
 मे  देखा  कि  कई  बार  फिश  प्लेट  पड़ी  हुई  हैं

 "कई  बार  पत्थर  रखे  हुए  हैं  -  तो  वह  जानगझ
 कर  के  प्लान्ट  कांस्पिरेसी  थी  जस्ट  दु  मैलाइन
 दि  जनता  पार्टी  गवर्नेमेंट  दौर  जब  सम्ती  से
 आप  ने  कार्यवाही  की  तब  से  रेलवे  ऐक्सिडेंट
 काफी  कम  हो  गए  y  में  श्राप  को  इस  लिए
 बधाई  देना  चाहता  हूं  लेकिन  अर्भ!  भी

 इम्प्र  बसेंट  की  गुजाइश  है  t  मैं  मंत्री  महोदय
 से  कहूँगा  कि  जितना  रेलवे  स्टाफ  है  उस  में
 अभी  भी  एक  सेक्शन  है  जो  डिस्सेटिस्फाइड

 है भोर  उन  की  प्राबसम्स  है  झाप  जम
 व्यक्ति  जब  रेलवे  मंत्री  है  ती  स्टाफ  +  खांगों
 में  डिस्सेटिस्फैशशन  नहीं  हीना  चाहिए।  मझ
 (कसी  एक  व्यक्ति  ने  बताया  कि  ये  जो  सैबोटेज

 होते  थे  या  ऐक्सिडेंट  होते  हैं.  इस  में  कुछ
 नेग्लिजेंस  रेखबे  स्टाफ  की  भी  होती  है  तो

 अगर  उस  के  मन  में  डिस्सेटिस्फंशशन  होगा
 तो  वह  काम  ठीक  प्रकार  में  नहीं  कर  सकते  ।

 इसलिए  उस  को  भी  दूर  करने  का  प्राप
 शबन्ध  कीजिए  |

 को  दोनेन  सट्ठाचाम॑  (सीरमपुर)  tt

 उन  को  बोनस  दीजिए  ।

 ह ड  कंबर  लाल  शप्त :  बोनस  का  तो

 सामना  बड़ा  है  |  मैं  नहीं  जानता  कि  उस  में

 क्या  करना  हैं  क्या  नहीं  करना  है|  लेकिन

 बहू  मैं  जरूर  जातता  हूं  कि  जो  स्टाफ  है  उत  को

 सुविधाएं  पूरो  तरह  प्राप  को  देनी  चाहिएं

 और  उस  को  देखना  चाहिए  ।
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 एक  चीछ  मैं  यह  कहूंगा  कि  कई  जगह  पर
 बहुत  ट्रैफिक  है  लेवल  क्रासिंग  के  ऊपर  भौर
 कई  जगह  इतना  ट्रैफिक  बहां  जैम  हो  जाता
 है  कि  कुछ  कहा  नहीं  जा  सकता  ।  उस  संबंध
 में  श्राप  कहां  पर  ग्रोवर  ब्रिज  बनाते  हैं,
 इस  का  कोई  याडेस्टिक  है  या  नहीं  यह  मुझे
 मालूम  नहीं

 ऐसा  तो  है  कि  50  परसेंट  ाप  देते  हैं
 झौर  50  बरसें  स्टेट  गवर्मेमेंट  देती  है  लेकिन
 मान  लीजिए  कहीं  पर  स्टेट  गवर्तभेंट  नहीं
 देती  है  और  भाप  समझते  हैं  कि  यहां  पर  ज्यादा
 एक्सीडटेंस  हो  सकते  हैं  तो  मै  हूंगा  या  तो
 शाप  स्टेट  गवर्नमेंट  को  एग्री  करवायें  या  भ्रगर
 आप  एग्री  नहीं  करवा  सकते  तो  आप  को
 स्वयं  बहां  पर  झ्रोवर  ब्रिज  बनाना  चाहिए  |

 ण्व  चीज़  और  कह  कर  मैं  समाप्त
 करूंगा  |  रेलवे  लाइन  के  साथ  साथ  यहां
 दिल्‍ली  में  भी  बहुत  सारी  झुग्गियां  हैं  ।  मैं
 15  महीने  से  लिख  रहा  हूं,  इधर  रेल  मंत्री

 को  लिखता  हूं  और  उधर  आवास  मंत्री  को
 लिखता  हूं  ।  यहां  पर  दोनों  मंत्री  बैठे  हैं,  उन  के
 बीच  में  केवल  दो  मीटर  का  फासला  है,  लेकिन
 यह  दो  मीटर  का  फासला  मैं  5  महीने  में

 भी  तय  नहीं  कर  पाया  ।

 रेल  मंत्री  घ्रो०  मू  बध्डबते)  :  बहुत
 से  एम०  पीज़  यह  भी  लिखते  हैं  कि  इत  को
 मत  हृटाइये  ।

 शो  कंबर  लाल  गुप्त  :  उन  को  हटाने
 का  सवाल  नहीं  है,  बल्कि  उन  को  बसाने  का
 सवाल  है  ।  मैंने  तो  बसाने  की  बात  कही
 है  ।  मेरी  कांस्टीचएन्सी में  करीब  5-6  सौ

 झुग्गियां  हैं,  जो  लाइन  के  बराबर  |  हर  दो

 महीने  में  एक-प्राध  बच्चा  वहां  पर  एंक्सीडेन्ट
 में  मर  जाता  है।  प्रगर  झाप  को  लिखता

 हूँ  तो  भाप  कहते  हैं  कि  झावास  मंत्री  देखेंगे
 झौर  भावास  मंत्री  को  लिखता  हूं  तो  वें  कहते
 है  कि  रेलवे  की  जमीन  है,  में  हम  से  बात
 करेंगे,  तभी  कुछ  होगा  ।  भगवान  की  दया
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 से  यहां  इस  समय  दोनों  बैंढे  हैं---क्या  यह  दो
 गझ  का  फासला  दूर  नहीं  हो  सकता  है  1  इस
 तरह  की  जो  ीड़ें  हैं--मं  समझता  हूं  दोनों
 मंत्रियों  को  मिनिस्टीरियल  खेबल  पर  तय
 करनी  चाहिये  7  जो  यह  15-15,  महीने
 'लग  रहे  हैं--मैं  समझता  हूं--जनता  पार्टी
 की  फंक्शनिंग  भौर  कांग्रेस  की  फंक्शनिंग  में
 कोई  अन्तर  नेहों  है  1  दष्डवते  जैसा  मंत्री  हो
 शौर  इतनी  रेडटेंपिण्म  हो,  यह  बात  समझे
 में  नहीं  भांती  ।  मैं  चाहता  हूं--भाप  इस  के

 बारे  @  विचार  करें

 मैंने  जो  दो-तीन  सुझाव  दिये  हैं--उन  को

 शाप  देखें  साथ  ही  मैं  बधाई  देना  चाहता

 हूं  कि  पहले  साल  में  तो  बड़ा  भयंकर  रूप

 हमारे  सामने  झाया  था,  लेकिन  इस  साल
 आप  ने  मेहनत  कर  के,  कोशिश  कर  कें,

 एक्सीडेन्ट्स  को  कम  कियां  है  इस  के  साथ-

 साथ  मैं  यह  भी  कहना  चाहूंगा  कि  रेलवें

 के  प्रन्दर  जो  एपरेटस  हैं,  वें  कई  जगह  पर  पुराने
 लगे  हुए  हैं  ।  सिगतलिंग  भौर  तारें  इतनी

 पुरानी  हैं,  कई  लोगों  से  मैंने  पुूछा--वे  भी

 यही  कहते  हैं  कि  ये  प्राउट-डेंटेड  भौर  प्राउट-

 मोहे  हो  गई  हैं  ।  दूसरे  देशों  में  नये-मगे

 झ्राविष्कार  हुए  हैं  भौर  नये-तये  इंस्ट्रेम्ेन्ट्स
 बने  हैं  ny  मंत्री  महोदय  उस  की  तरक़  भी

 ध्यान  दे  झौर  देखें  कि  उन  का  यहां  कहां
 तक  इस्तेमाल  हो  सकता  है,  त"कि  एक्सीडेन्ट्स
 कम  से  कम  हों  1

 इन  शब्दों  के  साथ  मैं  मंत्री  जी  को  फिर
 बधाई  देता  हूं  कि  थे  इस  बात  का  प्रयोस  कर

 रहे  हैं  कि  हमारे  देश  में  कम  से  कम  एक्सीडेन्ट्स
 हों।

 PROF.  P.  ह  MAVALANKAR
 (Gandhinagar):  Sir,  I  feel,  happy  in

 One  sense  that  thig  motion  for  further
 consideration  has  at  long  last  come
 before  tnly  House.  Like  the  railway
 dislocatiun,  unfortunately  this  parti-
 cular  diseussion  also  has  been  dis-
 Jocated  aud  derailed.  But  none  the-
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 Tess,  it  hag  come  today  and  we  are
 gratefu;  for  it.  I  am  very  happy:  that
 my  esteemed  colleague,  Shrimati
 Parvati  Krishnan,  not  only  brought
 this  motion  but  pursued  ‘this  mafter
 again  and  again  and  impressed  .upon
 th.  Business  Advisory  Committee  to
 fing  time  for  it.  I  congratulate  the
 Government,  the  Minister  of  Railways
 and  the  Minister  of  Parliamentary
 Affairs  for  finding  time  to  go  into  this
 matter.  I  say  this  because  I  do  झए
 want  the  country  to  get  an  impres-
 sion  from  the  proceedings  of  Parlia-
 ment  that  Parliament  is  interested
 only  in  mud-slinging  and  washing
 dirty  linen  in  public.  We  want  the
 country  to  know  that  Parliament  is
 interested  !n  the  safety,  comfort  a
 security  of  the  passengers  and  in  t!
 overail  improvement  of  railway  ad-
 ministration.  Therefore,  I  am  very
 glad  that  we  have  got  some  time  to
 discuss  this  matter  today.  Unfortu-
 nately,  it  is  difficult  for  most  of  us  to
 divert  our  attention  from  corruption
 to  accidents.

 But  it  i;  more  unfortunate  that  not
 many  of  us  are  in’

 PROF.  MADHU  DANDAVATE:
 From  corruption  to  eruption.

 PROF.  P.  G.  MAVALANKAR:
 | the  very  fact  that  many  of  us  are

 interested  in  this  debate  is  also  evi-
 dent  by  the  interest  shown  by  my
 hon.  friends  in  this  debate.  But  the
 fact  remains  that  we  must  take  some  '
 of  the  limited  time  of  this  Parliament
 after  alf—maximum  possible  resources
 are  spent  on  it—to  discuss  these  basic
 problems.

 .  Mr.  Chairman,  let  me  first  start  |
 with  a  word  or  two  by  way  of  plea-
 santaries,  which  I  mean  seriously  and
 sincerely,  I  do  not  think  we  could
 have  expected  a  more  efficiént  and  4
 more  Conscientious  Minister  than  my,
 dear  friend,  Prof.  Madhu  Dendavate
 who  has  been  doing  an  excellent  job
 in  managing  the  railways.  Sir,  he  fs
 energetic,  he  is  intelligent,  is  imagi-
 native  and  हक  would  like  to  say  that



 as  be  algo  spende-time  to  बिक  bow,  two...
 te  improve  - things  can  happen.  One  ig

 the  railway  administration.  It  is  a
 very  tall  order,  na  one  of  ys,  let  me
 say,  can  do  it  overnight.  It  is  a  tall
 order  to  improve  upon  it,  but  at  least
 he  is  sincerely  at  it.  And,  secondly,
 what  ig  more  important  from  my  point
 of  view  is  that  he  is  also  sincerely
 trying  to  release  the  administration
 of  the  Indian  railways  from  the
 bureaucratic.  bondage  of  the  Railway
 Board  and  many  other  seasoned  offi-
 cials.  It  is  a  greet  thing  and  there-
 fore,  it  is  good.  One  more  reason  why

 I  want  to  congratulate  him  is  that  no
 Minister  of  the  Railway,  until  this
 Government  came  and  my  friend  be-
 came  the  Minister,  has  taken  into
 account  the  comforts  and  security  and
 conveniences  of  Second  class  passen-
 gers,  millions  of  them  who  travel
 every  day  and  give  such  large  ever
 revenues  to  the  government.  Unfor-
 tunately  so  far  the  experience  has
 been  that  those  who  give  large  re-
 venues  to  the  government  are  given
 minimum  comforts  and  those  who  give
 limited  revenue  get  more  facilities.  I
 am  glad,  hig  socialist  leanings  have
 at  least  helped  them  to  create,  if  not
 a  classless  society.  at  least  classless
 trains,  which  is  good.

 Mr.  Chairman,  heving  said  that,
 may  I  say  that  I  am  of  course  sympa-
 thetie  to  him,  but  somewhat  grieved
 at  the  fact  that  during  his  minister-
 ship  this  country  of  ours  should  have
 witnessed  and  experienced  so  many
 railway  accidents,  major  and  minor?
 They  are  of  serious  nature.  I  do  not
 blame  him  directly  for  anything  that
 has  happened.  No  Minister,  particu-

 larly  Railway  Minister,  can  ve
 directly  considered  as  responsible  for
 what  happens  Of  course,  Ministers
 are  technically  responsible  for  every-
 thing  that  happens.  ‘That  responel-
 bility,  Iam  sure,  the  Minister  shares
 and  Holds,  but  the  point  is  that  it  is
 a  fect  that  during  the  last  I6  months
 or  more  of  the  Janata  Government’

 into  power,  I  find  that  thé
 railway  accidents  of  major  or  minor
 nature  have  peen  occurring  in  some
 ‘way  or  the  other  although,  thank  God,

 Pail  8.

 fog  the  last  few  weeks  .we.sre:pot  hav-
 of  railway img  anything  by  way

 acciden’
 AN  HON.  MEMBER:  We  must

 keep  the  fingers  crossed
 PROF,  P.  G.  MAVALANKAR;  .  Of

 course,  I  keap  my  fingers  crossed.  we.
 I  hope  and  pray  that  this  good.  state
 of  affairs  will  continue.  But  the  nan...
 Members  of  Parliament  inclyding
 myself  cannot  do  much  by  merely:
 expressing  hopes  and  making  prayers
 and  keeping  our  fingers  eroseed,
 however  sacred  and  good  our  fingers
 may  be.  We  have  to  take  concrete
 steps  in  thi:  direction.

 tell  you Mr.  Chiitman,  lat
 what  the  posiuon  is.  The  Minister  of
 Railways,  my  friend  Prof.  Dandavate
 in  hig  statement  of  November  t4,  977
 has  given  some  figures  pertaining  to
 the  accidents.  The  House  may  per-
 haps,  try  to  recollect  this  becduse  it
 is  a  long  time  and  the  House  may
 have  forgotten  some  of  the  major
 facts,  In  thpse  two  serious  actidents,
 according  to  him,  as  many  as  18  #ius
 57  people  were  killed  on  the  Northern
 Railway  section.  Tt  hope  I  am  ‘right
 quoting  these  figures.  He  gave  these
 figures  in  his  statement  of  4th
 November  1977  Both  the  aecHents
 otcurreqd  on  the  Northern  Railways.
 In  the  accident  that  took  pildcé  dt
 Sarai  Gopal  Flag  station,  8  people
 were  killed  and  $  were  grievo
 injured.  In  the  accident  at  Nairil,  57
 were  killed  atid’  as  many  as  47  wete
 grievously  injured.  I  do  kKhow
 since  then  how  matiy  ‘the
 grievously  injured  have  been  dead.
 I  am  giad  to  see  from  the  Mixister’s
 face  and  ‘nodding  that  no  oné  of  ‘thie
 grievously  injuréd  gre  dead.  Lét  us
 be  thankful  to  the  Almighty  for  that.
 But,  suppose,  ary  one  of  then  is  pér~
 mariently  incapacitated  fot  “any
 reason?  What  about  himi?  2  would
 like  the  Railway  Minister  to  go  tnto
 this  problem.  ft  is  no  use  saying  that
 you  are  giving  ex  tratia  fayment
 the  fainilies  of  the  deceased.  You
 should  also  look  into  the  question  of
 the  injured  pastengers  who,  for  some

 reason,  may  ‘have  been  incapacitated  :
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 for  life  and  are  unable  to  get  ‘any
 employment.  |  thihk  some  kind  of
 compensation  must’  be  given  to  them
 as  well.  Just  as  in  the  case  of  factory
 workers:  and  other  workers  you  have
 this  provision  that  if  they  are  per-
 manently  incapacitated  by  their  losing
 a  limb  or  hand  or  some  other  part  of
 the  body  and  they  cannot  work  [or
 the  rest  of  their  lives  they  are  given
 some  compensation,  similarly,  the
 Railway  Ministry  must  also  provide
 for  ‘that  kind  of  situation.

 If  you  see  these  two  railway  acci-
 dents,  of  which  he  has  mentioned  ‘n
 his  statement—many  other  accidents
 alzo  have  taken  place  later—I  say

 this  with  a  heavy  heart  and  with  a
 deep  sense  of  sorrow,  and  in  fact  I
 share  his  heavy  sense  of  sorrow  and
 I  know  he  is  sincere  about  it,  but  he
 should  not  merely  stop  by  being
 regretful  and  sorrowful;  he  has  to
 translate  his  sorrow  into  concrete
 action  so  that  he  need  not  have  any
 further  sorrow  in  this  regard.

 The  Minister  has  himself  stated  in
 his  i4th  November  statement  on  the
 causes  of  the  accident  that  there  has
 been  some  kind  of  failure  on  the  part
 of  the  railway  staff.  That  was  the
 finding  of  the  Inspector  of  Lucknow,
 I.  believe.  That  meang  that  not  all
 accidents  are  unavoidable  and  some
 are  due  to  human  failure,  apart  from
 error  of  judgment  also.

 There  are  accidents  and  some  are
 described  as  major  and  some  as
 tainor.  Here,  let  me  make  this  point
 alg  clear.  Although  I  use  these
 ‘terms  in.  g  comparative  sense,  let  me
 make  this  point  very  clear.  Though
 these  accidents  are  described  as
 major  or  minor,  suppose  my  own
 kith  and  kin  are  involved  in  one  of
 the  eccidents  where  only,  say,  two
 persons  have  died.  You  may  say  that
 it  is  a  minor  accident,  but  to  me  it
 ig  a.  major  accident  even  though  only
 two  persons  hava  died.  So,  it  is  not
 @  question  of  major  or  minor  when
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 loss  of  human  life  is  there,  There--
 fore,  let  us  not  minimise  the  accidents’
 from  thet  point  of  view  and  say  that’
 a  particular  accident  ig  less  serious
 because  a  lesser  number  of  people
 have  died.  Are  we  to  say  that  be-
 cause  More  people  died,  go  it  is  a
 major  accident  ang  if  less  people
 died,  it  is  q  minor  accident?  [¢  our
 own  kith  and  kin  are  involved,  even
 if  it  is  described  by  others  as  a
 minor  accident,  it  becomes  a  major
 accident  for  us,  because  our  own  peo-
 ple  are  involved.  Therefore.  I  hope
 he  wil]  not  take  that  position.  I  know
 he  wii]  not,  but  still  |  want  to  remind
 him  not  to  take  thet  position.

 Now  what  js  to  be  done?  He  says
 he  has  tightened  up  the  machinery  to
 find  out  whether  human  failure  also
 takes  place.  When  it  is  established
 beyond  doubt  that  it  is  human  failure,
 not  mere  error  of  judgment—one  can
 condone  error  of  judgment—that  it
 is  because  of  some  kind  of  reckless-
 ness,  negligence  or  carelessness,  than

 I  think  the  Minister  must  fall  heavily
 on  such  individuals  and  punish  them
 So  that  they  will  be  more  cureful  in
 future.

 I  would  also  like  him  to  say  seme-
 thing  about  automatic  devices,  whether
 he  will  be  introducing  them  in  an  in-
 creasing  measure  so  that  before  any-
 thing  happens  it  is  avoided.  I  am
 saying  this  more  particularly  for  the
 engine  drivers.

 77.0  bers,

 {[Surr  Ram  Morir  in  the  Chair)
 Two  more.  points  and  I  bheve  done.

 It  has  also  to  be  mentioned  and  one
 should  remember,  that  a  good  many
 difficulties  ang  accidents  take  place
 because  of  the  fact.  that  in  one  vast
 country  there  are  limiteg  resources.
 I  agree  that  we  have  got  our  priori-
 ties.  Now,  Sir,  because  .of  the  vast-
 ness  of  our  country  and  the  railway
 track  being  so  long,  miles  together,
 and  so  there  are  hundreds  and  hun-
 dreds  of  unmanned  gates.  It  will
 take  time  to  convert  all  the  unmanned
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 gates  into  manneg  gates.  I  do  not.
 want  to  be  mefély  romantic,  because
 I:  know.  ‘thet:  it  could  not  be  done
 overnight.  But  at  least  let  them  make
 an  urgent  atalysis  and  a  proper  sur-
 vey  of  those  unmanned  gates  where
 accidents  have  taken  place,  where
 accidents  are  likeiy  to  take  place  but
 have  not  taken  place,  and  unmanned
 gates  where  accidents  are  the  least
 likely  to  take  place.

 Thase  unmanned  gate;  where  acci-
 dents  are  nkely  to  take  prace,  especi-
 ally  47  cities  and  surrounding  agglo-
 merations,  they  should  be  given
 priority.  |  come  from  Ahmedabad
 and  I  know  that  in  my  own  city  of

 wAhmedabad,  because  of  some  unfor-
 tunate  constitutional  and  legal  diffi-
 culties  and  disputes  between  the
 railways  and  the  Corporation  or  the
 local  or  state  authorities,  ai  large
 number  of  gates  and  crossings  are
 not  manned,  because  the  railways  say
 the  local  or  state  authorities  should
 do  it,  ang  the  local  or  state  authori-
 ties  say  that  the  railways  should  do
 it.  In  the  mean  time,  azcidents  take
 place.  Why  should  they  allow  such
 accidents  to  take  place?  In  the  urban
 agglomerations,  in  areas  near  the
 cities  and  towns,  where  acuidents  are
 likely  to  take  place.  the  railways
 should,  acting  unilaterally,  convert
 them  into  manned  gates  at  their  own
 expense.  If  the  local  authorities  or
 the  State  Governments  do  not  do  it.
 you  should  do  it  from  the  funds  of
 the  railways  so  that  accidents  do  not

 ‘take  place.  Because,  in  many  cases,
 if  an  accident  takes  place  you  will  be
 paying  more  in  terms  of  compensa-
 tion.  Then  why  not  pay  it  in  ad-
 vanee  by  doing  this  kind  of  thing  and
 saving  people's  lives?  I  should  also,
 moreover,  say  that  if  he  wants  the
 cooperation  of  the  Railway  emplo-

 ees—I  am  quite  sure  that  he  js  for
 t  and  Ye  is  at  it  also—then  let  him

 see  to  it  that  accidents  do  not  take
 place  because  of  the  over-burdened
 and  over-worked  staff  and  under-
 privileged  staff  in  terms  of  benefits
 and  amenities.  I  am  not  taking  up
 the  question  of  bonus,  हैं  am  not  mix-
 ing  up  that  issue  here.  But  I  do  not

 want  to  suggest  thet  if  the  Railway
 employees  are  coutended  and  are
 satisficd  and  if  they  ere  not  forced  to
 do  over  work,  then  perhaps,  they  will
 be  able  to  deliver  the  goods  better.
 Thercfo.e,  i  want  to  say  this.  One
 more  point,  and  it  is  that  Government
 must  aiso  take  the  help  and  coopera-
 tion  of  Railway  passengers  and  com-
 muiers  and  the  genera]  public  in
 some  ways  where  their  cooperation
 may  help  in  reducing  the  accidents
 involved.

 Now,  two  more  points  and  |  have
 done.  One  point  is,  about  the  pay-
 ment  to  be  made.  I  have  never
 understuod  why  the  payment  to  be
 made  to  the  families  of  the  deceased
 and  victims  in  aircrash  should  be  so
 high—I  do  not  want  that  it  should
 be  reduced—and  for  the  families  of
 those  who  die  in  railway  accident
 shuuid  be  so  low.  Of  course,  an  argue
 ment  may  be  that  more  people  per-
 haps  die  in  railway  accidents  than  in
 ai:csach.  That  may  be  an  argument.
 But  when  it  comes  to  our  fellow
 countrymzn,  to  our  brothers  and
 sisters  who  die,  naturally  nobody
 should  he  forced  to  say  ‘I  wish  my
 kith  apd  kin  had  died  in  an  aircrash
 rather  than  in  a  railway  accident  so
 that  I  get  more  money’.  That  should
 not  be  the  fezling.  Therefore,  if  he
 cannct  do  it  quickly,  at  least  let  him
 give  us  an  assurance  that  progressive.
 ly  he  will  go  towards  the  ideal  of
 having  the  uniform  rate  of  compensa-
 tion  to  all  such  individuals,  no  matter
 whether  they  die  because  of  railway
 accident  or  aircrash.  After  all  death
 is  universally  the  same,  the  injury
 is  the  same,  the  loss  is  the  same  and
 the  difficulties  and  the  distress  are
 the  same.

 Lastly,  I  want  to  say  in  all  serious-
 ness,  because  Of  railway  accidents,
 there  have  been  repeated  demands
 that  so  and  so,  the  Railway  Minister,
 whoever  he  may  be.  should  resign
 and  this  happens  becauSp  of  two
 things,  mainly  because  of  the  natural
 desire  of  the  people  to  pin  down  the
 responsibility  to  a  particular  Minister
 concerned,  in  this  case,  the  Railway
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 Minister  and  secondly  because  this  is
 a  highly  moral  issue  which  was  made
 a  very  establisheg  good  precedent  by
 No  less  a  person  than  that  great  man,
 our  former  Prime  Minister,  Shri  Lal
 Bahadur  Shastri,  who,  as  you  know,
 as  the  Railway  Minister  had  the  capa-
 city  and  the  sincerity  to  resign  and
 therefore  he  resigned  and  set  an
 example  saying  ‘even  if  I  am  not
 responsible  directly,  I  take  the  res-
 ponsibility  for  the  accident  and  3  go
 out  of  the  Ministry’.  I  want  to  say,
 that  although  Mr.  Dandavate  was
 charged  that  he  has  not  resigned,  I
 can  say  that,  sensitive  as  he  is  and
 responsible  as  he  is.  I  am  quite  sure
 that  he  must  have  not  only  felt  com-
 pelled  to  resign,  but  probably  he
 might  also  have  resigned.  I  do  not
 know.  It  is  for  him  to  tell  us.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  That  will  not  be
 a  cure.

 PROF.  P.  G.  MAVALANKAR:  I
 know  it  is  not  a  cure.  But  at  least
 it  will  be  some  kind  of  a  responsi-
 bility  in  concrete  terms.  I  do  not
 want  him  to  resign  because  after  all
 he  igs  not  directly  responsible.  But  I
 only  want  to  mention  this  point,  be-
 cause  the  charges  were  made,  |  am
 sorry  to  say,  that,  by  some  of  his
 own  party  men,  of  Janata  Party,  pub-
 licly  and  in  the  press  that  Mr.  Danda-
 vate  should  resign  and  I  asked  those
 friends  as  to  why  they  expect  this.
 But  that  only  shows  that  their  party
 ig  not  as  united  as  it  should  be.  But
 apert  from  that,  |  know  that  Mr.
 Dandavate  is  the  last  man  who  will
 seek  to  a  job  merely  because  it  is
 giving  him  powers  and  privileges,  for
 he  is  a  man  who  will  look  at  it  from
 the  point  of  view  of  service  and  wel-
 fare  and  I  hope  that  because  of  his
 sensitvity  and  seriousness,  he  will
 make  it  clea”  that—God  forbid—but
 should  any  such  thing  of  serious
 nature  happen,  hs  will  not  be  there
 even  for  a  second.  I  do  not  want  him
 to  have  that  situation  because  I  want
 him  to  continue  with  the  good  work

 that  he  is  doing  and.  ३.  hope  he  will
 make  the  Railway  Ministry  much.
 more  efficient,  much  more  honoura-.
 ble;  after  all,  ‘let  us  not  forget  that
 in  our  country,  the  Railweys  are  a
 national  organigation,  it  is  not  a  ques-
 tion  of  party  matters,  it  is  a  national
 organisation,  we  must  look  at  it  as
 our  own  Railways,  it  ig  the  Indian
 People’s  Railways,  we  own  it  and  we.
 also  have  a  responsibility  and  stake
 in  it.  Ig  we  look  et  it  from  that
 angle,  then  I  am  quite  sure  that  we
 will  be  able  to  contribute  our  own
 little  mite  to  hig  efforts  and  jointiy
 we  can  make  the  Railways  not  only
 good,  fast,  comfdrtable  and  conveni-
 ent,  but  also  one  which  is  a  matter
 of  national  pride  and  a  matter  of.
 international  reputation  in  the  camuty
 of  nations  <

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Mr.  Chairmen,  Sir,  at  the
 outset  T  want  to  say  that  we  have
 got  full  confidence  in  our  Railway
 Minister.  He  has  got  all  the  capubi-
 lity  and  efficiency  necessary  to  do  the
 job.  But  I  have  to  make  some  com-
 ments  and  observations  on  the  per-
 formance  of  the  Railways.

 The  railway  accidents  and  disloca-
 tions  are  happening  very  often,  at«
 least  twice  a  month.  As  you

 pad
 about  a  fortnight  back,  about  56
 sengerg  of  a  compartment  were
 of  their  belongings  by  robbers  and
 dacoits;  the  railway  chaing  were

 ulied  up  and  some  incidents  took
 place.  There  have  been  a  series  of
 railway  accidents,  I  can  mention  one
 by  one.  It  is  all  pecause  of  the  tact
 that  as  many  ag  32,000  railway
 ings  are  not  manned  at  el}  till
 The  Railway  Minister  wil]  agree
 me.  In  his  budget  speech,  he
 said  that  till  today
 crossings  are  not  manned,

 are  lines  men,
 poor  salary;  they  a
 to.  20  hours  a  day;  they  he
 quartets  to  live  in;  they  are
 from  long  distances  they  are
 worked.  They  cannot  do  so  much  work.
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 That  way,  the  railways  are  under-
 Matted...  This  should  .be  taken  into
 consideration  by  the  Railway  Minister
 ag  already  explained  by  severa}  hon.
 members.

 T  have  seen  in  West  Bengal  and
 in  varicus  other  parts  of  the  country—
 I  have  travelled  extensively—that
 there  ate  so  many  railway  croasings
 which  are  not  manned.  I  would  ap-
 peal  to  the  hon.  Railway  Minister  to
 S@q  that  all  the  railway  crossings  are
 manned  up  so  that  the  lives  of  the
 people,  the  lives  of  the  passengers,
 are  protected  and  the  train  accidents
 do  not  recur  so  often.

 There  are  certain  safety  measures
 which  are  to  be  taken  by  the  railways.
 When  there  are  accidents,  the  passen-
 gers  involved  in  the  accidents  look
 forward  to  railway  authorities  for
 compensation,  In  Britain  and  =  in
 USA,  the  ratlway  journeys  are  cover-
 ed  by  insurance  schemes  at  Govern-
 ment  cost.  In  Russia  also,  |  have
 seen  that  the  journeys  are  covered  by
 insurance  schemes  at  Government
 cost.  Our  Government  should  also
 do  that.  We.  should  also  have  that
 scheme  here.

 The  remedie;  and  safety  measures
 to  prevent  accidents  must  be  chalked
 out  by  the  Railway  Ministry.  The
 Railway  Minister  hes  been  working
 very  hard,  no  doubt.  As  to  what  are
 the  defects.  what  are  the  loopholes,
 why  the  accidents  are  so  often  hap-
 pening.  all  these  causes  have  to  be
 fownd  out.  Now,  the  causés  are  that
 the  raitwaymen  are  under-staffed
 they  are  not  properly  paid  and  they
 are  not  satisfied.  We  have  got  to  give
 them  proper  remuneration,  proper
 emoluments,  proper  housing  or  quar-
 ters,  so  that  they  can  work  satisfac-
 tority.

 Now,  the  people  of  the  country  are
 certainly  looking  forward  to  Mem-
 bers  of  Parliament  of  this  House--
 bud  not  in  regard  to  what  they  find
 ह  day  in  the  papers  about  some
 allegationg  of  corruption,  about  En-
 quiry  Commissions  etc:  they  .  ere
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 looking  forward  to  us  for  their
 pie

 i
 for  their  security  arid  ‘for  their
 being.  We  are.  here  to  fulfil  the  aspi-
 -pations  of  the  people

 So,  Mr.  Chairman,  Sir,  I.  would
 suggest  that  the  Railway  Minister
 should  make  adequate  errangementa
 fo:  manning  up  all  crossings
 should  engage  more  afmetl  guards  in.
 ali  passenger  trains  so  that  robberies
 are  prevented  and  so  that  accidents
 do  not  happen  so  often.  If  these
 measures  are  not  taken  by  the  Gov-
 ernment,  any  nice  speech  in  this
 House  wif]  not  serve  any  useful  pur-
 pose  for  the  people.

 Then,  there  is  one  point  about
 Katwa-Bandel  railway  line.  There  is
 only  one  single  line  and  we  requested.
 the  Minister  for  doubling  of  the  line,
 We  requested  him  also  far  electrifica-
 tion  of  the  line.  The  doubling  of  the-
 line  has  to  be  given  efféct  to  because.
 there  are  some  instarites  of  passengers.
 falling  down  on  the  track  and  lesing
 their  lives.  So,  I  woulg  appeal,
 this  connection,  to  Prof.  Dandavate
 the  Railway  Minister  to  see  .  that
 electrification  of  the  line  ang  doubl-
 ing  of  the  line  from  Katwa  to  Bandel
 is  given  effect  to.  ‘

 i  am  glad  that  Smt.  Parvathi  Krish-
 who  tabled  the  motion,  had,  al-

 though  it  was  almost  thrown  into.
 ¢old  storage,  the  patience  to  pursue-
 it  and  put  it  again  before  the  House.

 et  अलबोर  सिह  (होशियारपूर):
 सभापति  महोदव,  जिन  लोगों  ने  शाण
 रैज्यूजूशम  पेश  किया  है,  इन  लोगों  में  कभी
 इसी  हिन्दुस्तान  में  इन्क्‍लाब  लाने  के  खिये
 रेखें  खूटतें  का  भी  प्रोग्राम  बनाया  था  ।
 इन्होंने  खुद  उसके  बोदे  रैज्यूलूशन पास पास  किया
 कि रेलें  लूटने  से  और  बेगुनाह  लोगों  को  मारने
 से  इन्कलाब  नहीं  भा  सकता,  तो  यह  बात
 खत्म हो गई हो  गई  |

 झन  जनता  पार्दी  की  सरकार  बन  गई
 शौर  इम्दिरा  जी  व  उसके  बेटे  के  खिलाफ.
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 चहुत  सो  बातें  शुरू  हो  गईं  शौर  कमीशन
 जारीहो  गये  1  जब  सारी  दुनियां  में  उनका
 न्नाम  मगहर  होना  शुरू  डी  गया  तो  उन  लोगों
 में  कीशिश  की  कि  जनता  पार्टी  को  बदनाम

 «  करने  के  लिये  कोई  काम  शुरू  किया  जाये  तो
 कुछ  बातें  उन्होंने  शुरू  को  उन्होंने  देखा  कि
 सरकार  का  खर्चा  तो  बढ़  गया  है,  लेकिन
 चने  बह  कामयाबी  नहीं  हो  सकेगी  ।

 ध्ाज  जो  हमारे  रेल  मंत्री  हैं,  उन्हें  इसी
 लाइन  का  बहुत  तजुर्तरा  है.  ट्रेड  पूनियन  के
 न्तजु  भी  हैं  -  झ्राज  उन्हें  एक  बात  का

 और  फैसला  करना  पड़ेगा  रेलें  हिन्दुस्तान
 मैं,  पब्लिक  सैक्टर  में  सबसे  बड़ा  ददारा  है,
 40  रब  से  ऊपर  इसमें  रुपया  लगा  हंप्रा  है.
 करा  भी  इसमें  बहुत  लिया  गया  होगा,  भाज
 चने  फैसला  करना  होगा  ह: 2  प्रैक्टिकल  शौर
 'चियोरेटिकल  में  कितना  कर्क  है  ny  प्रैक्टिकल
 सौर  पर  जब  हमारे  हाथ  में  बात  जाये  तो  हम
 उसमें  कितना  काम  कर  सकते  हैं  गौर  कितना
 नहीं  कर  सकते  हैं  7  शियोरेटिकल  जो  कहते
 हैं,  झगर  प्रैक्टिकल  में  वह  करना  चाहें  तो  कहां
 लक  लागू  किया  जा  सकता  है।
 मेरा  भी  ट्रेड  यूनियन्ज  के  साथ  शुरू  से  ताल्लक
 रहा  है  |  डाकखाने  और  रेलके  वालों  की
 960  4  जो  स्ट्राइक  हुई  थी,  उसके  सिलसिले

 में  मैं  भी  जेल  गया  था  1

 रेलबे  मुलाजिमीन  के  मुतालिबात  क्‍या
 हैं  और  उन  के  बारे  में  क्या  करना  चाहिए.
 यह  तो  हम  सब  कहते  आये  हैं  ।  लेकित  यह

 भी  देखना  चाहिए  कि  उन  से  काम  किस  हंग
 से  लेना  है  1  ज्यादातर  एक्सिह्रेंट्स  सिर्फ़
 उन  की  बेक्कूफी  या  नेरिलजेंस  या  कीताही

 'से  होते  हैं।  मिसाल  के  तीर  पर  भ्रगर  किसी
 आदमी  के  ज़िम्मे  कोई  छोटा  सां  काम  है---
 उसने  वक्‍त  पर  सिग्नल  को  डाउन  करना
 है,  तो  अगर  उसने  बटन  दबाने  में  एक-झाधघ
 पमिनट  या  कुछ  सैकइस  की  भी  देर  कर  दी,
 सो  एक्सिडेंट  हो  जाता  है।  इसलिए  उन

 लोगों  का  जो  काम  है,  उसमें  लाखों  प्राइमियों
 की  जिन्दगी  का  सवाल  है  1  रेलने  में  सफ़र
 करने  वाले  लोग  सही-सलामत  अपने  भर
 पहुंचें,  यह  इस  बात  पर  निर्भर  करता  है  कि
 रेलबे  में  काम  करने  वाले  अपने  झपने  काम  को
 सही  ढंग  से,  प्रो  मेहनत  के  साथ  शौर  कौर
 किसी  ग़फ़्लत  के  करें  ।  उन  की  मामूली  सी
 गफ़लत  से  भी  एक्सिडेंट  हो  जाता  है।  करोड़ों
 रुपयों  का  नक्‍सान  हो  जाता  है,  घौर  रुपये
 की  बात  छो६हि।,  जो  चीज़  बापस  नहीं  मिल
 सकती  है--इन्सानी  जानें  जाया  हो  जाती
 हैँ

 रेलवे  के  मलाजिमीन  ठीक  तरह  से  काम
 कर  सके,  इसके  लिए  जहां  उनके  हुंक्‌क  उन्हें
 दि  जायें.  बहा  जो  काम  उनसे  लेना  है,
 बह  भी  उनसे  लिया  जाये  और  इसमें  ढील  न
 की  जाये  ।

 मैं  मंत्री  महोदय  के  नोटिस  में  कई  छोटे
 छोटे  केसिज्ञ  लाता  रहा  हूं  -  पिछले  शुक्रवार
 को  मैं  गया  था  y  अमर  मिनिस्टर  साहब
 किसी  वक्‍त  भी  जा  कर  रिजर्वेशन  के  चार्ट
 को  सैक  करे,  तो  उन्हें  मालूम  होगा  कि  उसमें
 जिन  लोगों  के  नाम  होते  हैं,  उनसे  बिल्कुल
 दूसरे  श्रादमी  डिब्बे  में  बैठे  होते  हैं  -  पिछली
 आर  मैं  मे  बैक  किया  शध्ौर  मैंने  कंडक्टर  से  यह
 लिखवा  लिया  कि  डिब्बे  में  वे  झादमी  नहीं  हैं,
 जिसके  नाम  शाट  में हैं।

 SHRI  K.  A.  RAJAN  (Trichur):
 What  has  that  to  do  with  accidente?

 wird  अलबोर  सिंह  :  चूंकि  मैंमे
 बेलंगान:  वाले  इनक्माव  के  केल  होने  की  बात
 कही  है,  इसलिए  इन्हें  तबलीफ़  हुई  है  ।  रेलवे
 में  जो  कमियां  हैं,  गर  मैं  उनका  जिक्र  करूं,
 तो  इन्हें  वह  सुनना  पड़ेगा  ।  मैंने  यही  कहा  है
 कि  हिन्दुस्तान  में  इनकलाब  लाने  के  लिए
 इन  लोगों  ने  न  जाने  कितने  बेगुनाह  लोगों  की
 जाते  ख़त्म  कर  दीं,  प्रौर  जब  रन्‍्होंने  देखा  कि
 इस  तरह  इनकलाब  नहीं  प्रा  सकता  है,  तो
 इन्होंने  रेखोल्यूशन  पास  किया  कि  हम  ने  जो



 कुछ  किया  है,  वह  ग़लत  है।  फिर  ये  लोग
 शरीफ़  बन  गये  ध्रौर  इन्दिरा  गांधी  का  पहलू
 पकड़  लिया  और  समझा  कि  इस  तरह  हम
 आगे  निकल  जायेंगे।  लेकिन  हम  देखते  हैं  कि
 जहां  पहले  थे  लोग  यहां  पर  20  से  ज्यादा  थे.
 हों  भ्रद  0%  कम  हैं  t

 SHRIMATI  PARVATHI  KRISH-
 NAN):  He  is  showing  his  ignorence
 in  the  matter,

 were  बलबीर  सिंह  :  ग्रगर  बेगम
 साहबा  में  डेंगंए,  तो  मुझे  उन  की  पार्टी
 के  बारे  में  कुछ  और  बातें  कहनी  पढ़ेंगी  ।
 चुसनिए  झगर  द. (  कुछ  ने  कहें,  तो  ज्यादा
 बेहतर  होगा  ।  मैंने  सिर्फ़  यही  कहा  है  कि
 इन  लोगों  को  वजह  से  एक्सिडेंट  होते  रहे  हैं  |
 अब  एश्िसिडेट्स  को  रोकने  के  लिए  इस्तजाम
 किया  गया  है  बौर  जो  लोग  इसके  लिए
 डिम्मेदार  थे,  उन  के  शि'लाफ  कार्यवाही  शुरू
 हो  गई  है।  वह  रुमीशन  बैठे  थे  और  रोज
 रेडियो  पर.  शौर  अखबारों  में  प्राता  था  ।
 अब  उस  के  पिटठुओं  ने.  कुछ  लोगों  ने  शरू
 किया  था  और  उस  को  रोकने  के  लिए  25
 हआर  भांदिमी  और  रखने  पड़े,  कितना  ह! उ
 शौर  सरकार  के  ऊपर  प्राया  ?

 लेकिन  उसके  साथ  मैं  मंत्री  महोदय  से
 यह  कहूँगा  कि  अपने  इस  डिपार्टमेंट  को  स्ट्रीम-
 लाइन  करें,  इसमें  जो  करप्शन  है.  उसको  ठीक
 करने  के  लिए  पूरी  झपनी  ताकत  इस्तेमाल
 करें  t  beta  है  उसको  दूर  करें।  पिछले
 सालों  में  जिस  ढंग  से  काम  चलता  गाया  है
 उसके  कारण  यह  हैं।  उनको  जो  सुविधाएं
 आहिएं  वह  मिलें  लेकिन  उनसे  जो  काम
 लेगा  है  वह  काम  पूग  ले  तभी  झाप  यह  ठीक
 कर  सकेंगे  ।  मामूली  गफलत  की  वजह  से
 लोगों  की  जानें  न  ज  ये,  इसको  झाप  देखें  श्रौर

 इसमें  जो  करप्शन  है  उसको  भी  दूर  करें  ।

 इन  शब्दों  के  साथ  मैं  कहूंगा  कि
 रेलवे

 मंत्री इसी  लाइन  से  ताल्लुक  रखते  हैं।  उन्होंने

 सुधार  करने  की  बहुत  कोशिश  की  है,  बहुत
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 श्री  शंकर  देव  (बीदर)  :  सभापति
 महोदय,  मैं  बहुत  लम्बा  समय  नहीं  लगा  |
 मैं  दक्षिण  का  रहने  बाला  हूं  मैं  जब  कभी  भी.
 प्रपने  धर  से  निकलता  हूं  तो  मेरी  श्रीमती  जी
 बोलती  हैं  कि  पहुंचते  ही  वहां  से  टेलीग्राम  दे
 देना  कि  पहुंच  यए  हैं

 सभापति  महोदय  :  पश्रापकी  श्रीमती
 जी  हैं।  झ्रापका  इतना  व्याल  भी  नहीं  रखेंगी
 तो  शर  क्या  करेंगी  ?

 श्री  शंकर  देख  :  समय  को  व्यर्थ  न  गंवाते
 हुए  मैं  मंत्री  महोदय  को  कुछ  सुझाव  देना
 चाहता  हूं  एक्सीडेंट  को  रोकने  ी  लिए  ।  इससे
 पहले  हमारे  हनमन्तैया  जी  रेलवे  मंत्री  थे  ।
 उस  वक्‍त  उन्होंने  अपने  एक  ही  सकलर  से
 रेलवे  में  इतना  भ्रनुशासन  पैदा  कर  दिया  कि
 जो  ट्रेन  समय  पर  नहीं  झातो  थीं  बह  सारी  की
 सारी  एक  ही  सर्कलर  के  बाद  टाइम  पर  आने
 लगीं  !  वह  क्‍या  बात्त  थी  ?  हु  लांकि  उस
 समय  एमजेंन्सी  नहीं  थी,  एमजेंन्सी  के  पहले
 की  बात  मैं  बता  रहा  हूं,  प्रगर  इसी  प्रकार
 हमारे  रेलबे  मंत्री  जी  करें  तो  बहुत  सुधार
 हो  सकता  है  t  हमारे  रेलवे  मंत्री  इस  समय
 दण्डवर्स  साहब  हैं।  दण्छवरत  उसको  बोलते  हैं.
 जिसके  हाथ  में  डंडा  होता  है।  अपने  डंडे  को  लेकर
 उसका  इस्तेमाल  वह  नेग  तो  मुझे  विश्वास

 है  कि  कोई  ऐक्सीडेंट  नहीं  हो  सकता  है  ।

 कोई  भी  रेलवे  मिनिस्टर  जब  झाता  है
 तो  वह  सोचता  है  कि  नयों  चीज  कोई  ने  कोई

 वह  दिखा  दे  ।  तो  कया  दिखा  दिया--मैटीन
 के  प्रन्दर  कोई  नयी  चीज  इंट्रोडयूस  कर  दी

 कोई  इडली  डोसा  लगवा  दिया  या  कुशन
 वणैरह  लगवा  दिए  ।  मैं  कहता  हूं  कि  मेहरबानी
 करके  हमको  घर  तक  पहुंचा  दीजिए  बाकी  चाहे
 झौर  कोई  फैसिलिटी  दीजिए,  चाहे  मत  दीजिए  t
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 चाहे  पंखा  हो  मा  न  हो.  खाना  हो  या  न  हो,
 'सिलिमस  हम  यह  चाहते  हैं  कि  झाप  हमको
 चर  तक  पहुंचा  दीजिए  t  भाज़  जनता  ऐड-
 मिनिस्ट्रेशन  में  कया  है  ?  क्‍या  कर  रहे  हैं  ?
 ऐडमिनिस्ट्रेशश  के  अन्दर  जो  सबसे  बड़ा
 प्राण  है  वह  हैं  ला  एण्ड  प्राडर  |  ला  एण्ड  शार
 जब  नहीं  है  तो  धाप  का  क्‍या  ऐडमिनिस्ट्रेगन
 है  ?  इसो  प्रतार  रेलवे  ऐडमिनिस्ट्रेशन  में
 क्या  है  ?  हम  कहते  हैं  चाहे  हमको  ््च्छा
 खाना  खिलाएं  या  न  खिलाएं,  चाहे  पंखा  दें  या
 नर्दे,  गे  मिलेंया  न  मिले,  लेकिन  महरबानी
 करके  हमको  भपने  घर  तक  पहुंचा  दें  a  सिर्फ
 इतना  ही  हमको  कहना  है  1  यह  बहुत  बड़ा
 काम  होगा  n  इस  चीज  को  झ्राप  करें।  प्राप
 अपना  समय  और  प्ररना  दिमाग,  रेलवे  का
 पैसा  इस  बात  के  ऊपर  खर्च  मते  कीजिए  कि
 हमको  फर्दर  फैसिलिटीज  दे  बल्कि  इसके  ऊपर
 शा  कोजिए  कि  जितना  आपका  स्टाफ  है,
 जो  सेक्योरिटी  का  स्टाफ  है,  जो  रेलबे  ट्रैक
 को  चेक  शप  करता  है,  उसके  कपर  जो  इंस-
 पेबशन  रखता  है,  उन  लोगों  की  झतग  भलग  हर
 महीते  एक  मरत  क्लास  कांडक्ट  कोजिए  |
 उनको  अपील  कीजिए,  उनके  भन्द  र  एक  भावना
 पैदा  कोजिए,  उनको  यह  कहिए  कि  आप |  ऊपर

 “हजारों,  जां  प्राद्मियों  को  रक्षा  मुनहस्सर
 करती  है।  प्रापक्री  बड़ह  से  वे  सुरक्षित  बैठ
 कर  जा  सकते  हैं।  आपके  ऊपर  हजारों
 भ्रादमियों  के  प्राणों  की  रक्षा  का  भार  है,  भाप
 अपना  पुरा  दिल  दिमाग  लगा  कर  इस  तरह  से
 झपना  कर्तव्य  कीजिए  जिसमें  उनकी  रखा
 हो।  उनके  प्रन्दर  कर्तव्य  की  भावनाएं  जागूत
 कीजिए  जिक्षसे  कि  उनका  भी  उद्धार  हो  जाय,
 उनके  प्रन्दर  भी  यह  कर्तव्य  की  भावना
 जागृत  हो,  वे  भी  इंसान  बनें  भौर  हमारे
 देश  के  लोगों  की  रक्षा  उनके  द्वारा  हो  सके,

 लोगों  की  जान  ह... 2  सके  ।  इसलिए  पाप
 -मारल  क्लास  कंडक्ट  कोजिए,  उनको  पीन
 कीजिए,  उनके  भन्दर  कर्तव्य  की  भावना  खाइए,

 अतना  हू  में  आपसे  कहना  चाहता  हूं  1
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 sh  राम  बालधेश  9लिह  (किक्रमगंज)  :
 सभापति  महोदय,  रेलवे  की  दुर्घटनापों  के
 बारे  में  विचार  करते  समय  मैं  रेल  मंत्री  महोदय
 से  अनुरोध  करना  चाहूंगा  कि  थे  साफ  साफ
 बतायें  कि  किन  किन  कारणों  से  दुष्घटभामें
 होती  हैं  दुर्घटनायें  कई  प्रकार  की  होती  हैं
 एक  तो  सेकैनिकल  कारण  से,  इंजन  की  खराबी
 से  दु्घटनायें  हो  सकती  हैं।  दूसरा  कारण  यह
 हो  सकता  है  कि  जो  रनिग  स्टाफ  है--हराइकर
 मा  गाई-.या  पनाइंट्समैन  तथा  ए८एस०एम०
 की  गलती  से  दृ्षघटनायें  हो  सकती  हैं  ।  तो  इल
 दोनों  कारणों  से  भ्लग  अलग  कितने  कितने
 परसेट  दुर्घटनायें  होती  हैं  यह  इईटगारिकली
 मंत्री  जी  को  बताना  चाहिए  पर  उसी  के
 प्रनुरूप  इसके  इलाज  की  बात  फरनी  चाहिए।
 साथ  ही  साथ  यह  भी  हो  सकता  है  कि  जो  रेल
 इंजन  हैं.  वह  बहुत  पुराने  हों  भौर  वह  ठीक  से
 काम  न  करने  हो  या  जो  एनेक्ड्िक  इंजन  हृ
 उनकी  मजौीन  में  गड़बड़ी  हो  सकतो  है  था
 एलेक्ट्रिसटी  का  फेल्योर  हो  जाये  उसकी  बंजह
 से  हो  सकता  है।  इसके  झलावा  जैसा  मैंने
 पहले  द्रताया,  पलाइंटसमेन  और  ए०एस<एम
 की  गलती  से  हो  सकता  है।  डाइवर  या  माई
 जो  ज्यादा  काम  करते  है,  उनकी  गल्ती  से  भी
 हो  सकता  है।  तो  इसमे  कितना  पररहेंट  किस
 कारण  से  एक्सीडेंट  होता  है  इस  पर  विचार
 करते  हुए  बागे  की  कार्यवाही  करनी  चाहिए  ।

 मेरा  कपाल  है  दु्घटनाधों  में  सबसे  बड़ा
 कारण  भोवरटाइम  का  है  1  काम  करने  का
 एक  समय  निश्चित  है  लेकिन  उससे  ज्यादा
 समय  तक  काम  करने  की  वजह  से  जो  सिममल
 दिखाने  वाला  है  या  जो  ड्राइवर  है  था  जो
 गाई  है  उसकी  गलती  से  एक्सीडेंट  हो  जागा
 करते  हैं।  मैं  चाहुंगा  मंत्री  जो इसका  कैटेगारिकल
 जवाब  देंगे  7  अगर  मंत्री  जी  महदस  करते  हैं
 कि  ज्यादा  एस्प्लाईज  की  जरूरत  हैं  ताकि
 उत  पर  झोवरन्स्ट्रेन  न  हो  तो  इंस  बारे  में  जे
 साफ़  साफ  बतायेंगे  कि  कितने  स्टाफ  की
 बरूरत है ।
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 ;
 है  पीर  गए  यह  है  कि

 एक्सीडेंट  का  एक  दूसरा  कारण  सौर  भी
 की  जो  प्रक्रिया

 उसमें  एक  जोन  से  शूसरे  जोन  में  प्रासानी
 से  लोगों  को  नहीं  बदला  जा  सकता  है  ।  जी
 झ्राद्सी  स्ट्रेने  सें  है,  तनाव  में  है,  एक  लम्बी
 अवधि  से  अपने  धर  से  4-5  सौ  या  हजार
 मील  दूर  काम  कर  रहा  है,  वह  दरव्वोस्त
 देता  है  कि  उसके  घर  के  नजदीक  के  जोन  या
 डिवीखन  में  उसको  ट्रांसफर  कर  दिया  जाये,
 उसकी  दरब्वास्त  रेल  मंत्रालय  में  रह  कर
 डी  जाती  है  चाड़े  उसकी  जरूरत  कितनी  ही
 जेन्पूइन  क्‍यों  न  हों  t  मान  लीजीए  कोई
 अपने  घर  का  प्रकेला  झादमी  है,  उसके
 गंब्राप  था  परनी  बीमार  है,  वह  लगातार
 स्ट्रेन  में  है  भ्ौर  रेल  चला  रहा  है  तो  उसका
 दिमाग  ठोक  से  कार  नहीं  करेगा  झौर  उस
 डिपति  में  दृ्बटनायें  सम्मव  हो  सकती  हैं
 इसलिए  टसिफर  का  जो  नियम  है  उसमें
 जरूर  तब्दोली  करनी  चाहिए  ।

 इसके  लावा  जो  कैजअ्ल  लेबर  हैं
 उनको  परमामिस्ट  करमे  को  व्यवस्था  होनी
 चाहिए  क्‍योंकि  उनका  काम  में  मन  नहीं
 लंग  पाता  हैं,  वे  सोचते  हैं  पता  नहीं  कब  तक
 काम  में  हैं  प्रोर  कब  बाहर  निकाल  दिये
 जायेंगे  ।  इसके  भ्र  रावा  जो  रनिंग  स्टाफ  है--

 * ड्राइवर  भ्र  वाई--  उनके  बेतन  झौर
 एज.  हंसिया  को  बढावा  जाना  चाहिए  ताकि  वे

 संतुष्ट  हो  ज्कें  शीर  ठीक  तरह  से  झपना  कार्य
 कर  कर्क  ।  हवाई  जहाद  में  जो  रनिम  स्टाफ
 होता  है  उसमें  एक  एशर  होस्टेस  को  फरीब
 सील  हजार  मिल्लते  हैं  सौर  पायलट  को  पांच
 हजार  या  उससे  थी  प्रधिक  मिलते  हैं  t

 मैं चाहुंगा  कि  जो  धरती  पर  इन्सान  जैसी
 सब  से  कीमती  शोज़  को  ले  कर  चलते  हैं,
 उन  को  ज्यादा  समवताह  सिलनी  चाहिगे  ny

 at  रेल  दृ्टलापों  के  शिकार  होते  हैं---
 उन  को  2000  रुपये  मुभावजा  दिया  जाता

 मै--पह  कितना  हास्यास्पद  है.

 Rs  द.  RD;  50,000  उप्र

 दिया.  जाता  है।
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 aft  fort  लद्डाचार्  मिलता  नहीं
 है  t  :

 eft  राम  ह... ड  सिह:  जो  लोग
 हवाई  जहाज  में  सफर  करते  हैं  श्रौर  मर  जाते

 हैं--उन  को  एक  लाज  रुपया  मिलता  &
 इन्सान  की  ज़िन्दयी  के  बारे  में  सरकार
 द्वारा  इतना  विभेद  नहीं  करना  चाहिए,
 क्योंकि  इसका  जद  यह  लगाया  जाता  है---
 जूक  हवाई  जहाज  में  बह़ें  लोग  चलते  हैं,
 घनी  भ्ादमी  चलते  हैं,  इसलिये  उन  का

 मुग्रावज्ञा  ज्यादा  है  प्रौर  रेल  में  चूंकि  गांव  के
 साधारण  लोग  या  छोटे  वर्ग  के  लोग  चलते
 हैं--इसलिये  उन  का  मुझप्रावज्ञा  कम  है
 सरकार  की  दृष्टि  में  इस  तरह  का  झन्तर
 नहीं  होता  चाहिये,  नागरिक-नायरिक  के  लिये
 सरकार  के  विभागों  में  इस  तरह  का  अन्तर
 नहीं  होना  चाहि८  V

 इसलिये  मैं  चाहुंगा  कि  रेल  मंत्री  जी,
 जो  बातें  मैंने  यहां  पर  उठाई  हैं,  हर  मुद्दे  का
 कैटेगोरिकल  जवाब  दें  ।

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Sir,  I  am  thankful  to

 Shrimatj  Parvathi  Krishnan  for  bring-
 this  motion  which  gives  us  an  oppor-
 tunity  to  make  our  submissions  on  8
 very  important  matter,  namely,  rail-
 way  safety  add  steps  to  be  taken  to
 avoid  railway  accidents.  We  have  to
 accept  the  present  position  that  there
 are  a  number  of  accidents  which  have
 recently  taken  place  but  I  do  not  wish
 to  take  an  attitude  Jike  that  of  our
 good  friend,  Mr.  Balbir  Singh,  that  we
 should  ignore  the  present  situation
 and  try  to  fix  the  responsibility  else--
 where.  That  is  the  difficulty.  My
 friends  in  the  Janata  party  are  ignor-
 ing  the  present  reality

 Sir,  another  hon’ble  Member,  Shri
 Shankar  Dev  said  that  you  have  to
 iackle  this  problem  with  ‘danda’.  J
 am  not  surprised  as  it  does  come  from
 the  hon’ble  Member  belonging  to  a
 particular  party.  This  is  also  a  dan-
 gerous  doctrine  that  you  have  to  deal
 railway  accidents  by  ‘danda’  and  tathi
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 tShri  Somnath  Chatterjee}
 Sir,  we  are  very  ‘conscious  that  tne

 rauways  are  the  iargest  public  sector
 undertaking  in  the  country.  We  want

 at  to  be  run  properly,  This  has  to  be
 used  by  the  common  people  and,  as
 such,  theiy  safety  shoulg  be  the  prime
 Concern  of  the  government.  {It  is
 essentiai—since  these  accident;  are
 taiking  place--not  gniy  to  have  en-
 Quiries  ior  the  purpose  of  particular
 accidents  but  also  to  have  an  overall
 survey  as  to  why  so  many  accidents
 are  tuking  place.  One  can  find  out  a
 Particular  cause  for  a  particular  geci- dent.  Yoy  may  teke  a  particular  step with  regard  to  that  accident.  But,  by that  m.thod,  will  you  avoig  all  acci-
 dents,  as  such  uniess  you  have  an
 overalt  survey  and  take  Proper  pre- ventive  steps?  We  know  of  ordinary
 causes  of  failure  like  mechanical  fail-
 ures,  which  cause  large  number  vf  :v-
 cidenis.  There  are  sUpposeg  to  be
 some  safety  officers  in  the  railway  ad-
 ministration.  What  are  they  doing?  | wouig  like  to  know  from  the  Railway Minister  about  this.  Are  you  having a  check  on  these  safety  officers?  What are  their  functions?  Are  you  having a@  check  on  their  functions  in  a  pro- per  way?  Do  you  get  reports  from these  safety  officers  regularly,  as  to the  preventive  steps  being  taken  to @void  accidents  in  future?  What  are their  actual  functions?  Ts  it  a  post- accident  situation  or  a  pre-accident situation?  |  would  like  the  Minister tc  look  into  the  matter  eo  that  we could  understang  these  things  and  tet] them  to  our  People. We  have  recently  come  to  know  that there  fs  a  syatem  called  disconnection Slip  svstem.  Slip  has  to  be  issued  to the  cabin  people  so  that  when  there  is an  accident  in  8  railway  track  other trains  should  not  pose  throuch  in  that track.  Tut  I  am  told  that  this  stipy- Tatinn  is  not  being  followeq  in  many cases.  There  was  the  revent  accident which  took  olace  in  Faridabad.  This is  dite  40  mechanical  failure  which  has

 not  been  rectified.  Traine  were  allow-
 ed  to  be  run  on  the  track.  That  creat-
 ed  difficulties.  When  vou  come  to  the
 subject  of  track  maintenance,  this  fs  a
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 subject  of  supreme  importance.  The
 auanvenance  sta  arg.  already  very much  pverworked,  The  Minister  has.
 himself  admitted  that  there  hag  been 448  per  cent  reduction  in  the  streagth
 Of  Bangmen,  With  this  situation,  how
 can  you  improve  the  system?  How can  you  have  a  foolproof  system  and
 method  of  wack  maintenance?  So  for
 as  the  human  failure  is  concerned,  nu-
 turally,  you  have  to  take  care  of  the
 Proper  working  conditions  ang  proper
 working  hours  for  the  operating  staff
 and  ihe  running  staff.  We  hear  nu-
 m€rous  complaints  of  over-work.  It
 is  dangerous.  It  is  inhuman  to  make
 them  work  for  longer  hours,  than  what
 they  gre  capable  of  managing.  You
 should  Hx  proper  working  hours  fom
 hicSe  Oye  valuing  ध्म््पे  running  stalt  an! alsg  the  maintenance  staff.  We  do  no!
 know  what  are  the  decisions  which  the
 Administration  has  taken  with  regard to  the  maintenance  staff  and  how  they
 propose  to  control  their  working  hours.
 There  should  be  ्  proper  fusion  in
 regard  to  the  various  aspects  of  their
 working.  The  maintenance  aspect
 cannot  be  Civorced  from  the  broater
 human  aspect.  We  have  to  have  a
 Proper  fusion  of  these  aspects,  We
 have  seen  how  these  things  work  at
 lower  levels.  The  workers’  confidence
 is  shattered.  The  whole  responsibility, for  accident  ig  Passed  on  to  the  peo;

 i | at  lower  levels.  7 That  is  why  one  of  the  positive
 meusurey  which  we  have  suggested  is
 the  inclusion  of  employees  representa-
 tives  in  the  enquiry  committees  which
 wil!  go  into  the  causes.  There  is  a
 tendency  to  pass  on  the  responsibility
 by  higher  echelons  to  the  lower  cate-
 Sories  of  staff.  We  have  received
 complaints  that  these  lower  categoric:
 of  employees  are  made  scapegoats  so
 that  the  persons  jn  the  higher  echelons
 may  go  scut-free.  So,  apart  from
 giving  them  proper  maintenance  facili-
 ties,  you  should  fix  them  proper  work-
 ing  hours  ang  you  should  meet  their
 bare  daily  necessities,  Regarding  the
 demand  for  bonus,  है क  do  not  went  to
 say  that  the  Minister  ig

 —  or that.  He  has  thought
 oth  aay

 it,  may  be
 8  now  in  strait-jacket  है  of  his
 Present  assoctation.  re
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 I  resume  my  seat
 पिए दात,  ्य  your  desire,  Mr.  Chair-
 man,  may  I  once  again  earnestly  re-
 quest  the  hon.  Minister  to  consider
 very  seriously  a  very  important  pro-
 posal  for  having  a  circular  railway
 for  Calcutta.  That  will  also  avoid  ac-
 cidents  in  that  area.  Sir,  the  people
 of  Calcutta  are  already  sacrificing
 whatever  little  facility  they  had  be-
 catise  of  this  grand  scheme  of  M.T.P.
 Now,  Calcutta  is  coming  to  a

 thig  experimentation  will  go  on  for
 six  years.  I  am  sure  the  hon.  Minis-
 ter,  the  dynamic  Minister,  will  con- sider  this  point  very  seriously,  and  I

 “SHRI  K.  द  KOSALRAM  (Tiru-
 chendur):  Hon.  Mr.  Chairman,  I  would
 like  to  readily  join  the  chorus  of  com.
 pliments  to  the  hon.  Minister  of  Rail-
 ways,  Prof.  Dendavate,  as  be  is  really
 aman  of  dynamism...

 You  know,  Sir,  that,  if  a  question
 about  the

 comperative  picture  between  the  19-
 months  of  Emergency  and  9-months
 of  Janata  rule  is  drawn.  The  mem

 same  thing  can  be

 Acchbants  a0  'Bitai  4i8
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 .

 during  the  Exhepginey-ipetio®  that:  in
 the  post-Emergency  Janata  era.  The

 I  wonder  why  that  kind  ‘of  discipline
 among  the  staff  of  the  Rallways,  that
 sort  of  preventive  measures  for  rede
 ing  the  accidents,  is  not  being  persuast
 vety  ‘and  purposefully  implemented
 now.  It  must  be  borne  in  mind  that
 along  with  the  enlargement  of  freedom
 there  is  enhancement  of  responsibility
 also.

 While  I  commend  the  efforts  of  the
 Railway  Minister  in  certain  respects,
 I  would  not  hesitate  to  condemn  the
 growing  sense  of  evading  the  respon-
 sibility  on  the  part  of  the  hon.  Minis-
 ter  of  Railways.  He  has  recently
 stated  that  the  Railways  are  not  res-
 ponsible  for  the  robberies  and  dacoi-
 ties  taking  place  frequently  on  the
 running  trains.  He  did  not  rest  con-
 tent  with  that.  He  passed  on  the
 buck  to  the  State  Governments  io
 whose  jurisdictions  the  train  run.  On
 the  very  face  of  it,  it  is  evident  that
 this  के an  absurd  proposition.  The
 Railways  own  not  only  the  land  op
 which  the  railway  track  meanders  but
 also  30  ft.  wide  land  on  both  sides  of
 the  track.  The  State  Governments  have
 no  legal  jurisdiction  over  that  land
 running  parallel  to  the  track.  The
 robberies,  dacoits  or  even  accidents
 take  place  on  the  Railways.  How  can
 the  Railways  disown  their  responsibili-
 ty?  They  have  to  shoulder  the  entire
 responsibility.

 The  Railway.  accidents  occurs  largely
 due  to  human  failures,  on  account  of
 negligence  of  the  workers,  on  account
 of  caliousness  on  the  part  of  other
 Railway  personnel,  It  can  be  argued
 that  accidents  are  the  consequence  of
 over-worked  railway  employees.  It
 can  also  be  said  that  the  Railway  Ad-
 ministration  is  not  responsive  to  the
 demands  of  the  workers  which  causes
 resentment’  and  frustration  among  the
 workers.

 Iam  sorry  to  say  that.the  labour  laws
 dg.  not.  enumerate  the  duties  and  obli-

 दिकरना टाक न  ee  nee  ak  ag  ken Beg
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 gations  of  the  workers,  while  they
 emphasise  their  rights  and  privileges.
 I  was  a  Member  of  the  Legislative
 Amembly  for  two  decades.  When  the
 laws  relating  to  the  role  of  manage
 ment  are  formulated,  the  manage
 ment's  duties  and  responsibilities
 occupy  a  prominent  place  in  the  legal
 framework.  I  have  not  so  far  seen
 that  a  labour  law  does  this.  I  came
 to  the  politics  from  Trade  Union
 movement  and  I  was  a  labour  leader.
 I  am  not  saying  this  against  the  inte-
 rests  of  the  labour.  I  am  constrained
 to  refer  to  the  absence  of  a  code
 of  discipline  in  the  labour  laws  high-
 lighting  the  responsibilities  of  the
 labour.  I  am  sure  that  Prof.  Danda-
 vate,  who  is  himself  an  acknowledged
 labour  leader,  will  bear  this  in  mind
 and  do  the  needful.

 Sir,  I  am  pained  to  p.cture  the  piti-
 able  plight  of  Railway  system  in  South
 India,  particularly  in  Tamil  Nadu.
 where  you  have  the  metre-gauge  and
 broad-gauge  tracks.  The  transhipment
 points  are  the  sore  spots  and  are  sus-
 ceptible  to  accidents.  We  have  the
 metre-gauge  track  from  Madras  to
 Tirunelveli  via  Tiruchirappalli.  I
 need  not  say  that  Tuticorin  has  be-
 come  the  industrial  hub  of  southern
 parts  of  Tamil  Nadu  with  Super-Ther-
 mal  Power  Station,  Fertiliser  factory
 etc.  I  demand  that  there  should  be
 broad-gauge  track  between  Tiruchi:
 rappali  and  Tuticorin,  which  should
 be  later  extended  to  Kanya  Kumari
 via  Tirunelveli.  I  need  not  say  that
 Kanya  Kumari  is  the  southern  most
 Jand-tip  of  India,  whose  vast  poten-
 tial  for  tourism  hag  not  yet  been  ex-
 plored  and  exploited.

 With  these”  words  I  conclude  my
 speech.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  M-.
 Chairman,  Sir,  I  am  grateful  to
 Comrade  Parvathi  Krishnan  for  persis-
 ting  in  the  Business  “Advisory  Coth-
 mittee  to  see  that  this  discussion  which
 was  started  long  back  and  had  re-

 mained-in:  entineted  suspension’ wes revived:  thia  affamnoon:'  I  have.  case-
 fully  gone  through  the  speech  that  she
 had  deliverad  ‘while-  initlating:  this
 discussion...

 SHRIMATI  PARVATH!  KRISHNAN
 Which  is  out  of  date.
 PROF.  MADHU  DANDAVATE:  Yas,

 pire
 you  are  out  ‘of  date.  I  am  sure.

 while  exercising  your  right.  of  reply;
 you  will  try  to  make  your  knowledge
 uptodate  and  I  would  like  to  benefit
 by.  that

 I  do  not  want  to  go  into  broad.  de-
 tails  because  in  the  course  of  the  last
 few  months  while  replying  to  various
 questions  and  on  some  occasions,  while
 replying  to  the  call  attention  notices,
 I  tried  to  deal  with  certain  aspects.  of
 accidents,  but  to  some  of  the  issues
 that  have  been  focussed  and  raised
 during  the  debate,  I  must  be  respon-
 sive  enough  to  give  reply  and  also
 give  some  information  regarding  the
 accidents.

 Firstly,  as  far  as  the  number  of
 accidents  are  concerned,  I  informally
 told  Comrade  Parvathi  Krishnan  last
 time  immediately  after  her  speech  was
 over  that  the  statistics  that  are  given
 in  relation  to  the  accidents  are  based
 on  Railways’  concept  of  accidents.  In
 railway  parlance,  even  if  no  injury  #
 caused—not  to  talk  of  victims,  deaths,
 injuries—if  a  pair  of  wheels  slips  off
 and  even  if  the  passengers  do  not  come
 to  know  of  it,  but  the  engine  driver  8
 able  to  detect  it,  in  railway  parlance,
 thet  constitutes  an  accident.  If  there  is
 a  short  circuiting  in  8  coach  and  as  8
 result,  there  is  a  small  fice  not  tesult-
 ing  in  any  injury,  even  then  it  is  re-
 garded  as  an  accident.  Therefore.
 whenever  we  gave  those  figures  of  600
 or  700  or  800,  please  ‘bear  in  mind
 that  right  from  952  ‘Onwards
 when  all  the  statistics  are  given,  and
 which  began  from  i686,  and  now  we
 have  come  to  866,  all  that  relates  ०
 the  accidents  in  the  railway’  patlance
 Of  course,  sie  ta  right,
 tain  major  accidents  and  ertifh  minor
 accidents  in  the  sense  that  for  in-
 stance,  there  is  a  slipping  of  thi  rail

 er



 while  initiating.  the  debate.  my  friend
 Mr.  Kanwar  Lai  Gupta  hed  suggested
 that  the  quantum  of  compensation  to
 be  paid  to  the  injured  and  to  the  re
 lations  of  the  victims  must  be  increas-
 ed.  I  must  inform  this  House  that  a
 constant  revision  of  the  quantum  of
 compensation  bas  been  there.  The
 compensation  prior  to  962  was
 Rs.  10,000,  for  the  nearest  relation  of
 every  victim.  From  962  to  December
 30739  it  was  Rs.  20,000.  Now  it  is  up-
 to  Rs.  50,000,  per  victim  depending
 upon  the  nature  of  the  injury  sustain-
 ed,

 SHRIMATI  PARVATHI
 AN:  We  will  convey  it
 concerned.

 KRISHN-
 to  the  people

 PROF.  MADHU  DANDAVATE:  Com-
 rade  Parvathi  Krishnan  is  very  coope-
 rative.  Again,  there  was  a  question
 raised,  regatding  unmanned  gates  and
 manned.  gates.  Since,  in  the  past,  in

 ‘the.  various  statements  laid  6n  the
 Table  of  the  House.  I  have  already
 given  the  number  ef  accidents  at  the
 manned  gates  and  unmanned  gates,  I
 do  not  want  to  repeat  them.  But  |
 can  gay  that  there  are  over  14,000
 Railway  level  crossings  which  are
 manned,  and  approximately  22,000
 ह... / क  which  are  unmanned.  You
 will-be  happy  to  know  that  whereas  in
 the  past  it  was  always  the  resporsibi-
 lity  af  the  locat  authorities  or  of  the
 State  Governments  to  bear  thé  initial

 Reilway  Administration  henceforth.
 There  is  one  more  aspect  to  which

 Comrade  Parvathi  Krishnan  madé  a
 reference,  namely  discontentment
 among  Railway-men.  I  would  first
 like  to  draw  a  distinction.  I  am  sure
 she  will  fully  agree  with  me  that  there
 might  be  certain  human  failures,  in
 the  accidents  which  might  relate  to
 those  who  man  the  equipment.  There
 might  be  some  officials  in  charge  of
 the  Control  Rooms  and  Cabin  Rooms
 But,  at  the  same  time,  ff  anybody
 says  that  because  there  is  discontent
 among  Railway  workers,  those  parti-
 cular  railway  workers  must  be  feés-
 ponsible  for  the  accidents,  I  refute
 that  allegation.  If  the  Engine  Driver,
 the  Guard  and  the  Fireman,  in  order
 to  take  revenge  on  the  Railway  Ad-'
 ministration  try  to  indulge  in  a  cons-
 piracy  to  bring  about  an  accident,  the
 Driver  and  the  Fireman  _  will  be  the:
 first  victims  in  that  accident,  Nobody
 will  therefore,  be  willing  to  follow
 that  path,  in  order  to  take  a  revenge
 against  the  Rallway  Administration.
 Therefore,  |  refute  the  allegation  that
 Railway  employees  are  deliberately
 doing  it.  There  might  be  ‘some  staft
 failures.  (Interruptions)  I  feel  that.on-
 the  question  of  the  loyalty  of  the:
 Railway  workers,  there  is  no  differ=
 ence  of  opinion  at  all.  As  far  as
 loyalty  of  the  workers  is  concerned,  ३
 think  the  Railway  wotker  is  as  loyal
 as  a  Member  of  Parifament;  and  I.
 need  not  draw  a  distinction  between
 the  two  ‘at  all.  ‘That  is  not  a  disput-
 able.  point.

 I  do  not  want  to  give  all  the  statis.
 tics,  .I  had  shown  to  the  hon.  Mem.
 ber  who  had  raised  the  issue,  the  table
 relating  Therefore,  I  do  not

 staff  ‘and  “feilure  of

 ings  viz.  mechanical
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 others.  There  ate  also  accidental  ac.
 cidents,  -where  we  are  not  able  to
 Getect  the  cause;  i.e.  cause  could  not
 be  established  and  cause  not  yet  fina-
 lized.  You  will  find  that  all  these  ac-
 cidents  have  been  divided  into  various
 categories.  For  sometime,  sabotage
 efforts  were  intense,  RT  efforts  were
 made  last  year,  in  1977,  and  some
 people  tried  to  tamper  with  the
 tracks.  Out  of  these  4427  efforts,  9
 resulted  in  accidents;  but  I  am  happy
 to  say  that  we  have  received  the  co-
 operation  of  Gangmen  and  RPF  pat-
 rolling  men  who,  together,  constitute
 a  atrength  of  25,000,  on  whom  we  are
 incurring  a  daily  expenditure  of  Rs.  2
 lakh.  This  particular  patrolling  ar-
 ‘angement  has  ceeded  to  such  an

 extent  that  after  23rd  December  last
 when  the  last  accident  to  sabo-
 tage  took  place,  upto  this  date  not  a
 single  accident  due  to  sabotage  has
 taken  place;  and  the  credit  for  this
 goes  to  the  Gangmen  and  the  RPF
 men  doing  patrolling  of  track,

 There  is  one  suspected  case,  I  know
 of  trom  South,  Kerala.  There  had
 been  one  accident,  but  still  it  has  not
 been  established  that  it  ig  a  case  of
 sabotage.  But  all  the  cases  which
 have  ‘been  established  and  where
 preliminary  of  Additional
 Commissioner  of  Railway  Safety  have
 come,  after  23rd  of  December  when
 the  last  sabotage  took  place,  after  that
 not  a  single  aecident  has  taken  place.
 It  is  not  thet  effort,  were  not  made;
 78  efforts  were  made  to  tamper  with
 the  track.  But  our  patrolmen  and
 gangmen  were  80  active  that  before
 the  train  could  arrive,  they  went  to
 the  station,  they  went  to  the  control
 room  and  gave  this  information  with-
 in  time  about  removal  ef  the  fish
 plate  and  tampering  with  the  track;.
 and  therefore  the  train  was  not  allow-:

 credit  goes  to
 théee‘whe  are.  alreedy  patrolling  the

 *
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 doing  that  rather  than  spending:  the

 trying  to  renovate  our  =  railway
 coaches  which  are  damaged  in  the
 accident.  It  is  better  that  we  ad
 maoney  on  preventive  measures.  t
 is  one  important  aspect.

 Last  time,  I  had  made  a  statement.
 I  had  candidly  admitted  that  as  fer  as
 Neini  accident  was  concerned—when
 Comrade  Shrimati.  Parvathi  Krishnan
 Made  a  speech  last  time,  she  had  al-
 ready  referred  to  that  that  because  of
 the  failure  of  certain  equipments certain  accidents  had  taken  place—for
 instance,  if  the  track  circuiting  was
 done  in  time,  probably  that  accident
 could  have  been  avoided.  But,  J  am
 happy  to  report  to  this  House  that
 formerly  out  of  300  stations  which
 are  on  the  trunk  route,  on  820  stations
 track  circuiting  was  already  completed. We  had  planned  that  in  the  last
 financial  year,  we  will  have  additional
 50  stations,  where  track  circuiting  will
 be  completed  with  the  help  of  our
 engineers  and  technicians.  Finally,
 We  had  been  able  to  not  only  complete! the  50  stations  but  we  have  been  able
 to  overreach  the  target;  and  by  1981, at  all  the  300  high  density  trunk
 route  stations,  that  track  circuiting will  be  completed.

 Another  question  was  raised  by  a
 number  of  Members  including  Prof.
 Mavalanker  that  we  must  concentrate
 पा  automatic  warning  system.  I  must
 also  inform  this  House  that,  ag  an  ex-
 perimental  measure,  there  are  too
 routes  on  which  we  have  introduced

 rdwan.  section  a

 tlon..  As  fan  as  automatic’  warning
 sytem  is  conoarned,  it:  is  fitted  into  |
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 is-given,  showing.  danger  ahead  a  &
 tec:  warning:  ie  given:  the  lesomotive
 driver  dus  to  absent.  mindedness  -  or
 overwork,  teglécts:  that,  and  does  not
 take.  cognizante  of  it  and  goes  ahead,
 we  have  a  certain  arrangement  of
 electric  circuft  with  the  help  of  which
 direct  automatic  application  of  brakes
 takes  place.  ‘There  is  a  track  magnet
 and  with  the  help  of  that  the  electric
 system  is  so  connected  that  whenever
 there  {s  a  red  signal,  in  that  case,
 the‘  circuit  starts  operating,  whistle
 goes  on  in  the  chamber of  the  driver;
 and  if'  he  is  so  absent  minded  that
 even  after  the  whistle  is  blown  he
 does  not  acknowledge  the  warning
 within  7.  seconds,  automatically  the
 brakes  are  appited  and  the  train  stops
 before  the  danger  point.  That  is  how
 the  automatic  warning  system  ‘5
 working.

 SHRI  K.  GOPAL  (Karur):  What
 happens  after  that?

 PROF.  MADHU  DANDAVATE:  It
 does  not  harm  you.  It  harms  us  only
 when  the  train  is  in  motion.  When
 the  train  stops,  it  does  not  harm  you
 at  all.

 I  may  tell  you  that  in  India,  we
 have  got  300  trunk  route  stations;
 and  actually  these  are  the  two  routes

 42s  Serties  ‘Train:  BHADRA’S,  {008  (SAKA)  Accidents  af  Sarai
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 After  installation  of  this  equiptiient
 from  .977.Le,  last  years  on  these  two
 sectiqns  Howrah  Burdwan),  Mughal-
 sarai  arid  Gaya  we  did  not  have  any
 accident.

 The  difficulty  is  that  of  financial
 constraints.

 There  is  one  more.  aspect,  ..Our
 friend  from  Bengal  hes  rightly  reised
 the  question  of  the  maintenance  of
 the  track.  For  the  last  l0  years  or  s0
 there  has  been.a  backlog  in  the  main-
 tenance  of  the  track-primary  renewal.
 Out  of  about  48,000  route  kilometera,
 probably  there  are  5,500  or  about
 6,000  route  kilometers  of  track  where
 we  require  primary  renewals  of  the
 rails  and  sleepers.  Otherwise.  there
 may  be  fractures  of  the  rails,  just  like
 the  fractures  of  bones.

 During  the  coming  Five  Yéar  Plan
 we  required  Rs.  560  crores  net  funds
 for  track  renewals  but  we  have  been
 given  only  Rs.  350  crores.  We  require
 net  funds  of  Rs.  00  cfores  per  year.
 This  year  we  have  been  able  to  bet  an
 allocation  of  Rs.  49  crores.  Also  -we
 are  trying  to  make  up  with  internal
 resources.  We  are  trying  to  see  us  to
 how  the  problem  can  be  solved.  But
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 gruesome  accident  that  had  taken
 place  at  Rewari  in  which  one  of  our
 honourable  members,  Shashtripi  died,—
 within  one  hour  of  the  accident,  f
 have  said  it  in  the  Rajya  Sabha,  to-
 day  I  am  repeating  it  over  here—on
 that  occasion  I  had  gone  to  the  Prime
 Minister  and  had  handed  over  to  him
 my  resignation.  I  felt  when  I  was  the
 Railway  Minister  and  if  a  person  of
 Shashtriji’s  stature  reatly  succumbed
 to  that  accident,  it  was  better  that  I
 should  tender  my  resignation.  Th
 the  Prime  Minister  had  warned  me
 saying  you  cannot  run  away  from
 your  responsibility.  You  must  try  to
 introduce  certain  policies  and  mea-
 sures  by  which  you  will  be  able  to
 edhtain  and  prevent  the  accidents.
 Only  after  that,  I  decided  that  I
 should  not  press  for  my  resignation.
 Because  this  question  was  raised
 some  time  back,  therefore,  I  have
 mentioned  it.

 MR.  CHAIRMAN:  The  question  of
 resignation  does  not  come  in.

 PROF.  MADHU  DANDAVATE:
 There  are  some  other  questions.
 need  not  refer  to  then  in  detail.  But
 there  are  one  or  two  poists  to  which
 some  reference  is  necessary.

 I  have  already  said  about  the  com-
 permation.  I  have  already  talked  about
 the  automatic  warning  system.  But
 there  is  one  aspect  to  which  I  must
 make  a  reference  and  that  is  the
 workload  on  the  Railwaymen.

 I  must  candidly  admit  that  constant-
 ly  we  have  been  working  on  this
 particular  problem  and  I  do  not  want
 to  cast  aspersions  on  anyone,  and
 Comrade  Parvathi  Krishnan  knows  it
 very  well.  Prior  to  974  strike  an
 agreement  was  arrived  at  with  the
 then  Government  that  70  hours  rule
 will  be  followed.  But  when  974  strike
 took  place,  the  Government  told  that
 ‘after  the.  strike  that  agreement  was
 over.  I-am  happy  to  say  that  we
 have  ‘revived  that  agreement.  ‘We
 have.  been  able.  te  make  a  provision
 tor  bddttional  dperational  mien  and  in

 ‘AUGUST  a  Wm...  :  :weccidents  at  Serat.
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 order.  ‘to  implement  the.  Miabhai
 award  also  we  have  been  to  see  that
 edditional.  operational’  men  to  the  tunes
 of  10,000  are  there.  That  provision
 has:also  been  made.  I  must  point  out
 ebout  the  workload.  The  Miabhai
 Tribunal  referred  to  the  maximum
 workload  of  33  hours  for  those  gate-
 men  who  are  working  at  the  railway
 crossings.  But  we  have  decid-
 ed  that  in  the  important
 crossings,  it  should  not  be
 42  hours  but  only  8  hours  work.  That
 we  are  able  to  implement  at  signi-
 ficant  railway  crossings.  As  far  as
 other  crossings  are  concerned,  we  are
 not  crossing  the  limit  of  2  hours,  40
 hours  duty  has  also  been  implement-
 ed.  I  am  also  very  happy  to  announce
 that  as  far  as  the  locomen's  grievances
 are  concerned,  we  sat  with  them  and
 all  their  legitimate  grievances  were
 attended  to.  20  to  25  per  cent  increase
 in  the  mileage  allowance  of  locomen
 has  been  brought  about.  This  is  also
 one  of  the  important  achievement
 which  has  contributed  to  some  relief.
 We  are  trying  to  sort  out  the  other
 issues  with  the  locomen  whether  they
 belong  to  recognised  or  unrecognised
 unions.  All  problems  cannot  be
 completely  solved,  but  it  is  our  cons-
 tant  endeavour  to  see  that  the  prob-
 lems  are  solved  in  time  as  far  as  possi-
 ble.

 A  number  of  suggestions  have  been
 made  by  a  number  of  hon.  members.
 I  can  assure  them  that  we  will  con-
 tinue  to  take  all  those  suggestions
 into  account.  Mr.  Somnath  Chatter-
 jee  has  rightly  said  that  one  cannot
 pick  up  isolated  incident  of  accident
 here  and  there  and  try  to  analyse
 the  cause  theteof  but  one  must  ‘sur-
 vey  the  entiré  schenie  of  accidents
 and  try  to  find  out  the  overall  posi-
 tion.  fn  that  context,  we  have  ap-
 pointed  the  Ratiway'  Accidents:  En-
 quiry  Committee  ander  the  chairman-
 ship  of  ‘Mr,  Justice  Sikri.  It  was  in
 3888  that  she  ‘inst.  Railway:  Accidents
 Zngitry  Committee  -  was  appointed.
 ‘She  Sikri  -Cummitted  ia  doltig  ©  good
 wotte:  ‘There:  are:  Members  of  Parlie~
 ‘Ment  froth  beth  Houses  on  that’  com-
 mittee.  They  are  also:  experts.  2  877
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 happy  ‘to  inform  the  House  that  we
 have  seer:  to  it  that  one  eminent  trade
 unionist-Mr.  Bagaram  Tulpule—is  also
 a  metiber  ‘of  that  committee.  There
 fore,  ali  interests  are  represented  in
 that  committee.  I  am  sure  when  their
 recommendations  come,  we  will  take
 them  into  account  along  with  the
 constructive  proposals  and  suggestions
 the  hon.  members  have  made  on  the
 floor  of  the  House.  I  can  assure  the
 House  that  [  will  strive  my  best.  With
 the  help  of  all  my  colleagues,  with
 the  cooperation  of  all  of  you,  last  but
 not  the  least,  with  the  cooperation  and
 goodwill  of  all  the  trade  union  orga-
 nigations  in.  the  railways,  we  will
 continue  to  see  that  the  safety  in
 railways  increases  at  every  stage.
 Some  friend  said,  when  he  travels  by
 train,  his  wife  always  says,  “You
 return  safe.  That  is  all  I  expect”.  In
 fact,  the  wife  should  expect  some-
 thing  more,  but  this  is  the  minimum
 expectation!  But  I  was  surprised  that
 our  Sarvodaya  leader  also  suggested
 that  my  name  is  Dandavate  and
 therefore,  I  must  use  the  danda,  te.
 the  rod.  There  are  two  interpreta-
 tions  of  Dandavate.  One  of  the  com-
 ponents  of  my  surname  means  ‘pra-
 nam’,  f.e.  salute.  I  would  Hite  to  con-
 centrate  on  that  interpretation.  I  will
 salute  all  the  people,  all  the  passen-
 gers,  al]  the  organisations  which  want

 to  help  me.  With  Your  cooperation  and
 goodwill,  I  shall  constantly  endeavour
 to  see  that  the  rail  journey  becomes
 safer.  (Interruptions).  My  friend  says
 that  the  allowance  of  loco  running
 staff  should  be  increased.  He  did  not
 listen  to  me  carefully.  [  have  already
 informed  the  House  that  a  25  per  cent
 increase  has  been  made

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  would  like  at  the  outset  to
 educate  ‘my  colleague,  Shri  Balbir
 Singh,  on  one  or  two  points.  He  made
 avery:  unfair  and  totally  wrong  alle-
 gation  that  my  party  and  my  union
 is:  responsible  for  sabotage.  Let  him
 remeber  what  we  seid  in  all  ‘the
 clroulars  -we  have  issued  on  every
 otcasion  when  ‘strikes  or  other  move+
 tants  fuave’  been  there.  Even  in  May
 3974  what  did  we  say?  We  ‘said

 )  Accidente  at’Sarai  490 &  Naini  Stn.  (Motn.)
 “4  Wie  should  Yesist'  ali’  attempts

 to  set:Aice’  to.  railway.  stations,  wa<

 2.  We"  should  not  permit  the
 sabotage  of  machinery  or  looting  of
 goeds,  etc.  {

 ‘We  should  not  allow  temper-
 ing  with  the  track  ay  it  may  lead

 ‘to  loss  of  lives  if  a  train  happens
 to  go  by  it.”
 It  is  because  we  think  that  the  rail-

 ways  are  national  property,  we
 should  not  allow  such  things.

 PROF.  MADHU  DANDAVATE:
 Let  me  add  that  during  all  the  22
 days  of  railway  strike  in  ‘1974,  not
 a.single  sabotage  had  taken  place.

 SHRIMATI  PARVATHI  KRISH-.
 NAN:  I  would  like  to  remind  the
 hon.  Member  that  the  only  boast
 about  sabotage  was  made  by  one  who
 today  sits  on  the  Treasury  Benches
 as  a  Minister  and  he  is  fortunate  to
 have  been  reported  in  the  world  press;
 there  has  been  no  denial  for  him.  So,
 let  him  accuse  some  one  else  and  not
 accuse  us.

 Secondly,  when  I  insisted  on  this
 motion  being  discussed,  and  I  must
 say  that  I  am  very  grateful  to  all  this
 chivalrous  comments  that  have  been
 made  about  me,  it  is  not  merely  that
 I  felt  it  was  a  matter  of  prestige  that
 this  motion  should  be  taken  up,  but
 in  recent  months  even  more  serious
 things  had  happened  and  I  hope  that
 the  Minister  in  his  reply  would  refer
 te  them.  But  he  kept  within  a  certain
 framework.  The  thing  is  that  it  is
 not  only  the  accidents,  but  the  ques-
 tion  of  security  on  the  railways  has
 also  become  very  serious.  It  is  also
 a  form  of  accident  because  after  all,
 why  are  all  these  recent  thefts,  lqot-
 ings  and  dacoities  taking  place?  Only
 yesterday,  the  Minister,  in  reply  to  a
 question,  gave  us  some  figures.  I  did
 a  little  rough  mathematics.  Maybe  I
 am  wrong.  But,  Sir,  in  Madhya  Pra-
 desh,  the  loss  on  ‘A’  type  robberies
 and  dacoities  from  l-7-977  to  30-6-
 978  was  something  like  Rs.  57,000
 and  on  न्  ‘type  robberies  it  was  Rs.
 ée.600  In  U.P.  the  loss  on  account
 of  ‘A!  type  robberies  was  Rs.  1.18,000°
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 and  it  was:  Rs.  63,000:  and:  odd  for  ‘B’
 type  robberies.  He.  very  cleverly
 gave  the  monthwise  figures  and  not
 the  total.

 PROF.  MADHU  DANDAVATE:
 Because  Mr.  Lakkappe  asked  for
 monthwise  figures.

 SHRIMATI.  PARVATHI  KRISH-
 NAN:  I  totalled  it  very  roughly,  This
 is  extremely  serious  and  I  will  come
 to  that  later.  But  the  reason  why  I
 thought  it  was  necessary  for  us  urgen-
 tly  to  have  this  discussion  is  both  the
 aspects,  that  there  have  been  acci-
 dents  also  in  this  period  and  at  the
 same  time  there  have  been  thefts  and
 robberies.  Therefore,  I  appreciate  all
 that  the  Minister  has  told  us  of  the
 steps  that  are  being  taken  for  trying
 to  minimise  the  accidents.  When  he
 was  speaking,  he  also  told  us  in  a
 very  sketchy  way  that  when  you  talk
 about  accidents  in  railways,  in  rail-
 way  parlance  it  is  something  quite
 different  from  civilian  parlance.
 Therefore,  I  would  not  like  to  go  only
 into  the  question  of  accidents  where
 there  have  been  casualties,  but  I
 would  like  to  point  out  that  the  acci-
 dents  of  which  the  public  are  not
 aware  are  also  very  serious  because
 tomorrow  that  very  small  accident

 Take,  for  instance,  your  engine  failure.
 Only  a  few  days  ago,  what  are  the
 figures  that  you  have  given  in  answer
 to  one  of  the  questions?  You  gave  the
 number  of  passenger  trains  held  up
 on  routes  due  to  break-down  of  lo-
 comotives.  It  is  due  to  engine  failure
 or  any  other  failure.  The  cause  of
 breakdown  was  not  given.  During  the
 last  6  months  ending  June  1978,  the
 number  of  trains  held  up  on  routes  is
 2,382.  And  then  you  have  stated
 what  steps  have  been  taken  and

 Agguet 20
 028  Sec  gga

 Naini  Stn,  (Motn.)
 the  manner  in.  whigh  your.lqgo
 and  your  wagon  sheds  operate.
 problem  of  heavy  warkload  is;ene.  द्
 do  not  know  whether  you  are  indent-
 ing  properly  for  spares  or  sot,  but
 I  know  the  Ingenuity  of  your  railway
 workers  who  are  there  in  the  loco.  shed
 and  who.  keep  most  of  your  en-
 gines  running  because  they  algo  do  8
 lot  of  cannibalising,  and  I.  think  you
 are  equally  aware  of  that,  Mr.  Minis-
 ter,  and  if  they  are  doing  it,  it  is  be-
 cause  there  is  something  wrong  about
 your  indents  and  your  stocks.

 So,  what  are  you  doing  about  that?  It
 is  not  merely  a  question  of  rail  circuit-
 ing,  not  merely  technical  things.  There
 is  the  safety  question  that  has  to  be
 considered,  and  the  safety  officers
 come  in.  Do  they  go  into  it?  What
 is.  happening  to  the  maintenance  of
 the  engine?  What  is  done  about  it?

 I  have  my  grave  doubts  about  it.
 So,  it  is  very  important  that  there

 should  be  a  comparative  study  .of  the
 tall  claim  of  the  railway  edministra-

 traffic  density  on  the  railway  routes,

 s de-railment,  and  these  are  related
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 PANDVATE;,  I  naturally;  ereap  in.  Therefore,  pou

 id  tetet’  “to  ‘that  in
 pnticipation.  have  to.  ‘find  ‘out:.srhethir  ‘they.  cen

 SHAIMATI  PARVATHI  KRISG.  be.  given
 ‘eee  hours

 of
 duty. Whee NAN:  With  regard  to  the  yardstick  ba  विन  पल  yp  oeersd  igre  gert  en of  manpower  for.  railway  track  ins-  everybody

 pection,  the  Mafitin  formula  ig  not  you  Sabash  for  the  super-fast  trains,

 being  walsinined.  He  has  told  us  Classless  trains  and  so  on;  what  hap-
 something  ‘but  he  has  not  told  us  Pens  fo

 the pow  =  signabean?)  The all  the  things  that  we  would  like  D.  Pusvengers  embers

 PWI  and  engineers  have  been  in-
 creased  and  how  many  gangmen  have
 been  decreased  in  number  in  the  past
 few  years,  It  would  be  very  interesting
 to  know  that.  We  know,  for  inst-
 ance,  that  as  far  as  Class  |  and  Class
 2  posts  are  concerned,  the  number
 has  increased.  This  is  from  the  sta-
 tistics  provided  by  the  Railway
 Board,  even  though  statistics  decive
 us.  I  do  not  know  how  much  more
 beyond  it  it  has  gone  now.  Accord-
 ing  to  them,  between  950-5l  and
 ‘1975-76,  while  the  increase  in  staff
 has  been  to  the  tune  of  58  per  cent
 in  class  IIT  and  IV,  in  the  case  of
 Class  )  and  I!  it  is  over  300  per  cent.
 Where  is  58  per  cent  and  where  is
 300  per  cent?  It  is  very  important  to
 consider  this.  Because,  a  major  part
 of  the  track  is  maintained  by  manual
 labour,  and  manual  labour  have  got
 to  be  helped  in  order  to  see  that
 they  are  not  over-taxed  during  their
 work.

 For  instance,  take  the  augmenta-

 the
 hon.  Minister  should.  take  up  this
 matter  immediately.

 Similarly,  the  increased  use  of  rail-
 way  track  also  makes  it  important
 that  you  go  into  the  working  hours
 of  the  key  men.  When  he  was  talking
 about  running  staff,  he  was  talking
 about  the  number  of  hours  and  the
 number  of  posts,  which  have  been  in-
 creased  and  it  is  only  recently  that  I
 have  been  forced  to  write  to.  him
 about  one  particular  part  in  Bihar  in
 the  North  Eastern  Railway—you
 would  be  interested  to  hear—Samasti-
 pur  Division,  where  as  far  as  the
 guards  are  concerned,  they  are  very
 much  overworked,  sometimes  they
 have  to  do  even  72  hours  duty.  In
 ‘C’  grade  guards,  there  are  as  many
 az  24  posts  vacant  in  that  division  of
 North  Eastern  Railway  alone  and
 even  now  the  Finance  in  the
 Railways  are  still  trying  to
 find  out  whether  they  can
 sanction  a  mere  79  posts.  You  are
 surrounded  by  so  many  rules,  you  are
 a  prisoner  of  rules  and  the  Rules  in
 the  Railways  and  in  every  Govern
 ment  Department  work  downwards
 and  they  do  not  work  upwards.  Rules
 are  always  quoted  against  Class  mm
 and  Class  IV  employees.  Rules  are
 always  examined  as  to  how  they  can
 be  quoted  against  Class  ITI  and  IV.

 You  replied  to  a  question  on  security
 that  the  guards  are  going  to  be  given
 torches  and  lanterns.  What  is  the
 good  of  all  those  things  if  they  have
 72  hours  duty  at  a  stretch?  Therefore,
 ‘when  you  are  talking  about  loco-ruhn-
 ing  staff,  you  talk  about  only  the  -_
 gine  drivers.  But  what  about  the  other
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 running  stafff:  What  about  the  TTEs?
 Today,  as  far  as  security  is  concerned,
 your  TTEs  are  equally  important.  tr
 Jnpave  been  travelling  in  trains  for  the
 last  three  months.  There  are  first
 class  coaches  with  no  conductor-
 guards:  Why?  Because  that  train  is
 assigned  only  one  conductor-guard.
 There  is  one  first  class  coach  right  in
 front  of  the  train.  But  because  it  is
 dieselised,  you  have  got  i6  coaches
 and  the  last  coach  is  also  a  first  class
 eoach  and  the  conductor-guard  is
 rushing  up  and  down  from  one  coach
 to  another.  If  a  passenger  gets  down
 at  an  intermediate  station,  what
 happens?  The  door  is  left  unlocked

 .and  an  unauthorised  person  can  come
 in.  Does  not  the  security  get  affected?
 You  may  say  that  the  passengers  in
 the  first  class  coaches  are  safe  in  their

 -cabins.  But  some  of  them  at  least  do
 require  to  visit  the  totlet  or  someth.-
 ing  and  what  happens  when  they  come
 out?  Take  the  II  class  sleeper  coaches.
 Are  they  totally  manned?  No.  |  am

 -talking  of  the  sleeper  coaches,  where
 it  ig  not  a  vestibule  train.  You  have
 one  conductor-gurad  or  TTE  for  two
 coaches.  I  have  seen  it  in  the  Trivan-
 drum  Mail  when  I  have  been  going
 from  Coimbatore  to  Madras.  Then
 how  can  you  say  that  security  will  be
 provided?  It  ig  not  only  aquestion  of
 getting  into  a  huddle  with  the  police
 and  the  State  Governments.  I  would
 like  the  Railway  Minister  to  take  this
 matter  very  seriously.  Whenever  a
 question  comes,  every  time  we  have
 raised  this  matter,  we  are  told  the
 yardstick,  this  is  ali.  that,can  be  there.
 ete...  There  is  today  an  under-manning
 as  far.  as  the  conductor-guards  and
 TTEs  are  concerned.  Your  norm
 should  be  one  conductor-guard  for
 each  coach,  come  what  may,  whether
 it  is  a  vestibule  or  non-vestibule  train

 and  he  would  have  to  be  responsible
 for  seeing  that.  the  door  is  locked  or
 pnlocked  as  the  case  may  be.  You

 kknow,,  what  happens  when  .a  passenger
 gets,  down  at  an  intermediate  station?

 BROR.-  MADHU:  DANDAVATE:
 Dastiqnenns,:  6000  ‘passenger  trains
 multipied  -byl8  coaches.

 :  AUGUST  ‘0,  ions  “‘Aceidénte  at'Sart  436
 Gopal  Level  Crossing  &  Neini  Stn.  (Motn.)

 SHRIMATI  ‘PARVATHI  KRISHNAN:
 Have  it.  It  will  also  help  you  to
 achieve  the  objective:  af  solvitg  the
 unemployment  problem  in’  ten  years,
 Otherwise,  what  security  do  you  give
 to  the.  passengers?  Anyway,  that
 should  be.  The  conditions  in  which
 they  work  is  bad.  The  TTEs  do  not
 have  even  a  seat  to  sit  on,  they  perch
 at  the  end  of  the  berth  of  some  passen-
 ger.  I  will  show  you  the  replies  that
 you  have  given  in  the  matter.  I  sm
 not  reading  them  out  here  because  of
 lack  of  time.  But  this  is  the  probiem,
 they  do  not  have  seats  in  every  coach
 and  they  have  raised  it  and  the  ICF
 have  now  said  ‘yes,  we  can  provide
 that’,  but  this  hes  to  go  to  the  Rail-
 way  Board  and  also  go  through  the
 barrage  of  rules  and  perhaps  in  the
 year  dot.  when  you  and  I  may  not  be
 here,  it  may  be  sanctioned.  Then,  the
 Finance  Ministry,  Mr.  Patel  also,  will
 have  to  be  nudged  about  it  and  so  on.

 Lastly,  I  come  to  the  conditions  of
 the  workers  and  the  whole  problem
 of  industrial  relations.  Don't  tell  me
 that  the  Industrial  Relations  Bill  has
 been  introduced.  He  always  takes
 shelter  behind  that,  There  is  some-
 thing  wrong  with  the  industrial  rela-
 tions  in  the  Railways.  If  a  particular
 section  of  the  workers  are  able  to  hit
 him  hard.  enough,  he  responds.  But
 they  have  to  reach  him  through  the
 whole  buffer  that  he  hag  got,  the  Rail-
 way  Board....

 PROF.  MADHU  DANDAVATE:  °  l
 may  just  remind  the  hon.  Member  that
 on  24th  of  March,  1977,  I  became  the
 Minister  of  Railways  and  within  three
 days,  while  presenting  the  first  Rail-
 way  Budget,  we  saw  to  it  that  all
 those  who  were  retrenched  during  the
 strike  came  back  and,  within  six
 weeks,  they  came  back.  Nobody  had
 to,  pressurisg  me.  I  do.  not  think  any

 pressurisation  {is  necessary.  There
 might  be,  financial  constraints.  No

 preseurisation  Js  necessary  about  thelr
 Jegiimate  demanis,
 SHRIMATI'  PARVATHI:  KRISHNAN:
 I  nave  never  hesitated  and  J  have  peen
 gecond  to-nane  iss!  appreciating  the
 ‘potion  thet.the  Reilway:  Minleter  took
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 in  reinstating  the  victimised  workers
 But  he  cannot  take  shelter  behind  that
 one  act  all  the  time.  What  I  have  been
 saying  is,  why  is  it  that  he  could  not
 go  one  step  further?  Last  time,  in
 May,  2974  the  discuasions  with  the
 workers  on  thelr  demands  were  left
 unfinished.  He  promised  us  bonus.
 What  has  happened  to  bonus?  Is  it
 because  of  the  Bhoothalingam  Com-
 mittee  which  says,  no  bonus  to  the
 railwaymen?  The  Railway  Minister
 has  written  to  me  saying  that  the
 tallwaymen  are  better  paid  than  any-
 body  else  if  you  take  everything  that
 they  get  into  consideration  and  so  on.
 So,  let  him  not  every  time  remind  us
 of  that  one  good  act  of  reinstatement
 Jet  him  not  take  shelter  behind  that
 One  good  act.  There  are  many  dis-
 tortions  and  abberations  in  the  Rail-
 way  Ministry  which  he  has  to  look
 into.

 For  instance,  why  is  it  that  the
 Office  bearers  of  the  recognised  federa-
 tiong  get  certain  protection  even  when
 their  transfer  is  suggested  at  the  in-
 stance  of  the  vigilance  organisation?
 If  this  is  correct,  is  it  moral?  Just  be-
 cause  he  ig  an  office  bearer  of  a  re
 cognised  federation,  even  where  the
 vigilance  officer  has  come  out  with  a
 report  against  him,  he  gets  protection
 in  the  matter  of  transfer.  Is  it  proper?  I
 want  to  bring  to  his  notice  thousand
 and  one  things  that  are  happening  {fn
 the  huge  jaggernant  Rail  Bhavan.  Of
 course,  one  man  cannot  do  everything.
 Iam  not  accusing  him.  All  those
 sections  of  workers  who  are  in  a
 position  to  act  in  an  organised  way,
 you  do  lend  a  hearing  to  them.  But
 I  do  not  think  you  always-take  action.

 Whiletdiking  about  railway  accidents,
 tatking  about  human  failures  and  the
 need  to  see  that.the  demands  of  the
 tailwaymen  are  satisfied,  it  is  not  that
 we  say  that  they  will  be  responsible
 for  accidents  if  they.do  not  get  bonus.
 Not  pb

 ak
 But.  the  fact  remains  that

 the  dg  of  the  railwaymen  still
 remain’  unfulfiied.  Certainly.  when
 you  give  them  their.  bonus,  it  is  their

 just  and  right  demand.  When  you  sit
 down  with  them  at  the  table  and  talk
 to  them  about  their  wage  structure,
 then  you  will  certainly  find  that  many
 other  problems  also  be  brought:  to
 your  notice.  The  efficiency  of  the
 railways  can  be  increased  and  jm-
 proved  by  taking  the  railwaynien
 the  railway  workers,  more  in  con-
 fidence  and  by  seeing  that  the  officers
 do  not  continue  to  rule  the  roots
 based  on  rules  under  the  Indian  Rail-
 ways  Act  of  1905.

 MR.  CHAIRMAN:  Now,  a  substitute
 Motion  has  been  moved  by  Shri
 Yuvraj:  does  be  want  withdraw  it?

 He  is  not  present.  Since  he  is  not
 Present  in  the  House,  I  shall  put  his
 motion  to  the  vote  of  the  House.

 The  substitute  Motion  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  discussion
 has  now  concluded.  Let  us  take  up
 Half-an-Hour  Discussion  now.

 8.3l  hrs.
 HALF-AN-HOUR  DISCUSSION

 Fatt  wy  Sucarcane  Price

 at  रामानस्द  तिवारी  (बकसर)  :
 सभापति  जी  प्रश्न  संख्या  4  के  7  जुलाई,
 978  को  दिये  गये  उत्तर  पर  विचार  करने

 के  पहले  में  सरकार  के  मंत्रियों  स ेएक  निवेदन
 करना  चाहता  हुं  कि  जितने  प्रश्नों  के  उत्तर
 झाते  हैं,  जो  अ्युरोक्रेट  हैं,  ब्पूरोक्रेसी  छायी

 .हुई  है,  वह  मंत्रियों  के  मुख  से  गलत;  उत्तर
 कहलवातें  हैं।  भगर  ये  ग़लत  नहीं  कहलवाते,
 तो  यह  स्थिति  उत्पन्न  नहीं  होती  ।  यही  नहीं,
 ऋातारांकित  प्रश्न  जितने  जाते  हैं;  उनमें  से
 80  प्रतिशत  के  उत्तर  आमक,  गलत  बौर

 भरपष्ट  होते  हैं  ।  ऐसा  लगता  है  कि  हमकरे
 मंत्री  सौकरशाहों  के  एडवोकेट  जनरल  हैँ,
 जब कि  उन्हें  अंतता  का  होना  जाहिये।  5
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 में  निषेदत  करमा  चाहता  हूँ  कि  यह
 स्थिति  क्यों  उत्पन्न  हुई  हम  जानते  हैं  कि.
 पहले  30  बरसों  तक  कांग्रेस्ती  हुकूमत  में  जो
 जे  का  प्राइस,  कीमत  सिश्चित  की  जाती
 ही,  सपोर्ट  प्राइस,  समर्थन  न्यूनतम  कीमत,
 उसके  लिय  किसान  का  प्रतिनिधि,  सिलमासिक,
 को-भापरेटिव  और  सरकार  के  प्रतिनिधि,

 ये.  मिलकर  कम-से-कम  कीमत  निश्चित
 करते  थे  ।  30  बरसों  तक  कांग्रेसी  सरकार,
 जब  पैसे  की  उसे  प्रावश्यकता  होती  थी  तो
 उसका  झक्ताव  मिल  मालिकों  की  तरफ  हो
 जाता था  और  जब  वोट  की  बात  भ्राती  थी,
 तो  उसका  झुकाव  किसानों  की  तरफ  हो  जाता

 न्श्ा,  लेकिन  इस  परम्परा  को  जनता  पार्टी
 की  सरकार  ने  तोड़ा  है।  इसलिये  मैं  उसकों
 बाधाई  देता  हूं  क्योंकि  इस  आर  प्रति  क्विंटल
 मिनिमम  कीमत  io  ets  की  है  ny  लेकित
 यह  ध्यात  रखना  चाहिये  कि  पूर्वी  उत्तर  प्रदेश
 धौर  बिहार  की  स्थिति  क्‍या  है  1  इस  पर  भी
 इनको  विचार  करना  चाहि;  |

 सब  से  पहले  मैं  कि  मंत्री  स ेनिवेदन  करना
 चाहता  हूं  कि  यह  सदन  में  यह  प्रांकड़ा
 ब्रस्तुत  करें  कि  पर्वी  उत्तर  प्रदेश  और  बिहार
 में प्रति  बच  एक  एकड़  में  गन्ने  के  उत्पादन
 प्र  कितनी  लागत  का  खर्च  पढ़ता  है  ?
 जब  तक  यह  नहीं  कर  पायेंगे,  हम  सरकार
 से  झंपील  करते  हैं  कि  सदन  में  वह  प्रस्तुत
 करें  कि  लागत  खर्च  कितना  झा  रहा  है  ?
 झगर  सरकार  के  पास  यह  नहीं  हैंती  भी
 स्पष्ट  कहें  7  यदि  उनके  पास  नहीं  होंगे  तो
 हम  उनको  लाकर  देंगे,  क्योंकि  इनका  सम्दस्ध
 सीधे  किसानों  से  नहीं  है,  हमारे  जैसे  कार्य  कता
 का  सीधा  सम्बन्ध  किसानों  से  है  ।

 उसके  बाद  हम  यह  जानना  चाहते  हैं
 कि  हमारे  देश  में,  विशेषकर  पूर्वी  उत्तर  प्रदेश
 शौर  बिहार  में  कितना  गन्ना  उत्पादन  होता
 है  ?  इसके  पांकड़े  भी  कृपा  कर  बतलाने
 का  eee  करें,  तब  हम  समझेंगे  कि  छापने  जो

 ec  ee  ae  aceite  Eo

 ara  निश्चित  किये  हैं  उसका  झाधार  भौर
 बुनियाद  क्‍या  है

 et  sere  प्रदेश  झौर  विहार,  ये  दोनों
 झभाने  प्रांत  हैं,  हिल्दूस्तान  के  सब  से  पिछड़े
 हुए.  सबसे  तरीब  जात  हैं, जहां की  70  प्रतिंगत
 जनता  ग़रीबी  की  रेखा  ले  नीच ेहै.  de  इन
 दोनों  प्रांतों  का  विकास  नहीं  हुझा  है  ।  हां
 इंडस्ट्री  का  प्रभाव  है,  कोई  उशोग-धंधा  महीं
 है  1  परिणामस्यर्प  यहां  के  ग्रोथ  कलकत्ता,
 बम्बई,  दिल्‍ली,  मद्रास  या  श्न्प  स्थानों  में
 फ्चास,  सौ,  हेड  सौ  या  दो  सौ  र्पय  भाहवार
 वेतन  पर  नौकरी  करने  जाते  हैं  Y

 विहार  और  पृर्वों  उसर  प्रदेश  का  सब
 से  प्रमुक्ष  उद्योग  बौनी  उद्योग  है।  यवि  इस
 उद्योग  का  प्रहित  हुआ,  यवि  ह...  इंह्स्‍्ट्री
 बर्बाद  हुई,  तो  फिर  बिहार  पौर  पूरि  उतर
 प्रदेश  की  स्थिति  इतनी  भयंकर  हो  जाय्भी
 कि  सरकार  उसको  संभाल  नहीं  सकेगी  a
 बिहार  में  चीसी  मिलें  1930  में  चलेनी
 प्रारंभ  हुई  -  मगर  शझाज  रिथति  यह  है  कि
 दर्जनों  फ़ैक्ट  रियां  बंद  हैं,  हुडारों  मजदूर  बेकार
 हैं  शौर  दासे-दाने  के  लिए  महताज  हैं
 सरकार  को  इस  बात  पर  विचार  करना
 चाहिए  कि  इस  का  परिणाम  क्‍या  होगा  t

 यह  कितनी  लज़्जा  शरीर  शर्म  की  बात
 है  कि  मानतीय  राज्य  क्ष  मंत्री  ते  कहा  कि

 हमें  यह  जानकारी  नहीं  हैं  1. 2  जलाई
 गई  हैं  |  मैं  उन  को  बताता  —  उन्हें
 चुनौती  देता  हूं---कि  राज्य  कृषि  मंत्री  के
 झपने  जिले में, में,  पूर्वी  उत्तर  प्रदेश  में,  |. अ  अलाई
 गई  है।  वह  मेरे  साथ  चलें  बम्पा  रत,  कसकर
 पुर  भर  समस्तीपूर,  “मैं  उ-हें  विश्ाऊंगा  कि
 जो ग  नब  किसान  | |  की  तपती  |.  में  मेहनत
 कर  के  ईख  पैदा  करता  है,  जब  मातनीम
 राज्य  कृषि  मंत्री  जी  शीर  हमारे  जैसे  लोग

 एय  र-कंडौशम  में  बैठे  रहते हैं,  तन  ot  कितात
 वानी  में  भीग  कर,  जाड़े  में  दिवुर  कर,
 पैदा:  करता  है,  चिचल  हों

 “¢
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 कर  fie  com  पढ़ती है  कदे  अक  कर

 च्ल्गा  जौर, शर्ष की की  जात,  कया  होगी  et  cafe
 मैं  मंजी  महोदम  से  पुनः  अपील  करना  चाहता
 | 5: 3  गह.  हक  बारे  में  परी  फान-बीन  कराएं,
 सोचें  सौर  चिस्ततन  करें  कि  वह  भाने  बिहार;
 ्ुी  पीहित  विद्ार,  .तिर्धत्न  बिहार  प्रौर  1... ड
 उत्तर  प्रदेश  को  पौर  प््बी  न  करें  t  पिछले
 तीस  बरखों  में  कांग्रेसी  शासन  ते  इन  दोनों
 ब्रान्दों को  बर्बाद  किया  है।  हम  उम्मीद  करते
 हैं कि  भ्रव  जनता  पार्टी  क्षी  सरकार  -इहत
 प्रांतों  के  साथ  उच्रित  न्याय  करेगी  ।  उसने

 झप्ती  सस्ते  की  कीमत  बढ़ाई  है  और  इस  प्रकार
 पिछले  शासत  की  इस  परम्परा  को  तोड़
 दिया  &  कि  ऐसे  के  लिए  पूंजीपतियों  पर  निर्भर

 करें  भौर  बोट  लेते  के  लिए  पाम  अनता  के
 पाप  जायें ।  मुझे  ध्राशा  है  कि  वह  भागे  भी  इसी
 नीति  पर  लती  रहेगी  ।

 इससे  भी  गंभीर  स्थिति  यह  है  कि
 गरीब  किसानों  का  एक  भरव  रुपया  मिल-
 मालिकों  के  यह  बाकी  है।  हम  जानता  चाहते
 हैं  कि  इसका  क्‍या  कारण  है  कि  सरकार  गरीब
 किसानों  का  एक  झरब  रुपया  नहीं  दिला

 रही  है,  जो  दाने-दाते  के  लिए  मुहताज  हैं
 क्या  सरकार  यह  व्यवस्था  करेगी  कि  जो  मिल-
 मालिक  उचित  समय  पर  पैसा  नहीं  देते  हैं,
 जो  एक  भरव  हफ्या  नहीं  लौटाते हैं,  उन  मिल-
 मालिकों  को  यह  भादेश  दिया  जाये  कि  वे

 पसाह  दिनों  के  भीतर पैसा  हैं,  परं  उनको  पकड़
 कर  उत्त  क्त  तक  जेल  में  बन्द  किया  जाये,
 जब  तक  कि  वे  पैसा  वापस  नहीं  देते  हैं?  भ्राल्विर

 यह  संरकार  मिल-मॉलिकों  के  बल  पर  नहीं
 बनीं  है,  बेल्कि  यहँ  किसानों  बौर  लेतिहर
 wage © ae oe ot के  बले  पर  गी  है।  इंसलिए  हम
 ह...  है  कि  जाप  इस  पर  विचार  करें  T

 बस्त  िवेदन  यह  करना  चाहते  हूँ

 कि  में  यह  नहीं  चोहुतों  हूं  कि  क्  को  उत्पादन

 इतनी  संजिक  हो  जायें  कि  जिसकी  परिणाम

 |. ड  हो  कि  ह... 2  को  उत्पेंदित  कम  हो  जांध  t

 इसलिए  सापकों  मार्गदर्शन  करना  है,

 445
 करना  है  कि  कित्‌नकेन  जबीनों  परें  ५
 स्थिति  में.  हम  धिक  से  प्रश्चिक  फले
 उुपादव  करेंगे  ।  यह  झीना  भाप को.  बताती
 है,  यह  सापंवर्शन  eruet  करता  है  यह  हुस
 इसलिए.  -चैताड़नी  देवा  चाहते  tf  दम  aE
 नहीं  चाहते  कि  एक  ही  फसल,  का.  उत्पादद

 हो  क्योंकि  .  हमें  भौर  फसलें काहिए  a  wax
 उनका  उत्पादन  नहीं  होगा  तो  हमें  विदेश

 से  जायात करना पढ़ेगा । करना  पड़ेगा  ।.  उसे भी  हमें  रोकता
 है  क्योंकि  इस  गरीब  देश  को  स्वावलम्बी  बनाता
 है,  शक्तिशाली  बनाता  है।  इसलिए, मैं  मात-

 बीवर  मंत्री  जी  से  भौर  सरकार से  कहता  बाहता
 हूं  कि  झाप  मार्गदर्शन  करें  किसान  का  शौर

 एक  सीमा  निश्चित  कर  दें  कि  इस  तरह  को
 जमीन,  इस  तरह  का  पानी,  इस  तरह  का
 वातावरण  जहां  होया  वहां  हम  इतना  भ्रधिक

 से  धिक  ईछ  का  उत्पादन  करेंगे  जिसका  कि
 उचित  मूल्य  भाप  दे  सकें  -  हम  आला  धोर
 विश्वास  करते  हैं  झपती  बात  समाप्त  करते

 हुए  कि  इस  पर  भाप  चिन्तन-मनन  करेंगे 1
 लेकिन  फिर  चेतावनी  देना  चाहत!  हूं  कि  इस

 खबन  का  समय  बरबाद  न  करें  ।  आप  उस
 नौकरशाहों  से,  ब्यूरोकेट्स  से  सावधान  रहें
 जो  झापके  मुझसे  स ेमलत  बात  कहलवाता  चाहते
 हैं।  झसत्य  कहता  प्रसंसदीय  होगा,  इसलिए
 सत्य न कहते न  कहते  हुए  मैं  यह  कह  रहा  हूं  कि  जो
 पके  मुख  से  ौर  सरकार  के  मतियों  के

 मुख  से  गलत  बात  कहताना  भाहते  हैं।  भाप
 बड़ी  सामधानी  के  साथ  क्ले  t  मैं  श्री  मंत्री  रह

 हूं  मैं  जानता हूं  कि  हमारे  भधिकारी
 किस  तरह  से  गलत  करे  थे  शौर  जो  स्टाडे

 या  प्नस्‍्टार्ड  क्वेश्बन  माते  ये  उसको  देख
 कर  फिर  लौटते थे  ।  सदन  में  हम  समय  लेते

 हैं  लेकिन  हमें  gw  है,  रुपया है, है,  इस  परम्परा
 को  कांग्रेसियों  ने  बकाया,  श्राप  हस  परम्पंश
 पर  मत  चले,  श्राप  सरकारी  अधिकारियों
 के  वकील भ  बनें,  उसके  एडबोकेट  जनरल
 में  बनें,  आप  सबन'  के  बनें,  अगती  के  बसें,

 एक  त्बौ  परम्परा  फांमम  करें  ।  इस  यूरो-
 जीती  की  इसना  ाधितेशासी  माजेनाएं  कि

 चप  उनके  हाथ  में  लखितोसा dr  जायं  और
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 ,जत  जानते |  भी  उनेकी  तरफ  से  वकालत
 करें  ।  इसेलिएं  भोपके  माध्यम  से  मैं  कृषि
 जेबी  जी  से  निवेदस  करूंगा  ह: 4  एक  स्वस्थ
 परम्परा  रखें  जिसेमें  अधिक  से  प्रधिक  सत्य
 सामने  or  सके  ।  मैं  धूरा  सत्य  इसलिए  नहीं
 कहता  हूं  कि  मैं  जानता  हूं कि  झाज  हमारे  देश
 को  हालत  क्या  है,  हमांरा  चरित्र  क्या  है,  हमारा
 मनौवल  कया  है  शौर  हमारी  नैतिकता  क्‍या
 है  ?  उसी  में  से  भाप  भाए  हैं  मंत्री  हैं,  भाप
 देवता  महीं  हैं।  भापका  उद्गम  स्थान  वही  है
 जहा ंसे  हमारे  सरकारी  अधिकारी  हैं,  किसान
 हैं,  ध्यापारी  हैं,  भौर  हम  संसद  सदस्य  हैं
 इसी  में  से  श्राप  मंत्री  बने  हैं  ।  मैं  प्रापसे  निवेदस
 करूंगा  कि  हमारे  सरकारी  भ्रधिकारियों  का

 उद्गम  स्थान  भी  बही  है,  मैं  उसकी  दज्जत
 करता  हूं,  सम्मान  करता  हूं,  लेकिन  मुझे  दुख
 हैं  मैं  श्रापके  माध्यम  से  उनको  चेतावनी  देना
 आाहता  हूँ  कि  मत  सदन  का  समय  नष्ट  करो,
 मत  मंत्रियों  के  मुख  से  गलत  बात  कहलाने
 का  प्रयास  करों,  मत  उन्हें  अ्रपना  बकील
 अनाझो।  जनता  जिसकी  गाढ़ी  कमाई  से  झ्ापका
 रण-फोषण  होता  है  उसका  शयाल  करो  ।

 इन्हीं  शब्दों  क ेसाथ  मैं  झाशा  शौर  विश्यास
 करता  हूं  कि  माननीय  कृषि  मंत्रीजी  हमारी  बातों
 पर  ध्यान  देंगे  ।  यही  कह  कर  मैं  अपनी  बात
 समाप्त  कर  रहा  हूँ  ।

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  I  am  thankful
 to  Mr.  Tiwary  for  raising  up  .  this
 debate.

 wat  कुछ  स्त  किए  हैं  ।  मैं  ६... ढ
 कहंगा  उतका  जवाब  देने  का  ।  उन्होंने  बिहार

 झौर  qo  पी०  के  बारे में  कुछ  झकड़े  मांगे  कि

 हां  पर  स्थिति  क्या है,  गललेकी की  वैदाबार  क्या
 हुई  है  ?  जहां  तक  इस  बफी  देश  में  होटल
 जमे की  बैदामार केा का  तात्लूक  है  उसके  बारे  में

 तो  मैं  यह  बतामा  चाहूंगा कि कि  पिछले  सास
 154  निशिय'  टस  सस्ता  हुआ  था  चौर बल
 दका  72  faferter-On sever gure tree  हुआ  है।  बाली

 तकरीबन  i  fatten  en  पिछले  |... अ  से

 ज्वार  थो है  और
 इसमें  ध्रंभर  साई

 be  को

 मम्मे  की  वैवाबार  बढ़ीं  हैं,  कॉपिग,  अकेले
 qo  पौ०  में  27  परलेंट  के  हरीब  बही  हैं  t
 इसलिए  qo  Fro  में  गेस्ते  की  पैंदोगार  इस
 दफा  ज्यादा  हुई  है  yo  पी०  की
 गले  की  पैदावार  मैं  अभ्रापकों  सारी
 बूंगा  ।  पिछले  साल  जाप्य  भौर  चौनी  की  कुल
 पैदाधार  48.43  लाख  ह... ह  हुई  थी  भौर
 इस  दफा  तकरीबन  65  लाख  ह... 3  हुईं  हैं  1
 इस  शरह  के  हिंसाब  के  मुताबिक  9  मिलियन
 टन  गन्ना  ज्यादा  ऋश  हुआ  है  क्योंकि  शुगर  उसी
 हिसाब से  बनी  है।  गे की  पैदावार  8  मिलि-

 यम  टन  ज्यादा  हुई  |  घोर  के  की  ऋशिंग  0
 मिलियन  टन  ज्योदा  हुई  |  इस  तरह  का  यह
 हिसाब  है।  यह  फीगरे  भाज  से  कोई  5  दिन
 पहले  तक  की  हैं  क्योंकि  प्रभी  भी  चार-पांच
 मिले  चल  रही  हैं  1,

 इस  के  बारे  में  कुछ  विहार  एरिया  के  जो
 कड़े  हैं  वह  मैं  दमा  चाहुंगा  +  बिहार  में
 ‘1978-76  में  |  लाख  33  हुजार  हेक्टर

 में  गश्ना  पैदा  हुआ  शौर  1976-77  में  i
 लाख  27  हजार  800  हेक्टर  में  गन्ना  बेदा ,
 हा  बौर  प्रोडक्शन  1975-768  में  49  साख

 दम  हुझा,  1976-77  में  4  साख  75  इब्रार
 टन  हभा  |  यह  प्रोषकशम  फीयबे  हूं  ।.

 द्वामजों  मिले  हैं  बह  भी  मैं  ग्रापको  बताना
 चाहंगा  ।  मैं उत्तर  प्रदेश  के  प्रलद-सलग

 हिस्सों  में  जो  दाम  मिले  बह  बताऊुंधा  |  बेस्ट

 यु/पी०  में  इस  साल  कशे  की  यो  EW  भाइस
 मिली  किसानों  को  गह  है  87  करोड़ एक

 लाल
 36  हजार  क्या  |  सेन्ट्रल  Jette  में  करोड़
 6  लाख  43  हआर  का  सच्चा  बिका  और  ईस्ट

 यून  fe  में  64  करोड़  68  आस  EET
 का  बक्ता  बिका  ।  इस.  1: आ  हे बून्वीकें  1...

 259.  करोड़  60  SRE.  96  दकार  का:  भरता
 2  |  /  3  ६7  किलो  अर
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 जिह्ाए  के  ached इस  प्रकार  &  हैं।  कुल
 धक्का  जो  खिम्ानों ने  पैदा  किला  बह  है  38
 कप्रेड़.26  माल  Os  हमार  eH  भव  उन्होंने
 जले  से  epee  किया था  कि  बहुत सा  पैसा
 बकाया  पढ़ा  है.  किसानों का  तो  उस  के  बारे  में
 भी  मैं.  अमत-धलत  बता  देगा  चाहुंगा  |
 बबाल  बिहार  भर  यू०पी ०  का  किया  गया  था  |

 मैं  टोटस  प्ांकड़े भी  दे  दंगा  ।  विहार  में  बकाये
 की  इस  बकल  ‘167-78  तक  की  फीगर्स
 है।  बिहार  में  बकाया.  1  फरोड़  73  लाख
 56  हजार  रुपया K  |  बेस्ट यू० te  पी०  में  बकाया
 24  करोड़  5)  साख,  सेन्ट्रल  यू०पी०में  24

 करोड़  32  साख  धौर  इस्टने ge  पी०  में
 6  करोड़  36  साख-इस  तरह  से  ब्‌०पी०  में

 टोटल  52  कशोड़  i9  लाख  95  हजार  रुपया
 बकाया  2)

 जो  ी  करोड  रुपए  की  बकाया  में  ते
 बताई  उसकी  जासकारी  ी  §  श्रापको  देना
 चाहता  हूं। 15 मई को  04  करोड़  का  बकाया
 था  |  3]  मई  को  यानों  is  fer  बाद  00
 करोड़  साखा  का  बकाया  रहा  5  जूत,
 को  94  करोड़  2)  लाख  का  बकाया  रहा  शर
 30  जून  को  84  करोड़  6  लाख  का  बकाया

 रखा  ।  उसके  aes  जुलाई  को  gt
 करोड़  60  लाख  का  बकाया  था।  इस  तरह  से

 इस  में  5.3  फीसदी  की  कमी  भाई  ।  यह
 पोजीमन 328  जुमाई  तक  की  बताई  है।
 इस  हिंसाब से बेकाबा से  काब  404  करोड़ से  कम  हो
 कर  is  जुलाई  को  करोड़  60  लाख  तक
 धायो  ।  इस  बार  चीनी  की  पैदावार  बहुत
 ज्यादा  हुई...

 की  श्यामभग्व्  लिख  (वेंभ्सराम)
 मलूचना  लिन  नहीं  दों--यह  कब  से

 t  >  3

 थ्रो  है. ....... ब  सिह  बरनाता  :  मैं  वह  भी

 ाप  को  बताऊंगा--पिछले  पीरियड  का

 ओक्षेग-आइस  का  त्र  है,  वह  इत  तरह  है--
 LOTR  eae 6 6  करोड़:  38  लस्क
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 60  हजार  ्फ्ए्मे के  ।  ह... 2  जहाँ तक  इस  के
 ह... द  का-  ताल्यूक  fem अह  eer
 गौसे  है--मैंने  इस  को  डिस्कस  किया  था,
 इसके  बारे  में  धलग-प्रलग  रायें  हैं  ।  जो
 जानकारी  मु्ने  मिसी  है--उस  में  कहा  गया

 है  कि  इस.  में  बहत  सी  बह  रकस  है  जो  भग-
 क्लेम्ड  है,  जिस को  लेने  के  लिए  लोक  नहीं
 पाते हैं.  इसी  लिए  यह  स्कम  पड़ो  हुई  है;  ,
 (श्ययद्ाव)  .  .

 थी  रामधारी  शास्त्रों  :  यह  गलत  है,
 प्रह  रकम  उत  की  दी  हो  नहीं  गई,  से  लोस
 चबकर  लगाते  रहे..... .  .  (व्यवद्वाग)..

 क्रो  सुरजीत  सिह  लरमाता :  मेरे  पास
 जो  जानकारी  है,  वह  मैं  ग्राप  के  सामने
 रख  रहा  हूं--उस  से  ाप  भ्रन्दाजा  लगा  सकते
 हैँ

 मैं  श्जं  कर  रहा  at--975-76  में
 जो  बकाया  था,  वह  6  करोड़  35  लाख
 60  हजार  था  ।  ‘1976-77  में  2  करोड़
 8  लाख  रहा  और  इस  साल  5  जुलाई  तक

 का  मैं  ते  भज  किया  है--8  करोड़  60  लाख
 बनता  है  1

 देश  में  जो  प्राइस  रहो  है,  उत  के  सुकाक्ले
 इम्टरलेशनल  प्राइस  कम  रहो  है  झब्  गन्ने
 की  पैदाइश  ज्यादा  हुई,  तो  यह  कोशिश  को
 गई  कि  शुगर  ज्यादा  पैदा  को  जाय,  क्योंकि
 जितना  श्यादा  गन्ना  क्रम  होगा,  उस  से
 ज्यादा  शुगर  पैदा  होगी  शोर  |  को  कीमत भी
 ज्यादा  होगी  1  गे  की  कोमत  भी  इस  साल
 पिछले  साजझ्ों  के  मुकबाले  ज्यादा  रही  है  1

 उस  के  धांकड़े  थी  मेरे  पास  हैं।  पहले  30  पर-

 सेस्ड  भला  कैश  होता  था

 dt  रामधारो  शास्त्री.  (पदरोना)  £

 प्रांकड़े  बहुत  हो  गए  ।

 ह ।  खुरबीत  सिंह  अश्माला  :  मुक्ष  से  मांगे

 हैं,  रस  लिए  बतला  रहा  हूं  +  मे  ह...
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 मुस्फूल  बं  हैं,  शायद प  के  कार्म
 ऑझायें  जा

 ई

 Fa  केम-पीक्टरीज  में  कितना  थल  जाता  है---
 सक  से  पहले  उस  के  कुछ  आंकड़े  देता  बाहँगी-
 मैं  ने  इस  को  1973-74  में  इक्टठा  किया

 हुआ  है।  ‘1973-74  में  42  मिलियर्स  टेंग
 गला  कल  हुआ  |  ‘1975-76  में  4I°9
 मिलियने  ह... अ  ऋस  हुआ  ।  ‘1976-77  #
 48.  9  मिलियन  टन  ऋश  हमा  भौर  इत  साल
 67  मिलियन  टन  क्रश  हुप्रा  ।  इस  की  पर-
 सेन्टेज  इस  तरह  है--  1973-74  में  30
 परसेन्ट  टोटल  प्रोडक्शन  का  क्रम  हमा,
 1974-75  में  33  परसैन्ट  क्रम  हुमा,
 1976-77  में  29.  9  परत्ेन्ट  हुआ,  जोकि

 पहले  से  कम  था  भौर  पिछले  साल  3.7
 परसेन्ट  हुआ,  लेकिस  इस  साल  39  परसम्ट
 गन्ना  कश  हुआ  भर  इसके  लिए  हमें  काफी
 कोशिश  करनी  पड़ी  ताकि  यह  गन्ना  ज्यादा
 से  ज्यादा  क्रश  हो  सके  ।

 यह  भी  कहा  गया  कि  हमारे  स्टेट

 जिनिस्टर  यहां  कह  गए  हैं  कि  कोई  गश्ना
 लड़ा  नहीं  रह  गया  है--उस  के  शभ्रांकड़े  भी

 मुश  से  भांधे गए  हैं।  जो  भांकड़ मुझे  पान्तों
 से  मुक्स्सर  हुए  हैं--ये  पिछले  5  दिग  तक
 के  प्रांकड़े  हैं--गुजरात  में  28  हर  टन

 रहा;  हस्याना:  में  11,500  टन,  महाराष्ट्र
 में  66  हजार टन,  ge  dro  में 1.  लाख  टन,
 तामिसवाद  में  2  साख  10  हजार  टक--
 तामिलनाडू  में  कशिंग  सीखन  ह |  तक  चलता
 है,  प््भी  भी  वहां  पर  कुछ  हस्टलैज  चल  रही
 हैं,  उन  का  ऋशिंग  सीजन  लेट  होता  है।  भाषसे
 में  मे  पहले  जे  किया  कि  विहार  के  भाकड़े
 मेरे  पास  नहीं  है  क्‍योंकि  वे  मुझे  नहीं  मिले  हैं
 मे  जो  आंकड़े  Rhee e  मे  8  बिन  पहले
 के  आंकड़े  हैं  4  ४
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 इस  के  हिंसाद  से  क  हंगर  को  ीडिक्लन
 ज्यादा हुईं  पौर  बह  लंगर  मिलों के  बांस  पड़ी
 हो  धौर  उनकी  तरफ  हग  को  बकाया  बहुत
 श्यांदा हो  बंब,  तो  हमें  उसे  दिनों कौ  सारी

 हालत  को  देख  कर  के  यह  फेसला  करेगा  पढ़ा
 कि  ग्बौनी  का  डीफ्ट्रोले  कर  दियों  जाए  तार्कि
 इसकी  कंजम्प्शन बढ़  सके  ।  पिछले साल  भी
 हमने  इसकी  कंजस्प्लेत  बढ़ाने  की कोशिश की
 थी  लेकिन  23  परलेंट  तक  ही  कंजम्प्शन  बढ़े
 सकी  ।  इसको  हम  बहुत  ज्यादा  बढ़ाता
 चाहते  हैं।  जब  प्र।इंसिज नीचे  भागेगी  तभी
 कंजम्प्शन  बढ़ेगा  a  ध्रणी जो  वातावरण  बना
 है,  उसके  हिसाब  से  प्रःइसिजम  ग  जा  रही  हैं।
 इससे  कंजम्थ्तन  बढ़ेगी,  ऐसी  हमें  उम्मीद  है।

 कंजम्प्शन  बढ़ने  से सरपलस  स्टाक  बाजार
 में  जाएगा  नौर  इससे  शुगर  मिल  बाले  केन
 की  प्रदसिज  भी  दा  कर  सकेंगे  ।  जो  केत
 प्राइसिज़  झदा  नहीं  कर  सकते  हैं  उनको  25
 परसेंट  जुर्माता  देना  पढ़ता  है।  हमने  सभी

 स्टेंट  गबर्ममेंट  को  लिखा  है  कि  थे  जल्दी  से  जल्दी
 केन  की  प्राइसिज  प्रदा  करायें।

 थी  राज  fees  (भ्रस्तपुर):  मायभीय
 मंज्ी  जी  ने  वक्तव्य  किया,  क्षीती  के  भाव  जिस
 प्रकार  से  नीचे  भा  रहे  हैं.  उससे तो  स्पष्ट  है  कि
 सरकार  ते  जो  कने  की  सपोर्ट  प्राइस  तय  की  है,
 उसपर  कला  नहीं  faders  मैं  सरकार से  1...

 चाहता  हूं  कि  खेती  की  पैदाबार, के  दाम  व
 दो  सालों  में  निरन्तर  गिर  रहे  हैं  लेकिन  जोती
 के  उपादन  में  जो  सीखें  काम  में  आती  हैं-जैसे

 उनकी  कीमतें  बढ़  रही  हैं,  क्या  सरकार  इसकी
 कौमतें  घटाने  की  कोई  योजता  रखती  है

 ?  ,

 कहां  कि  मरते को  फॉर्म aE  लि
 सकेगी,  तो  i 4
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 &  बताना  चाहता  हूं  कि  मह  पहली  दफा  ऐसा
 |

 है  जब  कि  दस  रुपये  प्र/इस  रिलेटिड  दू  8.5

 की  गयी  है।  आव  तक  8  पये  30  प्राइंस  रही
 है।  हम  ने  घोड़ा  ज्यादा  रिकमच्छ  की  थी
 लेकि  उसकी  भाता  नहीं  गया  |  यह  पंहलों
 कीं  8.  5  रिकी  बर  दस  रुपये  प्राइस  रली
 बबी है है  |  '  हमें  पूरी  उम्मीद  है  कि  ag  aver
 निभेगी '।  4

 जहां  फैक्टरी एरिया  है  हा  तो  कहीं
 केन कौ  प्राइस  3  रुपये रही  है,  कहीं

 ह  प्
 शाव  शरहबपय  भी  बलेती

 है...  गत  वेद  होती  हैं  बोर
 हां  केक्ट्री  एरिया  नहीं  है  तो  वहां
 |... 6  wet कक  i  हैं।।  वहां  लोगों  को
 शुगर  केंगे  स्विसारी  के  लिए  ले

 जाना  पढ़ता  है  को  के  पास  मुड  बनवाने
 के  लिए  लें  जनों  पईता  है।  फैषट्री  एरियां  में

 इस  किस्से  की  कोई  दिक्कत  नहीं  है।  वहां तो
 हाइस  भ्रच्छी रही  है  ।  इस्टर्न qo  बी  में
 साढ़े  बॉर  तपे,  बेस्टनें  मून  पी०
 पैरह  रुपये  शर  बिहार  में  साढ़े  बारह  हफ
 के  केरीय'  जाइस  चंची  है  f  पिछले  सास  मैं

 गन्ने  की  कीमेत  में  कसी  सहीं  हुई  है।  यह  कहीं
 25  48  पर  फ्विटल  ज्यादा  थी,  कहीं  25 पैसे

 प्रति  किंटल  केस  थी  |  का

 we

 ett  राम  किशन  :  मैं  ने  खेती  के  काम  में
 झ्राने  वाली  चीजों  के  दामों  के  बारे  में  भी  पूछा
 थो।

 थो  रास  भ्रतधेश  सिह  (विक्रमज)  :

 इन्होंने  पूछा  था  कि  कृषि  उत्पादन  में  जो  सामान
 समता  है  जैसे  ढ्क्टर  हैं,  खाद्य है,  इन  के
 दाम  बढ़ते  आ  रहे  हैं  भोर  कृषि  उत्पादन  के

 बामे  गिरते जा  रहे  हैं।  इन  के  बीच  में  कोई
 मेल  बिठाने  को  कोई  काम  किया  जाएगा  vr
 इस  बारें  में  इन्होने  जबाब  तहीं  दिया  1
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 abt  सुरजीत  कहि  अरनाला  :  बह  जनरल

 बचेश्चन  है  ग्रह  जनरल  एप्रोकल्थरल  प्रोडफशम
 का  सवाल  है  कि  जो  लेती  की  वेदाबार:  होती
 है,  उसमें

 जो  कुछ  लगता  हैं,  उसमें जो  इनपुर्ट्स
 संगता  हैं  वह  बेहिगे  हो  यया  है।  कुछ  ऐसा
 उनका सब  से  है  t  “  जहां  तक  खाद  का  तेल्लुक
 हैं  खाद  की  कौमत  पिछलें  साल  हुंमे  में  हो
 रुपये कम  की  थी।  यूरिया की  कीमत  1650:
 रुपये  थी  जिसको  कमर  कर  के  isso  रुपया
 मुकर  किये  भैया  इससे  किसान  को  करीब

 चालीस  करोड़  रुपये  का  लाभ  हुआ-।

 भी  मेरें  फस  हैं  भौर  में'  आापकों दे  सकता  +

 9.00  hrs.

 जहां  तक  दूसरी  इनपुद्स  का  तास्लुक  हैं
 उन में  से  बहुत सी  का  स्टेटस से  ताल्मुक  है  1  जैसे
 बिजली  को  दर  को  आप  लें।  ‘dene eaet ते  इसको
 कुछ  कंम  कर  दिये  हैं  हरियाणा  में  भी  बेद

 कम  की  गई  है
 ?

 कई  जगह  पर  मह  बढ़  गई  है  ।
 यहुस्‍टेट का  मामला  हैं।

 इसी  तरह  से  लैड  रेबेन्यू की  बात  है  ।
 कहीं  इसको  थोड़ा  सा  बढ़ा  दिया  भया  है  भौर
 कहीं  कम  कर  दिमा गया  है।  किसी  स्टेट  ने
 पॉच  एकड़  तक  लैंड  रेवेन्यू  नहीं  शा  हैं  भौर
 किसी  ने  लगा  दिया  है।  यह  भी  स्टेटस  से
 सम्बन्ध  रखता है  |

 जहां  तक  ट्रैक्टर्ज  की  प्राइसिस  का  ताल्लुक
 है  जो  बड़े  |  किसानों  से  ताल्लुक  रखता  है  मैं
 मानता  हूं  कि  उनकी  कीमतें  कुछ  बढ़ी  हैं  ।
 कई  कारणों  से  वे  बढ़ी  हैं।  हमने  कोशिश  की  थी
 कि  किसी  तरह  से  उनको  कम  किया  जा  सके  Vv
 लेकिन  उसमें  हमें  सफंलता  नहीं  मिली  है  ।
 जल्दी  सफनता  मिलने  की  मुझे  उम्मीद  भी
 नहीं  है।  इस  वास्ते  ढेक्टर्स  क ेदाम  कम  करने
 की  बात  मैं  भ्रभी  नहीं  कह  सकूंगा  क्योंकि  मुझे
 ऐसी  कोई  झाशा  नहीं  है।
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 SHRI  CHITTA  BASU  (Barasat):  I
 will  put  only  specific  questions.  During
 this  session  also,  thig  question  was
 discussed  in  this  House  and  the  ques-
 tion  was  posed  by  the’  State  Minister
 of  Agriculture  that  the  miseries  of
 Sugarcane  growers  in  this  current
 season  is  due  to  over-production,  and
 the  panacea  suggested  was  to  decrease
 the  acreage  of  sugarcane  field  and
 according  to  me  this  is  uot  a  solution
 to  the  problem.  There  has  pen
 bumper  crop,  this  time  and  there  ‘ts
 less  price  for  the  sugar,  But  ie&s  of
 production  in  the  coming  yeurs  means
 again  higher  price  for  the  sugiicane
 and  also  for  the  sugar  in  the  a  yet.
 That  is  no  solution  to  the  yrobsem.
 May  I  know  in  this  context.  [rom  the
 hon,  Minister  whether  the  Ministry
 of  Agriculture  has  got‘  any  pruposal
 to  ‘have’  an  integrated  p¥an  =  for  the
 developinent-  of  sugarcane  cultivation
 and  also  to  remove  thig  pro.lem  for
 all  time  to  come?

 My  second  qucsiion  still  remuins
 unanswered.  That  is  the  »juestion
 proposed  by  Mr.  Ramanince  Tiwari
 also  that  the  Agricultural  Prices
 Commission  fixes  the  minimum  support
 price  and  that  it  should  take  into
 account  the  cost  of  cultivation  while
 fixing  up  the  minimum  support  price.
 That  question  has  not  been  answered
 by  the  Minister.  I  put  it  again  now.

 Thirdly,  I  wouid  like  to  know
 whether  he  will  take  further  steps  in
 the  matter  of  realisation  of  arrears  due
 to  the  cane  growers,  which  is  ubout
 Rs.  83.0  crores,  as  stated  by  you.  What
 steps  are  you  taking  to  get  the  entire
 arrears  cleared  and  whether  uny  legis-
 lation  is  under  consideration  fo:  realis-
 ing  these  arrears?  How  many  years
 will  you  take  to  get  the  entire  arrears
 realised?

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  I  do  not  understand  what  type  of
 integrated  agricultural  plan  my  hon.
 friend  is  suggesting  for  production  of
 sugarcane.  There  cannot  be  any  in-
 teprated  project  or  plan  for  growing
 Sugarcane  in  the  country  as  such.
 Every  State  has  its  own  different
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 method  or  different  type  of.  growing
 Sugarcane.  In  Bihar  the  sugarcane cultivation  ig  slightly  different  from
 what  is  done  in  Maharashtra.  In
 Maharashtra,  the  recovery  is  much
 more  than  in  Eastern  U.P.  and  Bihar
 and  some  of  the  northern  States.  There
 are  many  reasons  for  that.  So,  there cannot  be  any  integrated  pian  as  such
 but  our  effort  has  Leen  that  the  best
 quality  of  sugarcane  should  Le  produc-
 ed  in  @ifferent  arcas  as  required  in
 those  climatic  conditions.

 So  far  ag  the  question.  how:  ie  prige
 is  fixed  is  concerned,  some  of  the  things
 that  are  taken  into  consideration  are:
 ay  Cost  of  production$™  (2)  ‘the  डन
 turn  to  the-growetrs  from  the  altarag-
 tive  crops  and  general  trends  of  price:
 of  agricultural  commodities;  (3)  “UH
 availability  of  sugar  to  the  consuméets
 at  a  fair  price;  icy  the  price  at
 which  sugar  produced  from  the  sugar-
 cane  is  sold  by  producers  of  suga&t;  and
 (5)  the  recovery  of  sugar  from  =  the
 sugarcane.  All  these  are  taken  into
 consideration  while  deciding  the  min-
 mum  price.  Accordingly,  this  year  we
 have  raised  the  minimum  price  fram
 Rs.  8.5  to  Rs.  20.00  per  quintal

 MR.  CHAIRMAN:  Now,  the  time  for
 this  ciscussion  is  over,  (interruptions

 at  राम  बिलास  पापधान  (हाजीपुर  d
 मेरा  नाम  बैलट  में  निकला  है,  झ्लाप  उसको

 नहीं  काट  सकते  हैं  ।

 सम्रा्पति  महुं।दय  :  नाम  है,  लेकिस  टइम
 झोवर  हो  गया  ।

 अं.  रात  जिलाना  प्रादाद  :  सभापति

 महोदय,  मैं  झापके  माध्यम  से  सरकार  से  यह
 जातना  चाहता  हूं  कि  एक  टन  चीनी  बनाने  में

 जितना  टन  गन्ना  लगता  है  ?  दूसरे  यह  कि  ,
 जो  दाम  नीति  तय  की  जाती  है  उसमें  किसान  ;

 झौर  मजदूरों  का  प्रतिनिधित्व  है  कि  नहीं  ?

 भौर  तीसरा  सवाल  यह  ह  जो  मिल  मालिकों

 पर  8  करोड़  कप  किसानों  का  बाकी  है  उस

 पर  किसान  को  कितना  सूद  विया  जता  है
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 ati  घुरजत  गह  दरमाला  जहां  तक
 चीनी  के  उत्पादन  का  आपने  जिक्र  किया  है
 उसमें  रिकवरी  के  हिसाब  से  है।  कहीं  रिकवरी
 ज्यादा  है,  2  परसेंट  है,  ौर  कहीं  साढ़े  8
 आर  9  परसेंढ  तक  रह  जाती  है।  तो  रिकवरी
 के  हिसाब  गन्ने  की  खपत  होती  है  चीनी
 बनाने  में,  प्राम  तौर  पर  नौम॑ली  ऐसा  समझ
 लिया  जाता  है  कि  एक  टन  चीनी  oe  टन  गे
 से  बनती  है।  कुछ  ऐसा  मोटा  हिसाब  लगाया
 जाता  है।  लेकिन  बम  रिबत्रवरी  के  हिसाब  से
 चुद्ता  है  उसके  हिसाब  से  गना  लगेगा  चीनी
 बनाने  में  ।

 थ्रो  राव सच्  कलिंद 2  प्रलग-ग्रलग
 हटेंट  को  प्रलग-भलग  रिकवरी  है  1  बिहार
 में  कितसी  है  ?

 श्री  सुरजझ्ञोत  पिह  बरना र  :  ब्रिहार  में
 भी  सारी  जगह  एक  सी  रिकवरी  नहीं  है  ।
 कहीं  कुछ  है  बौर  कहीं  कुछ  है  ।  बिहार  में
 दाम-वैसे इस  बार  72.254  ले  कर  12.  50
 तक  रहे  हैं  t

 at  उप्रतेन  (देवरिया)  :  अश्रव  उत्तर
 »  प्रदेश  दौर  बिहार  की  सरकारें  अधिक  दाम

 नहीं  देंगी  ।  जो  झापने  गन  की  स्टेटयटरी
 प्राइस  20.80  रखी  है  उसका 1  श्यय  कर
 देंगे  ?

 मसभाषति  महँदय  :  हर  मेम्बर  इस  तरह
 बीच  में  नहीं  बोल  सकता  है  ।  हम  लोगों
 को  र्ल्स  से  गाइड  होना  चाहिये  ।

 को  सरजोत  फी्ह  बरनाला  :  पिछले
 साल  बिहार  में  2.  25  रही  है  ।  इस  साल
 42.25  से  ले  कर  2.50  तक  रही  है  ny

 aa  लखन  साम  कपूर  (पूणिया)
 थीगी  उद्योग  फो  से  करके  गन्ना  उत्पादकों
 के  साथ  शापे  दिन  उनकी  जिन्दगी  के  साथ
 खिलवाड़  होता  है  भौर  उसी  के  साथ-साथ
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 उद्योग  में  लगें  मजदूरों  की  जो  हालत  है  बिहार,
 उत्तर  प्रदेश,  राजस्थान,  पंजाब,  श्रसम,
 बंगाल,  उड़ीसा  श्रादि  प्रदेशों  में  जो  रिकवरी
 कम  है  और  दक्षिग  भारत  में  या  महाराष्ट्र
 में  रिकवरी  ज्यादा  है,  इन  दोनों  में  मिलान
 नहीं  होता  है  tT  इसलिये  चीनी  श्रापने  डी-
 कल्ट्रोल  किया  है,  लंबी  में  2  रुपये  30  पैसे
 दे  रहे  थे,  इस  समय  2  रुपये  75  पैसे  से
 2  रुपये  80  पैसे  बिक  रही  है  तो  इसकी  कीमत
 2  रुपये  30  पैसे  लाने  के  लिये  झाप  क्या  उपाय

 कर  रहे  हैं  ?

 चोनी  उद्योग  श्रौर  खेती  को  प्लान  कराने
 के  लिये,  जितनी  हमारी  झ्ावश्यकता  है.  उसके
 अनुसार  ही  खेती  करने  के  लिये  क्या  सिलों  को
 नेशनलाइज  करने  की  दृष्टि  से  झ्राप  कुछ
 सोचना  चाहते  हैं,  या करना  चाहते  है  ?  यदि
 हां,  तो  कब  सक  करना  चाहते  हैं  ?

 ची  सुरत  सिह  बरनाला  :  कुछ
 जगहों  में  गन्ने  की  रिकवरी  ज्यादा  है  और
 कुछ  में  कम  है.  इसके  बहुत  से  कारण  हैं  t
 जैसा  कि  बताया  महाराष्ट्र  में  गन्ने  की  रिकवरी
 2  हो  जाती  है,  वहां  लम्बे  समय  तक  खेतों

 में  गन्ना  रहता  है।  यहां  पूर्वी  उत्तर  प्रदेश  और
 बिहार  में  टाइम  कम  लगता  है,  दूसरी  फसल
 भी  हो  सकती  है  t  महाराष्ट्र  में  ऐसा  नहीं
 होता  है,  वहां  पानी  की  ज्यादा  जरूरत  पड़ती
 है,  इसलिये  वहां  कास्ट  ज्यादा  आ  जाती  है,
 उनका  खर्चा  ज्यादा  हो  जाता  है  ।  क्योंकि
 बिहार  में  फैक्टरी  पुरानी  लगी  हैं  पहले
 की  हैं  इसलिये  त्रहां  रिकवरी  कम  होती  रही
 है  ।  यही  इसके  कारण  हैं  ।

 39.0  hrs,
 MOTION  RE:  INCREASING  PLAY  OF
 MONEY  POWER  IN  ELECTICNS—-

 Contd,
 MR.  CHAIRMAN:  Now  let  us  take

 up  Mr.  Unnikrishnan’s  Motion.  Pro.
 fessor  Mavalankar.
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 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Mr.  Chairman,  Sir,  I
 am  rising  to  speak  on  this  Motion  by
 my  friend  Shri’  Unnikrishnan,  for  two
 purposes.  IL  am  ot  going  to  speak
 in  terms  of  finding  fault,  much  less  in
 terms  of  abusing  this  or  that  individual.
 I  am  not  given  to'it,  temperamentally
 ह. अ  otherwise.  But  because  Mr.  Unni-
 krishnan  has  framed  his  Motion  in
 the  manner  in  which  he  has  done  it—
 he  has  desired  to  pinpoint  the  ‘atten-
 tion  of  Parliament  and:of  the  country
 to  some  of  the  grave  political  matters
 ahd  grave  public  matters  affecting  not
 omly  parliamentary  and  political  Ufe
 but  the  entire  gamut  of'  our  public
 life  as  weli—I  am  compelled  to  offer
 My  remarks,  in  all  humility.

 Quite  frankly,  although  I  have  given
 all  thig  preface,  F  @o.  not  know  how
 and  from  where  to  start,  to.  give  my
 brief  comments  on  this  Motion.  |  know
 how  to  come  to  the  conclusion  viz.
 that  no  matter  what  happens  to  politi-
 cal  parties,  groups  or  certain  indivi-
 duals,  i¢  we  are  as  individuals  con-
 vinced  that  the  right  course  of  action
 has  to  be  followed,  then  even  if  we
 are  going  in  the  right  ‘direction  singty
 i.e.  al  alone,  we  must  have  the  cour-
 age  of  our  conviction  to  go  in  that
 direction  all  alone.  It  is  no  use  one
 party  finding  fault  with  another,
 particularly  when  that  one  party  was
 in  power—but  it  is  now  in  the  Opposi-
 tion  and,  therefore,  it  is  finding  fauit
 with  the  party  which  was  in  Opposi-
 tion  eurlier.  This  kind  of  miud-sling-
 ing  will  not  take  us  anywhere,  There-
 fore,  I  feel  that  this  Motion  has  to  be
 viewed  from  this  angle.

 I  feel  that  this  Motion  is  vaguely,
 but  beautifully  worded.  It  does  not
 tell  the  Government  or  the  Parliament
 to  do  anything,  or  to  recommend  any-
 thing.  The  Motion  does  not  recom-
 mend  a  particular  course  of  action.
 But  it  wants  to  pinpoint  attention  to
 the  territle  recklessness  with  which
 our  politics  and  our  public  life  are
 polluted—not  now,  but  almost  from
 the  beginning  of  ‘70s,  One  might  say
 that  for  the  last  several  years  it  was
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 there  and  it  has  now  reached  a  certain
 climax;  and  what  was  expected  of  the
 friends  in  the  Janata  Government  was
 not  only  to  put  a  halt  to  that  process,
 but  to  bring  back  ‘the  coumtry:  ६6
 Normal  decent  processes.  tor

 That  has  not  been  in  evidence.  That
 is  my  complaint.  I  am  speuking  with
 a  great  sense  of  pain.  My  #
 that  that  process  of  bringing  it  back
 to  normalcy,  to  decency,  is  not  being
 done  by  the  party  and  by  the  frieiés
 who  are  expected  to  do  it.  ©  *

 Now,  people  have  been  saying  that
 we  have  taken  a  pledge  et  Raj  Gaat.
 Let  my  friend,  Mr.  Unniktishuan  know
 that  4  took  the  liberty  of  going  with
 those  friends  at  Raj  Ghat  and  I  am
 not  ashamed  of  it.  In  fact,  even  if  we
 remember  Gandhiji  but  cannot  follew
 him,  what  is  wrong  about  it.  At  least,
 we  have  reckoneg  with  the  résponst-
 bifities  at  are  on  our  shoulders.
 Twerefore!  it  is  good  even  if  my  friend
 Mr.  Unnikrishnan  ang  other  _  friends
 and  his  supporters  chide  you  or  me  of
 anyone  asto  why  we  went  to  Raj
 Ghat  to  take  that  pledge,  °  ets.

 (interruptions  )

 Now,  I  am  just  saying  it.  If  you  are
 not  able  to  dio  it.  then  my  Congress
 friends  perhaps  might  be  able  to  dc
 it.  I  know  however,  that  they  will  nat
 du  it.  But  the  point  ig  that  even  if
 they  chide  us,  we  will  accept  it.  We
 had  taken  a  pledge  not  that  we  will
 become  00  per  cent  Gandhian  but  to
 see  that  we  remain  on  the  right  path
 and  do  not  get  swayed  and  distracted
 on  th  -wrong  path.  Therefore,  we
 mus!  follow  that  path.  The  point  is,
 leave  aside  whatever  happened  in  the
 past,  hut  let  us  at  least  make  a  good
 beginning.  I  hope  the  Minister  of
 Finance,  my  esteemed  friend,  Shri  H.
 M.  Patel,  will  not  give  a  qgefence  by
 reminding  Mr.  Unnikrishnan  and  bit
 friends  as  to  what  he  and  his  friend
 were  doing  when  they  were  in  powet.
 The  whole  country  knows  that.  Bul
 thle  wile  country  now  wants.to  kriow
 what  the  new  Government  is  going  &
 do  especially  after  they  have  said  the!
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 they  are  against  corruption,  nepotism
 and  bribery  in  all  forms.

 You  gee  how  this  motion  is  worded.
 Tt  says:  “Increasing  play.of  money
 power,”  which  is  by  no  meang  a  new
 discavery.  We  have  been  knowing
 about  it.  Yesterday,  Mr.  Gauri
 Shankar  -Rat  mentioned  about  this
 point..  This  is  not  a  new  discovery.
 But  when  Mr.  Unnikrishnan  says  that
 it  poses  a  grave  threat  to  the  future
 of  Parliamentary  Democracy,  I  would
 like  to  tell  him  that  it  is  already
 posing  a  threat  to  the  present  working
 of  the  Parliamentary  system  of  demo-
 cracy.  Why  go  into  the  future?  Even
 th»  present  working  af  democracy  is
 being  discredited  and  people  are  gett-
 ing  more  and  more  worried  and  distur-
 beg  about  the  parliamentary  institu-
 tions.  and  about  the  individuals  who
 are  serving  those  parliamentary  jnsti-
 tutions.  Do  we  want  to  come  up  to
 the  standard  of  peopie’s  expecta-
 tiong  or  do  we  want  to  go  down  and
 down  in  the  course  of  making  oursel-
 ves  the  laughing  stock  in  the  whole
 country?  That  is  the  question,  we
 have  to  ask;  and  J  may  also  say  that
 l  am  convinced  that  politicians  no
 matter  what  party  they  belong  to,  when
 they  get  power,  and  begin  to  taste  it,
 then  all  politicians  are  of  the  same
 clay.  amenable  to  the  same  situation.
 Let.  them,  therefore,  not  make  any
 big  hue  and  cry  and  say  that  we  are
 all  sacred  people.  After  all.  what
 is  the  style  of  living?  As  a  matter  of
 fact,  Mahatma  Gandhi  and  Jayapra-
 kash  Narnyan  had  been  saying  that
 there  should.  ‘be  simple  living  and  high
 thinking.  That  has  been  the  ancient
 message.  Instead  of  that,  we  ar
 seeing  more  and  more  high  living  and
 lew  thinking  or  no  thinking!  Is  that
 what  we  want?

 Wherefore.  I  may  briefly  mention,
 because  of  the  limited  time  at  my
 disposal  3—4  things  very  pointedly;
 and  I  hope,  that  the  Members  will  not
 misunderstand  me  if  I  do  not  elaborate
 on  them  purely  for  want  of  time.  I
 am  not  saying  that  everything  is  to
 berfound  fault:  with  at  the  doors  -  of
 political  parties;  for,  even  individual
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 citizens  and  public  at  large  are  accoun-
 ‘table  and  responsible  in  this  regard.
 ‘We  are  also  to  be  blameq  for  many
 things  on  what  parties  do  or  do  not
 do.  This  motion  is  important  because
 it  invites  our  attention  to  some  vital,
 crucial  or  q@ven  decisive  matters,
 namely,  clean,  honest,  upright  public
 life  of  integrity  and  normg  and  stand-
 ards  of  decency  and  of  public  behs-
 viour.  That  is  what  is  wanted;  and
 when  I  see  that  it  is  not  happening,  I
 say  it  with  great  humility  ang  with
 great  modesty,  even  deliberate  modesty
 and  deliberate  humility—I  do  not  go
 by  saying  that  all  parties  are  bad  and
 all  non-party  people  are  good—that
 there  is  ultimately  a  common  problem,
 a  nationa)  problem.  But  my  friend,
 Mr.  Sathe.  threw  a  challenge  as  to
 how  many  people  can  say  that  they
 got  elected  by  spending  less  than
 Rs.  35000.  I  can  say,  in  all  humility
 and  in  all  truthfulness,  that  I  had
 spent  less  than  that,  I  had  adhered  to
 the  prescribed  limit.  and  yet  people
 were  ready  to  vote  for  me.  We  must
 take  the  risk  of  losing  an_  election
 rather  than  winning  an  election  any-
 how  by  spending  a  lot  of  money.  Have
 we  got  that  guts?  If  we  do  not  have
 that  guts  then.  we  do  not  have  any
 Place  to  telf  the  people  what  they
 should  do.

 Mr.  .Chairman,  I  am  really  amused
 and  also  amazed,  to  a  certain  extent,
 at  the  capacity  of  all  of  us,  in  smaller
 or  gteater  degree,  to:  talk  in  terms  of
 something  which  in  theory  is  different
 and  is  also  entirely  different  in  terms
 of  practice.  I  want  to  ask,  in  all  sin-
 cerity.  all  of  us  in  this  House,  how  long
 do  we  expect  our  people  of  India,  our
 fellow  countrymen  to  tolerate  this  kind
 of  self-deception  on  our  part  and  this
 Political  hypocrisy  ang  dishonesty  on
 our  part?

 _To  conclude,  I  will  say  that  money
 power  in  politics  has  done  havoc  in
 this  country  ang  if  you  want  to  stop
 it,  then  the  only  way  to.  atop  it  is..to
 face  the  corrupt  and  corruptible  with
 the  incorruptible  people.  That  {s  the
 ohly  way  to  do  it.  Far  that  I  will  say,
 in  brief,  that  I  have  got  copies  of  two
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 [Prof.  P.  6.  Mavalankar]  होता  है  ।  मैं  इंदिरा  गांधी  के  साथ,  गा  पौर
 Reports.  Shri  Jaya  Prakash  ‘Nara

 2
 मैं  ने  उन  को  सपोर्ट  किया  झाप  के  शब्दों

 appointed  two  committees.  I  had  +  में  rs
 privileze  of  serving  on  both  of  those  में  मैं  मान  लेता  न  उन  bd  we  बात  कै Commi:‘tees.  Both  of  them  were  chair~  बाद,  जिस  को  हम  एक्सप्ट  नहीं  करते  हैँ
 ed  by  Shri  V.  M.  Tarkunde,  an  emi-  लेकिन  आप  के  कहने  से  मान  लेते  हैं,  उस
 nent  jurist.  One  was  appointed  in
 August,  974  ang  another  was  appoint.  शासन

 के  बाद  जब  जनता
 पार्टी  शाई  तो

 ed  in  August,  ‘1977.  The  earlier  one  हम  को  बहुत  खणी  हुई  ।  मुझ  खुशी  हुई  t
 was  the  Committee  on  Electoral  Re  मैंने  पैम्फलेट  लिख  कर  बांटा
 form  and  the  later  was  the  Committee

 कहूँ  तो  मैं
 सब  जगह  बांटा  हैं,

 on  Election  Expenses.  We  have  given  प्रगर  आप  पढ़  कर  सुना  सकता
 these  Reports.  I  beg  ali  of  you  to  »

 =  हूँ,  मैंने  उस  में  यह  कहा  है  कि  कांग्रेस  की  इस
 bate  this.  J  want  a  national  qdeba  जो  डिफीट  बह on  these  reports,  let  everyone  see  the  “2

 द्  अहुत  प्रन्‍्ठा
 हुमा,

 recommendations,  and  let  the  Govern-  भगवान  ने  भ्रच्छा  किया  ।  अगर  फिर  कांग्रेस

 का
 of

 pan
 the  Law

 ;  Lnserioes
 the  शासन  में  झाती  तो  संजय  गांधी  का  फिर  राज

 lection  Commission  go  into  these  re-
 commendations.  Whatever  is  valid,  होता

 शर  हि  वक्त  एक  ही  नस  कटी  थी,
 good  and  substantial,  accept  it  and  इस  बार  सो  पूरी  की  प्री  ही  कट  जाती
 then  do  something  which  will  cleanse  फेमिली  प्लातिग  के  अंदर  अगर  वह  राज
 our  politics  from  ail  this  dirt  and
 danger  of  monzy  power  and  corrup-  भाता  ।  लेंकिन  जब  मोरार  जी  भाई  का
 tion,  Therefore,  I  am  concluding  hy  शासन  आ॥राया  तो  मुझे  बड़ी  खुशी  हुई  ।  मुझे
 asking  whether  we  all  have  got  the  यह  प्राशा  थी  कि  यह  बहुत  बुजुर्ग  झादमी necessary  political  will  to  come  कि  ar

 लेकिन gether,  thrash  out,  decide  and  act  an  हैं,  इन  का  एक  मारल  स्टंडड  है।  लेकिन
 what  we  have  to  do”  If  we  hav.  ‘his  झफसोस  कि  उन  के  ऊपर  जब  चार्जेज़  लगाए
 political  will,  no  matter  which  party  we  खरग  सिह
 may  helong  to  or  no  party  we  may  be-  we

 fil  il
 उन  को  उन्होंने  यह  ५५  कि

 long  to,  I  am  sure  this  exercise  will  श्राप  को  चार्जेज  विद  डा  कर  लेने  पड़ेंगे  तभी
 serve  a  useful  purpose.  मैं  शाप  को  मिनिस्ट्री  में  लूंगा  प्रफसोस,

 I  am  not  interested  indamning  this  wire  यह  यह  कहते  कि  तुम  ने  चार्जेज  लगाएहें.
 Prime  Minister's  son  or  the  former  7  करों,  तब  मैं  सत्य  समझंगा  शौर  इस  के  बाद
 Prime  Minister’s  son  or  whosoever  he  % is.  Ycan  tell  you,  when  Pandit  Jawa-  मिनिस्ट्री

 1:  डरी  में  सगा  तब  तो  कोई  बात  होती  '
 har  Lai  Nehru  and  Sardar  Patel  took  लेकिन  श्रफसोस  कि  यह  मारल  करेज  नहीं
 the  reigns  of  power  in  our  country  in  हैं  ।  इसी  प्रकार  राज्य  सभा  के  भंवर  जब  उत
 946—in  interim  Govt.  Sardar  Patel.
 until  he  died.  saw  to  it  that  no  one  से  यह  प्रश्न  पूछा  गया  कि  झगर  ध्राप  के  लड़के
 dear  to  him--his  kith  and  kin-—was  कांति  भाई  के  खिलाफ  बार्जेज़  ह ५  हो  मए  तो
 allowed  to  be  near  him—much  less  stay  करेंगे
 with  him.  Those  standards  were  laid.  ares

 करेंगे
 तो  कहते

 हैं
 कि  मैं  उनको

 *
 Why  cannot  those  standards  be  repeat-  से  निकाल  दूंगा  ।  यह  कोई  प्रात्सर  है
 ed?  That  is  the  question  I  want  to  उन  को  तो  यह  कहना  जाहिए  था  कि  मैं  इस
 =  के  ऊपर,  इसी  प्राधार  के  ऊपर  रिज्ञाइन

 थ्रो  शंकर  देव  (बीदर)  :  सभापति  कर  दूंगा  ।  वह  तो  ऐसे  ही  हुआ  कि  किसी

 महोदय,  भगवान  सब  को  सदूबुद्धि  दे,  मैं  इतना  झादमी  को  भ्रगर  हम  यह  कह  दें  कि  तुम  ने

 ही  कह  सकता हूं  1  जब  मैं  पोलिटिकल सिच-  सो  रुपये  चोरी  किए,  वह  कहेगा कि  मैं  ते

 एशन  को  देखता  हूं  तो  मुझे  लगता  है  कि  नहीं  किया  ।  धंरे  भाई  मैंने  अगर  मु  कर  दिया
 भारत  जिन  प्रादर्शों  पर  खड़ा  है  उन  आवशों  तो,  तो  मैं  सौ  रुपये  दे  दूंगा  ।  ag  भी  कोई
 को  हम  बिल्कुल  भूल  गए  हैं  ।  मुझे  अाइ्चर्य  मात  हुई  ?  पहले  कह  दिया  कि  नहीं  किया
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 ike  फिर  कह  दिया  कि  प्रूब  कर  दिया  तो
 &  दूंगा  ।

 कहने  का  मतलब  यह  है  कि  झाज  के
 प्राइम  मिमिह्टर  को  हम  यह  समझते  थे  कि

 एक  मारल  करेज  के  ऑ्रादमी  हैं।  लेकिन  उन
 के  अंदर  वह  चीज  नहीं  है  ।  श्रब  देखिए,
 यहां  पर  क्या  हुभा ?  जब  साठे  साहब  ने
 प्रस्ताव  मूत्र  किया  तो  किन्‍्हीं  कारणों  से  वह
 विदड़ा  करने  लगे  ।  जब  विदृड़ा  करने  की
 बात  झाई  तो  झट  से  मोरार  जी  भाई  प्रपने
 झाफिस  में  मए,  जा  कर  उन्होंने  जो  लेंटर
 लिखा  या,  साठे  साहब  ने  स्पीकर  को  कि  ये
 थाजेंड  हैं  जिस  की  कापी  प्राइम  मिनिस्टर
 को  दी  थी,  झट  से  मोरार  जी  भाई  झ्ाफिस
 गए  और  लेटर  उठा  लाये  झौर  सवाल  किया
 कि  शाप  इसको  विदड्डा  कर  रहे  हैं  तो  क्या
 मेरे  लड़के  के  खिलाफ  जो  चार्जज  लगाए  हैं
 वह  भी  विदड़ा  कर  रहे  हैं  ।  उनका  सारा
 दिमाग  उनके  लड़के  पर  है  ।  मे  चाहते  हैं
 कि  हमारे  हाथ  में  सत्ता  रहे,  हमारे  हाथ  में
 सम्पलि  रहे  ।  वे  चाहते  हैं  कि  मेरे  लड़के
 के  हाथ  में  सम्पत्ति  रहे  मैं  समझता  था
 कि  जनता  सरकार  कुछ  प्रादर्श  सामने  रखेंगी
 क्योंकि  इन्होंने  गांधी  जी  की  समाधि  पर
 जाकर  कसम  खाई  है  लेकिन  मुझे  प्रफलोस
 है  कि  उन्होंने  ऐसा  नहीं  किया  ।

 मैं  आपको  अताना  चाहता  हुं  कि  जब
 यहां  पर  श्री  धटल  बिहारी  वाजपेयी  द्रौर
 श्री  मधु  लिमये  विरोध  पक्ष  में  थे  तब  उन्होंने
 सतकालीन  फाइनेंस  मिनिस्टर,  श्री  मोरार  जी
 देसाई  के  लड़के  पर  ार्जेज  लगाए  थे  ध्रौर  उस
 समय  बाजपेवी  जी  ने  श्लोक  पढ़कर  राम  का
 आदर्श  प्रस्तुत  किया  था

 सु  दर्या---वा  सोहा  दर्येभ

 यदि  वा  जानकीमपि

 आराधनाय  बोकानाम्‌

 मुंचतों  तास्ति  में  व्यंथों
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 wes  कहा  कि  पब्लिक  ्ोपीनियन  के  लिए
 भ्रमर  अपनी  श्रीमती  जी  को  भी  छोड़ना  पड़े
 तो  वह  भी  करेंगे  ।  हम  उनको  उच्च  झ्रादर्श
 रखने  बाला  समझ  रहे  थे,  हम  समझते  थे
 हमारे  प्राइम  मिनिस्टर  बढ़े  हैं,  कुछ  तो
 स्टैंडड  रखेंगे  लेकिन  वे  नैनिक  दृष्टि  से  निकम्मे,
 निवल  जौर  **हैं-  यह  मैं  कह  सकता हूं  t
 उन्होंने  कोई  भी  दर्श:  नहीं  दिखाया।मैं  कहना
 खाहता  हूं  कि  राजनीतिक  सत्ता,  पोलिटि-
 कल  पावर  प्राप्त  करने  का  एक  मौका  रहता  हैं
 उस  समय  ग्रादमी  पोलिटिकल  पावर  कैप्चर  कर
 लेता  है  लेकिन  कभी  पोलिटिकल  पावर  छोड़ने
 का  भी  एक  मौका  दाता  है  और  उस  वक्‍त
 अगर  आदमी  उसको  नहीं  छोड़ता  है  तो  उसके
 बाद  उसे  पछताना  पड़ेगा  ।  पिछली  बार
 श्रीमती  इन्दिरा  गांधी  को  इलाहाबाद  जजमेन्ट
 के  मौके  पर  सत्ता  छोड़ने  का  मोझा  आया
 था,  अगर  उस  ब्क्त  वे  सत्ता  छोड़  देतीं  तो
 उनके  गांव  गांव  में  मन्दिर  बन  जाते  ny
 इसलिए  मैं  तहना  चाहता  हूं  हे  हमारे
 प्राइम  मिनिस्टर  भारतीय  आादशों  को  काबम
 रखते  हुए  सत्ता  छोड़  देते  हैं  तो  यह  हमारे
 झादशों  के  नकल  रहेगा  |

 श्री  लक्ष्मण  राव  सानकर  (भंडारा)  :
 सभापत्ति  महोदय,  माननीय  सदस्य  ने  जो
 शब्द  **  कहा  है,  क्‍या  यह  पालंमेन्टरी  है  ?
 यह  शब्द  उन्हें  वापिस  लेना  चाहिए  v

 MR.  CHAIRMAN:  If  there  ”  any-
 thing  objectionable.  that  will  be  ex-
 punged.  I  have  instructed  the  Secre-
 tariat  that  if  there  is  anything  ob-
 jectionable,  that  will  be  expunged.

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  sir,  I  should
 say  right  at  the  outset  that  the  main
 point  of  the  motion  moved  by  Shri
 Unnikrishnan  is  one  of  undobutedly
 considerable  importance  ang  so  far  ag
 that  point  is  concerned,  that  was  ac-
 cepted  by  almost  every  speaker  who

 **£xpunged  as  ordered  by  the  Chair.
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 spoke  except  those  who  wanted  to
 make  political  capital  out  of  the  matter.
 Those  who  raised  the  level  of  the
 whole  debate  considered  that  this
 raises  the  question  of  use  of  black
 money  in  electiong  and  therefore  they
 said,  here  is  something  which  causes
 teal  harm  to  our  democracy  and  what
 steps  should  we  take  to  see  that  that
 ‘does  not  happen?  Speaker  after
 speaker  from  all  sides  of  the  House
 desireg  that  there  should  be  some  real
 thought  given  to  it  by  al’,  individually,
 separately  and  jointly.

 Sir,  so  far  as  we  are  concerned,  you
 Know  the  Wanchoo  Committee  made  a
 recommendation  in  this  regard.  I
 would  like  to  quote  from  it  because  it
 is  very  important  and  we  should  see
 what  it  considered.  That  was  in  ‘1972.
 It  said:

 “We  recognise  the  need  to  keep
 politica}  institutions  free  of  corrup-
 tion.  We  are,  therefore.  not  in
 favour  of  the  ban  on  donations  by
 ‘companies  to  political  parties  being
 removed.  particularly  when  the
 sares  in  many  companies  ure  held  by
 public  institutions  like  the  Unit  Trust
 of  India,  the  Life  Insurance  Corpo-
 ration,  the  Nationalised  banks  etc.
 Nevertheless,  it  is  an  accepted  fact
 ‘of  life  that  in  a  democratic  set  up
 politica]  parties  have  to  spend  con-
 ‘siderable  sums  of  money  and  that
 large  sums  are  required  for  elec
 tions.”

 My  hon.  friends  there  who  spoke
 referred  to  the  collection  of  money  by
 the  Janata  Party  for  the  elections  al-
 most  as  if  they  got  elected  without
 éxpending  any  money  whatsoever.  In
 this:  connection  it  may  be  pertinent  to
 refer  to  the  manner  in  which  this
 problenj  has  been  tackled  in  countries
 fike  West  Germany  and  Japan.  In
 West  Germatry  politica]  parties  are
 financeti  by  the  Government  on  the
 besis  of  votes  polled  by  them  in  the
 preceding  elections,  In  Japan  the
 Government  finances  election  expenses
 for  national  parties  on  the  basis  of  the
 size  of  the  constituency  and  also  gives
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 financial  assistance  for  researth  and
 party  publicity.  It  is  said  that  such
 measures  largely  ensure  that  political
 parties  de  not  have  to  lean  heavily:  on
 rich  patrons  or  indulge  in  underband
 deals.  We  are  of  the  opinion  that  in
 our  country  also  the  Governrient
 should  finance  political  parties  and  80
 on.  Like  this,  he  goes  on  to  recom-
 mend.

 The  same  qustion  was  taken  up  by
 Shri  Jayaprakash  Narayan  who  ap-
 pointed  a  Committee  which,  J  think,
 my  friend,  Prof.  Mavalankar  referred
 to.  It  was  apoimted  in  1976,

 SHRI  SHYAMNANDAN  MISHRA’
 (Begusarai):  Tarkunde  Committee  iy
 ‘1974.

 SHRI  मे,  ी,  PATEL:  Yes,  in  1974,
 ang  that  Committee  made  valuable
 recommendations  again  empkasising
 the  role  that  money  plays  in  the  elec-
 tions  and  how  that  should  be  romoved,
 and-  how  the  need  for  that  should  be
 reduced.  And  this  was  followed  up
 subsequently  by  a  report  which  _ap-
 peared  on  March  i9,  ‘1978,  where  again
 they  Tay  emphasis  on  the  same  fact.
 Now,  this  Government  has  appointed
 a  Committe  of  the  Cabinet  on  Mectoral
 Reforms.  It  is  considering  this  very;
 question,  on  what  steps  should  be  take
 to  see  that  the  money  power  which
 today  plays  such  a  role  should  be  éli-
 minated  or  should  be  reduced.  I  am
 mentioning  al}  this  in  order  to  em-
 phasise  that  this  is  a  subject  to  which
 this  Government  has  been  attaching
 considerable  importance  and  I  think
 until  a  few  days  ago,  eatly  this  month,
 the  Income-Tax  Act  was  amended  —  in
 order  to  provide  that  the  expenditure
 incurred  by  a  tax-payer  for  purposes
 of  advertisement  in  souvenirs  ete.  pud-
 lished  by  any  political  party  will  not
 be  allowed  ag  deduction  in  computing
 the  taxable  profits.  Again,  this  is  4
 source  of  circumventing  the  ban  onf”
 politica]  donations  by  The
 same  Amendment  Act  has  also  stipu-
 Jateg.  that  political  parties  will  not  be
 allowed.  tax  exemption,  will:not  be
 entitled  to  tax  exemption  for  the  dona-
 tions  received  by  them,  unless  they
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 maintain  proper  books  of  arcount,  .ce-
 ord  the  names  and  addresses  of  per-
 s0ns  Who  have  made  voluntary  contri-
 butions  of  more:  than  Rs.  10,000  at  a
 time  and  have  their  accounts  addited
 by:  a  Chartered  Accountant  or  any
 other.  qualified  accountant.  The  third
 amendment  has  aiso  been  mace  tu
 exempt  political:  parties  {rom  ievy  of
 wealth  tax.  This  may  enable  them  to
 build  up  the  fundg  necessary  for  thet
 purpose  without  having  to  depend  on
 donations  all  the  ume.  Toavefore,  you
 will  gee  that  we  attach  considerable
 importance  to  this  aspect  of  the  ques
 tion  and  if  Mr.  Unnikrishnan  who  835
 moved  this  motion  reaily  intended
 what  it  is  implied  in  the  motion  that
 money  power  should  play  a  lesser  role
 in  our  political  life,  then  he  should
 have  appreciated  the  steps  that  this
 Government  has  taken  and  the  way
 in  which  this  Government  is  approach-
 ing  this  problem.

 Sbri  Unnikrishnan,  unfortunately.
 succumbeg  to  the  temptation—not  any
 other  teMptation—and  he  mentioned
 many  other  matters.  He  thought  he
 would  take  up—various  skeletons  in
 the  Janata'’s  cupboard.  He  mentioned
 various  things  a8  if  he  was  present  on
 those  very  occassions,  He  vividly
 described  the  various  points.  I
 myself  felt  he  has  missed  his
 role.  Insteag  of  being  a  Parlia-
 mentarion:  he  might  have  done  in-
 finitely  better  off  than  other  literary
 men  perhaps  «in  writing  fiction,  in
 which’his  imagination  could  have  had
 full  play,  a#he  has  allowed  it  to  have
 when  he  described  the  varioug  things.

 He  said,  for  instance,  that  one  fine
 day.  shri  Kant;  Desai-  landed  in  Cal-
 cutta.  Of  coarse,  he  was  there  to  See
 him,  landing  there  one  fine  day.  Then
 he.  was.  approached  ‘by  a  number  of
 businessmen,  a.deal  was  struck  jn  whith
 Ris.  50  lakhs—he  counted  ‘them.  of
 course—was  .-gien  to  Shri  Kanti
 Desai.  For  what  purpose?  In  orwder
 that:  Shri  L  P.  Gupta  should  be  made
 the.  Chairman  of  the  Central  -Board  of
 Direct  Taxes.  It  staggers  one  to  see
 the  extent  to’  which  he  has  allowed  his
 imagination  free  play  to  play  ducks
 and  drakes  even  with  his  judgement.

 Shri  L.  P.  Gupta  was  the  genior-most
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 Member  of  the  Board.  Therefore,.  I
 -would  ‘bave  ‘thought  that  these  buni-
 jessmen,  who  are  hard-headed  -jer-
 ‘sons,  woulg  have  had  geen  no  redé@on
 whatscever  to  part  with  Rs.  50  lakhs
 in  order  to  see  that  he  shal!  be  made
 the  Chairman.  Shri  L  छ,  Gupta:  is  an
 experienced  p2rson,  competent  person
 with  a  good  record.  Where  was  the
 reason  for  them  to  thing  that  he....
 (Interruptions)  On  the  date  on  which
 he  says  the  deal  was  struck,.  there
 was  no  question  of  any  Vigilamee
 Commission  etc.  But,  by  the.  time
 of  course,  the  question  came;-for
 the  actual  proposal  of  deciding  who
 should  be  recommended  and  constder-
 ed  for  the  post,  certain  difficulties
 arose  and  this  question  was  gone  isto.
 Therefore,  obvious}y,  when  an  enquiry
 has  io  be  made,  the  question  hag  to  be
 considered.  But  there  again  Shri  Unmi-
 krishnan  allows  his  imagination  free
 play.  He  says  the  Finance  Secretary
 went  along  to  the  Vigilence  Commiis-
 sioner  and  said  “do  this”  or  “dont  do
 this’  he  was  persuaded  to  do  this  “or
 else",  ag  the  messenger  of  Shri  Kamti
 Desai.  How  did  he  come  to  know  that
 he  was  the  messenger  of  Shri  Kanti
 Desai?  (Interruptions)
 talking  about?  4

 SHRI  K.  P.  UNNIKRISHNAN  (Bade-
 gara):  I  stand  corrected,  if  he  wa
 your  messenger?

 SHRI  H.  M.  PATEL:  He  was  el
 ther  my  messenger  nor  anyone  “elses.
 These  people  do  their  duty.  This  ‘ts
 One  of  the  things  which  you  do  not  re-
 alise.  You.  are  doing  the  greatest
 harm  to  Parliamentary  democracy  wittn
 you  go  on  politicalising  civil  servants
 also.  my

 You  .are  bringing  in  all  allegatiam
 which  has  no.  foundation  .in  fact,  - y
 foundation  whatsoever.  The  way  you
 go  about,  the  way  you  face  facts  was
 seen  very  clearly  when  you  brought
 ridiculous  allegations  against  the  कद
 ternal  Affairs  Minister,  Shri  Atal
 Bihari  Vajpayee.  Did  he  enquire.  ‘of
 the  facts  from  the  Home  «Minister?
 Did  he  realise  that  it  was  the  Home
 Ministry  which  initiated  the  matter
 and  it  was  the  Home  Ministry  which
 wanted  the  passport  to  be  impounded?
 Then  he  says  “afe  you  sure  of  this”?

 What  are  you

 eit.



 467  Increasing  play  of

 ‘[Shrj  H.  M.  Patel)

 Then  he  asks  further  questions.  What
 can  you  do  of  a  person  who  cannot
 face  iacts?  When  he  doe,  not  know

 ‘what  the  facts  are,  how  can  we  deal
 with  such  a  person?

 (Unterruptions).

 MR.  CHAIRMAN  :  Don't  record.
 CUinterruptions).**
 SHRI  H,  M.  PATEL:  Mr.  Unnikri-

 shnan  then  referred  to  Mr.  Surendra
 Narayan  and  said  that  he  was  given
 extension  till  the  With  of  July  ‘1978.

 SHRI  K.  P.  UNNIKRISHNAN:  First
 finish  CEDT  and  then  you  can  come
 to  this.

 SHRI  #H  M.  PATEL:  I  must  go
 as  I  wish.

 SHRI  K.P.  UNNIKRISHNAN:
 When  you  say  that  I  do  not  know
 what  the  truth  is,  I  presume  you

 mean  it.  Please  explain  how  untruth-
 ful  I  have  been.

 SHRI  H.  M.  PATEL;  I  cannot  go
 on  explaining.  I  have  given  an  ins-
 tance.  (Interruptions),  It  is  quite  ob-
 vious  that  the  facts  are  not  palatable.
 I  am  taking  up  each  point  and  I  put
 it  to  them  that  these  are  the  facts.  If
 they  cannot  accept,  then  there  is  no
 other  way  in  which  I  can  put  it
 across  to  them.

 Shri  Unnikrishnan  wants  me  to
 deal  with  the  CBDT  first.  He  said
 thet  the  Appointments  Committee
 has  first  approved  Shri  Badami’s  ap-
 pointment  as  Chairman  and  his  ap-
 Pointment  as  a  Member  was  some
 kind  of  an  afterthought  to  fulfil  the
 conditions  laid  down  in  the  Rules.  I
 am  not  quite  sure  whether  this  is
 what  he  said.  But  the  fact  is  that  the
 CBDT  consists  of  seven  Members.
 All  of  them  are  of  the  rank  of  Addi-
 tional  Secretaries,  Only  the  Chair-
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 man  is  given  a  slightly  higher  salary
 to  distinguish  him  from  the  rest.  But
 the  runk  of  all  of  them  is  that  of  an
 Additional  Secretary.  Mr,  Badami,
 before  he  was  appointed  az  Chairman
 was  holding  a  position  which  was
 also  of  the  same  rank  of  an  Addition-
 al  Secretary  and  he  was  appointed  as
 a  Member  first,  before  he  was  ह
 pointed  as  Chairman,

 Now  he  said  that  Mr.  Kanti  Desai
 had  something  to  do,  not  something,
 everything  to  do  with  the  appoint-
 ments,  and  that  in  fact,  everything

 went  to  him  as  if  he  was  the  person
 —I  thmk  he  gave  a  very  vivid  des-
 cription.

 SHRI  K.  GOPAL  (Karur):  It  is  a
 fact.

 SHRI  ह ि  M.  PATEL:  The  facta,  ac-
 cording  to  same  people,  are  whatever
 they  suy.  I  can  tell  you  that  there  is
 no  question  whatsoever  of  Shri  Kanti
 Desai  interfering  with  the  Appoint-
 ments  Committee  of  the  Cabinet  and
 the  proposals  which  went  to  the  Ap-
 pointments  Committee  were  the  ac-
 cepted  proposals  which  went  from
 the  Finance  Minister,

 SHRI  ‘VAYALAR  RAVI  (Chiryin-
 kil):  Was  Kuruvilla’s  name  there?

 SHRI  H.  M.  PATEL:  Kuruvilla’s
 name  was  never  proposed  at  all.

 But  there  are  reasons  for  that,  which
 I  will  not  give  out  now,  because  that
 is  not  the  issue  at  present.

 Then,  ho  zaid  something  about  Mr.
 Surendra  Narayan's  extension  for  a
 certain  number  of  days.  It  is  such
 a  very  simple  matter,  First  of  all,
 you  must  know  that  Mr.  Surendra
 Narayan  had  actually  been  appointed
 as  the  Chairman  of  the  Settlement
 Commission  by  the  previous  Govern-
 ment  and  Mr.  Ganapathi  who  was
 the  then  Settlement  Commissioner
 was  to  retire  on  Sist  March,  1977,
 The  present  Government  allowed  Mr.

 **Not  recorded.
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 Ganapathi  to  be  the  Chairman  of  the
 Settlement  Commission  till.  he  reach-
 ed  the  age  of  60  and  Mr.  Surendra
 Narayan  was  allowed  to  continue  as
 the  Chairman  of  the  Central  Board
 of  Direct  Taxes  till  the  date  of  Mr.
 Ganapathi's  retirement,  The  date  of
 rétirement  is  an  important  point.  Mr.
 Ganapathi’s  period  of  appointment
 was  extended  till  he  reached  the  age
 of  60.  Under  there  rules,  the  date  on
 which  he  reached  the  age  of  60,  he
 was  to  retire  on  that  date.  That  is
 why  726  days’  extension  had  to  be

 given,  There  iy  nothing  eise  behind
 it,

 Again,  Mr.  Unnikrishnan  =  alicged
 that  the  Settlement  Commission  has
 been  overruling  the  objections  raised
 by  the  Commissioners  of  Income-tax
 at  Ahmedabad  and  Bombay  and  that
 the  party  in  power  has  gained
 through  these  settlements.  All  this
 he  anid  as  if  be  was  witness  0
 everything.  The  allegation  is,  if  I
 may  say  so,  completely  untrue.  The
 Settlement  Commission  received  252
 applicutions  for  settlement  of  income
 tax  and  wealth-tax  ९४४९४  between
 Ist  April,  1976  and  30th  June,  ‘1978.
 The  Commission  declined  to  admit
 245  of  these  apviications  and  has  80
 far  entertained  892  applications:  set-
 tlements  were  finalised  in  483  cases
 and  789  applications  are  pending  be-
 fore  the  Commission.  The  Commis-
 sion  overruled  objections  raised  un-
 der  second  proviso  to  Section  245D
 of  the  Income-tax  Act  only  in  two
 cases  till  now,  not  as  he  said  in  &
 large  number  of  cases,  One  of  them
 related  to  Bombay  and  the  other  to
 Calcutta.

 SHRI  K.  P.  UNNIKRISHNAN:
 Which  case?

 इता  मर,  M.  PATEL:  You  _  tell
 me.  No  case  that  has  anything  to
 do  with  Mr.  Kanti  Desai  or  anybody
 for  that  matter,

 You  listen  further.  No  settlement
 has  yet  been  effected  by  the  Com-

 mission  in  either  of  these  cases.  And
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 what  is  more  significant  from  the
 point  of  view  of  the  allegation  made
 by  Mr,  Unnikrishnan  is  that  the  Gov-
 ernment  have  filed  special  leave  pe-
 titions  before  the  Supreme  Court  un-
 der  article  336  of  the  Constitution
 even  against  the  Commission’s  en-
 tertaining  these  two  petitions.  He
 went  out  of  his  way  to  say  that  we
 encouraged  this  and  that  we  gained
 some  benefit  out  of  it.  These  gen-
 tlemen  have  no  regard  for  facts.

 Mr,  Krishan  Kant  said  something
 about  the  list  of  donations  made  to
 a  political  party  which  was  seized  by
 the  Income-tax  Department  from  the
 premises  of  Baroda  Rayon.  According
 to  the  findings  of  the  Shah  Commis-
 sion  of  Inquiry,  the  papers  containing
 details  of  donations  made  to  a  politi-
 cal  party  which  had  been  seized  dur-
 ing  the  search  of  the  premises  of
 the  Baroda  Rayon  were  handed  over
 by  the  then  Chairman.  Central  Board
 of  Direct  Taxes,  Mr,  5.  R,  Mehta,  to
 the  then  Minister  of  Revenue  and
 Banking,  Shri  Pranab  Mukherjee.
 These  papers  have  not  been  retrieved
 yet.  The  case  is  sub  judice  since
 complaints  have  been  failed  in  the
 court  of  a  Delhi  Magistrate  against
 both  Mr.  8.  R.  Mehta  and  Mr.  Pranab
 Mukherjee.

 The  point  for  consideration  in  the
 context  of  the  allegations  made  by
 Mr,  Unnikrishnan  and  some  other
 hon.  Members  is,  why  it  did  not
 occur  to  the  hon.  Members,  who  are
 80  critical  now  about  alleged  col-
 lection  of  funds,  to  find  out  how
 much  funds  had  been  collected,  from
 whom,  and  when  these  funds  had
 been  utilised,  til!  March,  1977,  They
 had  no  interes,  at  all.  They  thought
 that  this  money  was  falling  from  the
 Heavens  for  whatever  purpose  they
 required—when  the  elections  took
 place  or  whatever  other  things  took
 place.

 I  would  like  to  answer  to  the  point
 raised  by  Shri  Kanwar  Lal  Gupta.
 He  is  not  here.  He  raised  a  point
 thet  referred  to  very  large  deposits
 occurring  in  post  office  Savings  Bank



 जा...  Increasing  play  of

 {Shri  HL  M.  Patel]
 in  Haryana  in  March-April  ‘1974.
 From  the  dates,  you  might  remember,
 in  whose  regime  this  happened.  I
 may  mention  that  deposits  in  the
 Post  Office  Savings  Bank  form  part
 of  the  small  savings  collections  out
 of  which  loans  are  released  by  the
 ‘Central  Government  to  the  States.
 Some  years  ago  it  was  noticed  that
 a  few  State  Governments,  with  a

 ‘view  to  getting  larger  loans  from
 the  Centre,  were  securing  substantial
 deposits  inthe  Post  Office  Savings
 Banks  towards  the  end  of  the  finan-

 cial  year,  which  were  withdrawn
 early  in  the  neat  financial  year—in  a
 matter  of  a  few  days.  This  happened
 in  a  large  way  in  Haryana  in  ‘1973-

 44.  .  To  curb  such  a  tendency,  it  was
 decided  in  October  974  that  release
 of  loans  to  State  Governments  against
 deposits  secured  in  March  will  be

 “made  beyond  a  certain  limit  only  if
 ‘wich  deposits  remained  in  the  Past
 -Offce  Savings  Bank  for  a  certain
 period  of  time.  I  may  again  mention
 this  to  say  how  these  things  took
 Place.

 T  would  like  to  refer  to  some  of
 the  points  which  Mr.  Stephen  made..

 SHRI  VAYALAR  RAVI:  What
 about  ‘Rs.  90  lakhs?  You  have  not
 answered  that  point.

 HRI.  M.  PATEL:  That  is  a
 point  that  will  come  to  be  -known

 ‘when  their  income-tax  returns  may
 ‘be  given,  when  your  party  and  other
 ‘parties  will  hae  to  submit  the  re-
 turns,  When  those  come  before  the
 Income-tax  Department,  they  will
 know.  Those  returns  will  be  for  the
 Tespective  assessment  year,  This  will
 come  then.  Mr,  Unnikrishnan  scems
 to  think  that  they  could  break  any
 law.  We  comply  with  the  law.  we
 proceed  according  to  the  law.  We
 have  no  other  method  of  doing....

 SHRI  VAYALAR  RAVI:  The  for-
 mer  Home  Minister,  Shri  Uma  Shan-
 kar  Dikshit,  gave  even  the  number
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 ‘hs
 ot  the  cheque  paid  to  the  printing
 press...  The  whole  document  inclad-
 ing  the  cheque  number  was  placed
 before  this  House,  Why  can’t  you  .do

 in  the  same  way?  (Interruptions)
 SHRI  H  M.  PATEL:  If  he  coud

 tell  me  under  what  law  we  should
 proceed,  J  shall  be  very  glad  to  con-
 sider  the  matter,  You  must  knew
 that  we  believe  in  going  according  to
 Jaw  which  is  something  which  you  de
 not  believe  in,

 Mr,  Stephen  made  one  or  twe
 points  which,  I  think,  really  require
 to  be  dealt  with,  He  said  that
 Goverament  should  not  have  opposed
 an  inquiry  by  a  Parliamentary  Com-
 mittee.  Now,  I  ask  you  how  reason.
 able  it  is  that,  when  an  allegation  of
 a  certain  kind  is  made  against  any
 individual,  it  should  be  considered..by
 a  Parliamentary  Committee  consisting
 of  men  who  may  not  have  the  judi-
 cial  beckground  and  who  would  .aot,
 therefore,  have  been  trained  in  judi-
 cial  procedures.  Such  an  =  inquiry
 must  be  made  in  a  proper  way.
 Otherwise,  it  is  difficult  to  ensure
 these  essential  characteristics  of  an
 objective  inquiry.  If  you  want  an  ab-
 jective  inquiry....

 SHR]  K.  GOPAL:  On  a  point  of
 order,

 SHRI  H.  M.  PATEL:  I  am  _  net
 yielding.  Why  are  such  interruptions
 allowed?  I  do  not  yield.  Y  do  not
 agree.

 SHRI  K.  GOPAL:  Who  are  you  to
 say  that?  I  am  rising  on  a  point  of
 ‘arder.  I  have  not  asked  for  a  clati-
 fication.  It  is  a  point  of  order  that
 I  am  rafsing.  ft  is  for  the  Chairman
 to  allow....

 SHRI  HL  M.  PATEL:  I  am  sorry;-
 did  not  hear  your  saying  that  you
 were  on  a  point  of  order.

 SHRI  K.  GOPAL;  Just  now  the
 hon,  Minister,  Mr.  Patel.  said  in

 | reply  which  many  members  did  70
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 notice  that  a  committee  appointed
 (interruptions)  You.  please  keap  quiet

 are  you?  It  is  fer  the  Chairman
 to  say...  (Interruptions)

 SHRI  SURATH  BAHADUR  SHAH
 (Khert):  .Under  what  Rule  you.  sre
 raising  your  point  of  order?

 SHRI  K.  GOPAL:  Do  you  know  the
 rules?

 ter  oe
 SHRI  SURATH  BAHADUR  SHAH

 Beteer  than  -you.  *«
 we
 SHRI  K.  GOPAL:  Sir,  the  hon.  Mi-

 are  going  to:  deliver.  the
 This  ig  what  he  said,  if  I  re-«

 matanber.  oorrect..  How  can.a.committee
 which  consists:  of  members  who  do
 nes  have  any  judicial  background
 jedae  a  case  .properly—this  is.  what
 he  said,  if  I  rermember  correctly.
 Sir,  the  amounts  to  casting  asper-
 sion  on  the  members..  The:  hon.  gen-
 tlemen  sitting  here  and  the  hon.
 gentlemen  sitting  there  are  not  all
 lawyers  but  that  does:  not  mean  that
 ‘we.  cannot.  be  on  any  committee.  It
 dees  not  mean  that  we  cannot  judge
 a@-thing  properly.  This  is-not  the
 way.  He  is  only  reading  out  the  brief
 of  the  officers:  This  ig  an  insult  to
 the  House.  Do  not  say  that.

 SHRI  H.  M.  PATEL:  You  have  not
 listened  to  the  whole  thing...  (Inter-
 ruptions)  I  was  emphasizing  that  if
 you  want  an  objective  inquiry,  it
 ought  to  be  conducted  by  a  judicial-
 ly-trained  person...  (Interruptions).

 SHR]  K.  GOPAL:  In  a  parliamen-
 tary  committee  you  do  not  believe?
 You  say  80.

 SHRI  H.  M.  PATEL:  You  have  a
 view  but  I  have  a  right  to  my  view.
 But  I  would  also  point  out....

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  The  hon.  Minister  is  com-
 mitting  contempt  of  the  House  by
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 saying  that  parliamentary  committees:
 are  not  judicially  qualified  to  inves-
 tigate  frauds  committed  by  various.
 people,  we  oe

 SHRI  H.  M.  PATEL:  Mr.  Roy  has
 not  understood  me  properly.  Thene-
 ig  no  question  of  saying  that  the
 parliamentary:  committees  are  not
 te  be  respected,  |  am  saying  on:  the
 contrary:  they  should  be.  They  ara;
 they  must’  be  and  they  will  be.  I
 was  only  saying  that  a  parliamentary
 committee  to  be  an.  appropriate: body
 with  regard  to  investigations,  going.
 into  questions  ‘where  a  jutlicial  mind
 is.  required,  where  an  objective  attia«
 tude  tet:  nesded—don't  forget  thia,
 thet  when  the  finding  comes...  tim
 terruptions)  ‘*

 SHRI  TULSIDAS  DASAPPA  (My-.
 sore):  tl  would  like  to  know  from
 the  Minister  whether  the  Minister  by
 observing  that  Parliament  (Members:
 do  not  have  a  judicial  bent  of  mind,
 think  that,  therefore,  they  are  not  ‘oR,
 for  going  into  these  things?  Is  it
 what  he.  means?

 MR.  CHAIRMAN;  He  has  explain-
 ed  that  point  later  on.  He  3028  not
 mean  that.

 SHRI  SAUGATA  ROY:  Our  appeal
 is  that  these  remarks  should  be  ex-
 punged.  There  are  unparliamentary.

 Onterruptions).

 SHRI  H.  M.  PATEL:  Supposing  for
 the  sake  of  argument,  such  a  commit-
 Jess  than  the  Opposition  would  im-
 less,  then  the  Oppcerition  would  im-
 mediately  sav  that  this  is  politically
 motivated,  this  and  that.

 “SHRI  SAUGATA  ROY:  How?

 SHRI  प्र.  M.  PATEL:  Mr.  Roy,
 whatever  you  may  say,  this  is  exactly
 what  you  are  doing  all  the  time.

 Another  point  which  was  said
 was:  how  can  the  Rajya  Sabha  re-
 solution  be  overlooked?  I  do  not
 understand  why  Mr,  Stephen  raised
 this  question,
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 On  the  _  sigsdifiance  of  the  Rajya
 Sabha  Resolution  on  whether  or  not
 itis  binding  on  Government,  the
 Righest  authority  competent  to  pro-
 nounce  it  is  the  Chairman  of  the
 Rajya  Sabha.  It  is  he  who  has  —  to
 pronounce  it.  I  do  not  know  why.
 Mr.  Stephen  thought  it  fit  or  even
 proper  to  question  this

 Now,  I  come  to.  another  peint  that
 he  made,  If  the  Chief  Justice  is
 asked  to.  mike  preliminary  enquiries,
 how  can  any  other  authority  be  ex-
 pected  to  enquire  into  the  matter  fur-
 ther?  Sir,  J  am  surprised  that  a
 lawyer  like  Shri  Stephen,  who  is  a
 lawyer  of  great  standing,  has  just
 not  realised  this  that  his  observation
 ig  in  the  nature  of  an  aspersion;  it  is
 almost  an  asyersion  on  the  judiciary.
 He  underestimates  the  strength  and
 independence  of  Indian  judiciary.
 Even  in  the  Supreme  Court,  the  Chief
 Justice  is  first  among  equals.  There
 are  a  number  of  cases  in  which  there
 are  other  judges  of  the  Suprime
 Court  who  have  differed  from  the
 Chief  Justice.  The  Chief  Justice  had
 quite  often  given  minority  jud::  nts.
 ‘fherefore,  there  can  be  no  reason  to
 aprehend  that  if  the  matter  is  remit-
 ted  to  the  Chief  Justice,  it  will  pre-
 clude  the  whole  matter  or  whatever

 be  the  matters  from  being  consider-
 ed  fairly  subsequently  following  upon
 whatever  view  he  took.

 Sir,  IT  would  say  this.  I  dc  not
 wish  to  deat  with  anything  more  be-
 cause  it  seems  to  me  that  [  have  co-
 vere?  all  the  points  that  the  hon.
 Members  have  raised  and  I  said
 genérally;  I  would  once  again  end  my
 observations  by  snying  that  the  Reso-
 lution  that  he  moved  is  just  like  this:

 “This  House  is  of  the  opinion
 that  increasing  play  of  money  po-
 wer  in  elections  pose  grave  threat

 to  the  future  of  Parliamentary  De-
 mocracy”.
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 I  think  that  if  he  had  omitted  the
 word  ‘increasing’,  I  would’  say  that:  *

 ..the  play  of  money  power  in
 elections  poses  a  grave  threit.  to
 the  future.  of  Parliamentary  Demo-
 cracy.”  my

 There  I  do  not  think  there  is  ‘|  any
 difference  of  opinion,  But.  after  dll  “He
 has  discovered  this  threat  is  increas-
 ing  in  the  last  few  months  They
 have  iust  lived  through  all  these
 years  when  the  collection  of  funds
 and  moticy,  thif  posed  ह उ  ‘threat  Was
 never  discovered  by  these  hon.  Mt

 हाहा  Nothtig  was  discovered  फ्
 terruptionsy,  Tn‘  fact  in  the  AndHr®
 Pradesh  elections,  it  is  said  that  क्र
 lakh  and  half  of  rupees  for  every
 single  Assembly  candidate  was  given
 on  that  vide.  Where  did  all  the  motrey,
 come  trom?  It  is  one  of  the  things
 I  think,  it  is  better  that  they  do  Hot
 go  into.

 SHRI  SAUGATA  ROY:  These  are
 vague  allegation  on

 SHRI  मर  M.  PATEL:  Whenever  we
 say  anything  that  is  a  vague  allega-
 tion.  When  you  say  that  it  sounds

 very  well,  (Interruptions).  4  think
 money  power  is  something  that  is
 bad  for  democracy,  Black  money  is
 something  that  should be  eliminated
 And  we  should  take  steps  to  see  that
 electoral  reform  is  brought  in  as  early
 a  date  ns  possible  cy  that  some  of
 the  ills  can  possibly  be  cured,

 SHRI  SAUGATA  ROY:  To-day
 your  reply  ातह  very  good  and  better
 than  on  other  occasions.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badogara):  Mr.  Chairman,  Sir.  I
 am  grateful  to  the  participants  ०7
 the  debate  on  my  motion  which
 moved  along  with  my  hon.  friend,
 Shri  Vayalar  Ravi.

 SHRI  9  N.  TIWARY  (Gopalganj):
 Mr.  Chairman,  it  was  said  that  -  We
 shall  sit  upto  8  only,  Let  ‘him.  con-
 tinue  next  time



 SHRI  K.’  P.  UNNIKRISHNAN:  I
 am  in  the  hands  of  the  House.

 SHRI  SAUGATA  ROY:  A  senior
 Member  of  this  House  wants  this.

 SHRI  K.  P..  UNNIKRISHNAN:  I
 cannot  finish  in  ten  minutes.

 Mr,  Chairman,  as  I  was  saying,  I.
 am  gratefyl  to  the  participants  who
 have  shown  keen  awareness  of  the:
 problems  4  have  tried  to  pose  through
 this  motion,  that  is,  the  probiem  of
 increasing  play  of  money  power  in
 the  electoral  mechanism  as  evidenced:
 by  the  recent  revelations,  Now,  Mr.
 में,  M,  Pate]  who  sought  to  inservene
 jn  the  debate  on  behalf  of  the  Treasury
 Benches,  I  wish  he  had  been  as  thruth-
 ful  as  I  have  been.  untruthful  accord-
 ing  to  him,  I  know  his  difficulty.  But
 I  must  tell  him  and  the  House  that
 he  hus  put  the  weakest  defence  of
 an  indefensible  case  7  have  ever
 heard  in  this  House.  He  tried  to  skip
 ever,  He  thinks  that  he  has  answered
 all  our  points,  I  do  not  want  to  tire
 the  patience  of  the  House  by  repoat-
 ing  many  others.

 MR,  CHAIRMAN:  We  started  this
 discussion  at.  7.0  p.m.  Now,  the  time
 of  the  House  is  extended  upto  8.30

 p.m.

 SHRI  K.  क,  UNNIKRISHNAN;  Till
 3  finish.

 Mr.  Chairman,  our  intention  was
 not  to  malign  any  individual.  I  bad
 made  it  clear  vesterday,  (Interrup-
 tions)  But  obviously  I  have  to  quote
 many  unpaliatable  and  unpleasant
 examples.  Many  of  them  remain  un-
 answered.  Doubt  persist,  Many  of
 them  remain  unchallanged  Mr.  H.  M.
 Patel  said—I  know  he  is  quick  in  his
 wit--that  I  have  missed  my  profes-
 sion  and  I  should  have  gone  in  for
 writing.  I  consider  it  to  be  a  compli-
 ment  and  I  accept  it.  But  he  has  not
 tried  to  answer  some  of  the  basic
 facts  I  have  brought  before  the

 ‘House,  Ag  I  explained  I  would  not
 ‘deny  Mr.  Kantibhai  Desai  or  for
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 that  matter  anybody  else.  his:  right.to
 participate  in  any...  political  -activitx
 and  also  while  not  amassing  wealth:
 for  himself  to  collect  political  dona-,
 tions.  But  as  I  explained  there  is  a
 close  access  when  that-man  who  col-
 lects  donations  for  political  move-
 ment  does  so  in  an  unauthotised  ctl-
 pacity.  and  है. ड  in  close..proximityto
 the  highest  centre  of  decision  mak-
 ing.  And  this,  as  I  seid,  breeds  “cdt-
 ruption,  It  has  bred  corruption.  ‘Tis
 is  the  graveman  of  my  charge:  ‘Tf  ‘ls!
 not  only  a  widespread  concern  in  this
 House’  as  well  as”  throtighout  the
 country.  but  also  Mr:  Charan’  Sitgh
 who  was"Hl!  the  other  day  a”  trustéd
 colleague—!  hdpe'  he’:  stil}  contintits
 to  be  one—and  the  Home  Minister6f
 this  country  who  had  “claiied  *  ‘tat
 he  is  a  crusader  against  ©  corrup’
 and  that  is  thé  basic  Janata  proniise,
 said  this,  quote

 “We  had  opposed  rampant.  cor-
 ruption  of  the  previous  regane  ape
 vowed  to  root  it  out  from  high,
 places.  Ags  Home  Minister,"I  have
 been  trying,  in  my  humble  way,  to
 7000  out  corruption  from~al!  high
 places

 Mark  the  word  ‘all  high  places—
 ..but  my  efforts  have  been

 brought  to  naught  beqause  much
 more  powerful  forces  are  protect~
 ing  corruption.  As  far  as  I  am  con-
 cerned,  I  am  ready  for  an  open  in-
 quiry  against  my  family  members”.

 This  is  what  Shri  Charan  Singh  has
 said....

 श्री  राज  नारायण  (राय  बरेली)  :
 किस  तःरीख  को  ?

 SHRI  K.  7,  UNNIKRISHNAN:  This
 has  appearcd  in  ‘Sunday’  Magazine,
 July  i6th,  page  17-18,

 Now,  Sir,  Mr.  Pate]  raised  the
 question  and  said,  if  all  allegations
 are  to  be  enquired  into,  then,  where
 is  the  end.  That  was  the  main  thrust
 of  his  argument,  as  I  understood  it,
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 Now,  these  are  allegations  against
 whom?  Now,  I  would  quote  from  the
 Das  Commission  which  went  into  this
 question,  It  said:

 “Allegations  publicly  made  are
 a  fair  warning  to  the  Minister  and
 if  he  chooses  to  ignore  them,  guilty
 knowledge  must  be  presumed.”

 And  again,  this  is  what  Jawaharlal
 Nehru  said  on  Krishnamachari’s  case.
 I  quote:

 “Of  course,  the  conclusion  that
 there  is  no  case  for  inquiry  must
 be  reached  in  such  a  manner  that
 will  carry  conviction  with  Parlia-
 ment  and  the  people.  This  could  be
 done  only  by  taking  preliminary
 Opinion  of  a  person  who  can  be
 relied  upon  to  be  independent  and
 objective.”

 I  do  not  have  to  further  answer
 Mr,  Patel’s  arguments  on  this  score.

 ‘Now,  Sir,  this  has  been  the  prac-
 tice  as  I  mentioned  yesterday.  During
 Jawaharlal  Nehru’s  days,  certain
 standards  were  set.  Whether  my  fri-
 ends  would  agree  or  not;  this  has
 keen  the  accepted  standard  in  this
 country.  In  our  own  State,  we  have
 introduced  this  system.  We  are  proud
 about  it.  If  anybody  makes  any
 charge  against  any  Minister  or  any
 individual,  paying  Rs.  500,  then  the
 Government  is  bound  to  appoint  an
 Inquiry  Commission.  So,  this  is  the
 standard  that  the  United  Front  Gov-
 ernment  in  Kerala  has  set  for  itself.
 And  Mr,  Kanti  Desai,  as  I  said,  is
 just  not  nobody.  He  himself  says,  and
 I  quote:

 “I  mainly  look  after  the  political
 affairs.  Administrative  details  Hi
 leave  to  others.”

 —people  like  Mr.  H.  M.  Patel,  Fin-
 ance  Secretary  and  various  others.

 “..I  meet  and  discuss  things
 with  political  leaders  and  I  also
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 look  after  my  father  who  is  to  be
 assisted  in  various  things.”

 He  has  gone  further,  Mr.  Sathe  quot-
 ed  his  latest  interview  to  German
 Monthly  where  he  has  gone  further
 ahead.  I  don’t  want  to  repeat  it.  He
 said  thag  he,  along  with  others,  Sec-
 retaries  and  sg  on,  have  to  assist  his
 father.  We  also  know  how  he’  was
 assisting  them.  Now,  Sir,  certain
 questions  arise.  I  hope  Mr.  Patel
 would  not  grudge  my  raising  such
 quesiions,  The  basic  question  is  this:
 Was  the  Prime  Minister  aware  of
 these  collections  before?  Was  it  with
 his  permission?  Was  it  sought?  Did
 he  give  it?  Was  it  done  with  his  con-
 sent?  Or  was  it  without  his  consent?
 And,  Mr.  Patel  torgot  to  answer  this
 quite  deliberately,  Were  these
 amounts  received  in  cheques  or  in
 black-money?  Now,  he  wants  us_  to
 wait  till  the  Income-tax  assessments
 of  these  companies  and
 are  to  be  settled,  He  does  not  want
 to  tell  this  House.  I  remember  Sham
 Babu,  Mr  Jyotirmoy  Bosu,  Mr,  Ma-
 dhu  Limaye  and  Mr.  Madhu  Danda-
 vate  demanded  in  this  House  when
 the  poster  issue  came  up  that  they
 wanted  to  know  who  paid  and  how
 much  was  paid.  Was  it  by  cheque?
 And  with  all  my  reservations  about
 various  things  about  the  then  Gov-
 ernment  and  the  then  leadership,  I
 must  say  we  gave  it.  We  gave  the
 cheque  number  ‘tothe  satisfaction  of
 the  opposition,  But  unfortunately  Mr.
 Patel  has  failed  to  convince  us  on
 this  point,  Now,  another  point  arises.
 That  is  about  collection  of  black
 foreign  exchange.  Simply  by  saying
 that  I  am  very  good  at  fiction,  you
 cannot  convince  people.  Now,  I  am
 happy  that  Bahugunaji  is  here.  This
 morning,  to  a  question  which  could
 not  be  answered  by  the  Prime  Minis-
 ter,  he  had  said  that  his  Private  Sec-
 retary,  Mr.  Shankar,  was
 concerned  with  a  company  called  Ne-
 therland  Offishore  Company  of  Delft,
 Holland,  Now,  I  would  like  to
 know  from  Bahugunaji  and  his  Gov-  | |
 ernment  whether  it  is  a  fact  that  this  |

 individuals

 formerly



 «gentleman  along  with  Mr,  Kanti  De-
 gai  Gif  pressutize  the  Oil  and  Natu-
 val  Gas  Commission  to  accept  dril~

 be  Ming  equipment  belonging  to  this  Com-
 pany.  My  question  regarding  Hinduja
 Brothers  remained  unanswered.

 Now,  the  baagjc  thing  is:  Was  there
 8  quid  pro  quo’  Quid  pro  quo  has
 been  alleged,  Now,  he  has  not  ex-  *
 plained  it  in  detail  whether  these  do-
 nations  were  the  result  of  Quid  pro
 quo.  As  long.as  he  refuses  to  identify
 the  donors  and  take  the  Parliament
 and  the  people  into  confid  about
 the  nature  of  this  collection  and  by
 whom  it  was  done,  people  cannot  be
 convinced.  Now,  Sir,  the  question
 that  |  have  posed  in  this  House  is  a
 very  grave  one.  As  I  said  yesterday,

 I  do  not  want  to  take  up  the  posi-
 tion  that  political  finance  of  the  whole
 system  can  be  undertaken  without
 money,  It  cannot  be,  I  know  that.
 if  you  have  a  different  kind  of  sys-
 tem,  well,  you  cun  have  it  But  as
 jong  as  you  have  that  system  money
 hag  to  come  from  somewhere.  Now,
 how  do  you  legalise  this?  How  do  you
 institutionalise  this?  That  is  the  basic
 problem  before  Parliament,  politici-
 ans,  political  parties  and  the  people.
 I  was  one  of  those  wha  had  difference
 on  the  question  of  banning  of  com-
 pany  donations.  I  wag  of  the  opinion
 that  there  should  even  be  a  liberal
 tax  exemption.  Now,  these  are  of  a
 fundamental  nature  which  must  wait
 till  the  Government  decides  and  I  am
 happy  that  he  referred  to  the  questions
 of  F.R.G,  under  Public  Law  2h.  They
 have  made  certain  things.  That  is
 very  important.  I  do  not  know.  I
 am  also  happy  that  he  referred  to
 Wanchoo  Committee.  But  he  did  not
 refer  to  many  other  aspects  of  Wan-
 chop  Committee's  recommendations.
 Of  course,  this  was  not  the  time.  But
 the  main  thing  is  that  certain  vested
 interests  have  been  created  in  the
 country,  in  the  political  system,  by
 these  donorg  88  well  as  recipients
 The  nexus  between  these  donors  and
 recipients  are  primarily  of  black  mo-
 ney,  That  is  crucial  problem  to
 ‘which  at  the  moment  we  should  en-

 play  of  BHADRA  8  i900  (SAKA)  Money  Power
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 gage  our  attention.  Whether  it  is  Mr.
 Madhu  Limaye'’s  letter  which  he:  nei-
 ther  denies  nor  confirms  as  well  as
 Mr,  C.  B.  Gupta’s  earlier  statement
 and  partial  modifications  of  that
 statement  later,  or  any  other  state-
 ment  this  has  naturally  engaged  the
 atiention  because  Shri  Kanti  Desai  is
 nmvolved  and  you  cannot  bush  it  away

 by  simply  saying  that  there  was  a
 difference  in  date,  there  was  a  dif-
 ference  in  something  else.

 I  do  not  want  to  take  more  of  your
 time  except  again  I  would  repeat
 what  Shri  Patel  said  that  there  were
 only  hundred  and  odd  cases  before  the
 Settlement  Commission  and  these
 have  been  cleared  out  of  32500  or  30.
 I  would  like  to  know  whether  all  pe-
 nalties,  prosecution  and  interest  have
 been  waived.  I  raised  it  yesterday;
 he  has  taken  only  one  aspect  of  my
 query  and  answered  it;  he  refused  to
 answer  the  other  part,  J  have  also  re-
 ferred  to  certain  specific  things  about
 the  prosecution  and  the  CBI  report.
 I  had  quoted  that  CBI  report  re-
 garding  import  of  films  by  Hinduja
 Brothers  as  well  as  the  Maneckji  case,
 Why  certain  lines  of  enquiry  are  not
 being  pursued  with  vigour?  The  case
 was  filed  before  the  Metropolitan  Ma-
 gistrate  of  Bombay  as  early  as  30th
 September,  1977.  Eleven  months
 have  passed,  still  it  is  being  proces-
 sed  and  what  is  being  processed—two
 very  grave  charges,  I  have  made  an
 allegation  according  to  my  informa-
 tion,  which  has  not  been  denied,  that
 when  it  came  to  Kanti  Desai,  it  has
 come  to  a  blind  alley.  This  is  a  very
 grave  matter,  As  I  said,  I  wish,  he
 gets  out  of  this  present  predicament;
 it  is  not  only  a  political  predicament
 before  him,  but  a  moral  predicament
 before  him,  his  Party  and  the  nation.

 I  would  like  to  say  that  the  thrust
 of  public  opinion  which  is  reflected
 in  the  speeches  as  well  as  in  his  mo-
 tion  cannot  be  stopped  by  these  ans-
 wers  which,  as  I  characterised  ear-
 Her,  I  wish,  were  88  untruthful,  os
 he  has  made  out.
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 Shri  Morarji  Desai,  as  I  said,  we

 thought,  was  performing  a  historic
 vole.  We  thought,  he  had  as  his  ideal
 the  Maryadapurshottom  of  Rama-

 yana,  but  when  asked  why  he  want-
 ed  Sita  to  undergo  this  agony,  he
 said;  “It  is  not  enough  that  गू  know
 that  she  is  pure,  but  the  world
 should  know  that  she  is  pure.”  I
 would  only  appeal]  to  the  Prime  Mi-
 nister  and  this  Government  while
 commending  this  motion  before  the
 House  that  please  do  not  be  a  whole-
 sajer  in  disaster,  let  us  stop  at  a  re-
 tailer's  level.

 MR.  CHAIRMAN:  Now,  amend-
 ments  No.  l  to  5  hae  been  moved  by
 Shri  Nirmai  Chandra  Jain,  Shri  P.  है
 Deo,  Shri  Shankar  Dev,  Shri  Hari
 Vishnu  Kamath  and  Dr.  Ramji  Singh.
 I  shall  take  the  amendments  one  by
 one.

 SHRI  K.  P.  UNNIKRISHNAN:  I
 accept  Dr.  Ramji  Singh's  amendment.

 (Interruptions).

 MR.  CHAIRMAN:  The  amendments
 have  already  been  circulated.  Now
 amendment  No.  ]  moved  by  Shri  Nir-
 mal  Chandra  Jain.

 The  question  is:
 “That  in  the  motion,—
 after  “evidenced”  insert
 “gince  the  elections  of  1971  and”

 Q).

 The  motion  was  negatived.
 MR,  CHAIRMAN:  I  shall  now  put

 amendment  No.  2  moved  by  Shri  P.
 K.  Deo  to  the  vote  of  the  House.  The
 question  is:

 “Phat  in  the  motion—
 add  at  the  end—
 “and  recommends  to  the  Govern-

 ment  to  bring  forward  expeditious-
 ly  legislation  by  which  all  potitical

 “Rucuse ४७,  rb78  Money  Power  in
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 parties  In  the  country  should  be
 registered  under  the  Registration  of
 Societies  Act,  860  (as  amended
 up-to-date)  and  should  maintain  ac-
 counts  of  all  their  receipts  reveal-
 ing  their  sources  and  expenditure
 supported  by  stamped  vouchers  and
 publish  annually  a  statement  of  re-
 ceipts  and  expenditures  duly  audited
 and  certified  by  a  chartered  ac-
 countant  which  should  be  publish-
 ed  in  the  Gazette  of  the  Govern-
 ment  of  India.”  (2).

 The  Lok  Sabha  divided:

 Division  No.  33]
 ‘20.32  hrs.  «

 AYES

 Bhakta,  Shri  Manoranjan
 *Dasgupta,  Shri  K.  N.
 Chikkaliniah,  Shri  K.
 Deo,  Shri  ह:  K.
 *Rai,  Shri  Shriv  Ram
 Ray.  Shri  A.  K.
 Shankar  Dev,  Shri

 NOES

 Agrawal,  shri  Satish
 Ahuja,  Shri  Subhash
 Argal,  Shri  Chhabiram

 Bahuguna,  Shri  H.  N.
 Babuguna,  Shrimati  Kamala
 Balbir  Singh,  Chowdhry
 Barakataki,  Shrimati  Renuka  Devi
 Bassappa,  Shri  Kondajji
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury

 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Pai  Singh,  Shri
 Chandravat!,  Shrimati
 Chaturbhuj,  Shri
 Chaudhary,  Shri  Motibhai ®

 “Wrongly  voted  for  AYES.
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 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chandra

 Dandavate,  Prof.  Madhu
 Dave,  Shri  Anant

 Shri  Raj  Krishna
 Dhandayuthapani,  Shri  दि 4
 Dhurve,  Shri  Shyamial
 Digvijoy  Narain  Singh,  Shri

 Ganga  Bbeakt  Singh,  Shri
 Gattani,  Shri  R.  D
 Godara,  Ch,  Hari  Ram  Mukkasar

 Plarikesh  Bahadur,  Shri
 Heera  Bhai,  Shri

 Jaiswal.  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh

 Kailash  Prakash,  Shri
 Kotrashetti,  Shri  A.  K.
 Kushwaha,  Shri  Ram  Naresh

 Limaye,  Shri  Madhu

 Malik,  Shri  Mukhular  Singh
 Mandal,  Shri  8.  P.

 =
 प्रिय  Dhanik  Lal

 sar,  Shri  Laxman  Rao
 Mehta.  Sbri  Prasannbhai
 Mithra,  Shri  Shyamnandan
 Mondal,  Dr.  Bijoy
 Multan  Singh,  Chaudhary
 Munda,  Shri  Karia

 Nathuni  Ram.  Shri
 Nathwani,  Shri  Narendra  P.
 Nayar,  Dr.  Sushila
 Negi,  Shri  द  S.

 Paraste,  €hri  Delpat  Singh
 aribasarathy.  Shri  P.

 Paswah,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinhbhal
 Patel,  Shri  H.  M.
 Pate);  Sim:  Maniben  Vallabhbhal

 (Motn.)

 Patel,  shri  S.  D.
 Pradhan,  Shri  Pabitra  Mohan
 Raghavji,  Shri

 Reghu  Ramaiah,  Shri  K.
 Rai,  Shri  Gauri  shankar
 Raj  Narain,  Shri
 Rajda,  Shri  Ratansinh
 Ram  Awadhesh  Singh,  Shri
 Ram  Kishan.  Shri

 Ramjiwan  Singh,  Shri

 Rodrigues,  Shri  Rudolph
 Sai.  Shri  Larang
 Sai.  Shri  Narharj  Prasad  sukhdeo
 Saini.  Shri  Manohar  Lal
 Saran,  Shri  Daulat  Ram
 Shah,  Shri  Surath  Bahadur
 Sharma.  ‘Shri  Jagannath
 Sh:>jwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth.  Shri  Vinodbhaj  B.
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  स.  (Rajkot)
 Shukla,  Shri  Madan  Lal
 Singha,  Shri  Sachindralal
 Sinha,  Shri  Satyendra  Narayan
 Somani,  shri  Roop  Lal

 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N.

 Tiwary.  Shri  Ramanand

 Uagrasen,  Shri
 Vaghela,  Shri  Shankersinhji
 Varma.  Shri  Ravindra

 Verma,  shri  Raghunath  Singh

 Yadav,  Shri  Ramiji  Lal

 Yadava,  Shri  Roop  Nath  Singh
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 MR.  CHAIRMAN:  —  Subject  to  cu:
 rection,  the  resuit*  of  the  Division  is
 ag  follows:—

 Ayes:  7;
 Noes:  93

 The  motion  way  negatived,
 MR.  CHAIRMAN:  There  is  amenu-

 ment  No.  3  by  Shri  Shankar  Dev.
 Does  he  want  to  withdraw  it?

 SHRI  SHANKAR  DEV:  I  want  to
 press  it.

 MR.  CHAIRMAN:  Now  J  shall  put
 amendment  no.  3  by  Shri  Shankar  Dev
 to  the  vote  of  the  House.

 SHRI  SHANKAR  DEV:  Let  me
 amendment  be  read  out.

 MR.  CHAIRMAN:  This  hag  already
 been  circulated.

 Now  I  shali  put  amendment  no.  ०
 by  Shri  Shankar  Dev  to  the  vote  of
 the  House.

 Amendment  No.  3  was  put  and
 negatived,

 MR.  CHAIRMAN:  Now  there  18
 amendment  no.  4  by  Shri  Hari  Vishnu
 Kamath.  Does  he  want  to  withdraw
 the  amendment?

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangebad):  J  am  on  a  point  of
 order.  I  raised  this  point  yesterday
 also.  |  gave  my  amendment  not  as  an
 amendment  but  as  a  substitute  motion
 and  the  record  bears  me  out,  yester-
 day’s  reord.  I  raised  the  point
 yesterday.  Mr.  Chairman,  you  were
 not  there;  another  Chairman  was
 there.  He  said,  “The  office  informs
 me  that  it  will  be  in  the  form  of  an
 amendment  itself  to  substitute  that,  to
 substitute  the  motion”.  I  had  given
 notice  as  follows:

 “The  House  expresses  its  grave
 concern,  etc.”
 The  first  phrase,  the  first  part  of  the

 sentence  has  been  retained  and  the  rest
 has  been  added,  88  hag  been  done  by
 the  office.  The  Chairman  ruled  yes-

 AUGUST  80,  3978  Money  Power  in  ‘4u8! Elections  (Motn.)
 terday  that  it  woulg  be  treated  as  @
 substitute  motion.  }  leave  it  now  to
 you  to  decide  whether  it  will  be.a-
 substitute  motion  or  an  amendment,

 (Interruptions)
 MR.  CHAIRMAN:  Mr,  Kamath,  you

 area  senior  parliamentarian.  The
 substitute  motion  is  given  under  rule
 342  and  this  is  not  under  rule  432,  So,
 this  is  an  amendment.  Now  you  want
 to  withdraw  it.

 SHRI  HARI  VISHNU  KAMATH:  I
 do  not  mind  your  deciding  it  anyway.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Is  there  any  particular
 rule?

 SHRI  HARI  VISHNU  KAMATH:
 No,  no,  Mr.  Chairman's  ruling  is  there

 SHR]  MADHU  LIMAYE  (Banka):
 What  was  the  actual  form  of  it?

 SHRI  HARI  VISHNU  KAMATH:  I
 have  gat  it.

 SHRI  MADHU  LIMAYE.  Let  it  be
 read  out.  Then  we  will  come  to  know
 whether  it  ig  an  amendment  or  a
 substitute  motion,

 SHRI  HARI  VISHNU  KAMATH:
 My  wording  was  a  follows:

 “This  House  expresses  its  grave
 concern,”

 That  is  how  I  gave  it.  The  office
 amended  it  and  had  changed  it  be-
 yond..."  The  House  expresses  it
 grave  concern  over  the  fact.”  You
 read  it  out  in  the  form  I  gave  it.

 (interruptions)  ~

 It  is  in  my  own  hand-writing,  I  gave
 it  to  the  Secretariat  in  my  own  hand
 writing  as  a  substitute  motion;  it  is

 there  in  black  and  white.
 MR.  CHAIRMAN  You  have  not

 stated  ‘under  Rule  342’.
 SHRI  MADHU  LIMAYE:  That  is  the

 form  of  amendment?
 SHRI  HARI  VISHNU  KAMATH

 You  please  read  the  wording  as  I  gove
 {t  and  not  ag  printed

 MR.  CHAIRMAN:  ghri  Kamath,  (hi
 has  been  circulated

 "The  folowing  Members  also  voted
 and  Shiv  Ram  Rai.

 for  NORS:  Sarvashri.K.  N.  0६०7
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 ‘That  tn  the  motion,

 dg  at  the  end—
 “ang  expresses  {ts  grave  concer

 over  the  fact  that  the  electoral  pro-
 cess  as  well  as  public  life  in  India
 which  was  badly  polluted  and  vitia-
 ted  by  an  unholy  alliance....”
 SHRI  HAR]  VISHNU  KAMATH:

 I  did  not  give  that.
 SHRI  MADHU  LIMAYE:  Read  wut

 the  original  notice  given  by  Stiri
 Kamath.

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  8९
 cause  it  is  in  his  handwriting,  it  may
 not  be  legible.

 SHRI  HARI  VISHNU  KAMATH:
 I  have  not  said-—“at  the  end”.

 MR,  CHAIRMAN:
 “This  House,  having  noted  recent

 report.  in  the  Press  regarding  co!-
 lection  of  election  funds  by  certain
 persons,  expreses  its  grave  concern
 over  the  fact  that  the  electoral  pro-
 cess  a8  well  as  public  life  in  India
 which  was  badly  polluted  and  vitiat-
 ed  by  an  unholy  alliance  of  political
 power  and  money  power  during  the
 decadent  decade  |967—77,  with  its
 steep  erosion  of  ethical  standards
 and  mora)  values,  threatened  to  dis-
 tort  democracy  into  a  plutocracy.
 deform  Jantantra  into  Dhanatantra,
 recognises  the  imperative  need  to
 reverse,  those  morbid  trends,  is
 convinced  that  for  the  purpose  the
 formulation  of  a  voluntary  code  of
 conduct  by  all  political  parties  is
 essential,  and  also  urges  Government
 to  initiate,  without  delwy,  compre-
 hensive  measures  with  a  view  to
 cleansing  public  life  in  general  and
 purifying  the  electoral  process  in
 particular.”

 So,  my  hon.  friend's  substitute  motion
 fo  a  substantive  motion  is  not  admissi-
 ble.  Only  amendmenis  can  be  moved.
 This  is  my  ruling.

 Does  Shei  Hari  Viehow  Kamath  want:
 to  withdraw  his  amendment?

 SHRI  HARI  VISHNU  KAMATH:  ‘I
 do  not  withdraw.  ©  oe

 MR.  CHAIRMAN:
 withdrawing.

 SHR]  HARI  VISHNU  KAMATH:
 No,  Sir,  I  am  not  withdrawing.

 MR.  CHAIRMAN:  All  right.
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil):  You  must  read  84  with  Rule
 344.  Rule  I84  is  very  clear  on
 Motion  which  I  do  not  want  to  go  into.
 What  is  the  specific  matter  and  man-
 ner.  I  do  not  want  to  go  into  all  this.
 Rule  344  lays  down  clearly  the  scope
 of  the  amendments.  It  says:

 (2)  An  amendment  shall  not  be
 levant  to  and  within  the  scope  of,
 the  motion  to  which  it  is  proposed.

 (2)  An  amendment  shall  not  9¢
 moved  which  has  merely  the  effect
 of  a  negative  vote.”

 You  are  ‘not

 Mr.  Kamath’s  amendment  is  com-
 pletely  negative  and  230  it  is  not
 relevant.  Thig  is  one  of  the  recent
 revelations,  not  1967.  Therefore,  it  is
 not  acceptable.

 MR.  CHAIRMAN:  It  has  been  held
 admissible  by  the  Speaker.

 SHRI  VAYALAR  RAVI:  Even  the
 Speaker  cannot  go  beyond  the  rules.
 This  is  not  admissible.

 MR.  CHAIRMAN:  If  there  is  any
 objection,  you  should  have  raised  it  at
 the  time  of  moving.  It  has  already
 been  moved.  sp

 SHRI  VAYALAR  RAVI.  Delay  in
 raising  the  objection  does  ह... उ  tea”
 that  it  is  not  valid,  It  js  for  the  Chair
 to  give  a  ruling.

 MR.  CHAIRMAN:  It  has  already  betti
 admitted.

 SHRI  VAYALAR  RAVI:  F  am  eke
 ing  Mr.  Limaye  who  is

 Bdrm
 senior  Parlia a
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 SHRI  MADHU  LIMAYB:  No  free
 advice.  I  am  not  the  Speaker.

 ‘MR.  CHAIRMAN:  My  ruling  is  that
 this  is  in  order.  Are  you  withdrawing.
 your  amendment?

 SHRI  HARI  VISHNU  KAMATH;  i
 am  pressing  it.

 MR.  CHAIRMAN:  Now,  the  lobbies
 haye  been  cleared

 The  question  fs:

 “That  in  the  motion,—

 add  at.  the  end—

 “and  expresses  {ts  grave  con-
 cern  over  the  fact  that  the  electo-
 ral  process  as  well  as  public
 lite  in  India  which  wus  badly  pol-
 luted  and  vitiated  by  an  unholy
 alliange  of  political  power  and
 Money  power  during  -h,  decadent
 decade,  967—77  with  the  steep
 erosion  of  ethical  standards  and

 .  Mora]  values,  threatened  to  distort
 Gemocragy  into  a  plutoracy,  deform
 ‘Janatantra’  into  ‘Dhanatantra’  and
 recognises  the  impetative  need  to
 reverse  those  morbid  trends  and

 im  convinced  thet  for  the  purpose
 the  formylatio;  of  a  voluntary
 code  of  conduct  by  all  political
 parties  is  -esential  ang  urges  the
 Government  to  initiate,  without
 delay,  comprehensive  measures
 with  a  view  to  cleaning  public  life
 in  genetal  and  purifying  the  elec-
 tora]  process.  in  particular.’  ay

 The  Lok  Sabha  vdivided

 vOrs
 Agrawal,  Shri  Satish
 Abuja,  Shri  Subhash

 Argal,  Shri  Chhabirar:
 Bahuguna,  Shri  H.  N.
 Bahuguna,  Shrimati  Kamala
 Balbir  Singh  Chowdhry
 Barakataki,  Shrimati  Renuka  Devi
 Basappa,  Shri  Kondajji
 Berwa,  Shrj  Ram  Kanwar
 Bhakta.  Shri  Manoranjan
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury
 Chand  Ram,  Shri
 Chandan  singh,  Shri
 Chandra  Pa}  Singh,  Shri
 Chandravati,  Shrimati
 Chaturbhuj,  Shri
 Chaudhary,  Shri  Motibhai  मे,
 Chavda,  Shri  K.  S.
 Chikkalingiah.  shri  K.
 Chunder,  Dr.  Pratap  Chandra
 Dandavate,  Prof.  Madhu
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Dhandayuthapani,  Shri  V.
 Dhurve,  shri  Shyamlal
 Ganga  Bhakt  Singh,  Shri
 Gattani,  Shri  R.  D.
 Godara,  Ch.  Hari  Ram  Makkasar
 Marikesh  Bahadur,  Shri

 Division  .Ne.  uM)  (2048  hes.  Heera  Bhai,  कप
 AYES  Jaiswal,  Shri  Anant  Ram

 Jasrotia,  Shri  Baldev  Singh
 Bhaght  Ram,  Shri.  Kailash  Prakash,  Shri

 Kamath,  Shri  Hari  Vishnu  Kotraghetti,  Shei  A  हैं...
 Kushwaha,  Shri  Ram  Naresh Tex,  Gert  A.  K  Mandal,  ghri  B.  P.

 y  Dev,  shri  Mandal,  Shri  Dbanik  Lal
 tHe  voted  by  misteke  from  a.wreng

 cordingly
 seat  and  later  informed  Ue  Coir ae
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 “Mehta,  Shri  Prasannbhai
 Mishra,  Shri  Shyamoandan

 Mondal,  pr.  Bijoy
 Multan  Sihgh,  Chaudhary
 Munda,  Shri  Karia

 Rathini  ‘Ram,  Shri

 Nathwani,  Shri  Narendra  P.

 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.

 Paraste,  Shri  Dalpat  Singh
 Parthasarathi,  Shri  P.

 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinhbhaj
 Patel,  Shri  H.  M.

 Patel,  Km.  Maniben  Vallabhbhai

 Patil,  Shri  S.  D.
 Pradhan.  Shri  Pabitra  Mohan

 Raghavji,  shri

 Raghu  Ramaiah,  Shri  K.

 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Shiv  Ram

 Raj  Narain.  Shri
 Rajda.  Shri  Ratansinh

 Ram  Awadhesh  Singh,  Shri
 Ram  Kishan,  Shri

 Ramjiwan  Singh,  Shri

 Ravi,  Shri  Vayalar
 Rodrigues,  Shri  Rudolph

 Sal,  Shri  Larang
 Sai,  Shri  Narharj  Prasad  Sukhdeo

 Saini,  Shri  Manohar  Lal
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 ‘Satu,  iid  Paulat  Raw

 Shab,  Shri  Gurath  Bahadur
 Sharma,  Shri  Jagannath
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prot.

 ‘Sheth,  Shri  Vinodbhai  8.
 Shrikrishna  Singh,  Shri
 Shutkta,  Shri  Chimanbhai  H.:  (सनच०५)
 Shukla,  Shri  Madan  Lal
 Singba,  Shri  Sachindralal
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lal

 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri
 Tiwarl,  Shri  D.  N.
 Tiwari,  Shri  Ramanand

 Ugrasen,  Shri

 Vaghela,  Shri  Shankersinhji
 Varma,  Shri  Ravindra
 Verma,  Shri  Raghunath  Singh

 Yadav,  Shri  Ramji  Lai

 MR.  CHAIRMAN:  Subject  to  correc-
 tion  the  result}  of  the  division  {s:
 Ayes  4;  Noeg  93.

 The  motion  was  negatived

 SHRI  HARI  VISHNU  KAMATH:
 This  is  a  day  of  sorrow  and  shame.

 MR.  CHAIRMAN:  Dr.  Ramji  Singh
 is  not  present,  2  shall  now  put  Amend-
 ment  No.  5  of  Dr.  Ramji  Singh  to  the
 vote  of  the  House.

 Amendment  No.  5  was  put  and
 negatived,

 ¢The  following  Members  also  recorded
 Sarvashri  Bharat  Singh  Chowhan  and

 There  votes  for  NOES.
 Roop  Nath  Singh  ‘Yadav.



 aes  Increasing  play  of...  AUMAIST:  २  Be

 MR.  CHAIRMAN:  .5  shail  now  put
 the  motion  moved  by  Shri  K.  P.  Unni-
 krishnan  ‘to  the  vote  of  the  House  un-
 Jess  be  wants  to  withdaw  it—

 The  question  is:
 "That  this  House  is  of  the  opinion

 that  increasing  play  of  money  power
 in  elections  pose  grave  threat  to  the
 future  of  Parliamentary  Democracy
 as  evidenced  by  the  recent  revela-
 tions  of  collection  of  huge  election
 funds  by  some  important  persons  in-
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 cluding  -Ministers  and  those  who  are
 in  proximity  to  high  offices  of  power
 and  decision  making:

 The  motion  was  negatived,
 MR.  CHAIRMAN:  The  Houte  stands

 edjoruned  til]  l]  AM,  tomorrow.

 20.50  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,

 August  ‘31,  978/Bhadra  9,  7900
 (Saka).


